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LOKSABHA DEBATES

LOK SABHA

Tuesdey, December 21, 1999/Agrahayana 30, 1921 (Saka)

(The Lok Sabha met at Eleven of the Ck>ck)

(M r . D e p u ty  S p eaker  in the Chair]

[English]

MR. DEPUTY SPEAKER: Q. No. 321— Shri Arun 
Kumar.

...(Interrupthns)

[Translation]

SHRI DHARAM RAJ SINGH PATEL: Mr. Deputy 
Speaker. Sir. firstly, consensus must take place over the 
Women Reservation Bill, only then diecuseion will take 
place... (Interruptions)

MR. DEPUTY SPEAKER: It will t>e ck>ne in the ’Zero 
Hour’ which is to take place after Question 
Hour... (Interruptions)

SHRI DHARAM RAJ SINGH PATEL: Unless the 
consensus takes place over Women Reservation Bill. The 
House will not iuncWon...(Intenvpthns)

[English]

MR. DEPUTY SPEAKER: Hon. Members, this Is 
Question Hour. After Question Hour, there will t>e Zero 
Hour. You can take It up at that time. Please resume 
your seats.

[Trahslation]

SHRI DHARAM RAJ SINGH PATEL: Women 
Reservation Bill is a national Issue and an issue 
conceming the peop\B...(lnterruptk>ns)

MR. DEPUTY SPEAKER: Women Resen/ation Bill 
can be taken up In Zero Hour, not now. This can not be 
raised in Question Hour.

[English]

MR. DEPUTY SPEAKER: I appeal to all of you to 
resumw your seats. Please do not intenupt now.

[Translation]

PROF. S.P. SINGH BAGHEL (Jalesar): It can not be 
without evolving the consensus, the very nature of Indian 
democracy and Lok Sabha will change...(Interruptk>ns)

[English]

MR. DEPUTY SPEAKER: Please go to your seats. I 
am on my legs.

...(Interruptk)ns)

MR. DEPUTY SPEAKER: Please resume your seats. 

[Transiatk)n]

PROF. S.P. SINGH BAGHEL: Sir, notk̂ e has already 
been given In this regard.

MR. DEPUTY SPEAKER: It can be taken up during 
•Zero Hour* after Question Hour.

[English]

MR. DEPUTY SPEAKER: You can take it up after 
Question Hour. Do not intenupt like this.

MR. DEPUTY SPEAKER: Please resume your seats.

...(Interruptions)

MR. DEPUTY SPEAKER: Nothing will go on record.

...(Intenuptions)*

[Translation]

MR. DEPUTY SPEAKER: 'Questton Hour' is not to 
make noise but to ask Questions. Thousands of rupees 
are spent for conducting it. It is not proper lO disturb it.

...(Interruptions) *Not rscorctod.
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(English]

MR. DEPUTY SPEAKER: I am going to take it 
seriously. I will not leave you like this.

...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER: Now. you resume your
seat.

...(Intenuptions)

MR. DEPUTY SPEAKER: I had toM you that It cannot 
be taken up during ‘Question Hour* but during 'Zero Hour*.

...(Intenuptions)

MR. DEPUTY SPEAKER: Vou should speak after 
the ‘Question Hour*.

...(Interruptions)

(English)

MR. DEPUTY SPEAKER: Please go to your places.
I am on my legs.

...(Interruptions)

MR. DEPUTY SPEAKER: If you do not go to your 
seats, I am going to take this nrmtter seriously.

...(Intenvptions)

MR. DEPUTY SPEAKER: I seriously view your 
behaviour in this fashkm staNing the Questton Hour.

...(Interruptions)

[Translation]

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker, I do not want to interrupt the proceedings of 
the House in any way. but the Question is that the kind 
of conspiracy which is being hatched in regard to amend 
the Constitution, is not related to majority or minority 
issue. If the Constitution is reviewed, what will be Its 
result was somehow indk:ated by hon. Shri Chandra 
Sekharil other day. It is the review of the entire 
Constitution and it is not an issue of making minor 
changes m it. With the kind of draft this Bill has, this Bill, 
if passed, will stay here for 100 to 200 years. Hence it

was only after considering it seriously I had said that the 
Government should introdqce the Bill only after evolving 
a consensus in this regijrd. It was also promised by 
Prime Minister. For it we had also written a letter to the 
Home Minister and the Prime Minister and I had also 
been forced to write to the Election Commission that it 
should also play a part in it. I will also tell all the Members 
sitting on treasury benches that which constituencies of 
U.P. will become reserved seats on the basis of 
alaphabetrcal order or rotation basis. I would like to say 
to my friends from Bharatiya Janata Party and Congress 
that if you do not oppose it in the name of discipline and 
do not bring amendment in )K...(Intenuptions) you have 
made a lot of sacrifk:e in your life, you have also been 
jailed, and have also faced physcal assault, what will 
you do of that leader when you will not be allowed to 
enter in Lok Sabha. Therefore, we had made a simple 
demand that only ten percent reservation should be made 
for women. From everywhere in the worid and even in 
the countries from where democracy has taken its roots 
whether it is America or England, nothing of this sort has 
taken place till now. Recently the World Women 
Conference was organised in which it was decided that 
women do not need reservation. Then, there are so many 
problems before us including the poverty and the problems 
faced by the farmers but no preference is given to those. 
These kind of controversies are being created everyday 
in order to draw the attention of the country and a 
conspiracy ta being hatched to frame controversial laws. 
I would like to urge upon all the hon. Members that they 
shouki work in close co-operation by moving away from 
the dk^atorial manipulatk)ns of their leaders in order to 
wort( for the welfare of the country and the society and 
discuss in this regard. Until this Bill is amended whether 
it be regarding the Muslims, backward classes or any 
other class, nothing should be done in this 
regard... (Intenuptions)

[English]

MR. DEPUTY SPEAKER: Shri Mulayam Singhji, will 
you allow me to speak in this House?

...(Intenuptions)

[Translation]

SHRI MULAYAM SINGH YADAV: We will foltow your 
instructions, but by saying us only handful...('/nfemipf/ons;

MR. DEPUTY SPEAKER: Mulayam Singhji, you ask 
your Members to resume their seats.

SHRI MULAYAM S|NGH YADAV: We will not tolerate 
it. I want to appeal to the hon. Members and reiterate as
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to what will you do of those leaders when they will even 
lose their right to sit in Lok Sal>ha. Hence, unless a 
consensus is evolved over It, Prime Minister should 
withdraw his statement in which he has expressed his 
intention to move this Bill in the current session itself 
and firstly a consensus should be evolved over the Bill 
seeking to review the Constitution and only then It should 
be moved in the House...(Interruptions)

[English]

DEPUTY SPEAKER: Shri f^ulayam Singh, I am 
on my legs. Please resume your seat. You are a senior 
Memt>er.

...(Intenvptions)

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy 
Speaker, Sir, yesterday we took up this Issue of 
introduction, consideration and passing of the Bill. We 
are not opposed to any idea to be incorporated in the 
Bill. But we want the Bill to be discussed. It is always an 
attack to frustrate the cause of women. ...(Interruptions)

MR. DEPUTY SPEAKER: Nothing will on record.

...(Interruptions)*

MR. DEPUTY SPEAKER: Hon. Members. I ask you 
to go to your places. Please go to your places. I ask the 
Leaders and the Chief Whips to request their Members 
to go to their seats.

...(Intenvptions)

MR. DEPUTY SPEAKER: The matter raised Is not in 
the List of Business at present.

...(Interruptions)

MR. DEPUTY SPEAKER: The matter that has been 
raised now in the House is not even listed in today's List 
of Business. You are deliberately wasting the time of the 
House. I warn you continue like this. For Heaven’s 
sake, please go to your respective places. Please do not 
stall the Question Hour. You are wasting the time of the 
House, and thousands and thousands of rupees. I would 
request Shri Mulayam Singh to ask his Members to go 
to their seats.

...(Interruptions)

‘ Not recorded.

MR. DEPUTY SPEAKER: May I tell you that the 
mattor that you have raised is not listed in today’s List 
of Business. Why are you taking up this matter now? It 
is not even listed in today’s List of Business. You can 
raise it in the 'Zero Hour*. Why are you wasting the time 
of the House?

I ask you to please tell your Members to go to their 
seats.

...(interruptions)

MR. DEPUTY SPEAKER: Please go to your places. 

[Tmnaiathn]

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker, it is very simple that first we should be given 
assurance that the bill will not be presented until there 
will be general consensus on It. He shouM rise to say 
so. We will accept \\...(lntemjptions)

[English]

MR. DEPUTY SPEAKER: I am asking 
their seats. Shri Priya Ranjan Dasmunsi 
Margaret Alva, you are also intenrupting.

...(Interruptions)

to go to 
Shrimati

MR. DEPUTY SPEAKER: Why do you not got to 
your places? I ask you to go to your seats. Shri Mulayam 
Singh Yadav, will you please ask your Members to go to 
their seats?

...(Intenvptions)

MR. D EP U TY  SPEAKER: Shri Priya Ranjan 
Dasmunsi, please sit down.

...(Interruptions)

[Translation]

MR. D EP U TY  SPEAKER: I will not allow 
Parliamentary Affairs Minister to give reply.

...(Intenvptions)

[English]

MR. DEPUTY SPEAKER: UnlaM you go to your 
seats.

...(Intenvptions)

MR. DEPUTY SPEAKER: Nothing will go on record. 

...(Intenvptions)*

•Not recorded.
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MR. DEPUTY SPEAKER: Nothing wilt go on record.

...(Interruptions)*

MR. DEPUTY SPEAKER: Now. put off the cameras. 
Please put off the cameras. Nothing will go on record.

...(Interruptions)*

MR. DEPUTY SPEAKER: Nothing will go on record.

[Translation]

Nothing is going in records. Even cameras are also 
off. Speak whatever you want to ’speak.

...(Interruptions)*

[English]

MR. DEPUTY SPEAKER: I am not going to oblige
you.

[Translation]

SHRi RAJIV PRATAP RUDY: S\r...(Intenvptions)

MR. DEPUTY SPEAKER: Mr. Rudy, nothing is going 
on records and cameras are also off

...(Intenvptions)*

MR. DEPUTY SPEAKER: Are you aware of the 
expenditure incurred on asking a question? You are 
wasting the time of the House.

...(Intenvptions)

MR. DEPUTY SPEAKER: Shri Mulayam Singh I have 
told you that it is Question Hour, you just ask your 
members to raise this issue during Zero Hour. You wHI 
get the chance to speak during Zero Hour. Let the 
Question Hour be continued. Ask your members to go 
back to their seats.

...(Intenvptions)

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker. Sir, we fully respect the Chakr..(lntemjp«ons)

[E n g lish ]

MR. DEPUTY SPEAKER: I have given the floor to 
Shri Mulayam Singh Yadav. Please do not interrupt.

...(Interruptions)

MR. DEPUTY SPEAKER: Nothing will go on record.

...(Interruptions)*

MR. DEPUTY SPEAKER: I have given the floor to
him.

[Translation]

...(Intenvptions)

MR. DEPUTY SPEAKER: Shri Mulayam Singhji. 
please ask your party nriembers to go back to their seats. 
This issue can be raised during Zero Hour. Let the 
question hour continue.

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker, Sir. we respect the orders given by you. We 
fully agree with the directions given by you. However, 
today it is your responsibility also to give us protection. 
The Minister of Parliamentary Affairs is present 
here...(lnterruptions)

MR. DEPUTY SPEAKER: That’s why I have asked 
you. To fulfil my duties. I request you to ask your 
members to go back to their seats and raise this issue 
during Zero Hour.

...(Intenvptions)

SHRI MULAYAM SINGH YADAV: What* will be done 
in Zero Hour?

MR. DEPUTY SPEAKER: Please do not make noise 
during Question Hour, you are a senior member. You 
are leader of your Party.

...(Intenvptions)

MR. DEPUTY SPEAKER: You are the leader of your 
party and a very senk>r member of the House. You should 
at least consider the fact that it is the Question Hour. 
Please let the Question Hour continue and raise this 
Issue during Zero Hour.

SHRI MULAYAM SINGH YADAV: You just ask the 
Govemnfient to present this bill with the consensus of the 
House. This is what we want to say...(Interruptions) Mr. 
Deputy Speaker. Sir. we would like to know about the 
Government's opinton in this regard and thereafter we 
will raise this Issue during Zero Hour...(Intenvptions)

MR. DEPUTY SPEAKER: Shri Mulayam Singh, you 
will get time after Question Hour. Half an hour of the 
Question Hour has already been wasted. Only half an 
hour is left. Please let the Question Hour continue.

...(Intenvptions)

• Not recorded. •Not recorded.
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SHRI MULAYAM  SINGH YADAV: Mr. Deputy 
Speaker, Sir, first the Qovemment should give reply ir̂  
this regard. You just ask them to give some
reply... (Interruptions)

MR. DEPUTY SPEAKER: Shri Mulayam Singh, you 
are asking this to me. You know that it is Question Hour 
and such questions can not be asked during this period. 
Yesterday also, I had given you the opportunity to speak. 
Today also I will give you that time to raise this issue 
during Zero Hour. It is the Question Hour, let it be 
continued. You are aware that crores of rupees are spent 
on collecting the infomiation asked in the questk)ns. The 
country has to bear a huge loss if you will not let the 
Question Hour continue.

...(Interruptions)

[English]

MR. DEPUTY SPEAKER: I am asking you to tell 
your members to go back to their seats.

[Translation]

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker. Sir, I humbly request you whether it is the 
question of money or anything else, we will not let the 
Question Hour continue. Today, our rights are being 
violated. Therefore, this issue is more Important than 
money ...(Interruptions)

MR. DEPUTY SPEAKER: It means that you are 
deliberately doing it so that the House couM not functkm.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy 
Speaker. Sir. they are trying to prepare grounds for the 
election in Uttar Pradesh on the pretext of opposing 
preservation of Women Reservation B\W...(Interruptions)

[English]

MR. DEPUTY SPEAKER: What do you want to say?

SHRI SUDIP BANDYQPADHYAY: Sir, we are in 
favour of introduction of the Women’s Reservation Bill. 
They can raise their objections during 'Zero Hour* and 
not in Question Hour. We are in favour of it. This is not 

the system.

[Translation]

SHRI PRIYA RANJAN DASMUNSI: Shri Mulayam 
Singh was in favour of passing the Women Reservation 
Bill when Shri Devegowda and Shri Gujrars Qovemment 
was in power. Now what has happened, why are they 
opposing \X...(lntenruptions)

MR. DEPUTY SPEAKER: Shri Mulayam Singh ji, this 
matter was raised in the meeting of Business Advisory 
Commiuee^ but Committee had not admitted it. You are 
also aware that since Question Hour is going on, this 
matter can be raised in ‘Zero Hour* also and I will provkle 
you time in 'Zero Hour’ to speak, but still you are 
encouraging your party Members to raise this matter, 
thereby causing inten^ptions in the smooth running of 
the House. This is not proper. Therefore, I appeal to you 
to tell your party members to be patient

...(Interruptions)

SHRI LAL MUNI CHAUBEY: Mr. Deputy Speaker, 
Sir, at the time of debate held on the occasion of Golden 
Jubilee year in the House, all parties had agreed that 
they would not disturb the Question Hour. All Membors 
had appended their signatures to this effect. Shri Mulayam 
Singh ji was also among the Bigna\on9S,..(lntemjptk)n6)

MR. DEPUTY SPEAKER: The matter which you are 
raising is not before the House. You are deliberately 
wasting the time of the House.

...(Interruptiona)

MR. DEPUTY SPEAKER: I am finally telling you that 
this matter is not before the House. You are deliberately 
wasting the time of House.

...(Interruptiona)

MR. DEPUTY SPEAKER: This matter is not in toda/s 
list. I have already told you that I will provkje you an 
opportunity to speak in zero hour.

...(Inienvptions)

MR. DEPUTY SPEAKER: What do you mean by all 
this? You are wasting the time of the House.

...(Intenruptions)

MR. DEPUTY SPEAKER: Before taking any action I 
would like to say that you should tell your party members 
to go back to their seats.

...(Interruptions)
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SHRI M ULAYAM SINGH YADAV: Mr. Deputy 
Spepker, Sir, how will the House run if you get annoyed?

MR. D EPUTY SPEAKER: The matter is not of 
annoyance. This matter is not In the list.

...(Interruptions)

MR. DEPUTY SPEAKER: I have told you that you 
will get an opportunity to speak in Zero hour, still you 
are raising the matter.

...(Interruptions)

SHRI MULAYAM SINGH YADAV: Do not get
annoyed. ...(fntenvptions)

MR. DEPUTY SPEAKER: The question is not of 
annoyance or anger.

...(Intenvptions)

SHRI MULAYAM SINGH YADAV: The hon’ble
Minister has assured to introduce it in this
session... (Intenvptions)

MR. DEPUTY SPEAKER: A few days are still left of 
the session. It is not in today’s list. Had it been in today’s 
list, you could have stopped the Question Hour.

...(Interruptions)

SHRI MULAYAM SINGH YADAV: Do not get
angry... (Inten'uptions)

MR. DEPUTY SPEAKER: I have told you that an 
opportunity will be provided in Zero Hour.

But I will not give you an opportunity to speak before 
‘Zero Hour’. I am requesting you for the last forty minutes 
to ask your Members to go back to your seats. You 
have not at all listened to it. I have also asked you to 
raise the matter and I will provide you chance to speak 
in ‘Zero Hour’. You have not listened to this also. This 
is not in today’s list, then what is the urgency? Does this 
mean that you will not let the House function?

...(Interruptions)

SHRI MULAvaM SINGH YADAV: We are ready to 
follow the directions issued by you, but hon’ble Prime 
Minister and the Minister of Parliamentary Affairs have 
already announced. ...(Interruptions) The Women 
Resen/ation Bill will be presented after evolving consensus 
on it. Therefore, it should be complied with.

SHRI S A TY A V R A T CH ATUR VED I: Mr. Deputy 
Speaker, Sir, If Mulayam Singh ji is speaking on this 
issue, an opportunity to speak should also be provkiod
to us...(lntenruptions)

MR. DEPUTY SPEAKER: Nothing is going on record.

...(Intenvptions)*

ORAL ANSWERS TO QUESTIONS 

telecattlng of AdvartlsemenU

*321. SHRI ARUN KUMAR: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state:

(a) whether telecasting of advertisements are meant 
to increase the sale of various products through tfSe 
media;

(b) if so, whether authenticity of the product is not 
required for being advertised by the public media;

(c) if so, the reaction of the Govemment thereto;
and

(d) the steps taken/being taken to confirm the 
authenticity of the products before telecasting/broadcasting 
of any product?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STAT€ IN THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (d) A statement is lakj on 
the table of the House.

Statement

(a) Yes, Sir.

(b) and (c) All India Radio and Doordarshan are 
only a medium for conveying the advertisements from 
the makers of the products to the consumers, and as 
such. All India Radio and Doordarshan are not directly 
responsible for authenticity of the claims made in the 
advertisements. However, All India Radio and Doordarshan 
take care that mainlfestly misleading or erroneous claims 
are not made through advertisements on AH India Radio 
and Doordarshan.

•Not recorded.
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The Advertisement Code of All India Radio and 
Doordarshan. inter-alia, provided the following 
safeguards:—

(I) No advertisement shall contain references which 
are likely to lead the public to infer that the 
product advertised or any of its ingredients has 
some special or miraculous or super-natural 
property or qqality, which is difficult of being 
proved, e.g. cure for baldness, skin whitener. 
etc.

(ii) No advertisement shall contain the words 
‘Guarantee’ or 'Guaranteed' etc., unless the full 
terms of the guarantee are available for 
inspection by the Director General, All India 
Radio/Doordarshan, and are clearly set out in 
the advertisement and are made available to 
the purchaser in writing at the point of sale or 
with the goods: in all cases, ternis must include 
details of the remedial action available to the 
purchaser. No advertisement shall contain a 
direct or implied reference to any guarantee 
which purports to take away or diminish the 
legal rights of purchaser.

(iii) Advertisers or their agents must be prepared to 
produce evidence to substantiate any claims or 
illustrations. The Director General resen^es the 
right to ask for such proofs and get them 
examined to his full satisfaction. In case of 
goods cpvered by mandatory quality control 
orders, t̂he advertiser shall produce quality 
certificate from the institutions recognised by the 
Govemment for this purpose.

(d) It is primarily the responsibility of the advertiser 
and the advertising agency to ensure the authentk:ity of 
the products which is being advertised over All India Radio 
and Doordarshan. In case of any complaints or reports 
on contraventk)n of the Code received by Prasar Bharati, 
this would be referred, in the first instance, to the 
Advertiser's Association(s) concerned with the request for 
suitable action. If any advertising agency deviates from 
the approved advertisement and an aberration is noticed, 
the advertisement is immediately withdrawn and the 
agency is black-listed.

MR. DEPUTY SPEAKER: I warn the Members not 
to indulge in this type of activity in the House.

...(Interruptions)

[Translation]

SHRI ARUN KUMAR; Mr. Deputy Speaker. Sir, as 
has been stated that It is primarily the responsibility of 
the advertiser and the advertising agency to ensure the 
authenticity of the products. I would like to know from 
the Govemment whether responsible...f/nfamjpf/bns;

[English]

MR. DEPUTY SPEAKER: I take serious note of tt»  
misbehaviour of all these Members, I want it to go on 
record.

...(Interruptions)

[Translation]

SHRI ARUN KUMAR: I woukJ like to ask whether 
the Govemment will take responsibility to ensure that good 
quality products are made available to the consumers in 
this materialistic era?

SHRI ARUN JAITLEY: As far as quaHty is concemed, 
there are other laws to deal with it, like Consumer 
Protection Act, M.R.T.P.A. etc. If there Is any complaint 
in regard to the products, the consumer can take actton 
under these legislations.

SHRI ARUN KUMAR: This has been mentioned In 
your written reply. But in this materialistic era. consumer 
is not very enlightened. The interest of consumer cannot 
be protected, if it is left only to him. Therefore, media 
shouki also pay some attention in this regard. We want 
that media should also be vigilant In this regard. I feel 
that consumers interests are being ignored in the 
advertisements which are being telecast these days, 
because consumers are not aware of It. Media does not 
bother about our culture. In advertising, the basic 
ingredients of the products are ignored and the attentbn 
is not paid to protect the rights of the consumers. 
Therefore. I would like to ask the hon'ble Minister whether 
the Ministry of Infomiation and Broadcasting will test the 
authenticity of the products before telecast of the 
advertisements?

SHRI ARUN JAITLEY: The Doordarshan and All India 
Radk) has evolved Its own Advertising Code in regard to 
advertisements. Every advertisement Is reviewed before 
the telecast and it is seen whether it is suitable for 
consumers or not.
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[English]

SHRI P.H. PANDIYAN: Sir, my question relates to 
the telecasting of advertisements by non-banking 
companies including the Sun TV. These companies came 
out with sugar-coated words to the public that th(^ will 
offer 36 per cent interest per year with gold coin, and 
the people got enamoured by this and they believed it to 
be true. So, they invested all their moneys believing that 
those advertisements will be true, and they lost their 
moneys.

Will this Government take action against these types 
of telecasting done in TVs? Will the Managing Director 
of the Sun TV be criminally liable and culpably liable? 
Sir. there are TV Channels in Tamil Nadu which carried 
out these advertisements. One is the Sun TV. Those TV 
Channels are receiving huge advertisement charges ard 
are becoming unlawfully enriched.

SHRI ARUN JAITLEY; Sir, as far as the All India 
Radio is concerned, there is no instance which has been 
brought to our notice where such advertisements have 
been carried out.

With regard to the private Channels also, there is, in 
the Cable Network (Regulations) Act, an advertisement 
code and, all private Channels, particularly, the encrypted 
Channels are bound by it. However. I may concede to 
what the hon. Member is saying. There is one lacuna in 
that law that Channels which are free to air without a 
encryption are not bound under the Act by that Code 
itselfr

11.48 hrs.

(At this stage, Shri Ravi Prakash Venria, Shrimati 
KantI Singh and some other hon. Members 

came and sat on the floor near the Table)

SHRI SUDIP BAN D YOPAD H YAY: Mr. Deputy 
Speaker, Sir, through you. I want to ask a question. 
They are talking about telecasting and advertisements. 
But these private TV Channels are overloaded with this 
advertisement process, and are earning a huge amount 
of money. I would like to know from the hon. Minister 
whether the TV Channels of Doordarshan are in a position 
to compete with these pnvate Channels, and secondly, 
whether they have any capacity to apply their codes, 
which are being applied to the Doordarshan matters, to 
these private Channels also.

SHRI ARUN JAITLEY: The very role of Doordarshan 
and All India Radio is slightly different from the private 
Channels inasmuch as Doordarshan and All India Radio 
are not purely commercial organisations. They have to 
develop and are developing as public service 
broadcasters. However, when you speak about the Code, 
as I have answered earlier. Doordarshan and All India 
Radk) have their own programme and advertising Code. 
Similarly, under the Cable Network (Regulations) Act, there 
is a Programme and Advertising Code which applies also 
to the private Channels, but there is one lacuna, as I 
said that, to Channels which are free to air, this Code 
has not been made applicable under the Act itself.

[Translation]

SHRI SHANKERSINH VAGHELA: Sir, in the reply 
given by the hon’ble Minister it has been stated that All 
India Radio and Doordarshan take care that mainfestly 
misleading or erroneous claims are not made through 
advertisements on All India Radio and Doordarshan. 
People trust advertisements shown on Doordarshan and 
as you have stated that the Govemment will take care in 
this regard. The former Minister had also stated that the 
Ministry is going to set up some regulatory authority for 
it but one year has since passed. You have also said 
something about it in Jaipur and I request you to include 
private channels in it. I would like to know as to by 
when the Govemment will take measures about it. What 
provisions will be made in this regard and what is the 
system to check the misleading en-oneous advertisenr^nts?

SHRI ARUN JAITLEY: I have already stated In my 
reply that Doordarshan is not allowed to telecast such 
advertisemonts. This code is strictly followed in case of 
Radio. The only lacuna in the law is that Advertising 
Code of Cable Network Act does not apply to private 
channels which are free to air. We are preparing 
Broadcasting Bill and we will try to remove this lacuna 
under this law.

[English]

SHRI VILAS MUTTEMWAR: Though there is a Code 
of Conduct adopted by Doordarshan for telecasting the 
advertisements, yet the general impression Is that 
Doordarshan and All India Radio are profit-making 
Departments. They are not taking care for the 
advertisements which are harmful to health and which 
have implications which affect the Indian people. 
Therefore. I would like to know from the hon. Minister 
whether he proposed to formulate any Code under whteh 
no products which will haveMarmful or ill effect are 
advertised and whether Govemment had issued orders 
in regard to tobacco products. I suppose these are at
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present prohibited for advertiaement. Products like wine 
are still telecast which are harmful to general public. If 
so. whether the Government had identified such products 
which have been advertised and what steps the 
Government is taking in this regard?

SHRI ARUN JAITLEY: I may, through you, inform 
the hon. Member that under both the Codes which are 
applk:able to Doordarshan and All India Radio and also 
applicable to private Channels, the Code in fact reads 
that no advertisement relating to promoting cigarette, 
tobacco products, liquor, wine or other Intoxicants Is 
allowed to be made. Therefore, on Doordarshan and All 
India Radio Channels, these are not advertised. As far 
as private Channels are concerned, they are also not 
permitted to be advertised under the Code except, as I 
said, there is one lacuna in law that on free to air 
Channels, this Code has not been made applicable and 
we are trying to look into that lacuna in law also.

SHRI BASU DEB ACHARIA: Sir, in private channels,
in advertisements, obscene pictures are being displayed, 
which is against our Indian culture. I would like to know 
whether the Government proposes to put a ban on 
obscene pictures being displayed in the private channels.

SHRI ARUN JAITLEY: As I have already clarified, 
under the Codes applicable to Doordarshan and also to 
private channels in India, anything whk:h is obscene or 
goes against decency is not permitted to be telecast. 
Since there was a lacuna in the law that free to air 
channels were not coming within the purview of this law, 
we have, in the past, used our power under the Cable
Network Act to ban some channels, particulariy one
channel which was telecast from Russia and was totally 
obscene.

[T ra n s la tio n ]

SHRI KIRIT SOMAIYA: Mr. Speaker. Sir. the free to 
air channels are also releasing their programmes through 
private cable operators. The Government will be able to 
exercise its control on them also if it properly applies the 
Cable Operator Act on Private channels. Hon’ble Minister, 
Sir, may I know whether a ban will be Imposed on the 
advertisement regarding fake phone by taking initiatives 
by discussing the matter with owners of private channels 
for preparing a code of conduct for them?

SHRI ARUN JAITLEY: In the context of the question 
raised by the hon’ble Member. I would like to tell that 
there is a proviso in section five and six which says that 
broadcasting and advertisement codes will not be 
applicable on free to air channels. This proviso will have 
to be removed by making amendment in the law. The

Qbvamment Is aware of It. Wa ara trying to solve this 
problem through the new broadcasting law.

[English]

National Health Cara Aganda

*322. SHRI SUNIL KHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to stata:

(a) whether the Government propose to declare 
‘National Health Care Agenda’ for the 21st Century;

(b) if so, the details thereof; ar>d

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EALTH  AND FAMILY W ELFAR E (SHRI N.T. 
SHANMUGAM): (a) to (c) In view of the significant 
epidemiological and demographic changea In the country 
since 1983, when the first National Health Policy w u  
fonnulated, the Ministry of Health and Family Walfara 
has undertaken an exercise to revise the Natk>nal Health 
Policy.

SHRI SUNIL KHAN: Sir, it is a completely vague 
answer. ...(interruptions)

MR. DEPUTY SPEAKER: Shri Sunil Khan, you ask 
your Supplennentary.

..(Interruptions)

SHRI SUNIL KHAN: Sir, health is wealth. So. I would 
like to know what exercise the Government has 
undertaken to revise the National Health PoKcy in the 
year 2000, which is knocking at the door.

The next part of my question Is this. Fifteen diseases 
like cholera, malaria, etc. are in the list of the national 
programme. What steps has the Government taken to 
combat these diseases?

What is the policy of the Government about the 
ancient systems of medicine like Ayurveda, Honrtoeopathy, 
Unani, Sidha and so on?

What is the dmg policy of the Government? Though 
it is outside the pun îew of this Ministry, I would like to 
know it because if you have to formulate a national 
programme, you have to combine them. What steps have 
you taken in that regard?
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What steps have you taken regrading the arsenic 
problem in West Bengal, geogenic system and 
thalasaemia?

SHRI N T . SHANMUGAM: To achieve the goal of 
‘Health for all’, a network of rural health infrastructure 
comprising 1,36,816 sub-centres, 22.991 primary health 
centres and 2,712 community health centres have been 
established throughout the country under the basic 
minimum services to provide preventive, promotive and 
curative health care in mral areas.

12.00 hrs.

Additionally, there are National Health Programmes 
to control malaria. TB, leprosy, blindness, AIDS, cancer, 
iodine deficiency, disorders, mental health and family 
weHare programmes.

WRITTEN ANSWERS TO QUESTIONS

[English]

(iv) A grassroots urea plant to be set up by IFFCO 
at Nellore in Andhra Pradesh.

The PIB In its meeting hekj on 9.7.99 considered 
the above mentioned projects after taking into account 
their implications on the quantum of subsidy as well as 
the larger issue of food security of the country and 
recommended limited additk>ns to indigenous capacity 
through phased infiplementatk>n. The recommendations of 
the PIB are under Qovemmenfs examination, in the 
context of Government’s polcy relating to food security 
and the need to contain the outgo on account of subskly.

Per Capita Expenditure on Public Health

•324. SHRI G.S. BASAVARAJ:
SHRI RAMSHETH THAKUR:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the per capita expenditure (in term of constant 
1996-97 prices) on public health during each of the last 
three years. State/Union Territory-wise;

Fertilizer Proiectt

*323. SHRI T.M. SELVAGANPATHI: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Pubik: Investment Board has asked 
the Government to reconsider its decision to set up four 
mega fertilizer projects;

(b) if so, the details thereof; and

(c) the final decision taken by the Government in 
this regard?

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU); (a) to (c) On 10.4.99, 
Government had given ‘in principle' approval to the 
following four urea projects of Pubik: Sector Undertakings/ 
Cooperative Societies, subject to investment appraisal of 
these projects by the Public Investment Board (PIB):—

(i) Expansion of Hazira plant of KRIBHCO in 
Gujarat.

(ii) A new area plant to be set up by KRIBHCO at 
the existing site of FCI’s Gorakhpur Plant in 
Uttar Pradesh.

(iii) Expansion of Thai Plant of RCF in Maharashtra.

(b) the per capita expenditure on prevention of 
diseases during the said period;

(c) the per capita expenditure on medical facilities in 
India as compared to other Asian countries;

(d) whether expenditure on medical facilities in India 
is much less as compared to these countries;

(e) if so, the reasons therefor and the steps proposed 
to be taken by the Govemment to provide better medical 
facilities to the citizens;

(f) the funds earmarked and achievements made 
during each of the last three years, State-wise and 
Scheme-wise; and

(g) the steps taken/proposed to be taken by the 
Government to provide more assistance to the State 
Govemments to tackle the major diseases?

THE MINISTER OF STATE OF TH E MINISTRY OF 
H EALTH AND FAMILY W ELFA R E (SHRI N.T. 
SHANMUGAM): (a) and (b) A per infomiation furnished 
by the Central Statistical Organisation, per capita 
Government expenditure on health State-wise at 
current prices for the periods’ 1994-95 to 1996-97 is at 
Statement I. Total per capita expenditure on health for 
this period year-wise is given at Statement lA.
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(c) and (d) Per capita health expenditure for the year 
1990 in India and some of the Asian Countries, as given 
in the World Health Report, 1995 are at Statement II.

(e) to (g) Public Health is the State responsibility 
under the Constitution. Sectoral allocations for Government 
of India are made by the Planning Commission keeping 
in view the over all resource position and the priorities of 
other sectors. However, to provide better medical facilities 
a comprehensive network of rural health infrastructure 
comprising 136818 sub-centres, 22991 primary health 
centres and 2,712 community health centres has been 
set up as on 30.06.1998 under Basic Minimum Services. 
In the urban areas, health facilities are provided through

sub-divisional and District HospitalsAertiary level Hospitals 
and institutions run by voluntary and private organisations.

To provide more assistance to the State Governments 
to tackle the major diseases, external assistance has been 
mobilised for implementing the National programmes for 
Malaria, Tuberculosis, Leprosy. Blindness, AIDS and 
Reproductive and Child Health. Secondary health systems 
are also being uf^aded in selected States with Worid 
Bank assistance.

Central assistance provided to States/UTs In respect 
of major health and family welfare programmes during 
1996-97 to 1998-99 are at Statement III & IV respoctlvdy.

Ststmfwnt I

P er Capita Government Expenditure (Current & Capital) on Health by States for the years 
1994-95 ‘to 1996-97 at cunent prices

SI.No. State/UTs Total Qovt. Expenditure Health 

(Ri. Lm i )

Population in Lacs as Percaplta QovL ExpendHure (Hiillh) 
on 1st October

W

1994-95 1995-96 1996-97 1994 1995 1996 1994-95 1995-96 1996-97

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh 46580 51560 62437 705.08 716.67 726.24 66 72 86

2. Arunachal Pradesh 2691 3708 3405 9.83 10.19 10.57 274 364 322

3. Assam 13909 17642 19944 240.48 245.24 249.72 58 72 80

4. Bihar 33729 36419 39141 911.11 924.79 939.93 37 39 42

5. Goa 3205 3762 4885 13.29 13.75 14.21 241 274 344

6. Gujarat 31730 38536 44681 443.05 451.78 459.27 72 85 97

7. Haryana 9932 11424 12739 179.36 183.7 187.61 55 62 68

8. Himachal Pradesh 10526 12645 14939 58.22 60.12 60.91 181 210 245

9. Jam mu & Kashmir 16699 16722 19418 86.8 89.59 90.58 192 187 214

10. Karnataka 33467 37613 40961 480.66 489.65 497.61 70 77 82

11. Kerala 28734 34557 38189 304.24 308.04 311.85 94 112 122
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1 2 3 4 5 6 7 8 9 10 11

12. Madhya Pradesh 38316 39789 55464 718.24 734.83 749.76 53 54 74

13. Maharashtra 63309 70505 91425 843.47 859.22 873.41 75 62 105

14. Manipur 3224 3989 4447 20.88 21.62 22.38 154 185 199

15. Meghalaya 3334 4051 4562 20.17 20.89 21.63 165 194 211

16. Mizoram 2801 3205 4593 7.85 8.13 8.44 357 394 544

17. Nagaland 4110 5827 6020 13.78 14.28 14.88 298 408 405

18. Orissa 18336 19398 21142 336.28 341.99 346.64 55 57 61

19. Punjab 21468 24017 28698 217.55 221.84 225.63 99 108 127

20. Rajasthan 34055 40662 47797 480.33 492.21 503.04 71 83 95

21, Sikkim 2370 2543 2473 4.62 4.79 4.96 513 581 499

22. Tamil Nadu 54604 68027 74513 584.11 591.44 598:26 93 115 125

23. Tripura 3406 3885 4679 31.34 32.45 33.6 109 120 139

24. Uttar Pradesh 69104 82271 90246 1514.96 1551.46 1583.89 46 53 57

25. West Bengal 50152 54910 69982 726.92 740.34 752.79 69 74 93

26. Delhi 15919 22481 23813 108.54 112.8 120.52 147 199 198

n . Pondicherry 2859 3809 3491 9.19 9.51 9.86 311 401 354

28. Centre* 73732 73982 82900

Total 692300 787939 916984 9084.21 $ 9265.56 $ 9433.21 $ 76 85 97

Source: 1. National Accounts Statistics.
2. Registrar General’s office for Population.

Note: Expenditure on Health does not include Expenditure on Family Welfare.
Medical & Health Expenditure by Defence Services and local Authorities.

* Includes U T ’s without legislature.
$ All-India.

—  These estimates are not prepared at constant prices and Include expenditure on prevention of diseases.
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14

Per Capite Qovemment expendlturm (Current A CepM) on HeeHh, Prhmte Fkm! Coneumffthn 
Expenditure (PFCE) on Medtce! Cme end Health Sen̂ icee, et cunent market prices

Year Govt. 
Expenditure (cur

rent & capital) 
on health (Re. 

crore)

PFCE on 
medical 

care & health 
eervtcea (Ra. 

crore)

Total 
col. {2-^3)

Population (in 
crore) as

Per Capita Expenditure on 
health (Re.)

on iai ucioDer
Gk)vt 

(ool 2/ coK6)
Totrt

(ool 4/ ool 6)

1994-95 6923 25497 32420 90.84 76 367

1995-96 7879 30207 38086 92.66 85 411

1996-97 9170 34618 43788 94.33 97 464

N.A.; Not available

Nota: Qovammant axpandttura on haalth doaa not Induda axpandltura on famly waNara, madieal and haalth axpandltura by dafanoa 
san/icas and local authorttlaa.

Source; Central Statistical Organisation.

Statement II

Per Capita Health Expenditure in Selected 
Asian Countries

SI.
No.

Country Health Expenditure 
Per Capita in US $ 

(1990)

1 2 3

1. China 11

2. Japan 1538

3. Malaysia 71

4. Philippines 15

5. Republic of Korea 365

6. Singapore 215

1 2 3

7. Vietnam 3

8. Pakistan 12

9. Bangladesh 7

10. Bhutan 10

11. Nepal 7

12. India 21

13. Indonesia 12

14. Thailand 72

15. Sri Lanka 18

Source; The World Health Report. 1995 —  *BrMging the Qaps".
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Statement Showing Stata/UT-Wite OatribuUdn of Centnt XasMano* ProvkM  During the Year 
(1996-97, 1997-98 and 1998-99) Under hMonal AnU Malaria Programme

(Rs. in lakhs)

Name of the 
Statea/UTs

1996-97 1997-98 1998-99

1 2 3
m

4

Statea

Andhra Pradesh 634.63 617 482.93

Arunachal Pradesh 126.9 297.5 186.61

Assam 1660.83 2618 2170.42

Bihar 206.76 348.98 403.05

Goa 3.46 5.18 7.72

Gujarat 471.75 726.77 611.11

Haryana 327.77 291.08 260.39

Himachal Pradesh 118.33 90.84 51.47

Jammu & Kashmir 120.62 78.62 72.57

Kamataka 853.62 568.62 264.47

Kerala 53.65 63.6 102.73

Madhya Pradesh 769.35 1072.77 454.49

Maharashtra 2405.71 1028.44 260.26

Manipur 303.28 273.91 377.34

Meghalaya 222.93 196.96 231.55
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1 2 3 4

Mizoram 106.07 132 172.53

Nagaland 122.45 212.62 183.34

Orissa 248.15 233.43 385.14

Punjab 282.79 1 8 3 ^ 290.67

Rajasthan 2025.35 1799.74 1994.15

Sikkim 39.34 1.77 8.47

Tamil Nadu 150.39 204.88 240.72

Tripura 300.67 414.05 356.97

Uttar Pradesh 941.71 505.73 1121.92

West Bengal 772.7 125.71 330.9

Union Terrhohea

A&N Islands 94.04 93.83 155.68

vrianuiyerri 46.33 48.53 44.3

Dadra & Nagar HaveN 12.73 24.75 24.9

Daman A  Diu 8.8 12.37 10.08

Delhi 117.88 66.04 37.21

Lakshadweep 2.1 3.48 5.24

Pondteherry 16.12 12.48 6.15

Total 13567.21 12353.94 11305.5
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SMMnwrt IV  

National TB Control Progimmma 

Expendltun (Released to the StatesAJTs)

(Rs. in lakhs)

S.No. Name of the State 1996-97 1997-98 1998-99

1 2 3 4 5

1. Andhra Pradesh 17.61 172.01 198.62

2. Arunachal Pradesh 0.69 1.45 1.66

3. Assam 42.87 44.2 51.03

4. Bihar 141.59 258.76 298.79

5. Goa 6.63 1.8 2.07

6. Gujarat 11.74 86.23 99.58

7. Haryana 0.12 44.66 51.8

8. Himachal Pradesh 5.11 7.84 9.06

9. Jammu & Kashmir 0.19 21.15 24.42

10. Karnataka 15.06 102.93 118.85

11. Kerala 118.02 38.48 44.43

12. Madhya Pradesh 152.17 174.33 201.3

13. Maharashtra 23.24 171.76 196.34

14. Manipur 4.01 0.28 0.32

15. Meghalaya 10.64 4.88 5.63
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1 2 3 4 5

16. Mizoram 6.16 1.97 2.28

17. Nagaland 3.21 1.57 1.81

18. Orissa 0.08 73.69 85.09

19. Punjab 18.78 54.41 62.83

20. Rajasthan 13J03 107.62 124.27

21. Sikkim 2.85 1.08 1.24

22. Tamilnadu 13.61 138.22 159.61

23. Tripura 3.01 7.57 8.75

24. Uttar Pradesh 59.48 349.35 403.39

25. West Bengal 86.17 133.56 154.22

26. Delhi 15^8 56.69 2.77

27. Pondicherry 2.15 3.31 1.82

28. Andaman & Nicobar 1.43 14.27 0.82

29. Chandigarh 1.06 39.67 227

30. D & N Haveli 7.7 0.44

31. Daman & Diu 5.51 0.32

32. Lakshadweep 2.85 0.16

For X-Ray rolls 82

Payment to HSCC 35.55
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1

B. IB  Cell at Head Quarter

C. Qrants-ir)-Aid to IB  Societies

D. Commodity Grant

47.66

539.82

47.6

1023.36

118

2602

2066

Total 1363.47 3200.86 7221.54

Nationat Leprosy Emdioation Programme

Statement Indicating Cash Assistance A Releases made to District Leprosy Societies 
StatesAJTs During 1996-97, 1997-98 A 1998-99

(Re. In lakhs)

S.No. States 1906^7 1907-88 1908^

Cash Kind DWL Tolal CMh KM DML Total CMh KM DML TflM

1 2 3 4 5 6 7 8 9 10 11 12 . 13 14

1. * -«* n. - -t- -1-wxnra riaoBsn 200.00 ^ .2 0 129.94 56623 207.83 101.00 33124 640.07 189.10 4180 m o o 33Bj80

2. Arunachal Pradesh 16.00 1.74 144.46 162.20 20.00 0.42 27.W 47.42 2025 0.42 142J4 183.51

3. Assam 20.00 16.56 117.04 153.60 21.00 42.00 271.85 334.65 16i0 42.00 224.00 282.50

4. Bihar 112.00 262.90 sa62 433.52 119.93 371.45 33628 826.66 200.70 511.45 293.00 .1006.15

5. Goa 0.45 3S4 4.39 1.45 0.48 725 928 2.00 0.48 8J00 ia48

6. Gujamt 16.00 45.11 19.24 00.̂ 5 19.00 242.16 17727 438.43 19.15 127.16 101.00 24721

7. Haryana 6J0 1.85 14.56 2121 8.00 OJO 14.37 23.37 5.00 0.08 15.00 20.08

8. Himachal Pradesh 6.80 - 33.49 40.29 8.00 6.76 10.00 24.76 10.50 6.76 9127 108.53

9. Jammu & Kashmir 4.45 2.21 10.50 17.16 84.83 1^89 5.00 102.72 46.00 1^80 95.00 153i9
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3 10 11 12 13 14

10.

11. Kerala

12. Madhya Pradesh

13. Maharashtra

14. Manipur

15. Meghalaya

16. Mizoram

17. Nagaland 

16. Orissa 

19. Punjab

100.00 2a70 64.32 186iB 96.00 33.15 283.01

76.00 35.55 06.20 207.75 77.50 10.00 121.74

135.00 157.54 233.94 526.48 136.00 318.33 511.77

14.00 255.31 191.26 460.57 39.99 74.43 351.16

3.50 2.47 99.82 105.7b 5.22 3.05 30.00

8.00 2.65 17ib 28.15 9.00 2.59 10.00

16.00 024 30.62 4&86 19.00 0.34 42.00

7.00 3.49 36.24 49.73 8.00 ^20 120.49

150.00 26.40 236.36 412.76 168.00 250.94 276.65

21.00 3.49 17.68 42.17 30.00 3J6 7.00

412.16 115.50

20924 94.40

968.10 138.30

465.58 34.50

3827 12.00

21.59 3.50

61.34 30.00

129.69 7.50

695.59 153.10

40.96 30.00

71.48 169.00 355.96

la w  137.00 241.40

150.00 458.83 747.13

126.56 364.00 525.06

3.06 117.86 132.91

2.59 6622 7131

0.34 45.43 75.77

120 14.00 49.70

23.94 169.00 55104

3.96 101.00 134.96

20. Rajasthan 29.00 50.98 3100 114.96 30.W 22.00 5.00 57.00 60.00 22.00 425.51 507.51

21. SikUm 20.00 024 14.00 3424 21.00 1.00 27.40 49.40 22.00 1.00 42.00 65.00

22. TamI Nadu 114.00 404.98 130.74 649.72 117.00 136.56 0.00 253.56 125.00 64.43 160.00 349.43

21 Tilpura 19.00 3.99 1162 3161 20.00 130 - 21.50 24.00 1.50 50.35 76.05

24. Uttar Pradesh 187.00 293.43 478.68 959.11 14125 250.86 636.70 1030.81 182.00 303.36 426.00 911.36

25. West Bengal 95.00 196.15 243.70 534.85 9100 242J5 299J1 640.66 113.80 207.85 139.00 480.65

26. A&N Islands 6.50 0.33 laoo 16.83 6.50 0.00 6.50 6.50 - 6 i0

27. Chandigaih OJSO 0.63 - 1.13 OJSO - 0.50 1.00 5.00 6.00

28. DIN HaveK 0.50 0.96 - 1.46 0.60 5.96 6.46 1.00 - 1.00

29. Daman & Diu AJ50 1.79 150 9.79 <50 0.00 4.50 9.50 0.00 %JBO

30. Delhi 0.50 5.00 - 5.50 OiO - OJSO 1.50 51.15 52.65

31. Lakshadweep 2.00 0.14 - 2.14 2.00 - 2.00 2.00 9.53 11.53

32. rUiH9Cn6iiy 2.50 1.00 1116 19.66 150 1Z95 1145 1.85 0.00 1.85

Total 1394.00 2G88.06 2S00.19 5832i5 1528.00 2130.72 3821.00 7679.72 1678.15 1950.00 4049.99 767114
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Funds Released to States under National Programme tor Control of Blindness

to QuaaUorm 40

(Rs. in lakhs)

state 1996-97 1997-98 1998-99

Cash
Grants

QIA to 
DBCS

Total
Grants

Cash
Grants

GIA to 
DBCS

Total
Grants

Cash
Grants

QIA to 
DBCS

Total
Grants

Total
Grants

(1996-99)

1 2 3 4 5 6 7 8 9 10 11

WorkJ Bank Project States 

Andhra Pradesh 38.44 135.00 173.44 204.34 257.00 461.34 88.50 364.00 452.50 1,067.28

Madhya Pradesh 405.07 301.00 706.07 138.40 455.00 593.40 568.67 408.00 976.67 2;Z76,14

Maharashtra 117.80 123.00 240.80 99.27 313.00 412.27 87.00 362.00 449.00 1,102.07

Orissa 67.18 111.00 178.18 312.20 204.00 516.20 331.08 220.00 551.08 1,245.46

Rajasthan 78.62 117.00 195.62 46.60 243.00 • 289.60 35.50 289.00 824.50 809.72

Tamil Nadu 106.54 108.00 214.54 444.47 219.00 663.47 551.00 316.00 867.00 1,745.01

Uttar Pradesh 725.97 285.00 1,010.97 138.28 564.00 702.28 207.25 599.50 806.75 2.520.00

Sub Total 1,539.62 1,180.00 2,719.62 1,383.56 2,255.00 3,638.56 1,869.00 2.558.50 4,427.50 10,785.68

Other States 

Arunachal Pradesh 3.82 0.00 3.82 4.04 5.00 9.04 4.50 4.00 8.50 21.36

Assam 1.82 6.00 7.82 4.64 85.00 90.04 49.65 57.50 107.15 205.01

Bihar 0.00 54.00 54.00 7.44 167.50 174.94 19.50 184.50 204.00 432.94

Delhi 0.00 0.00 0.00 1.25 11.50 12.75 11.20 13.50 24.70 37.45

Goa 7.24 0.00 7.24 5.25 3.50 8.75 63.00 0.15 63.15 79.14

Gujarat 0.00 27.00 27.00 4.01 125.50 129.51 30.99 114.15 154.14 310.65
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1 2 3 4 5 6 7 8 9 10 11

Haryana 3.71 3.00 6.71 2.97 54.50 57.47 37.50 63.50 101.00 165.18

Himachal Pradesh 0.00 6.00 6.00 2.97 29.50 32.47 34.03 49.50 83.53 122.00

Jammu & Kashmir 40.97 0.00 40.97 20.66 18.00 39.66 52.50 39.50 02.00 172.63

Kamataka 76.58 81.00 157.58 11.78 159.00 170.78 62.01 196.00 258.01 586,37

Kerala 8.10 9.00 17.10 6.84 54.50 61.34 16.07 75.50 91.57 170.01

Manipur 0.00 6.00 6.00 1.77 8.50 10.27 16.76 9.15 25.91 42.18

Meghalaya 5.27 3.00 8.27 4.56 17.50 22.06 11.60 15.15 26.75 57.08

Mizoram 11.30 9.00 20.30 1.54 5.00 6.54 16.60 9.15 25.75 52.59

Nagaland 0.00 0.00 0.00 3.85 2.50 6.35 56.95 7.15 64.10 70.46

Punjab 3.83 18.00 21.83 4.15 52.50 56.65 5.10 51.50 56.60 135.08

Sikkim 11.46 0.00 11.46 7.92 0.00 7.92 26.30 12.00 38.30 57.68

Tripura 9.71 6.00 15.71 7.77 12.50 20.27 37.74 13.15 50.80 86.87

West Bengal 0.00 12.00 12.00 3.25 54.00 57.25 6.20 135.50 141.70 210.95

A&N Islands 1.30 0.00 1.30 4.00 3.00 7.00 3.80 4.00 7.80 16.10

Chandigarh 5.74 3.00 8.74 4.00 3.00 7.00 3.60 7.00 10.80 26.34

D&N Haveli 2.00 0.00 2.00 4.00 3.00 7.00 3.70 3.00 6.70 15.70

Daman & Diu 1.50 0.00 1.50 4.00 0.00 4.00 3.70 4.00 7.70 13.20

Lakshadweep 1.50 0.00 1.50 7.04 0.00 7.04 17.70 0.00 17.70 26.24

1.50 0.00 1.50 4.00 0.00 4.00 2.30 3.00 5.30 10.80

Sub T o ^ 197.35 243.00 440.35 133.60 876.50 1,010.10 602.00 1,071.55 1,673.55 3,124.00

Grapd Total 1,736.97 1.423.00 3,159.97 1,517.16 3,131.50 4,648.66 2,471.00 3,630.05 6,101.05 13,909.88
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National AIDS Control Programme 

Release of Funds States and UT-wise

to Questions 44 

(Rupees in lakhs)

S.No. State/UT

1996-97 1997-98 199&M

Grants
Released

Grants
Released

Grants
Released

1 2 3 4 5

1. Andhra Pradesh 425.00 425.00 650.00

2. Arunachai Pradesh 80.00 25.00 30.00

3. Assam 100.00 100.00 100.00

4. Bihar 25.00 50.00 110.00

5. Goa 25.00 50.00 35.00

6. Gujarat 300.00 250.00 230.00

7. Haryana 130.00 75.00 160.00

8. Himachal Pradesh 115.00 225.00 115.00

9. Jammu & Kashmir 25.00 25.00 25.00

10. Karnataka 350.00 175.00 335.00

11. Kerala 225.00 100.00 65.00

12. Madhya Pradesh 425.00 150.00 315.00

13. Maharashtra 900.00 950.00 800.00

14. Manipur 200.00 150.00 245.00

15. Meghalaya 35.00 25.00 30.00
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1 2 3 4 5

16. Mizoram 150.00 100.00 100.00

17. Nagaland 190.00 155.00 227.00

18. Orissa 50.00 75.00 100.00

19. Punjab 225.00 75.00 150.00

20. Rajasthan 375.00 225.00 100.00

21. Sikkim 50.00 50.00 50.00

22. Tamil Nadu 1700.00 2000.00 800.00

23. Tripura 50.00 50.00 20.00

24. Uttar Pradesh 450.00 405.00 200.00

25. West Bengal 600.00 100.00 350.00

26. Pondicherry 400.00 0.00 40.00

27.. A&N Islands 7.00 31.09 20.00

28. Chandigarh 45.91 26.00 eaoo

29. D&N Haveli 46.93 16.00 0.00

30. Daman & Din 17.00 24.22 15.00

31. Delhi 19.00 26.00 110.00

32. 16.71 15.42 0.00

33. Mumbai MC
350.00

34. Ahmedabad MC
5.00

Total 7752.55 6239.73 5942.00
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Grants In aid (Cash and K M ) tndudhg Anoars Under Family Welfare Programme

DECEMBER 21, 1989 to QuagOms 48

(Rs. in lakhs)

1996-97 1997-98 1996-99
In cash In Wnd Total In cash In kind Total In cash In Mnd Total

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh 14781.23 2308.43 17179.66 8838.71 2387.25 11225.96 11652.79 2994.01 14646.60

2. Arunachal Pradesh 146.82 33.86 180.88 147.73 89.65 237.38 144.06 76.21 220.27

3. Asaam 2233.69 824.06 3057.75 3284.70 1165.61 4450.31 3260.45 1190.77 4451.22

4. Bihar 5500.62 2851.93 8358.55 9894.51 2727.31 12621.82 8792.62 4093.61 12886.23

5. Qoa 141.81 53.24 195.05 168.13 38.70 206.83 184.83 59.38 244.19

6. Qujarat 3408.15 1957.01 5365.16 9448.00 1877.12 11323.12 10503.85 2132.19 12836.04

7. Haryana 1439.48 850.88 2298.14 3521.84 722.46 4244.30 2746.01 918.55 3664.58

8. Himachal Pradesh 1613.92 294.83 1908.80 1123.72 307.30 1431.02 1973.97 402.01 2375.98

9. Jammu & Kashmir 863.14 268.35 1131.49 1873.62 264.16 2137.78 1600.73 460.50 2061.23

10. Karnataka 7590.98 1784.70 9384.68 5185.49 1275.84 6461.33 7651.02 2133.24 9814.26

11. Kerala 2456.74 735.58 3192.32 2981.46 973.70 3955.18 4190.43 1323.95 5514.38

12. Madhya Pradesh 5689.22 4006.87 9755.80 6765.52 3227.78 9993.30 8566.08 4636.08 13202.16

13. Maharashtra 8383.02 3351.69 11734.71 8289.64 2388.04 10677.68 11164.04 3922.03 15086.07

14. Manipur 418.72 56.61 475.33 452.95 132.90 585.85 622.26 109.88 732.14

15. Meghalaya 300.07 87.40 387.47 300.91 96.13 397.04 328.75 142.00 470.75

16. Mizoram 197.57 45.85 243.42 221.36 74.88 290.04 239.11 69.10 308.21
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1 2 3 4 5 6 7 8 9 10 11

17. Nagaland 211.63 47.62 259.25 200.05 59.19 268.24 247.96 91.27 339.23

18. Orissa 2900.32 1149.21 4109.53 4821.63 1337.46 6159.09 4710.89 1794.84 8505.73

19. Punjab 1958.20 776.12 2734.32 2451.93 1117.79 3509.72 2558.65 1135.55 3094.20

20. Rajasthan 7094.65 3084.52 10179.17 7299.73 2178.96 9476.69 8492.29 2725.34 11217.63

21. Sikkim 237.71 22.25 259.96 218.87 46.00 204.87 307.72 41.01 349.63

22. Tamil Nadu 6636.80 2077.61 8714.41 10835.89 1924.08 12759.97 9197.30 2609.13 11808.43

23. Tripura 998.50 100.96 1099.46 411.50 161.28 572,78 1781.61 195.18 1976.79

24. Uttar Pradesh 11436.91 7721.73 19158.64 19276.48 5797.10 2S073.5S 42482.52 8901.54 61384.06

25. West Bengal 7046.22 1909.68 8955.90 5201.99 2505.16 7707.16 11122 J 5 3206.74 14329.60

Total (States) 93761.13 36559.62 130320.75 113223.36 32873.85 146097.01 154552.79 45364.99 196917.78

UTs with Legislature

1. Pondicherry 03.61 33.66 127.27 138.53 35.49 174.02 137.85 54.55 192.40

2. DeIN 1475.25 388.14 1863.39 719.82 435.59 1155.41 . 1012.59 473.35 1485.94

Outlays for UTs without Legislature

1. A&N Islands 90.20 16.12 106.32 100.34 22.06 122.40 104.60 19.00 123.60

2. D&N Haveli 29.47 6.02 35.49 34.41 5.55 39.96 59.31 9.98 69.29

3. Chandigarh 83.50 26.12 119.52 96.25 17.08 113.33 131.33 57.72 189.05

4. Lakshadweep 11.75 2.77 14.52 13.25 5.91 19.16 30.05 5.01 35.06

5. Daman & Diu 32.55 6.25 38.50 32.25 12.15 44.40 43.50 8.55 52.05

Total (UTs) 1826.33 47903 2305.41 1134.85 533.83 1668.68 1519.23 628.16 2147.39
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D— nmd Univ«rsltlM

*325. SHRI R.L. JALAPPA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to
state;

(a) the names of colleges declared as Deenrted 
Universities in Karnataka and other States;

(b) the criteria adopted for declaring colleges as 
Deemed Universities;

(c) the number of proposals for declaring Deemed 
Universities still pending with the Government, State-wise; 
and

(d) the steps proposed to t>e taken to clear the 
pending proposals?

TH E  M IN ISTER  O F HUMAN R ESO UR C E 
D EV ELO P M E N T. M IN ISTER O F S C IE N C E AND 
TE C H N O L O G Y  AND M IN ISTER O F O CEAN  
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) A 
list of the institutk>n8 whk:h have been granted Deemed 
University status in the State of Karnataka and In other 
States is given in enckieed Stalement-I.

(b) University Grants Commission has laid down the 
guidelines for considering proposals for declaring an 
institution as Deemed to be a University under Section 3 
of the UGC Act. 1956. The gukielines, inter-alia, include 
that for the purpose of recognition as Deemed to be a 
University, a University should generally be:

(i) Engaged in teaching programmes and research 
in chosen fields of specialisation which are 
innovative and of very high academic standards 
at the Master's and/or research levels. It shoukj 
also have a greater interface with society 
through extra mural, extensk>n and field actk>n 
related programmes.

(ii) Making in its area of specialisation, distinct 
contribution to the objectives of the University 
education system through innovative 
programmes and on being recognised as a 
University capable of further enriching the 
university system as well as overall 
strengthening teaching and research in the 
institution and particularly in its area of 
specialisation.

(iii) Competent to undertake application oriented 
programmes in emerging areas which are 
relevant and useful to various development 
sectors and to the society in general.

(iv) Institutions should have the necessary viability 
and a management capable of contributing to 
the university ideals and tradltk>ns.

Ordinarily, institutions affiliated to universities and 
whkih are offering only conventk>nal degree programmes 
leading to BA/B.ConVB.Sc. or MA/M.Com/M.Sc. will not 
be consklered for grant of deemed to be University status. 
However, such institutions which are also offering 
innovative programmes, and which have adequate 
resources, might be considered for recognition as a 
university.

Institutions which are imparting routine type of 
instruction io full-time students or offering training 
programmes for in-service personnel, unless of high 
quality, woukl. generally, not qualify for recognition.

In selective cases, outstanding research institutions 
specialising in Social Sciences, Sciences and Technology 
can be considered for research degrees and highly 
spedaKsed programmes at the Master’s level.

In case the institution is offering a degree/diplonf^, 
in professional subject(s). the academic programme(s) 
should be recognised by the concerned statutory authority 
e.g. AlCTF, MCI. DCI. CCH, INC. etc. before it applies 
for a deemed to be university status under Section 3 of 
the UGC Act.

This shall, however, not apply to de-novo institutions 
in the emerging areas with the promise of excellence, 
not yet fulfilling the prescribed guidelines of the UGC 
whose case will be consktored for a provisional status 
for a deemed to be university.

(c) Thirty nine proposals for granting deemed 
university status are at various stages of examination, 
one in the Ministry and the rest in UGC. AlCTF & 
State Govemments. In some cases the Institutions 
concerned have to complete the formalities. State-wise 
details of these proposals are given in enclosed 
Statement II.

(d) Concerned agencies, namely. Institution, All 
India Council for Technical Education, University Grants 
Commission, State Governments, etc. are being advised 
from time to time to expedite the requisite information/ 
comments/recommendations on the pending proposals.
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Institutions which have been Qranted Deemed University 
Status

Andhra Pradesh

1. C e n tra l Institute of English & Foreign 
languages. Hyderabad.

2. Rashthya Sanskrit Vidyapeeth, Tirupati.

3. Shri Sathya Sai Inatitute of Higher Learning. 
Prasanthinilayem.

Bihar

4. Biria Institute of TechrK)logy. MESRA.

5. Indian School of Mines, Dhanbad.

Gujarat

6. Gujarat Vidyapith. Ahmedabad.

Haryana

7. National Dairy Research Institute. Kamal.

K arnataka

8. Indian institute of Science. Bangalore.

9. Manipal Academy of Higher Education, Manipal.

10. National Institute of Mental Health & Neuro 
Science, Bangalore.

Madhya Pradesh

11. Laicshmibal National Institute of Physical 
Education, Gwalior.

Maharashtra

12. Bharati Vidyapeeth, Pune.

13. Central Institute of Fisheries Education, Mumbai.

14. Deccan College Post-Graduate and Research 

Institute, Pune.

15. Gokhale Institute of Politics & Economics. 
Pune.

16. Indira Gandhi Institute for Development 
Research. Mumbai.

17. Institute of Anmament Technology, Pune.

18. International Institute for Population Sciences. 
Mumbai.

19. Tata Institute of Social Sciences. Mumbai.

20. Tilak Maharashtra Vklyapeeth. Pune.

Punjab

21. Thapar Institute of Engineering & Technotegy, 
Patiala.

Rajasthan

22. Banasthali Vidyapith. BanaathaH.

23. Biria Institute of Technology & Science. Pilani.

24. Raiaathan Vidyapith. Udaipur.

25. Jain Viswa Bharati Inatitute, Ladun.

Tamil Nadu

26. AvinashHingam Institute for Home Science & 
Higher Education for Women, Coimbatore.

27. Chennai Medical College & Research Institute. 
Chennai.

28. Gandhigram Rural Institute, Gandhigram.

29. Sri Chandrasekharendra Saraswathi Vishwa 
Mahavidyalaya. Kanchipuram.

30. Shri Ramachandra Medial College & Research 
Institute, Chennai.

Uttar Pradesh

31. Central Institute of Higher Tibetan Studies, 
Samath.

32. Dayalbagh Educational Institute. Dayalbagh, 
Agra.

33. Forest Research Institute. Dehradun.

34. Gurukula Kangri Vishwavkiyalaya. Hardwar.

35. Indian Veterinary Research Institute, Izatnagar.
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West Bengal

36. Bengal Engineering College, Howrah.

New Delhi

37. Indian Agricultural Research Institute. New Delhi.

38. Jamia Hamdard, New Delhi.

39. School of Planning & Architecture, New Delhi.

40. Shri Lai Bahadur Shastri Rashtriya Sanskrit 
Vidyapeeth. New Delhi.

41. Society of National Museum. Institute of History 
of Arts, Conservation and Muaaclogy, New
Delhi.

42. TERI School of Advanced Study. New Delhi.

Statement n

State-wise Break up of the Proposals for Declaring 
Deemed to be University.

S.No. Name of State Number of the Institutions

1. Andhra Pradesh 2

2. Bihar 1

3. Gujarat 1

4. Haryana 1

5. Kamataka 4

6. Kerala 3

7. Madhya Pradesh 4

8. Maharashtra 2

9. New Delhi 5

10. Orissa 3

11. Tamil Nadu 9

12. Uttar Pradesh 4

39

Brain Pe¥ar

*326. SHRI K. YERRANNAIDU;
DR. MANDA JAQANNATH:

Will the Minister of HEALTH AND FAMILY WELFARE 
fc>e pleased to state:

(a) the number of deaths occunred due to meningitis 
(Brain Fever) during each of the last three years;

(b) whether the Qovemment have made any action 
plan to provkto proper trsatment to the patients suffering 
from brain fever,

(c) If so. the details thereof;

(d) whether a Japanese encephalitis, a fatal brain 
fever have spread in the country partk:ulariy in Andhra 
Pradesh and Bihar,

(e) If so, the details thereof aiongwlth the number of 
persons died due to such diseases. State-wise;

(f) whether the Union Government have been 
requested to provide assistance to check this disease;

(g) if so. whether any Central Team has visited 
Andhra Pradesh to advk:e the Qovemment in this matter; 
and

(h) if so, the outconne thereof and the steps taken in 
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EALTH  AND FAMILY W ELFA R E (SHRI N.T. 
SHANMUGAM): (a) Afi per repofts received from the State 
Govemmerits. the number of deaths due to Meningococcal 
Meningitis in the country during the last 3 years has 
been as under;—

Year No. of Deaths

1996 945

1997 825

1998 439

(b) and (c) The disease is caused by a number of 
organisms. Facilities for treatment are available in 
hospitals. Technk:al support for investigation of outbreaks 
of the disease and laboratory diagnosis are provided by 
the National Institute of Communicable Diseases on the 
request of the State Govts.



57 Written Answers AGRAHAYANA 30, 1921 (Saka) to Questiona SB

(d) and (e) Focal outbreaks of Japanese Encephalitis 
(J£) have been reported from some parts of the country 
including Andhra Pradesh during 1999. However, no such 
outbreak of the disease has been reported from Bihar.

As per reports received from the States/Union 
Territories, the number of JE cases and deaths during
the current year (upto 
under:—

15.12.99), State-wise, are as

Name of the State Cases Deaths

1. Assam 11 2

2. Andhra Pradesh 965 200

3. Goa 8 2

4. Haryana 105 34

5. Kamataka 426 58

6. Manipur 42 1

7. Uttar Pradesh 1296 258

8. West Bengal 11 4

9. Tamil Nadu 5 0

Total 2871 559

(f) to (h) The Central Govt, has been providing 
, technical guklance to the States. Raqulsfte quantities of 
insecticides are also supplied by the Centre for 
containment of Japanese Encephalitis.

On receipt of the reports of outbreak of JE in Andhra 
Pradesh, a team from the Directorate of National Anti 
Malaria Programme (NAMP) was deputed to the State 
from 17-20th November, 1999 for assisting and guiding 
the State Health Authorities in controlling the outbreak. 
Another Central Team consisting of the Officials from the 
Directorate of NAMP and National Institute of 
Communicable Diseases (NICD) visited the State from 
27-30th November, 1999 to assess the JE Situation and 
provide technical assistance to the State Health 
Authorities.

Apart from provkiing technttal guidance through the 
Cential Teams. 6 MTs of Malathlon Technteal (for thermal 
fogging in affwnod areas) and 200 MTs of Makthkm 
25% wdp have been supplM by the Central Govt, under 
Natk>nal Anti Malaria Programme to Andhra Pradaah. 
Requisite quantity of Larvicides have already beaa 
supplied to Andhra Pradesh for undertaking antMarvial 
measures to check breeding of JE Vectors.

TV Sariala

*327. SHRI KRISHNAMRAJU: Will the MmMer of 
INFORMATION AND BROADCASTING be plaaaad to

(a) the number of TV  serials with two hundred 
episodes being screened on Doordarshan preeenHy;

(b) the reasons for giving sanctk>n to such TV  
having no social impact; and

(c) the number of TV serials aiming at social and 
cultural harmony and Integrity under conaidaratlon of the 
Doordarshan?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMOiT 
(SHRI ARUN JAITLEY): (a) FoNowing thirtMn 
programmes having 200 or more sanctioned 
are preeently being telecast on Doordarshan:

DD-I

1. Om Namah Shivay 9. Top Job

2. Daya Sagar 10. Dennis the Menace

3. Surabhi 11. Nyay

4. Ardhangini 12. Bandhan

5. Intezar Aur Sahi 13. Adaa

6. Tulsi

7. Deewar

8. Subah Savere

(b) All TV serials including the thirteen serials 
mentk>ned in (a) above have some social impact in 
varying degrees.
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(c) Surabhi, Sanskrttnama, Kiran, ArdhanginI, Tulsi, 
Aparajlta etc. are some of the eerials^rogrammes dealing 
with various social and cultural Issues already on air. 
More such programmes such as Sargam, Your Honour, 
Aghi etc. have also t>een approved and will be coming 
oifi'̂ lhe air in their tum.

[Translation]

Medical Degreea from Unrecognised Foreign 
Medical Colleges

*328. SHRI RAVINDRA KUMAR PANDEY: W «  the 
Minister, of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether Indian doctors holding foreign medical 
degree are appointed on contract basis by the Medical 
QogncH of i.̂ dia;

(b) if so, the oa .. 
doctors on contract basis;

procedure for taking such

(c) whether all foreign medk̂ ai colleges are recognised 
by the Medial Council of India; and

Id) if not, the mles laid down for doing practice by 
jhtfan doctors in India hoWing degrees from such foreign 
medkcal coHeges whrch are not recognised by the Medical 
Gbuncil of India?

THE MINISTER OF STATE OF THE MINISTRY OF 
H E A LTH  AND FAMILY W ELFA R E (SHRI N .T. 
SHANMUGAM): (a) No, Sir.

(b) Does not arise.

(c) No, Sir. The recognised medkjal qualifications are 
inchided in the Second Schedule and Part II of the Third 
Schedule to the Indian Medical Council Act, 1956.

(a) whether the Union Govemment are aware that 
there is large scale influx of people from villages to the 
urban areas;

(b) if so, whether the influx of persons from rural 
areas to urban areas particularty in big cities has created 
an imbalance in the population;

(c) if so, whether the actual reskients of cities have 
been affected badly due to deterioration in the basic 
amenities in the cities; and

(d) if so, the steps taken by the Govemment to check 
such influx?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN); (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) The Govemment has adopted the strategy of 
devek>pment of rural areas (through various schemes), 
small and medium towns and satellite towns.

[Transiation]

Polio Drops

*330. SHRI MANIKRAO HODLYA GAVIT: WUI the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment finances for implementing 
the central sponsored scheme for eradication of polio;

(b) If so, the achievements made so far in this regard;

(d) Indian doctors holding foreign medical 
qualifications which are not recognised under the 
provisions of Indian Medical Council Act, 1956 and whk:h 
do not figure in the Schedules to I.M.C. Act, 1956 are 
not eligible for registratton under the Medk»l Council of 
India/State Medical Council to practrce n>edicine in India.

[English]

Influx of Persona from Villages to Cities

•329. SHRIMATI SHYAMA SINGH:
SHRIMATI KAILASHO DEVI:

Will the Minister of URBAN DEVELOPMENT be 
pleased to state:

(c) whether attention of the Govemment has been 
drawn to the newsitem appearing in the ‘New Bharat 
Times’ dated November 25. 1999 regarding few children 
getting polio despite being given polio drops;

(d) If so, the facts of the matter reported therein;

(e) the reasons for the children falling prey to polio 
even after taking polio drops; and

(f) the remedial measures taken to check such 
incidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EALTH AND FAMILY W ELFAR E (SHRI N .T. 
SHANMUGAM): (a) to (f) The Universal Immunization
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Progfamme to control six vaccine preventable 
including polio was in the country during 1989-90. Under 
this programme a child is administered oral polio vaoctr>e 
three times, at the age of 6 weeks, 10 weeks and 14 
weeks. The actual coverage under the immunisation 
programme, however, has not been very satisfactory. Even 
in the recent past there was no specifk: surveillance 
programme for detection of polio cases. Consequently 
the actual incidence of polio was much larger than the 
reported incidence in most States.

With a view to achieving the WHO goal of polio 
eradication by 2000 A.D. the Annual Pulse Polio 
Programme was started in the year 1995 in addition to. 
the routine immunisation programme. Under the Pulse 
Polio Programme all children betow five years of age are 
given oral polio vaccine, twice during the winter months. 
The coverage under the Pulse Polio Programme has been 
very good as can be seen from the following figures:

(In crores)

Year 1st round 2nd round Evaluated 
coverage 

(by Independent 
agency)

1995-96 8.78 9.35 85.5%

1996-97 11.98 12.74 93.3%

1997-98 12.96 13.63 92.08%

1998-99 13.59 13.84 96.1%

1999-2000 14.14 14.22

A surveillance system for detection of polio cases 
was also set up in Octob^, 1997. Under this programme 
each State is covered by two or three epeclally appointed 
Surveillance Medical Offfcers whose duty is to detect all 
cases of Acute Flaccki Paralysis (AFP), report all cases 
of paralysis of children below 15 years of age. collect 
stool samples for laboratory diagnosis and follow up for 
60 days to check whether the case is of poUo or non
polio paralysis. Nine laboratories have been specially 
strengthened and equipped for polio detection work in 
tlie country. As a result of the successful operation of 
the surveillance system, detection of cases has improved 
considerably. The number of reported cases in 1996 was 
only 1005, whereas the number rose to 2272 in 1997 
and 4320 in 1998. During 1999, till December 4th. the 
incidence has declined to 2017.

The potency of the oral polio vaccine depends, to a 
very large extent, on the state of the cokj chain in which 
it is pre^nmd. As the vaccine is highly heat sensitive, 
for k>ng preservatk>n K needs to be kept in ice lined 
refrigerators or deep freezers. The Government has also 
taken signifrcant steps to improve the state of the cold 
chain all over the country. A large nunr^r of out of 
order or unusable machines have been repaired or 
replaced and additional sets have been supplied. Each 
vial of vaccine administered in the tDutine or pulse poHo 
programme since 1998-99 has a Vaccine Vial Monitor 
fixed on it, whteh indk^ates, through a change of colour, 
the potency loss (if any) of the vaccine at the point of

Children should not ordinarily become victims of 
paralysis of polio origin if they have received, in tiine the 
required number of dose of routine immunisation and 
pulse polio immunisation. All cases of infantile or 
childhoold paralysis may not be of polk) origin and this 
is why Non Polio AFP detection rate is considered a 
reliable indicator for the success of the Polk) Surveillance 
Programme. However, In very rare cases children may 
contract paralysis of polio origin, even after receiving full 
dose of OPV.

Uttar Pradesh has traditionally been a large reservoir 
of polio virus in India. Even in 1999, UP alone accounts 
for 1057 cases out of 2017 cases of polio which has 
occurred till December 4, 1999. Routine immunisation in 
UP has also not been quite satisfactory and there have 
been large gaps between reported and actual coverag0.

During the cun^nt year, 1999-2000, the Government 
has taken additional steps to intensify the polk) eradk»tion 
effort. With a view to reaching zero Incidence of polio by 
the end of winter of 2000-2001 A.D.. it has been decided 
that the entire country should have 4 National Pulse Polk) 
Immunisation Programme in the months of Octok>er 1999 
to January 2000 and two more sub-national immuisatk>n 
days in the 8 States (Rajasthan, Madhya Pradesh, Uttar 
Pradesh, Bihar; Assam. West Bengal. Orissa and Gujarat) 
where the polio virus is still active and/or the sun^eillance 
system has not yet become fully operational.

Furthemftore. in addition to the static Immunisation at 
booths, this year's programme also indudes two days of 
Intensive house to house search for children who did not 
receive vaccinatk>n, immediately foRowing the NIDs. Three 
National Immunisation Days have already been held on 
October 24. November 21 and Decenlber 19, 1999. The 
coverage reported has been very satisfactory. The reports 
received from the States on the house to house visits 
reveal that in every State a small percentage of children 
dM not receive any vaccinatk)n eariier. Such cases are 
now being covered in the house to house progranrvne.
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Stress is being laid on the maintenance of cold chain, 
vaccine potency and use of Vaccine Vial Monitors 
everywhere. Every OPV vial now carries a W M . The 
functionaries have been trained in the use of IWMs and 
the techniques of administering vaccine property. The 
Govt, of India has also sanctioned considerable funds for 
lEC (Information, Education and Communication) and 
Social Mobilisation at the kx>oth level. In addition to 
publicity through the mass media, stress is being laid on 
the involvement of local community leaders, Panchayati 
Raj Institutions, etc. Funds have been provided for Ranch 
Sammelans as well as for incidental expenses of booth 
and house to house teams consisting of not only health 
staff, but also local teachers, anganwadi woriters and 
volunteers.

On the whole, the Government Is confident that with 
the intensified effort polio eradication will become a reality 
in the country.

The report in the Nav Bharat Times of November 25 
about a few children in Bareilly district in Uttar Pradesh 
having contracted polio after receiving polio vaccine has 
come to the Government’s notice.

The State Government of Uttar Pradesh has 
confinned 4 cases of suspected poliomyelitis In the village 
of Kathara Majre Islamnagar, District Bareilly. Three cases 
• those of Km. Mahjabeen daughter of Sri Moh. Aslam, 
Km. Nisha daughter of Sri Khalil Ahmad (not Nisar 
Ahmad) as reported in the paper; and Arshad s/o 
Sri Abdul Khaliq came to the knowledge of District 
Inrununisation Officer and the Chief Medical Officer, after 
a lapse of 3 months and 10 months respectively from 
tf)e date of on-set of the paralysis in each case. A senior 
officer deputed by the State Government as gone to the 
village, conducted enquiry into each of these cases and 
has also checked the routine and the Pulse Polio 
Immunisation activities carried out in the village Kathara 
and the surrounding areas.

According to his report. In the first case, Km. 
Mahjabeen. the child was not given any routine dose of 
OPV before she had developed flaccid paralysis about 3 
nfKHiths back. However, the officer was told that the girt 
had received polio drops during the PPI during January- 
November, 1999. No records of immunisation were 
available with the ANM and the parents.

In the 2nd case of Km. Nisha D/o Sri Khalil Ahmad, 
according to the CMO the giri had not received routine 
vaccination, but she had received 2 doses of polio drops 
in the Pulse Polio Programme. The mother of the giri 
informed that paralysis had occun'ed during the recent 
rainy season. Now. according to the report of the

Additional Director who was deputed by the State 
Qovemnwnt the Child is walking nomially and has no 
symptoms of resklual paralysis.

The third case is that of Arshad S/o* Sri Abdul Khaliq. 
The child was given one dose of routine OPV and again 
no records were maintained either by the mother or the 
ANM. According to the mother the occun'ence of paralysis 
was in January, 1999. The giri was given PPI dose after 
the on set of paralysis and not before. At present, the 
child is walking independently with minimum residual 
paralysis of the left leg.

There is a fourth case of Danish s/o Sri Shafiq 
Ahamad, aged about two years. According to the CMO*s 
report the date of on set paralysis is of 10.11.99 and the 
child is 1 year and 9 months old. The child was given 
3 routine doses and one PPI dose. The case is still 
under invetigation. In this case the stool sample has b e ^  
set to the laboratory for examination. It takes about 60 
days for confirmation of paralysis of polio origin.

The report from the State Government indicates that 
there has been a failure on the part of the local 
functionaries of the State Health Department in (i) 
conducting routine immunization properiy; (ii) maintaining 
records of the routine immunization; and (iiij in detecting 
and reporting cases of the on set of paralysis; (iv) sending 
stool samples in time for laboratory examination; and (v) 
taking up out break response immunization following the 
detection of AFP cases. Ihe Dy. CMO and the District 
Immunization Officer has now visited the village for 3 
consecutive days and have given out break response 
immunization conducted on 10.11.99 covering 4543 
children. According to the report of the State Government 
the coW chain equipment was functioning properiy at the 
concered PHC and CHC. As reported the Vaccine Vial 
Monitors are also in the first grade i.e. in very good 
condition.

Obviously, both the routine immunizatk>n and the PPI 
in these areas have to be intensified and monitored very 
closely. The cases number 2 and 3 do not have residual 
paralysis and therefore, are not likely to be of polio origin. 
Even then the case number 1 indicates the need for 
timely investigation and reporting which are not done. 
The State Government has already taken action against 
the concemed ANM and LHV. The State Government 
will be advised to instruct to the CMOs and the District 
Immunization Officers to be very very careful in future.

Education Policy

*331. SHRI RAJO SINGH: Will the Minister ot 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:
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(a) whether the Government propose to formulate a 
new education policy; and

(b) if so, the main objectives thereof?

T H E  M IN ISTER  O F HUMAN R ESO UR CE 
D EV ELO P M E N T, M IN ISTER O F SCIEN C E AND 
T E C H N O L O G Y  AND M INISTER O F O CEAN  
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) The National Policy on Education (NPE) 1986 which 
is based on an in-depth review of the educational situation 
and a national consensus, enunciates a comprehensive 
framework to guide the development of education in Its 
entirety. The framework continues to be relevant.

The NPE provides for periodical review and appraisal 
of the implementation of Its various parameters to 
ascertain the progress and trends emerging from time to 
time. The last such review was undertaken In 1992. A 
preliminary exercise for a fresh review has been initiated.

[English]

Tribal Reaaareh Institutes

*332. SHRI P.C. THOMAS: Will the Minister of 
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government propose to strengthen 
the Tribal Research institutes;

(b) if so, the details of assistance proposed to be 
provided to each such Institute and a brief account of 
the research work being done therein;

(c) whether the State Tribal Research Institute in 
Kerala has sought central assistance; and

(d) if so. the steps taken to release the assistance 
whrch is due from 1991-92 onwards?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes, Sir.

(b) The assistance is provided to the respective State 
Govemments for the Tribal Research Institute under the 
Centrally Sponsored Scheme of “Research and Training* 
on 50:50 matching basis both by State and Centre. 
Central assistance is provkled to States after getting the 
detailed proposal keeping matching State share in their 
budget alongwith utilization certifteate of prevtous grants. 
The Institutes are engaged for undertaking research, 
evaluation, monitoring of programmes and also to impart 
orientation training for the officers working in Tribal areas.

These Institutes ars acdng as advisor to the State Govt, 
for devek>pment of Scheduled Tribes. To preserve ths 
tribal culture, each institute has tribal museum with 
collectkwi of tribal artefacts.

(c) Yes, Sir,

(d) The proposal of the State Govt, of Kerala for the 
current financial year is being scnitinised. No Central 
Assistance for State Tribal Research Institute. Kerala Is 
due from this Ministry from 1991-92 onwards.

[Tmnstation]

Entry of SHelllte TV

*333. DR. SUSHIL KUMAR INDORA:
SHRI AJIT SINGH:

Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state:

(a) whether the Government propose to regulate and 
discipline the entry of satellite T.V. in the country;

(b) if so. the details thereof;

(c) whether the Government propose to contemplate 
to set up an independent Broadcasting Authority for this 
purpose;

(d) if so, the time by whk:h it is likely to be set up;
and

(e) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (e) In order to regulate. 
inter-alia, the private satellite channels. Govemment 
intends to formulate a new Broadcasting Bill for 
introduction in the Pariiament at the eariiest, which woukJ 
also provide for setting up of an independent Broadcasting 
Authority for this purpose.

[English]

Bogus Training institutions

*334. SHRI KISHAN SINGH SANGWAN:
COL. (RETD.) SONA RAM CHOUDHARY:

Will the Ministdr of HUMAN R ESO UR CE 
DEVELOPMENT be pleased to state:
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(a) whether the Govemm^t are aware that a numl)er 
of bogus training institutions and teaching shops are 
flourishing in the country which are luring students with 
blandishment of all sorts of courses and degrees;

(b) if so. the details of such institutions in the capital;
and

(c) the action taken by the Government against those 
institutions?

TH E  M IN ISTER  O F HUMAN R ES O U R C E 
D EV ELO P M E N T, M IN ISTER  O F S C IE N C E  AND 
TE C H N O L O G Y  AND M IN ISTER O F O CEAN  
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) The matter is engaging serious attention of the 
Government. To  prevent illegal and misleading 
advertisements by various institutions, Govemment have 
set up a Malpractice Prevention Cell in the Ministry of 
Human Resource Development Department of Secondary 
Education & Higher Education. Similar Cells have also 
been set up by the national institutions such as University 
Grants Commission. Association of Indian Universities, 
Central Board of Secondary Education, All India Council 
of Technical Education, National Council of Teachers 
Education. National Open School, Distance Education 
Council and Council for Indian School Certificate 
Examination, Council of Boards of School Education in 
India. In the Ministry of HRD, Department of Secondary 
Education & Higher Education an officer of. the level of 
Joint Secretary has been charge with the responsibility 
of co-ordination and monitoring of the simitar cells set up 
in the apex national institutions.

Necessary directions have been given to national 
licensing agencies to issue If&t of fake institutions from 
time to time through press releases and advertisements. 
Informatkm is made availat>le on the wet)site of the MHRD 
and national licensing agencies. It has been decided to 
approach the editors of the newspapers/magazines with 
a request not to publish such illegal/misleading 
advertisements. In extreme cases, criminal cases are 
being registered against the offending educational 
institutions.

Khajuraho Heritage

*335. SHRI SADASHIVRAO DADOBA MANDLIK: Will 
the Minister of CULTURE. YO U TH  AFFAIRS AND 
SPORTS be pleased to state:

(a) whether a long term conservation and sustainable 
development strategy for the Khajuraho heritage region 
has been drawn up by experts;

and

(b) if so, the details thereof;

(c) whether any study has been made in this regard;
I

(d) if so, the outcome thereof?

THE MINISTER OF CULTURE. YOUTH AFFAIRS 
AND SPORTS (SHRI ANANTH KUMAR): (a) to (d) Yes, 
Sir. The Indian National Tmst for Art and Cultural Heritage 
(INTACH) had submitted a report to the Govemment of 
Madhya Pradesh entitled the ‘‘Conservation and 
Sustainable Development Strategy for the Khajuraho 
Heritage Region". The report recommends integrated 
community development, heritage management, 
sustainable tourism development and setting up of a 
professionally managed Khajuraho Heritage Tmst Fund 
by the State Govemment. This is a report comm^ioned 
by the State Govemment and implementation of the 
recommendations also lies with the State Govemnrtent.

Child Abuae

*336. SHRI MADHAVRAO SCINDIA:
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of SO CIAL JU S T IC E  
EMPOWERMENT be pleased to state;

AND

(a) whether UN report reveals that neariy two million 
children are being abused globally every year and the 
largest number of them are from South and South East 
Asia;

(b) if so, the number of children being abused in 
India during 1997-98 and 1999; and

(c) the steps taken/being t̂aken by the Govemment 
to prevent children from being abused?

THE MINISTER OF STATE qP THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The latest Report titled *The State 
of Worid’s Children 2000- released by UNICEF at New 
Delhi on 13th December. 1999 mentions that there is no 
way to calculate the exact number of children whose 
lives are endangered by their sale and trafficking, by 
debt bondage, serfdom, forced or compulsory labour, 
forced or compulsory recruitment into armed conflict, 
prostitution, pornography or by the production and 
trafficking of drugs. However, the report titled “The 
Progress of Nations for the year. 199r published by 
United Nations ChiWren’s Fund states that more than 
one million children are forced into prostitutk>n every year, 
the majority in Asia.
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(b) The number of Children in India against whom 
crimes like rape, sale, exposure and abandonment etc. 
have been committed during the years 1997, 1998 and 
1999 is 5900, 5700 and 1143 (excluding child rape) as 
per records maintained by National Crime Records 
Bureau.

(x) The Infant Milk Substitute, Feeding Bottles and 
Infant Foods (Regulation of Production, Supply 
& Offenders) Act, 1992.

(xi) The Pre-Natal Diagnostic Technique (Regulation, 
Prevention & Misuse) Act. 1994.

(c) A statement giving the requisite information is 
placed on the Table of the House.

Statement

The Government has taken a number of measures 
both administrative and legal to prevent chikiren from 
being abused. Some of which are as follows:

I. Legal:

The following are important specifk: legislations to 
protect the children from the clutches of violence and 
abuse meted out to them:—

(I) Juvenile Justice Act, 1906

The Juvenile Justice Act, 1986 has provisbns 
for protection from cruelty and has elaborate 
provisions for the care, protection and 
rehabilitation of neglected and abused children. 
The Immoral Prevention Act, 1956 (as amended) 
deals with the punitive as also preventive 
aspects of prostitution including child prostitution.

(ii) Probation of Offenders Act, 1950.

(iii) The Child Labour (Prohibition and Regulation) 
Act. 1906.

(iv) The Persons with Disabilities (Equal 
Opportunities, Protection of Rights & Full 
Participation) Act, 1996, The Factories Act 
(Amended), 1954.

(v) The Child Marriage Restraint Act (Amended)
1979.

(V i) The Orphanages & Other Charitable Homes
(Supervision & Control) Act, 1960.

(vii) Hindu Adoption and Maintenance Act, 1956.

(viii) Hindu Minority and Guardianship Act. 1956.

(ix) The Factories Act (Amended), 1954.

(2) Indian Penal Code considers the following as 
serious offences:—

(i) Kidnapping or maiming a child for begging 
(section 363-A IPC)

(ii) Selling or buying of girls for purposes of 
prostitution (sections 372 and 373 IPC).

(iii) Exposure and Abandonment of child under 12 
years by parents or guardians (section 317 of 
IPC).

(iv) Sexual harassment (section 509), child 
prostitution and child rape are also covered.

II. Policies and Provisions:

(i) The National Polrcy for Children’s 1974 states 
that ‘‘children shall be protected against neglect, 
cruelty and exploitation”

(ii) The National Decadal Plan of Action for the 
Giri Child 1991-2000 recognizes the rights of 
the giri child to protection from exploitation, 
assault and physical abuse.

(iii) The National Potey on Education reconrwnends 
firm exclusion of corporal punishment to chikiren 
in schools.

III. Administrative Measures:

(i) The Ministry of Social Justice & Empowerment 
has also been implementing a scheme for 
welfare of street children, which has been 
reviewed and revised and renamed as An 
Integrated Programme for Street Children. ThJ 
basic aim of the programme is to protect m 
children from all types of abuse, including rap^ 
and induction into prostitution etc. which they 
are exposed to when on the street unprotected.

(ii) One of the important initiatives taken under the 
revised scheme was the establishment of Chii 
Helpline Sen îce in a number of cities. The < 
Helpline is a 24 hour free phone service whichl 
can be accessed by chldren in distress Ly
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dialing the number 1098 on the telephone. The 
service is currently available at Mumbai. Delhi, 
Calcutta, Chennai, Hyderabad, Nagpur, 
Bangalore and Patna.

(iii) Govemment of India has constituted a Central 
Advisory Committee to suggest measures to be 
taken for eradicating child prostitution. The Flan 
of Action prepared by this Committee has t>een 
finalised and the Implementation MacNnery is 
being set up.

(iv) In order to protect cNIdren from illicit use of 
narcotic drugs and psychotropic substances and 
to prevent the use of children in the IfHcH 
production and trafficking of such substances, 
a scheme of asslstace to voluntary organizations 
for prohibitkHi and drug abuse preventkxi is also 
being implemented by the Ministry of Social 
Just»e and Empowerment.

Population Control

•337. SHRI RAMESH CHENNITHALA:
SHRIMATI KANTI SINGM:

Win the Mmiater of HEALTH AND FAMILY WELFARE 
be pleased to state;

(a) whether the Govemment propose to Shift to a 
more aggressive strategy for controlling the populatkm;

(b) if so, the details thereof;

(c) whether the strategy followed so far has failed to 
control the growth in population; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF TH E MINISTRY OF 
H E A LTH  AND FAM ILY W ELFA R E (SHRI N .T. 
SHANMUGAM): (a) and (b) A National Populatk>n Poltoy 
is under consideration of the Govemment.

(c) and (d) National Family Welfare programme 
followed so far. has contributed in reducing the cmde 
birth rate from 40.8 per thousand population in 1951 to 
26.4 in 1998; annual rate of growth of populatk)n from 
2.22% in 1951 to 1.74 in 1998 and total fertility rate from
6.0 in 1951 to 3.3 in 1997 on national basis. The first 
objective towards stabilisation of population Is to reach 
total fertility rate of 2.1. at national level i.e. considered 
as the replacement level of the population, by addressing 
the issues of child survival, maternal care and 
contraception simultaneously.

Modem Cdueatlon System

*338. DR. RAMKIWMNA KUfeMARIA.
SHRI NAWESH PUGLIA:

Will the Minister of HUMAN R E S O U R C E 
DEVELOPMENT be pleased to state:

(a) whether the Government have received 
suggestions from eminent educationists in regard to 
modem educatk>n system;

(b) if so, the delals of the 8uggeetk>ns re c e h ^  and 
action taken thereon;

(c) whether incklants of atrocities on chiWren due to 
modem educatk>n system have been brought to the notk̂ e 
of the Govemment;

(d) If so, the details thereof; and

(e) the action taken by the Government in this 
regard?

T H E  M IN ISTER O F HUMAN R E S O U R C E 
D EV ELO P M EN T, M INISTER O F  S C IE N C E  AND 
TE C H N O L O G Y  AND M IN ISTER O F. O CEA N  
DEVELOPMENT (OR. MURLI MANOHAR JOSHI): (a) and
(b) Suggestions are received from various quarters, 
including eminent educationists, from time to time with 
regard to improvements in the prevalent system of 
educatk)n. Appropriate actk>n on such suggestk>ns is taken 
after consideratk>n at various levels.

(c) to (e) In recent times, Government's attention 
has been drawn to certain aspects of the educational 
system whtoh contribute to increased stress among 
children. These include the heavy load of school 
curriculum, fear of Inadequate performance In 
examinations, stray Incidents of corporal punishment, and 
the relativety Insufftelent emphasis on value educatkxi. 
Remedial measures taken in this regard from time to 
time include a revision of the curriculum framework, 
examination reforms and a renewed emphaels on 
educatkm in human vakies.

[Transtatlon]

Urea Seam

•339. SHRI RATTAN LAL KATARIA:
DR. M.P. JAISWAL:

Will the Minister of CHEMICALS AND FERTIU2ERS 
00 pleased to state:
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(a ) whether the Governm ent have recovered full
amount out of 133 crore urea scam of 1995;

(b) if so. the details thereof;

(c) if not, the reasons therefor; and

(d) the efforts being made by the Government to
recover the full amount?

THE MINISTER OF CHEf^lCALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (c) National Fertilizers 
Limited (NFL) had made advance payment of Rs. 133 
crores (US$ 37.62 million) to Karsan Limited, Ankara 
(Turkey) for supply of urea in 1995. On falKire of Karsan 
Ltd. to supply urea, NFL had nrtoved the Intematlonal 
Court of Art)itratk>n (ICA) in accordanoe with the Art))tratkx) 
clause contained in the contract with the supplier. The 
ICA has awarded nearly US$ 41 million in favour of 
National Fertilizers Limited for recovery against Karsou 
Ltd. The Aft>itral Award has not been enforced yet for 
recovery because It is under challenge by Karsan Ltd. in 
the District Court at Amsterdam.

(d) NFL has consulted Solicitor finms in different 
countries where assets have been identified In the name 
of individual Executives and others of Karsan Ltd. NFL 
will take further action on the basis of the legal opinions 
received for recovery of the monies against Wentified 
assets. However, this will depend on the outcome of the 
case pending in the District Court at Amsterdam. The 
Government is monitoring the efforts and extending 
assistance wherever possible.

Inclusion of MuslSm/Chrittian Religion In SC/ST

•340. YOGI ADITYA NATH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether the Government propoee to indude the 
persons belonging to Scheduled Castes and Scheduled 
Tribes who adopted Christianity or Muslim rsHgk>n in the 
Scheduled Caste list; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JU STICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) and (b) The matter regarding 
inclusion of persons belonging to the Scheduled Castes 
who adopted Christianity or Muslim religions in the 
Scheduled Castes list is being examined.

The issue of inclusion in the Scheduled Castes list 
persons belonging to the Scheduled Tribes, who

adopted Christianity or Muslim religion, is not under 
consideration of the Government.

[Engiish]

Water Supply and Sewerage Projects

3174. SHRI VILAS MUTTEMWAR: Will the Minister 
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Govemment of Maharashtra has 
submitted any proposal in regard to water supply and 
sewerage projects stage-l and II in the State;

(b) If so, the details thereof and the present status 
of these projects;

(c) In areas Nkely to be benefited by these schemes;

(d) the time by which these project proposals are 
likely to be cleared;

(e) whether the Govemment of Maharashtra has 
requested the Unk>n Govemment for seeking financial 
assistance from the World Bank; and

(f) if so, the steps taken to obtain assistance from 
the WorkI Bank?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN D EV ELO PM EN T (SHRI BANDARU 
DATTATREYA): (a) to (f) The Govemnwnt of Maharashtra 
had undertaken the Maharashtra Water Supply & 
Sewerage Project Stage-1 in 1961 to ppovkie water supply 
and sanitation facilities in Thane. Kalyan, Bhiwandl, 
Dombivali, Ulhasnagar, Ambamath and sunroundlng 104 
VIHages at an estimated cost of Rs. 86 crores with World 
Bank assistance of U8$ 48 mHlk>n. The scheme was 
comnwsstoned In 1986-67.

The Govemment of Maharashtra had subsequently 
proposed the Maharashtra Water Supply & Sewerage 
Project Stage II for Worki Bank assistance. The scope, 
size and cost of the prpiect was revised by the State 
Govemment from time to time. The Ministry of Urban 
Devetopment had agreed in principle and recommended 
the project proposal costing Rs. 863 crores to the 
Department of Economk; Affairs (DEA) on 29.11.96 for 
Worid Bank assistance. The DEA also reconrwnended the 
project proposal to the World Bank on 14.1.97. The 
Government of Maharashtra had subsequently reported 
that as deelrad by the Workj Bank, a modified project 
report beeed on 1997<>98 pHoes costing Rs. 1389.59 crores
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h9d been submitted to the World Bank on 2.4.98. The 
proposal \Mould benefit the following sub-region:

1. Meera-Bhayandar sub-region.

2. Thane Municipal Corporation sub-region.

3. Kalyan Municipal Corporation sub-region.

4. Ulhasnagar sub-region.

5. Anribarnath sub-region.

6. Badlapur sUb-region.

7. Bhiwandi sub-region.

8. Bhiwandi rural sub-region.

9. South Kalyan-Ulhasnagar sub-region.

10. North Kalyan Tahsil sub-region.

,11. Navi Mumbai sut>-region.

12. Villages In Panvel TahsU South of Kalyan.

However, the World Bank has not made any 
commitment so far to include this project in their lending 
programme.

Sale of Synthetic Milk

3175. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether synthetic milk is being sold in various 
parts of the country;

(b) if so, the details thereof, State-wise; and

(c) the steps laken or proposed to be taken by the 
Government to check adulteration in milk?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EA LTH  AND FAMILY W ELFA R E (SHRI N T .  
SHANMUGAM): (a) and (b) As per the Information 
received from States/UTs, some samples of milk were 
found to contain the adulterates namely, ureiA, Glucose, 
and conrbonate in U.P. only.

(c) Sale of milk and milk products containing 
substances not found in milk except as provided in the

Rules, is already prohibited under the provisions of the 
prevention of Food Adulteration Act, 1954. All the State 
Govts, were requested to take necessary action to contain 
this problem on an urgent basis. The Govemnwnt of 
India in the Ministry of Agriculture has also constituted a 
Multi-disciplinary Committee to study the range of naturally 
occurring constituents of milk in milch animals.

Junior Doctors at Casualty

3176. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment are aware that only junkir 
doctors attend the patients at casualty in AIIMS and the 
chlU patients are not provided proper treatment;

(b) if so, the reasons therefor; and

(c) the steps taken/proposed to be taken to check 
such Irregularities in Govemment hospitals?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EALTH  AND FAMILY W ELFA R E (SHRI N .T. 
SHANMUGAM): (a) to (c) Emergency services in AIIMS 
are functioning round-the-clock under the administrative 
control of the Medteal Superintendeht. He is assisted by 
a Senk>r Professor as Professor Incharge and a faculty 
member of the Department of Hospital Administration for 
the same. Emergency Servk^es are manned by weH-tralned 
doctors (Casualty Medical Officer and Asstt. Casualty 
Medial Officers) to provide services for medical, surgk^al, 
orthopaedics and pediatrics patients. In addition, senior 
residents and consultants of all specialities and super
specialities are also available on call round-the-clock. 
Besides this, a senior faculty member is posted in 
Casualty round-the-ck)ck exclusively for emergency sennce 
who is physically available for providing consultation and 
also for supervision and control of clinical services in the 
department round-the-clock. In Safdarjung/Dr. R.M.L. 
Hospitals also senk>r as well as junior doctors are posted 
in the Casualty.

[Translation]

Drinking Water Supply In Delhi

3177. SHRI LAL BIHARI TIWARI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state:

(a) whether there is a shortage of drinking water in 
Delhi;

(b) if so. the details thereof; and
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(c) the concrete measures being taken by the 
Government to meet the shortage of drinking water in
Delhi?

TH E MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN); (a) and (b) Yes, Sir. There is shortage of 
about 150 MQD of water in Delhi.

(c) To meet the shortage, the Delhi Jal Board has 
taken measures as under.—

—  40 MQD Water Treatment Plant (WTP) at 
Nangloi, 20 MQD WTP at Bawana, 140 MGD 
WTP at Sonia Vihar, 60 MQD WTP at Dwarka 
and 40 MGD WTP at Okhla.

—  Augmenting treatment capacity of Wazirabad, 
Chandrawal, Bhagirathi & Haiderpur water 
treatment plants by recycling of waste water.

—  Augmenting supply from additk)nai Ranney Wells 
and tubewells.

[English]

Financial Aaslttanca to Calcutta UnanI 
Medical College

3178. SHR) BHIM DAHAL; Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government have provided 
any financial assistance to the Calcutta Unani Medical 
College, Calcutta; and

(b) if so, the details of the financial assistance 
provided to the college during each of the last three 
years, scheme-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EA LTH  AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes. Sir, Grant-in-aid of Rs. 10.00 
lakhs was provided to the Cateutta Unani Medical College, 
Calcutta during the year 1995-96 for purchase of 
equipment under the grant-in-aW Scheme “Improving and 
Strengthening of existing Under Graduate Colleges of 
ISM&H'.

(b) No financial assistance has been provided to the 
College during the last three years.

Raids Conducted by*CBI

3179. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the anti-corruption wing of the Central 
Bureau of Investigation has conducted raids on Deen 
Dayal Upadhyay Hospital. Alt India Institute of Medical 
Sciences and Safdarjung Hospital in Delhi during 1997;

(b) If so, the outcome thereof;

(c) the present status of those cases; and

(d) the action taken by the Government In this 
regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. The CBI seized samples of 
various surgical dressings, viz, gauze cloth and bandages, 
etc. from these hospitals as they were found prima facie 
of a sub-standard and inferior quality.

(b) To enquire further In the matter, two cases Wz. 
RC. 6 (a)/98-Delhl In respect of supplies made to Deen 
Dayal Upadhyay Hospital and RC 7(a)/98-Delhi in respect 
of Safdarjung Hospital were registered by CBI.

(c) and (d) These two cases are under investigation 
by CBI.

Compulsory Education

3180. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether coinciding with the tenth anniversary of 
the Rights of the Child a symposium was organised in 
the Capital reoentty in which the National Human Rights 
Commission and the United Nations Children's Fund 
(UNICEF) participated;

(b) if so, the details of recommendations/suggeetions 
made therein; and

(c) the reaction of the Government thereto?

TH E MINISTER O F HUMAN R ESO UR CE 
DEVELOPM ENT, M INISTER O F S C IEN C E AND 
TECH N O LO G Y AND M INISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) A symposium was jointly organised by the Departn>ent 
of Women and Child Development, National Human Rights 
Commission and UNICEF on the occasion of tenth 
anniversary of the Convention on the Rights of the Child 
on 20th November, 1999 to exchange the vievys. No 
specific recommendations were made therein.



79 Wfifrton Answers DECEMBER 21, 1999 to Questions 80

[Translation]

juvvniiv I loinos

3181. SHRI RAMANAND SINGH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether the Government have received any 
proposals for setting up of juvenile homes and girls care 
homes by the Govemment of Madhya Pradesh;

(b) if so, the details thereof; and

(c) the time by which these proposals are likely to 
be cleared by the Union Govemment?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) and (b) Yes. Sir. The Govemment 
has received proposals from the Govemment of Madhya 
Pradesh for the following purposes:

Construction of new homos:

(i) Special Home at Seoni.

(il) Observation Home at Seoni.

(iii) 7 Observation Homes (for girls) at Indore, Ujjain.
Gwalior, Jabalpur, Sagar, Raipur and Bllaspur.

(iv) Juvenile Homes at Sagar and Indore.

Upgractotlon of the existing homss:

(v) at Gwalior, Indore and Jabalpur.

(c) These proposals will be cleared on receipt of the 
additional informations/documents called from the 
Govemment of Madhya Pradesh, subject to availability of
funds.

Funds for Ulsraoy Pro|scU

3182. SHRI SURESH CHANDEL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the funds provided to voluntary agencies for 
literacy projects during each of the last three years, 
agency-wise;

(b) whether the performance of theee agenoiee has 
been reviewed;

(c) If so. the extent to which success has been 
achieved by these agencies in removing Illiteracy;

(d) whether these agencies are extorting funds In 
the name of removing Illiteracy; and

(e) if so, the steps proposed to be taken to check 
misuse of funds?

THE MINISTER OF STATE IN TH E MINISTRY OF 
HUMAN R E S O U R C E D EV ELO P M E N T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Usts of voluntary 
agencies given funds during the last 3 years are given 
in enclosed Statement for ready reference.

(b) Yes, Sir.

(c) The voluntary agencies have contributed 
signlfk»ntly In removing illiteracy. Their evaluating reports, 
barring some cases, have shown satisfactory results. 
Those agencies for which evaluation reports are not 
satisfactory are not given further funds.

(d) and (e) No such cases have been reported.

Statement

Expenditure Statement for the year 1996-97

S.No. Name & Address of the Vol. agency Amount 
released 

in Rupees

1 2 3

Andhra Pradesh

1. A.P. Open School 16,35,000
73,300

5,00.000

2. SRC Hyderabad 13,82,909
15.49.499

Assam

3. SRC, Guwahati Asom SIksha Bigyan 
Aru Kala Sampad Kendra,

6,99,727
12,49,000

Bihar

4. Asian Devetopment ReSMrch 
Institute (ADRI) 3,75,000

3,68,000
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5. Jai Prakash Seva Sadan, Patna

6. Pustkalya Seva Sadan

7. Vashaii Samaj Kalyan

6. Bal Evam  Mahila Gramin Vikas 
Sansthan

9. Shllp Udyogik Shikshan Prashikshan 
Sansthan

10. Gram  Swaraj Abhiyan Sansthan

11. S R C . Deepaytan

12. A LP  Sankhayak Kalyan Sansthan

13. Daroga Prasad Rai Mahila 
Prashikshan Udyogik Kendra

14. Rashtriya Grameen KrIshI Vidyapeeth

15. East and West Education Society

16. Arya Samaj Babhangama

17. Vashali Shanti Samaj Kalyan Sansthan

18. Nirman Bharati

19. Sanjay Prasad Singh Grameen 
Nigrani Samiti

20. Sevashram

21. Samta Gram Seva Sansthan

1,10,724

10,00.000

4.00.000 

2.36,842

3.00.000 

3,61,431

8.00.000
10.77.000

56,200

25,510

49,140

27,405

2,78,300

54.000

42,680

15,00,000

12,54.157

25,251

1,20,120

66.000 

1,00,000 

1,69,690

13,306

46,776

25,800

94,900

1.44.000

1 2 3

Punjab

22. Regional Research Centre, Chandigarti 5.00.000

4.00.000

Delhi

23. SRC. Jamia Millie Islamia 7.99,836

64,079

19,20,000

6,00,000

24. Vision India Charitable Trust, 
Ashok Road 24,98,400

25. Jagori, South Extention Part II 4,35,160

26. Sadbhavana Truat, B-64, II Roor 
Sarvodaya Endava

13,04,060

27. South Asian Networic for Alternative 
Media (SANAM) Munlrfca villaga. 21.45.420

21.45.420

28. NIAE, New Delhi 4,37,074

29. Operations Research Group 4,80,000

30. Centre for Media Studies 3,96,750

Gujarat

31. Smt. B.K. BalaJoshI Educatk)n Trust 1,30,000

32. Gujarat State Crime Prevention Trust 2,77,877

83,600

33. Gujarat Vidyapeeth 7,31,987

Haryana

34. Science Education & Art Resource 
Centre 2,00,000

2,00,000

Himachal Pradesh

35. State Resource Centre, Simla 3,02,198

3,00,000
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1 2 3 1 2 3

J&K Meghalaya

36. J&K Destitute & Handicapped Welfare
Association 8,00,000

49. SRC North ^astem Hill University 
ShUlong

5.85.000
3.50.000

37. State Resource Centre Kashmir 
University 4,87,607 Orissa

90,660 50. Gram Mangal Pathagar 1,70,722

Karnataka

38. State Resource Centre for AE 
Karnataka

39. India Development Service (International)

2,88,095
18,00,000

31,363

51. Youth Association for Rural 
Reconstructkm (YARR)

52. SRC for AE- Orissa

5,08,918

11,18,164

10,00,000

3,32,343

Kerala 2,39,986

40. State Resource Centre for AE Kerala 9,55.535 Raiasthan

Madhya Pradesh

41. Abhivayakti Jana Shlksha Evam 
Sanskriti Samiti

42. SRC for AE. Indore Bhartiya Qrameen 
Mahila Sangh

11,40,800
6,00,000
2,30,000

17,63,668
5,00,000

53. Rajasthan Adult Educatk>n 
AsM)datk>n (SRC)

Tamil Nadu

54. Society for Educatk>n VIBage 
Actton & Improvement

13,77,343

5,00,000

14,49,083

1,49,549

43. Akshar Yatra Abhiyan Samiti, Bilaspur

44. Madhya Pradesh State Open School 
Samiti

Maharashtra

2,25,000

5,00,000

55. Punjab Assodatbn

56. Womens India Associatk>n

17,795

17,651

2,50,636

1,99,097

45. Tata Institute of Social Science, 
Bombay 3,00,000

57. Tamil Nadu Board of Cent Education 2,13,806

1,12,066

46. State Resource Centre Indian 
Institute of Education, Pune 14,50,000

13,76,700
4,39,705
1,00,000 58. Anand Velalar Sangam

8,98,853

4,56,838

18,00,000

51,614

47. Saksharata riak Samiti SAHAS 
Greater-Bombay

46. Maharashtra State Institute of 
Adult Education (MTIAE)

2,39,400

10,00,000
17,71,988

59. Congration of the Sisters of the 
Cross, Chaunad

66,259

28,333

1,57,592
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1 2 3 1 2 3

60. Young Women’s Christian Association, 70. Grameen Seva Mandal 77,140
Chennai 8,733

71. Azad Seva Samttt 1.30.566
61. Tamil Nadu Science Forum, Chennai 1.32,050 23.492

Tripura 97.600

1.04.000
62. Bharat Gyan Vigyan Samiti (SRC) 4,73,000 24.996

West Bengal
1.21,660

63. State Resource Centre for AE, Calcutta 16,00,000

5,93,096

1,26,283

72. VIvekanand Sansthan 23,663

1,06,970

3,47.500

15,00,000 73. Mahlla Udyog Prashlkshan Kendra 1.25.925

64. Indian Institute of Manc^nr)ent, Calcutta 4,38,750 74. Gramln Samiy Kalyan Samiti 20.565

Uttar Pradesh
64.760

12,623

65. New Public School Samiti 2,33,690 66,600

31,030

1,21,500
75. Kanpur Gram Vikas Seva Sansthan 3.76.000

1,92,430 76. Srajan Uttar Pradesh 17.350

82,480

1,92,430

97.200

77. Shrl Ram Sharan Samarak Seva 
Sansthan 26.965

66. Daraganj Granmlyog Vikas Sarwthan 1.86.200
78. Khadi Gramodyog Niketan 77,716

26,355 79. Sardar Patel Lok Kalyan Samiti 1,13.300

67. Suman Technical Institute 8,712
73,400

90,600
44,300

37,000 80. Ashok Sansthan 3,04,000

35,440 1,76,300

Ks Adarsh Seva Samiti 45,275 81. Saghan Kshetra Vikas Samiti 9,641

29,671

1,84,200
82. Banwasi Seva Ashram 1.73,125

1,47.400 83. Nav Chetna VHcas Samiti 28,675

Nishat Shiksha Samiti 27,955 84. Gramln Samaj Kalyan Sansthan 35.406
37,319

74,600 85. Regional Resource Centra, Allahabad 3,00,000

54,900 86. State Resource Centre Literacy House 17,41,152
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1

67. Abhiyan Lodhu Thok Ataitw Banda 52,200

88. Gramin Vikas Evan Shikahan Sanalhan 1.00,000

89. Q.B. Pant Instttute of Social Scianooa 1,21,000

90. Institute of Social Health Welfare 
Rural Development and Educational
Society 28,745

91. Dalit Manav Utthan Sanathan 58,263

92. Rural Litigatk>n & Entitlement Kendra 2,45,000

1.22.500

1.22.500 

48,500

93. Devi Qramodyog Seva Sanathan 40,500

8t»ie-¥rtee list of funds rsleesed to Vokmiary 
Agencies during 1997-m

Andhra Pradesh

1. Andhra Pradeah Open School
Society. Hyderabad 5,00,000

2. SRC for AE, Literacy Houae.
Hyderabad * 35,01,165

Assam

3. SRC. NLM Assam. Quwahati 19,12,000

4. Sadau Aeom Gramya Puthibharal
Santha. Assam 2,97,895

5. Alakananda Human Welfare Assn.,
Assam 32,500

6. Barkhetri Unnayan Samity.
Mukalmua. Assam 6,87,355

7. SRC Assam Gyan Vigyan Samiti,
Assam 2,00,000

8. Jaluguti Agragami MahHa Samity,
Morigaon. Assam 1,50,000

Bihar

9. Vivek Bihar Seva Sanathan, Patna, Bihar 80,500

10. Deepayatan, Bihar SRC, Patna 32,95,376

11. Asian Dev. Research Institute 
(ADRI), Patna 61,60,990

12. Gram Swarajya Abhiyan Sansthan,
Vaishali 42,685

13. Bal Evam Mahila Gramin Vikash
Sansthan. VaishaU. Bihar 1,78.295

Delhi

14. SRC, Delhi 25,88.858

15. South Asian Network for Alternative
Media (SANAM), Munirka, New Delhi 7,50,000

16. Nattonal Instt. of Science Technology & 26,75,197 
Development Studies. New Delhi

17. Dr. A.V. Baliga Memorial Trust,
New Delhi 2.20,000

18. Adult Continuing EducaHon and 
Extn. Unit, School of Sodal Science.
JNU, New Delhi 66.000

19. Vision India Charitable Tmst,
New Delhi 20,00,000

20. Patel Educatton Society, New Delhi 76.000

21. Indian Adult Education Assn..
New Delhi 8,48,029

22. Sadbhavana Trust, Delhi 7,00,000

23. Jagori, South Extn.-ll, New Delhi 2.00.000
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Gujarat

24. Smt. B.k. Bal Joshl Education
Trust, Mehsana .,1,64,671

25. Gujarat State CitnM PravMitton Tniat 3,78,074

26. SRC lor AE, Qu)arat Vidyapeeth,
Ahmedabad 4,00,000

27. Indian Institute of Management,
Ahmedabad 1,25,000

Haryana

26. SRC, Rohtak 9,00,000

Himachal Pradash

29. Rajya Gyan VIgyan Kendra,
SRC, Shimla 10,40,664

Jammu S Kashmir

30. J&K SRC. Universtty of Kashmir.
Srinagar 12,90,660

KamataKa

31. State Resource Centre, Mysore
(Karnataka) 35,56,634

Kerala

32. SRC. Kerala 4,00,000

Madhya Pradesh

33. SRC, Atihivyakti, Bhopal 21,65,000

34. SRC tor AE, Indore 41,00,000

35. Madhya Pradesh State Open School
SamitI, Bhopal 5,00,000

36. Indof* School of Social Woifc, Indore 39,625

37. Innovative Miegrated Pro|eet of
TLC/PLC & 2,25.000
CE by ZSS, BIbnpur

Maharashtra

36. Tata InML of Social SdencM, Bombay 20,000

39. Indtan Institute of Education (SRC),
Pune 43,88,960

40. RRC, Aurangabad, (Mah. State
Instt. of AE) 12,60,000

41. Tala InML of Management, Bombay 82,500

OORO lor Utonsy. Mumbitf 2,12,000

43. ConwnMaat ol n w o u w  Oign. for 
Mass Programme of Functional
Literacy, Univerrity,o( Bombay 1,04,163

44. District Resource Unit, Pune 2,32,000

45. District Resource Unit, North Bombay 2,32.000

Manipur

46. South Esstem Rural Dev. Ogn., Manipur 33,000 

Meghlaya

47. SRC. ShiHong, North Eastern Hill
University 16,50,000

Orissa

46. Centm for Youth ai«d Social Oev.,
Bhubaneswar 31,170

49. SRC for AE, Oriasa, Bhubaneswar 26,10,618

90. BOVS Oriasa, Bhubmeswar 1,40,500
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Punjab

51. RRC for Adult & p o r%  Ednoitton.
Punjab University. Chandlgwh 21,74.750

Rajasthan

52. SRC. Jaipur 26,00.000

Tamil Nadu

53. SRC for Non-Formal. Adult &
Continuing Education. Miidrai 22.19,947

54. School of Managemant, Bharatlyar
University, Coimbatore 00,000

Uttar Pnd99h

55. Gramln Vikas SamMN, Alahabad 3,86,420

56. Giri Instt. of Dav. Studlaa, Utcknm  1«62,480

57. Qramin Samaj Kalyan Sanstha,
Muzaftar Nagar 25,290

58. Nav Chetna Vikas SamM, Sit^pur 2,11.750

59. Gramin Samaj Kalyan SamW.
Saharanpur 2 ^ ,2 ^ 2

60. Khadi Qramodyog Niltetan, Nainitai 76,995

61. SRC. Lucknow. Utaracy Houaa 36,65,866

62. RRC. Lucknow 2,00,000

63. Shri Ram Sharan Samarak Seva
Sansthan. Badaun 1,67,156

64. Suman Technical Institute. Etah DIatt. 18,206

65. Ashok Sansthan, Ghazipur Distt.. U.P. 5,77,977

66. Azad Sewa Samitl, Shamli, U.P. 1.48.469

67. Adarash Sewa Samiti, Muzaffar Nagar 36.655

66. Maahlla Udyog Praahiliahan Kandra, 
Allahabad

69. Qramaan Seva Mandal. Saraimansur, 
Allahabad

70. DaviDavi Qramodyog 8avl Sanalhan, 
Kahal Kabira D M . Nainitai, U.P.

71. Rural Litlgationa & EntMamant Kertdra 
Dahradun. U.P.

72. Samaj Uthan Ev«n  Amiaandhan 
S w A a n , Allahabad

73. Siajan Uttar Pradesh Nekpur 
OvU Unaa, Badaun

74. DaUt Manav Utlhan Sanathan, 
Allahabad, U.P.

75. Ratan Qfamodyog 
r, Falcabad

----

76. Karakpur OramvikMh Sevasansthan, 
D M . ANatwbad

77. Nithat SMksha Samiti. Hald«vani, 
Nainitai

78. N«w PuMIc School SafflW, Lucknow

79. Sanlar Paial Lok Kalyan SamM, 
BhadatMdu. Dt Banda U.P.

80. Or. Ambadkar Samaj Sava Mandal, 
VIH. VaaU DMt. AllatMMd, U.P.

81. Shrl MahNa Udyog Samaj UOhan 
SamW, Vrindaban DML Mattwra, U.P.

Ttiputm

82. SRC. BGVS Malannath, Agartala, 
Wait Tripura

tVasf 8«/)0a/

83. SRC for AE, 
Service League,

a: So*. 
dcutta

84. Indian Instt. of Management, Calcutta

2,79,387

1,58,240

44,350

2,94,000

3,14,982

41,029

90,722

1,36,882

2,61,419

43,979

24,300

22.493

2,59,614

36,815

4,00,000

34,50,000

2,71.250
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VA DIVISION 

BMpandnura Staiamant for tha yaar IM M 9

to Questions 94 

(Amount in rupees)

S.No. Hame A Add. of the VA Amount rtsieased Sub-Total

1 2 3 4

Andhn Pradeah

1. SRC-Literacy House. Andhra Mahila 12,59,806

2.

Sabha, Hyderabad 

SRC Aurangabad 12,00,000

3. SRC Andhra Pradeeh 16,60,000

4. RRC Aurangabad 8,00,000

5. SEC Hyderabad 5,00,000 66,69.806

Assam

6. SRC Assam Siksha Bigyan Kendra 5,00,000

7. SRC Assam 14,65,264

8. SRC Assam 4,00,000 23.65,264

Bihar

9. SRC ADR! 13,00,000

10. Deepayatan, Bihar 13.00,000

11. ADRt Bihar 2,23,801

12. SRC DeeiMiyatan, Patna 6.00.677

13. SRC AOR! 4,50,000

14. SRC AORI 9.00,000

15. SRC Deepayatan 16.60,000
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1 2 3 4

16. SRC ADRI 7,60,000

17. Srcadri 5,00.000

18. SRC Deepayatan 5,00.000 80.94,478

Delhi

19. Jagori. C-54 South Ext-li 1,40,000

20. SRC Jamia MiHia tsiamia 1,11,000

21. SRC Delhi 7,66,529

22. Patel Education Society. Dhaula Kaun 2,50,000

23. NIAE, 10-B I.P. Estate 22,450

24. IAEA, 17-B indraprastha Estate 1,10,541

25. SRC Delhi 10,40,990

26. National Institute of Adult Aasodation 11,225

27. Jagori. C-S4 South Ext-ll 67,955

28. SRC Delhi 4,00,000 29.20,690

Guiarat

29. Smt. Baljoshi Edu. Trust, QMamt 88,700

30. 1,25,000

31. SRC Gujarat 15,71,001

32. SRC Gujarat 4,00,000 19,71,001
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1 2 3 4

Haryana

33. SRC Rohtak (Search) 42/29 Chanakya Puri. Rohtak 5.00.000

34. SRC (Search) 74/22 Kiahan Pura. Rohtak 827

35. SRC (Search) 42/29 Chanakya Puri. Rohtak 2.50.000

36. SRC Rohtak 2.07.500 9.58.327

Himachal Pradesh

37. SRC Rajya Gyan Vigyan Kendra Shh/allk Sadan Shimla 5.00.000

38. SRC Rajyagyan Vigyan Kendra 2.99.688

39. SRC Shimla 1.57.500 9.57.188

Jammu A Kashmir

40. J&K Resource Centre. Univ. of Kashmir. Srinagar 4.14.434

41. SRC Univ. of Kashmir. Srinagar 10.00.000

42. SRC J&K. Srinagar 4.00.000 18.14.434

Kanwtaka

43. 98-2. Kalgri Road. Oharwadi.580008, Karnataka 31.368

44. SRC Mysore 13.00.000

45. SRC Mysore 7.00.000

46. SRC Mysore 4.00.000 24.31.368

Kerala

47. SRC Kerala. Tagore Nagar 8.50.000

48. SRC Kerala 10.33.691

49. SRC Kerala 11.50.000

50. SRC Kerala 4.00.000 34.33.691
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1 2 8 4

Madhya Pradesh

51. SRC for AE*M.P. fihaitiya Qmmin .IHahta Sangh UMDiM0

52. SRC Abhivayakti M.P. ahqpil H jiO Jtft

53. SRC for Adult Edu. MahHa Sangh i m m

54. «jO O M O

55. SRC Abhivyakti Bhopal w fiiio rr

56. SRC Indore , 7,«D«QQD

57. SRC Indore 6 . 0 0 ^

58. SRC Bhopal 4,00,«00 *.71(077

Maharashtra

59. Maharaahtva 8 (. Int. of AE >(RBC) u m m o

60. Tata InatHute of Social $oianoa, Bombay 762

61. Indian Inatitute of Edu. SRC JP . Naik Path Kothamd Pune 1.«3.760

62. Indian InatHue of Edu. SRC J.P. Naik Path Kotharud Puna X M O O O

63. RRC Maharaatra State \nm tB  of AE Aurangabad Maharaahtra •,G2,«78

64. SRC Pune 9 M M 0

65. SRC Pune SjO0,0m

66. SRC Aurangabad 4 M 9 0 0 € 4 s rm o

Meghalaya

67. Nehu S R C i Z M j m

68. SRC Nehu 4.w.Qcn 1 6 M M 0
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1 2 3 4

Manipur

69. Rural DevslopnMnt SocMy fitwvwi, WanoQlng &  « r  Manipur 2.12,900

70. Wangjing Womatt & Qirls Sodaty 7.52.600 9.65.400

Orissa

71. SRC (or AE Oriaaa 11,00.000

72. SRC Orissa 9.00.000

73. SRC BhulMnaswar 4.00,000 24.00.000

Punjab

74. Punjab Oackward Classes Davalopad Board 1070-16B Chandigarh 1.33.000

75. RRC Punjab Univ. Chandigarh 10.49.646

76. RRC Chandigaih 5.25.000

77. RRC Chandigarh 4.00.000 21.07,646

Rajasthan

78. SRC Rajasthan 5.00,000

79. SRC Rajasthan 10,06,872

80. SRC Jaipur 16.60.000 31.66.672

Tamil Nadu

81. SRC. Tamil Nadu Board of CoflHnuIng Edu. Adyar Channai 13,00.000

82. SRC Chennai 5,00.000

83. SRC Tamil Nadu
4.03,367

84. SRC for Non-formal Edu. No. 1 tat Straat Channai 9,00,000

85. SRC Tamil NaAJ
7,60,000 36.63,397
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1 2 3 4

Tripura

86. SRC Tripura ’ ' 2,32,000

07. SRC BhaiBt Q ^ n  V l ^ n  Samiti 2,od,o60

88. SRC Tripura 2,00,000 6,32,000

Uttar Pradesh

89. SRC U.P. Literacy House 5,00,000

90. RRC Allahabad 2,00,000

91. Grameen Seva Mandat Allahabad 95,424

92.
■» *;

1,69,120

93. Sanjay Anuaandhan Sansthan Allahabad 1,24,587

94. Gramin Samay Kalyan Samity Saharanpur 9,942

95. SRC Literacy House Lucknow 13,00,000

96. SRC Literacy House Lucknow 5,69,761

97. Nishat Shiksha Samiti. Nainitai 74,675

98. PLC Nishat Shiksha Samiti 9,913

99. Devi Gramodyog Seva Sansthan 32,007

100. Devi Gramodyoiji. Seva Sansthan « 9,641

101. RRC Allahabad 1,62,500

102. SRC Lucknow 16.60,00a

103. Gantavya Himadri Brachtan Mirror
1.47,200

104. Ashok Sansthan
44.175
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105.

107.

R LEK, Dehradun

106. R LEK  Dehradun

Gin Instt. of Dev. Studies Lucknow

108. Sn Ram Sharan Samarak Seva Sansthan Badayun

109. Bhartiya Seva Sikshan Sansthan Baraut, Allahabad

West Bengal

110. SR C  for Adult Edu. West Bengal

111. SR C  for Adult Edu. West Bengal

112. S R C  West Bengal

24,500

49.000

1,25,000

29,725

2,23,984

5,00,000

10,50,792

16,60,000

55,81,154

32,10,792

Total 6,65,18,147

[English]

Punjabi News Bulletin

3183. SHRI S IM R A N JIT  S IN G H  M ANN; Will the 

Minister of IN FO R M A TIO N  AN D  B R O A D C A S TIN G  be 

pleased to state

(a) whether the Government propose to start Punjabi 
News Bulletin in Doordarshan Channel on DD1/DD2; and

(b) if so. the time by which it is likely to be started?

TH E  M IN ISTER  O F  S T A T E  O F  T H E  M IN ISTR Y O F 
IN FO R M A TIO N  AND B R O A D C A S TIN G  AND M INISTER 
O F S T A T E  O F  T H E  D E P A R TM EN T O F  D ISIN V ESTM EN T 

(S H R I A R U N  J A IT L E Y ) :  (a) Programm e matters of 

Doordarshan fall within the purview of Prasar Bharati. It 

has been intimated by Prasar Bharati that at present 

there is no proposal to start Punjabi news bulletin either 

on DD-1 or D D -2 due to constraints of manpower, 
hardware, transmission time and other infrastructural 

facilities.

(b) Does not arise.

Aid to Municipal Bodies

3184. SHRI S U R E S H  RAM RAO JA D H A V : Will the 
Minister of URBAN D E V E L O P M E N T be pleased to state:

(a ) whether All India Council of M ayors has 

demanded alkx:ation of Central aid to the Municipal Bodies 
directly;

(b) if so, the reaction of the Govemment in this 

regard; and

(c) the time by which a decision is likely to be taken 
in the matter?

TH E  M INISTER  O F URBAN D E V E L O P M E N T (SHRI 

JA G M O H AN ); (a) Yes, Sir.

(b) and (c) As per Entry 5 of the State list of the 
Constitution, municipality is a State subject. However, the 
demand of the Indian Council of Mayors is still receiving 

consideration of the Govemment. It is not possible to 
Indicate the precise time by which the decision would be 

taken.
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Boarding Schoolt for 8C/8T  Chlldrwi

3186. SHRI C. SREENIVASAN: WHI the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether old schemes meant for providing boarding 
school facilities at primary level to Scheduled Castes/ 
Scheduled Tribes children has been acrapped by the 
Government recently;

(b) if so, the reasons therefor;

(c) whether any alternative schools have be^n 
introduced to help the poor Scheduled Caates/Scheduled 
Tribes children; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) No. Sir.

(b) to (d) Does not arlae.

Girls Hostel

3186. SHRI A. VENKATESH NAIK: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the number of working girls hostels and non- 
formal education centres In the country. State-wise;

(b) the grants provided by the Central Social Welfare 
Board for working ghis hostels and by the Central 
Qovommont tor non-formal education centres during the 
last three years. State-wise;

(c) wtiether the Government of Karnataka has 
requested the Union Government to provide additk>nal 
funds for these working girls hostels and non-formal 
education centres;

(d) if so, the details thereof and the reaction of the 
Union Government thereto; and

(e) the number of working girls hostels and non- 
formal education centres proposed to be opened in the 
courtry during the Ninth Five Year Plan?

T K E  MINISTET^ O F HUMAN RESOURCE 
D EV ELO PM EN T, M INISTER OF SCIEN CE AND 
TECW hlOLOGY AND M INISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)

Statements I and II indicating the number of Woiking 
Women Hostels and non-formal education centres In the 
country State-wise are enclosed.

(b) Statements 111 and IV Indicating the grants 
provided by Central Social Welfare Board for Working 
Women Hostel and by the Central Qovemment for non- 
formal education centres during the last 3 years, State- 
wise are enclosed.

(c) No, Sir.

(d) Does not arise.

(e) As per the financial allocations and cunent cost 
nomis, about 90 new Woricing Women Hostels with an 
average of 100 women per hostel are expected to be 
sanctioned. The target for opening non-formal education 
centres is 3.10 lakhs.

Statement I

SI.No. State/UT No. of hostels sanctioned

1 2 3

States

1. Andhra Pradesh 44

2. Arunachal Pradesh 9

3. Assam 11

4. Bihar 8

5. Goa 2

6. Gujarat 27

7. Haryana 16

8. Himachal Pradesh 13

9. JanwHj & Kashmir 5

10. Karnataka 79
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1 2 3 1 2 3

11. Kerala 134 20. Daman Diu —

12. Matlhya Pradesh 67 30. Delhi 13

13. Maharaahtca lie 31. —

14. Manipur 11 32. 4

15. Meghalaya 3 UTs Total 28

16. Mizoram 3 AM Indtai Telal 880

17. NagalarKi 6 U m iw ifff M

te. Ofiaaa 28 8.N0. S t M ^ .T . NFE Centres

19. Purtjab 13 1 2 3

20. Rajasthan 37 1. Andhra Pradseh 43846

21. Sikkim 2 2. Aruneohal ^mdssh too

22. Tamil rtadu «8 3. Assam 12070

23. Tripura 1 4. BIhar 8«7D6
r

24. Uttar Pradesh 37 5. GMIsrat 2065

25. AAi---A r\------- 1virWi 37 6. Haryar* 01S

States Total 801 7. 1 IImi ■ 1̂1 ■!rmiMDnM TWmm&m* aao

Union 8. J m m m i A  «M hm ir 2821

26. A&N IslacKf 1 0. tfmmMm 1587

27. Chandigarh 10. 87M0

28. Oadia & Nager Hanali - 11.
“

3tJ8
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1 2 3 1 2 3

12. Manipur 4112 3. Assam 1,56.732

13. Meghalaya 500 4. Bihar 8,000

14. Mizoram c 260 5. Gujarat 15,44,611

15. Nagaland 200
6. Haryana 1.18.662

16. ' Orissa 36609
7. Himachal Pradesh 1,02,267

17. Punjab 90
8.

9.

Karnataka

Kerala

7,86.950

6,93,632
18. Rajasthan 23836

10. Madhya Pradesh 7,10,806

19. Tamtt Nadu 4940
11. Maharashtra 13,99,879

20. Tripura 302
12. Manipur 1,97.313

21. Uttar Pradesh 67181
13. Mizoram 1,80,000

22. West Bengal 1310
14. Orissa 5,11,193

23. Chandigarh 120 15. Punjab 3,23,302

24. P&N Haveli 100 16. Tamil Nadu 18,34,969

25. Delhi 250 17. Tripura 92,674

Total 297044 18. Uttar Pradesh 2,53.328

I t Ilf 19. West Bengal 2,68,573

S.NO. State/U.T. Qfant.relaaaed 
(In Rupees)

20.

21.

A&N Island 

Chandigarh

43.400

2,60,426

1 2 3
22. Pondtehenry 1,20,000

1. Andhra Pradesh 4.01.831
23. Delhi 2,49,999

2. Arunachal Pradesh 46.000 Total 1.06,54.106
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S.No. State/U.T. Grant releaeed 
(Rs. in lakhs)

1 2 3

1. Andhra Pradesh 5280.17

2. Arunachal Pradesh —

3. Assam 2385.27

4. Bihar 8127.95

5. Gujarat 281.36

6. Haryana 189.74

7. Himachal Pradesh 51.28

8. Jammu & Kashmir 262.38

9. Kamataka 137.27

10. Kerala 3.28

11. Madhya Pradesh 8452.40

12. Maharashtra 477.82

13. Manipur 801.90

14. Meghalaya 25.05

15. Mizoram 25.69

16. Nagaland 10.36

17. Orissa 4398.48

18. Punjab —

19. Rajasthan 5032.99

1 2 3

20. Tamil Nadu 747.34

21. Tripura 16.56

22. Uttar Pradesh 12779.22

23. West Bengal 382.26

24. D&N Haveli 14.92

25. Chandigaiti 8.61

26. Delh 184.49

Total 50058.97

Supply of Qmfga W M r to Noldt

3187. SHRI ASHOK PRAOHAN: WIU the Mlnlttor of 
URBAN DEVELOPMENT bo pleoMd to ttato:

(a) whottier the Government have received any 
request to make available Qanga Water for Ndlda and 
Greater Nokta during the taat three years, titt date;

(b) if so, the details thereof alongwith the action 
taken/profx>sed to be taken in this regard; and

(c) the time by which Ganga Water is likely to be 
made available in ftoida/Greater Noida for dhnMng 
purpose?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) Yes, Sir.

(b) The Government of U.P. has reported that the 
UP Jal Nigam has received a request for preparation of 
85 cusec water supply scheme for Greater Noida 
Authority. No further actton could be taken since the 
Authority did not deposit fees for preparation of the 
scheme. The Government of Uttar Pradesh has rspoftad 
that a combined Water Supply scheme of 50 cusec water 
from upper Ganga canal for Noida. Ghaziabad 
Development Authority and UV* Housing & Developnrient 
Board has been prepared by UP Jal Nigam. Tendering ts 
under process for the same.

(c) The Govt, of UP has reported that in Noida the 
Ganga Water is likely to be n^de available by September, 
2002.
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3188. SHRI ASHOK N. MOHOL: WW 
HEALTH AND FAMILY WELFARE IM

MlnMarol 
to

(a) ttM dataHs of haatth projaels launohad in' varioua 
States particularly In Matiaraahtra so far with tha 
assistance of Woftd Bmic, Stat»-wlaa and locrttai iMaa:

(b) ttw actual amount spent on eaoh pro)aot;

(c) tha extent to wt«ich eaoto of theaa pra|ecls haa 
t>een successful;

(d) whether the Union Qovenimanl are conaMaiing 
to launch some more health p«otecta wNh the WoM Bank 
assistance In the oountiy panicuiart)r in MahataahUa diHng 
the Ninth Plan period; and

(e) if so, tha details thereof?

THE MINISTER OF STA TE OF TH E MWWTflV OF 
H EALTH  AND FAMILY W ELFARE (SHfll N.T. 
SHANMUQAM ); (a) to (e) Stef* H»aHh S y tf r n t  
Dtvtapment Fn^act

State Health Syalema DevaloptnanI Pn|aot wNh Wofid 
Bank aaaistanca aiming at improvlng/uporading tlie 
secondary level Health system is under impiemenlattoo 
in the following States as per details below;

Name of the State Project Period Pro|ect Outlay 
(Rs. in croras)

Andhra Pradesh w.e.f. 1 .a 9 5  
for 6-1/2 yrs.

606100

West Bengal w.e.f. 27.6.96 
for 5-1/2 yra.

666.00

Karnataka w.e.f. 27.6.96 
for 5-1/2 yrs.

S46.00

Pun)ab w.e.f. 27.6.96 
for 5-1/2 yrs.

425.00

Orissa w.e.f. Sept. 96 
for 5 yrs.

415.57

Maharashtra w.e.f. 14.2.99 
for 5-1/2 yrs.

727.00

Wona Bank AaaMKf IPP-VUI Prolact

Thia Project Is being Implemented in the four 
MMrapoMan CMea of Bangalore, Calcutta. Delhi and 
HydwaiMd wHh aliact from 6.8.93 at a total ooM of Rs. 
223^7 Croras. An expendNure of Re. 128.93 Crores has 
been incurred up to 31.10.99. Recently the Cabinet 
mpravMMHe extenaton of the pioieel up to 30.6.200T at 
a imlBMl ooat of Rs. 276.08 Crona for the four cWaa.

Wortd IPP-IX P n fK l

The World Bank aaaiated IPP-IX Project Is being 
knptOKMntad In the enth* Stala of Asaam, tan backward 
dMrtalB of R^asihan nsmety Jodhpur. PaN, SkoN. Bamiar. 
Jalora, Nagrar, Bikaner. Qanganagar, Churu and 
Jalsalmar and thirteen backward dMilcIs of Karnataka 
namely, Ballary, ChNradurga, Dakahki Kannad. Haaam, 
Kodagu, Mwdya, Shknoga. Utlar Kannad, CNkmagkjr and 
Bl|apur for a period of eewen yeara w.e.f. 16th June. 
1994. The Pn^ect coal is aa under—

Name of the Stale Project Cost

Asaam Rs. 101.22 Cr.

Ralasthan Rs. 106.57 Cr.

Kamataica Rs. 114.75 Cr.

The 9 m »  Qovemments have rapoited an expendKura 
of Rs. 1 7 » ;«  Crors as agabiat the grant-kvaM of Rs. 
187.36 Croia rataaaed.

RCH Sub Pfefeets

Under the Woitd Bank aaaleled RCH Programme, 24 
DMridaClty Sub Projacta under imptementatkm in 
17 Statee including Maharaahtra with effect from 
Septaniiar, 1997 at a total coat of Rs. 283.88 Croraa. 
The S M ta  have rapoitad an expandlhm of Rs. 20.30 
Crora aa agabwt the ^ a n t a in ^  of Ra. 56.76 Crore

Uibm fiCH

This MlnMry proposes to taka up UrtMn RCH Project 
with the European Commiaaion and World Bank 
aesistance In the foHowing States as per details given 
below:—

Andhra Pradesh 

Bihar

Viiayawada, Viehakhapatnam 

Dhanbad. Jamahedpur. Patna.
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Gujarat

Kerala

Madhya Pradesh 

Punjab 

Tamil Nadu 

Uttar Pradesh

Maharashtra

Delhi

Ahmedabad. Surat, Vadodre 

Cochin, Thiruvananthapuram 

Bhopal, Indore, Jabalpur 

Ludhiana

Chennai, Coimbatore

Agra, Meerut, Varanasi, 
Allahabad. Lucknow. Kanpur

Nasik*, Aurangabad, Mumbai. 
Pune and Nagpur

Delhi*

•Added later

Enhancea Malaria Control Project:

Under the Enhanced Malaria Control Project with 
World Bank Support 15 districts and one town of 
Maharashtra is covered for intensification of Malaria 
Control activities.

Cataract Blindness Control Programme

A World Bank assisted Cataract Blindness Control 
Programme is being implemented in seven States 
including Maharashtra since 1994-95.

The details of funds released to State Govt, of 
Maharashtra under World Bank Project during last 3 years 
are as under:—

Year Worid Bank Project 
(Rs. in lakhs)

1996-97

1997-98

1998-99

61.83

94.56

68.25

In Maharashtra, a total of 1151846 cataract operations 
were conducted during the last 3 years.

National AIDS Control Programme
National AIDS Control Programme is a 100% centrally 

sponsored scheme for prevention and control of AIDS

This Is Implemented all over the country. Including 
Maharashtra.

The amount spent by the Slate taf Maharsititre on
National AIDS Control Programme Is as undSr

1996-97

1998-99

682.36 lakhs

844.67 leUie

439.15 lakhs

The Pro|ect hes b ^  successful In modemtasllon of 
71 Blood Banks, strengthening of 38 STD clinics, 6 
Component Separation Unit, 17 Zonal Bk>od Testing 
Centres, 19 Blood Testing Centres and 2 Reference 
Laboratories. The awareness level about HIV/AIDS has 
Increased from an Inslgnlfk înt level to 68-94% In urban 
areas and 9-35% In mral areas In the country due to 
consistent multimedia campaigns Isunched under the 
Project.

The World Bank assistanoe In the country inckiding 
Maharashtra wHI contlnus during the Ninth plan period. 
Beeldes. s new protect with United Statee Agency for 
lntematk>nal Devek)pment (USAID) pro|ect to the tune of 
Rs. 166 crores will bs Implemented during this period In 
the State of Maharashtra.

National Leprosy Eradication Programme

The World Bank supported National Leprosy 
Eradk:atk>n Programme Is being Implemented In all Stales/ 
UTs including Maharashtra.

The actual amount spent under NLEP during last 3 
years is as under:

1996-97

1997-98

1998-99

65.43 lakhs

78.28 lakhs

78.18 lakhs

The Worid Bank supported NLEP project which was 
started in 1993-94 for a period of 6 years has been 
successful. During the project period apptox. 3 miHon have 
been cured with Multi-Drug Therapy till Man:h. 2000. The 
prevalence has also reduced from 13.8/10,000 population 
in 1993 to 5.19/10,000 populatkm by March, 1999.

Revised National Tuberculosis Control Programme

The Worid Bank assisted project of US$ 142.4 mllHon 
Revised Natkxial Tubercuk)8i8 Control Programme is being 
implemented in some of the districts of 16 Statss/UTs 
inckiding Maharashtra.



An amount of Rs. 3674.45 lakhs haa bean wlaaaad partiCMlarty in tribal and backward areaa, State-wiaa and
till date to the Statea. k>catlon-wlse; and

T h - Pmnr-mn.. h . .  _______ _ i .  >h»ii <•>) «mount providod to oach State for this
f"* •ucoessM in cuitng about purpose during each of the last three years. State-wise?

80% Of detected cm m.
THE MINISTER OF STATE IN THE MINISTRY OF 

[Translation] HUMAN R ESO UR CE D EVELO PM EN T (SHRI
JAYSINQRAO GAIKWAD PATIL): (a) and (b) The number

Prtmary SdMOls Opened with WofM Bank of new primary i^o o is  opened^^oposed to be opened
. - l i L _____  by the various States In the districts coversd under the

Wortd Bank aaaisted component of the Uttar Pradesh 
Eductttion Proioct and District Primary Education

3189. SHRI RAMDAS ATHAWALE: WW the Minisler p n ,g «„ m . and the amount provided for L  purpose
of HUMAN RESOURCE DEVELOPMENT be piMsed to during 1997-98 to 1999-2000 is given in enclosed
state: Statement. The location for opening of new schools Is

decided by the concerned State Government as per their
(a) the nunfiber of prinwiry schools opened/t>roposed policy and nomw. Priority is given to opening of schools

to be opened with Worid Bank assistance In the country »n tribal and other backward areas.

Statmnent

(Rs. in lakhs)
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Klame of the Districts Nos. of Prifnary 
School Opened

Nos. of Primary School 
pfopoeea lo oe openea

Amount provided for this 
purpose during

1997-98 1998-99 1999-2000

1 2 3 4 5 6

Assam

Nil Nil Nil Nil Nil Nil

Andhra Pradesh Amount for the yeare 
1998-99 to 1999-2000

Srikakulam 300^ — 523.50

Visakhapatnam 292 — 537.54

Quntur 187 2 441.18

Prakasham 313 — 162.06

Chitioor 185 — 341.70

Cuddapah 246 130 688.86

Anantapur 320 8 649.86
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1 2 3 4 5 6

Mahabub Nagar 313 — 5 7 7 ^

Ranga Reddy 264 40 616.46

Medak 243 13 530.97

Nizamabad 290 — 520.80

AdHabad 150 1 291.87

Khammam 350 - 687.75

Nalgonda 320 — 630.90

Total 3775 104 7203.03

Bihar Amount for the 
year 1999>2000

Muzaffarpur — 85 104.65

Waet Champaran — 175 150.75

Ranchi 150 150 85.50

Chatra 162 162 182.62

Sltamarhi — 100 129.00

Rohtaa — 90 60.70

East Singhbhum 250 250 207.50

VaiahaU — 246 121.00

Darbhanga — 175 152.75

Gaya 263 263 202.27

Dumka — 225 172.75

Singhbhum — 100 111.00
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1 2 3 4 5 6

Pumea — 149 124.27

Bhoipur 60 100 89.00

Munger 130 200 58.00

Bhagalpur — 200 208.00

Hazaribagh — 175 76.50

Total 1015 2845 2236.26

Qujarat

Banaskantha 173 — 1.04 80.44 77.62

Panchmahals 200 — 2.29 94.89 55.48

Dang 10 — 0.06 8.86 6.05

Total 383 — 3.39 184.19 139.15

Himachal Pradeah

Chamba 235 235 170.79 346.67 146.88

Sirmour 300 300 224.60 374.93 156.79

KuMu 248 250 140.40 231.16 194.79

Lohaul-Spiti 23 23 9.76 38.58 26.29

Total 806 808 545.55 991.34 524.75

Haryana Amount for the year 
1997-98 to 1999-2000

Kaithal 37 — 238.00

Jind 70 3 494.57

Hisar 1 — 5.84
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1 2 3 4 5 6

SirM 12 1 130.00

Bhiwani — 12 33.00

Mohindcr Garti — 15 41.25

aurgMH — 10 40.00

Total 120 41 982.66

Karnataka

Belgaon 186 — 153.36 231.56 183.16

Kolar 167 — 469.13 222.73 213.09

Mandya 89 — 212.92 126.88 105.13

Ralchur 187 — 139.06 2te.07 200.98

Bangalore 125 — 26.80 221.91 509.98

Bellary 33 — 12.58 136.38 193.70

Bidar 58 — 10.46 77.03 258.58

Bijapur 100 — 27.71 147.27 435.60

Oharwad 100 — 45.45 118.05 418.33

Quibatga 115 — 26.74 235.61 459.67

Mysore 90 — 25.18 124.96 393.80

Total 1250 — 1149.39 1860.45 3372.02

Kerala

Kasargod 7 — 21.01 6.93 13.62

Wayanad 24 1 9.27 19.275 47.64
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1 2 3 4 5 6

Malapuram 5 — 53.64 2.333 12.3725

Palakkad — 6 60.00 0.55 6.668

Idukki — 15 30.00 67.65 12.85

Total 36 24 173.92 116.936 95.3706

Madhya Pradaah Amount for the years 
1997-96 to 1999-2000

Bastar 17M — 691.963

B h M 413 — 319.962

Dawaa 367 — 297.043

Damoh 463 — 329.316

Datia 224 — 200.217

Jhabua 1681 — 946.121

Khandwa 380 — 317.215

Khargaone 2068 — 845.316

Mandia 1196 — 774.379

Morena 630 — 636.499

Raipur 774 — 552.434

Seoni 536 — 370.713

Shajapur 256 — 156.172

Shivpurl 771 — 133.070

Vidi9ha 477 —
- 607.430

Total 12111 — 7179.672
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1 2 3 4 5 6

Mahtfashtm

Latur 225 — 85.62 43.17 45.74

Osmanabad 153 — 88.34 14.44 29.68

Aurangabad 238 — 14.60 21.69 111.24

Nanded 434 — 169.37 14.00 81.17

Parbhani 406 — 162.15 3.04 72.11

Jalna 320 — — 73.20 535.00

Beed 284 — — 73.06 566.24

Dhule 213 — — 89.30 313.27

Gadchiroii 93 — — 56.06 213.63

Total 2368 — 520.08 387.96 1958.08

OritM Amourt for the /m tb  
1997-96 to 1999-2000

Bargarh — 99 66.832

Bolangir 48 51 27.000

Dhenkanal 96 98 192.120

Gajapoti 116 116 109.550

Kalahandi 28 31 79.448

Keonthar 40 166 177.940

Rayag«ia 29 72 348.866

Sambalpur 101 101 8 8 ^
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1 2 3 4 5 6

Alwar

Ralaathan

103
.

Bhilwara — 108
•

— —

Jhalawar — 130 — — —

Jhun|hun — 67 — — —

Kota — 101 — — —

Nagaur — 46 — — —

SiKar — 126 — — —

Sirohi — 64 — — —

Sri Ganganagar — 120 — —

Tonk — 44 — — —

Total — 909 — —

Dharampuri 164

Tamil Nadu 

91 49.14 203.52

Thiruvanamalai 40 20 13.26 51.80

Cuddalor 20 9 7.80 27.80

Villupuram 35 10 6.24 38.90

Podu Khohai 36 20 18.72 56.88

Ramlinathapuram 13 4 5.46 18.54

Perambatur 12 7 8.58 22.56

Total 320 161 109.20 417.80
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1 2 3 4 5 6

Uttar Pradaah Amount for the years 
1997-98 to 1999-2000

Maharajganj 209 — 159.67

Siddftithnagar 222 — 169.608

Gonda 166 — 126.824

Badaun 147 — 112.308

Lakhlmpur 168 — 128.352

Lalitpur 108 — 82.572

Pilibhit 167 — 127.588

Basti 150 232 114.600

Moradabad 130 255 99.320

Shajahanpur 132 270 100.848

Sonbhadra 147 — 142.868

Deoria 184 — 140.576

Hardoi 156 200 120.712

Bareilly 120 — 91.680

Firojabad 136 — 103.904

Rampur — 10 7.640

Banbanki — 20 15.280

Baharaich — 12 9.168

Virawaati — 8 6.112
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1 2 3 4 5 6

Varanasi 312 254 238.46

Chandauli 22 — 20.02

Sant Ravidas Nagar 161 69 7 7 S i

Gorakhpur 642 216 375.04

Allahabad 573 265 322.54

Kausambi 113 — 47.32

Banda 356 344 390.48

Chltrakoot 60 — 54.00

Etawah 441 262 2 6 5 ^

Aurlya — — —

Sitapur 674 88 183.06

Aligarh 466 35 195.72

Hathras 72 — 30.94

Saharanpur 291 69 144.88

Pauri 190 248 273.78

Nainital 140 71 106.96

Udhamsingh Nagar 118 35 75.60

Total 6973 2963 4660.33
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[English]

Housing ProMtm In th« Country

3190. SHRI T. QOVINDAN: Will the Minlstor of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state:

(a) tt)e details of Central Schemes to tackle the 
housing problems in the country;

(b) the details of such schemes being 
in each of the State; and

THE MINISTER OF URBAN EMPLOYMEKT AND 
POVERTY ALLEVIATION (SHRI SUKH DEV SINQH 
DHINDSA): (a) to (c) Housing is a Stale subiact There 
are no Central Sector Schemas for provision of houses 
in the urban areas. The State Qovernments are 
implementing various housing schemes fbr the dHferent 
sections of the society, inchxing economically weaker 
sections. However, under the 2 million housing 
pfogiamme, constnjctkm of 7 lakh addWonal houaes in 
the urban areas has been envisaged. Thera is a Central 
Sector Scheme applicable to the rural areas, as 
ascertained from the Ministry of Rural Devetopment. 
namely Indira Awas Yo|ana (lAY).

(c) the amount sanctioned under such schemes to The
each State during the last three years, year-wise? the last

of the amount aanctioned under lAY for 
years. State-wise is gh/en in Statement.

InOm Awaa YqjMna

(Rs. in lakhs)

Central Aflocatk>n

S.
No.

State/UT 1996-97 1997-98 1998-99

1 2 3 4 5

1. Andhra Pradesh 8870.3 8970.34 8370.41

2. Amnachal Pradesh 79.71 80.71 184.03

3. Assam 2919.68 2952.83 4781.82

4. Bihar 17398.92 17597.09 27420.52

5. Goa 86.12 87.63 1 9 ^

6. Gujarat 3255.70 3292.97 3150.78

7. Haryana 782.14 790.96 1853.66

8. Himachal Pradesh 273.66 276.72 780.64

9. Jammu & Kashmir 556.07 562.66 966.16
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1 2 3 4 5 6

10. Karnataka 5956.29 6024.43 6320.85

11. Kerala 2167.06 2191.85 2836.20

12. Madhya Pradesh 1124a56 11368.58 13898.74

13. Maharashtra 9669.47 9779.75 12494.77

14. Manipur 102.16 103.77 320.57

15. Meghalaya 119.54 121.07 359.16

16. Mizoram 50.36 50.73 83.11

17. Nagaland 128.13 129.14 246.36

18. Orissa 7195.91 7277.74 9574.03

19. Punjab 556.24 562.65 900.86

20. Rajasthan 4670.13 4723.84 4799.63

21. Sikkim 46.65 47.27 92.02

22. Tamil Nadu 8018.92 8110.20 7401.30

23. Tripura 132.82 134.90 578.80

24. Uttar Pradesh 21616.11 21863.19 30176.52

25. West Bengal 7949.67 8039.87 10639.62

26. A&N Islands 47.17 47.27 44.40

27. D&N Haveli 25.61 25.37 43.80

28. Daman & Diu 15.08 14.99 1.82

29. Lakshadweep 23.65 24.21 3.65

30. Pondicherry 46.18 47.27 56.57

Total 114000.00 115300.00 148400.00
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•elanot and TMImeleay UirtwaWy
In

3191. SHRI PUNNU U L  MOHALE: WM the MlnMar 
of HUMAN RESOURCE DEVELOPMENT b« piMMd to 
state;

(a) whether any propoaal haa bean racalvad Irom 
Madhya Pradesh for aetting up of Science and Technology 
University in the State;

(b) if 80, the details thereof; and

(c) the reaction of the Union Qovenwnent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO QAIKWAD PATIL): (a) No. Sir.

(b) and (c) Do not 

[En^ish]

participation of NOOa

3102. SHRI NAMDEO HARBAJI DIWATHE: VWI the 
Minleter of CULTURE, YOUTH AFFAIRS AND SPORTS 
be pleased to state;

(a) the details of centrally sponsored ongoing 
schemes in which NQOs are participating;

(b) the allocation made and the phyaical taigat eat 
and achieved during the current year, Stala-wlaa;

(c) whether the evaluation/critical ament of the
implementation of these achemas haa been undertaken; 
and

(d) if so. the details thereof alongwlth the 
shortcomings thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINQH: (a) Department of CuNure does not 
have any Centrally Sponsored Scheme which haa NQO 
participation.

(b) to (d) Does not

3193. SHRI PAWAN KUMAR BANSAL; WIN the 
MMater of URBAN DEVELOPMENT ba pleaaed to atata;

(a) the area of land acqulrad by the Chandigart) 
AdminlatraDon during each of the laal three yMra;

(b) the manner In which the acquired land la Nkaly to 
bo utMeed; and

(c) the number of land ownera aflaetad by the aald 
aoqulaWon and the rale of oompenaaMon paid lharefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAQMOHAN): (a) The Chandigarh AdmlnlatFation haa 
reported that the araa of land acqulrad each of he laat 
three yeara;

Year Araa acqulrad

1997 38.777 acTM

1996 86.45 aofM

1999 312.99 a cM

(b) Th« aoquM  land Is Hkaly to be ulWttd at undar

AwaitJ No. Purpoaa

511 B.B.M.B. Pom r Una.

514 Residantial houaa for Madlcal
CoNaga. Sactor 32, Chandigafh.

516 220 KV Sub Station.

516 Chandigarh Houaing Board,
Chandlgaih.

520 Raaldantlal Complax, Pockat 7,

521 Development of Sector 51.

523 CRPF Complex.

524 S/W Traaknent Plant.

525 M ^  InatttuUona.

526 Development of Sac-S6.

527

530



143 Armwers DECEMBER 21, 1998 to Questions 144

(C) (i) Land Owners Alfooted:

(a) 1997 50

(b) 1998 333

(c) 1999 1468

(ii) Rate of Compensatk>n:

Award No. Compensatton (Rs./Acre)

511 3,00,000A

514 4,50,000/-

515 5,50,000/-

516 4,54,000/-

520 3,50,000/-

521 10,86,610/-

523 4,41,696/-

524 9,33,920/-

525 4,53,899/-

526 9,60,000/-

527 10,86,500/-

530 4,70,000/-

[Translation]

Launching of N w tp a p trt from Qu|anit

3194. SHRI CHANDRESH PATEL: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state:

(a) the details of daily, weekly, fortnightly, monthly 
and other journals started in various districts of Gujarat 
during January 1997 to Octol>er 1999;

(b) the amount given to each of them tor 
advertisements during the said period;

(c) whether the Government have received complaints 
that low valued and lesser advertisements are given to 
small and medium newspapers during the said perfod;

(d) if so, the details thereof; and

(e) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DlSlNVESTMEfsfT 
(SHRI ARUN JAITLEY): (a) During 1997 and 1998, RNI 
registered a total number of 173 and 144 newspapers 
respectively, from the State of Gujarat. In 1999, 233 
newspapers got registered upto 31.10.1999. The 
penodkslty-wise details indicating the cities/distrksts of 
publteations is given in enclosed Statement.

(b) DAVP advertisements are given to only those 
publk:ations as are empanelled with it for the purpose. 
The details of amounts committed, in respect of 
advertisements released by DAVP to those empanelled 
newspapers which started publteatton since January, 1997 
in Gujarat, are as under:

Sl.
No.

Name Language/Periodk:lty/Place 
of publk:ation

Amount 
(in Rupees)

1997-98 1998-99 1999-2000 
(up to 30.11.99)

1. Suryakaf Gujarati/Daily/Ahmedabad — 10,660 9,081

2. Young Leader Hlndi/Daily/Surat — 41,849 73,442

3. Lok Kalam Gujarati/Weekly/Ahmedabad 4,319 6,070 —

(c) No Sir. (d) and (e) Do not arise.
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StatnMnt

District/City-wise Detaib of Nmmpapers R9g»t»nd from Quiamt During 1.1.97 to 31.10.90

Place Dailies Weeklies FortnightMes Monthliee Othem Tolai

1 2 3 4 5 6 i

Ahmedabad 10 61 26 38 15 180

Amreli 2 8 0 2 0 t2

Anand 1 6 0 2 1 10

Banaskantha 0 21 2 1 0 24

Bantwa 0 1 0 0 0 1

Baruch 0 10 3 2 0 16

Behrampura 1 0 0 0 0 1

Bhavnagar 3 29 2 9 0 43

Bogha 0 1 0 0 0 1

Bhuj Kutch 0 5 1 6 0 12

Chandrumana 0 1 0 0 0 1

Dahod 2 0 . 0 0 0 2

Dharangadhara 0 7 0 0 0 7

Dhari 0 2 0 0 0 2

Dhoraji 0 0 0 1 0 1

Qandhidham 0 0 0 1 0 1

Gandhinagar 2 15 2 1 0 20
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1 2 3 4 5 6 7

Qodhra 1 0 1 0 0 2

Gondal 0 1 0 1 0 1

Hinvnatnagar 0 1 0 1 0 2

Jamnagar 0 3 0 2 0 5

Jatpur 0 1 0 0 0 1

Joiavamagar 0 1 0 0 0 1

Junagarh 1 49 1 0 1 52

Kadi 0 1 0 0 0 1

Kalol 0 1 0 0 0 1

Kalupur 0 1 0 0 0 1

Keshod 0 0 0 1 0 1

Khoda 1 3 2 1 0 7

Mandvi 0 0 0 1 0 1

Mehsana 0 12 0 1 0 13

Mongari 0 0 0 1 0 1

Morbi 0 4 2 0 0 6

Navsah 0 1 0 1 0 2

Palanpur 0 12 0 0 ' 0 12

Palitana 0 4 0 0 0 4
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1 2 3 4 5 6 7

Panchamahal 0 2 0 0 0 2

Patan 1 7 0 1 0 9

Porbandhar 0 1 0 0 0 1

Rajkot 3 12 5 4 2 26

Sabarkantha 0 2 0 0 0 2

Savarkundia 0 1 0 0 0 1

Surat 4 2 2 0 0 8

Surendranagar 1 50 1 0 4 56

Tharad 0 3 0 0 0 3

Vadodara 0 10 3 3 2 18

Valsad, 0 1 0 2 0 3

Wadhwan City 0 4 0 0 0 4

Total 33 357 53 82 25 560

[Engtish]
DMths Due to JiundiM

3195. SHRI VIJAY GOEL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of persons died due to Jaundice 
during each of the last three years, State-wise;

(b) whether it is a fact that 20% of child victims of 
WJndtce normally die; and

if so, the precautionary steps taken by the 
to check such disease?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM): (a) As per Informalion available from 
Central Bureau of Health Inteltigance, the number of 
pefsons who died from viral hepatitis, presented In the 
form of iaundtoe. between 1996 and 1998 Is given m 
enck)sed Statement.

(b) Data on cases and deaths age group-wise It not 
available.

(c) Jaundice is caused by hepatitis A.B.C.D.E and 
G. Viral Hepatitis A and E are transmitted by 
contaminated water, food and and poor personal 
hygiene. The control measures for Hepatitis A&E are
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directed towards provision of safe water supply, 
irriprovement of environmental sanitation, food and 
personal hygiene. The other forms of heptltls are 
transmitted through parenteral, sexual route and from 
mother to child. The following measures have been 
taken to control blood borne hepatitis infection:—

—  Mandatory screening of blood at blood banks.

—  Health education actlvitias to promote safe sex

behaviour under the National AIDS Control 
Progranvne.

Instructions issued to the health authorities for 
use of a separate sterile syringe and needle 
for each lnjectk)n.

Immunizatkxi of high risk personnel in Central 
Government hospital. State Govemments have 
been advised to take similar steps.

VIml hBputm dsMthB during 1996-98

SI.No. Name of State 1996 1997 1998

1 2 3 4 5

1. Andhra Pradesh 96 93 101

2. Arunachal Pradesh 0 0 —

3. Assam NR — —

4. Bihar NR — —

5. Goa 0 0 1

6. Gujarat 63 44 30

7. Haryana 18 17 10

6. Himachal Pradesh 6 9 4

9. Jammu & Kashmir 2 3 0

10. Karnataka 36 61 72

11. Kerala 12 6 17

12. Madhya Pradesh 31 135 31
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1 2 3 4 5

13. Maharashtra 198 515 419

14. Manipur 1 0 0

15. Meghalaya 0 0 8

16. Mizoram 1 1 2

17. Nagaland 0 0 2

18. Orissa 172 125 125

19. Punjab 26 - 20

20. Rajasthan 24 19 14

21. Sikkim NR - —

22. Tamil Nadu 1 3 —

23. Tripura 2 3 0

24. Uttar Pradesh 12 10 25

25. West Bengal NR — —

26. A&N Island 4 7 2

27. Chandigarh NR 1 —

28. D&N Haveli 2 6 3

29. Daman & Dtu 0 0 0

30. Delhi 93 38 —

31. Lakshadwe^ 1 0 1

32. Pondwherry 1 2 1

Total 801 1098 888
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Study for Evolving Staffing Norms of 
CQHS DlaponMri«8

3196. DR. V. SAROJA: Will the Minister of HEALTH 
AND FAMILY WELFARE t>e pleased to state:

(a) whether any study for evolving staffing norms of 
CGHS Dispensaries of Allopathic System of Medicines 
was incorporated in Annual Studies Programme of Staff 
Inspection Unit, Ministry of Rnance during 1999;

(b) if so, the details thereof;

(c) the reasons for not including the CGHS Indian 
System of Medicine and Homoeopathy. Dispensarles/Units 
in Delhi and outside Delhi in the said programme;

(d) whether the Govemment propose to formulate a 
policy for upgradation/expansion of CGHS units; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Staff Inspection Unit. Ministry 
of Finance has conducted study for evolving staffing nomis 
of CGHS dispensaries of Allopathic System of Medicines 
in 1997-98 and submitted its report in November, 1999,  ̂
which is under review.

(c) Staff Inspection Unit of the Ministry of Finance 
has included in its programme for the year 1999-2000 to

make study of CGHS Ayutvedta/Yoga/Unanl/Sldha Units 
and Polyclinics.

(d) and (e) Pending submission of tf»e report of SlU 
on the Indian System of Medicine and Homoeopatfiy, as 
stated in (c) above and due to financial constraints, it is 
not possible to upgrade/expand any CQHS unit at present.

Funds for Hntth CentreWFamlly Planning CantiM  
In Punjab

3197. SHRI R.L. BHATIA; Will the l^inister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the amount allocated for Health Centres and 
Family Planning Centres to Punjab during each of the 
last three years and the current year, separately; and

(b) the amount utilized for this purpose during the 
said period?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM); (a) A statement is enclosed.

(b) Qrants>in-aid are released to the Slates keeping 
In view the Infrastmcture sanctioned aiid availability of 
funds. These are finally settled on the basis of expenditure 
as admitted in audit. The State Accountant General offfees 
generally forward the audited statements of expenditure 
with a gap of 2-3 years. In respect of Punjab, the latest 
statement available is for the year 1997-98 as per which 
no surplus is available with the State Govemment.

■ Ilf

Funds released to Stale Govemment of Punjab under Family Welfare Programme

(Rs. In lakhs)

SI.No. Name of the Scheme 1996-97 1997-98 1996-99 1999-2000 
(Upto Nov. 99)

1. Rural Family Welfare Centres 380.00 475.00 626.00 622.50

2. Sub-Centres 205.00 326.00 426.00 458.67

3. Urban Family Welfare Centres 53.27 40.00 66.68 45.00

4. Urban Health Posts 151.00 235.00 245.90 168.75

5. P.P Centres 163.00 232.00 347.22 311.25
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Condition of Education

3198. SHRI MOHAN RAWALE: WW the Minialar of 
HUMAN RESOURCE DEVELOPMENT ba pleaaad to
state:

(a) whether the impact of education in the Aaia-PadAc 
region is posing a sehous chaNenge to Ihoae who are 
implementing the educational programmea; and

(b) if so, the <»ncrete staps propoeetf to be taiken to 
meet the chaltenge?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE D EV ELO PM EH T fSHRI 
JAYSINGRAO QAfKWAO PATIL): (a) and fb) A recent 
Human Development Report on South Aata contrasts the 
development experience of South Asia with East Asia 
and notes that one of the factors contributing to the 
relatively better performahce of Eaat Asian Countries is 
their focus on primary education. The thrust of 
Government’s recent efforts in India has been on 
achieving the goal of Universalisation of elementary 
education. To mcf^t ch^lfnjSfa ponstltutlon 
Amendment Bill to make elementary education a 
Fundamental Right for Children of the age group of 6-14 
years was introduead in Raiya Sabha In July, 1907. 
Nearly, two-thirds of the Department's Plan Budget for
1999-2000 is also allocated to schemes and programmes 
for promotion of atementaiy education.

Maga City Pro)aeta

3199. SHRI AKBOR ALI KHANDOKER: WIN the 
Minister of URBAN OEV€LOPMeNT be pleased to atate:

(a) the details of Central aaalaianee raleaaed to 
Calcutta undisr-<he Mega oHy pfofaet dbdng aadi ol the 
last three yeahi;

<b) Whether the progress of woitc under ttie project 
has been monitored by the Government;

(c) if so, the details thereof; and

(d) the steps taken by the Govemnrwnt to accelerate 
the progress of work thereat?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELO PM ENT (SHRI BANDARU 
DATTATREYA): (a) The details of the Central Assistance

releaaed to Cak:ulta during each of the last three yens 
are as under—

1006-07

1097-rOB

lOM^OO

Ra. 1 3 ^  orofoa 

Ra. 14.80 crocee

Ra. 16.23 cforea

(b) to (d) Yes, Sir. Periodical progress reports are 
pf)ti^ned from the N o ^  Agency. Beskies. d u r ^  the 
rpjfieting of the ^i^nctioning Committee in which 
nspresentativa of the Central Qovemment is present, the 
State Government is advised to get the ongoing projects 
Oomoleted exoeditioualvWwl ̂ f VfWf WW •

National batttule for UllentaUy Handicapped

3200. SHRI A. BRAHMANAIAH: WHt the Minister of 
SOCIAL JUSfTKCE AND EMPOWERMEKT be pleaied to 
M te;

(a) the tMMHle 6f steps being tiken to expand the 
work of the National instttute for the Mentally 
Handicapped;

(b) whether It ts a fact that oeums arv being offered 
by NIMH to train students In the fleki;

(0) I ‘Qearf propcee to expand the
teacMng work of NIMH dudng 1000^2000; and

(d) H ao, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (d) The National Institute for 
the ^ n t i ^  Handk:iipped was established In the year 
1084 under the Minie^ of SJ & E to serve as a Nalkxtal 
Reaource Centre in the fiekl of mental retanlation. The 
Key functional areas of the Institutes are: Devekipment 
of Human Reaources. Models of care and rahabHllation, 
Reeeaich, documentatkm and lnfonnatk)n In the fieU of 
mental retardation and outreach and extension 
programmes in collaboration with Government un6 Non> 
Govemment agencies.

The details Of the stepe taken towards expansion of 
work including teaching work of NIMH is given In

Srafemenf

The Institute is running various long tenri tiaining 
progiammes like Diploma in Special Education, Bachelor's 
Degree Courses in Mental Retardation. Diploma in
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Vocational Training & Employment. In addition to this, 
the Institute also runs short terms training courses, 
workshops, seminars and conferences to provide 
opportunities to the professionals to keep themselves 
abreast with the latest trends and developments in the 
fieW of mental retardation. Apart from the' existing activities 
of the Institutes, various steps are t>eing taken to expand 
the work of the National Institute for the Mentally 
Handicapped. The details are mentior/ed t>ek)w;

(1) Rashtrlya Gramin Punarvas Karyakram: Under 
this programme each National Institute including 
the National Institute for the Mentally 
Handicapped are to take up seven districts, 
each to provide comprehensive rehabilitation 
services. The programme will t>e carried out in 
a phased manner.

(2) National Music & Dance Festival of Persons 
with Mental Retardation was held during 
December 1-5, 1999. During the festival, 105 
items of music and dance were presented by 
chiklren from all over the country.

(3) Two teacher training centres offering one year 
diplonrm oourse in special educatlorv have been 
given technical support.

(4) Advance training piogramme for coaches in 
Special Olympics is to be carried out during
M O  March, 2006.

(5) Four new research programmes 
undertaken during the year:

were

(i) Transition of persons with mental 
retardation from school to employment- 
development of a model and guide for 
professionals.

(ii) Training in communication skills in persons 
with mental retardatiorn-^ utility guide to 
parents.

(ill) Preparation of training packages for eaily 
childhood special education.

(iv) Functional academics through computer 
technology for children with mental 
retardation.

B.Ed programme in special education has been 
proposed. AffHiation from Osmania University Is 
awaited.

The Government has also proposed to expand the 
teaching work of National Institute for the Mentally 
Handtoapped. The details of the expansion of teaching 
wof1( of NIMH during 1999-2000 are mentioned below:--

(i) Viklang Bandhu Training Programme: Two 
training programmes are continuing one each 
at Vizianagram and Kumool. Duration of each 
programme is four months.

(ii) Advanced training programme for coaches in 
special Olympics is to be carried out during 
M O  March, 2000.

(iii) B.Ed in special education (mental retardation): 
Approval from RCl has already been received. 
Affiliation with Osmania University is under 
process.

(iv) Post graduate diploma in rehabilitation 
Psychology.

[TranslMtion]

Pentlon PadHty In Navodaya Vhlyalaya

3201. SHRI RADHA MOHAN SINQH: WiO the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) w>iether the Navodaya Vidyalaya Samlti Is not 
giving pension facility to its staff;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken in this i ^ r d ?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE D EVELO PM EN T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes. Sir.

(b) and (c) Most of the employees of NVS have 
been taken on deputation. Hence, Contributoiy Prc /ident 
Fund (CPF) scheme has been introduced there. They 
have been advised to work out a suitable annuity scheme 
through LIC in lieu of the pension scheme.

[English]

Addition in Bungaiowa

3202. SHRI RAMSAGAR RAWAT: Will the Minister 
of URBAN DEVELOPMENT be pleased to refer to the
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answer given to Unstarred Question Wo. 300 dated 
November 30, 1999 regarding “Addition in Bungalows* 
and state:

(a) whether additional rooms have been constructed 
in the LTZ bungalows at the Qovemment expenees by 
the CPWD;

(b) If so, the details thereof and the reasons 
therefor;

(c) whether any notice has been sen/ed to remove 
the unauthorised construction within a stipulated period;

(d) if so. the details thereof; and

(e) if not, the action taken by the Government in 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN D EVELOPM ENT (SHRI BANDARU 
DATTATREVA): (a) and (b) CPWD has constructed 
following types of additional temporaiy/smi-permanent 
structures in bungalows occupied by Ministers/MPs/ 
Supreme Court and High Court Judges/Secretaries in LBZ 
area as per the guidelines approved by the PMO and 
circulated by this Ministry vide O.M.No. 11011/2/95-WI 
dated 12.4.96:—

(i) Sentry post/frisking shed.

(ii) Guard rooms.

(iii) Office room/residential room.

(c) to (e) CPWD have stated that the addWonal 
construction carried out by them in bungak>ws of LBZ 
area is according to the guidelines quoted above. They 
have not carried out any unauthorised conatruction and. 
therefore, no notice is required to be issued for any 
construction carried out by GPWD.

Implementation of Decisions of National 
Commlsalon tor SC/ST

3203. SHRI VIRENDRA KUMAR: WW the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether the findings/decisions of the National 
Commission for Scheduled Castes and Scheduled Tribes 
are not being Implemented by the Industrial Finance 
Cofpomtion of India Limited (IFCI);

(b) if so. ttie reasons therefor; and

(c) the action propr'osad to be taken by the 
Qovwnmwit to eniurs ktiplementatkHi of the findings/ 
decisions of the Gommlssk>n in IFCI and other Public 
Sector Undertakings/Banks and Financial Institutions?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) and (b) The Natkinal Commisak>n 
for Schwkiled Castes and Scheduled Tribes had issued 
findings in two cases pertaining to Induathal Finance 
Corporatk)n of India Umrted in September. 1998. The 
IFCI while furnishing some additional lnfonnatk>n have 
referred back these two cases to the Commissk>n for 
rsconskieration.

(c) As regards IFCI. the Commission is yet to take 
a final view on the two cases refenred to above. Further, 
from the records since 1996, it is found that no case has 
been reported wtiere the findings/decisions of the 
Conrwnission have been rejected. The Nattonal Commission 
for Scheduled Castes and Scheduled Tribes had 
communcated its findings/deciskms in 80 cases since 
1996 in respect of Public Institutions. Out of these 30 
oasee. the decisions in 10 cases have been implemented, 
3 findings were partially coniplled with while in the case 
of 17 findings either the concerned institutions have filed 
cases in the Court of Law or referred back the same to 
the Commission for reconsideration.

Constitution of Tribal Health Research Centre

3204. SHRI BISHNU PADA RAY: WiH the Minister of 
HEALTH AND FAMILY WELFARE be pleased to stats:

(a) whether the Government have constituted one 
tribal health research Centre at Car-Nk;obar;

(b) if so, the details thereof;

(c) whether the Govemnfient have any proposal for 
providing Ayurvedk: treatment to the out door patients in 
Q.B. Pant in Port Blair, Rangat, Mayadunderd. Diglipur. 
Hutbay. Campbell Bay and other islands:

(d) U so, whether the Qovemment pixipose to extend 
the out door Homoeopathc treatment to other islands, 
namely, Diglipur, Rangat. Mayadunderd, Hutbay and 
C a m p ^  Bay;

(e) if so. the detaMs thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T.
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SHANMUQAM): (a) and Thma, ia cm  TrfM  Haallh 
Cm  Reaearch Profact looaM « l  CwNioobar Mand tMiar 
Cgdtrfll Counoil for Raaaaroh in Ayurveda and SUdha 
(CCftASK an autof>omoaa ornttlization under the 
admtnistrative control of Department of ISM&H.

This unit to KMUdnifitf CtfvMiooter aloce 19B4 
wittt the aim of atudying fivlctg condiOona of tribal people; 
folk medidnea used by themrteMtolenee of medidnal plarta 
in that area; propagation of knowledoa about oral hygiene, 
prevention of diaeeeet. uae ot common medlciruil plafrta 
of the area; and also to extend medidnal aid to people 
during surveys. It is engsged in reaearoh studiea 
contributing to understanding health, morbUHy, mortiiHy 
and fertility of the dwindling tribal population of Andrman 
& Micobar Islands.

(0) to (f) Qovemment has hot received any auch 
propoaal from the Adminlatration of Andaman and Nioobar 
lalande so far.

Commieeloning etf LPT In Nsrala

3206. 8HRI KODtKUNNIL SURESM: WIH the Mintoler 
of INFORMATION AND BROADCASTING be pleased to

(a) whether LPT at Kottarakkam iri K«rala is ready 
for commissioning;

(b) if so. the details thereof and the time by which 
it is HMy lo be commisaloned;

(c) the estimated range of this LPT;

(d) whether suffictent staff are Mealy to be deputed
to mn the LPT in Kottaraldcara; and

(e) if 60, details thereof?

THE MINISTER OF STATE O F  THE MINISTHV OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTNIENT OF OfSMWESTMIBNT 
(SHRI ARUN JAITLEY); (a) and (b) No. Sir. Low Power 
Tfarmmitter under inatallation at KotlarMara Is esqpected 
to be ready for commiaaloning next year.

(c ) Low Power Transmitter. KottaraMcara on He 
commissioning is expected to provide coverage in the 
pnm ary range of about 15 Kms. subfeot to terrain
conditions.

(d) and (e) Staff at Kottarakiiara would be deployed 
lAer the installatiDn works a»e fompMSed iihtf trahsmitter 
is rieady for commiSslonlnf] .̂

3206. 9HR» MtfUmA H^YAK: \M« #>• MWM« ol
h e a lth  ano m m y 'hbljfmpe tw p iw w d  to atMc

(a) ttw olMfk ler -Mlllno4jp of Public 
and HmWi C m  CcnbM;

(b) vnhtltwf the Q ««inm ei* are contempliiwB to 
setup more wicb cenbea on priority baaie In the cydone 
and High Fleed oftoded DMriete of Otiasa;

(c) K so, ttM datals theraol; and

(d) the name* at exiiting PHCa/HCCs in Keon|har 
and Jaipur DIaMcta o( Oriaaa and plaoaa wImm auch 
canirea are propoaed to be set up in the naar Mura?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH ANO FAMILY W ELFARE (SHRI N .T. 
S N A N M U M ^  (a) The exialing naUonal norma for selling 
up of Primary HeaW» Centres, Coramunlly HeeNh Centrea 
and Sub^Centrea, through wttteh health can faeHRIae are 
providsd to rural populaHon of the country are ae under 
(aa per 18»1 census):

National Nornis for Population

Gender
Areas

TribaV 
HMy arees

Sub-Centres 5000 3000

Primary Health Centres 30000 20000

ConmwnHy HeaMt Centres 120000 aoooo

(b) to (d) A proposal to establish Sub-Cenltee In 
cyclone affected DMricts of Orieaa on.retaw« populaf»nn 
nomia applioabla for tribal dtotricts is under eKamlnMlon. 
The iiet ol PHCs In Keon^har and Jaipur diatriotB la glwert 
in Statement.

Keonlhar OiaMct

1. Medical Officer, PHC Padampur. Atff»0.
Padannpur

Patna, At/PC, Patna 

Ghalagaon, At/PO, Qhatagaon 

BhegMMMda, At/PO, Bhagamwda
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5. Medical Officer. PHC Telitoi. At/PO. TeHcoi

6* , - d o - Bansapai, At/PO, 6ansa|Mri

7. - d o - Jhumpura, At/PO, Jhumpura

8. — do— Bhanda, At/PO, Bhanda

9 — do— Basudevpuc, At/PO, Basudevpur

10. — do— Salania, At/PO, Salania

11. — do— Fakfrpur, At/PO. Faldrpur

12. — do— Udayapur. At/PO, Udayapur

13. — do— Kssudarapal, At/PO, Kesudaiipal

Jajpur District

1. Medical Officer. PHC Maralandapur, At/PO, 

Marfcandapur

2. -<to— Oharmaaala. At/PO, Oharmasala

3. — do— Madhubar\. At/PO, Madhuban

4. - d o - Dasarathpur, At/PO. Dasarathpur

5. — do— Barachana, At/PO. Barachana

6. - d o - SukitKia, At/PO, Sukinda

7. - d o - Dangadi, At/PO, Dangadi

8. -d o — Korei. At/PO, Korei

9. - d o - Bari, At/PO, Bari

10. Binjharpur, AI/PO, Blnjhwpur

Animal Testing

3207. SHRI SHRIPAD YASSO NAIK: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state:

(a) whether attention of the Government has been 
drawn to the news-item captioned “Animal testing curb 
may hit research" appearing in Hindustan Times dated 
06.12.99:

(b) If so. the facts thereof; and

(c) the steps proposed to be taken by the 
Government to amend the law in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (c) Various reports Including 
the news Item in question regarding the Government of 
India Rules restricting research and experiments on 
animals affecting the research have come to the notice 
of the Govemment through electronic and press media. 
Thto Committee for the Purpose of Control and Supervising 
ElqMriments on Animals have already considered these 
reports and news items and the question of amendment 
to the existing Breeding.aod Experiments on Animals 
i^Control and Supervision) Rules. 1998 has been 
considered in a meeting with the Heads of reputed 
research/experimenting Institutions and eminent Sdentiats 
and amendment Is in process.

Nattonal Guttural Fund

3208. PROF. UMMAREDDY VENKATESWARLU: Will 
the ftlinister of CULTURE. YOUTH AFFAIRS AND 
SPORTS be pleased to state:

(a) whether the Government have established a 
National Cultural Fund to preserve the historical and 
cultural heritage of the country;

(b) If so. the details thereof;

(c) the time by which this fund is likely to become 
operational; and

(d) the details of role of the State Govemments in 
using this fund?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) to (d) The National Culture Fund 
(NCF) was established in November. 1996 as a funding 
mechanism distinct from the existing sources and patterns 
of funding for the arts and cufture in India and to enable 
inslltuHons and individuals to presence the historical arid 
cultural heritage of the country directly as parttierB with 
the Govemment. The fund was to twive a corpus of Rs. 
19.50 crorss. TW date Rs. 6.00 crores have been released 
into the corpus. The corpus is to be kept intact Interest 
earnings from the corpus and the donations raised for 
various cuftural heritage prefects w oM  be u t i i ^  to meet 
the objectives of the Fund. The donations are eligible for 
tax t>eneflt under Sectton 800 (2) of the Income Tax Act. 
The Stale Governments have been advised to avail of 
the facility of raising donatk>ns through the NCF route for 
preservation of cultural heritage.
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[Tranatation)
Issue of Certificates Denotmed Scheduled Tribes

3209. SHRI BABBAN RAJBHAR: WUI the Minister of 
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government propose to provide all 
facilities to Rajbhar Caste that are available to other 
Scheduled Tribes; and

(b) if so, the time by which it is likely to be 
implemented?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM); (a) and (b) The matter is being examined In 
consultation with concemed State Governments and the 
Registrar General of India in the light of modalities 
approved by the Govemnrwnt on 15.06.1999. No time 
can t>e specified as proposals are received from time to 
time and processed In accordance with prescribed 
procedure.

[English]
Non-Broadcaating of News Bullatlna

3210. SHRI ANANT GANGARAM GEETE: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether News Bulletins and Music programmes 
have been affected and the budgetary allocation made 
therefor remained unutilised due to the strike by Engineers 
and Programme staff of the Prasar Bharati in March- 
April. 1999;

(b) if so. the details thereof, languaga-wise/bullotln- 
wise; and

(c) the details of amount remained unutHised due to 
strike in different broadcasting centres?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (c) Prasar Bharati has 
infom ^ that all the news bulletins and musk: progmmmas 
from all Doordarshan Kendras were telecast as per 
schedule and there was also full utilizatton of sanctioned 
budget grant by Kendras. As regards All IrKia Radk). 
except for the bulletins from Regk)nal News Units (RNUa). 
there was no disruption in the broadcast of National 
English and Hindi news bulletins from Delhi. There was 
also no dismptlon in broadcast of nruisk: progranvnas from 
All India Radio Stations. Full amount of the sanctkxied 
budget grant was utilized by all AIR Stations.

Housing Plan

3211. DR. RAMESH CHAND TOMAR: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) whether the attention of the Government has been 
drawn to the newsitem captioned “Govemment’s housing 
plan In doWrums" appearing in the Hindustan Times dated 
November 17. 1999;

(b) if so. the facts reported therein and the reaction 
of the Government thereto; and

(c) the concrete scheme formulated by the 
Govemment to meet the housing problem In the country?

THE MINISTER OF URBAN EMPLOYMENT >^D  
POVERTY ALLEVIATION (SHRI SUKH DEV SINGH 
DHINDSA): (a) and (b) Yes. Sir. The news article 
"Government's housing plan In doldrums'* nuUnly refers to 
private sector involvement in house building activity in 
Delhi. It Is tnje that a set of guidelines for land assembly, 
devetopment— Involvement of private developers in housing 
activities in Delhi were issued by the Ministry of Urban 
Development on 19.6.98. While issuing theise guidelines, 
it was also clarified that this scheme woukJ not take 
away the right of the DDA to acquire all the necessary 
lands required for the planned development of Delhi. The 
aim of the privatizatk>n polk:y is to encourage large scale 
house construction in Delhi, thus preventing the mushroom 
growth of unauthorized cok>nies and slums on the one 
hand and providing DDA the much needed competition 
on the other.

The guidelines issued by Ministry of Urban 
Development on 5.3.99 and as amended on 22.7.99 for 
involvement of private devek)pers are still in operatk)n. 
Further action in the matter is to be taken by the tocal 
bodies/DDA on submisakxi of buikUng plans by the private 
devek>pers.

(c) Govemment Inten^ention for provMIng houses, 
partteulariy for the poor is largely through the Housing & 
Urban Development Corporation Ltd. (HUDCO). The two 
mlHton housing programme launched in 1998-99 Is a step 
at ensuring constnjction of additional houses (13 lakh 
units in mral areas and 7 lakh units in urban areas) 
partkjulariy for the Economically Weaker Section (EMW) 
and Low Income Groups (LIG) categories, so as to meet 
the shortfall in housing stock. Keeping in view the various
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constraints In the sector. Qovemment have also taken 
following steps:—

Urban Mousing:

(i) Providing finance at Interest rates below market 
rates for EWS and LIG housing through 
HUDCO.

(ii) Propagating cost effective technok>gy through 
the Building Centre movement and through 
Buikiing Materials and Technology Promotk>n
Council.

(iii) Through legislative intervention and fiscal 
concessions which will facilitate housing activity 
in the country.

These measures reinforce Government's role as an 
enabler, as envisaged in the Natk>nal Habitat & Housing
Policy. 1998.

Appointment of Chairperson

3212. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state;

(a) whether there is any controversy on the 
appointment of Chairperson in the Indian History 
Congress;

(b) if so, the details thereof and the reactk>n of the 
Government thereon; and

(c) the criteria adopted for appointment of such 
positions in various Academk; and Scientifk: fomms by 
the Govemment?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN R ESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The Mk̂ lstfy 
of Human Resource Devetopment is not Involved In any 
way with the election of the PresWent of the Indtan History 
Congress.

Agitation by KV Adhyapak

3213. SHRIMATI GEETA MUKHERJEE:
SHRI RADHA MOHAN SINGH:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Natk>nal Union of Kwidrlya Vklyalaya 
Teachers have launched dhama/demonatration in auppoit 
of thair demands;

(b) if so. the detaNs of thair demands;

(c) whether any bilateral talks haa been held to 
redress their problem;

(d) if so. the details thereof; and

(e) the steps proposed to be taken to meet their

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELO PM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) The RKVAS had 
heM dhama on 30.11.99 and infomied vMe letter dated 

.30.11.99 that the asaodation wM continue to stage Its 
dhama tor Indefinito period, but they called off the same 
on 10.12.99.

(b) Their demands, infr-aiia inchide rsviswn of pay 
acales of PRTs, grant of TG T  grade to Muak; Teachers, 
reduction of depaitment period from five years to one 
year on refusal to accept promotton, conversion of CPF 
to GPF. Departmental promotion within Regton tor PRTs, 
TGTs & PGTs, payment of Special Duty ANowance to 
employees serving the North-Eastern Regton irreapectivc 
of their reskJential status.

(c) to (e) As reported by the Asaoctatton in their 
letter dated 22.11.99 the Hon’ble Minister of HRD had 
akeady been apprised by them about the agitation. Moat 
of the demands of the association were discusaed in ti>e 
JCM meeting heW on 27.10.99 whk:h waa attended by 
General Secretary of tite association also. The demands 
are conaklered as per the relevant mies and regulations.

[Tmnaiation]

Dowry Deatha

3214. DR. VUAY KUMAR MALHOTRA: Will thi- 
Miniater of HUMAN RESOURCE DEVELOPMENT be 

to

(a) ttw number of women Ultod for dowry during tiK 
last three years, State-wiae;

(b) the number of accuaed punished in this regard 
during ttie sakJ pertod; and

(c) the steps being taken by the Govwivnem to check 
the rising number of dowry deaths?
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TH E  M INISTER OF HUMAN RESOURCE 
DEVELOPMEISIT/ MM41STER OF S C IEN C E AND 
TE C H N O L O G Y  AND M INISTER O F OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) On the basis xA statistical data compiled by the 
National Crime Records Bureau, the State/Union Territory- 
wise number of dowry death cases reported in Ihe country 
during the years 1996 to 1998 and the number of peisons 
convicted tor the offence of dowry death during the same 
period, are given in the Statements attached.

(c) Registration, investigatiori, detection and prevention 
of crimes including dowry related offences is primarily 
the responsibility of the State Governments and the Union 
Territory Administrations.

However, the Government of India has initiated a 
number of measures to check such crimes. The Dowry 
Prohibition Act, 19$1 was amended in 1984 and 1986 to 
make the law more stringent. The Indian Penal Code,
the Criminal Procedure Code, 1973 and the Indian 
Evidence Act. 1872 were amended to deal effectively

with dowry death oaees. instructions/guidelines have also 
been issued from time to time to the Stale Governments/ 
Union Territory Administrations to effectively enforce 
legislations relating to crimes against women.

Government is implementing programmes of (a) 
Support Services such as Working Women Hostels, 
Creches, Family Counselling Centres, awareness 
generation and (b) Dissemination of information among 
women about their rights through programmes such as 
Awareness Generation programme and Education Work 
for Prevention of Atrocities Against Wonnen. Efforts are 
also made through print and electronic media to project 
positive images of women.

Further, the National Commissk>n for Women set up 
under the National Commission for Women Act. 1990 
has the mandate of overseeing the implementation of the 
various laws dealing with safeguards for women. Xo create 
awareness about the evils of dowry, the Commiaeidh had 
organised a national level campaign catted ‘Dahej Mukti 
Abhiyam’ during the year 1998.

Ststsmsnt

Numbsr of dowry death reported in the country during the years 1996 to 1998*

S.No. Name of StateAJnlon 
Territory

1996 1997 1998

1 2 3 4 5

1. Andhra Pradesh 411 520 500

2. Arunachal Pradesh 0 0 0

3 Assam 28 22 32

4. Bihar 478 761 1039

5. Goa 1 3 3

6. Gujarat 105 87 90

7. Haryana 223 267 309

8. Himachal Pradesh 6 12 7
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1 2 3 4 5

9. Jammu & Kashmir 0 12 9

10. Karnataka 182 195 200

11. Kerala 25 25 21

12. Madhya PradMh 677 660 598

13. Maharashtra 443 420 420

14. Manipur 0 0 0

15. M e g M ^ 1 0 1

16. Mizoram 0 0 0

17. Nagalarid 0 0 0

18. Ortesa 178 240 240

19. Punjab 180 186 219

20. Rajasthan 348 368 433

21. SNfWm 0 0 0

22. Tami^ Hmki 112 168 176

23. Jtlpum I f 8 10

24. UNar Pradaah 1888 1718 2228

25. West Banfsl
77 2/$r 240

Total (Slaiss)
sasm s m 6796
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1 2 3 4 5

26. A&N Island 0 2 0

27. ChancNgarti 2 4 5

28. D&N Haveli 0 0 0

29. Daman & Diu 0 0 0

30." Delhi 132 148 126

31. Lak3hadwMp 0 0 0

32. Pondicharry 1 2 1

Total (UTs) 135 156 132

Total (Alt India) 5513 6006 6917

Note; 1. Figurts for 1998 are provtolonal.
2. 1997 ftgures repeated for 1996 against Orissa due to non-availability.

Statement showing number of persons convicted for dowry deaths during 1996 to 1998

S.No.' Name of State/Union 
Territory

1996 1997 1998

1 2 3 4 5

1. Andhra Pradesh 167 127 121

2. Arunachal Pradesh 0 0 0

3. Assam 2̂ 3 0

4. Bihar 222 316

5. Goa 0 .0 0

6. Gujarat 0 16 15
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1 2 3 4 6

7. Haryana 96 158 122

8. Himachal Pradesh 6 4 0

9. . Jammu & Kashmir 0 2 0

10. Kamataka 8 5 9

11. Kerala 0 9 0

12. Madhya Pradesh 217 302 407

13. Maharashtra 73 74 55

14. Manipur 0 0 0

15. Meghalaya 0 0 0

16. Mizoram 0 0 0

17. Nagaland 0 0 . 0

18. OnsUd 41 : ( , 90 30

19. Punjab
'ilvV

**23 .
■ f

143 161

20. Rajasthan ' 95 112 leo

21. Silddm ; 0 0 0

22. Tamil nadu 84 17 84

23. Tripura 3 3 5

24. Uttar Pradesh 1002 1490 1746

25. West Bengal 12 22 S3

Total (States) 1917 2739 3344
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1 2 3 4 5

26. AAN island 0 0 0

27. Chandigart) 0 2 0

28. D&N Havali 0 0 0

29. Daman & Diu NA NA NA

30. Delhi 214 44 54

31. 0 0 0

32. Pondicherry 0 1 9

Total (UT8) 214 47 63

Total (All India) 2131 2786 3407

Note: 1. Figures (or 1998 are provMonal
2. 1997 figure* repeated tor 19BS
3. NA staivto for 'not available'.

•gakwt Oitaea due to non avrtrtlHty.

TImtng* of t t o n d i^  VIclyrtiyM

3515. SHRI SAOASHIVRAO OAOOBA MANDLHC WM 
th^'Miniater o< HUMAN RESOURCE DEVELOPMENT be 
plaaaad to state:

(a) whether Kendriya Vidyalaya Sangathan haa 
changed the tlnfiings of aome of Ha vtdyalayaa;

(b) If so, whether the Qovemmeni prepoaa to maintain 
uniformity in timings o( aH Kendftya VIdyalayas sH inM
in ‘tieihi;

(c) H 80. the details themof; and

(d) if not, the reasons therefor?

TH E  MINISTER OF STATE IN THE MINISTRY O f 
H UM AN  R ESO UR CE DEVELO PM EN T (SHRI 
JAYSINQRAO QAIKWAD PATIL); (a) to (d) The timings 
of the VIdyalayas of the Kendriya Vidyalaya Sangathan 
are decided by their Executive Committees. The 
Government does not want to change the KVS policy in

Ihia fegaid since the Hmtnga ahouM dapmrt the 
convwilMne of ttw local communMy and akualiona.

* ■■■111 « r  U m  URdM> N A C ^ .  o « .

S21«. SHRI P i). ELANQOVAN: WMI the Mtntaler of 
SOCIAL JUSTICE AND EMPOWEWMEMT alaaead! to

(a) the MaNs of loM auctioned « M  (ttbuiMd under
the National CtMaaa Fbwnoe and Dmetopnwnt
Coiponthm to Staloa during the laal «m a  yaara. Stita- 
vvIm ;

(b) whether the eeoend NatoMri Cawwwlealon tor 
Backwafd Claaaos set up In February 1947 is likely to 
function by Febniary 2000;

(c) if ao, the details of achiewamenlB made by the 
National Commiaaion for Backward CSaaaas during the 
laat three years;
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(d) whether the Government have fonnulated any new 
schemes tor implementation during the next plan period 
under National Commission for Backward Classes; and

(e) if so, the details thereof?

THH MINISTER OF STATE QF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The details of loans sanctioned 
and dtebursed by the National Backward Classes Finance 
and Development Corporation to the State Channelising 
Agencies, during 1996-97, 1997-98 and 1998-99 State- 
wise, are given in enclosed statement.

(b) In exercise of powers conferred by National 
Commission for Backward Classes Act, 1993, the Central 
Government have reconstituted the Natk>nal Commission 
for Backward Classes on 28.02.1997 and nominated the 
Chairman & members of the Commisston for a period of 
three years from the date of their assuming office.

(c) During the last three years, the CommiS8k>n has 
tendered advnes in respect of Caslas/Communltiea/Sub- 
Castes/Synonyms to the Government for Inclusion/ 
an>endment in the Central Ltot of OBCa at M il as for 
rejection.

(d) As per the provisions of the Nattbnal Oommissidn 
for the Backward Claaaaa Act, 1953, the CorrmMon 
examine requests for Inclusion of any daaa of c;ilizena aa 
a backward class in the lists and hear complalntt of 
over-inchiskMi or under-inchjak>n of any backward daaa 
in the lists and tender advk)e to the^CenM Qsvwnmant 
as it deems appropriate.

No such schemes haw been formuMed by the 
Government for implementation under National 
Commission for Backward Classes.

(e) Questton does not arise.

NaOonal Backward Qaaaes Finance and Davahprnmrt Cofporathn 

1996-97

(Amount in Lakh 1^.)

SI. Name of SCA No. of Amount Amoum
No. . Schemes Sanctk>ned DiaburMd

1 2 4 5

1. Andhra Pradesh (BC) 41 4048.074 974.74

2. Andhra Pradesh (GP) 14 246.545 —

3. Goa — — 3.57

4. Haryana 32 375.31B 327.97

5. Kamataka 12 3462.564 1486.86 ^

6. Kerala (BC) 11 1032.549, 1032.55

7. Kerala (F) 03 108.690 34.68 ,
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1 2 3 4 5

8. f^adhya Pradesh (B C ) 15 1093.794 104.79

9. Maharashtra (V JN T ) 15 838.899 148.32

10. (Manipur (T ) 16 111.858 6.50

11. Manipur (W ) 04 75.671 75.67

12. Sikkim 10 67.751 24.56

13. Punjab — — 25.25

i4. Tannil Nadu 2 475.620 607.44

15. Uttar Pradesh 35 72.334 48.45

16. Tripura — — 40.33

17. West Bengal 07 322.918 —

Total 217 12332.480 4941.68

* Before adjustment of refund of unutilised loan of Rs. 2.17 lakh from SCA.

National Backward Classes Finance and Development Corporation 
1997-98

(Amount in lakh Rs.)

SI.
No.

Name of S C A No. of 
Schemes

Amount
SarKtioned

Amount
Disbursed

1 2 3 4 5

1. Andhra Pradesh (B C) 14 334.282 3186.57

2. Andhra Pradesh (G P ) — — 246.55

3. Bihar 55 1366.336 286.36
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1 2 3 4 5

4. Chandigarti 6 77.276 —

5. Goa 3 16.47 5.79

6. Qujarat 19 642.967 704.61

7. Haryana 26 537.703 367.45

8. Himachal Pradesh 39 346.66 161.41

9. J&K 5 41.064 —

10. Karnataka 19 1612.405 796.45

11. Kerala (BC) 11 764.63 —

12. Kerala (W) 16 246.012 —

13. Kerala (F) - — 90.01

14. Madhya Pradesh (BC) 13 1434.376 699.99

15. Maharashtra (VJNT) 16 1067.369 —  .

16. Manipur (T) 7 7.223 75.94

17. Pondicheny 6 69.036 —

18. Punjab 3 426.60 32.64

19. Rajasthan 5 267.76 —

20. Sikkim 3 46.066 67.66

21. Tamil Nadu 7 691.90
(« .0 0 )

—

22, Tripura 34 464.943 156.64

23. Uttar Pradesh 115 1696.624 141.66

Total 426 12502.124 7061.75
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National Backward Classes Finance and Develrpment Corporation 

1998-99

(Amount in lakh Rs.)

SI.
No.

Name of S C A No. of 
Schemes

Amount
Sanctioned

Amount
Disbursed

1 2 3 4 5

1. Andhra Pradesh (B C ) 50 4371.636 1648.490

2. Assam 16 24.884 23.990

3. Bihar 32 4107.723 990.170

4. Chandigarh 3 72.163 5.000

5. Goa 9 27.514 13.160

6 Gujarat 15 1518.962 959.220

7 Haryana 17 484.395 62.050

8 Himachal Pradesh 8 131.709 201.660

9 Jammu & Kashmir 6 115.308 41.030

10. Karnataka 2 133.875 875.340

11. Kerala (A) — — 105.290

12. Kerala (B) 7 483.545 680.280

13. Korala (W ) — — 149.550

1-i Madhya Pradesh (B C) 6 187.893 300.140

Manipur (T ) 20 188.329 126.660
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1 2 3 4 5

16. Pondicherry 3 65.025 154.060

17. Punjab 6 203*. 150 —

18. Rajasthan 1 74.800 2 0 0 ^

19. Sikkim 12 161.097 161.1Q0

20. Tamil Nadu 1 276.250 641.540

21. Tripurs 3 101.960 3 6 4 ^

22. Uttar Pradesh 70 631.571 1360.380

23. West Bengal (BC) — — 53.890

Total 207 13361.779 9117.510

ReiMM of Fundt

3217. SHRI H.G. RAMULU: Will the Minister of 
HEALTH AND FAMILV WELFARE be pleased to

(a) whether the Government have released any funds 
to Sri Jayadeva Institute of Cardiology. Bangalore for 
purchase of equipments;

(b) if so, the details thereof; and

(c) If not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) There is no scheme for 
providing assistance to private instttutions for purchase of 
equipments under the Cardiovascular Control Programme.

IV Fluid Scandal

3218. SHRI C.N. SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether Justice N.D. Kochhar CommHtee instituted 
to probe into the incident which left at least 16 pelienls 
seriously Ul and one dead at the Safdaqung Hospital bas 
submitted Its report

(b) if so. the salient findings thereof;

(c) the action taken by the Government on those 
findings;

(d) the names of the officials indicated by M  tvport 
and the action taken against those offtelals; and

(e) the steps proposed to be taken by the 
Government to ensure proper functioning of the 
Government hospitals?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) The Committee headed by Justtoe 
N.C. Kochhar has submitted Its report

(b) The Committee has inter^alia found that primarily 
the then Medical Supenntendent, Sardarjung Hospital, in 
connivance with the then Assistant Store-Keeper of the 
Hospital and some officials of Super Bazar were
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responsible for purchase of I.V. Fluids from Super Bazar 
at exorbitant rates in violation of the Government 
instructions. It has also fo«jnd delay in taking action 
against the then f^edical Superintendent, Safdarjuhg 
Hospital. It also found that no action has been taken 
against the certifying Analytical Laboratory.

(c) and (d ) Dr. P.C. Rai, the then Medical 
Superintendent, Safdarjung Hospital, Shri Randhir Singh, 
the then Assistant Store-Keeper, Safdarjung Hospital and 
Shri K.G. Gupta and Shri R.K. Yadav, the then officers 
of Super Bazar have been indicated by the report for 
purchase of I.V. Fluids, Disciplinary proceedings have 
been initiated against Dr. P.C. Rai. The Government has 
also jsntrusted the matter of dealy to the CBI. The matter 
is presently being heard in the Delhi High Court.

(e) Instructions have been issued to the Central 
Government Hospitals on the basis of recommendations 
of Kochhar Committee.

Ssa-Bsd Boundary

3219. SHRI Y.S. VIVEKANANDA REDDY:
SHRI MOHAN RAWALE:

Will the Minister of OCEAN DEVELOPMENT be 
pleased to state;

. ■! . .
(a) whether the Government have fomiulated any 

schen>e to establish once for an its seabed boundary 
and to stake claim to some additional seabed areas 
beyond its existing exclusive economk: zone;

(b) if $0, the details thereof; and

(c) the time by which this exercise is likely to be 
oomplelsd?

TH E MINISTER OF HUMAN RESOURCE 
DEVELO PM EN T, MINISTER OF SCIEN CE AND 
TE C H N O LO G Y  AND M INISTER OF^ OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes. Sir.

(b) The Government has approved a scheme entitled 
•Delineation of Outer Limits of Continental Shetf at an 
estimated cost of Rs. 47.46 crores for a duration of three 
years from 1999-2000 onwards. This involves hydrography 
sun/ay for acquisition of seismk: and bathymetric data to 
determine sejJirwnt thickness and foot of the continental 
slope in adjoining seas. India is expected to gain an 
additional area of approximately 1 million square

kilometers extending beyond 200 nautical miles of 
Exclusive Economic Zone. The actual gains will be known 
after collecting the data on thickness of sedimentary rocks 
of the Indian continental margin.

(c) The claims are scheduled to be submitted to 
Commission on the Limits of Continental Shelf by the 
end of year 2001.

Convictions

3220. SHRI BASU DEB ACHARIA: Wni the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state;

(a) the number of convictions took place throughout 
the country under Prevention of Food Adulteration Act, 
the Insecticides Act, and the Drugs and Cosmetics Act, 
etc. during each of the last three years;

(b) the total number of central laboratories working 
at present in the country; and

(c) the steps taken by the Govemnr>ent to increase 
the number of such laboratories?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM); (a) The requisite infonnation in respect 
of convictions made throughout the country under 
Prevention of Food Adulteration Act and the Drugs and 
Cosmetics Act is given in Statement I. The information 
with regard to Insecticide Act is at Statement II.

(b) The total number of Central laboratories working 
at present in the country is as under;—

1. Central Drug Laboratories —  5

2. Central Food Laboratories —  4

3. Central Insectickles Laboratory
(CIL) -  1

4. Regional Pestteides Testing
Laboratories (RPTLs) —  2

(c) The Government has initiated steps to establish 
3 more Regional Dmg Testing Laboratories at Guwahati, 
Hyderabad and Chandigarh. There is no proposal to set 
up any new Central Food Laboratory.
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Year 1995-1996 
Number of

Year 1996-1997 
Number of

Year 1997-1996 
Number of

Cd P Cd P Cd

683 248 247 181 67 631 293 37 76 129 S04 156 82 26 56

P-8tand8 for Prosecutions launched.
Cd: Cases decided.
C-Convlcted with or without fine.
F-Flned only.
A-Acqultals.

The number of cases convicted ur>der the Prevention of Food Adulteration Act. 1964

Year No. of

1995 1726

1996 1576

1997 1664 (Tentattve)

Statement II

Quality Control Armngementa

Action Taken Stadatica by the States During 1997-20000

S.No. StataAJTs UOMIOt Praitouioni Numbir of

Suipvtdid Craltd L«mhsd Judgmrt OtMwd ComlM

97-98 98-99 99- 97-98 
2000

98-99 99-
2000

97-98 98-99 99-
2000

9748 9M9 99-
2000

9748 n m 88
2000

1 2 3 4 5 6 7 6 9 10 11 12 13 14 16 16 17

1. Andhra Pradesh 16 50 1 1 248 182 26 32 44 32 20 14 39 41 12

2. Assam

3, Gujarat 1 26 1 — 4 1 28 132 3 16 31 11 21 22 2

4. Haryana —  2 1 — —  — — 186 41 — —  — —  6 —
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1 2 3 4 5 6 T " 9 10 11 12 13 14 16 16 17

5.

V*'-

Jammu & Kashmir* ■ — — — —  ' "■ ’■ 7 7 — — — — —

6. Karnataka  ̂ i' 13 19 —
1

12
■'
V 1 28 23 — — — — — —

7'. Kerala
■ 1

4
1

• k. 
e. Madhya Pradesh 11 26 29 — — — 3 — — — — — — —

9. Maharashtra 9 — 3 341 44 — 8 16 — 1 — — —  ■ — —

10. Punjab 3  ̂ — 150 102 — 11 5 — — — — — - —

11. Rajasthan — — — — — — 40 48 — — — — — — —

12. Tamil Nadu 39 73 20 — — — 19 13 2 10 10 — 7 3 —

13. Uttar Pradesh 37 75 5 — 9 — — — —

14. Orissa

15. Arunachal Pradesh — — — — — — — — — — —

16. Bihar

17. Qbtf

18. Himachal Pradesh
*1

19. Manipur

20.

r

Mizoram

 ̂ .'i -i;'. iii " ■

SI. Nagafcmd — — — — — — — — — -L.

22. Sikkim
, ’ : 'til/, .Mf.r-'
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i I 3 4  6 • 7 8 * 1 0  11 12 13 14 15 16 17

23. Tripura —  —  —  —  —  __

24: w e st Bengal — ; ;

2b, , AAN Inlands T* “ “ , —  —  —  — .

26. D&N HavelV - i -  —  —  —  —  -L
•(r

27. Chandigarti —  —  —  —  —  —

28. Delhi —  —  —  —  _  _

29. Daman & Diu —

30. Lakshadweep rr- , —  .. r r  —  t ;

31. Pondicherry —  i—  -u  ^

32. Meghalaya —  —  —  —  —  —

1. Information based on the State reports. 2. Report not jpit iipdpdi

Ordinances Issued to Welfare of SCt/STs

^ 1 , , S K R I  JRATIUL IV^MPA? VARMAji'VP . 
Minister of SOCIAL JUSTICE Al!^ £MPOW?Rf>4ENT be 
pleased to state:

(a) whether some social organisations have shown 
resentment against the ordinances issued by the 
QovWnfnent for tfie Welfare of SGs/STs;

. if so» the deUlls thereof; end

(0) the peeotien of the Qovemwent th*mto?

THE I^INISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHfllMATI 
MANEKA GANDHI): (a) No such incidence has come to 
the notice of this Ministry.

(b) and (c) Do not arise.

Code for T oIm co p  Produde

3222. SHRI ASHOK KUMAR SINQH CHANDEL: 
SHRIMATI KANTI SINOH:
SHRI RAM PRASAD SINQH:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(m) wtwther the prescribed voluntary end self 
regulatory code of marking for Tobecoo products fn India 
is not t>eing adhered to by the Tobacco companies in 
the country;

(b) If so. the details thereof;

(c) whether the warning printed in foreign countries 
Tobacco products ars not for Minors’ is not codified by 
the Tobaeco Compantoe; and
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(d) if so. the efforts to be made by the Qovemment 
for issuing such directions to all the Tobacco 
manufacturing companies?

THE f^lNISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM); (a) to (d) As per the Cigarettes 
(Regulation of Production, Supply and Distribution) Act, 
1975 manufacturers or persons trading in cigarettes, are 
required to prominently display a statutory warning 
‘̂ Cigarette Smoking is Injurious to Health* on all cartons/ 
packets of cigarettes that are put on sale. A similar 
warning is also required to be displayed in all 
advertisements. Under Prevention of Food Adulteratton 
Rules, 1955. a warning that Shewing of Tobacco is 
injurious to health" has been made mandatory on every 
package of chewing tobacco.

[Translation]

Auction of Plots In Blndapur

3223. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of URBAN DEVELOPMENT be pleased to st^e:

(a) whether the Delhi Development Authority (DDA)
has auctioned plots in Bindapur (Dwarka);

(b) if so, the number of plots auctioned during each 
of the last three years;

(c) the number of persons taken
31st October, 1999;

on

(d) whether bask: anf>enities have been provided at 
Bindapur. Dwarka;

(e) if not, the reasons therefor; and

(f) the time by which such facilities are likely to be 
provided there?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) and (b) Yea, Sir. The number of plots
auctioned is as under—

1996-97 28

1997-98 Nil

1998-99 Nil

(d) and (•) The dM te  o» swvicM provhted as givan 

betow:

(1) Water Supply: Intarim arrangaments have bean
made to auppty water through tubewells due to 
non-availabflity of watw from Delhi Jal Board.

(2) Sewerage; Interim arrangements have been
made in the fomi of Oxidation pond for disposal
of sewage due to non-avaHabllty of disposal
arrangement by Delhi Jal Board.

(3) Road & Electricity; Available.

(f) No specHic time-trame can be given as it depends 
on DJB also.

[English]

ICD8 Programme

(c) 14 persons out of 28 have taken over physical 
possession of the plots as on 31.10.1999.

3224. SHRIMATI SANQEETA KUMARI SINGH DEO: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) whether the Government propoee to extend the 
Integrated Child Development Services Programmes In 
all the blooka of Oiisaa;

(b) If so, the time by which It is likely to be 
Implemented;

(c) whether the Qovemment are contemplating lo  
provide the hoaial fadWes tor the cyctone aflacled chlldfen 
tor a apacMc perkxl; and

(d) H so, the details thereof?

TH E MINISTER OF HUMAN R ESO UR C E 
DEVELOPM ENT, MINISTER OF S C IE N C E AND 
TEC H N O LO G Y  AND M INISTER O F O CEAN  
DEVELOPMENT (DR. MURU MANOHAR JOSHI); (a) No. 
Sir. 2 projecta, howwrer, have been recently aanctionad 
in the cyclone affected areas.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.
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Disaster Itar

3225. SHRI CHANDRAKANT KHAIRE; Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether there is lack of disaster management 
measures for providing medical aid in case of major 
calamity etc.;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Govemment to frame 
effective disaster management measures?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM): (a) The Ministry of Agriculture is the 
Nodal Ministry to deal with crisis situations arising out of 
natural disasters. Ministry of Health & F.W. is one of the 
member of crisis management group. Health is a State 
subject and disaster management is the responsibility of 
State authorities. The Ministry of Health & Family Welfare. 
Qovt. of India provides technical assistance and man 
power to the States to counter the effects of disasters 
on health sector.

To deal with health related emergencies foltowing 
actions are taken:

(i) Contingency Plans to deal with health related 
emergencies arising out of drought and flood 
are circulated in the pre-monsoon period to aU 
the States to keep \hmm at the highest level of 
preparedness and improve their response 
capacity.

(ii) Central Govt. Medteal Stores at Kamal, Delhi. 
Mumbai. Chennai, Hyderabad. Calcutta and 
Guwahati are kept In readiness to provide 
logistical support, essential drugs and othec 
medical supplies.

(iii) Central Research Institute. Kasauli is kept on 
alert to supply vaccines.

(iv) The crisis management group under the Ministry 
of Agriculture of the Central Government meet 
during crisis situatk>ns to assess the relief efforts 
in the disaster a f f ^  States and rscoiumend 
suitable measures.

(b) Question does not arise.

(c) Disaster management pian to deal with heaHh 
related emergencies is available and updated as and 
when required.

Indbor Sporto Stadium

3226. SHRI Q. PUTTA SWAMY GOWDA: WIN the 
Minister of CULTURE. YOUTH AFFARI8 AND SPORTS 
be pleased to

(a) whether any proposal to construct Indoor sports 
stadium at Hassan and Hdenarasipur in Kamataka is 
pending for clearance;

(b) If so. the details thereof; and

(c) the time by whk:h the said proposal Is likely to 
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) to (c) The propoaal In respect of 
Indoor Stadium at Hassan being found deficient, the State 
Govemment were advised to rectify the defk:%ncies The 
revised proposal has not so far been received from the 
Govemment of Karnataka.

2. The project relating to constnjction of a'takik-ievel 
oiwiiuiii ■! noieneraeipur w n  apprvwu \wiifi ^>enuw 
Assistance) in December, 1993.

Aaaiatanoa to Reaidential 8ohoola/

3227. SHRI B.V.N. REDDY: WiN the Minister of 
SOCIAL JUSTIQE AND EMPOWERMENT be pleased to 
stete:

(a) whetlier the Government have received any 
requests for aertstenai to oonslniot neeiisntial schools 
and educattonal inetltultons for Scheduled Caste and 
Scheduled Tribe in Andhra Pradeeh; and

(b) the measures taken to increaee the rate of poet> 
metric scholarihips and sharing the 50% expenditure on 
primary education on Scheduled Caste^heduiad Tribe?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND B4POWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Yes. Sir
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(b) Under the Centrally Sponsored Scheme of Post 
Matric Scholarship for SC and S t siuderits the rates of 
Scholarship were revised with effect from 01.10.1995. 
Qbvbrnmenf bears tOO% expendltui’e for running of 
residential 5Chool3 under the Central Scictor Scheme fdr 
Special Educational Development Programme for SC^Iils 
belonging to very low literacy levels for class I and under 
Scheme of Educatidntt :̂ Gomp^x in low literacy pockets 
for development of ST girls in Tribal Areas for classes 1 
(0 5 ;NG0s ,9re also provided. 90% grant-in-aid for running 
residential :^hool6 lor Scheduled Castas and SoheduM 
Tribes for classes 1 to 10. For constructior\ o< Ashram 
Schools for classes 1 to 12 in Tribal Sub-Plan Areas 
50% Centra; assiî tafice provided tC| J5taije. Governments 
and JCJQ®/?, 1,9 Union Territori^, Fof copstrMction of hostels 
for students belonging to Scheduled Castes and 
Scheduled Tribes 50% Central assistance Is released to 
the State Government under the following schemes:—

1. Scheduled Caste Boys’ Hostels

2 . Scheduled Caste Girls' Hostels

v 3 : Tribt , Boys’ Hotta^ , >

, 4, ’ Scheduled Trib^ Qirls’ H0St6i|S 

Hlit6 i‘lcat Pfiicaa In Asiam
•I ;■ , • 1 .■ >• ' ■ • : • ■ ■

' 3228[ SHR1IS/IATI RANEE NARAH: Wfll the Minister
of CULTURE, YOUTH AFFAfRS AND SPORTS te  
pleased to state:

(a) the details of ^toncal plfK̂ qei.in Assam, Afuneqhal 
Pradesh and fy^ejhalaya where yofiom e^avatipn work 
have been undertaken during the last three years;

(b) wlie^her anv by the
Archaeological 6 u rv ^  of 'thcjfa fo r^ ^  protection of these 
places; arid ^

(c) If so. the diitaib thertef?

THE f^lNISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS <SHRI TH. 
QHAOBA SINGH): (a). The Archaaok^oiQll Suniey of M ia 
has QQntinued excavation at th# sito of Shri Shri Si r̂ya 
Pahar (sometimes also referred, to as Sri Sri Suiiya Pahar 
or Surya Pahar), Distt. Golpara, in Assam, in the field 
seaspn of 199§;97, 1997-93 and 1996-99. No excavations 
were conducted by the Archeological Survey of Ipdia 
durir^ this period in Arunacha) Pradesh and Meghalaya.

(b) and (c) The site of Shri Shri Surya Pahar, Distt. 
Golpara, A^am. is pi^ected by the Ardhaeoki^l Survey 
of Viidla:' ■ ^

Functioning of Doordarehan

3229. SHRI J.S BRAR;'
SHRI SHANKERSINH VAQ^ELA;

Will tlie ‘ Minister of INFORM ATION 
BROADCASTING IM plaasMl to state:

AND

(a) whether attention of the Government has been 
drawn to the newsiitem captipnad ‘DD shouldn't be 
misused by Govemment reiterates Jattley” appearing in 
The Hindustan Times’ dated November 2t, 1999;

(b) if so, the facts of the matter reported therein;

(c) whetfier the Government have contemplated over 
the measures to î lug the loopholes in this regard;

(d) If so. the details therebf; and

(e) the steps taken to implsment tha measuras?

THE MINISTER OF STATE OF TWE MWI8 TRYMDF 
INFORMATION AND BROAOCASTtNQ AND MINISTER 
OF STATE OF THE DEPARTMENT OF piSINVESTMENT 
(SHRI ARUN JAITLEY): (a) Yes. Sir=

(b) During the panel discussion ofi “Media and Its 
impact on different dimensions ot ilie’  organised by FICCI 
on November 20, 1999, it was mentiorted that media 
should be free from partisan control.

(c) All India Radio and Ooordarahan are lunptloning 
under Prasar Bharati, a statutory coiporation under the
Prisar Bharati Act, 1990.

(d) and (e) Do not arise.

[English]

Funda for Modamiaation of M a d a i^

3230. SHRI ADHIR CHOWDHARY;
SHRI G. PUTTA SWAMY GOWDA:
SHRI SULTAN SALAHUDDIN OWAISI:
SHRI BHARTRUHARI MAMTAB:
SHRI G.M. BANATWALLA:

w m  tf>e Minister of HUMAN R ES O U R CE 
DEVELOPMENT be pleased to state:

wise;
(a) the xwmber of Madfrsas in the , country. State-
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(b) the funds released under the scheme for 
modernisation of Madarsas to each State during the last 
three years;

(c) the monitoring arrangement made for utilisation
of funds:

(d) whether any complaints have been received in 
regard to misutilisation of funds;

(e) if so, the details thereof; and

(f) the action proposed to be taken In this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN R ES O U R C E DEVELO PM EN T (SHRI

JAYSINGRAO GAIKWAD PATIL): (a) Information is being 
obtained from State Govemments/UTs.

(b) A statement showing funds releaaed during the 
last three years, yeenwise and State-wise under the 
scheme of Modernisation of Madarsas is enclosed.

(c) For monitoring the utilisation of funds. States/UTs 
are required to furnish the utilisation oeitiflcate In respect 
of the grants released to them. Further grant for 
subsequent years is released on receipt of Utilisation 
Certificate for the grant released earner.

(d) No. Sir.

(e) and (f) Do not arise.

SliaiWiWrli

(Rs. in laMw)

S.No. Name of the 
State

Amount
Releaaed

During
1996-97

Anrtount
Releaaed

During
1997-96

Anwunt
Releaaed

During
1 9 9 6 ^

1 2 3 4 5

1. Andhra Pradesh 10.95 0.31 30.24

2. Assam 8.37 156.24

a Bihar 4 4 ^ ta.67 NH

A Chahdigarh 0 ^ NH NH

5. Dadra f  Nagar H^veli NH Nil 0.72

6. Goa Nil Nn* 1.44

7 Havana 7.40 NH NH

8. Himachal Pradesh NH Oj61 Nil

a JamfPM & Kashmir Nil Nil 36.06
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1 2 3 •'■4 5

to.  ̂ Orissa Nil 1.83 Nil

11. Madhya Pradesh Nil 24.43 96.84

12. Maharashtra 1.82 1.59 2.16

13. Karnataka 236 19.98 Nil

14. Rajasthan 11.26 13.71 17.64

15. Sikkim 0.26 0.26 0.72

16. Tripura 37.65 Nil 19.25

17. Uttar Pradesh 91.61 78.84 249.52

10. West Bengal 24.77 19.04 Nil

Total 241.15 173.26 673.85

Medicinal PlanU In Orltsa

3231. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state;

(a) whether the Union Qovemment have sanctioned 
any project for the consen/ation and .growth of Medicinal 
Plants in Orissa;

(b) if so. the details thereof;

(c) the amount allocated for the pro|ect; and

(d) the progress made so far on the said project?

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MWISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT ‘BACHDA’): (a) to (d) There is no specific project 
for the consen^ation and growth of Medicinal Plants in 
Orissa. However, some central Ministries/Departments/ 
Institutions are implementing research and development 
projects on various aspects of medicinal plants. These 
include: consen/ation, micropropagation, development of

agrotechnologies, as well as genetic improvement of 
selected medicinal plants. A gene bank established by 
the Department of Biotechnology at Central Institute of 
Medicinal & Aromatic Plants (CIMAP). Lucknow is catering 
to the needs of Orissa State in temns of survey, collection 
and conservation of the important medicinal and aromatk: 
plants. A project is also being implemented by the 
Department of Biotechnology at Regional Research 
Laboratory (RRL), Bhubaneswar on in vitro induction of 
salinity tolerance in palmarosa (Cymbopogon nmrtinii) and 
lemon grass (Cymbopogon Uexuosus).

Asalatance to T r iM s

3232. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of TRIBAL AFFAIRS be pleaed to state:

(a) whether the Government have received any 
requests for assistance to residential schools and 
educational institutions relating to SCs/STs in Andhra 
Pradesh;

(b) if so, whether the Union Government propose to 
bear the 50% share of primary educatk>n. constructk>n  ̂
and maintenance of such schools for SCs/STs; and
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(c) the measures taken to increase the rate of post 
matric scholarships and sharing the 50% expenditure by 
the Union Government?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a): Yes. Sir.

(b) Government bears 100% expenditure for running 
of residential schools under the Central Sector Scheme 
for Special Educational Development Programniie for SC 
girls belonging to very low literacy levels for class 1 and 
under Scheme of Educational Complex in low literacy 
pockets for development of ST girts in Tribal Areas for 
classes 1 to 5. NGOs are also provided 90% grant-ln-aid 
for running residential schools for Scheduled Castes and 
Scheduled Tribes for classes 1 to 10. For constnictton of 
Ashram Schools for classes 1 to 12 in Tribal Sub-Plan 
Areas 50% Central assistance is provided to State 
Governments and Union Territories. For construction of 
hostels for students belonging to Scheduled Castes and 
Scheduled Tribes 50% Central assistance is released to 
the State Government under the following schemes;—

1. Scheduled Caste Boys’ hostels.

2. Scheduled Caste Giris’ Hostels

3. Scheduled Tribe Boys’ Hostels

4. Scheduled Tribe Giris’ Hostels.

(c) Under the Centrally Sponsored Scheme of Post 
Matric Scholarship for SC and ST students the rates of 
Scholarship ware revised with effect from 10.10.1995. 
Govemment of India provides 100% Central- Assistance 
to concerned State Governments and Union Territory 
Administrations over and above their committed liability. 
However, the requirement of committed liability has been 
dispensed with the case of North-Eastern States.

Alteration in Bungalows

3233. SHRI RAMSAGAR RAWAT: Will the Minister 
of URBAN DEVELOPMENT be pleased tQ state:

(a) whether attentk>n of the Govemment has been 
drawn to the newsitem captioned •Congreas, BJP, throw 
Lutyens guWeUnee out of the window* appearing in /ndHan 
Express dated July 31, 1999;

(b) if so, the facts reported therein;

(c) whether a(teratk>ns within the existing buiiding is 
pemiissible and as such no additk>n in original buildinos 
is pemnissible;

(d) if so, the buikttngs in squaw meters over the 
original bulkUng has been oonstnicted at 24, Akbar Road.
11. Ashok Road and In other bungalows in Lutyens Zone, 
burigalow-wise; and

(e) the actk>n Govemment has takmrvSpropose to be 
taken in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELO PM EN T (SHRI BANDARU 
DATTATREYA): (a) Yes. Sir.

(b) The news Hem mentk>ns a ^  the unauthorieed 
constructkxi in premises No. 11. Ashoka Road and 24, 
Akbar Road, New DelN. A survey of these premises have 
been conducted by the NDMC and tmaulhofised addition 
have been found in both ttiese kMjngalows.

(c) Addittons/alterations within the existing buUdings 
in LBZ area ('D' Zone) are pemiissible within certain 
conditions.

(d) Details as reported by the CPWD are as per 
Statement I. II and III.

(e) CPWD has stated the unauthortoed additkMis/ 
alterations done by the alk>ttees have been reported to 
the Lok Sabha/Rajya Sabha Sectt. and the Directorate of 
Estates.

► 1

StaUMMnt 1

Addition in Minister Bungalows Cmihd-oul by CPWD as per QiMeHnee

S.No. Bungalow No. Description Arsa in SQM

1 2 3 4

1. 7. K.M. Marg Office Accommodation 18 sqm.

2. 10. K.M. Marg Office Accommodation 18 sqm.



211 Wfihen Answers DECEMBER 21; 1999 ID Questions 212

V - - ' 2 3 4

3.

-1 ' . ' ' 

6, M.I.N. Place Office Aocommodatton 18 sqm.

4. 37. A.Z. Road Office Acconunodation 40 sqm.

5. 22, Tuglak Creacent UTTioe AocommoaaiKin 40 sqm.

6. 3, South Averujo Lane Temporary Structure
0

293.12 sqm.

7. 1, Teen Murti Marg Temporary Structure 347.57 sqm.

9 1. Taen Murti Mttrg Temporary Structure 139.30 sqm.

9, 5, S. J. L^ne Offtee Accommodation 257*09 sqm.

10. 10, Janpath Temporary Structure 87.20 sqm.

i i ,  , 35. Lodhi Rstate 49.08 sqm.

12; 35. L e m  Estate Gar Shed 140.56 sqm.

13. 35. Lodhi Estate Car Shed 29.88 sqm.

14. 44. Lodhi Estate ToUet 5.00 sqm.

15. 4, Lodhi Estate Toilet 5.00 sqm.

16. 61, Lodhi Estate Toilet 5.00 sqm.

17. 61, Lodhi Estate Offk̂ e Block 46.45 sqm.

10. 61. Lodhi Estate ReakJer^al Accommodatton 21.00 sqm.

19. 6. Kushak Road Omce Block 46.45 sqm.

20. 20. G.R.G. Road Offkse Block 46.45 sqm.

21. C-l/5 Pandara Park Offk̂ e Block 28.00 sqm.

22. 5. B.D. Marg Guest Room 22.00 sqm.

23. 12. S.J. Road Extention of Dinnir>g 22.00 sqm.
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1 2 3 4

24. 5. Janpath Car Sh«d for SPQ Staff Vehicles 135.04 Sqm.

25. 5. Janpath Car Shed for SPQ Slatf Vehicles 125.00 Sqm.

26. 10. Janpath CM  8 h «l 95.62 sqm.

27. 9. M.L.N. MArg Car Shed for SPG' T65.83 sqm.

28. 9. M.L.N. Marg Cai"8hed 140.56 sqm.

29. 6. M.L.N. Marg WC Batft 4.00 sqm.

30. 4. M.L.N. Marg WO Baih 4.00 sqm.

31. 30. Tuglak Crescent WC Bath 4.00 sqm.

32. 10, A.B. Rajaji Marg WC Oath. 4.00 sqm.

33. 9. Janpath WC Balh 4.00 sqm.

34 5. T.M . Marg WC Bath 4.00 sqm.

35. 1. Tyag Raj Road Toilet 5.00 sqm.

36. 23. Tuglak Road Toilet 5.00 sqm.

S taU tannt U

Addition in M.P. Bungalows

S.No. Bungalow No. Nature of Work

1 2 3

1. 7. P.P. Marg Sentry Post.

7 6. M.D Road Guard Room. Fnsking Shed, Sentry Post.

3 9. B.D Marg Guard Room, Fnsking Shed. Sentry Post.

4. 3. M.D. Road Guard Room, Frisking Shed, Sentry Post, Wicket Gate.
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1 2 3

5. 11, M.D. Road Quafd Room. FrisMng Shed. Sentry Post. Wtoket Gate.

6. 6. G.R.G. Road Guard Room. Frisking Shed, Sentry Post. Wicket Gate.

7. 7. Duplex Lane Guard Room. Frisking Shed. Sentry Post. Wk:ket Gate.

8. 4. M.D. Road Guard Room. Frisking Shed. Sentry Post, Wicket Gate.

9. 13, G.R.G. Road Guard Room. Frisking Shed. Sentry Post, Wicket Gate.

10. 10. T.K. Road Guard Room. Frisking Shed. Sentry Post. Wicket Gate.

11. 10. Akbar Road P/F Sentry Poet.

12. 14. T.K. Road P/F Sentry Post.

13. 9. B.D. Marg Shifting of main

14. 10, Akbar Road 1. Repair of frisking shed.

2. Providing Sentry box.

15. 8. T.M. Lane P/F Bamboo Jaffry.

16. 20, Akbar Road P/F frisking sheds, sentry post and platfomi for frisking shed.

17. 18.. G.R.G. Road P/F Guard room, frisking shed, sentry post and raising of boundary.

18. 13. T.K. Road P/F Guard room.

19. 19. T.M. Lane Providing and fixing Guard room.

20. 14. T.K. Road Repair of offioe oabin.

21. 4, Janpath Guard room, sentry post.

22. 3, Tughlak Lane Guard Room 3 Nos., P.S.O. shed, sentry post-2 nos.

23. 33. A.Z. Road Guard room, sentry post.
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1 2 3

24. 11. Ashoka Road Sentry Post-3 Not.

25. 24, R.P. Road P.S.O. Shod.

26. 21. Janpath P.S.O. Shad-1 no.

27. 23. B.R.M. Lane Sontiy Po«t*1 No.

28. AB-13, Mathura Road Sontiy Post-1 No.. PrisMng Shwl • 1 No.

29. 2. Jantar Mantar Road Sontty Poet-1 No.

30. 7-B. Janpath Sentry Post-1 No., PrWdng Slm l-I No., GiMrd Room - 1 No.

31. 34. Aurangzab Road OiMid Room-1 No., SanHjr Poet<8 Nos., FtWdng shod • 1 No.

32. 42. Ashoka Road Quard Room-1 No.. Sentiy Poat-1 No.. FiWdng shed - 1 No.. Bait>ed wtrs 
fencing.

33. 21, Canning Lane Quaid Room-1 No., Sonny Poel-1 No., FrtsWrtg Shed-1 No.

34. 65. Lodhi Estate Guard room-1 No.

35. 76. Lodhi Estate Guard room-1 No.. Sentiy Poet-1 No.. FrMdng Shed-1 No.

Stslewewt W

Unauthorised Construction done t y  occupants in Bungakms under CE (NDZ) >

S.No. Bungalow No. Nature of Construction A i m  of Ref. by which Report sent
Constn. to concerned Authority

1 2 3 4 6

1. AB-16, Mathura Road Room at Ground floor 24/91»PWD 1/W 1/243 dt. 
ft Bret fkMr 1S.1.97 ft 24/912/PWO 1/WI/

413 dt. 20.10.97

2. C-l/20. Pandara 
Park

Room at Ground Floor ft 24^76/PWO l/WI/977/4094 
Addl. toilets at 1st floor dt. 6.10.97
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1 2 3 4 5

3. 20. Canning Lane C/o three rooms and 
one shed

24/406/PWD l/Wi/2887 
dt. 26.7.97 (Hindi)

4. 16C. F/Shah Road C/o Temporary Shed 24/284/PWD l/WI/1fiO 
dt. 9.6.98

5. 24. Akbar Road C/o Addl. Offtee and 1050 sqms 
extentlon of bungak)w

24/6S/93-DCC ll/PWO 1/ 
2017 dt. 13.8.03

6. 26. Akbar Road C/o Additional Offtee 24/1146/05/PWD IWI/ 
1301 dt. 1.6.1006

7. C-l/19, Humayun Road AddWonal Constnjction over kitchen 24/aeom/pwDi/wi/ 
4571 dt. 13.12.06

8. C-l/11. Humayun Road AddWonal Room 24/1030/PWD m y  
2036 dt. 1.8.06

9. 11. Janpath C/o two temporary thed 24/624/PWD l/WI/ 
1613 dt. 14.5.06

10. 64. Lodhi Estate C/o Shed 24/369^06/PWO UWI/ 
4184 Dt. 14.11.06.

11. 5. Tughlak Lane C/o two shed and 
one temporary office

24/1246/06/PWDIWI/ 
2759 dt. 19.7.96

12. 29. Lodhi Estate C/o room attached 
to bungak>w8

24/1236/06/PWD i/Wi/ 
4464 dt. 3.12.96

13. 28, Akbar Road One guard room and 
one toilet

24/55Q/06/PWD lA/VI/588 
dt. 23.5.05

14. 81, Lodhi Estate

15. 11. Lodhi Estate Two sheds and two 
addittonal toilets

24/542/PWD IA^I/2104 
dt. 24.8.08.

16. 8, M.L.N. Marg C/o Shed 24/642/PWD l/WI/2103 
dt. 24.6.08

17. 82. Lodhi Estate C/o two rooms and 
dinning room

Report being sent.

18. 6. G.R.G. Road One room

19. 7, G.R.G. Road Aiteratk>ns
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20. 20. M.D. Road

21. 14. T.K. Road

22. 4. S J . Lane

23. 2. Duplex Lane

24. 3. M.L. Marg

25. 97, Lodhi Estate

26. 23. B.R.M. Lane

27. 15, B.R.M. Lana

28. 7. B.R.M. Lane

29. 18-AB. Mathura Road

30. 2, Jantar Mantar 
Road

31. 34, Auranzgeb Road

32. 16. AshoKa Road

33. 23. Canning Lane

34. 14. D. F/Shah Road

35. 11, Ashoka Road

36. AB-87, Shahjahan Road

37. 9. HCM Lane

On# room 

One room 

Temp, office room

Office block, 
bed room

C/o Shed

Addl. permanent room

Temporary car shed

Temp, office block

Temp, toilets

Pemnanent strucHire 
like oWce bk)ck 
addl. rooms, toilets

Permanent one room 

Encroachment about 

Bathroom

Teen Shed & encoa- 
chment in verandah

Partltton for offtee bkxk

Temporary Shed

Bathroom

24<006) 20M. RCV6.e.05

23(36)/EE/PWO-lll/4 
dt. 3.1.95

CE(NDZ)IA^er No. 1/87 
dt. 4.1.87

45.52 sqm.

44.00 sqm.

157.00 sqm.

45.00 sqm.

285.00 sqm.

31.00 sqm.

33.00 sqm.

30.00 sqm. 

3x2.8 sqm.

80.00 sqm.

815.00 sqm.

28.00 sqm. 

3.00 sqm.
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1 2 3 4 5

3B. 26, Q.R.Q. Road Portable offk;e 22.00 sqm.

39. 28. M.D. Road One room & toilet 
Masonaiy wall with 
Agra Stone roofing

18.00 sqm.

40. 8, T.K. Road Portable Offioe block 20.00 sqm.

41. 2, B.D. Road Masonary wall with 
Agri stone roofing 
office .block

20.00 sqm.

42. 11. A.P.P. Road Two room & toilet 
Masonary wall with 
Agra stone roofing

22.00 sqm.

43. 1, T.M. Lane Covering of back 
Verandah

28.00 sqm.

44. 2. K.R. Lane Temp. Porch front 8.00 sqm.

45. 5. S.A. Lane Temp. Office block 20.00 sqm.

[Translation]

Comlnunlty Halla In Delhi

DATTATREYA): (a) The number of existing Community 
Halls/Barat Ghars under the jurisdk^tlon of different 
authorities In the capital is as urKlen—

3234. DR. BALIRAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: (i)N.D.M .C. -  27

(a) the number of existing community halla/Barat Qhar 
in the capital;

(b) whether the Qovomment proposa to construct 
community centres in the capital parHeulariy in Qoie 
Marlcet and Bharat Nagar areas during the cunrent year;

(c) if so, the details thereof;

(d) the funds earmarked for the purpose during the
current year; and •

(e) the time by which tliese are likely to be 
constnicted?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN D EVELO PM EN T (SHRI BANDARU

(ii) M.C.D. -  109

(111) Deptt. of Personnel & Training —  24

(iv) D.D.A. —  32

(V )  Delhi Cantonment Board —  1

(b) There Is no proposal to construct Community 
Centres in Qole Market and Bharat Nagar areas during 
the current year.

(c) to (e) Question does not arise, in view of reply 
to part (b) above.
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AMlstecm for 8ctono» Fiiiiotton

3235. CH. TEJVEER SINQH: WW the 
HUMAN RESOURCE DEVELOPMENT be 
state;

of
to

(a) whethei the Qovemrnent i6 not pro^Ming adequate 
funds and assistance for ecienoe eduoatfon and reaewch
activities in the country;

(b) the funds allocated for the said acttvities during 
each of the last three years, till date;

(c) the actual expenditure incurred thereon so far

(d) whether the QovemrDent propose to provide more 
funds for the said activities; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN R ESO UR CE D EVELO PM EN T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (e) Under the 
Centrally Sponsored Scheme “Improvement of Science 
Education in Schools" an allocation of Rs. 240 crores is 
available during the 9th Plan Period for grant to States/ 
Union Territones and voluntary organisations for pronrK>tion 
of science education in the country.

The following table indicates position regarding funds 
allocated and actual expenditure incurred under the 
scheme tiH date:

(Rs. in lakhs)

1996-97 1997-98 1998-99

Funds allocated by- 
Depft. of Education 1530.55 293.71 510.61

Actual Expenditure incurred 
by States/UTs Vol. Org. 1278.77 281.46 224.52

LPT/HPT In Madhya Predeah

3236. SHRI KANTILAL BHURIA;
SHRI PUNNU LAL MOHALE:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the people of mral areas especially in 
Jhabua and Bilaspur districts of Madhya Pradesh are not 
able to view the programmes transmitted l>y DD-1 aiHi 
DD-2 due to their low power transmitterB;

(b) If eo. whether the Government propose to set up 
high power T.V. transmitters in these areas;

(c) whett>er the Government propose to convert some 
LPT T.V. transmitters Into High Power T.V. transmitters 
in the State; and

(d) if so. the details thereof, location-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) The existing Low 
Power Transmitters in Jhabua ar)d Bilaspur districts are 
functioning normally. There is ho proposal as yet, to 
replace these Low Power'Tranamltters with the High 
Power Transmitters.

(c) and (d) Four High Power Transmitters, one each 
at Guna, Shahdol, AmMkapur and Bhopal are being set 
up in place of existing Low Power Transmitters in Madhya 
Pradesh.

[English]

Allocation of Funds for 8C/8T

3237. SHRi ARJUN SETHI: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
refer to the reply given to Unatarred Oueation No. 2561 
dated the 15th December. 1998 regarding National 
Finance and Development Coiporatlon and state:

(a) the details of amount allocated to the State 
Finance and Development Corporation for Scheduled 
Castes/Scheduled Tribes in Orissa during the last three 
years; and

(b) the dolaili of fund* uUKsad by In OrisM
during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA OANOHI); (a) and (b) The detalta at amount 
allocated by National Sche^led Caates and Scheduled 
Tribea Finance and Devetopment Coiporation for SC/ST 
in Oriasa to Oriaaa Schduled Caatee & Scheduled Tribes 
Development Finance Co-operative Corporation Ltd. and 
fund utiHaed by K are as under
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(Rs. in lakhs) Upgnidi of AsM in HM Ical C o ll«g «

Year Anwunt Allocated Amount Utilised

1996-97 Nil Nil

1997-98 441.44 279.51

1998-99 954.69 804.99

Total 1396.13 1084.50

Land for SCsfSTs

3238. SHRI K. MURAl^EDHARAN: WUI the Minister 
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government have any scheme to 
provide land to the landless SC/ST;

(b) if so. the details ttiereof;

(c) whether the Government of Kerala has submitted 
any proposal in this regard; and

(d) if so. the details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) The distribution of land to SCs and 
STs is made under three dtfferent schemes. The extent 
of land distributed to SCs and STs under these schemes 
since their inception upto March, 1999, Is as follows:

(i) Distribution of CeWng Surplus Land

All India 

Kerala

(ii) Bhoodan Land  

All-India 

Kerala

(iii) Qovememnt Waste Land 

All-India

Kerala

(c) No. Sir

(d) Does not arise.

24.44 lakh acres. 

30,836 acres.

21.76 lakh acres 

2,000 acres.

147.44 lakh acres. 

4.57 lakh acres.

3239. SHRI PABAN SINGH GHATOWAR: WUI the 
MinMar of HEALTH AND FAMILY WELFARE b « pleaswl 
to state;

(a) whether the Union Qovemment propoae to 
upgrade the Aaaam Medical CoHepe at Oibrugaili as a 
Post Graduate Medical Institution; and

(b) if so, the details thereof?

fHE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFA R E (SHRI N .T. 
SHANMUQAM): (a) and (b) ‘Health' being a State aubject 
the Central Qovemment has no such achenw.

National Cancer Control Programme

3240. SHRI S.D.N.R. WADIYAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be. ptaased to state:

(a) whether the Govemnwnt have launched the 
National Cancer Control PtDgramme;

(b) if so, the detaila thereof. State-wiae; and

(c) the amount spent for the. treatment of carwer 
patients during each of the last three years. State-wise?

THE MINISTER OF STATE OF TH E MINISTRY OF 
HEALTH AND FAMILY W ELFA R E (SHRI N .T. 
SHANMUQAM); (a) Yes, Sir.

(b) Under the National Cancer Control Programme 
financial assistance is provided to State Govts, and 
Registered Societies/Charitable Institutions on the 
recommendations of the State Qovemment eubject to the 
availability of funds. The five schemes under the Nalk>nal 
Cancer Control Pregramme are as under—

(1) Development of Regional Cancer Centre.

(2) Development of Oncology Wing In Medical 
Colleges.

(3) Installation of Cobalt Therapy Unit.

(4) DWrict Cancer Control Programme.

(5) Scheme for Voluntary Organisationa— for 
undertaking health education and early detection activities 
in Cancer.

(c) A statement of funds provided under the 
programme is enclosed.
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Sliionefif

(Amounts in lakhs)

S.No. State 1996-97 1997-98 1998-99

1. Andhra Pradesh 60.00 206.00 282.50

2. Assam — 47.00 —

3. Bihar — 100.00 30.00

4. Gu|arat 90.00 175.00 78.30

5. Haryana — 105.00 —

6. Jammu & Kashmir — — 150.00

7. Karnataka 50.00 77,00 82.50

8. Kerala 50XX) 225.00 252.65

9. Madhya Pradesh 95.00 77.00 67.50

10. Maharashtra 130.00 — 75.00

11. Orissa 80.00 272.50 82.50

12. Punjab — — 149.00

13. Rajasthan — 100.00 300.00

14. Tamil Nadu 266.00 82.50 86.00

15. Uttar Pradesh 140.00 50.00 82.50

16. West Bengal 150.00 150.00 460.00

17• NCT Delhi (including 
IRCH (AIIMS).

410.00 320.00 770.00
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Sub-Standard Antl-Rabias Vaccina

3241. SHRI SANSUM A KHUNGGUR 
BWISWMUTHIARY; Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of the Qovamment has been 
drawn to the news-item captioned ‘‘sub-standard rabies 
vaccine affects Government hospital patients” appearing 
in the ‘Hindustan Times’ dated AprH 1, 1999;

(b) if so, the facts thereof; and

(c) the action taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH  AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes. Sir.

(b) and (c) The Anti Rabies vaccine is used in the 
anti rabic treatment centres only after It is declared of 
“standard quality" by the National Control Laboratory. 
Severe fonns of side effects like neuro-paralytk: reactions 
are known to occur after the adminlatratk>n of 6th or 7th 
injection of sheep brain anti-rabies vaccine in 1:10,000 
cases.

[T ransla tion ]

Education GpportunHlM

3242. DR. ASHOK PATEL: Will the Minister of

(a) the number of laboratories in Government 
Polytechnics modemised and upgraded with the World 
Bank Assistance In Andhra Pradesh and other States. 
State-wise;

(b) the amount provided by the World Bank as 
assistance and amount spent thereon till date. State-wise; 
and

(c) the number of Learning Research Centres 
established with the World Bank's Assistance in each 
State?

THE MINISTER OF STATE IN THE MINISTY OF 
HUMAN RESOURCE D EV ELO PM EN T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) A total of 5378 
laboratories in Government and Government aided 
polytechnics were modemised in the country under the 
World Bank Assisted Technician Education Project. This 
includes 896 laboratories modemised in Andhra Pradesh. 
The number of laboratories modemised State-wiae is given 
in Statement I.

(b) The total amount provided by World Bank has 
been fully utilized by all project States. Details of 
amount allocated and utilized by States are given in 
Statement II.

(c) No learning Research Centres have been 
established under the Project. However. 21 leaming 
Resource Development Centres and 502 learning 
Resource Utilisation centres have been established under 
the Project.

Statement I

HUMAN RESOURCE DEVELOPMENT be pleased to
First Projectstate: (Number of Laboratories

ModemiaM)

(a) whether France have decided to open five 1. Bihar 210branches of Edu-France in India to make education
opportunities easily available to the Indians; and 2. Goa 49

(b) If so, the details thereof?
3. Gujarat 210

THE MINISTER OF STATE IN THE MINISTRY OF
4. KarnatakaHUMAN R ESO UR C E D EV ELO PM EN T (SHRI 604

JAYSINGRAO GAIKWAD PATIL): (a) and (b) The
5.Government of India is not aware of any such nfK>ve of Kerala 414

the France to open five branches ol Edu-France In India.
6. Madhya Pradesh 480

[English)
7. Orissa 151

Government Polytechnica
8. Rajasthan 245

3243. SHRI SULTAN SALAHUDOIN OWAtSI: WiH the
Minister of HUMAN RESOURCE DEVELOPMENT be 9. Uttar Pradesh 450
pleased to state:
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Second Project (lumber of Laboratories 
Modernised)

1. Andhra Pradesh 896

2. Assam 102

3. Haryana 172

4. Himachal Pradesh 77

5. Maharashtra 442

6. NCT of Delhi 238

7. nonuicnony 36

8. Punjab 139

9. Tamil Nadu 227

10. West Bengal 236

First Profect

State Toal allocation in 
Crores of Rs.

% UtHiaation

1. Bihar Rs. 68.00 100%

2. Goa Rs. 26.80 100%

3. Gujarat Rs. 103.20 100%

4. Kamataka Rs. 94.30 100%

5. Kerala Rs. 67.70 100%

6. Madhya Pradesh Rs. 164.30 too%

7. Orissa Rs. 79.50 100%

8. Rajasthan Rs. 77.80 100%

9. Uttar Pradesh Rs. 256.00 100%

Ssoond Pro|sct

AQRAHAYANA 30, 1921 {Seka) to Questions 234

Stats Toal aHocstion in 
Croisi of

% Utiaation

1. Andhra Pradesh Rs. 140.16 100%

2. Assam Rs. 55.56 100%

3. Haryana Rs. 161.00 100%

4. Himachal Pradesh Rs. 47.75 100%

5. Maharvhtra Rs. 267.70 100%

6. NCT of Delhi Rs. 54.10 100%

7. Pondicherry Rs. 16.50 100%

8. Punjab Rs. 112.25 100%

9. Tamil Nadu Rs. 99.91 100%

10. West Bengal Rs. 139.75 100%

Foraign In Print iM Ia

3244. SHRI RAMSHAKAL:
SHRI R.L. BHATIA;

Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state:

(a) whether the Qovemment propose to allow forelQn 
investment in film production and other related acttvMes;

(b) if so. the details thereof; and

(c) the extent to which this decision is likely to be 
helpful in modernisation of the FHm Industry and expoit 
of films?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTINQ AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY); (a) to (c) Foreign investment in 
the fUm sector for various activities like production, 
dlstrtMJtkNi. constructkm of multiplexes etc. is already 
permissi)le on a case to case basis.
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[Translation]

Inclusion of Castes In SC/8T  ste.

3245. SHRI THAWAR CHAND GEHLOT:
SHRI S.D.N.R. WADIYAR;

Will the Minister of SOCIAL JU S TIC E  AND 
EMPOWERMENT be pleased to state;

(a) the names of castes which have been inciuded 
in the list of Scheduled Castes. Scheduled Tribes and 
other backward classes in the country during the last 
three years State-wise;

(b) the names of castes, for which representations 
are under consideration of the Government for inclusion 
in the aforesaid list; and

(c) the date by when the last revision in the list was 
made?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI); (a) No new Caste has been included 
in the list of Scheduled Castes and Scheduled Tribes in 
the last three years. The list of castes/communities sub
castes/synonyms which have been included in the Central 
List of Backward Classes have been published in the 
Gazettes as under;—

S.No. Gazette Notification No. Date

1. 210 11.12.96

2. 129 08.07.97

3. 164 02.09.97

4. 239 17.12.97

5. 236 12.12.97

6. 166 04.08.98

7. 171 06.08.98

8. 270 06.12.99

(b) About 1300 proposals are under consideration of 
the Government for inclusion in Scheduled Castes and 
Scheduled Tribes lists. As per the provision in the Notional 
Commission for Backward Classes Act, 1993 the 
Commission examines requests for inclusion of any class 
of citizens as a backward dass In the list and also affords 
an opportunity for personal hearing.

(c) The last revision in the Scheduled Castes list 
was made in respect of the Buddhists vkle Constitutk)n 
(Scheduled Castes) Order (Amendment) Act, 1990 dated 
4.06.1990.

The Scheduled Tribes list was last revised vide 
Constitution (Scheduled Tribes) Order (Amendment) Act. 
1991 on 20.06.1991.

The list of Other Backward Classes was revised vkle 
Gazette NotHnation No. 270 dated 6.12.1999.

[English]

New Pattern Registration Scheme, 1979

3246. DR. SANJAY PASWAN: Will the Minister of 
URBAN DEVELOPMENT be pleased to state:

(a) the number of persons registered under N.P.R. 
scheme of DDA still awaiting aHotmqnt, category-wise;

(b) the time by which the remaining registrants are 
likely to be allotted house, category-wise;

(c) whether the cost of houses of various categories 
has escalated as compared to the cost announced by 
the Govemment at the time of opening of the said 
scheme; and

(d) if so. the steps taken/proposed to be taken to 
provide relief to the registrants?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
DATTATREYA); (a) As reported by DDA. the number of 
registrants under New Pattern Registration Scheme. 1979 
awaiting alk)tment of flats, category-wise, is as under—

Category Registrants Awaiting 
Allotment

M.l.G. 6951

LI.G. 14820

Janta NM
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(b) Keeping in view the constraints regarding 
availability of land and other civic amenllios like water 
and electricity from other agencies, no time frame can 
be indicated.

(c) Prices indicated in the brochure are only indlcalive 
and the disposal price depends on the various Inputs like 
actual cost of construction, land prices at the time of 
allotment, etc. This point Is also mentioned In the 
brochure.

(d) Acquisition of land, which is a key factor tor 
construction of dwelling units, has been taken up in 
various areas.

Excavation at SanMaa

3247. SHRI CHANDRA BHUSAN SINGH: Will the 
Minister of CULTURE, YOUTH AFFAIRS AND SPORTS 
be pleased to state:

(a) whether the Archaeok}gKal Survey of Indta has 
carried out any excavation work at Sankisa in District 
Farrukhabad, U.P. to unearth the Buddhist culture 
prevaltett- there: and

(b) if so, the details there<rf?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) and (b) Arehaeotoflkal Survey of 
India conducted excavation at the centrally protected site 
of Sankisa in Distt. Farmkhabad, U.P.. lor hwo field 
seasons during 1995-96 and 1996-97. with a v iw  to 
understanding the cultural sequence, settlemeni pattem, 
monastic establishment, and buikJing plans of the site. 
The excavation yielded a four - fokJ cultural sequence, 
viz.: Period I Painted Gray Ware Culture (c 9th century 
BC); Period II Northern Black Polished Ware Culture (c 
6th - 3rd century BC); Period III Shunga period (c 2nd- 
1st century BC); Period IV Kushan period (c 1st-3fd 
century AD). The important finds inter alia included 
terraccota human and animal figurines, t>eads. pendants, 
bangles, discs and wheels, glass bangles, animal bone 
objects, stone artifacts and pottery. EvWence of huts of 
the Northern Black Polished Ware period, md brick walls, 
rooms, etc. of later periods were also expoaed. By present 
indication the excavated fir»ds, do not deaity indicate a 
Buddhist affiliation of the site.

Pending Court Cases Against ODA

3248. SHRIMATI KANTI SINGH:
SHRI SUKDEO PASWAN;

Will the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether a large number of Court cases agair^t 
the DDA are pending In various courts as on date;

(b) if so, the details thereof;

(c) the efforts made by the Qovemment to settle 
these cases out of the Court or through lo k  Adalat';

(d) whether the DDA has also gone to Courts in 
several cases;

(e) if so. the nature of those 
various courts; and

pending in

(f) the steps taken by the Government to settle 
those casts in order to avoM unnecessary litigation 
and wutage of public money?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAQMOHAN): (a) and (b) The dM ils of cases pending 
in various Courts is as under:^

(i) Supreme Court 64*

(il) High Court 4898*

(Hi) Tis Hazari Courts 6378*

(iv) Tribunals 1073**

• As In June. 1999 
As In Novsmber. 1996

(c) Lok Adalat has been set up in DDA under the 
orders of the High Court which has started functioining 
since July. 1999.

(d) and (e) DDA files prosecutions under Section 
14/29 (2) of the Delhi Development Act, 1957 against 
misuse and also ohatlenges where necessary the 
awards passed by the arbitrator and the orders passed 
by the courts/forums/Commissions for land/housing/ 
engineering matters, etc.

(f) The streamlining of procedures, effective pubik: 
grievance redressal system and PutHIc Hearing both 
at the level of senior officers of ODA and the Minister 
attempts at reducing litigation.
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[Tnnafation)

Indian Culture

3249. SHRI NAWAL KISHORE RAI:
SHRI SHANKERSINH VAGHELA:

Will the Minister of INFORMATION 
BROADCASTING be pleased to state:

AND

(a) whether the Indian cinemas are exhibiting distorted 
form of Indian Culture and thereby helping the spread of 
immorality among the youths of the country;

(b) if so. the reaction of the Qovemnr>ent thereto;
and

(c) the measures taken and the manner in which 
these are proposed to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) No, Sir.

(b) Does not arise.

(c) The Central Board of Film Certification certifies 
films for public exibition under the provisions of section 
5B. (1) the Cinematograph Act, 1952 and the guidelines 
framed thereunder. While certifying films, the Board, 
inter alia, ensures that:—

(i) the medium of film remains responsible and 
sensitive to the values and standards of society;

(ii) artistic expressions and creative freedom are 
not unduly curbed;

(iii) certification is reeponeive to eoclal change;

(iv) the nf>edium of film provides clean and healthy 
entertainment; and

(v) As far as possible, the fHm Is of aeetheUc value 
and cinematlcally of a good standard.

Improvement in implementation of the guidelines for 
certification of films is an on-going process. Some of the 
measures taken to ensure strict compliance of these 
guidelines are as under:

(i) provisions for 50% of the members of examininp 
committee and revising committee to be women 
to bring greater gender awareness into the 
process:

(II) issue of spedfk; dar1ffcatk>n8 by the Board about 
the interpretation of the frequently violated 
guidelines; and

(ill) showing of names of members of the examining 
committee/revising commlttee/FlIm Certification 
Appellate Tribunal, on whose recommendations 
the fHm is cleared for pubHc exhibition, on the 
certificates granted to the film thereby 
introducing greater accountability.

Cultural Heritage

3250. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of CULTURE, YOUTH AFFAIRS AND SPORTS 
be pleased to state:

(a) the details of schemes and programmes under 
implementation by the Government to devek)p the oulturai 
heritage of the country and to save it from nxxlem cultural 
poNution;

(b) the percentage of GDP spent on the aforeaaM 
schemes and programmes upto July, 1999;

(c) the number of criminals arrested for their 
involvement in T.V., Cinema and Pomographic cultural 
pollutk>n during each of the last three years tIN date; and

(d) the actk>n taken or proposed to be taken by the 
Govemment against them?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) to (d) The InfonnatkKi sought for 
is being collected and will be lakl on the Table of the 
House.

[Engliah]

Kendrlya VIdyalayaa

3251. DR. LAXMINARAYAN PANDEYA:
SHRI SHIVAJI VITHAL RAO KAMBLE:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state:

R ESO UR CE

(a) the number of Kendriya Vklyalayaa opened, fund 
allocated and utilised for strengthening K.V. networic in 
each State. partk:ulariy In Maharashtra during Eighth Plan 
period; and

(b) the steps taken/proposed to improve the quality 
of educatk>n in Kendriya Vidyalayas?
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TH E MINISTER OF S TA TE  IN THE MINISTY OF 
HUMAN R ES O U R C E DEVELOPM ENT (SHRI 
JAYSINGRAO GAfKWAD PATIL); (a) 82 Kendriya 
Vidyalayas were opened in Civil and Defence Sectors 
during the Eighth Plan period as per details given in 
enclosed Statement. Four were opened in the State of 
Maharashtra. No Kendriya Vidyalaya was opened during 
the first year of Eighth Plan viz. 1992-93. The Govt, 
had approved incurring of a cumulative estimated

expendHure of Rs. 27.65 crores spread over the five 
year period from 1993-94 to 1997-96 for the purpose. 
Flgurss relating to the actual expendlturs are not readily 
available.

(b) The Sangathan Is monitoring academic activnies. 
filling the vacancies, organising systematic in-servioa 
training of teachers and Principals and encouraging co* 
curricular activities etc.

Statement

The Number of Kendriya Vidyaleyes During Eighth Plan Period (Civil/Defence Sector)

S.No. Name of State 1992-93 1993-94 1994-95 1995-96 1996-97

1 2 3 4 5 6 7

1. Madhya Pradesh — 7 4 4 —

2. Haryana — 1 1 2 —

3. Kerala — 1 — 2 —

4. Uttar Pradesh — 2 2 1 2

5. Andhra Pradesh — 1 2 1 —

6. Andaman & Nicobar — — — 1 —

7. Orissa — 1 2 1 2

8. Bihar — 2 2 1 1

9. Rajasthan — 1 4 1 4

10. Kamataica — 2 — 1 —

11. Nagaland — — — 1 —

12. West Bengal — — 1 2 —
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1 2 3 4 5 e 7

13. Assam — 1 — 1 1

14. Tamil Nadu — — — 1 1

15. Arunachal Pradesh — — — — 2

16. Maharashtra — 1 — — 3

17. Delhi — — 1 — 2

18. Himachal Pradesh — 1 1 — 1

19. Janimii A Kashmir — — — — 1

20. Punjab — — — — -

21. Tripura — 1 — — —

Total Nil 22 20 20 20

[TranslationJ

Itahwtov Tempi*

3252. SHRI MAHESHWAR SINQH; Will tha MlnMw 
of CULTURE. YOUTH AFFAIRS AND SPORTS b« 
pleased to state;

(a) whether his MlnMry has asked the Aichaaoloolcal 
Survey o< India to take uiKler Its control the Mahadav 
Temple located at village Mahadev, Sunder Nagar In 
Hinwchal Pradesh;

(b) II so. the action taken thereon so tar;

(c) It not. the reasons tor delay made therein: and

(d) the time by which it is likely to be taken under 
the Archaeological department?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) Yes. Sir.

(b) On Inspectkxi It was found that the temple does 
not confinn to the critecia required for being conaMered 
for central protection.

(c) and (d) Question does not ariae.

New Patriotic Programme

3253. SHRI BASANQOUDA R. PATIL (Yatnal): WIH 
the Minister of CULTURE. YOUTH AFFAIRS AND 
SPORTS be pleated to state:

(a) whether the Qovemment propose to Introduce 
new patriotic programme for youths to daptot Indian culture 
from next year and

(b) If so. the details of the said programme?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) and (b) Steps have been taken to 
organize a month-long Programme (Vande Mataram) In
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December, 1999-January. 2000. tn consultation wHh, and 
the participation of, various Youth Organizationa^roupa. 
The Programme includes the administering of a Pledge 
on 31st December, 1991/lst January, 2000 and the 
involvement of Youth in events on the themes, inter-alia, 
of Patriotism, National Integration, Qualities of Citizenship 
and Community Service and in Awareness Campaigns in 
various parts of the country.

Electricity Dues

3254. SHRI RAVI PRAKASH VERMA: Will the 
Minister of URBAN DEVELOPMENT'be pleased to state;

(a) whether attention of the Qovemment has been 
drawn towards a newsltem capltoned “Sansadon par 
bakaya hai saat crore ke bijli bile* published in the 
Navbharat Times’ .dated 26 November. 1990;

(b) if so, the reaction of the Government thereto, 
and its likely impact on the public;

(c) whether this amount has been lying outstanding 
against Ex-Members of Pariiament since 1A95; and

(d) if so, the details of steps being taken/Hkely to be 
taken by the Government to recover for the payment of 
the same?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
DATTATREYA): (a) and (b) Yes. Sir. The New Delhi 
Municipal Council has reported that it makes full efforts 
to recover electrk:ity/water dues from the Hon’ble Msmbers 
of Parliament persuading them to pay tt̂ e dues. Any 
inaction on the part of NDMC can invite public critkrfsm.

(c) Yes, Sir. The NDMC has reported that amounts 
are outstanding against some of the Ex-MPs since 1995.

(d) The NDMC regulariy issues notices to the MPs 
requesting them to pay the dues by a prescribed date. 
In case of non-payment of dues by the prsacrlbed data, 
disconnection of supply is done in phaaes aa Is done in 
the case of other consumers, as per rules.

[English]
Scholarship to SC/ST

3255. SHRI PRAKASH YASHWANT AMBEDKAR; Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state:

(a) the amount of scholarship paid to various day 
scholars and Hostel scholars belonging to SC/ST during 
the last three years;

(b) whtlhar all the State Govtmmants contribute to 
the scholarship from their own funds; and

(c) If not. the steps proposed to be taken by the 
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA QANDHI): (a) Detato of amount of acholarship 
paid under the Centrally Sponaored Schen^ of Post 
Metric Scholarahlp for SC and ST students to day scholars 
and Hoatel acholars during the last three years are as 
under

(Ra. In croraa)

Year EMpsndKura on Schdarship

1996-97 303.64

1997-98 338.34

1998-99 416.61 (Proviak>nal)

(b) and (c) All State Governments and Unk)n Territory 
Administrations implementing the Scheme are requlfsd to 
contribute to the expenditure upto the level of their 
respective committed liabUNy from their Stata/UT budget. 
However, the NortfvEaatem States are not required to 
contribute towards their respective committed HabNlty as 
the requirement of committed Hablllty has been dtepensed 
with in respect of ttieee States.

UpgradaUon of Taohnical Eduoatlon

3256. SHRI SHIVAJI VITHALRAO KAMBLE:
SHRI T. GOVINDAN:
SHRI NAMDEO HARBAJI DIWATHE:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Qovemment have rscently reviewed 
worWng/perfonnance of Central Board of Technical 
Educatk>n;

(b) if so. the details thereof;

(c) whether a large number of propoaala for 
establishing technical inatitutea are lying iinproraaasd for 
various States;
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(d) if so. the present status thereof. State-wise and 

Maharashtra in particular and

(e) the steps taken^roposed to be taken to streamline 
clearance procedure and making the approval system 

transparent?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 

JAYSINGRAO GAIKWAD PATH): (a) and (b) There is 
no Central Board of Technical Education.

(c) to (e) There is an All India Council for Technical 
Education (AlCTE), a statutory body established under 
the AlCTE Act. 1987 for proper planning and coordinated 
development of the technical educatkMi system throughout 

the country. Approval for establishment of technical 

institutes in the country is a continuous process. The 
AlCTE consider such proposals on the basis of the duly 

prescribed Regulations and also keeping in view the 
manpower requirement, financial viability and availability 
of minimum infrastructural facilities. The Regulations 
contain a definite time frame for completing the steps 

and procedures involved.

Voluntary Organlsatlone

3257. SHRI DILIPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of SOCIAL JU S TIC E  AND 
EMPOWERMENT be pleased to state:

(a) the details of voluntary organisations in 
Maharashtra receiving grants from the Government;

(b) whether the organisatk>n are accountable to the 
Govemment with reference to progress made;

(c) if so. the details thereof: and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EI^O W ER M EN T (SHRIMATI 
MANEKA GANDHI): (a) Number of voluntary organisations

in Maharashtra receiving grwits under diNefent echemes 
of the Miniatfy it indk^ted at under.

(Rs. in lakhs) 
Anx>unt eanctk>ned

S.No. Name of Scheme No. of NGOs

1. Promote Voluntary Action for
persons with Disabilities 51

2. Assistance to Disabled Persons
for Purchase of Aids/Appliances 13

3. Prevention of aloohoHsm and
Substance (Dmg) Abuse 35

4. Assistance to Voluntary Organisations
for the Welfare of Scheduled Castes 13

5. Assistance to Voluntary Organisations 
working for the Other Backward 
Classes 14

6. Pre-examination Coaching for Weaker 
Sections based on economic criteria

7. Integrated Programme for Older Persons 9

8. Integrated Programme for Street Children 15

9. Provision of Shelter Houses for
looking after the animals 1

10. Proviskm of Ambulance eervteee
to Animals m DIatress 3

11. Birth Control and Immunlzatton of
Stray Dogs 4

(b) to (d) The assistance for the financial year is 
released In two instalments and the aecond instalment is 
released on receipt of inepection report and 
recommendation of appropriate authority. The 
recommendatk>n. while' assessing the working of the 
organisation, also reports on the utlRsMon of funds and 
the progress made.
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Anci«nt

3258. SHRI RAM TAHAL CHAUDHARY: WM the 
Minister of CULTURE. YOUTH AFFAIRS AND SPORTS 
be pleased to state:

(a) the details of andenl m o m m K i and piMM of 
worship under the control of th# Aichaeioglcal Survey of 
India at present alorigwllh their loct lone;

(b) whether the ad|Kent ImmJ of such pteoee is 
encroached to extend the area of the land cocupM by 
these in many cases;

(c) H so. the detaNe of such caeae;

(d) wtMther the Qovi 
freed from such

t prapoae to gal the land 
I and to ohaok to mlniaa;

(e) if ao, the time by which such a decision is Hkely 
to ba implemented; and

(f) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINQH): (a) A list is appended as Statement.

(b) No, Sir.

(c) The question does not arise.

(d) to (f) As and whan Wegal occupation of prelaclad 
area or acfaoent land in the prohibited area is nolioad. 
tknaly action is taken to evict the encroachmafHi with 
the help of the State Government and DIatrlct

Sia«a-ii#a Ust d  CenmUjf Pmected Monumenrn, including Places of Worship, 
Under the OonM of Anhmehgbel Sunmy of India

SI.No. Name of the 
States

No. of 
Monuments

Name of Circle 
Under which 

State Covered

1 2 3 4

1. Andhra Pradaah 134 Hyderabad

2. Arunachal Pradesh 5 Quwahati

3. Assam 40 Quwahati

4. Bihar 70 Patna

5. Delhi 166 Delhi

6. Daman & Diu (U ^ l 10 Vadodara

7. Goa 25 Aurangabad

8. Gujarat 200 Vadodara

9. Haryana 01 Chandigarh
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1 2 3 4

10. Himachal Pradesh 37 Chandlgaiti

11. Jammu & Kashmir 64 Srinagar

12. Karnataka 504 Bangalore & 
Dharwad

13. Kerala 26 Thrtssur

14. Madhya PrtKtosh 326 ehopal

15. Maharashtra 266 Aurangabad

16. Manipur 1 Quwahati

17. Meghalaya 6 GuwahAi

16. NagalarHj 4 Guwahati

19. Orissa 72 Bhubaneswar

20. Pondicherry (U/T) 6 Chennai

21. Punjab 25 Chandigarh

22. Rajasthan 157 Jaipur

23. SiKkim 3 Quwahati

24. Tamil Nadu 410 Chennai

25. Tripura 5 Quwahati

26 Uttar Pradesh 785 Agra, Patna &

27. , West Bengal 117 Calcutta
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[TranslBtion] [TmnslationJ

LPT of TV R«lay C»ntrM  In Q u im t

3259. SHRI MANSINH PATEL; WHI the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state;

(a) whether the Government propose to convert low 
power TV relay centres into HPT in Gujarat;

(b) if so. the details thereof, location-wisa; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) Such schemes at Surat and Vadodara are 
presently under implementation.

(c) Does not arise.

[English]

Fund to Educational InstKutiona

3260. SHRI SAHIB S4NGH: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state;

(a) the number of Universities and Higher Learning 
Educational Institutions which are at the verge of financial
crisis;

(b) the requirement of funds made by these 
Educational Institutions; and

(c) the steps propoeed to be taken to meet their 
requirement?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL); (a) None. Sir. the 
Central Government and the UGC are meeting aN the 
legitimate fund requirements of the eligible instltmions.

(b) and (c) Do not arise.

Research Publication In Indian Languages

3261. DR. CHARAN DAS MAHANT; WIN the I 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state:

(a) whether there Is any scheme to pubHsh ths finding 
of researches under various departments in Indian 
languages after compMion of the fseeaich work; and

publications published(b) IT so, the number of such 
so far alongwlth the details of prices

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) M>d (b) Information 
is being collected and shall be laid on the Table of the 
Houee.

[EngliBh]

Separate Pool of Aooommodatlon

3262. SHRI V. VETRISELVAN: Will the Mlnisler of 
URBAN DEVELOPMENT be plessed to stste;

(s) whether the Government propose to create a 
aeparate pool for allotnnent of accommodation to the 
Central Government employees coming from distant

(b) H not. the reasons therefor ; and

(c) the steps taken by the Government in this rsgaid?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
DATTATREYA): (a) At present there is no such proposal 
under considsration in the General Pool being 
administered by the Directorate of Estates.

(b) and (c) The existing provisk>ns of the Allolment 
of Government Reeldences (General Pool in Delhi) Rules. 
1963 do not provlds for orsaUon of a separate pool in 
Delhi on the ground that the empk>yees conf>e from dtatant 
places. For aHotment of acoommodatkxi upto Type-IV 
category. senk>rlty in the wailing list is based on the 
length of service. For sMotment of acoommodatkm of 
Hostel, Type IV Special and above category senk>rlty Is 
based on the earliest date from which the ofUdal 
been continuously drawing the prescribed emoluments 
relevant to a paitlcular type. Actual alk)tment Is mads on 
maturity of Hhe tum in the waiting list.
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Building Plan for Fatehpur Bari

3263. SHRI P.S. GADHAVI: WUl tha Minister of 
UR B AN  DEVELOPMENT be pleased to state;

(a) \(vhethaf buildinu p im  of village Falahpur Beri. 
Mchrauli have been sanctioned by the Qovemment;

(b) if so. the details thereof;

(c) if not, the reasons therefor;

(d) whether the DOA have examined the notification 
issued in April, 1996 In this regard;

(e) If 80. the outcome thereof; and

(f) the steps taKen by the Qovemment In this regard?

T H E  MINISTER OF STATE IN THE MINISTRY OF 
U R B A N  DEVELO PM EN T (SHRI BANDARU 
D A T T A T R E Y A ): (a) Yes. Sir. Municipal Cofporatlon of 
Delhi has reported that building plans In the area in 
question, except the areas falling under ridge/regional 
park, are sanctioned by it as per the provisions of the 
Master Plan and the Building Bye-laws.

(b) Since April. 1996. 22 building plans of farm 
houses have been sanctioned by the MCD in this village.

(c) Construction in the area falHng under the ridge/ 
regional park are not permissible under the Master Plan 
and as per the orders of the Supren>e Court

(d) Delhi Development Authority has reported that 
village Fatehpur Beri. Mehrauli does not fall In the 
Development area of DDA.

(e) and (f) Do not arise in view of repty to part (d)
above

Qanga Barrage

3264. SHRI SHRIPRAKA8H JAI6WAL: WiU the 
Minister of URBAN DEVELOPMENT be pleaaed to state;

(a) whether any proposal lor conatructton of Qanga
U.jrrapd at Kanpur ts pending with the Union Goverrwnent;

(h) if the reasons therefor and

(c) the steps taken/t>roposed to t>e taken by the 
Government to gnm clearance for the project?

THE MINISTER OF URBAN DEVEIQPMENT (SHRI 
JAGt^HAN); (a) No. Sir. The Ganga Barrage Project Is 
not pending for clearance with th^ Govemmant of India. 
It has Jlrefidy been sanctioned en lOlh AprU, 1999.

(b) and (c) Do not arise.

Post in Praaar Bharatl

3265. SHRI K.A. SANGTAM: Will the Minister of 
INFORMATION AND BROADCASTINQ be pleased to 
state;

(a) whether a number of poet of varioua categories 
have been abolished by the Prasar Bharatl Broadcasting 
Corporatkm at Kohinrui in Nagaland;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps being taken to create nwre employment 
avenues by the Praaar Bharati?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTINQ AND MiNISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (c) During the last three 
years eleven posts have been created and three abolished 
at DDK. Kohima. This is being done, keeping In view the 
functkjnal requirements of the organisation.

[TnnstMtion)

Integtalad ChlM Dwalo

3266. SHRI DINESH CHANDRA YADAV: WiM the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the places whers 'Integrated Child Devak)pnnent 
Projects’ is being run In Bihar,

(b) whether desired results have been achieved 
through these projects;

(c) If so. the

(d) if not. the reasons therefor?

THE MINISTER OF HUMAN RESO UR CE 
DEVELOPM ENT. M INISTER OF S C IEN C E AND 
TECH N O LO G Y AND M INISTER O F OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) A 
Ust Is enclosed as per Statement

(b) Yes. Sir.
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(c) and (d) Studlas have revatfad that araaa which 
are covarad by ICDS have better aodal indtealora Nka 
nutritional and health status and school enrolment levala 
than thoae of norvlCDS areas.

OOTVflWflT

List ot OfmutkHui ICDS Pniecis In O h v

Project Code and Name No. of 
ICDS—A-rmffgrn

SanctionMl

1 2

-State: BJhar

•District; Aurar>gabad

01 Navinagar 1

02 Kutumba 1

03 Deo 1

04 Daudnagar 1

05 Madanpur 1

06 Barun 1

07 Har^ura 1

08 Obra 1

09 Rafiganj 1

10 Goh 1

* District Totah«» 10

* District: Begusaiia

01 Bakhrf 1

02 Bachhwara 1

03 Bhagwanpur 1

. 1921 (M dh) fo CkmsHona 256

1 2

04 ChMla Bvterpur 1

05 K h u d a w v ^ 1

• D iM d  T o ta l-» 5

* District: Bhagalpur

01 Kahalgaon 1

02 Bhagalpur Sadar 1

03 Dhuralya 1

04 Banka 1

05 Ra|aun 1

06 Sultanoan} 1

07 Sonhaula 1

• District To ta »-» 7

* District: Bho|pur

01 ChaipoMiari 1

02 BIhia 1

03 Bartiera 1

04 Tarail 1

06 UdwanHngar 1

06 Raipur 1

07 Sahir 1

06 SandMh 1

* District To ta l-» 6

* District: Champaran East

01 TuHcaula 1
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1 2 1 2

* District Total • » 1 • District T o la ^ » 2

* District: Champaran Wast * District: Dhanbad

01 Gaunha (Sehikarpur) 1 01 Chandan Kiari 1

02 Malhaulia 1 02 Topchanchi 1

03 Ram Nagar 1 03 Jharia-Cum-Sindri 1

04 Bagaha 1 04 Dhanbad City 1

05 Batia 1 05 Bokaro Steal City 1

06 Nariuitiaganj 1 * District To ta l-»

07 Mainatand 1 5

District To ta l-» 7 ‘ District : Dumitt

District: Daibhanga 01 Masalia 1

01 Manigachhi 1 02 Kundahit 1

02 Dart>hanga Sadar 1 03 Gopiicandar 1

03 Kushashwar Sthan 1 04 Kathihund 1

04 Hayaghat 1 •District To ta l-»

05 Dart)hanga 1 4

06 Biaraul 1 • District: Gaya

07 Bahadurpur 1 01 Sherghati 1

08 Bahari 1 02 Imamganj 1

09 Ghanshyampur 1 03 Bodhgaya 1

District: To ta l-» 9 04 Dumaria 1

District: Deoghar 05 Barachatti 1

01 Palajori 1 06 Fatahpur 1

02 Mohanpur 1 07 Amas 1
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1 2

08 Gaya City ;■ ♦ '■

09 Manpur I ' -

10 Gayatown(R) 1

11 Mohanpur 1

12 Garua 1

13 Atri 1

14 Paraiya 1

15 Wazirganj 1
t

16 Belaganj 1

17 Tikari 1

• Diatrlct To ta l-»

17

•District: Giridih

01 Giridih 1

02 Jamua 1

03 Ganwa 1

04 Deori 1

* Diatrict Total * » 4

•District: Godda

01 B o a r^ 1

02 Poraiyahat 1

03 Sundar Pahari t

04 Godda 1

• District Total = » 4

1 2

* Dialrict Qumla 

01 BMla 1

02 Biahunpur 1

03 Bhamo 1

04 BoMi 1

05 JaMaga 1

06 ChakYMir 1

07 Dumarl 1

08 Qhaghara 1

09 Kamdara

10 Kurdag 1

11 RaMh 1

12 Thathmangaf 1

13 Simdaga 1

14 Siaal 1

16 Kolabira 1

*Dialrict T o ta l-» 16

*DMrtot: Gopalgar  ̂

01 Uchakagaon 1

02 BarauH 1

03 vyaynagar 1

04 Kfllaiya 1

* Diatricl T o la l-» 4
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1 2 1 2

* DM ict: HazarilMigh •Dleblot Lehedigi

01 Simarte 1 01 Bhandara 1

02 HazaribiK^h Sadar 1 02 Klako 1

03 Keredad 1 03 Kuru 1

04 Pratap Pur 1 * DMrtot T e la l-» 3

05 Huntergar\i 1 * DMrtot Mudhapun

06 Hazaribagh 1 01 Murtl0«4 1

*DiaMol T oI^ m 1
07 Chatra(R) 1

uwncL MaonuMM
06 Tandwa 1

01 Madhapur 1
09 Chanparan 1

02 Khi^Ml 1
10 Katfcamaandi 1

11 MadNibanI 1
11 Ithkhori- 1

* DiMfiot Tolal>i» 3
12 Satgawan 1

D̂latrlot: Mongtiyr
* District To ta lz» 12

01 Tarapur 1
* District: Katihar

02 SHcandam 1
01 Pranpur 1

03 Baibi^ 1
02 Barsoi 1

04 JmmM 1
03 Ptialka 1

05 1
04 Koda 1

06 Kham (Jaloga) 1
05 Kortm 1 07 Ai m 1

‘District To ta ls» 5 06 HaM 1

‘ District : Kagaria
1

01 Alauli 1 10 ShaMipum 1

02 Beldaur 1 11 Lakhiaaiai 1

‘District Tota l=» 2 *Diatricl Tola»>» 11
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1 2 1 2

* District: Muzaffarpur * D M o t  NaMdah

01 Mushahari 1 01 Shttela 1

02 Kurhani 1 02 NawaMi 1

03 Sakra 1
03 AktMrpur 1

04 Buchana 1
04 Rl^oH 1

05 DhoK (Moral) 1
06 Qovlndpiir 

06 Hanaua

1

1

06 Kanti 1
1

07 Minapur 1
08 Kawakolo 1

08 Mushahri 1 09 Nafhat 1

09 Saralya 1 10 Pakaribarawan 1

• District To ta l=» 9 * Diitrk:! T o la l -» 10

• District: Nalanda * DistrkJt Piiamau

01 Rajgir 1 01 Garu 1

02 Noor-Sarai 1
02 Bhandaite 1

03 Bihar Sharif 1
03 BaMnalh

04 Patah

1

1

04 Sarmera 1
05 Ranka 1

05 Asthawan 1
06 Chhatarpur 1

06 Hamaut 1
07 Dhurtd 1

07 Islampur 1 08 Manlka 1

08 Rahui 1 09 Hariharganj 1

09 Girik 1 10 Mahuadanr 1

• District Totals:» 9 11 LosNoai^ 1
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1 2 1 2

12 HuMainabad 1 10 Barh 1

13 Chandwa 1 11 Bakhtlarpur 1

14 Latehar 1 12 Bikram 1

15 Deltonganj 1 13 Mokama 1

16 Manatu 1 •DIatffct T o ta l»» 13

17 PankI 1 *District: Pumea

18 Malhaion 1 1

19 Biahrampur 1 02 Ranlganj 1

20 Bhawanathur 1 03 ThakurganJ 1

21 Nagaruntari 1 04 Bahadurganj 1

22 PIcakalan 1 05 Jaukihat 1

23 Barwadih 1 06 Bhargawan 1

• District Total = » 23 07 Krtthyanand Nagar 1

* District: Patna 06 Barbara Koti 1

01 Futuah 1 09 Sikti 1

02 Patna Sadar 1 10 Dhamdaha 1

03 Dhanarua 1 • DIatrtet T o ta k » 10

04 Maaanrahi 1 * District: Ranchi

05 Punpoon 1 01 Khunti 1

06 Manar 1 02 AfW 1

07 Patnasadar 1 03 Lipdng^ 1

06 NautMtpur 1 04 Murtiu 1

09 Phulwari 1 05 Ranchi 1
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1 2 1 2

06 Angara 1 06 Kudra 1

07 Chanho 1 09 Chand 1

08 Mandar 1 10 Sararam 1

09 Rania 1 11 Shaoaagar 1

10 Namkum 1 •District Total»> 11

11 Torpa 1 •District Saharaa

12 Karra 1 01 MahisI (Dhaihara) 1

13 Bero 1 02 Trivwilgai^l 1

14 Ratu 1 03 Nauhatta 1

15 Sanha 1 04 SonwarM 1

16 Bundu 1 05 Solkhua 1

17 Tamar 1 06 Sknari BalMarpur 1

10 Ormanjhi 1 • District T o ta l -» 6

19 Burmo 1 •District 8op«Ji

20 Sonahatu 1 01 Trivanlganitll 1

• District Tota l=» 20 02 Baaantpur 1

•District Rohtas 03 Raghopur 1

01 Adhaura 1 • District T o la l-» 3

02 Bhagwanpur 1 •District SahibganI

03 Mohania 1 01 Mahashpur 1

04 Charuiri 1 02 Boric 1

05 Ramgarti 1 03 Uttiparia 1

06 Dewatti 1 04 Amra Para 1

07 Durgawaft 1 05 Pakuria 1
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1 2 1 2

06 Pathana 1 04 QoalkWB 1

07 Taljhari 1 05 Tonto 1

06 Barhait 1 06 ChafWlH 1

09 Hiranpur 1 07 Dumarla 1

* Diatrict ToUils»> 9 08 Ichagarh 1

• Diatrtct: SamaaMpur 1

01 Bibhutipur 1 10 Nimdlh 1

02 Warlanagar 1 11 Patnamada 1

03 Kalyanpur 1 1  ̂ Khunt Pani 1

04 Samaatipur 1 13 Manfhari 1

05 Roaara 1 14 Kumardungi 1

06 Taipur 1 15 Manoharpur 1

07 Ujiarpur 1 16 Sonua 1

08 Silghia 1 17 Tantnagar 1

•District Totah«» 8 18 Gohmuri-Cum-Jagaal 1

•District; Saran 19 JhkiHpanl 1

01 Mashrakh 1 20 Nuamundi 1

02 Chapara 1 21 Jagannathpur 1

03 Qarkha 1 22 Jamahac^r 1

•District Totala» 3 23 Gk>vlrK^ (Ri^nagar) 1

‘District: Singhbhum 24 Chakradharpur 1

01 Barajamda 1 25 Kharmvan 1

02 Kuchai 1 26 Adltyapur 1

03 Bandgaon 1 District Totals» 26
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1 2 1 2

‘ District: Sitamartii ^District: Santhal Patgmm

01 Balsand 1 01 ShikMipara 1

02 Bathnala 1 02 Jwna 1

03 Mejarganj 1 03 Dalehuragarti 1

04 Piprahi 1 04 Raniihwar 1

05 Sheohar 1 OS Jwntani 1

•District To ta l=» 5 •Dirtrict T o ta l.»  5

•District: Siwan *DMricl: Jehanebed

01 Barbaria 1 01 Jahm bad 1

02 Mairwa 1 m t r id  T o la U »  1

03 Raghunathpur 1 State T o ta l -»  323

04 Guthani 1 (EnglmhJ

05 Andar 1

•District To ta lx» 

District: Vaishali

5 3267. 8HRI AJOY CHAKRABORTY: WW the MMHer 
of HUMAN RESOURCE DEVELOPMENT be plaaMd to 
state:

01 Patepur

02 Hazipur

03 Mahua

1

1

1

(a) the modalltiee and formalltlaa required lor-------•*--— - ------------------1- —.. _ ar̂ in nl» la»aocoronQ wooQnaion ■> pnvaieiy run ptvnary bctkxms m 
DaM;

(b) the dalaNi of p«tmary adwolt wMch tmi9 bMn-----*■ - - t ---------- 1*1-- -« ->---- »granwi reoognmon oumg me laei uvee yeare.

04 Lalganj 1 (C; me oeiav oi appanaeorw penomg lor leoogmoon 
and ttw <M« oi ttMir pMdmcy;

05 Goraiul

06 Jandaha

1

1

(d) wtedwr ««• Jain Modal Sdwol. Tri Nagar, 0 «M  
la In tha pipallna oi waning faeognWon aoon avan «M mnM

07 Manhar 1 (a) if ao, lha faeii lharaof?

08 Sahdibuzurg (Desari) 

'District Total=»

1

8

THE MINWTER OF STATE IN TWE MINISTY OF 
HUMAN RESOURCE D EVELO PM EN T (8HRI 
JAY8IN OR AO  OAIKWAO PATIL); (a) Aa par tha
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information received from Municipal Corporation of Delhi 
(MCD), the privately run Prtmary Schools are required to 
apply to Corporation for recognition in accordance with 
the provisions of Delhi School Education Act & Rules, 
1973. The Corporation examines whether the school fulfills 
all the necessary requirernents and carries out the 
inspection of the school t>y Addl. Director of the concerned 
Zone alongwith a member of the Education Committee. 
In case the school is found fulfilling all the conditions 
required for granting recognition, the proposal is placed 
before the Corporation through Education Committee. After 
the proposal is approved by the Corporation and an FDR 
equal to the amount of three months salary of the staff 
is deposited in the joint names of Director (Primary 
Education) and Manager of the School, the recognition Is 
accorded to the school.

(b) Statement I is enclosed.

(c) Statement II is enclosed.

(d) and (e) No proposal for grant of recognition to 
Jain Model School. Tri Nagar. Delhi has been received 
in the Corporation.

Statement I

The Schools which have been Granted Recognition 
During the Last Three Years

1997-98

1. Bal Vikas Vldyalaya. M a ^  Moth. Delhi.

2. Merry Public School. Vikas Puri. Delhi.

3. Aryaveer Model School. BadH Qaon.

4. Laxmi Pubik: School. Swaroop Nagar.

5. S.P.S.. Bama Model School. Rani Bagh.

6. Radha Krlshan Model School. Uttam Nagar.

7. Pharas Convent School. Pooth Khurd.

8. Alpana Pubik; School. Mandoli.

9. Arya Public School. Kartar Nagar.

10. WaUa PuMk; School. Uaman Pur.

11. R.S. Publw School. QharoH.

12. Bhagat Vihar Public School. Bhagat Vihar.

13. V.T. PubIk: School. Kabir Nagar.

14. Gian Varsha Public School, Uttam Nagar.

15. Summen/illa Public School, Badli.

16. Vaishno Bal Vidyalaya, Subhash MohaHa.

17. Shri Saraswati Vihar Publte School, SaboN

18. Chaudhary Chhottu Ram Memorial School,
Bhagat Singh Park.

19. Anand Vidya Bharti School, Sangam ^har.

20. R.K. Modem PubIk: School, Mandoli.

21. Vidya Kunj Public School. Ashok Nagar.

22. Navodaya Bal Vidya Mandir. Sudhama Puri.

23. Daulat Ram Publk: School, Sagar Pur.

24. B.R. PubIk; School. Nangloi.

25. Ring Mid-ways Public School. Palam.

26. Saraswati Shiksha Mandir. Chandu Paric.

27. Nav Jai Bharti Public School. Pur Prahlad Pur.

28. Navin Public School. Sad Nagar.

29. Saraswati Model School. Nangk>i.

1. Shree Jai Bharati PubHc School. Sudama Puri

2. Saint Francis Xavier Public School. Uttam 
Nagar.

3. Sulabh Intematlonal Publte School. Mahavir 
Enclave.

4. VWya Jyoti Publte School. Palam Cotony.

5. Nav Nirman Publte School, ViHage Paprawat.

6. Shree Ram Pragya School, Shivaji Parte.

7. Modem Publte School. Badar Pur.
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B. Bhaskar Model School, Kamml Nagar.

9. Vimal Model School. Ashok Nagar.

10. Azim Model Public School, Chandu Bagh.

11. Gandhi Public School, Nathu Colony.

12. Mehrishi Ramanand Public School, Ro<h«i 
Pura.

13. Navodtt Public School, Daliu Pura.

14. Sant Niiankari Public School, Malviya Nagar.

15. G.B.N. Public School, Biahm Puri.

16. Lord Chelnaya Public School, Rohlni.

17. Tiny Tot Public School, Palam Colony.

18. Holy Field Public School, Chhawla.

19. Integral Public School, Kher.

20. New Mother l ^ d  Public School, Pul Prahtad
Pur.

21. Qian JyoU Model School, Utlam Nagar.

'2000

1. Oauiat Ram Mentorial Public School, Mundka.

2. Chhottu Ram Public School, Bakhtawar Pur.

3. Neo Ever Green PuUk  School, Dayal Pur.

4. C.K. Nayyar PubiK School, Narela.

5. Dharamveera Juntor Delhi School, Man Saiovar 
Garden.

6. Mother ChlW Public School, Ourga Puri.

7. Ahimsa PublK School, Laxmi Nagar.

8. S.N. Public School, Ravi Nagar.

9. Aroma PuWk: School, Jooa Pur

10. ShaUni Public School. Meet Nagar.

11. Green Vally Pubik: School. Hari Nagar.

12. Shriram VfcJhya Mandir, MartdawaN.

13. S.J. Model School. B h i^  Pura.

14. Dh>ine Public School. Palam.

15. K.S. Pubik; School. Hari Nagar.

16. Aipan PtM c School. Jail Pur.

17. S.J.K. Public School. RaghuMr Nagar.

18. NaUonal Modal Schoot, Sadat Pur.

10. Sugam PubKc School, Madhu VIhar.

Statmrmnt H

ApplicatioM pending with the Coa^petent Authority for 
Recognition end the Deite of their Pendency

S.
No.

Nam« & Mfdreta of tohool Date of 
pendency

1 2 3

1. FavouHt* PubHc School. Vikas Puri 27.4.92

2. Vikas PubHo School. Pttam Pura 15.3.93

3. Molhar Kesri Publte School. Kalkaji 27.10.93

4. Kapltal Pubik: School. Rohlni 8.11.93

5. Mahaahwari Pubttc School. Ashok Vihar 8.6.94

e. Maw Azlm PuWk: School. J m k  Purl 14.6.94

7. M.K.O. Nattoinal PubUc School. Krishna Paik 29.7.94

6. Qlvi MamorM Pubic School, KMwiri Naoar 10.4.96

9. Pratap Ral Convant School. Slras Pur 11.4.96

10. DafodU PuMc School. VftM Puri 21.4.96

11. H.R. Pubik: School, Krishna Vihar 27.4.96

12. Salwan Jr. Pubfc School. Nanlna Viiar 28.4.96

13. Nav YO0 PuMo Sohool. m t k  Napv 10.5.96
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14 Malviya Convent School. Vlshwas Nagar 8.5.96

15. Oriental Model School. Qhonda 30.9.96

16 Vandana Modal School, Qautam Puri 30.6.96

17. EHtt Public School. Ohhaj)u Pura 2.7.96

18. Laxml Model School. TIMk Nagar 2.7.96

19. Kavarl Public School. Nehru VIhar 22.4.96

20. St. Soldier PubUc School. Ashok Nagar 21.8.96

21. Asha Deep PubNc School. Qhonda 8.9.96

22. Akta Put)llc School. • Nehni VIhar 8.9.96

23. VIvekanand Public School, Preet VIhar 10.9.96

24. Gangoth PubHc School. Qautam VIhar 16.9.96

25. Vijay Bharti Pubik: School. Sangam VIhar 20.10.96

26. Jai PubIk: School, Mahavir VIhar. Palam 18.2.97

27. VMyadeep PubIk: School. Bhi^an Pura 18.2.97

28. Jack & Jll Public School. Kantl Nagar 4.3.97

29. Nav Chetna Pubik; School. N i^gafh  10.3.97

30. V.M. Arya PubHc School. Budh VIhar 19.3.97

31. St.'Jones Public School. Maktan Qaihl 7.4.97

32. Tomar Convent Pubik: School. Narela 21.4.97

.'13. Priya Adarsh PuWte School. SaboU 22.4.97

34. Rohini Pubik; School. Nangk)! 22.4.97

35. D C. Modal School. Mahavir N i«ar 22.4.97

36. Nav Jagriil SNkaha ShIm . PNIv Hsqm 1.4.97

1 2 3

37. Roee FleM PubUc School. Na|afgarh 5.5.97

38. Arya Vedk; Public. Aram Bagh Road 27.6.97

39. Shiv ShakH Model School. Rangpuri 14.7.97

40. Bharat Model School. Tunda Nagar 5.8.97

41. Dlwan Pubik: School. Sangam VIhar 11.8.97

42. Sun SNne Public School, Pltam Pura 18.8.97

43. Summer Deal PubUc School, Narela 28.7.97

44. Shiva Model School, Darya Pur 29.8.97

45. Indian Convent School. Uttam Nagar 1.9.97

46. Mank Model School, SNv Nagar 2.9.97

47. Delhi English Academy. Bhartal 2.9.97

48. Anuj Modem Public School, ShaNmar Park 5.9.97

49. Nav Adarsh PubHc School. Dayal Pur 9.9.97

50. Qian Sagar Pubik: School. Shiv Nagar 10.9.97

61. Showran Pubik; School, Laxml Nagar 19.9.97

52. Vlyas PubUc School. BadU 9.10.97

63. Anand Marg Pubttc School. Vishnu Qarden 20.10.97

54. J.M. Model School. B h ^  Pura 13.11.97

55. Qalaxy PubUc School. Mttidawall 18.11.97

56. Qeeta Natk)nal PubHc School. Laxnr̂  Nagar 18.11.97

57. Bel Bharti Jain PubHc School. Pankha Bottl 19.11.97

58. Holy Blight PubHc School. Mas)kl Moth 20.11.97

59. Swan PubHc School. KondH 19.12.97
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60. Suthre Shah Public School, Jamuna Bazar

61. K S.K, Academy, Sangam Vihar

62. Nav Nitin School. Libas Pur

63. Vikram Public School, Nangloi

64 Aggarwal Model School, Tri Nagar

65. Holy Father Model School, Pratap VIhar

66. Vidya Mandir Air Force School. Palam

67 Maya Goyal Vidhya Niketan, Sangam Vihar

68 Mum Maya Ram Jain Model School,
Tri Nagar

69. Malik Vidya Bhawan, Devli

70. Gautam Model School. Sad Nagar

71 N.R. Jindal Public School. Uttam Nagar

72 New Bhandari Public School. Brahm Purl

73. Purnima Public School, Sahlbabad
Mohammad Pur

74 Janta Model Public School. ShaKoor Pur

75. Sant Public School. Mahavir Envlave

76 Ram Priyashishu Shiksha Niketan.
New Seelam Pur

77 Aravali School. Village Dasghara

78. New Era Public School. Aahok NagW

79 St. Rose Merry School. Inderiok

BO Prabhu Atani f*raka«b PublTfc 36hool.
Gokal Pur >

81 ’ New Dibmond PubKd 9ehobl. tXton Nagar
;; I . ' "

■rt2 Jyoti Victor Public School; Hardflv Purl

22.12.97

31.12.97

12.2.98 

20.2.96

20.2.98

23.2.98

10.3.98

12.3.98

24.3.98 

31 3.98

1.5.98

22.5.98

30.7.98

31.7.98

26.8.98

26.8.98

2.9.98

7  9.98 

8.998

■ 14.9.W

-  t4:9 98 

14 9 98

Omkarl Memonal Public School, Durga Puri 

Shyam Public School. Chirag Delhi 

Gian Jyoti Model School, M.O.S. Nagar 

Mother Shashwati Academy, Shanti Nagar

83

84.

85.

86 .

87.

88.

89

90

91.

92.

93.

94.

95.

96.

97. 

98 

•B.

m -

101 .

lOi.

103

104.

105

t06

Dabar Bharti Public School,
Samastpur, Khalsa

Indian Convent P/S, Harsh Vihar

St. Johnes School, MasjId Moth

The New Vidhya Vihar Model School,
Navin Shahdara

South Delhi Model School, Sangam Vihar 

Jyoti Children Public School. Mauj Pur 

Om Public School. Rani Bagh 

Shlvallk Public School, Yamuna Vihar 

Hindu Public School. Narela ‘

Gian Jyoti Vidhya Niketan. Anupam Garden

. I . j  • . . . •
Manju Jain Memorial School, Sonia Vihar 

Pajdhani Pubfic School, Gharoli 

:j-ucky P/S, Harsh yntrn 

,,Now Radiant Convent 3pf)ool. .JUttorn Nagar 

Shakti P/S. Nangkw 

J.S.D. P/S. Pushp Vihar 

f^ashtnya Public 6choa», VInod 

The Shree Ram School, Vasant Vihar 

Bal Vaishali Model School. Badar Pur 

Bharat Public School. Jait Pur

25.998 

12 10.98

14.10.98

14.10.98

2.11^

33.99 

22.399

5.4.99

5 4 99 

9.499 

9.4 99

28.4.99

35.99

6 5.99

11.5.99 

'19 5 99 

20 9 99

.;?4 5.99 

25.5 99 

2 699

7.6 99 

10 6.99

21.6.99

5.7 99
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107. Rao Convant school, Najalgaih 19.7.99 t27. Man SMWier PuMc School. DaiM  Pur 14.10J9

108. RaN Mamortil Pubic School. Strtk Endiv» 23.7.99 128. NSW Sangam PuHc School, TutfakMbad 14.10.99

109. Anand Saramvatl PubHc School. Atangol Puri 23.7.99 129. JsMs Modwn PiiiNc School, V|ay Park 28.10.99

110. Arya Shlshu Shala. QrMtar KaMMh 23.7.99
139. O.P.A. PubHc School, New Ashotc Nsgar 29.10.99

131. SHa Ram Pubite School, Madan Pur Khadar 29.10.99
111. Nav JyoU Piknary School. Naar V|ay Qhst 27.7.99

132. Ospsnltf Pubik; Sdwd, Oandhi 11.11.99

112. Laraata PubNc School. MahrauU 27.7.99
133. Thw Modsm School, Ssngwn Vihar 15.11.99

113. VIctorta PubUc School. Brij Puri 26.7.99
134. Jai Hsnumsn Shikiha Sadsn, BsksH 16.11.99

114. King Chriat PubHc School. Harah Vlhar 3.6.99 136 Qutwi Many* School, TIs Hszarl 14.11.99

115. K.S. Mamorial PubHc School. Bhi#n Pura 5.6.99 136. Qagan Pubik; School, Msstw Pur 29.11.99

116. Anuradha PubHc Stihool. Ashok Nagar 7.9.99 137. Rsman Dssp VIdya Bhawvi. 
wioia Navi Nagar 30.11.99

117. SIrath Pubic School. QharauH 15.9.99
136. Aatral Marry School. Oobind Puri. KaN(a|l 30.11.99

116. Qraal AShlnav S M  ThocnM P/8. 
Mdar Bundh 15.9.99

ArehMologlcal M onum w iU 

3268. SHRI A.K. M OORTHY: Will the Minister of
119. Naha PubNc School. Sangam VIhtf 27.9.99 CULTURE, YOUTH AFFAIRS AND SP O R TS  be pleaaed 

to 8Ma;

120. CrMcwH MocM School. Sm Iwd Pur

121. ShivaHk VtdyiOaya. N«b SwU

122. R.C. PubNc School. RoNnl

123. Shn Ram M«moHiy Public. School. 
Ashok Nagar

124. Rao Bairam Public School. NatHgvh

125. Ntwton Public School. RIthala

126 The A.B.C. Foundation School. 
Bakhatawar Pur

29.9M

30.9.99

30.9.99

4.10.99

6.10.99

6.10.99

(a) whattwr ih* GktvwnnMnt twv* any proposal to 
publish ths ravalatlon of Aichaoologlcal axcavations on 
South Indian Twnpio In Tsm I Nadu;

(b) H so, the dstaHs tharsot during tha last three 
yeais; and

(c) the detaila of atape taken to protect more 
arehaaologlcal monuments in Tamil Nadu?

TH E  MINISTER OF S TA TE  IN TH E  MINISTRY O F 
CULTURE, YOUTH AFFAIRS AND SP O R TS (SHRI TH . 
CHAOBA SINQH): (a) and (b) The Arehaeologieal Survey 
of India has an ongoing scheme for publicalion of reports 
of excavations conducted by it No raport concerning 
excavattons of TamU Nadu templas has been pubHahed 
by the Archaeological Suivey of India In the last three 
years.
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(c) So (ar two hundrad and thirty ai^it momiments 
and sites in Tamil Nadu have been dedaivd as CenlraMy 
protected by the Archaeoiogical Survey ct indtai. The 
declaration of monuments as centrstly proteded Is a 
continuous process. Monuments c* exoepMenal or 
archaeological significance are constdersd (or pratecUon 
by the Archaeoigical Survey o» India. Protection o» hirther 
monuments in Tamil Nadu would depend upon their 
luHilling this criteria.

VocaUofiaMaaMon of SduaaHon

3269. SHRI C.K. JAFFER SHARIEF: WW the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether the scheme of vocatlonaUsation of 
education at 104-2 stage has achieved Hs target;

(b) if so. the details o( achievemenn

(c) if not, the reasons therefor and

(d) the steps proposed to be taken fei (Me regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO QAIKWAD PATIL): (a) to (d) The Scheme 
of vocationalisation of education has achieved Hmited 
success. As per the study made by the Operation 
Research Group (ORQ) In 1996, the enrokneni at the 
higher secondary stage was 4.8 percent, 28 percent 
passouts were employed/seH-einployed and 38.3 percent 
passouts were pursuing higher studies. Efforts are 
continuing to achieve the desired ob)ectlves of the 
programme.

DDA Commerelal Complema

3270. SHRI RAMCHANDER BAINDA; Will the 
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether shops auctioned/sold by Delhi 
Development Authority are bifurcaled by the purchasers 
and part of the shop is sold;

(b) H so. whether this practice Is alowed by DDA;

(c) if not. the number of cases noticed by DDA so 
far; and

(d) the action taken^repeeed to be taken against 
such allottees indulging in this practice?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAQMOHAN): (a) and (b) Bifurcation of ahops auctioned 
Is not permlssMe. No apecWc caee has oome to the 
notice of the DDA so (ar.

(c) and (d) QueaUon does net arlae In view of (a) &
(b) above.

fenpael of Foreign

3271. SHRI RAM MOHAN QAOOE: WIN the MlnMer 
o( (NFORMATION AND BR0A0CA8TINQ be pleaaed to 
state:

(a) whether the Gwv snt propeee to ttam foreign 
direct kweetment in print media In the oounHy;

(b) If so, the detaie and ttw reaaons therefor.

(c) the impact on print media;

(d) whether the propoeal Is opposed by the (Nm 
InduMry;

(e) If so, the detoUs thereof: and

(() the reaction of the government ttiereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY); (a) to («) The Qovoinment 
continues to be guided In thie regwd by Cabinet Dedalon 
of 19S5 wMch prohibits publication of foreign owned 
newspapere/perlodlcals in the country as well as
puDHvauon Of inoMin vqunhis hi lorviyn nswepepwiw 
periodicals dealing mainly with newt and current affaln.

(d) to (f) Do not arise in view of reply to (a), (b) and(c)
[TmnalalkmJ

hnprovemento in Condltlone of ICMR Personnel

3272. SHRI BRAHMA NAND MANDAL: Will the 
Minister of HEALTH AND FAMILY WELFARE t>e pleased 
to

(a) whether any rsoommendation has t>een made for 
improvement In the condHions of service of technical and 
scientific personnel of the Indian Council of Medical

(ICMR);

(b) if 80. the details thereof; and
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(c) the number of representetions received from 
various institutes of ICMR seeking benefits under this 
scheme end the number out of them have extended this 
benefit?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) An ‘Integrated Recmitment 
and Aaseement Scheme' was recommended to be 
introduced for the technical en^loyees of ICMR. The 
Scheme was examined and 939 posts were Identified for 
whom a promotional acheme on the pattern of Defence 
Research and Development Organisation (DRDO) was 
agreed to be considered. Remaining categories of 
technical posts were to be covered either by the existing 
promotional schemes of Qovemment of IrKlla or by 
'Assured Career Progression Scheme* which was 
circulated on 9th August, 1999 by Department of 
Personnel & Training.

(c) A number of representation have been received 
from Technical Employees Association in iCMR Institutes/ 
Centres from time to time which were examined. Out of 
2700 scientific and technical personnel reported by ICMR, 
726 Scientlfk: cadre offloefs are stated to have benefltted 
under Five Yearly Assessment Scheme.

[English)

Science City at Jalandhar

3273. SHRI BALBIR SINGH:
SHRI SIMRANJfT SINGH MANN:

WIH the Minister of CULTURE, YOUTH AFFAIRS 
AND SPORTS be pleased to state:

(a) the present position of construction of science 
city at Jalandhar: and

(b) the details of funds allocated/releaaed for this 
project so far?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) A camp office haa already been 
set jp  in Kapurthala to take concerted action at the site 
of the project. Steps for appointment of a consultancy 
agency to design the architectural details for the project 
have already been initiated. Purchase Order for large 
equipment like Large Format Film Projectk>n system has 
been placed and Letter of credit opened. A schedule for 
execution of activities pertaining to various aspects of 
the project has been framed.

(b) An amount ol Ra. 5.00 crore was ratoaaad during 
lha yaar 1996-99. OurtnB «w  currant yaar ttiara la a 
budgat provMon o( Ra. 10.00 crora for tha project.

Indian Contribution In PharmaoauUcal Induatry

3274. SHRI PRAKASH PARANJPE: WM the Miniater 
ol CHEMICALS AND FERTILIZERS be pleaaed to atate:

(a) wlwther production ol domeatlc phatmaceuUcal 
Induatiy la leaa than one peroeht of the total world maricat;

(b) If 80, the raaaons therefor and

(c) the conective meaaurea the Government propoee 
to Improve the domeatlc share In the International 
pharmaceutical business?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) to (c) Authentic data on the global pharmaceutical 
production la not available with the Go\wmment.

Improper Traatmant of CQH8 Bwwfletariaa

3275. SHRI SHEESH RAM SINQH 'RAVI: WM the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state;

(a) whether the Qovemment are aware of the Ill- 
treatment meted out to CQHS beneficiaries at the 
dispensaries including the CGHS Maternity Centre at 
Sector-5. R.K. Puram, New Delhi;

(b) if so. whether the Qovemment are also aware 
that the doctors and staff remain away between 11 A.M. 
to 1 P.M. from ttw dispenaariea ae a raault tlie ailing 
patients and those in need of urgent treatment are 
ignored;

(c) If so. the action taken/proposed to l>e taken by 
the Qovemment againat auch, abualve/uncooperative 
doctora/ataff In ihe dtopenaarlee and materrtHy hospital; 
and

(d) the steps taken to rotate the doctors and staff 
every two-three years?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM); (a) No such instance haa come to the 
notice of the Qovemment.
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(b) It is not correct. To ensure punctuality of doctors 
and staff, suiprise inspecttons are canM  out t)y the aenk>r 
officers.

(c) In view of the position stated at (a) and (b) above, 
the question does not airse.

(d) As per transfer policy of the Government, the 
Medical officers and the Para-rnedical staff are transferred 
from the dispensaries on completion of their prescribed 
tenure, s u b j^  to administrative exigencies.

Statutory Price Control

3276. SHRI SURESH RAMRAO JADHAV: WW the 
Minister of CHEMICALS AND FERTILIZERS be piMMed 
to state:

(a) whether there is a proposal to let urea out of the 
punnew of statutory price control;

(b) if so, the details of the proposal;

(c) the time by which a final decision is likely to be 
talcen; and

(d) the steps likely to be taken to make urea available 
to farmers at reasonable prices?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) There is no proposal at present to take urea out of 
purview of statutory price control.

(b) to (d) Question does not arise.

AQRAMAVANA 30. 1921 (Sakti 
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Cwitral Social Weltere Board

327T. SHRI RAJO SINQH: Will the Mlr>leter of 
HUMAN RESOURCE DEVELOPMENT be pleased to

(a) whether the family counselling centrsa are belr>g 
run and financed by the Central Social Welfare Board In 
Bihar

(b) If so. the detaNs thereof, district-wlae;

(c) the main functions of theee centres and the 
achievements made during the last three years; and

(d) the extent to which these centres h a ^  been 
able to discharge their duUee?

TH E  MINISTER OF HUMAN RESOURCE 
DEVELOPM ENT. MINISTER OF SCIEN CE AND 
TE C H N O LO Q / AND M INISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes. Sir.

(b) A statement indk:atlng District-wise number of 
Family Counselling Centres in Bihar in the last thrse yean 
is enclosed.

(c) These centres provkto counselling services to 
womon v^ume oi oovvry naraMmvni. maienai ana laniiiy 
oncora ana maiac^usimeni. jozo women Denannea irom 
this scheme in Bihar during the last three years.

(d) According to the available reports, functioning of 
the centres is generally satisfactory.

Di8trict~wiM Number of FemHy Counselling Centres In Bther

SI.No. District No. of Centres

1996-97 1997-98 1998-99

1 2 3 4 5

1. Bhagalpur 1 1 1

2. Buxar 1 1 1

3. Deoghar 1 1 1
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1 2 3 4 S

4. Dttfbhwiga 1 - —

5. Gaya 1 — —

6. Nalanda 1 1 1

7. Patna 3 — —

8. Singhbhum 1 — —

9. Munger 2 — —

10. Chapra Sartn 1 1 1

11. Lohadanga 1 — —

12. Hazaribagh 1 1 1

13. Pumaa 1 - —

14. Ranchi 1 1 1

15. Jahanabad 1 1 1

16. Vaishali 1 1 1

17. Khagaria 1 — —

18. Muz2affarpur 1 — —

19 Katihar 1 — —

20. Bhakhuva — 1 —

21. Bhojpur — 1 —
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1 2 3 4 6

22. Jamshedpur — 1 1

23. Jamui — 1 1

24. Nawadi — — 2

26. Ohanbad 1 1 —

26. Suapual — 1 1

27. B h ^ r a — — 1

28. East Champaran — — 1

23 16 IS

{EngUsh)

HIV Tranamlsslon

327S. SHRI VILAS MUTTEMWAfl: WM the MMMar 
ol HEALTH AND FAMILY WELFARE ba p liM iJ  to i

(a) wlMlhar mottw to ohM HIV 
bMn found in MaharaaMm;

imiai

(b) if so, wlwthar any auivay haa bean conduced in 
Ihia ragard;

(c) if so. the details tharsof; and

(d) the steps taken or picposad to be taksn to control 
HIV transmission?

THE MINISTER OF STATE OF THE MINISTRY OF 
H EALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM): (a) to <c). Yea. Sir. Howwar, no survey 
has been condudsd so far by Nattonal AIDS Control 
Organisation. Govt, of India in this regard.

(d) In order to prevent mother to chHd twnsmisslen. 
it is proposed to start a pHot project uakig ZMwudkte 
(ATT) prophylaxis in eleven oentrss in the fdowlng States;

(a) Maharashtra

(b) Andhra Pradesh

(0)

(d) Tama Nadu

(•)

Oapandlon upon the raaulls of prolact further 
e iyn a tai> tH tt«a pregramma wM be oomMaivd.

[Tn n M lo n ]

Wutmt of PoiMt and HMy Aim s

3279. SHRI RAMDA8 ATHAWALE: W* «ia MMster 
of SCIENCE AND TECHNOLOGY be plaasad to

(a) wAether any survey has been conduded In legaid 
to avalsMtty of haibe in the hilly araaa of the oountiy;

(b) H eo, the < I Vtereof, State-wise and paitloular

(e) If not, the

(d) whaatsr the pharmaeautlcal and AramaHc InatHule 
have mads aUbrts to fulM the increasing dswawd of harbe 
In ttia kUsfiMllonaf martcat and to aawitoralyi eMhanga;

(e) if so, the
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT ‘BACHDA’): (a) to (c) Yes Sir, 8ome central 
Ministries/Departments/Institutes (Department of 
Biotechnology. Deptt. of Indian System of Medicine & 
Homeopathy, Council of Scientific and Industrial Research, 
Indiail Council of Agricultural Research, Ministry of 
Environment and Forests and Universities) are 
implementing several research and development projects 
on surveys in regard to availability of herbs in ttie hilly 
areas of different States in the country including 
Maharashtra.

The Botanical Sun/ey of India, Westem Circle. Pune 
has extensively explored the State of Maharashtra for 
charatterizing and documenting the plant wealth of the 
region. The Central Council for Research in Unani 
Medicine (CCRUM) and the Central Council for Research 
in Ayurveda and Siddha (CCRAS) are also engaged in 
conducting survey of medicinal plants in Maharashtra 
including hilly areas. The Department of Biotechnology 
has ^ t  up three national gene banks at the Central 
Institute of Medicinal & Aromatic Plants (CIMAP). Lucknow, 
Nattonal Bureau of Plant Qenetk: Resources (NBPGR), 
NewaiDelhi and Tropical Botank: Garden and Research 
IneMute (TBGRI), Thiruvananthapuram for the collection, 
conservation and characterization of our precious wealth 
of medicinal & aromatk: herbs whk:h arti ral^^eatined/ 
endangered or are being used in traditional systems, or 
those whkrh are commercial expk>ited. A fourth gene bank 
has been recently established at Regional Research 
Laboratory (RRL). Jammu to cover North-Western 
Himalayan regions. Thousands of accessions of important 
rnvoiviaiaA aromaiic piani ipocios am DOfng fiNuniBinoa 
in field banks, sM d banto, in vlM  b«nka, ONA

(d) and (a) Tha Central Inatitula of Madidnal and 
Aromatic Plants, la idaK W -« conatituant laboratoiy of 
CSIR alongwitli otitar Institutes and Universities are 
making Intensive R&D efforts in van^ua aspects of 
medicinal and aromatic herbs to fuWI tlie increasing 
demand of heibs in international market and to earn 
foreign exchange from them. The Department of 
Biotechnok>gy has launched a project on bkttechnolognal 
approaches for heifoai product davekipment under Natkxwi 
Jai Vigyan Science & Technology Mission. The aim of 
the project is to develop some plant based tfiereapeutics 
for controlling chronte diseases such as malaria, arthritis, 
hypeitipidaemia and other gynaecotogwaf dtsorders.

[English]

Health Welfare Scheme

3280. SHRI Q.S. PASAVARAJ; WUI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state;

(a) the details of varkHJS health welfare schemes 
being Implemented in the rural and tribal areas of 
Karnataka; and

(b) the amount spent on such sctiemfs during each 
of the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N .T. 
SHANMUQAM): (a) and (b) OeMla of allocations/ 
provisions made during the last 3 years for the State of 
Karnataka under the varkius Centm Qovemment Health

bank and in cryobank of these gene banks. Schenfws are given in Statement.

StatMwnt 

HBaHh VifetfarB Scheme

(Rs. in Lakhs)

Years

Name of Schenk 1996-97 1997-90 , 1998-M

1 2 3 4

(11 Hwlth •

(C^gnc.lMnrhQ of ANM/LHVs. 49.50 86.00 146.00

(b) H&FW Training Centres 21.00 26.00 29.24
---------------------1______
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1 2 3 4

(c) Maintenance of Sub-Centres 664.00 1525.00 1096.00

(d) Village health guide schenrie 50.70 50.70 61.70

(e) Rural family welfare 1800.00 067.00 1300.00

(2) National Bllndneas 
Control Programme

49.97 20.66 52.50

(3) National Leprosy
Eradication Programme

185.00 412.16 365.96

(4) National AIDS Control Prog. 350.00 175.00 335.00

(5) National T.B. Control Prog. 15.06 102.93 118.86

(6) National Antl-Malarla Rural 
Control programme Urt>an

832.89
22.73

405.41
163.21

194.47
70.00

(7) The World Bank Aaalsted IPP — IXth Project

It is being implemented in 13 backward (totricts of 
Karnataka for a perkxl of seven yearn w.e.f. 10th June 
1994 at a total cost of Rs. 114.75 crores. State 
Govt, of Karnataka has reported an expendtture of Rs. 
55.53 crores as against the grant In aW of Rs. 57.31 
crores released till now.

(8) RCH Siib-Profect

The Workl Bank assisted RCH Sub-Project is being 
implemented in Bellary District of Karnataka for a pertod 
of five years w.e.f. Sept.. 1997 at a total cost of 
Rs. 15.05 crores. The State Govt, has reported an 
expenditure of Rs. 5.00 lakh as against the grant In aid 
of Rs. 2.34 crores released during 1997-98.

[Translation]

Health Care Scheme In Q i4m t

3281. SHRI CHANDRESH PATEL WHI the Minister 
of HEALTH AND FAMILY WELFARE be pleased to m m :

(a) whether the Qovemment of Qutarat has recently 
started a 200 crore modem health care scheme In which 
the poor and backward people are proposed to be given 
health c m  irnm m  at their doort;

(b) If eo. whether the Union Qovemment have 
provkM or proposed to provide any aesistancs for this

(c) If so. the details thereof;

(d) If not. the

(e) whether any foreign country has aaaured to 
proviite Re. 60 croree for this scheme;

(f) if so the detaMs thereof;

(g) whether the saki scheme Is proposed to be 
implemented In

(h) i  eo, whether ttie Union Qovemment propoee to 
give ful assistance and oooperatlon to theee schemee;
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(i) if so, the details thereof and the manner in which 
the Union Government propose to extend aosistance and 
cooperation to this scheme; and

(j) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): (a) to (j) As per Infomiation available a 
project called ‘‘Gujarat ORET Health Care ProjecT assisted 
by the Government of Netherlands has been launched in 
the State of Gujarat w.e.t 1st October. 1997. The project 
is being implemented by the Govemment of Gujarat, and 
seek to improve the intermediate level medical services 
in the State.

The project provides assistance for the following 
components:

(i) Matemity and Child Health.

(ii) T  raumatology.

(iii) Nephrology and Virology.

Dutch Health Care consortium under supen/tsion of 
Phillips Medical Systems, had proposed the following 
financial agenda:

1. A grant up to a maximum of NLG 39.826,037 
approximate from the Govemment of Netheriand.

2. A Commercial loan amounting to NLG 
59.739,056 approximate.

The repayment period for the commercial loan Is 10 
years. Under this Scheme, the Dutch Govemment provides 
40% of the project cost as grant while the balance 60% 
is a commercial loan O 6,9% per annum. However as 
per standard norms being adopted in this regard the 
assistance is passed on by the Union Qovemment to the 
State Govemment as 70% loan and 30% grant.

A number of centraHy sponsored/aasisted schemes 
namely National Aids Control Programme, National 
Leprosy Control Programme, National T.B. Control 
Programme and RCH Programme etc. are being 
implemented in vtarioua Slates indudbig Qu)arat In the 
country.

[English]

Cloaed Fertlllier UnK

3282. SHRI VIJAY GOEL: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleasad to state:

(a) the details of chemical and fertHlzer unite closed 
during the last three years; and

(b) the deteils of domestic production, import and 
export of fertilizer during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) In the PubHc Sector, the production operations of 
Durgapur unit of Hinduatan Fertilizer Corporation Ltd. 
(HFC) have been suspended since June, 1997 which 
was damaged due to a fire accident in the primary top 
reformer and high cost of operations. The operations of 
Barauni plant of HFC. Ramagundam and Talchar unite of 
Fertilizer Corporation of India Ltd. (FCI) have been 
suspended from January, 1999 and April, 1999 
respecth/ely. due to exort)ttantly high cost of production. 
The operations at Anrijhore. Dehradun and Saladipura unite 
of Pyrites. Phosphates and Chemicals Ltd. (PPCL) had 
to be suspended during 1999-2000 due to uneconomical 
production process leading to high cost of production. 
The operations of Delhi unit of Hindusten Insecticides 
(HIL) were stopped with effect from 30.11.1996 
consequent to the Hon’We Supreme Court orders. HIL 
has selected a stte in Bhatinda. Punjab for relocating this 
unit, where production work is in progreaa.

(b) The detatta of domestic production, impoit and 
export of major fertilizers during the test three yaan is 
given below:

(LMT quanHly)

1996-97 1997-96 1998-99

1 3 4 5

ProdueUon:

Urea 156.20 165.95 192.91

DAP 27.59 36.91 3&67

SSP 30.80 31.39 34.06

Complexes 35.66 35.16 37.74
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1 3 4 5 Repu t of WCRP and iUCR

Import:
3284. DR. RAGHUVANSH PRASAD SINGH: WHI the 

Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state:

Urea

DAP

23.28

5.34

23.89

14.60

5.56

21.05
made by the Wortd Canoer Research Fund and American 
Institute for Cancer Research;

MOP 10.21 19.00 25.70

Export:
(c) the steps proposed to be taken by the 

Government to popularise plant food to prevent diseasee;

Urea 0.10 0i!0 0.40
(d) whether the Government propoae to start healthful 

vegetarian diet for patients in hospitals and give diet 
relative infonnatk>n; and

SSP 1.69 0.37 0.86
(e) if so. the detalla thereof?

NPK 0.006 — 0.005 THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM): (a) and (b) The Joint report of World 
Canoer Reeeaith Fund & American Institute for Canoer 
Reeearch on “Food Nutrition and the Prevention of 
Canoer. A Global Per^>ectlve” was rsleaaed by Nutrition 
Foundation of India. This report deals with consumption

3283. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whothor more than 70 to 80 par cent medical 
personnel in the h<wHala are ignorant about pre
emergency and pre-hoapital care in the country;

(b) if 60. whether the Government propose to cany 
out an intensive study on the subject;

(c) if so. the detaHs thersof; and

(d) the steps taken to provide skHled emergency 
treatment in the Government hospitals, primary health 
centres aiKl civil hospitals in the country?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM): (a) to (d) In Central Government 
Hoepitals. medical personnel are aware of pre-emergency 
and pre4K)6pital care and skiNed emergency treatment Is 
provkJed. Under RCH Programme. sklHed baaed training 
for emergency treatment is also provided to Medteal and
Para Medical Peraonnel of Prtmaiy Health Centres.

It is the responsibility of the State Go%
recniit trained nrtedical personnel in thek Government 
hospitals. Primary HeaNh Centres and CMI Hoeptela to 
provide skilled emergency treatment

of Food Items preferably vegetarian foods, rich in fruits 
and vegetables whk:h am expected to prevent cancer.

(c) Consumptk>n of non-vegetailan food In our country 
is low. lEC activities ars being undertaken to create 
awarenees about nuti1tk>us diet and healthy life style.

(d) and (e) Hospital diets are ueually vegetarian. 
Hoepitals plan and provkie spedAc diets aoooidhYg to the 
requirements of admitted patients of dWerent diseasee. 
Outdoor patients are alao given dietary advtoe and 
reetrtettone as rsquirsd for management of their i

for Prolseelonal

3286. SHRI SURESH CHANOEL* WM the Minister of 
HEALTH AND FAMILY WELFARE be pleaasd to state:

---- ----n J -----■ —Al---(a; me reasons t o t  noi roeowmg me cmena reiaimg 
to «M  admMon of biWani ttudanb threugh an wiiranoa 
tMt Wd de«m for protMtienal oo««om by the SuprMiw 
Court In 1983 In privaMy managad Madtoal CoDagaa Mw 
tha Oayanand Madeai CoKaga and H o i ^  LiidNwia;

(b) tha raaaona for raducing tha atipand of 
aue(t madtooa and aknuHanaouify Incraaalng (ta tuWon 
<aa:
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(c) whether there are any guidelines regulating 
admissions, tuition fee, stipend and salary in the case of 
students who have sought admission to PQ courses in 
such Colleges; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM); (a) All private medical colleges are 
required to follow the guidelines of Supreme Coul in 
admission to undergraduate medical courses. As per 
Medical Council of India the admission in Oayanand 
Medical College, Ludhiana in MBBS course are being 
made through pre-medical entrance test conducted by 
Government of Punjab. The admissions in PQ courses in 
the college are reportedly made through the concerned 
university on the basis of MCI regulations.

(b) Stipend is given to student at UG level during 
their internship and the stipend/remuneration to UG/PG 
students is paid to them by the respective medical 
Colleges in tiie States as per rules. Central Government/ 
Medical Council of India have not fixed any such stipend/ 
remuneration for the students undergoing UQ/PG training 
in State/private medical Colleges. H^ever. as required 
under clause 6(b) of the Medical Council of India (Norms 
and guidelines for fees and guidelines for admissions in 
medical colleges) Regulations. 1994. Govemment has 
fixed the following upper limits of fee structure for MBBS 
students studying in private medical colleges.

(i) Payments seats ~  Rs. 1.10 lakhs per student 
per year.

(ii) Free/merit seats —  Rs. 13.000/- per student 
per year.

The actual fees to be levied within the 9 b w  limits 
is to be fixed by the concerned State/UT Govemmenta.

(c) and (d) As per Medical Council of India the 
admissions to PG courses are to be strictly made on 
merit. No guidelines on paynfwnt of tuition fees, atipend 
and salary to PG students have been issued. However. 
Medical Council of India have recommended to the Central 
Govemment the following fee stmcture for PG students 
and have sought its concurrence for the same before 
informing the concerned authorities:—

(i) Fee for free seats —  Rs. 5000/- per year per 
student.

rrmnstatlon]

Lok Jumblth Project

(ii) Fee for pakl seats 
per student.

—  Rs. 1.10 lakhs per year

3266. SHRI MOHAN RAWALE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) Will the Minister of HUMAN R ESO UR CE 
DEVELOPMENT be pleased to state:

(a) whether the 'Lok Jumbish' a new project has 
been started in Rajasthan with assistance from an 
international development agency of Sweden;

(b) if so, the extent to.whk:h the ok^ectlve have bean 
achieved under this project;

(c) whether there Is any proposal to start such project 
in other States especially In Maharashtra;

(d) if so, the details thereof and the tinte by whnh 
it Is likely to be started; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE D EV ELO PM EN T (SHRI 
JAYS1NGRA0 GAIKWAD PATIL): (a) Lok Jumbiah P r c ^  
with assistance from the Swedish International 
Development Authority (SIDA) was undertaken In 
Rajasthan in 1992 with the objective to achieve educatk>n 
for all through people’s mobillsatk>n and their partkdpatk>n. 
The first phase of the project was implemented between 
1 June, 1992 to 30 June, 1994 and the second phase 
between 1 July, 1994 to 31 December. 1999.

(b) Lok Jumbish has been able to aet up innovative 
management structures incorporating the principles of 
decentralisation and delegation of auttK>rity. It has tHillt 
paitnerships with local communities end the vokintary 
aector. The Project has covered 75 blocks. It haa 
undertaken environment bulkiing acthmiee In 8676 vWagea 
and has completed school mapping exercise in 6954 
villages. 529 new primary schoola have been opened 
while 268 primary schools have been upgraded. An 
innovative and suocessful non-fonrnal education programme 
called Sahaj Shiksha Prograrnme haa apread to 5010 
centres.

(c) No. Sir.

 ̂ (d)'ooes not arise.
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(e) Lok Jumbish is a State Specific Prpiact AS SIDA 
assistance to Lok Jumbiah ia available only upto 
31.12.1999, the question of starting similar prp|eot with 
assistance from SIDA in Maharashtra does not arise. 
However, an externally aided project called DPEP with 
funding from World Bank is already being Implennented 
in 9 districts of Maharaahtia.

Tranafera in KVS

3287. SHRI RADHA MOHAN SINGH; WII the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state:

(a) whether the Kendrlya Vidyalaya Sangthan has 
recently laid down a conditk>n of mandatory tranafer for 
teachers of various categories after staying at a place for 
a fixed period of time; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN R ESO UR CE DEVELO PM ENT (SHRI
JAYSINQRAO GAIKWAD PATH.): (a) No, Sir.

(b) Does not arise.

lEngHsh]

Help to Pereone with Multiple DiaabUlty

3288. SHRI R.L. BHATIA: Will the Minister of SOCIAL 
JUSTICE AND EMPOWERMENT be pleaaed to

(a) whether the Government have propoaed or taken 
any measures to help persons with a u t i^  cerebral palay. 
mental retardation ar>d multiple diaak)illty;

(b) if so, the details thereof;

<c) whether the Govemment have cleared any 
propoeal in this regard; and

(d) if so. the salient features thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) and (b) Yes. Sir. The Govemment 
have introduced the Natk>nal Trust for Wetfare of Peisons 
with Autism. Cerebral Palsy, Mental Retardation and 
Multiple Disabilities Bill, 1999 in the Lok Sabha which 
has been passed by it on 15.12.1999. The said Trust 
will be promotive, proactive and protectionist in nature. It

aeeka primarily to uphold the righta, promote the 
development and aafeguard the Intereata of persons with 
Autism. Cerebral Palsy, Mental Retardatk>n and MuMpte 
Diaablttty and their famlllea. The National Trust wiH alao 
aupport programmea which promote Independence, 
facilitate guardlanahip where necesaery and addrsra the 
concems of those special persons who do not have their 
family support.

(c) No air.

(d) Does not arlae.

Shortage of Steff on LRTIn Kenrta

3289. SHRI KODIKUNNIL SURESH: WM the MNaler 
of INFORMATION AND BROADCASTING be pleaaed to 
state:

(a) the number of km power tranamltters funotkming 
in Kerala at preaent;

(b) vvhelher aH theee LPTs ars funoDoning fuN time;

(o) if not. the raaaona therefor, and

(d) the steps taken by the Govemment to provide 
auffident staff for these LPTs in Kerala?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Twenty two.

(b) to (d) Six Low Power Transmitters are provkUng 
part time transnnission due to constraint of staff. Actk>n 
for depk>yment of ataff has been initiated.

Tuberouloaia Patlenta

3290. PFOF. UMMAREDDY VENKATESWARLU: WMI 
the Minister of HEALTH AND FAMILY WELFARE be

to

(a) whether the cyckxie victims in Orissa are feared 
to be moet vulnerable to multi-drug rsaistant T.B.;

(b) if ao. the precautkHiary steps taken for the 
treatment of auch T.B. patients;

(c) whether it is a fact that nearly three mUikxi people 
in Orissa are potential vk:tims of this kind of T.B.; and

(d) If ao. the steps proposed to be taken to tadde 
this disease?
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) and (b) No, Sir. Multt-drug realaUnt 
TB occurs due to poor programme management. Every 
efforts is being made to improve service delivery under 
National TB Control Programme and Revised National 
TB Control Programme in Orissa.

(c) No Sir, during 1998-99. 21850 number of smear 
positive cases were detected in Orissa against national 
smear positive detection figure of 12,49.445

eetablishing 1026. 426 and 511 Sub^Cintrw. Primary 
Health Centres and Community Health Centres

(d) Revised National Tuberculosis Control Programme 
is in operation with Danida assistance to the tune of Rs. 
31.95 crores, for implementation in Orissa. At present 
three districts are being covered under RIMTCP and the 
service delivery is proposed to be expanded to other 
districts in a phased manner.

Health Care Fadlltlea

3291. SHRIMATI SHYAMA SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government are aware about 
the poor health care facilities in the mral and tribal areas 
of Bihar;

(b) if 80. whether any efforts have been made to 
provide adequate health care facilities in those areas;

(c) if so. the details of the proposals mooted by the 
Government during the current plan period?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) to (c) Government is aware of the 
certain gaps in the health care services in the mral and 
tribal areas of Bihar.

Primary Health care facilities are funded out of the 
state health sector budget and also the state sector fundi 
provided under the Basic Minimum Sen l̂ces programme. 
The Central Government gives Additional Central 
Assistance (ACA) for the Basic Minimum Programme. Part 
of the Basic Minimum Services funds and Additional 
Central Assistance to Basic Minimum Services are 
available to the State Governments for financing Primary 
health care services.

The number of Sub-Centres. Primary Health Centres 
and Community Health Centres functioning in Bihar as 
on 30.6.98 are 14799. 2209 and 146 respectively. For 
the 9th Five Year Plan period the state has a target for

The nation wide Reproductive and Child Health 
programme launched in October. 1997 also provides 
additional facilities for augmenting Prinnaiy Health Care 
services.

The World Banic assisted IPP VII project for 
strengthening infraatnjctqre for family welfm and service 
delivery systems was in implementation in Bihar from 
2.11.90 to 30.6.98 at a cost of Rs. 56.36 crores. Another 
project supported by UNFPA (UnKed Nations Population 
Fund) is under infH)lementation In Patna district in Bihar 
at a cost of Rs. 2.32 crores. The ot^ect^e of the project 
is to improve the quality of Reproducth^ Health Services 
in the district.

Violation of Bond Agraomont

3292. SHRI T.M. SELVAGANPATI^I: Will the Minister 
of HEALTH M D  FAMILY WELFARE be pleaaed to state:

(a) whether the All India Inatitule of Medical Sciences 
(AIIM8) has refused to absorb Its suooosiful B.Sc. (Hons.) 
nursing graduates in violation of bond agreement 
executed;

(b) if so. the reasons therefor.

(c) whether the AIIMS has recruited nurses from 
outside; and

(d) if SOT. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N .T. 
SHANMUGAM) (a) No. Sir.

(b) Does not arise.

(c) and (d) The Institute have made regular 
•ppointmwtts to the posts o( SM w Or. II w  p«r the 
prascrilMd sal«:tion procedure.

StraM ChlMran

3293. SHRI ASHOK N. MOHOU 
SHRIMATI RANEE NARAH;

Will the Minister Qf SOCIAL JU S TIC E  AND 
EMPOWERMENT be pleased to

(a) wtiether the number of street children has 
Increased durtng the last two years;
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(b) if 80, the details thereof and the 
talcen to rehabilitate them;

being (•)
In regard to Ihe kiegi

(c) whether the schemes introduced by the Union 
Qovemment for the welfare of street children during each 
year of the cunrent Five Year Plan have achieved its 
target;

(d) If not, whether the street children have been 
benefited from the grants-ln-aid provided under these 
schemes;

(e) If so, the details of voluntary organisations in 
Assam receiving such grants-in-aid from the Union 
Government indicating the area of their activities in this 
regard; and

(f) the funds received by these organisations during 
the said period for this purpose?

THE MINISTER OF STATE OF THE l\4INISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI); (a) and (b) No such Sunday about 
the No. of children in India has been conducted by the 
Ministry. However, the Ministry has a Scheme called 
Integrated Programme for Street Children implemented 
through NGOs for rehabilitating Street Children.

(c) Physical target Is not fixed under the scheme for 
welfare of street children.

(d) Yes. Sir.

(d) and (f) The statement is given.

Statmnsnt

S.No. Name ot the 

organisation

ACM (H

Adiviiitts Five Y«r Ran (Rs. t  lakh)

1. Indian Coundl for 

CNId Welfare. State Guwahatl 97-9B 98-99 99-2000

Brand),

G.N. Bardold Road. 

Ambari, Quwahati. Aasam

6.10
t i  dMi

5i6

Selection of Doordanhan Programmea

3294. DR. SUSHIL KUMAR INDORA:
SHRI SHANKERSINH VAGHEI>:

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

of Doordarshan programmes;

(b) If so. tte details thersof;

(c) the number of complaints received during 1996- 
99, M date;

(d) whether the Government have got them 
InveeHgated through non-departmerrtal agencies;

(e) IT eo, the outcome thersof In eech caee; and

(0 Ihe measuffSB taken by the Qovemment to lmpro¥e
Mm ------ *-*----A# Mm ft n n mcim ij*-——^me wonong or me uooroafsnanr

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND M II^ TE R  
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (e) During the years 1996 
and 1999. 3 complaints have been received t>y the 
Qovemment with regard to the Irregularities In 
of Doordarshan programmes. In 2 of the 
preliminary departmental enquliy has been initiated. The 
third case is with CBI for Investigation. In addition, 4 
complaints were aisc received by Doordarshan, which 
were dealt with as per prsecribed procedure and were 
not found tenable.

(f) Praaar Bharati has Informed that the areas of 
activities in Doordarshan prone to cormption have been 
identified and orders have been issued streamlining the 
procedures involved in piooeesing the serials/programmee/ 
events etc. Also all the complaints regarding aSeged 
corruption in Doordarshan are examined thoroughly.

National BMkMrd Claaaee Rnanoe and
Development Corporation

3295. SHRI ASHOK PRADHAN: Will the 
SOCIAL JUSTICE AND EMPOWERMENT be 
state:

(a) the details of target and achievements mads by 
the National Badcward Classes Finance and Development 
CoiporaUon, U.P. during the last three years and as on

(b) whether the Union Government are aware 
about the alleged misutUlsalion of funds by the Stale 
NBCFDC;
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(c) if 80, whether the Union Qovommont have 
constituted any Committee for monitoring its activities; 
and

(d) if 60, the outcome thereof and the action taken 
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The National Backward Classes 
Finance & Development Corpomtkm provides financial 
assistance to the eligible members of Backward Classes 
through State Channelising Agencies nominated by the 
concerned State Qovemments. In Uttar Pradeeh, the Uttar 
Pradesh-Pk:hhara Varg VitU Vikaa Nigam Ltd. has been 
nominated as State Channelising Agency to obtain loan 
from NBCFDC. The details of amount sanctioned and 
disbursed during last three years on the demand of SCA 
are as under;

(Rs. in lacs)

Year Sanctkmed DIabureed

1996-97 72.334 48.46

1997-98 1898.824 141.58

1998-99 631.571 1360.38

Total .2602.729 1560.41

Cumulative 
Amount (Since 
inceptk)n till date)

6026.58 2922.040

(b) No Instance has come to the notloe so far.

(c) and (d) Question does not arise.

reeling of SkMha Medleine

3296. SHRI C. SREENIVASAN: WIN the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a SkfcJha medicine has been teeted on
HIV patients at Institute of Thorack; medteine in Tambaram 
Chennai;

(b) if so, the details and the reaction of the 
Government thereto;

(c) wh«lh«r the Gk>vemin*nt prapoM to conduct 
further teet In order to produce It In a Iwge eoalc;

<d) H eo. the detalto thereof;

(e) whether the Qovemment piopoee to provide furtde 
to the Slddha faculty of Tamil Nadu In order to carry out 
further reeearch; and

(f) H so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N .T. 
SHANMUQAM) (a) and (b) Yes. Sir, preNmlnary study 
has been conducted ot Institute of Thoracic Medicine In 
Tambaram, Chennai, on few patients. These dnige are 
Rasagandha, Mezhugu. Amulcltara Chooranam and 
NeliMui Lehiyam. The result of this study does not draw 
any conclusion on the efficacy of these drugs on HIV 
patients.

(c) to (f) Government of India has advieed the 
Superintendent ot the above institute to submit a pioloool 
for conducting Double Blind Placebo Control Trial to 
property validate the efficacy of the Siddha drugs in 
treatmant of HIV patients.

Compmar Lttaraey

3297. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state;

(a) whether the scheme class proiect computers 
Hleracy was njnning at secondaiy school level;

(b) if so, the status of this scheme and the number 
of schools covered under the scheme so far, State-wise;

(c) whether this scheme has been discontinued;

(d) if so, the reasons therefor; and

(e) the stsps taken to continue the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELO PM ENT (SHRI 
JAYSINORAO QAIKWAD PATIL): (a) to (e) Under the 
•Centrally Sponsored Scheme of Computer Literacy and 
Studies in Schools' (CLASS) central assistance was 
provided to States and Union Tenltories for purchase of 
Computer hardware and for implementing the Computer 
Literacy in Government and Government aided Secondary 
and Senior Secondary Schools. A statement showing the 
stale wise number ot schools covered under the C U S S  
scheme is enclosed. The Department of Education is 
tomHriaUng a new scheme in place of erstwhile ‘Computer 
Literacy and Studies in Schools' (CLASS) Scheme.
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SOiimnwnt
1 2 3

Ststewise Position of Schools Co¥smd Undsr ths 
Scheme of Computer Utemey snd SMUm

in Schools (CLASS)
16. Mizoram 17

SI.No. N a m  of States/UTs No. of Schools 
covered under the 

CLASS Scheme

17 Nagaland 17

1 2 3
^8 Orissa 117

1. Andhra Pradash 172 19. P U f ^ 137

2. Arunachal Pradesh 20 20. Ralasthan 239

3. Assam 102
21. SiMdm 22

4. Bihar 123
22. TamU Nadu 196

5. Goa 70
23. Tripura 46

6. Gujarat 171
24. Uttar Pradesh 434

7. Haryana 127

25. Weet Bengal 257

8. Himachal Pradeah 214

26. AAN Island 22

9. Jammu & Kashmir 53

10. KamatiiJta 377
27. Chandigarh Admn. 8

11. Kerala 177
28. NCT (DeM) 210

12. Madhya Pradesh 422
29. Omkm & Nagar HaveK 9

13. Maharashtra 404 30. Daman & Din 4

14. Manipur 26 31. Lakshwadeep 9

42 32. Por>dtoherry 8
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[Translation]

Operation of Doord in han

3298. SHRI ARUN KUMAR:
SHRI AJIT SINGH:

Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state:

(a) whether there is lack of skilled/trained 
professionals for the operation of Doordarahan;

(b) if so, the reactk>n of the Gov thereto;
and

(c) the steps taken by the Qovemrnant ln this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) to (c) It is fett that there is 
a need to improve the quality of aervk^, cradMHty and 
professionalism in Prasar Bharatl and, accordingly, a 
comnfMttee has been constituted to study the working of 
Prasar Bharati and make appropriate rsoommendattons 
in this regard.

(English}

Equated Freight Scheme

3299. SHRI SUNIL KHAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the high power committee under the 
chairmanship of Sh. C.H. Hanumantha Rao has 
recommended to abolish the Essential Commodities and 
withdraw equated freight scheme, relating to distrtoution 
of fertilizer to States;

(b) if so, the effected States on this account; and

(c) the steps taken to help the effected States in this 
matter?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) to (c) High Powered Fertilizer Pricing Polfcy Review 
Committee, set up under the Chaimfianship of Prof. C.H. 
Hanumantha Rao to review the existing system of 
subsidisation of urea and to suggest an alternative broad 
based, acientific. and transparent methodology, has inter 
alia recommended the abolition of the Essential 
Commodities Act allocations for movement of fertilizers

and the withdrawal of the equated freight scheme. No 
dedak)n has yet been taken by the Government on the- 
above reoommendatton of HPC. Therefore the queaton 
of ensurtng aupply of urea to affected Statea does not 
arise.

Boarding Houaaa for 8Ca/8Ta

3300. SHRI RATILAL KALIDAS VARMA: Will the 
Mlnlater of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state:

(a) the details of Boarding House opened in the 
States for SC/ST students during the last three years. 
State-wiee; and

(b) the number of students availed the facility in each 
State partk̂ ularly in Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) There la no acheme whtoh 
provkjes for opening of Boarding Houaee exciuah^ly for 
SC/ST students.

(b) Does not arise.

Kannada Channel

3301. SHRI R.L. JALAPPA: Will the Miniater of 
INFORMATION AND BROADCASTING be pleaaed to 
state:

(a) whether the Govemment have any proposal to 
launch 24 hours Kannada regional chennel of 
Doordarshan; and

(b) If not. the other measures being taken to compete 
the private regk>nal channels in the State?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) Prasar Bharati have intimated 
that there la a proposal to launch 24 hours Kamataka 
Regtonal Servtoe of Doordarshan by earty next year.

(b) Does not arise.

Welfare Schemea

3302. SHRI K. YERRANNAIDU: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleaaed to 
state:
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(a) the details of welfare schemee t>eing c;arried out 
in States ttirough the voluntary organleatlona/NQOe; and

(b) the number of organisations which have taken 
grants from the Government of Andhra Pradesh during 
the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The following welfare schemes 
of the Ministry are being carried out in StalMaMion 
Territories through the voluntary organisationa/NGOs.

(b) This infomiatlon is not available in the Ministry, 
as pertains to State of Andhra Pradesh.

S.No. Name of the Schenw

1. Promote Voluntary Action for persons with 
DisabWttes.

2. Assistance to Disabled Persons for Purchase 
of Aids/Appliances.

3. Prevention of Alcoholism and Substance (Dnig) 
Abuse.

4. Grant in aid Programme for Assistance in the 
field of Social Defence.

5. Integrated Programme for Older Persons.

6. Assistance to Panchayati Ra) Institutions/ 
Voluntary Organisation/Self Help Construdion of 
Old Age Honoes/Multi Service Centres for Older 
Persons.

7. Integrated Programme for Street Children.

8. Grant in Aid to Voluntary Organisation woffcing 
for the Welfare of Scheduled Castes.

9. Assistance to Volunlaiy Organisation wofMng for 
the Other Bad(ward a seses.

10. Pre-examination Coaching for the Other 
Backward Classes.

11. Pre-examination Coaching for Weaker Section 
based on Economic Criteria.

^Z Shelter for animate.

13. Ambulance Sen îces for Animal Distrsss.

14. Birth Control and immunizalton of Stray Dogs.

ftartin AM --WBWO Oil IflVBONR sSOrlOM

3303. 8HRI KRISHNAMRAJU: WHI the 
INFORMATION AND BROADCASTING be

of
to

(a) whalher the Audience Research Unit of AN Indte 
Radk> has conducted a study on viability of Radk> on 
Internet Services;

(b) if so. the detaite thereof;

(c) whether the Government propoee to stall the 
expansk>n of AIR live audk). broadcast on the Internet: 
and

(d) If so. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY); (a) and (b) No study has been 
conducted on the viability of *Radlo on imemet' by 
Audience Reeearch Unit (ARU) of AH India Radio! 
However, a feedback study of 'AN Indte Radto Uve Service 
on Intemef haa been conducted by the Unit only In DeM 
to assess awareness and extent of the Naleoing to Hve
Hm ■ rlrr»t All in HIm ^--.t. jttq ■ mjrL«MDfoaocasi oi ah inom naoio programmee wDupi mwmei. 
The sarvic* twa be«n found to b* vtiy popular.

(c) No. Sir.

(d) OoM not ariM.

[Tiwn$Mlon]

of Nawapapara from

3304. SHRI SHIVRM 8INQH CHOUHAM: WM 
MMatar of INFORMATION AND BR0A0CA8TIN0 ba 
plaaaad to atala:

(a) whathar tha Qovarnmant hav* racatvatf 
appScatlona to launeli and pubRah dally nawapapara, 
waaMy, monMy magazlnaa at;, in Madhya Piadaah;

(b) M 10, ttw dataila lharaol; and

(c) ««a dadaion of Ifia Qowammar
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TH E  M IN ISTER  O F  S T A T E  O F  T H E  M INISTRY OF 
IN FO R M A TIO N  AND B R O A D C A S TIN G  AND M INISTER 
O F S TA TE  OF TH E  D E P A R TM EN T O F  D ISIN VESTM EN T 
(SHRI AR UN JA ITL E Y ); (a) RNI has received applications 
tor title verification of newspapers and other journals from 
lUadhya Pradesh.

(b) and (c) The number of applications for title 
verification, rcjceived during the period 1.1.1999 to 
>0.12.1999 IS 1145. Out of these. 714 titles were verified 
and 397 titles were refused. For the remaining 34 titles, 
applicants, have been asked to furnish com plete 
documents.

Herbal Industry

3305 SHRI RAVIND RA KUM AR P AN DEY. Will the 
Minister of H E A LTH  AND FAM ILY W E LFA R E be pleased 
to state

(n) whether the Herbal industry is awaiting a decision 
from the World Health Organisation for manufacturing of 
cM aIn drugs;

tM) rt '.iaj'ttie details thereof:

(c ) wt>etl>er western countries have been 
cpnductir|g»,e\i|cl0n»ivp, repiparch on Indian herbs; and

(d) il the details theraqf?

T H E  MlSiiS'TER O F  S T A T E  O F  TH E  M IN ISTR Y O F  
H E A l.T H  A N D  F A tillL V ' w 't L F A R E  (S H R I N .T . 
S H AN M liC lA l/t) {? ) and' (b ) Governm ent have no 
information

(c) arul (d) T h e  Government have no authentic 
informatiorv However, there have been press reports on 
research being conducted on Indian Medicinal plants.

Slim m ing Centres
/vYilhi,/;' - ':n ‘-  • v ' '

3306 SHRI M ANIKRAO H O D LYA  G A V IT; Will the 
Minister nf H E A LTH  AND FAM ILY W E LF A R E  be pleased 
to stftte:

(a) whether attention of the Government has been 
drawn to the news-item captioned “Bimah Ka Shikar Ban 
Rahe Hem Slimming Centres Mem Jane Wale" appeanng 
in the “Nav Bharat times" dated November 25. 1999;

(b) it i'>o the facts thereof and the action being taken 
hy the Govt-inrnent rn thrs riegard:

(0 ) the present number of such centres In the country;

(d) whether such centres are being run by the 
Government/the voluntary organisations;

(e) if so, the details thereof; and

(f) the steps taken to ban such centres?

TH E  M INISTER O F S T A T E  O F  T H E  M IN IS TR Y O F  
H E A L T H  A N D  F A M IL Y  W E L F A R E  (S H R I N .T .  
SH AN M UG AM ) (a) to (f) The Ministry of Health and 
Family Welfare does not maintain data regarding slimming 
centres in the country. Central Govemment Hospitals do 
not run any such slimming centres.

The news-item also refers to slimming centres in the 
Capital. The Government of N C T of Delhi has informed 
that at present there is no law which requires slimming 
clinics to obtain a licence as a health care facility.

[ English j

Basic Amenities in Dwarka

3307. SHRI C.N. SINGH: Will the Minister of UR BAN 
D EV ELO P M EN T be pleased to state:

(a) whether basic amenities are made available in 
the Dwarka Bindapur, New Delhi;

(b) if not. the reasons therefor;

(c) whether due to lack of basic amenities, a large 
number of flats are lying vacant;

(d) if so, the time by which the basic amenities are 
likely to be provided thereat; and

(e) the time since when DDA flats are lying vacant 
for allotment?

TH E  MINISTER O F S TA TE  IN TH E  M IN ISTR Y O F 
U R B A N  D E V E L O P M E N T  (S H R I B A N D A R U  
D A TTA TR E Y A ): (a) to (d) Yes, Sir. As reported by the 
DDA, in most of the sectors of Dwarka basic amenities 
like watef. electricity, etc. are available excepting a few 
sectors where a number of flats are lying vacant due to 
non-availability of power. The requirement of power ha*: 
been projected, by the DDA to the Delhi Vidyut Board 
(DVB) which is required to provide power at the city 
level development. The matter is being pursued vigorously 
by the DDA with the DVB for early completion of works 
of laying of electric services. In view of this, no definite 
date can be given.

(e) A statement indicating the time since when the 
DPA flats in Dwarka which are lying vacant lor allotment, 
is enclosed.
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Statem ent

S.
No.

Name of Scheme 
in Dwarka

Time Since when 
Lying Vacant

1994-95

1 Sector-7 pkt. 2 Dwarka Ph. I
(68 Janta 146 LIG) 3/95

2. Nasirpur pkt. 9 Dwarka
(68 LIG + 174 Janta) 3/95

3. Sector-23 Dwarka
(104 MIG + 147 LIG) 3/95

1996-97

1 Sector-13 Dwarka
(176 SFS+126 MIG + 224 LIG Houses) 3/97

1997-98

(b) if so, the details thereof;

(c) if not. the nfuinner in whk:h the waste and efftuents 
are being disposed off;

(d) whether any such industry is close to the human 

habitation; and

(e) if so, the steps taken to save the habitants from 

poisonous waste and effluents of such industries?

TH E  M IN ISTER  O F  S T A T E  IN T H E  M IN ISTR Y O F  

C H EM IC A LS AN D  FE R TILIZER S  (SHRI RAM ESH 6 a IS):

(a) to (c) According to the Information given by the Central 

Pollution Control Board, the Chemical industries at Sangrur 

have provided solar evaporation ponds, incinerator^ and 

scrubbers as per the requirements of the Industry.

(d) and (e) One of the units, namely M/s.

Agro Chemical Industries Limited, Patiala Road. Sangrur 

is located close to human habitation. The indiiStVy hat 

provided solar evaporation pond for trade e f f l ^ t  and 

alkali scrubber to contain gaseous emissions. The Industry 

has also installed an incinerator.

1 Sector-14 pkt. ‘B ’ Dwarka
(864 LIG Houses) 3/98

1998-9f)

1 Soctor-y Dwarka
(160 DUs out of 468 DUs) 3/99

2. Sector-14 pkt. A' Dwarka (976 LIG) 3/99

3. Pkt 13 Nasirpur Dwarka
(496 LIG out of 808 LIG) 3/99

LPT in Orissa

3309. SHRIM ATI S A N G E E T A  KUMARI SINGH DEO: 

Will the Minister of INFORM ATION AND B R O AD CASTIN G  

be pleased to state:

(a) whether the Government had acquired some land 

for installation of LP T at Patnagarh. Orissal, in 1993;

(b) if so. whether the affected persons have been 

compensated for acquisition of their land:

(c) if so. the details thereof: and

4. Pkt. 6 Nasirpur Dwarka 
(272 Janta houses) 3/99

Chemical Industry in Punjab

3308. SHRI S IM R A N JIT S IN G H  MANN: Will the 
Minister of C H EM IC A LS AND FER TILIZER S be pleased 
to state:

(a) whether the chemical industnes at Sangrur in 
Punjab have installed wastage and effluent treatment 
plants in their industnes;

(d) if not. the steps taken in this regard?

TH E  M INISTER O F S T A T E  O F TH E  M INISTR Y OF 
INFORM ATION AND B R O A D C A S TIN G  AND M INISTER 

O F S TA TE  O F TH E  D E P A R TM EN T O F D ISIN V ESTM EN T 

(SHRI ARUN JA ITLE Y): (a) Building aloncr.vith adjacent 

land for Patnagarh transmitter was hired on rent and rent

IS being paid to the owner by Doordarshan since January, 

1994.

(b) to (d) Do not anse.



323 Written Answers DECEMBER 21; 1999 to Questions 324

Tug of Wir

3310. SHRI P.C. THOMAS: Will the Mihtoter of 
CULTURE. YOUTH AFFAIRS AND SPORTS be pleated 
to state:

(a) whether Tug of War is a popular sport In some 
States of the country especially in Kerala;

(b) if so, the details thereof;

(c) whether the Government have given recognition 
to this sport;

(d) if so. the details thereof;

(e) If not. the reasons therefor; and

(f) the steps talien/proposed to be taken In this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) and (b) Yes. Sir.

The Tug of War Federation is primarily responsible 
tor the promotion of this Sport. The Federation has its 
affiliated units in 26 States and Is conducting National 
Championships.

There is a State-level Tug of War Association In 
Kerala, whose State Team has paiHdpslod in the Nalk)nal
Championships.

(c) and (d) The Tug of War Federation was 
recognised by the Govemment in June. 1999.

(e) and (f) Do not arise.

Demolition Drive by D0A

3311. SHRI MADHAVRAO SCINDIA:
SHRI SUSHIL KUMAR SHINDE;
SHRI RAVI PRAKASH VERMA:

Will the Minister of URBAN DEVELOPMENT be 
pteased to state:

(a) wtiether ttie Delhi Development Authority has 
undertaken demolition drive againat unauthorised 
stnjctures;

(b) if so. the number and nature of tenements 
demolished during the last year till date, location-wiae;

(c) the basis on whk:h structures for demolition are 
selected; and

(d) the extent to whch it is likely to effect the affected 
persons?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
DATTATREYA): (a) DDA has reported that demolition/ 
removal of unauthorised stnjctures is a continuous process 
and taken up on a regular basis.

(b) Details are given in the Statement.

(c) The demoHtk>n exercise is undertaken on the basis 
of complaints received and klentlfk:atk>n by the fleM staff 
of DDA. The programme for denwlltk^ Is fbced based on 
the requirement of land vacatk>n of stay orders by the 
Courts, up-coming unauthoriaed con8tructk>ns. etc.

(d) Raising of unauthorised stmctures or unauthorised 
addlttons is an illegal activity whteh wanranta actten under 
mies/regulations.

Sfafement

DelaHs of Unauttwrised Stnxlufee Demolished by DDA During the Last Year W  Na¥ember, f999

PART-'A’

Zone Nature of Structuiee 1998-99 1999 (Till 
Novembor)

1 2 3 4

East Zone Kucha, Pucca and Semi- 563 769
pucca structures
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1 2 3 4

West Zone Kucha. Pucca and Semi- 
pucoa structures

906 651

Rohini Kucha, Pucca and Semi- 
pucca structures

86 66

South East 
Zone

Kucha, Puoca and Semi- 
pucca stnjctures

662 763

South West Kucha. Pucca and Semi- 475 336

Zone
North Zone

pucca stnjctures 
Kucha. Pucca and Semi- 
pucca stnjctures

193 286

Total 2904 3096

p a r t — *B’

In addition to the above, unajthomed structuree have 
also been removed in 77 DDA fiats in the year 1996-99 
and in 24 DDA flats in the year 1999 (tiU November).

Theft of AnttqueB

3312. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of CULTURE. YOUTH AFFAIRS AND SPORTS 
be pleased to state:

(a) whether tie theft of antiquee are rising at an 
alanning rate in the country;

(b) if so. the number of thefts of antiques which 
came to the notice of the Qovenvnent during fm  last 
three years;

(c) the total number of antiques recovered; and

(d) the remedial measures taken by the Qoverrunent 
to prevent such theft in future?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINQH): (a) Gk>vemment aie aware of a few 
cases of thefts of antiquitiea.

(b) As per avaMabie information, there were seventeen 
cases of theft involving sbdy nine antiquities which w m  
brought to the notice of the Government during the last 
three years.

(c) Sixteen antiquities have been rsoovered during 
the last three years.

(d) Measures have t)oen taken by the Archaeological 
Survey of Indta In concert wAh the enforcing agenolee 
Hks the Canmy Bureau of Inveehgatlon, DIfsotonrte of 
Revenue Intelligence. Customs and the State 
Governments to check the theft of antkjulties by 
intensifying checking at Customs extt points, as well as 
by strict enfoioement of tfie Antiquities and Art Treasures 
Act. 1972. Armed guards have also been depk>yed at 
the selected centrally protected monuments and museums 
under the Archaeological Survey of India.

Hapatttls-B

3313. SHRI NARESH PUGLIA:
SHRI V.P. SINGH BADNORE:
SHRI CHANDRAKANT KHAIRE:
SHRI VUAY GOEL:
SHRI R.L BHATIA:

WIN the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:



327 WrittBtt Answers DECEMBER 21. 1999 to QutaOons 326

(a) whether it is a fact that Hepatltis-B is more 

fatal than AIDS;

(b) if so, the number of persons died from 
Hepatitis-B in the country every year as compared to 
AIDS;

(c) the estimated number of carriers of Hepatitis- 
8 in the country;

(d) the reasons for inccease of such disease;

(e) the funds allocated by the Union Government 
during oach of the three years for control of Hepatitis- 
8 and AIDS, separately. State-wise;

(f) whether India is a signatory to a Worid Health 
Organisation resolution passed in 1997 which said that 
every country should bring Hepatitis-B under the 
Universal Immunization Programme:

(g) If so, the progress made so far in this regard;
and

(h) the steps being taken to control the spreading 
Of Hepatftis-6?

THE I^INISTER OF STATE OF THE MINISTRY 
OF HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUQAM) (a) ar>d (b) As per information available, 
the number of deaths due to viral hepatitis and AIDS 
is as under;—

Viral Hepatitis AIDS
Year Deaths Deaths

1996 903 168

1997 1208 267

(c) Studios based mainly on institutional data 

Ctirriers of liopatitis 8 virus.

(d) Hepatitis B spreads through parental, sexual route 
and from mother to child. Incidence will increase if 
precautions are not taken.

(e) There is no separate programme for control of 
Hepatitis-B. Funds allocated under AIDS programme 
during the last three years is given in enck)sed Statement.

(f) Yes. Sir.

(g) In view of the huge financial impteatlon, there is 
no proposal at present to include Hepatitts-B under the 
ftotk>nal lmmunizatk>n Programme.

(h) Since health is a State subject. It is the 
responsibility of the State Qovemnr)ent to take measures 
for prevention of this disease. However, the Central 
Government has Initiated the following steps to prevent 
the spread of this disease:—

(1) Screening of aN bk>od donors for Hepatitis B 
Virus before transfusion has been made 
mandatory.

(2) Provision of separate syringes and needles for 
each vaccination under the Universal 
Immunisation Programme. For this, gukjalines 
have been Issued for the use of a separate 
sterile syringe and needle tor each injectkMi and 
a septic surgk:al inten/ention;

(3) Under the National AIDS Control Programme 
efforts are being made to promote aaie sex 
behaviour, use of only sterile needles, 
provisioning of access to safe blood etc. On 
account of these efforts, transmission of 
Hepatitis 8 will also be controlled.

(4) In Central Government Hospitals, all health 
personnel at risk are being Immunieed against 
Hepatitis-B virus.

(5) States and UTs have also been adviaod to:

* Undertake free Immunisation of hospital 
staff.

Strengthening Health Education of the 
preventive aspects of the disease;
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Statmrmtt

StelM NM  Grants AMocatad during laai 3 yaam

10 Quaationa 330 

(Re. In Lakhs)

S.No. State/UT Grwits
Allocated
1996-97

Grants
Allocated
1997-98

Grants
Alk)cated
1998-99

1 2 3 4 5

1. Andhra Pradesh 425.00 425.00 660.00

2. Arunachal Pradesh 60.00 25.00 30.00

3. Assam 100.00 100.00 100.00

4. Bihar 26.00 50.00 110.00

5. Goa 25.00 50.00 35.00

t). Gujarat 300.00 250.00 230.00

7 Haryana 130.00 75.00 160,00

8. Himachal Pradesh 115.00 225.00 115.00

9. Jam mu A  Kashmir 25.00 25.00 25.00

10. Karnataka 350.00 175.00 335.00

11. Kerala 225.00 100.00 65.00

12. Madhya Pradesh 425.00 150.00 315.00

13. Maharashtra 9O0J0D 960.00 900M

14. Manipur 200.00 150.00 245.00

15. Meghalaya 35.00 25.00 30.00
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1 2 3 4 5

16. Mizoram 150.00 100.00 100.00

17. Nagaland 190.00 155.00 227.00

18. Orteea 50.00 75.00 100.00

19. Punjab 225.00 75.00 150.00

20. Rajasthan 375.00 225.00 100.00

21. Sikfckn 50.00 50.00 50.00

22. Tamil Nadu 1700.00 2000.00 800.00

23. Tripura 50.000 50.00 20.00

24. Uttar Pradash 450.00 495.00 200.00

25. West Bengal 000.00 100.00 350.00

26. Pondichenry 7.00 0.00 AOM

27. AAN Islands 45.91 31.09 20.00

28. Chandigarh 46.93 28.00 60.00

29. D&N Haveli 17.00 16.00 0.00

30. Daman & DIu 19.00 24.22 15.00

31. Delhi 400.00 25.00 110.00

32. Lakshadweep 16.71 15.42 0.00

Total 77S2.55 6239.73 5587.00
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No P M t No Fail SytlMii

3314. SHRI Q. PUTTA SWAMY GOWDA:
KUMARI BHAVANA PUNDLIKRAO QAWALI:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state:

RESOURCE

(a) whether the Government propose to Introduce 
‘no pass no fail’ system of grading for the X and XII 
examinations being conducted by the CBSE during the 
New Millennium; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) The Central 
Board of Secondary Education (CBSE) has retolved lo 
implement the Grading System and to provide for 
improvement in grades in principle. The decision will k>e 
implemented after working out the details.

Demands of Central Unlveriltlea

3315. SHRIMATI KAILASHO DEVI: WHI the Minister 
of HUMAN RESOURCE DEVELOPMENT be plaasod to 
state:

(a) whether the Central Universities and their affHiatad 
institutions have observed “Save Higher Education Day" 
recently;

(b) if so, the demands and grievances of these 
institutions; and

(c) the steps proposed to be taken by the 
Government to meet their denrmnds?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes. Sir.

(b) and (c) The news items pubHahed in Hindustan 
Times dated 23.11.1999 have flagged, inter-alia. iasues 
relating to financial crisis, role of Ministry of Human 
Resource Devek>pment and University Grants Commission 
in the crisis, merits and demerits of privatisation of higher 
education, threat from invasion of foreign Universities, 
accountability of Vk:e-Chanceilore and teachers. These 
topics have been the subject of discuaaion since long 
and were further discussed in seminars organised in 
various Central Universities on that day. There have been 
recommendations on the above issues, inter-aNa by a 
Task Force and a Group of Experts whfeh have been 
submitted to the Government for conaWtrrton.

3316. SHRI RATTAN LAL KATARIA: WW the Minlater 
of HUMAN RESOUftOE DEVELOPIUCNT be plotted to

(a) whether any complaints regarding admiaaion by 
producing fake caste certificate in the educational 
institutions has been received by the Govemn>ent;

(b) if so. the details thereof; and

(c) the acik>n being taken by the Qovemment In tMs 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELO PM EN T (SHRI 
JAYSINGRAO (3AIKWAD PATIL): (a) The Govwnment In 
the Ministry of Human Reeource DevelopnrMnt has not 
received any specific complaint regarding admMon to 
educational institutions on the basis of fake caste

(b) and (c) Do not artse.

[TmnstMtton]

Right to Shelter

3317. YOGI ADITYA NATH: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY AUEVIATION 
be pleaaed to state:

(a) whether the Qovemment propose to make right 
to shelter as a fundamerrtal right; and

(b) If so. the delalle thereof and the slape takan in 
this regard?

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION (SHRI SUKH DEV SINQH 
DHINDSA): (a) No. Sir.

(b) Doee not arise. 

lEnglishl

3318. SHRIMATI R A N K  NAfHAH:
CO L (RETD.) 80NA RAM CHOUDHARY:

WIU the Mlnlstvr of HUMAN R ESO UR CE 
DEVELOPMENT be pleaaed to state:



335 Written Answers DECEMBER 21, 1999 to Quaations 336

(a) whether standard of education is lagging behind 
in rural areas as compared to urban areas:

(b) if so. whether the Qovemment have worked out 
a scheme to revamp the education system to meet the 
needs of the rural population in the country; and

(c) if so, the details thereof?

THE f^lNISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINQRAO QAIKWAO PATIL): (a) / ^ rd in g  to the 
1991 census, the literacy rate in mral areas is 44.69% 
and in urban areas 73.08%.

THE MINISTER OF HUMAN R E S O U R C E 
DEVELOPM ENT, M INISTER OF S C IE N C E AND 
TECHN O LO G Y AND MINISTER O F  O CEAN  
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(e) Infomiation is being collected and will be laid on the 
Table of the House.

Jhugglt Constructed In DIZ Area, Gole Market

3320. DR. BALIRAM: Will the MtNeter of URBAN 
DEVELOPMENT be pleased to state:

(a) the details of places where Jhuggis have been 
constmcted in Gole Market area New Delhi;

(b) and (c) In pursuance of the emphasis laid jp the 
National Policy on Education (NPE), 1986, as modifted In 
1992, several schemes have been launched primarily to 
meet the educational needs of the rural populatk>n. These 
schemes include Operation Blackboard, Non Formal 
Education, Mid-Day Meal. District Primary Education 
Programme. Total Literacy Campaigns and Community 
Polytechnics. Navodaya Vidyalayas provide high quality 
education to talented children from the rural areas. A 
National Council of Rural Institutes has also been set up 
at Hyderabad for promoting higher education in rural 
areas.

(b) the names of the departnnents on whose land 
these Jhuggis have been constructed;

(c) whether the Government have fixed the 
responsibility to prevent the unauthorised occupation of 
Government land;

(d) if so, the action being traken by the Government 
to remove such Jhuggis; and

(e) the time by which these Jhuggis are likely to be 
removed?

Voluntary Organlaatlon for Woman

3319. SHRI BHARTRUHARI MAHTA6: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the details of voluntary organisation receiving grant 
from the Union Government engaged In the welfare of 
women in Onssa;

(b) the crttena laid down for provkling assistance to 
them;

(c) the details of agencies conducting audit of such 
organisations:

(d) the details of the organtaatk>ns black-Msted during 
the last three years: and

(e) the details of schemes being knplemented for the 
welfare of women?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
DATTATREYA): (a) The New Delhi Municipal Council has 
reported that there are 7 jhuggi clusters in Gole Market 
area as per details given below:

(1) Behind Poly Clinic. Jain Mandir, Sector-IV, Raja 
Bazar

(2) Sector iV. Raja Bazar, opposite NDMC 
Electncity Sub-Station.

(3) Block 45 58, DIZ area.

(4) Edward Square. Udyan Marg.

(5) KaU Bari Marg. FINIng Station.

(6) Mother Dairy Block 233. DIZ area.

(7) E.S.S. No. 4, Bhai Veer Singh Marg.
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(b) These jhuggi clusters have come up on lands 
belonging to Land & Development Office.

(c) to (e) The Govemment have been impressing 
upon all land owning agencies, from time to time, for 
talking effective steps lo protect their lands from 
encroachment. However, the jhuggies can be removed 
according to the policy of the Govemment by relocating 
eligible jhuggi dwellers etc. No time frame can be set for 
removing the jhuggias.

eaHier report of 1994, the cost of medical education per 
post-graduate student ranges from Rt. 71.000/- to Rs. 
1.46 lakhs per annum in Qovemment medical colleges. 
The fee being charged for these courses from the 
students is very nominal.

(c) The number of doctors in whose cases NOCs 
have been issued for going abroad for higher studies/ 
residency/training during 1997. 1998 and 1999 (tiH date) 
is 1583, 1688 and 1589 respectively.

[Translation)

Expenditure Incurred on MBBS Students

3321. DR. M.P. JAISWAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the expenditure being incurred by the Qovemrnent 
on a student studying in M.B.B.S. and M.D. student in 
Govemment colleges;

(b) the amount out of the said expenditure charged 
from the student;

(c) the number out of these doctors have gone 
abroad during the last three years;

(d) whether the Govemment propose to maM it 
compulsory for the doctors passing out of Qovemir-^ 
medical colleges to work In rural and backward areas for 
certain period; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
h e a l t h  a n d  FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) and (b) There Is no uniformity In 
expenditure incun̂ ed by Govemment on medteal educatton 
per student at under-graduate and post-graduate levels 

the figure varies from State to State. As per a study 
commissioned by the Medical Council of India In 1998 
the average cost of medical educatton per student In a 
Government medrcal college is about Rs. 3.15 lakh per 
annum at undergraduate level during the pertod 1994-95 
to 1996-97. No fresh study has been conducted on coet 
of post-graduate medk»l education. However, as per an

(d) and (e) The Central Council of Health & Family 
Welfare at Its meeting heki in April, 1999 has Inter-alia 
resolved that a minimum of 25% of post-graduate aeata 
may be served for in service medical ofncers who have 
put in minimum of three years Servioe in rural areaa with 
a bond that they wHI serve the Qovemment for five years. 
This resolutk)n of CCH&FW has bMn oommunteMd to 
the State Qovemments for appropriate actk>n at their er>d.

3322. SHRI KANTILAL BHURIA: WUI the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleaaed to

(a) the amount spent on the welfare schemes meant 
for the persons bek>nging to Scheduled Caetea/Schedulod 
Tribes, wkSows, handk:apped and minorities in Madhya 
Pradesh during the last three years; and

(b) the number of persons beneAtled under theee 
echemes during the sakJ period. eate0ory-wise7

THE MINISTER OF STATE OF THE MINISTRY 
OF SOCIAL JU S TIC E  AND EM POW ERM ENT 
(SHRIMATI MANEKA QANDHI): (a) and (b) The 
infomurtion is being collected and will be laM on the 
Table of the Houee.

[EngHah]

Swastfiya Rakahak Scheme

3323. SHRI RAMANAND SINQH:
SHRI SURESH CHANDEL

W » the Minister of HEALTH AND FAMILY WELFARE 
be pleaaed to state;
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(a) whether ‘Swatthya Rakshak* acheme was 
launched to provide health facilltiea In the country;

(b) if 80, the details of honorarium fixed therefor

(c) whether the Government have received any 
representation to increase the amount of honorarium;

(d) if so. the details thereof;

(e) the reasons for not increaaing the amount so far;

(f) the time by whrch it is likely to be raised blongwith 
the revised amount thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N T . 
SHANMUQAM) (a) Yes, Sir. The scheme was launched 
in 1977 with the objective of providing primary health 
care services at the door steps of the people.

(b) Under the Soh«ne the VMage Heaitt) GkjMes were
to be given an honorarium of Rs. 56/- per month.

(c) and (d) Qovemment have been receiving such 
representations from time to time. The main demands in 
the representations are about raising of the honorarium 
amount, restoration of medicine kits to Village Health 
Gukies and to provkle them with all the facilities available 
to the Govt. Servants etc.

(e) and (f) An expert committee has recently reviewed 
the scheme in all its aspects and made certain 
recdmmendatlons. The final decision Is expected to be 
taken soon after the conclusion of certain cases pending
in the Court.

Of KTimary iieaiui v/emree 
in Rural Areaa

3324. SHRI RAMSHETH THAKUR:
COL. (RETD.) SONA RAM CHOUDHARY: 
SHRI A. VENKATESH NAIK:
SHRI RAMDAS ATHAWALE:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the number of hospitals functioning in mral 
of the country. State*wtse;

(b) the criteria for upgrading the Primary Health 
Centres to rural hospitals in the country;

(c) whether these hospitals are suffk:lent to meet the 
requirement of local population;

(d) if not, whether the Government propose to 
increase the number of hospitals and provide more 
medtoal facilities in the rural areas of the country;

(e) If so. the details thereof. State-wise; and

(f) the time by whk;h these centres are likely to be 
increased?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM) (a) The number of sub-Centres. Primary 
Health Centres. Community Health Centres and Rural 
Family Welfare Centres functioning in the country as on 
30.6.96 are given in the enck>eed statements I and II.

(b) A PHC Is a 4-6 bedded Primary Health Care 
Unit whereas the Community Health Centres is a referral 
unit for Primary Health Centres. There is a acheme for 
upgrading 25% of an existing Primary Health Centree 
into 10 bedded Community Health Centres/Rural Hospital. 
The major considerations for selecting a Primary Health 
Centre for such upgradation are its communk»tk>n facilities 
and approachability from the areas of the other Primary 
Health Centres for which it is to sen/e as a refenral unit. 
A Community Health Centre has 4 specialist doctors 
alongwlth 25 other staff. H is also equipped with an 
operatton Theatre and neceesary nnedicines.

(c) to (f) As per the demographic norms for setting 
up rural health facilities, there shouM be a Sub-Centre 
for a population of 5000. a Primary Health Centre for a 
population of 30.000 and a Community Health Centre for 
a populatk>n of 1.20.000. For tribal and hilly areas the 
population nomns for Sub-Centre, Primary Health Centre 
and Community Health Centre are 3000. 20.000 and 
80.000 respectively.

As per these demographic nomna there are country 
wide shortages of 7683 Sub-Centres, 1513 Primary Health 
Centres and 2899 Community Health Centree.

The targets for opening new Sub-Centres for the 
9th Five Year Plan period are given in the endoeed 
statement III.
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SI.
No.

StateAJT Sub Camraa PHCs CHCs Data of 
imtk 
Rapoit

1 2 3 4 5 8

1. Andhm PradMh 10668 1336 207 30.08.98

2 AnmMhal Prwlash 246 47 9 30.08.98

3. Assam 8280 819 106 31.03J6

4. Bttiar 14780 2209 148 31.08.98

5. Qob 172 18 6 30.08.98

6. Quiarst 7274 980 188 30.08.98

7. Haryana 2209 400 84 30.08.88

8. nitflBCnBI rn K IM n 2093 322 55 30.08.98

9. J&K 1700 337 45 31.01.98

10. KamMaka 8143 1801 242 31.12.97

11. K M a 5094 980 80 30.08.88

12. Madhya Pradash 11938 1814 198 31.t2.97

13. Maliaraahtra 9725 1899 308 30.08.98

14. Manipur 420 69 18 30.08.98

15. Meghalaya 377 85 13 30.08.98

16. Mizoram 324 38 6 31.01.98
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1 2 3 4 5 6

17.

■ s................... •"

Nagaland 244 33 5 30.06.98

18. OriAsa 5927 1352 157 30.06.98

19. Punjab 2852 484 105 31.03.98

20. Rajasthan 9850' 1646 261 30.06.98

21. Sikkim 147 24 2 30.06.98

22. Tamil Nadu 8661 1436 72 31.03.96

23. Tripura 637 58 11 30.06.98

24. Uttar Pradeih 20163 3808 310 31.12.97

25. West Bengal 7873 1556 89 31.03.95

26. A&N Islands 97 17 4 31.03.98

27. Chandigarh 13 — 1 30.06.98

28. D&N Havell 36 6 — 30.06.98

29. Daman & Diu 21 3 1 30.06.98

30. Delhi 42 8 — 30.06.96

31. Lakshadweep 14 4 3 30.06.98

32. Pondteheny 80 43 4 30.06.97

All India 136818 22991 2712

(Figures art provisional).
— : Nil.
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Smrnimtt H

Run! Family WaUam C m hm  In DKftm t

SI. State/Union Territory RFWCs 15. Ortssa 314

1 2 3 16. P U f ^ 129

1. Andhra Pradesh 420 17. Ri^asthan 232

2. Assam 146 18. Sikkim 15

3. Bihar 587 19. TamH Nidu 383

4. Gujarat 251 20. Trtxiia 35

5. Haryana 93 21. Uttar Pndeah 907

6. Himachal Pradesh 77 22. Weet Bengal 335

7. Jammu & Kaahmir 82 23. Chandlgafh 1

8. Karnataka 268 24. DeN 8

9. Kerala 163 25. Qoa 13

10. Madhya Pradesh 460 26. Mizorarn 14

11. Maharashtra 428 27. Pondichefry 12

12. Manipur 31 28. Anmachal Pradeeh —

13. Meghalaya 23 Total: 5435

rnanmmnt m

Ntmh Plan (1997-iOOe) and Annual Tatgam tor Vm yaar /O0MOO0 for «w  
aatabtalmanl ot Sub^Santm. PHCa and CHCa

SI. StatesAJTs PHCe CHCe

No. Ninth Plan Annual NkHh Plar̂ Annual Ninth Plan Annual
taigst Taiget

(1 9 9 9 ^)
taiget target

(1 9 9 9 ^)
taiget taiget

(1 9 9 9 ^)

1 2 3 4 5 6 7 8

1. Andhra Pradeeh 0 0 372 93 220 55

2. Arunachal Pradesh 0 0 0 0 0 0
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1 2 3 4 5 6 7 8

3. Assam 0 0 107 t ? 76 19

4. Bihar 1026 257 428 107 511 128

5. Goa 0 0 6 1 1 0

6. Gujarat 0 0 68 17 71 18

7. Haryar>a 183 46 16 4 39 10

8. Himachal Pradash 0 0 0 0 0 0

9. J&K 0 0 0 0 4- i

10. Karnataka 0 0 0 0 26 7

11. Kerala 0 0 0 0 1QD 25

12. Mahdya Pradesh 184 46 206 52 307 77

13. Maharashtra 303 202 61 15 135 34

14. Manipur 0 0 0 0 0 0

15. Meghalaya 87 22 0 0 6 2

16. Mizoram 0 0 0 0 0 0

17. Nagaland 81 20 21 5 9 2

18. Orisaa 447 112 0 0 108 27

19. Punjab 6 1 0 0 14 4

20. Rajasthan 0 0 0 0 51 13

21. Sikkim 0 0 0 0 2 1
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1 2 3 4 5 6 7 8

22. Tamil Nadu 0 0 0 0 237 59

23. Tripura 42 11 40 10 13 3

24 Uttar Pradesh 2184 546 0 0 621 155

25. West Bengal 2483 621 170 43 342 86

26. A&N Islands 0 0 0 0 0 0

27. Chandigarh 1 0 2 1 0 0

26. D&N Haveli 6 2 1 0 2 1

29. Daman & Diu 0 0 0 0 0 0

30. Delhi 148 37 24 6 8 2

31. Lakshadweep 0 0 0 0 0 0

32. Pondichenry 0 0 0 0 0 0

All India 7686 1922 1621 3«0 2903 726

Ahdifi Kln0i MdmiiiMPnlt

9325. SHRI PABAN SINQH QHATOWAR; W i  the 
MifWer of CULTURE. YOUTH APFAfRS AND SPOPCTi 
be pleaeed to state:

(a) whettier the Oovemment «re  oenaldeHng to 
declare the old historical monument of *Ahom Kings” at 
Sibeagar in Assam as heftfpe sHe;

(b) if so. the details thereof; and

(c) if not, the

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) and (b) Four monumafUs d  the

Ahom Kings m Staagar nCr.. VIshmidol. Shradol. Oevldol 
and eight cannons on the banks of a local tanks ans 

s monuments of national impoitanoe
under the Ancient Monuments and Arohaeolgical Sites 
and Remains Act of 19Se. There is no proposal to declare 
them as heritage site,

(c) The question does not arise.

AIDS

3326. CO L <RETD.) SONA RAM CHOUDHARY: WMi 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to stals:

(a) whether the spread of AIDS is due to influx 
foreign touflsts In the country, espedaHy in Barmer and 
Jaisaimer dtotilcts of Rajasthan; and
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(b) if 60. the steps taken/being taken by the Union 
Government to control the spread of this disease?

THE I^INISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) No. Sir.

(b) Does not arise.

T.B. Patients In Andhra PradMh

3327. SHRI A. BRAHMANAIAH; WHI the Minister of 
HEALTH AND FAMILY WELFARE be pleaaed to state:

(a) whether a large number of persons are aufferlng 
from Pulmonary T.B. in Andhra Pradesh;

(b) if so. whether any survey has been conducted 
by the Indian Council of Medical Research in this regard;

(c) if so. the findings thereof alongwtth the areas 
where this study was conducted;

(d) whether any fresh initiatives are Nkely to be taken 
to check Pulmonary TB in Andhra Pradeah;

(e) if so, the details thereof;

<f) whether the ICMR Expert Committee has 
recommended to continue BCG vaccine for chiMren in 
the country; and

(g) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM) (a) Out Of 12.4».445 T » :  pifleW  reported 
in the country during 1998-99; 7B,467 wii% from Andhra 
Pradesh:

(b) ICMR has not conducted any sufvoy In Andhra 
Pradesh on prevalence of pulmonary T.B.

(c) Does not arise.

(d) and (e) It is propoeed to cover the entire state 
of Andhra Pradesh under Revtoed Natlonaf T.B. Control 
Programme (RNTCP) in a phased manner, with the 
assistance to the tune of Rs. 109.93 crores from 
Department of International Development <DFID). At 
present only two districts viz. Medak and Hyderabad are 
covered under RNTCP.

(f) and (g) Yes, Sir. The Issue of use of BCQ vaccine 
In EPI was considered in an Expert Group meeting 
convened by ICMR. The group after reviewing the 
published literature and results of studies on productive 
efficacy of BCG on TB meningitis done in India and 
abroad, noted that BCG offers more than 75% protection 
against severe fonns of TB such as meningitis and miliary 
TB in chlklren. The group recommended that BCG shoukj 
continue to be given to infants as part of UIP.

Pending Pro|ecta In Maharashtra

3328. SHRI NAMDEO HARBAJI DIWATHE:
SHRI SHIVAJI VITHALRAO KAMBLE:

Will the Minister of INFORM ATION 
BROADCASTING be pleaaed to state:

AND

(a) the projects taken up for execution and 
development of Doordarahan Network and other 
infrastnjcture In Maharaahtra during the Eighth Plan;

(b) the present statua of the projects;

(c) the details of protects propoeed/^roved for Ninth 
Plan period in the State with estimated coat, project- 
wise;

(d) the reasons for delay in completion of these 
projects in Maharashtra project-wise; and

(e) the steps proposed to be taken by the 
Government for their completion?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF TH£ Q E P A f m ^  QF. DISINVESTMENT 
(SHRI ARUN JAITLEY): (a) and (b) Three studios and 
42, tamamttter projeols wai^ taHin i ^  in Mahaiashtra 
durioo the 8th Plan period AN Ihe^e prefects except m 
VLPT at Wai, hae since been completed and 
commiasioned. Installation of VLPT. Wai has been 
completed and wW be oommieeioned shortly.

(c) Twenty seven projects pr«aantly under 
implementatton in Maharashtra alongwith their capital coat 
are given in Statement.

(d) and (e) Installatton of 15 LPTA/LPT projects out 
of the above 27 projects has been completed and these 
wn be commissioned shortly. The remaining projects are 
at different etages of implementation and are propoeed 
to be completed during the 9lh Plan period.
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Transmitter projects under imptementathh fn 
Maharmshtrm.

HPTa C « p M  ooat (Ra. In lakha)

1 2

1. Chandrapur (1 Kw) 443.70

2. Jalgaon (10 Kw) 917.80

3. Ratnagiri (1 Kw) 586.60

4. Nagpur DO 2(tO Kw) 511.00

LPTa

1. Akalkot 76.00

2. Bhamragad 76.00

3. Oaiyapur 76.00

4. Dhadgaon 76.00

5. Dharmabad 96.00

6. Khanapur 76.00

7. Mangal Wadha 76.00

6. 76.00

9. Patan (Satara) 76.00

10. Phalton 76.00

11 Pulgaon 96.00

12. 96.00

1 a

VLPTa

1. Ambet 77M

2. Afjuni 59.20

a. AahU 6 M 0

4. Chimur 59.20

5. Karar^ (Wardha) 59.20

6. Kurttheda 59J20

7. Pimpalner Sakri 59.20

8. Sai(oH 59.20

9. Sindewahi 59.20

10. Tiwaa 59.20

11. Wai 66.00

3329. 8HRI SULTAN 8ALAHUDD1N OWAI8I: WW tha 
Miniatar of HUMAN RESOURCE DEVELOPMENT ba 
piaaaad to alata:

(a) whether UQC ia running coaching daaaea for 
wealter Sectiona among the educationally badcward 
minoriHea in the country;

(b) if ao. the details thereof;

(c) the number of UnhmttiM and collogM being 
halpMl by UQC In organising thaaa daitaa. Stale-^vita 
and patliculaffy in Andhra Pradaah;

(d) the amount of aaaiatance provklod to thaao 
cantraa during tha laat Ihraa yaaia. 8tata-wiaa;
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(e) whether UGC has constitiJtod a Committee to 
monitor the scheme and review their worldng periodically; 
and

(f) if 80. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE D EVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes. Sir.

(b) The UGC is providing financial assistance to 
selected Universities/Colleges under the Scheme of 
Coaching Classes for Weaker Section amongst 
educationally backward minority communities. Objective

of the Scheme is to enable the atudents to brkSge the 
gaps from their earlier educatk>nal preparation and social 
deprivations.

(c) and (d) A statement showing number of Coaching 
Centres for minorities and the amount ol assistance given 
to them by Unlvefslty Grants Commission during the last 
three years is enclosed.

(e) and (f) Yes, Sir. Th^ University Grahts 
Commissk)n has constituted a Standing Committee fir 
monitoring the scheme and to review the wotldng of these 
Centres. The Committee has already reviewed about 31 
Coaching Centres.

Minorities and the Amount of Assistance given to them by U.G.C. during last three yean

S.No. State Number of Coaohmg 
ClaMM for Minorv 

ties Centres 
(Unlvwiitot)

Number of CoadNng 
Classes for Uinoih 

ties Centres 
(CoNeges)

1996-97

Amount of Assistance 
provided to these Centrss 

during last three
years (Rs. in laMw)

1997-98 1996-99

l ‘ 2 3 4 5 6 7

1. Andhra Pradesh 2 2 2.00 3.00 5.23

2. Assam 1 — 1.00 — —

3. Bihar 2 6 0.30 3.77 4.90

4. Delhi 1 1 2.93 3.80 3.50

5. Gujarat 1 — — 2.25 —

6. Haryana 1 — — — —

7. J&K 2 — 2^8 2.37 1.50

6. Karnataka 1 11 4.90 7.63 10.45

9. Kerala 1 11 5.04 10.42 BM
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1 2 3 4 5 6 7

10. Maharashtra 2 3 1.50 — 3.94

11. Madhya Pradesh 2 1 4.56 2.50 3.50

12. Manipur — 1 0.80 — 0.80

13. PufY)ab — 2 — 0.80 1.30

14. TamH Nadu — 4 OJO — 1.80

15. Uttar Pradesh 6 11 1/.59 13.71 19.70

16. West Bengal 2 1.80 1.30 1 ^

22 55

If^nrtrlwa VIdVBlflVfl In KMMISvWvf^vVIWfli i ll VWI

3330. SHRI T. GOVINDAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleeeed to 
state:

(a) wtiether the Union Government have decided to 
close down Kendriya Vidyalaya No. 1 in Kerala;

(b) if 80. the reasons therffor.

(c) whether the Government have received any 
representation in this regard; and

(d) if so. the details thereof and the action taken to 
restart the said Vldyalaya?

THE MINISTER OF STATE iN THE MINISTRY OF 
HUMAN R ESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) There Is no 
Kendriya Vidyaiaya in Kerala known as K.V. No. 1. 
However, there is a KV in Kasargod whteh is a project 
school sponsored by Central Plantatkm Crops Reeearch 
InstittJte an organisatk>n under the Indian Coundl of 
Agnculture Research. ConsMerlng all the factors and 
references in this rsgard the KVS proposes to do—  down 
the school graduafly as per the request dl the sponsoHng 
organisation.

[TmnBiatton]

Ifwuelment In Ptiarma Industry

3331. SHRI RAMSHAKAL; Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to stale:

(a) whether the Government have received any 
propoaal from Hie inultinational oompanlee regarding 
investment in Pharmaceutical industiy;

(b) If so. the details thereof, oompany-wlae;

(c) the preeent status of these proposals and the 
number of euch prapoeals approved ao far; and

(d) the poNcy of the Government in regard to the 
Investment in phannaceutk^al Industry by the mulllnaik)nal

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (d) The receipt of propoaais for foreign coUborMkm 
is an ofigolng process. The proposals are oonsUersd by 
Forsign lnvestn)ent Promotion Board (FIPB) in ooneultatk)n 
with the administrative Ministry concerned. During the 
period from August igQI to August ig99. 337 foreign 
coNboration(technical and financial) have been approved 
by the Government in the Dnjgs and Phamiaceutlcals 
sector envlaaging forsign equity amounting to Rs. B5B0.68
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[Engliahl

UpMftment of W M k«r Sections

3332. SHRI A. VENKATESH NAIK:
SHRI ASHOK N. MOHOL:

Will the Minister of SOCIAL JU S TIC E  AND 
EMPOWERMENT be pleased to state:

(a) the details of schemes launched by the 
Government for the upliftment of weaker sections during 
the Eighth Plan, State-wise;

(b) the number of persons benefitted therefrom during 
the said period, State-wise;

(c) the total amount allocated to these States during 
the said period, scheme-wise;

(d) whether these schemes are likely to be continued 
during the Ninth Plan period; and

(e) if so, the funds earmarked for these schemes 
during Ninth Plan period and the amount released for 
the current year to the States?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI); (a) to (e) The information is being 
collected and will be laid on the Table of the House.

HUDCO Infrutrueture Pro|Mt

3333. SHRI Y.S. VIVEKANANDA REDDY:
SHRI VILAS MUTTEMWAR:

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state:

(a) Whether HUDCO has launched a dedcated fund 
project Initialisation Fund to finance for preparatk>n of 
infrastructure project reports;

(b) if so. the details thereof and the extent of funds 
likety to be utilised for the purpose; and

(c) the extent to whk:h it is helpful to the compariies?

THE MINISTER OF URBAN EMPLOYMENT AND 
PQVERTY ifkLLEVIATION (SHRI SUKH PEV SINGH 
DHINDSA): (a) Yes. Sir.

(b) HUDCO has a proviaion for financing project 
initiation facHities (Project formulatkm & Project feasibHity/ 
Draft Project Report (DPR) preparation and allied 
activities). The rate of interest applicable for such funds 
is 13-14% per annum on a telescopic tMisis. The extent 
of finance is 100% of the coat of protect report preparotkm 
with a maximum of Rs. 5.00 cron  per project subject to 
a further condition that the total exposure of HUDCO will 
be initially restricted to Rs. 50.00 crore in a financial 
year. The schemes eligible to avail thia facility are 
schemes coming under Utility Infraatructure such as water 
supply, sewerage, drainage etc. Transportation, Area 
Development, Solki Waste Managennent and Ecok>gically 
appropriate infraatructure projects.

(c) The cost of preparatk>n of project feasibMlty/DPR 
as reported by HUDCO is generally of the order of 2-3% 
of the project cost. With the proviaion of such funds, the 
agencies/companies wouM be able to formulate projects 
without investing their own funds. Proper formulation of 
project will enable agencies to implement the project with 
lesaer cost and time over-runs.

[Tranalation]

Central Unhreralty In Bihar

3334. DR. SANJAY PASWAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether there is no Central University in Bihar;

(b) if so, whether there is any propoaal to set up 
Central Umveralty in the State;

(c) if ao, the detaOa thereof and the time by whk^ 
It is likely to be set up; and

(d) if not, the reaaona therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE D EVELO PM EN T (SHRI 
JAYSINQRAO QAIKWAD PATIL): (a) Yea, Sir.

(b) No, Sir.

(c Does riot arise.

(d) Natmnal Polcy on Educatkm stipulates that, in 
view of the rieed to effect an aM-round improvement in 
the instilutk)ns, the main emphasis win be on consolklatk>n 
of, and expansk)n of facUitiee in. the existing institutions. 
Programme of Actk>n also directs that, given the neceasity 
to anrest the declining trend in the flow of plan funds
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from UQC to State Universities and College*, the sever* 
constraint ol resources and ttw need to provide adequate 
infrastructure in the newly established Central Universities 
in the North-East, the Government should exercis* 
restraint in setting up more Central Universities. In view 
of these stipulations Central Qovemment is not in favour 
of setting up of more Central Universities in the country.

[En^ish]

InereM* in AIDS/HIV Caa—

3335. SHRI ASHOK KUtMAR SINQH CHANOEL; 
SHRIMATI KAMTI SINQH:
SHRI SUKOEO PASWAN;

Will the Minietor of HEALTH AND FAIMILY WELFARE 
be piMMed to slat* the detail* of AfOS/HfV UK* auppttad 
to various States tor the treatment of AI08/HIV pdianls 
against ttie demand by State Govemmenls during each 
of the last three years, Slate-wise?

THE fVIINISTER OF STATE OF THE MfNfSTRY OF 
H EALTH  AND FAMILY W ELFARE (SHRI N .T. 
SHANk/IUQAM) The details of the menMy aHooaiien d  
HIV Idto to the Stalee during the laat ttHW y w n  am 
given in the Statement. Theee allocation* af* baaed 
entirely on the demand of the Slate OoMmmenlB.

m nlhly AHoeaUon of HIV T* m  : 199/

SLNo. .Name of the State No. of m  Teit UH 
tfoBod (in no. d  tM )

1 2 S

1. Oalht 20795

2. Punjab $416

3. Haryana 6260

4. Chandigarti UT 465

5. Aaiasthan 11180

6. Himachal Pradesh 797

1 2 3

7. Mttdhya Pradaah 13298

8. Uttar Pradaah 11310

9. Jammu & Kashmir 2125

10. Maharashtra 45781

11. Qoa 1320

12. Daman & Dki 25

13. Dadra & N. HavaN 10

14. (kmtnA 21065

15. Pofviohaciy 756

16. Lakshadweep

17. Andhra Pradesh 7765

18. KemeMa 5475

19. Taml Nadu 6160

20. Kente 6965

21. etiar 4400

22. AAN Islands 126

23. Odsea 6946

24. -----*wwmm IMnQM 22460

25. Asem
e

1026
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1 2 3 1 2 3

26. Tripura „eio y. DeN 35100

27. Sikkim 60 10. Q o r 2058

28. Manipur 800 11. Gujarat 26737

29. Meghalaya 166 12. Haryana 9260

30. Mitoram 645 13. Himachal Pradesh 917

31 Nagaland 140 14. Jammu & Kashmir 2925

32. ' Arunachal Pradesh 55 15. Karnataka 8811

Total. 212426 16. Kerala 8210

Monthly Allocation of HIV Tasla: 1996 17: Lakshadweep 36

SI.No. Name of the State No. of W  Teat kits 18. Madhya Pradesh 10189

allotted (in no. of teats)

19. Maharashtra 62465
1 2 3

1. Andhra Pradaah 9890 20. Manipur 1245

2. Amnachal Pradesh 105 21. 265

3. Assam 2470 22. Mizoram 1870

4. Andaman & Nkxibar 360 23. NagiUand 380

5. Bihar 4840 24. OrlMa 7906

6. Chandigart) UT 4145 25. 1600

7. Dadra & Nagar Haveli 10 26. P i n ^ 5825

a Daman & Diu 25 27. nafasman 1Q330
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1 2 3 1 2 3

28. Sikkim 135 11. Qu|arat 24791

29. Tamil Nadu 11030 12. Haiyana 10665

30 Tripura 1079 13. 1 llm ■ riH ■! firm rtmmt-hnimacnai rnKNen 917

Uitar Pradesh 16340 14. Jwnmu «  KMlmir 2925

32. West Bengal 32090 16. Kw raM a 15212

Total 277174
16. Karala 8210

Monthly Allocation of HIV Taata: 1999
17. LjikahadwMp 36

Sl.No. Name of tt)e State No. of HIV Te« loti
iloHid (in no. of tens) 16. MadKy* Pradath 16049

1 2 3 19. MaharMhIra 44600

1. Andhra Pradesh 16870
20. Manipur 1661

2. Arunachal Pradesh 105

21, Maghalaya 265

3. Assam 3700

22. 930

4. Andaman & Nicobar 646

5. Bihar 4600
23. rirnQKmna 360

6. Chandigarh UT 4368
24. Oritaa 7290

7. Dadra & Nagar Haveli 10
25 Pondtehaify 1760

8. Daman & Diu 25 26. Punjab 6<»25

9. Delhi 45366 27. Ra^ailhan 9639
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1 2 3

29. Tamil Nadu 19786

30. Tripura 964

31. Uttar Pradesh 10666

32. West Bengal 51860

Total 313849

Financial Aaalstanea to NQO

3336. SHRI NAWAL KISHORE RAI:
SHRI SHANKER SINGH VAQHELA:

Will the Minister of SOCIAL JU S TIC E  AND 
EMPOWERMENT be pleased to state:

(a) whether Non>Qovemment Instttutions engaged in 
social work are provided finaricial assistance by the 
Government;

(b) if so, the amount provided to these Institutions 
during the last three years. State-wlae;

(c) whether there Is any separate aocount of financial 
assistance being provided to the non-Govemment’s 
organisations;

(d) if so. the amount made available for each State, 
year-wise; and

(e) the steps proposed to be talcen by the 
Government to monitor the proper utilisation of the amount 
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Yes. Sir.

(b) Amount provided to these Institutions during the 
last three years, statewise is at Annexure.

(c) Yes, Sir.

(d) The amount made available to Non-Govemment 
Organisations in each State, year-wiee is in Statement

(e) The assistance for the financial year is released 
in two instalments and the second instalment is released 
on receipt of inspection report and recommendation of 
appropriate authority. The recommendation, while 
assessing the wotldng of the organisation, also reports 
on the utilization of funds and the progress made.

Statmnmnt

(Rs. in Lakhs)

Name of the State/UT Grants Released

1996-97 1997-98 1996-99 Total

1 2 3 4 5

Andhra Pradesh 713.91 782.10 1211.96 2707.99

Amnachal Pradesh 6J22 928 3.71 19.21

Assam 26.68 18.86 110.62 155.96

Bihar 187.04 246.13 227.85 663.02

Chandigarh 9.40 8.94 33.20 51.54
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1 2 3 4 5

M h i . 256.63 362.77 122a07 1888.47

Go« 21.91 16.67 16.00 66.76

Quim t 106.67 136.10 220.69 486.88

Haryana 171.43 232.97 342.64 747.04

Himachal Pradesh 15.23 12.25 49.20 76.86

Jammu & Kashmir 78.06 14.99 27.43 120.48

Karnataka 209.36 262.45 406.74 if • t 967.57

Kerala 259.St 335.92 1042.72 1636.21

Madhya Pradesh 65.61 68.46 246.47 419.54

Maharashtra 296.64 146.71 497.70

Manipur 146.77 116.01 305.47 570.25

Meghalaya 10.06 6.50 26.24 42.82

Mizoram 32.62 43.74 66.27 182.83

Orissa 134.61 207.21 620.42 982.24

f^ofKwoefiy 6.31 10.82 20.32 86.46

Puniefâ ^ 147.77 117.64 292.86 557.64

Rajasthan 1^.26 240.25 460.26 635.77

T mvM N«du 604 70 343.66 476.23 1124.61
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1 2 3 4 5

Tripura 13.71 27.52 27.82 69.05

Uttar Pradesh 556.33 651.95 1352.01 2560.29

West Bengal 502.43 502.53 713.69 1718.65

D&N Haveli 0.00 3.21 0.00 3.21

Sikkim 1.20 2.06 1.73 4.99

Nagaland 3.41 18.84 32.05 54.30

U p 9 f^ of Mtntal InaHtuUont [Tmn$tBtk>n]

3337. SHRl H.Q. RAMULU; Will th« Minister of 
HEALTH AND FAMILY WELFARE be piMMd to state:

(a) whether the Qovemmeat of Karnataka has sought 
NIMHANS help to upgrade its Mental Institutions;

(b) If 60. the details thereof;

(c) the number of nnental institutions proposed to be 
upgraded; and

(d) the steps taken by the Unk>n Qovemment in this 
regard so far?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRl N.T. 
SHANMUQAM) (a) to (d) Yes. Sir. The Qovemment of 
Karnataka has sought the help of NIMHANS to improve 
conditk>ns in Karnataka Institute of Mental Health. Dhanwar 
and upgrade this instltutton. The Qovemment of Kamataka 
has asked for expert advice and concrete 
recommendations to improve overall condltk)naMmdard 
of care in the Dharwar Mental Hospital. NIMHANS has 
constituted an expert group consisting of senkH faculty 
and hospital administrative staff (with Director NIMHANS 
as the Chairperson) to study the current situatk>n in 
Dharwar Mental Hospital and make specific 
recofnnrwndations to the Government of Karnataka by 
January 2000.

Time Slot for TV Sertala

3338. SHRl AJAY SiNGH CHAUTALA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state

(a) the number of caaea of irregularities detected in 
the aHotment of time stot for T.V. serials during the last 
three years;

(b) the amount involved therein and the toss suffered 
by the Qovemment during the saM period and upto July 
30.1999;

(c) whether any enquiry haa been conducted In this 
regaid;

(d) if so, the detaHs thereof; and

taken or propoeed to be taken by 
the person involved therein?

(e) the 
Qovemment

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRl ARUN JAfTLEY): (a) to (e) One case of alleged 
Irregularity In the aMnnent of time stot for TV  serials 
during the last 3 yearn haa been brought to the noHoe 
of the Qovemment and the same la
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[English]

Voeatlonal CouraM

3339. DR. LAXMINARAYAN. PANDEYA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT t)e 
pleased to state:

(a) the details of vocational < 
with mainstream educational courses In various cenHil 
and other universities and colleges;

(b) whether the Qovemment pro^oee to mtmduoe 
more courses in High Technology in Universities and 
colleges and establish mors kwlRiitlons providing euoh 
courses;

(c) if so. the details thereof;

(d) the time by which these courses are likely to be 
introduced; and

(e) if not. the reasons therslor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE D EVELOPM ENT (SHRI 
JAYSINQRAO QAIKWAO PATIL); (a) UQC provides 
financial assistance to eligible Universities and Colleges, 
as per the preecribed nomm. for Introduction of vocsHonal 
subiects In the existing B.A., B.Sc. and B.Com. courses.
A statemerYt Indlcatlna the vocational subiects identified 
for Introduction at undergraduate level is endoeed.

(b) to (e) Appropriate decision regarding introduction 
of new courses Is taken by the Universities themselves 
In consultatkNi with the concerned State Qovemmenis 
and UGC. UQC has already invited proposals for 
introduction of new ooursea in the ktontified dtodplines 
tkirtng the year 2000-2001.

Vocsttonsl Sub/sets MsnHHsd for introducHon at the firat dagma la^al 
the hur ilhi:Aj#iae anaa are indcaM  batow'i M V  f W l f f  v f W  ■m9W 99 r W P W M I W  e^m9WwW»

Discipline Area Subjects

1 2

(i) Arts. Humanities and 1. Functtonal Hindi

Social Sciences 2. Functional Sanskrit

3. Functional English

4. ArchAAOloov A Mil— nlnnw

5. Science & Ait of Teaching

, 6. ^ r iy  ChiktKxxJ Cars and Education

(ii) Commerce, Economks . 
ar>d Management

7. Principles & Practioes of Insurance

6. Office Management & Secretarial PracHoea

9. Tax Procedures A Pradloee

10. Foreign Trade Practices & Procedures

. 11.
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1 2

12. AdverHting. Sales Promotion & Seles Management

13. Computer Applications

(Hi) Scifitm 1. Induatrlal Chemistry
(Seven Streams)

2. Food Science & Quality Control

3. Clinical Nutrition and Oietetice

4.

5. Bio-Technology

6. Biological Techniques & Specimen Preparation.

7. Seed Technology

6. Sericulture

9. Induetrial Fish & Fishery

10. Instrumentation.

11. Geoexploration & Drilling Technology

12. Mass Communication and Video Production.

13. StiH Photography and Audio Production

(h/) Enginooring ar>d 1. Electronic Equipment Maintenance
Technology 2. Computer Maintenance

3. Electrical Equipment Maintenance

4.

( V )  8ubi#cto Relevant 1. A gro-Sen^
to Rural. HMy, 2. Domeetic Animal Fanning
Tribal Areae 3. Forestry & WNdHfe Management

4. Sol Consen/ation A Waisr MenagemerU

5. Rural Handkratls

6. Hil Agriculture

7. Non-Conventional Energy Soureee

8. Dryland AgricuRure

9. Sivlpasture
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Schcmes Undw’ SfMdal Componwit PIm

3340. SHRI P.O. ELANQOVAN: WM the Mlnistw o« 
SOCIAL JUSTICE AND EMPOWERMENT be pleaeed to 
State:

(a) whether the Government have initiated new 
schemes under the Special Component Plan (SCP) to 
improve the life and nature of the Scheduled Caate in 
the country;

(b) if so. the details of the existing schamas;

(c) the funds allocated under SCP In 1990-2000 
annual plan as con^pared to the last five yeare. State- 
wise;

(d) the number of State level monitoring comnnlttee 
and District/Block level monitoring committee constituted. 
State-wise;

(e) whether the Government receives the monthly 
progress report from the District/Block level committees 
and the quarterly progress review report by the State 
level monitoring committees; and

(f) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) No Sir.

(b) The Central Govemment Is implementing a 
scheme of Special Central Assistance to SCP and details 
thereof are given in Statement II.

(c) State-wise funds allocated by the State 
Qovemments/UT Admlni8tratk>ns under SCP in 1999-2000 
Annual Plan as compared to the last five years is 
endoeed in Statement I.

(d) This Information is not available with this Ministry.

(e) The Govemment receives the monthly progress 
report on SCP and quarterly progress review report on 
Special Central Assistance from State Qovemment/UT 
adminlatratlon.

(f) Does not arlee.

Statmnant /

Statement showing the detaib of SCP outlay during 1994-95 to 1999-2000

(Rs. in crore)

SI.No. State/UT 1994-95 1995-96 1996-97 1997-96 1996-99 1999-2000

1 2 3 4 5 6 7 6

1. Andhra Pradesh 264.62 314.90 300.57 339.72 573.46 575.25

2. Assam 73.33 96.20 78.49 66.63 66.63 0.00

3. Bihar 166.69 470.91 260.3 354.70 627.97 594.36

4. Gujarat 76.67 97.16 101.42 171.52 199.55 260.62

5. Goa 4.25 2.66 3.24 2.19 1.64 2.65

6. Haryana 142.56 186.37 177.21 202.65 355.37 407.47
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1 2 3 4 5 6 7 8

7. Himachal Pradesh 77.06 90.25 109.29 121.11 172.81 190.09

8. Jammu & Kashmir 54.83 95.99 74.74 155.40 103.00 12.97

9. Karnataka 303.81 338.79 391.10 385.10 400.50 442.77

10. Kerala 126.62 142.00 209.65 310.23 304.01 301.46

11. Madhya Pradesh 310.78 283.16 339.38 307.30 315.79 390.23

12. Maharashtra 390.28 550.00 541.95 600.00 608.00 640.00

13. Manipur 4.36 8.91 3.84 4.13 022 0.24

14. Orissa 148.00 178.57 244.01 282.04 322.15 347.78

15. Punjab 200.07 227.68 205.00 210.00 220.00 242.00

16. Rajasthan 389.85 486.67 487.12 660.01 688.74 797.41

17. Sikkim 8.4 7.15 4.22 4.22 0.06 0.52

18. Tamil Nadu 523.06 618.25 . 652.39 752.23 825.53 997.41

19. Tripura 25.99 37.12 32.53 40.58 40.88 49.48

; 20. Uttar Pradesh 492.24 809.28 1420.00 1484.00 2159.81 2394.00

1

J 21. 
1

West Bengal 174.35 278.14 146.85 300.38 193.63 0.00

;22.

r

^23.

Chandigarh 11.12 2.47 5.90 10.21 12.87 14.19

Delhi 140.31 149.80 185.22 205.01 211.45 245.30

>
124.
1

Pondicherry 21.94 28.52 32.58 35.47 0.33 0.44
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Statement It

Special Centrat Assistance to Spedai Component 
Plan for Scheduled Castes

(As from 1.10,96)

Introduction: The Central scheme of Special Central 
Assistance (SCA) to Special Component Plan (SCR) for 
Scheduled Castes (SCs) was introduced in l̂ ârch, 1980. 
It is linked to Govemment of India's strategy for the 
development of Scheduled Castes. The new strategy for 
the development Scheduled Castes announced t>y the 
end of 5th Five Year Plan stressed the need for rapid 
socio'^conomic development of Scheduled Castes who 
constitute the poorest of the poor. This strategy Is a 
combination of three instruments namely: (1) Special 
Component Plans of States/UTs and Central Ministries,
(2) Special Central Assistance to Special Component 
Plans of States/UTs and (3) Scheduled Caste 
Development Corporations in the Statea/UTs and share 
capital assistance to States/UTs for these Corporations. 
SCP is designed to channelise the flow of outlays and 
benefits to SC Population from the Central Sectors in the 
Plan of States/UTs and Central Ministries atleast in 
proportions to their population both in physical and 
financial tenns. SCA is an addith^ to SCPs of States/ 
UTs and is intended for augmenting the totality of State's 
efforts for economic development of SC population.

Criteria

The SCA will be released to the State/UT 
Administrations on the basis of following criteria:—

(a) On the basis of SC population of 
the States/UTs

(b) On the basis of relative badwardnesi 
of the States/UTs (Inverse of State 
Per Capita Domestic Product)

(c) On the basis of the percentage 
of SC families in the States/UTs 
overed by composite economic 
development programmes, in the 
Plans to enable them to cross 
the poverty line.

(d) On the basis of the Special ComponefM
Plan to the Annual Plans as

40%

10%

26%

29%

compared to the SC population percenUge in the Statea/ 
UTs.

(ii) 2% of the total budget allocation for the scheme 
will be earmari(ed for North Eastem States 
which implement SCP for SCs.

(iii) 15% of the total SCA raleaaed to the States/ 
UTs. on the basis of the criteria wM be uMieed 
by State Governments/UT Administrations 
exclusively on viable income generating 
economic development programmes for SC 
women.

(Iv) 6% of the total SCA released to the States/ 
UTs will be UMised by them exclusively for the 
economic development of disabled persons 
among SCs.

(v) 3% of the total SCA released to the States/ 
UTs shaH be utilised by the StirteaAiTs for 
supervision, monitoring and evaluation of 
economic development schemes implemented 
with the support of SCA funds.

Second instalment of SCA should be released to the 
States/UTs after ensuring expenditure of cumulative 
opening balances of the previous year and 75% utilisation 
of the first instalment for the current year.

SCA to  h e  ue ad o n lv  an In eo m a Q M iM iiliw i S aH m iim * 

SCA is an additive to the SCPS of the States and is not 
lin M  to any progrsmmes or schemes. The additionality 
of funds aocruihg to the State from the SCA should be 
ueed only for income generating economic development 
schemee and programmes to enable the SC fainlNes to 
croes the poverty line, in an integrated, op6mal and cost 
effective manner, in conjunction with flow of outlays and 
benefits from various sectors of the State Plan (or In 
other words In conjunction with the State’s Special 
Component Plan) as wen as with resources from other 
sources like that of the various corporations, cooperative 
and commercial financial institutions and so on.

SCA may now be utilised for infrastructural 
devek>pment progranvnes In villages with 50% or more 
of SC population, where infrastnictural facilities for overaU 
(tovek)pment of SCs are lacking. Only 10% of the total 
SCA released to the State/UT in a year shouM be utilisad 
for infrastnictural devek>pmenl programmes in the villages 
having 50% or more of SC populatkKi. Out of the budget 
aSocatk>n of Rs. 437 croree for 1999-2000, Rs. 292.10 
crorss has siready been releesed to States/UTs.
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3341

National Commlaslon for Children

SHRI SHIVAJI VITHAL RAO KAMBLE: 
DR. V. SAROJA:

Will the Minister of HUMAN 
DEVELOPMENT be pleased to state;

RESOURCE

(a) whether the Government have decided to set up 
National Commission for Children;

(b) if so. the details thereof; and

(c) the present status of the proposal and temis of 
reference and composition of the Commission?

TH E MINISTER OF HUMAN RESOURCE 
D EVELO PM ENT, M INISTER OF SCIENCE AND 
TEC H N O LO G Y  AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir.

(b) and (c) The proposal is under active consideration.

Launohlng of SeteUHee

3342. DR. V. SAROJA: Will the Minister of OCEAN 
DEVELOPMENT be pleased to state:

(a) whether recently launched satellites have given 
pictures regarding wealth and resources available in 
oceans;

(b) if so, the details thereof; and

(c) the steps being taken to exploH the oceans 
wealth?

TH E M INISTER OF HUMAN RESOURCE 
DEVELO PM ENT. MINISTER OF SCIENCE AND 
TEC H N O LO G Y  AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) IRS-P4 satellite also called Oceansat-I launched by 
the Department of Space in May '99 has a payload on
board called Ocean Colour Monitor, the imageries of which 
capture the information on colour of the sea water. From 
these imageries information on the chlorophyll content, 
inorganic suspended sediments and yellow substance can 
be derived. From the chlorophyll data the estimate of the 
spatial and temporal distribution of the phytoplankton and 
thereby the primary productivity in the ocean can be 
assessed. From the sediment data interpretatton regarding 
the sediment dyr>amics in the estuaries end tidal inlets is 
studied. At present, the Space applk»tk>n Centre of the 
Department of Space are involved in the validation of the 
ocean colour data before it for appHoatk>ne.

Eradication of Leprosy

3343. SHRI S.D.N.R. WADIYAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any target has been fixed by the 
Govemment to eradicate leprosy in the country;

(b) if so, the details thereof;

(c) the assistance obtained from World Health 
Organisation or any external agencies to wor1< for the 
eradication of leprosy;

(d) the progress achieved so far in the efforts made 
for eradicatk)n of leprosy and rehabilitation of leprosy 
patients. State-wise; and

(e) the steps taken to eradicate leprosy in the 
country?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AfJD FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM) (s) Yes, Sir.

(b) The Govemment has set up the target to reduce 
the prevalence of leproey to less than 1 per 10,000 of 
population by the end of year 2000 for achieving 
elimination of the disease.

(c) The assistance obtained from WHO & other 
extemal agencies are as under:—

—  World Bank: Rs. 302 crore assistance taken for 
6 years from 1993-94 onwards for extending 
leprosy servtoes In all the districts & to reduce 
this prevalence of disease.

—  DANIDA: Rs. 43.69 crore for a 5 year period 
for the States of Orissa. MP, Tamil Nadu from
1998-99 onwards.

—  WHO is providing free anti leproey drugs for 
the wtK)le country & support for monitoring of 
the programme.

(d) The State-wise progress achieved in eradication 
of leprosy is at given Statement I. In the year 1961 out 
of total new patients 20% were having disabflity of Grade
II and above. Due to Medical rehabilitation done the 
percentrage of disbled person has reduced to be 3.7% 
by March. 1999 whi£h are currently getting medical 
rehabHMatk>n. State-wise number of such disabled person 
getting mednal rehabilitation Is giverr at Statement 11. In 
addWon to medk̂ al rehatoMtatlon there is the 'Scheme of
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Assistance to Voluntary Organisations for rahabiHtation of 
Jeprosy cured persons’ being implemented by Ministry of 
Social Justice and Empowerment which interalia focusses 
on the socio-economic aspects of leprosy by providing 
financial assistance to NGOs both in rural & urban slum 
areas. The budget allocation and the anrK)unt released 
for the last three years and the number of NGOs assisted 
on an average is indicated below:—

(Rs. In Lacs)

Years Allocation Amount
released

No. of HGOs 
assisted

1996-97 100.00 79.00 09

1997-98 100.00 92.00 18

1996-99 200.00 176.00 22

(e) Steps taken to eradicate leprosy are as under:—

—  The National Leprosy Eradication Programme 
is being implemented as a 100% centrally 
sponsored scheme in all States/UTs.

—  Free I^DT services made available in all districts 
of the country.

—  Adequate funds provided to all the States & 
Districts.

—  Training given to large number of health 
workers.

—  Pubik: awareness activHies and active case
search undertaken in aH the States/UTs during
1st round of MLEC. Based on the successful 
result a 2nd round of Modified Leprosy
Elimination Campaign Is also being implamenlad 
in the States during 1999-2000.

Statement /

Stetewise progress of National Leproey Eradication 
Programme reflected t>y the Prevalence 

rate/10,000 population

S.No. Name of StMAJTs 1981 Mweh, 1999

1 2 3 4

1. Andhra Pradesh 117.20 4.70

2. Amnachal Pradesh 15.90 3J1

1 2 3 4

3. Assam 7.50 2.02

4. Bihar 54.30 16.59

5. Goa 45.90 3.45

6. Gu^rat 29.30 1.57

7. Haiyana 0.70 0.62

8. Himachal Pradaah 16.40 0.96

9. Jammu & Kashmir 8.30 1.32

10. Karnataka 59.80 2.46

11. Kerala 29.50 1.32

12. Madhya Pradaah 23.00 4.39

13. Maharashtra 63.70 3.44

14. Manipur 42.30 2.14

15. Meghalaya 45.50 2.09

16. Mizoram 20.40 1.15

17. 64.90 0.37

18. Orlasa 121.40 9.70

19. P u i ^ 11.90 0.75

20. Ralasthan 2.90 1.87

21. 60.00 2.03
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1 2 3 4 1 2 3 4

22. Tamil Nadu 151.40 5.34 3. Assam 866 12.86

23. Tripura 48.80 1.58 4. Bihar 12816 4.62

24. Uttar Pradesh 37.90 4.57 5. Goa 22 3.34

25. West Bengal 78.80 6.67 6. Guarat 387 3.01

26. A&N Islands 52.60 2.38 7. Haryana 50 6.08

27. Chandigarh 45.40 6.77 8. Himachal Pradesh 23 .6.20

28. D&N Haveli 20.20 14.02 9. Jammu Division 15 2.56

29. Daman & Diu 46.90 3.41 10. Kashmir Division 59 16.21

30. Delhi 4.50 1.75 11. Karnataka 230, 0.87

31. Lakshadweep 250.00 1.74 12. Kerala 143 2.52

32. Pondicherry 125.00 2.64
13. Madhya Pradesh 3126 5.55

Total 57.60 5.19
14. Maharashtra 812 1.55

Statmnent //
15. •Manipur 18 9.14

State-wise No. of Disabled Persona among new cases 
getting Medical RehabHltation 16. Meghalaya 14 5.09

As on March 1999
17. Mizoram 0 0.00

S.No. State/UT Caaee with
Disability Grade 11 

Among new Cases
18. Nagaland 4 5.63

No. %age
19. Orissa 763 1.84

1 2 3 4
20. Punjab 158 7.71

1. Andhra Pradesh 1097 1.66

2. Arunachal Pradesh 28 8.46
21. RalMthan 168 5.66
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1 2 3 4 (a) Keeping in view the overall availability of gas In 
dffferent regk>ns. the level of suppHes to the ferUHxer 
sector per-se by the ertd of year 2001 is likely to remain 
at the current level. However, the actual supplies 
are dependent on the reservoir behavk>r at that point of

22. Sikkim 3 3.53

23. Tamil Nadu 920 1.98
time.

(b) and (c) Do not arise.

24. Tripura 31 6.33
[TransiMtion]

25. Uttar Pradesh 4604 4^8

26. West Bengal 3008 4.19
3345. SHRI RAM TAHAL CHAUDHARY: Will the 

Minister for CHEMICALS AND FERTILIZERS be pleased 
to state:

27.

28.

A&N Islands 

Chandigarh

2

30

3.70

9.04

(a) whether some pharmaceutk»l companies have 
been asked to return the exoees money charged by them 
by seltlng their medicines at higher prices than the prices 
fixed by the Qovemment;

29. D&N Haveli 20 6.10 (b) If so. the detaHs thereof;

30. Daman & Diu 0 0.00
(c) the names of the companies which have returned 

the excees money till date; and

31. Delhi 49 3.35
(d) the details of the companies whk:h have not 

returned the excess money charged so far?

32.

33.

Lakshadvveep

Pondksherry

NR

24

0.00

3.43

THE MINISTER OF STATE FOR CHEMICALS AND 
FERTILIZERS (SHRI RAMESH BAIS): (a) to (d) Yes. Sir. 
A Three Member Committee constituted by the 
Qovemment under the chalmianship of a retired High 
Court Judge detemilnes, under the Drugs (Prices Control)

Total 29480.00 3.76
Order, 1979. the HabHWes of the drug companies on the 
over-charged amounts.

Natural Qes Supply
[ E r ^ h ]

3344. SHRI OILIPKUMAR MANSUKHLAL QANDHI: 
Will th« Minister of CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether the fertilizer sector li IIKely to face 
shortfall in the natural gas supply;

(b) if so, the reasons therefor, and

(c) the steps taken by the Govemmeot in th« regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAJS):

HMRhy SUhM ef ChlMran

3346. SHRI SADASHIVRAO DADOBA MANOLIK: Wil 
the MlnMer of HUMAN RESOURCE DEVELOPMENT be 
pleasad to state:

(a) the details of schemes relating to proper 
psycholooical. physical and social development of child; 
and

(b) the steps taken by the Government for reducing 
the incidence of morality, mobility, malnutfition and school 
dropouts?
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TH E M INISTER OF HUMAN RESOURCE 
D EVELO PM EN T, M INISTER OF SCIEN CE AND 
TE C H N O LO G Y  AND M INISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) The information is being collected and will be laid on 
the Table of the House shortly.

[Translation]

Fertilizer Pesticides

3347. DR. CHARAN DAS MAHANT: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to st t̂e:

(a) the number of manufacturing units of chemicals, 
chemical fertilizer, pesticides and similar Items which are 
hazardous to the human health functioning in the country, 
location-wise;

(b) the units which are located near the densely 
populated areas;

(c) whether the sufficient safety an'angements are
available in these units;

(d) if not. the details of units where the safety 
arrangements are not available; and

(e) the steps proposed to be taken by the 
Government in this regard?

THE MINISTER OF STATE FOR CHEMICALS AND 
FERTILIZERS (SHRI RAMESH BAIS): (a) to (e) There 
are 1436 Major Accident Hazard installations in the 
country spread over 269 districts. Of these, 1309 units 
have prepared on-site Emergency Plans. The Ministry of 
Environment and Forests have notified the Manufacture, 
Storage and Import of Hazardous Chemicals Rules, 1989 
(amendmed in 1994) and the Chemicals Accident 
(Emergency Planning, Preparedness and Response) 
Rules. 1996 under the Environment (Protection) Act, 1966, 
for proper handling of chemicals and management of 
chemical accidents. Different  ̂authorities spedHed under 
the Rules have been entrusted with the respoTMibilities 
to ensure compliance.

(EfighshJ

Technology Park

(a) wtwttwr a proposal tor setting up o( a technology 
park In Uttar Pradesh with a link up base In Bangalore 
has been received from the Government of Uttar Pradesh;

(b) II so, the details thereof; and

(c) the time by which the said proposal Is likely to 
be approved by ttw Union Qovemment?

THE MINISTER OF STATE IN TH E DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT ‘BACHDA’); (a) No such proposal has been 
received in the Ministry of Science and Technology.

(b) and (c) The question does not arise.

[Tmnslation]

TV Tower In Madhya Pradesh

3349. SHRI PUNNU LAL MOHALE: WHI the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state;

(a) whether telecasting of progrsmmes have been 
started from TV tower at Gurela in BHaspur districts of 
Madhya Pradesh;

(b) if not, the reasons therefor; and

(c) time by which all the facilities are likely to be 
provided for the telecasting?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY); (a) No, Sir.

(b) and (c). The deployment of operational staff for 
the Low Power TV transmitter a  ̂ Gurela Is in process. 
The Transmitter would be commissioned as soon as the 
requisite staff Is in posltkm.

3348. SHRI RAVI PRAKASH VERMA: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state:

[EngHsh]

Ploride Content In Drinking Water

3350. SHRI V. VETRISELVAN: WHI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any centralised scheme has been evolved 
to Identify the areas affected in the country due to 
excessive floride content in drinking water,
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(b) if so, the details thereof;

(c) whether ar^y assistance from World Health 
Orgarvsation has been sought for this purpose; and

The medkal dafms above the amount of Rs. 2 lakhs 
upto 5 lakhs be cleared by Director. CQHS and above 
the amount of Rs. 5 lakhs by the Mftnislty of Health & 
Family Welfare.

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) and (b) Rural Water Supply is a State 
subject. Rural Water Supply schemes are implemented 
by the State Governments under the State Sector 
Minimum Needs Programme. The Central Govemment 
supplements the efforts of the States by providing funds 
under the Acclerated Rural Water Supply Programme 
(ARWSP). However, the powers to plan sanction and 
implement Rural Water Supply Schemes, including the 
schemes to tackle quality problems have been delegated 
to the State Governments. As per informatk>n fumished 
by the State Governments on the basis of projections 
made on 1% random sample survey conducted during 
1991-93 and revalidated in 1994, there are 30846 mral 
habitations affected by fluoride in the country.

(c) and (d) Assistance of WHO has been sought for 
procurement of 14 Water Quality Testing Equipment for 
flouride content (fron meters) worth US$ 50477 during 
the WHO Biennium 1998-99.

Financial Powers

3351. SHRI SHRIPRAKASH JAISWAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment propose to develop the 
entire financial powers to Ministries and other subordinate 
offices regarding expenditure over medical treatment;

(b) H so. the time by whteh a final deciskwi is likely 
to be taken in this regard; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM) (a) to (c) There is no such proposal undsr 
consideration of the Govemment. However, the financial 
powers for reimbursement of medk»l expenditure upto

2 lakhs have been delegated to the Head of ^  
CGHS organisation of the concerned CGHS are covered 
city in respect of CGHS penswner benefteiaries and Head 
of the Minietry/Depaitment/Office in respect of senhng 
CGHS beneficiaries.

3352. SHRI CHANDRAKANT KHAIRE; Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the Govemment of Maharashtra have 
requested the Unk)n Govemment to amend the prevention 
of Food Adulteratton Act to msks the offenoes under the 
saki Act cognizable and non-ballable; and

(b) if so. the reaction of the Union Government 
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUCBAM) (a) The Government of Maharashtra had 
requested the Mkiietry of Home Affairs for grant of 
adminlstrath/e approval of the Government of India for 
introduction of Prevention of Food Adulteration 
(Maharashtra Amendment) Bill 1999 in the State 
Legislalure. The propoeed State BM. inter-aNa. provides 
for makkig all offences punishable under the preventkm 
of Food Adulteration Act. 1954 as cognizable and non-

(b) The Government of Maharashtra tias been 
Nifoiiiiou or uie aecwon of ine WNnmry oi neenn wiq 
Family WaVara to ravtaw Ilia vartoua prevWona o( lha 
PravanUon of Food AduHafaUon Act. 1SS4 ineluding tha 
panalty provWona, thoroughly conaldafing lha rapoila/ 
rsoommenaanons oi various oommaiees arxi orQanMaoons 
received in the Minietiy on me e4ito|ect

rrmnslstion]

Nahni Yuva Kendra

3353. SHRI DINESH CHANDRA YADAV:
SHRI RAJO SINGH:

Will the Minister of CULTURE. YOUTH AFFAIRS 
AND SPORTS be pleased to state:

(a) the numt>er and k)catlon of ttie Nehru Yuva 
Kendras functraning at preeent in the country. State-wise;

(b) whether there is any propoeal to open new Nehru 
Yuve Kendra in near future;



395 V̂ ritten Answers DECEMBER 21. 1999 to Questions 396

(c) if 60. the details thereof, locatioivwise;

(d) the amount sanctioned/apent to these kendras 
during the last three years;

(e) whether the Government propose to increase the 
allocation for these kendras in order to promote their 
activities; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) The number ar>d locatk>n of the 
Nehru Yuva Kendras functioning at present in the country, 
State wise, is given in the Statement enclosed.

(b) Not for the present.

(c) Does not arise.

(d) The amount sancttoned/released to the Kendras, 
inclusive of Salaries. Establishment & Programme Funds, 
during the last three years is as follows:

Year Amount in Rupees

1996-97 14,54.41,605

1997-98 15,58,07,100

1998-99 25,34,92,539

(e) Not for the present.

(f) Does not arise.

Statement

SI.No. State No. of Name of Kendra
Kendra

1 2 3 4

1. Andhra Pradesh 23

2. Assam 23

3. Bihar 50

Anantapur, Vijayawada (Krishna), Chittoor. Cuddapah, Guntur. 
Kakindada (East Godavari), Karim Nagar. Khamman, Kumool. 
Mehbubnagar. Nizamabad. Medak (Siddipet). Srikakulam. 
Vishakhapatnam. Adilabad, Vizianagaram, Nellore, Warangal, 
Hyderabad, NaHgonda, West Godavari (Elluru), Prakasham (Ongole), 
Hyderabad (RR).

Dibrugarti, DIphu (Kaibi Anglong), Dhubri, Kamrup (MaKgaon). North 
Lakhimpur, Nogaon, Cachar (Sikhar), Tezpur (Sonitpur). Haflong 
(NC Hills), Karimaganj, Barpeta, Kokrajhar, Jorimt, Sibsagar, Nalbari, 
Goulpara, Dhamegi, Darrang (Mangaldoi). Hallankandi, Golaghat, 
Morigaon, Bongaigon, Tinsukhia.

West Champaran (Bettiali), Bhagalpur. Bhojpur (Arrah), Saran 
(Chapra), Darbanga, Dhanbad. Katihar, Ranchi, Munger, 
Muzaffarpur, Motihari (East Champaran), Nalanda, DaHonganj 
(Palamau), Gaya. Patna. Pumia, Rohtas (Sasaram), Saharsa, 
Samastipur, GIrkllh, Gopalganj, Begusaral, Vaishali (Hajipur). 
Sahebgani. Godda. Deoghar. Madhepura, Madhubani. Dumka 
(Santhal Parganas). Singhbhum-West (Chaibasa), Siwan, Sftamariii, 
Hazaribagh, Aurangabad. Gumla. Nawada, Lohardaga, Khagaria 
(Hajipur North), Jehanabad. Kishangan). Araria. East Singhbhum 
(Jamshedpur). Banka, Buxar. Bhabua (Kaimoor), Sapaul. Bhokaro, 
Chatra, Ganwah, Jamuahi.
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4.

5.

Gujarat

Haryana

19

16

Bharuch. Nadkted (KhMta). Kulch (BhuJ). GkxJhra, 8abarkanlha 
(HImmat Nagar), Junagaih. Mahaarta, Surartdra Nagar. Jamnagar, 
Bhavnagar, Valaad. Surat. Qandhi Nagar. Ahmadabad. Baroda 
(Chhota Udaipur). Danga. AmraU. Palanpur. Ri#(ot.

Ambala. BhiwanI, Qurgaon. Kamal, SIraa. Kurukahatra. Rohtak, 
Fartdabad. Sonapat. Jind. Hiaaar. MaharnJagrah (Namoul). Rawari. 
Yamuna NagUr, Kaithal. Panlpat.

Himacbal Pradesh 12 Bilasapur. Chamba. Dharamaala (Kangra). Hamkpur, Klnnaur. Kulu. 
Kaylong (Lahoul SpM), Mandi. Nahan (SInmour), Solan. SNmla. 
Uha.

Jammu & Kashmir 14 Kathua. Anantnag Bidgam, BaramuHa. Doda, Jammu. Kupwara. 
Kargil. Lah (Ladakh). Pulwama. Poonch. Rajouri. Sri Nagar. 
Udhampur.

Kamataka 20 Bi)apur, Balgaum. Bktar. Chlkmagalur. Qutoarga. Haaaan. 
Kanada (Kantvar). Kodagu (Madaikari). Kolar. Mangatora. Mandya. 
Myaoia. Raichur. Tumkur, Dharwwad. Chitraduiga (Davangara). 
Ballary, SWmoga, Bangak>ra (Rural). Bangak)ra (Urban).

9. Kerala 14 AUappay. Kannur. Thodupuzha (IddukM). Kozhikode. Malappuram. 
Palghat. Pathanamthitaa. Trivandraum. Trichur. Emakulam. 
Koltayam. Kaaaigod. Wynad. QuNon.

10. Madhya Pradesh 48 BetuI, Chhatarpur, Datia. Dewaa. Dhar. Durg. Qwalior, 
Hoahangabad. Indore. Jabiripur. Ralgaiti (Jaahpur Nagar). Jhabua. 
Baater (Kanker), Ratlam, Sahora. Shajapur, Shivpuri. Quna. 
Chhindwara. Damoh. Khandwa. BNaapur. Bhind. Rajgarh (Bak>ra). 
Reewa, Shadol. Raipur, Raiaan, Mandala, U))aln, Morana, 
Narslnghpur. Khargaon (Weat Nimar), Balaghat. Bhopal. Sagar, 
VIdteha. Sidhi. Tikamgarh, Panna, Mandaor. Satna. Sarguja. 
Rajnandgaon. Saoni, Mhow (Indor-ll), Katnl, Champa.

11. Maharashtra 30 Aurangabad. ANbag (Raigad). Bhandara. Kotiapur. ShoUfxir. Thane. 
Jalgaon. Nandad. Yavalmal. A m ra ^ , Qadhoharoi. Jalna, Buldhana, 
Nagpur, Kalyan (Weat). Satara, Ahmadnagar. Naaik. Paibhanl. 
Oemanabad. Dhule. Ratnagiri, Latur. Puna. SIndhudurg. Akola. 
Chandn^r. WanJha. Bead. SangN.

12. Manipur

13. Meghalaya

09

05

Churachandpur. Imphal. Senapati (KongpolqiO. Tamangk>ng. UMvul. 
Thoubal. Chandel. Btahanpur. 8anapali-ll.

Jamtla Hills (Jowai). Weat Qaro Hllla (Tun). Eaat Khaai HM 
(Shillong). Eaat Qaro HWa (WUVm Nagar). Weat Khaai HWa 
(Nongitoin).

14. Nagaland 07 Kohima, Mokokchung. Zunhabolo, Tuanaang. Mon. Wokha. Phak.
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15. Orissa 16 Balasore. Balangir, Mayurbhanj (Baripada), Ganjam (Barhampur), 
Kalahandl (BhawanI Patna), Dhenkanal. Keonjhar, Koraput, PhulbanI, 
Puri. Sambalpur. Sundargarh, Cuttack, Naupada, Khurda 
(Bhunbeshwar). Kendrapara.

16. Punjab 14 Amritsar, Bhathinda, Faridkot. Ferozepur, Gurdaspur, Hoshiarpur, 
Jalandhar, Kapurthala. Ludhiana. Patiala. Ropar, Sangrur. Manaa, 
Fatehgarh Sahib.

17. Rajasthan 30 Ajmer, Banswara. Barmer. Bharatpur Bhilwara, Bikaner, Bundi, 
Chittorgarh, Chum. Dungarpur. Jaipur. Jaiaalmer, Jodhpur. Jalore, 
Swai Madhopur. Sirohi, Tonk. Udaipur, Alwar, Kota. Pali, Dhoulpur, 
Nagaur, Sikar, Jhunjhunu. Jhaiawar, Sri Gangangar, Rajsamand, 
Baran, Dausa.

18. Sikkim 04 East Sikkim (Gangtok). North Sikkim (Mongan), West Sikkim 
(Gayzing), South Sikkim (Namchi).

19. Tamil Nadu 29 Coimbatore, Cuddalore (South Arcot). Dharmapuri, Madurai, 
Pudukottai, Salem. Sivaganga. Tiruchirapalli. Thanjavur. Tirunelveli. 
Nilgiri (Udagmandalam). Vellore, Kamrajar (Virudunagar), Kanya 
Kumari (Nagercoil), Chengalpet (MGR). Erode (Pertyar). Dindigul 
(Anna). Ramanthapuram. Chidambamar (Tutkx>rin), Madras (Rural), 
Nagapatnam, Thiruvannamali. Villupuram, Tiruvalkjr, Theni. Tinivarur, 
Namakkal. Karur, Perambulur.

20. Tripura 03 West Tripura (Agartala). North Tripura (Dharam Nagar), South 
Tripura (Udaipur).

21. Uttar Pradesh 63 Almora, Allahabad. Aligarh, Partapgarti (Avadh), Azamgarti, Badaun. 
Banda, Bijnor. Chamoli. Dehradun, Deoha, Farukhabad (Fatehgarh), 
Fatehpur, Faizabad, Ghazipur, Gorakhpur. Hamirpur, Jhansi, 
Lakhimpur Kheri, Mathura. Meeait, Muzaffar Nagar, Moradabad, 
Nalnital. Mirzapur. Pauri Garhwal, Pithoragarh. Rai Bareilly. Rantpur, 
Sitapur, Saharanpur, Unnao, Uttar Kashi. Varanasi, Sultanpur, 
Lalitpur, Etah, Agra, Tehri Garhwal, Bulandsahar, Shahjahanpur. 
Bahraich, Jaunpur. Bareilly. Pllibhit, Mainpuri, Lucknow. Gonda, 
Barabanki. Bali, Kanpur. Etawah, Jalaun (Orai). Ghaziabad, Hardoi, 
Basti, Haridwar. Sidharth Nagar (Nogaih). Amethi, Maharajganj, 
Mau, Firozabad. Sonebhadra.

22. West Bengal 22 Barsat (24 Parganas North). Burdwan. Murishadabad. Darjeeling. 
Baruipur (24 Pargana South). Jalpaiguri. Midnapore. Purulia, 
Cakjutta, Cooch Behar. Uttar Dinajpur. Bankura. BIrbhum. Hoogly, 
Nadia. Howrah. Malda. Pargapur (Burdwan-ll). Diamond Hart>our 
(24 S. Parg.). Tamluk (Midanapore-ll). Calcutta (South). 
Raghunathpur (Purulia).
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1 2 3 4

23. Arunachal Pradesh 05 Slang (Along). Lower Subansiri (Ziro). Upper SubansIH (Daporijo). 
Lohit (Tezu). Debeng Valley.

24. A&N Islands 06 Nicobar. Port Blair, Kamotii, ChamphaN Bay. Mayabandar (Rangat).
Diglipur.

25. Chandigarh 01 Chandigarh.

26. New Delhi 03 Alipur (New Delhi). MehmuH (New Delhi). Nanglol (New Delhi).

27. Goa Daman & Diu 05 Daman, Panji. DIu, South Goa, North Goa.

28. Lakshdweep 01 Kavarati

29. Pondicherry 04 Karalkal. Pondleherry, Mahe, Yanam.

31. Mizoram 03 Aizwal. LungeN, Qhhlmutulpurt (Salha).

31. Dadra & Nagar Haveli 01 Silvassa.

[English]

Construction of Ho u m s  for DlsabM

3354. SHRI C.K. JAFFER SHARIEF: WiM the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleaaed

to state:

(a) whether there is any scheme to provide house to 
the disabled under the persons with Disabilities Equal 
Opportunities, Protection of Rights and full Participation 

Act. 1955;

(b) if so. the details thereof; and

(c) the allocation made available to the N.Q.Os In 
this regard during the last three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHR1MATI 

MANEKA GANDHI): (a) No, Sir.

M e  or •puHous

3355. SHRI RAM MOHAN QAODE:
SHRI M.V.V^. MURTHI:
6HRI RAMSAQAR RAWAT:

W i ftw Mlniittf of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether betw— n 20-30% of the medicines sold 
In the msricet rspoftod to be spurious:

(b)lf so.
(c) the number of drug

(b) and (c) Does not arise.

the oountiy and the number out of them malnlaMng 
standard;

(d) ths number of companlee which have obtained 
recocK̂ ition from the federal drug authority;

(e) whether the Qovemment have maie any InquMee 
in this regard;

(f) if so. the outcome thereof;
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(g) the number of cases registered against the 
persons for manufacturing and marketing of spurious drugs 
and action taken against them during the last three years, 
company-wise; and

(h) the steps taken by the Government In thi  ̂ regard?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUQAM) (a) No, Sir.

(b) A Statement I indicating the number of samples 
tested, number of samples found sub-standard/spurious 
and percentage thereof to the total samples tested for 
the years 1984-199e is enclosed.

(c) As per the information available, the details of 
number of companies lk:enced for manufacturer of drugs 
and cosmetics by the Drugs Control Organisations as on 
March 31,1998 are given in Statement-ll Information 
regarding number of registered manufacturers maintaining 
worid standard is not available from the State licensing 
authorities.

(d) to (f) As per the feed back made available from 
the State Licensing Authorities, 231 manufacturers were 
granted WHO-GMP (Worid Health Organisation - Good 
Manufacturing Practices) Certificates for export of drugs 
and Phamiaceuticals.

(g) As per the information available, the details of 
number of prosecutions launched cases dacided, convicted 
with or without fine only and acquitals during the period
1995-96, 96-97 and 97-98 are available at Statement-Ill.

(h) To ensure the availability of drugs/medteines of 
good quality, the Durg Control officers In the States as 
well as those under the Central Qovemment draw drugs 
samples from manufacturers, traders etc. and vattdate 
their quality through the Qovemment laboratories. In oase 
any drug is found to be not of standard quality, action is 
initiated against the persons conoemed In terms of the 
relevant provisions of the Drugs and Coemetics Act, 1940. 
Government has also stipulated Good Manufacturing 
Practices (GMP) as a Statutory requirement under the 
Drugs & Cosmetics Act, 1940. Action is also being taken 
to make phannacopooial standards more stringent, to 
advise States to constitutes/reactivate State Drugs 
Advisory Committees to undertake surveillance of 
suspected dealers selling drugs of doubtful quality and 
for augmenting enforcement staff and drug testing facilities 
in the States.

Statement I

A Statement Indicating samples Tested and Found 
Spurious by Various States/UTs Dmgs control 

Organisations During the Period 1984-96

Year No. of Samples 
tested

No. found 
as spurious

%  to 
total

1984-85 18504 48 0.259

1985-86 19035 32 0.168

1986-87 26387 72 0.272

1987-88 20545 31 0.116

1988-89 27696 56 0.202

1989-90 26787 35 0.130

1990-91 31474 125 0.397

1991-92 34337 96 0^79

1992-93 22236 30 0.14

1993-94 31924 82 0 ^

1994-95 29769 81 0.270

1995-96 30981 72 0.230

1996-97 28887 < 109 0.37

1997-98 35547 132 0.51
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Stalmwnt &t<mlng Numtm at UanuttuM ng Rmm and Saha Pnmlaaa 
on 31.3.98 in Mwtou* SlaltaAJTa

0 . Stataa/UTs No. of manufacturing fHms

own** Loun Ooemettc ***

2 3 4 6

Andhra Pradesh 1767 665 181

Amnachal Pradesh 3 NU NH

Assam 55 Nil Nl

Bihar* 477 10 22

Goa 96 89 16

Gujarat 1634 *781 616

Haryana 383 26 29

Himachal Pradesh 48 21 3

J&K State 38 NN NN

Karnataka 260 236 66

Kerala NA NA NA

Madhya Pradesh 393 28 52

Maharashtra 746 774 483

Manipur NA NA NA

iviegneisyB 6 Nl NN
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1 2 3 4 5

16. Mizoram Nil Nil Nil

17. Nagaland 1 Nil Nil

18. Orissa* 179 3 148

19. Punjab* 37 Nil Nil

20. Rajasthan 209 50 11

21. Sikkkn* 1 Nil 1

22. Tamil Nadu 596 455 653

23. Tripura 8 Nil Nil

24. Uttar Pradesh 1017 12 37

25. West Bengal* 961
(including loan)

— 481

26. Pondlchany NA NA NA

27. A&N Islands* Nil Nil Nil

28. Chandigarh 103 2 2

29. Delhi 230 132 498

30. D&N HaveH 19 14 23

Total 9257 - 3272 3330

NA • Not 
* • As on 1.4.96 **-figur«8 not inducto Blood BOTto. ISM uNH ole. — .flguri* Indudt kwi NMnoM
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StMwiwnt HI

A Statement tndkMng No. of PmMcuUon$ Launetmd; Cm m  DteUtd; Convkttd h4M or wHhout line; 
fined only and Aequhals during the period 1996-96; 1996-97; 1997-99

Year 1995-96 
Number of

Year 1996-97 
Number of

Year 1997-96 
Number of

p Cd C F A P Cd C F A P Cd. C F A

663 248 247 161 67 631 293 37 76 129 504 166 62 25 56

P*stand8 for Prosecutions launched. 
Cd: Cases decided 
C*Convicted with or without fine 
F-Flned only.
A-Acquitals

Poor Recaption of Doordarthan In 
Watt Bangal

3356. SHRI AKBOR ALI KHANDOKER; WHI tha 
Minister of INFORMATION AND BROADCASTING ba 
pleased to state:

(a) whether the Government are aware of poor 
quality of Doordarshan reception In remote areas of 
West Bengal;

(b) if so, whether the Government have received 
any proposal from the State to Improve the quaHty of 
Doordarshan reception; and

(c) if so. the steps taken or proposed to be taken 
by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY 
OF IN FO RM ATION  AND BROADCASTING AND 
MINISTER OF STATE OF THE DEPARTMENT OF 
DISINVESTMENT (SHRI ARUN ylAITLEY): (a) There 
are certain areas including remote areas In West 
Bengal presently not covered by terrestrial TV services 
of Doordarshan.

(b) and (c) Requests for expansion/lmprovamant 
in TV service in West Bengal have been received from 
time to time from various quarters. Such requaata are 
taken into consideration while formulating plans of TV 
expansion subject to technical/financial constraints. At 
present, 4 High Power and 4 Low Power Transmtttara 
for expansion of DD-I and 2 High Power Transmitters 
for expansion of DD-2 are under Implemantatton In 
West Bengal.

DOA Amnaaty Sehama, 10M

3367. SHRI SURESH RAMRAO JADHAV: WHI tha 
Miniatar of URBAN DEVELOPMENT ba plaaaad to atata:

(a) whathar Dalhl Davalopmant Authority haa 
Introduoad tha Amnaaty Sohama. 1996;

(b) H ao, tha datailt lharaof;

(c) tha numbar of highar pmchMa aHottaaa daposltad 
thair inataknanli tlN daadttna of the achama;

(d) «i4>athar tha raoalptt to all dapoattoiB have baan 
ieeuad by DDA;

(e) If not. the naBorm for delay In this regard; and

(f) the time by which H la likely to be isauad?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAQMOHAN): (a) Yea, Sir.

(b) As par this Schama, rellaf In panaMy upto 76% 
waa alk>wed to hlra<i>urchaaa allottees of DDA flats

(i) Ganatil Houaing Schamaa

(H) New Pattern Registration Schama, 1979

(W) Retiring Personnel Scheme

(Iv) Ambadkar Awas Y o ^

(V) Janta 1996 Sohama
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(c) DDA has reported that about 19,328 hire- 
purchase allottees had applied for availing benefit under
this Scheme.

(d) to (f) Yes, Sir. Out of a total number of 19,328 
applications received under this Scheme, 12,625 
applications have so far been disposed off. All out 
efforts are being made by the DDA to settle remaining 
cases by 31.1.2000.

[Translation}

Development of Sports

3358. SHRI RAJO SINGH: Will the Minister of 
CULTURE. YOUTH AFFARS AND SPORTS be pleased 
to state:

(a) the details of schemes approved by the 
Government for the development of sports In the 
country during the last three years. State-wise;

(b) the present status of those schemes;

(c) whether the Government propose to bring 
amendments in the schemes for the developing sports 
related infrastructure facilities;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) and (b) Details of schemes 
approved/amended by the Government for development 
of sports during the last three years are given in the 
enclosed Statement.

(c) No, Sir.

(d) Does not arise.

(e) The scheme for developing sports related 
infrastructure was recently amended in September.
1998.

Statmrwnt

Details of schemes approvec^amended by the 
Government for development of sports 

during the last three years

1. Assistance for Crsatlon of Sports Infrvstnicturs

This scheme envisages creation of physical 
infrastructure both in the govemnrient and non-govemmont 
sectors. Under the scheme up to 50% assistance as 
grant is provided to the State Govemnnsnt(s), Union 
Tenitories as well as voluntary organizationa bodies, active 
in the field of sports for creation of sports infrastructure 
like play fields, indoor/outdoor stadium, swimming pool, 
cycle vek>dronr)e, sports hostel, etc. State Government 
are also assisted for setting up of State Level Training 
Complexes and Distt. Level Sports Conrtplex and maximum 
grant upto Rs. 4.00 crores is admissible for State Level 
Training Complexes. In case of prq|ects In NllyArlbals 
special category States up to 75% of the estimated 
expenditure is provided as assistance. The scheme was 
amended in S^tember 1998.

This scheme also provides assistanos for Creation 
of Sports Infrastmcture in the Secondaiy/Senlor Secondaiy 
Schools, located in rural areas for <leveioping play grounds 
Schools having a play-flold of the requMte aize, regular 
physical education teacher etc. are given grant up to a 
maximum of Rs. 1.50 lakh as 100% grant for devetopment 
of play field and purchase of non-consumable sports, 
equipment and consumable. The assistance is limited to 
one school per year per block and shall not exceed two 
schools per bk>ck for a Five Year Plan. This schente 
was amended in April 1998.

2. National Sports Fedmtlons

Under this scheme, the sports disciplines have been 
categorized into three categories, based on standards of 
the games in our country as compared to those of the 
international competitive level. 'Priority* category indudee 
sports, where our standards are at or dose to intemattonal 
competitive level and where teams or indivMuals are likely 
to win medals. ‘General’ category includes sports, where 
there is a proven aptitude but not yet doee to intematk)nal 
competitive level. ‘Other* category Indudes all other sports 
not included in the above two categoriea. As per the 
latest categorization done on 21.4.99, there are 14 
disciplines in the priority category. 15 in the general 
category and rest in the others category. With a view to 
optimize utilization of available resources, graded scale 
of assistance Is being provided to the sports induded 
in the three categories. This scheme was amended in 
July 1997.
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The National Sports Federations are being asaisted 
for the following purposes under the existing scheme:

(I) Holding national coaching camps for seniors, 
juniors and sub-juniors, for which assistance for 
travelling, board and lodging, training kits, 
medical coverage and insurance are being 
provided.

(ii) Support for purchase of equipment.

(iii) Participation in intemational competition and 
training abroad to the senior, junior and sub> 
junior teams/sports persons.

(iv) Assistance for appointment of foreign coaches 
and national coach.

(v) Organization of National Championships for the 
seniors, juniors and sub-juniors.

(vi) organization of intemational tournaments in India.

(vii) Cultural exchange programs.

(viii) Financial assistance towards pay and allowances 
of Joint Secretaries and Assistant Secretaries 
of the Federations.

3. Laying of Synthetic Track/Artlfleial Hockey and 
others Surfaces

As per the prevalent international regulations, 
intemational sports events are organized on synthetic 
surfaces. With a view to enable our sports persons to 
participate in such events during the 9th Plan period. 
Government of India has decided to concentrate only on 
Hockey Turfs and Athletk; Tracts as the lnv<setment In 
these cases is much greater. Grant up to a maximum 
ceiling limit of Rs. one crore is provkJed to State/UT 
Govemments. State Sports Association National Sports 
Federations, SAI. RSCB. Local bodies etc. This scheme 
was an^nded in September 1996.

4. Grants for Promotion of Garnet ft Sports In 
Universities/Colleges:

Under this scheme, colleges and universities are 
assisted for creation of sports infrastructurs and organizing 
tournaments. For creatk>n of Sports infrastructurs, the cost 
sharing between the Govemment of India and the 
Universities/colleges are in the ratio of 75:25 in respect 
of special category States, hilly/tribal areas and 50:50 
basis in respect of other States s u t ^  to certain ceiling 
limits. Grants for creation of sports infrastructure to

technk:al/medk:al/agriculture cottegea/universities is given 
directly by the Department. The Association of Indian 
Universitiei (AlU) is asaisted for organizing inter-universlty 
tournaments and coaching/training camps for university 
players before their participation in national and 
Intemational events. A Maulana Abdul Kalam Azad 
(MAKA) Trophy is awarded to the best university on rolling 
basis to the overall winner of inter-unlversity tournaments, 
conducted by the AlU. Cash prizes of Rs. 1,00.000/-, 
50,000/-, and 25,000/- ars also given to the universities 
winning the first three posltk>ns, for purchase of sports 
equipment. This schenrie was amended In June 1998.

8. Promotion of Spofta and GUunoa In achoola (Prlass 
money):

The scheme aims at encouraging achool chiklren to 
take greater interest in games and sports activities. The 
scheme has been revised recently with a view to maks; 
it more simple and giving greater emphasis to the 
organization of Inter-School toumantents right from thi 
District to the State and also at the national level through 
the School Games Federatmn of India (SGFI). Under the 
revised scheme, assistance O Rs. 50,000 per District 
Rs. 2 lakhs per State and Rs. 1 lakh to the best State 
will be provkjed for promotion of games and sports ir 
schools. This schenrte was amended in /\pril 1998.

6. Rural Sporta Program:

The Rural Sports Program was launched In 1970-71 
with a view to broad base games and sports 
hidd^ talents in rural areas. Objective of 
to generate sports consciousness and ensure masi 
participatk>n in sports in niral areas. The schenr)e alM 
envisages strengthening the sports culture in the country 
provking opportunity to rural sports talent to get notioed

)rts and tap tĥ  
I the scheme U

for scouting & nurturing, and encouraging aports in thi 
north eastern regk>n. This scheme primarily aims a 
organizing sports tournaments in all the bk>cks, district! 
and Stala/UT capitals. A propoeai for revising the schemi 
for provMing aaaistance O Rs. 30.000 and 15,000 pe 
sports discipline to the States and UTs respectively fo 
organizing toumaments and • Rs. 2 lakhs per disciplki< 
for the natk>nal level toumaments organized by SAI 
under consktoratkm. Sports dut>s/centerB, k)cated in rura 
tribal areas sre provided grant for purchasing 
consumable and non-consumable sports equipment Thl 
component is proposed to be merged with the assistano 
to the youth dut>s for making it more effective. Keepin< 
In view the peculiar nature of problems faced in the nort 
eastern region of the country, aasistanoe for organizatk) 
of a special North-East Sports Festival is provkSed und« 
this schenrte.
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7. Sports Scholarship Schoms:

Under this scheme scholarships are given to boys 
and girls showing meritorious performance in sports. There 
are three types of scholarship, National level, State level 
and college/university level scholarships. Scholarships 
@Rs. 600/- per month, with out any caHing in number, is 
provided to winners in national level tournaments. 
Scholarship O Rs. 450A per month is provided to winners 
in the state level tournaments, subject to a ceiling of 100 
numbers per each State and 40 numbers per each UT. 
The scheme is being implemented by NSNIS, Patiala. 
Scholarship O Rs. 750/- per month without any catting in 
number is provided to Sports persons excelling in 
Universities and Colleges. A separate scheme for 
promotion of sports and physical education among woman 
was launched in the year 1962-83. The acheme alms at 
promotion of sports among the women. Scholarship 
© Rs. 1000/- p.m. to champions in the National Women 

.Championship (Senior) in sports C  Rs. 6,000/- per annum 
)or doing M.Phll/Ph.D. in Physical Education and 
19  Rs. 6,000/- per course to Women doing Diploma under 
Ihe Scheme.

Assistance to Promlaing sport parsons and 
^supporting personnel:

I
The scheme, introduced in 90-91, aims at providing 

latest techniques, training, coaching and research facility 
to our talented outstanding sports persons, coaches. 

jOhysical conditioning experts, sports scientists and 
^research experts so that a pool of experts are buHt up 
I n the country for imparting training and coaching to the 
^H^orts persons in the country. Besides, sports specialists 
ire being provided travel granta to pronrK>te and enbourage 

i*esearch and development in the field of aporta and 
[physical education. Under this scheme the Department 
L?rovides passage cost for international travel for attending 

mportant academic conferences, etc. The scope of the 
r( scheme was expanded to cover other sports specialists 
jncluding Coaches. These two continuing schemes were 

eviewed and keeping in view the subsequent development 
Icind changing needs of sports persons for achieving 
lijxcellence at intemational level, the above staled new 
F^cheme has been formulated. This scheme provides for 
Missistance of up to Rs. 5.00 lakh to promising sports 
r:)ersons for training and partksipation abroad, equipment, 
licientific support and training and participation in 
nournaments in the country. It alao provides for assistance 
ilo Coaches and other sports specialists for training 
I ibroad.

9. Sports Awards

Arjuna Award

The Arjuna Award, instltutad In 1961 as the highest 
national recognition of distinguished sports persons, is 
given to Sports persons every year based on for 
outstanding pertonnance during the year for whk;h it la 
given and the preceding three years. The scope of the 
award was enlarged to include such sports persons who 
have nrmde life-time contribution to Sports. The awardee 
is given a bronze statue of Aijuna. a scroll of honour 
and a cash prize of Rs. 1,50,000/-.

Dronacharya Award

This award is provkjed to the diatlnguiahed coaches 
for sustained contribution in coaching sports persons or 
teams. whk:h achieve outstanding results during a year. 
The award comprises of cash prize, a statute, a scroH, a 
blazer and a tia/acart. The cash prize has been raiaed to 
Rs. 2.5 lakhs.

Rajiv Gandhi Khei Ratrui Awmd

The scheme was launched In the year 1991-92 for 
honouring the outstanding sports parsons in a year for 
his/her achievements in sports. The award is ^ven in 
the fomi of a cash award of Rs. 1 lakh, a scroll of 
honour and one plaque. The cash prize haa been 
enhanced to Rs. 3 lakhs.

Special Awards to medal winrwrs In Intemational Spotls 
Events and Their Ck>aches.

•Special Awards to medal winners of International 
Sports events and their Coachea* was introduced in the 
year 1966 to encourage and moth^ate the outstanding 
sports persons for even higher achiavementa and to attract 
the younger generation to take aporta as a career. It 
also aims at compenaating the medal winners of 
Intemational aports events for the expenses Incurrsd 
on diet, trsining, preparation, as well aa the 
deprivatwns suffered by them due to their devotion and 
senrtce to sports. The smount of Awards rangaa from 
Rs. 75.000/- to Rs. 15 lakha for santors and Ra. 5000 to 
Rs. 15,000/- juniors.

The amount of caah Awarda waa raviaed upward during
1999-2000.

10. Panalon to Marttorioua SpohifM ona

The acheme for Pension to Merttortous Sports 
persons was launched In the year 1994. Under the
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sctwne, pension is given to sports persons, who win 
medals in the Olympic, WorW Cup/World Championships 
and gold medals in the Asian and Commonwealth Games. 
While Olympic Games medalists and Gold medalists of 
World Cup/World Championships are given pension
O Rs. 2500/- per month, all gold medalists of Asian 
Games are given pension O Rs. 2000/- per month. 
Pension is given to the entitled sports persons after 
attaining the age of 30 years for the rest of his/her life. 
The scheme is being operated through Life Insurance 
Corporation of India.

11. National Welfare Fund for Sports peraons

“National Welfare Fund for Sports peiBons* was set 
up in March, 1962 with a view to assist outstanding sports 
persons of yesteryears, living in indlgmt einurrwmnoee, 
who had won glory for the countiy in sports. Under the 
scheme, financial assistance is provided as pension end 
in lump sum to the sports persons as well as their 
families. Monthly pension up to Rs. 2500/- is given to 
the outstanding sports persons, whose monthly income is 
less than Rs. 3000/-.

12. National Sports Development Fund

With a view to overcoming the problem of resources 
for promotion of Sports, the National Sports Development 
Fund (NSDF) has been set up during 1998-99 to mobHize 
contributions from various sources such as State 
Governments, Public/Private sector undertakings, 
International organizations, individuals etc. The contribution 
to the fund are eligible for 100% exenriptlon from Income 
tax. To begin with the Government has made initial 
contributin of Rs. 2.00 Crores. Besides. Rs. 5.00 lakh 
each from Rural Electriffcatton Power Corporatton Ltd. 
and Oriental Bank of Commerce and Rs. 10,00(y- from 
Natk>nal Mineral Development Corporation have been 
received. The industrial houses, corporate sector, public 
sector undertakings are being pursued for contributing 
generously to the Fund.

[English]

Aaaleta

3359. SHRI VILAS MUTTEMWAR: WMI the Minister 
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Government have received 
any request from Maharashtra for releasing Its share for 
executing Monopoly Procurement Scheme.

(b) if so, the details and the present status thereof;
and

(c) the steps takwi to release the shars of the Unk>n 
Government to Maharashtra State for the development 
and weMara of Scheduled Tribes?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) No. Sir.

(b) Question does not arise.

<c) The following amounts were released by this 
Ministry to the State Government of Maharashtra under 
different Central/CentraNy Sponsored Scheme during the 
year 1996-99:

(Rs. in lakhs)

1. Special Central Assistance to TSP

2. Grants under Artk;le 275(1)

3. Giris Hostels for STs

4. Boys Hostels for STs

5. Ashram Schools in TSP areas

3532.21

534.50

33.07 
(2 hostels) 
(105 seats)

66.24 
(10 hostels) 
(775 seats)

157.36 
(56 schools)

6. Grant-In-Aid to Voluntary Organisations 64.43

7. TRI
roitowsnip

6. Grant-in-Aid to State TDCCs

9. Educational Complex In Low 
Literacy Pockets

10. Vocatk>nal Training Centre

29.13
1.05

100

9.91
(5 organisations)

26.4 
(5 centres)

The State Government has already been requested 
to furnish proposals for the year 1999-2000 akmgwith 
utMzatk>n cerlMcate for the grants released In prevkHJS 
years.
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Sports Institute

3360. SHRI VIJAY GOEL: Will the Minister of 
C U L TU R E . Y O U TH  AFFAIRS AND SP O R TS be 
pleased to state:

(a) whether there Is any plan to set up sports 
institute Wke at Patiala in any other parts of the country;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) to (c) There is. at present, no 
proposal to set up such a Sports Institute in other 
parts of the country in view of the limited availability 
of financial resources.

Use of Qentsmlcin

3361. DR. RAGHUVANSH PRASAD SINGH: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether attention of the Government has been 
drawn to the news-item captioned ‘‘Antibiotic being used 
for adulterating milk” appearing in the Times of India’ 
dated March 29.1999;

(b) if so, the facts thereof; and

(c) the steps taken/proposed to be taken by the
Government to check such adulteration of Gentamicin
in milk?

THE MINISTER OF STATE OF THE MINISTRY 
OF HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) Yes, Sir.

(b) The study conducted by National Institute of
Nutrition, Hyderabad in the city of Hyderabad reveals
that a particular brand of milk was found to contain
gentamicin, an antibiotic, ranging between 40-80 ug/ 
ml. It is suspected that gentamicine was added to 
preserve the milk.

(c) Sale of milk and milk products containing 
substances not found in milk excepts as provided in 
the Rules, is already prohibited under the provisions 
of Prevention of Food Adulteration Rules 1955. The 
Food (Health) Authorities of the States/UTs have been 
advised to step-up surveillance measures and take 
appropriate legal action against the offenders. The

Government of India In the Mlntetry of Agriculture has 
also constituted a MuHi-dlsclpllnary Committee to study 
the range of naturally occuring constituents of milk in 
the milch animals.

[Translation]

Education for Handteappod

3362. SHRI MOHAN RAWALE: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state:

(a) whether the Integrated Education Scheme for 
handicapped cNIdren was introduced in 1974;

(b) if so, the number of schools where the said 
scheme is being Implemented. State-wlse/Union Territory- 
wise;

(c) the number of handcapped chik^n covered under 
the said scheme; and

(d) the concrete measures proposed to be taken by 
the Government to expand its scope?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (d) The Scheme of Integrated 
Educatk)n for Disabled ChUdren was launched in 1974 
by the then Ministry of Welfare. This Scheme was 
transfenred to the Department of Educatk>n in 1962. The 
number of schools where the Scheme is being 
implemented (State/Union Territory-wise) may be seen at 
Statement Mors than 65.000 chlklren with disabmHes have 
been covered under this Scheme. The Govemmeilt Is 
taking several measures to expand the scope of this 
Scheme, whteh are. mainly, the foUowing:

(a) Advising the States/Union Territories to allow 
admisskxi of students with disabilities in general schools;

(b) Taking up training and orientiftlon of teachera 
and Headmasters.

(c) Generating community and parental awareness 
for the need to send chlklren with disabilities to school 
under the programme and other programmes such as 
D.P.E.P.
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EducaHon for Hamacappn!

S.N0. Nama of the Stata/ 
Union Territory

Number of Schools

1 2 3

1. Kerala 6748

2. Madhya Pradeah 2076

3. Karnataka 1782

4. Gujarat 1330

5. Himachal Pradesh 1800

6. Haryana 748

7. Assam 578

6. Orissa 139

9. Manipur 269

10. TamN Nadu 63

11. Rajaathan 55

12. Andhra Pradeah 45

13. Maharaahtra 39

14. Tripura 35

15. Uttar Pradeah 32

16. roagaland 316

1 2 3

17. Punjab 24

18. Mizoram 417

19. Waat Bengal 73

20. Andaman & NIcobar lalands 120

21. DeN 171

22. Daman & DHj 78

23. Dadra & Nagar HaveU 2

24. Amnachal Pradeah 4

25. Bihar 97

26. Jammu & Kaahmir •a

27. Chandigarh ••

Total 17040

**lnlonna«on not avalaM*

[EngU$h]

Sehool Btmd Evsliiirtlon Syctom

3363. 8HR1 RX. BHATIA: WM the UHMm ol HUMAN 
RESOURCE DEVELOPMENT b% piMMd to tUUt:

(a) vvhettMT •chod eduMlion at th« Saoondvy l«val 
promiMt to und»i\|0 a quaUtatlva changa in the naw 
mWafmkjm In tha country;

(b) H 80. whalhar tha Cantrai Board of Secondary 
Educatton. Naw OaM. haa dkactad tha aTWatad InaUtulioni 
to Introduoa a conlinuoua and cotrprahanalva achool- 
tMaad avalualion ayatam;
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(c) if so, the details thereof; and

(d) the time by which the said system is likely to be 
started?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN R ESO UR CE DEVELO PM EN T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) The qualitative 
reforms in the School Education is a contlrujous process. 
As per information received from the Central Board of 
Secondary Education (CBSE), the Board has issued 
directions/guidelines to the schools affUtatod to It to issue 
Certificate of School Based Evaluation to all regUlar 
students who have undergone a course of study at Class 
X with effect from the year 2000. The format of the 
Certificate consists of details about the pupil and the 
school, health status, academic performance of the 
students, personal and social qualities, attitudes and 
values, co-curricular activities, cultural activities, outdoor 
activities and attendance in the school.

AttappadI Tribal ProiMt

3364. SHRI KODIKUNNIL SURESH:
SHRI N.N. KRISHNADAS:

Will the Minister of TRIBAL AFFAIRS be pleased to 
state:

(a) whether the Government have received any 
complaints against misuse of funds sanctioned for the 
Attappadi Tribal development project in Kerala;

(b) if so, the details thereof;

(c) whether the Government have conducted any 
enquiry into misusing of funds; and

(d) if so, the total amount sanctioned and spent so 
far on the said project?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM); (a) No. Sir. No such project Is funded by this 
Ministry.

(by^to (d) Does not artae.

[Translation]

Technical Inatltutlona

3365. SHRI CHANDRESH PATEL: WIN the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) the number of Technical Institutes sot up by the 
Govemment of Janrmagar and other districts of Gujarat 
during each of the last three years;

(b) the expenditure incun̂ ed on each of them during 
the said period year-wise; and

(c) the number of new institutes proposed to be set 
up and the time by which these are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE D EV ELO PM EN T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) During the 
last three years, the Central Government has not set up 
any Technical Institute in the State of Gujarat. 
Establishment of technk̂ al Institutes at diatrlct level, after 
obtaining necessary approval from the All India Council 
for Technk»l Education (AKTTE). comes under the purview 
of the State Govemment concerned.

[English]

Self Motivated Doctors

3366. SHRI PRABHUNATH SINGK: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether attention of the Govemment has been 
drawn to the news-ltems captioned “The Oath of 
Hypocrisy* appearing In the ‘Hindustan Times’ dated 
November 19. 1999;

(b) If so, the facts thereof; and

(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) Yes. Sir.

(b) The news-item inter alia rsfers to Ihe promotlen 
of Dr. Aganval as Director-General of Health Servtees; 
conducting of unrecognised medk^al courses: high annual 
nHHtality rate in the Orthopaedk: Department of Safdar)ung 
Hospital, inability to curb AIDS in spite of WorW Bank 
akl. apathy towards cyck>ne-8truck Orlaaa: Improving the 
functioning of hospitals by bringing all Govemment 
hospitals in Delhi including AIIMS under one CentraHeed 
institute.

(c) The nuitter relating to the appointnnent of Dr.
S.P. Agantval as Director General of Health Servtees is 
sub-judtee.
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One year In-service training course in Laboratory 
Operation Theatre/Rehabilitation/Records are being 
conducted. However, the matter regarding recognition of 
these courses by a Technical Body is being looked Into.

A Committee under Dr. Dave, Director, All India 
Institute of Medical Sciences has been set up to look 
into the allegations regarding functioning of Central 
Institute of Orthopaedics. The report of the Committee is 
awaited.

Ministry of Health & Family Welfare was able to njsh 
supplies of medrcines. bleaching powder. hak>gen tablets 
and had deputed a team of 21 doctore to the cyck>ne 
affected Orissa. Senior experts in Malaria. T.B. and 
Scientists from National Institute of Communicable 
Diseases were also deputed to help coordinate relief work 
as well as to give expert advk̂ e to Government of Orissa.

The Worid Bank assistance towards controlling AIDS 
has been well utilised by equipping all the States and 
Union Territories with advanced Diagnostic faoilKies, 
upgradatkMi of blood banks and evolving strategy for AIDS 
awareness and detection.

At present three Central Government Hospltali In 
Delhi namely. Safdarjung Hospital, Dr. Ram Manohar 
Lohia Hospital, and Udy Hardinge Medfcal CoHege & 
Associated Hospitals are under the Directorate General 
of Health Servk^s and AIIMS is an autonomous 
These hospitals are catering to the needs of the patients. 
There Is no proposal at present to bring all Government 
hospitals in Delhi. Including AIIMS, under one Centralised 
Institute.

Migration from Baelcward 8 tilM

3367. SHRI RAMDAS ATHAWALE: WIN the M M ler 
of URBAN DEVELOPMEf^ be pleased to state;

(a) vyhether the Govemnwrt have conducted any 
survey to identify the people mlgwUng from InAiatrialy 
baokwerd States dming the last three years;

(b) if so, the details thereof; and

(c) the steps being taken by the QovenwenI lo dwck 
such migraflon from the States?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) and (b) TWs Miniitnr haa not 
any survey with regard to people migrating from InAjslrialy 
backward States during last three years.

(c) The Government has adopted the ttrategy of 
devetepment of rural areas (through varkxis achemee), 
small and medkjm towns end eateNMe lonvne.

Golden Jubilee Celebration

3368. SHRI C. SREENIVASAN: Witt the Mlniater of 
CULTURE. YOUTH AFFAIRS AND SPORTS be pleased 
to atate:

(a) whether there is any propoaal to celebrate the 
Goklen Jubilee of our Repubik:;

(b) if so. the detaHa thereof; and

(c) If not. the reaaons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE, YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINQH): (a) and (b) Yee. Sir. Golden Jubilee 
of our Republic wouM be oelabr le d In a beOWIng manner. 
Details are being worked out.

(c) Does not ariae.

Vacwit Pdata In CPWD

3369. SHRI RATILAL KALIDAS VARMA: WHI the 
Minister of URBAN DEVELOPMENT be pleaaed to i

(a) the preaent aanctloned atrenglh, deputatkm 
strength and pro)act strength of ExecuOvv Englriaer and 
Superlnlending Engineer in C.P.W.D.;

(b) the number of vacant poets In each caiagortea;

(c) the number of regular and Adhoc Executive 
Engineer working at preeent in C.P.W.D.; and

(d) the time by whk:h aH the eaU vacandea are 
likely to be fHM up?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) and (b) A statement la enoloeed

(c) 428 Executive Engineers mm Mfortdng on regular 
baais In dvU Wing and 149 in Eleddcal ¥Mng. The 
number of ad hoc Executive Englneeie In ttie two wings 
ere 166 A 22 rsspeoÔ .

(d) No iaie HmH oan be indicated, elnoe a number 
of oourt oaaee ew pendino in the Hig^ Ooun and Centnii

Tdbunais on
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The information is as under:—

D E C EM B E R  21, 

Statement

1999 to Questions 428

Sanctior\ed
Strength

Posts 
sanction

ed for 
Projects

Number of 
persons 

on depu
tation

Vacant

Executive Engineer (Civil) 494 97 21 4

Executive Engineer (Elect.) 156 17 1 3

Superintending Engineer (Civil) 130 30 19 8

Superintending Engineer (Elect.) 36 6 2 2

Facilities to Senior Citizen called as (i) An Integrated Programme for older Persons 
and (11) Schem e of Assistance to Panchayati Raj

3370 SHRI G.S. B ASAVAR AJ: Will the Minister of 
S O C IA L JU S T IC E  AND E M P O W E R M E N T be pleased to 
slate

(a) whether the Government have organised any 
convention to mark World Wide Celebrations of the UN- 
dosignated year of older persons;

(b) if so. the details of the facilities/special concession 
announced for Senior Citizens thereof;

(c) whether the Government propose to extend these 
facilities to the retired Government Employees; and

(d) if not. reasons therefor?

T H E  M IN ISTER  O F  S T A T E  O F  TH E  M INISTRY O F 
S O C IA L  J U S T IC E  AN D  E M P O W E R M E N T (SHRIM ATI 
M AN EK A G AN D H I): (a) and (b) No. Sir. However, in 
order to observe 1999 as the International Year for Older 
Persons, the Government announced a National Policy 
on Older Persons in January, 1999, which provides for 
financial secunty. health care, protection of life and 
security, shelter, welfare and other needs of older persons. 
The National Policy will be implemented by the Central 
G o ve rn m e n t and State G o ve rn m e n ts  Voluntary 
Organisations will also bo involved in the implementation.

This Ministry has also reviewed and revised its two 
on-going schemes for welfare of older persons in light o1 
the National Policy on Older persons and these are now

Institutions/Voluntary Organisations/Self Help Groups for 
constnjction of old Age Home/Multi Service Centres for 
Older Persons. Under the scheme of “Ar. Integrated 
Programme for Older Persons", financial assistance is 
provided to voluntary organisations for establishing and 
maintaining of Old Age Homes, Day Care Centres and 
Mobile Medicare Units etc. The other scheme mentioned 
above aims at providing one time financial grant for 
construction oi Old age homes or multi-service centres.

A Telephono Help-Line and a Secretariat for receiving 
and taking follow-up action on complaints/grievances of 
older persons have also been established by a voluntary 
organisation namely, Agewell Foundation, New Delhi, at 
the initiative and with the financial grant of Ministry of 
Social Justice and Empowerment. Also, on the request 
of Ministry of Social Justice and Empowerment, the Chief 
Justice of India has advised Chief Justices of all the 
High Courts In the country to ensure expeditious disposal 
of cases involving older Persons. Th e  Ministry of 
Telecommunications has announced grant of telephone 
connections to older persons on priority basis. On the 
request of this Ministry, Ministry of Health and Family 
Welfare have Issued instructions to all State Governments 
to ensure provision of separate queues for older persons 
in hospitals at every stage.

(c) The National Policy on Older persons recognises 
all persons of age 60 plus as older persons. Since the 
retirement age of Govemment employees is 60 years, all 
retired Govemment employees conrie in the category of 
older persons and will get facilities/concessions as 
envisaged in the National Policy.

(d) Does not arise.
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Minitlor of 
to

Ayurv«dic Potion

3371. SHRI KRI8HNAMRAJU: W  
HEALTH AND FAMILY WELFARE t)0

(a) whether the Union Government are aware that 
Ayun^edic Potion nrmde from the extract of rare hertw 
has been developed to cure the ills effects of poUution;

(b) if so, the details thereof;

(c) whether this Potion has been tested: and

(d) if so, the details and the result thereof?

THE I^INISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) to (d) The Govenvnent is not aware 
that any Ayurvedic Potion nrwde from extract of rare herbs 
has been developed to cure the ill effects of pollution. 
However, ICMR has conducted clinical studies with 
preparations made from plant “Shireesha* (Albizzia 
lebbeck), in the treatment of Bronchial Asthama. which 

' may or may not be due to ill effects of pollution.

[Translation]

Economic Grants to Patients

3372. SHRI RAVINDRA K U f^R  PANDEY: Will the 
lOlinister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) the existing rules in regard to providing economic 
grants to patients from his discreationary funds;

(b) the number of cases of economic grants 
sanctioned/rejected from his discrBtionafy fund durfng each 
of the last three years and current year, State-wise;

(c) the reasons for rejecting sanctioned granti to 
patients from the said fund and the number of patients

whose sanctioned amount of grant has not boen paid to 
the concerned hospitals; and

(d) the details of amount sanctioned from his 
diacretionaiy fund during the aaid pMiod; yoar-wiaa?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N .T. 
SHANMUGAM) (a) As per existing rules, financial 
assistance upto Rs. 20.00CV- in each caaa, is given to 
the poor and needy paUems to meet a part of ttmk 
medical expendMure on account cH operation or specialiaed 
treatment. AN grants shaM be made at the dtecration of 
Health Minister and under his order given (personally) in 
writing. All grants shaN be non*̂ ecurr1ng in nature and no 
recurring Nabfllty aha! be undertaken. Government servants 
(central as weN as State Government employees) wW not 
be eligible to receive financial assistance out of Health 
Minister's Discretionary Grant.

As per practice, no reimbursement of expendMure 
already made is pennissible and generally the sanctioned 
amount of grant is releaaed to the hoapHal/lnstltution where 
the patients is taking treatntent or is to be operaled upon. 
A utilization certificate is to l>e submitted by the patient/ 
hoepital in the preecribed format.

(b) Statement I showing the State-wiee break-up of 
number of cases of grant from Health Mlniater's 
Discretisnary Grant disbursed during the last three years 
snd the current year is enclosed at Annexure I. A 
statement II showing the State-wiee break-up of number 
of cases of grant rejected during the last three years 
and the current year is endoeed.

(c) The sanctioned grant coukJ not be released in 42 
cases in whk:h the hoepital had certified that the patent 
had no outatandto>g duee to be peM; in one caee the 
patient got free treatment and in one case the
IV ilM AIfB W IISIII wfmm mW%MwWO*

(d) •talMMnt n Is «ncloMd.

I

Bntk-tip of Nwntm of Cwm of QaM from HMKh MMMprli Dtocmbonuy QnM 
IMbumod Outing tho (Mf Ihnm yMrs md Hm eutrm yMr

State 1996-97 1997-96 1996-99 1999-2000

1 2 3 4 6

Andhra Pradesh 1 — 11 1

Assam 3 3 2 1
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1 2 3 4 5

Bihar 102 62 64 46

Chandigaih — — 1 —

D m 32 37 23 22

Qularat — — — 1

Haryana 10 16 21 10

Himachal Pradesh 1 — 1

Jammu & Kashmir 4 2 3 1

Karrwtaka 5 1 — 6

Kerala 3 1 7 4

Madhya Pradeah 5 13 7 4

Maharashtra 16 — 6 3

Manipur 3 — 1 1

Orissa 12 5 4 3

Puniab 10 7 1 —

Raiasthan 4 5 26 26

Tamil Nadu 4 2 9 16

Tripura 1 — — —

Uttar Pradesh 71 66 60 42

West Bengal 71 60 25 27

Total 306 300 266 221
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Stata-mse Bnak-up cf Nutrbtr ot cw m  <a gmi« ftom OuenUoimy O m t
RejecM During the Iasi Ihne yean and the cum&nt ym r

State 1996 1997 1998 1999

1 2 3 4 5

Andhra Pradesh 2 7 10 —

Arunachal Pradesh - 1 — — •

Assam 2 7 6 6

Bihar 25 26 36 8

Chandigarh — - — 1

Delhi 3 17 29 7

Gujarat 1 1 1 18

Haryana — 10 22 8

Himachal Pradesh — 6 — —

Jammu & Kashmir 2 2 1 3

Karnataka 4 6 4 7

Kerala 11 6 17 20

^^adhya Pradesh 4 a 6 8

^ t̂tharashtra 8 19 12 8

Manipur — 1 — —
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2 3 4 5

)ris8a 4 2 9 4 ’

>unjab 1 1 2 2

Rajasthan 3 17 12 4

Tamil Nadu 2 10 92 631

Tripura 2 2 — —

Jttar Pradesh 31 55 48 46

/Vest Bengal 42 45 66 31

Total 148 246 370 708

Staimnwtt III

Details of Amount SMnctioned from hhMlth Minister's 
Diacretionmry Grant during the laat three 

years and the current year

Year Amount Sanctk>ned 
(Rs. in lakhs)

1996-97 44.06

1997-98 47.00

1998-99 42.83

1999-2000
(upto November 1999)

37.07

[English]

(a) whether the mushrooming of slums in big cities 
particularty in the NDMC zone give adverse impact on 
foreign tourists and high dignitaries visiting the Capital;

(b) if so, whether the Union Qovemment and the 
local bodies have failed to check the mushrooming of 
slums; and

(c) if so, the concrete plans of the Qovemment to 
maintain the beauty of the big cities?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN D EVELO PM EN T (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir.

(b) The slums develop due to a variety of reasons 
viz. large scale in migration in search of gainful 
employment, etc. It is difficult to check completely the 
mushrooming of skinw in urban areas.

(c) Central Qovemment has launched the fottowing 
schemes for improving the living environment of stum *

Muahrooming of Slums In CapNal

3373. SHRIMATI SHYAMA SINQH: Wm the Minister 
of URBAN DEVELOPMENT be pleased to state:

(1) Environmental Improvement of Urban Slums 
(EIUS).

(iO Natk)nal Slum Development Proqramme (NSDP).
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(Hi) Slum improvemont and rehabilitation proiactt 
can also be talwn up under Cantriyiy aponsored
scheme lor Mraatniolura devatopmant In
Cttles which is being implemented in Mumbai, 
Calcutta, Chennai, Hyderabad and Bangaiors.

So far as Delhi is concerned, the Gove nt of
NCT o( Delhi have adopted the folowing threei>rDn0ed 
strategy to deal with the JJ dweNere In the NCT o( DeM;

(i) where the JJ  dwellers are realding before 
31.1.90 on land urgently required by the land 
owning agency for the execution of a public 
purpose project, these JJ dwslers are rsiocaiod 
elsewhere.

(ii) In-situ upgradation of the JJ Cotony Is raeoited 
to where the land owning agency does not need 
the land in the foreseeable future and glvea 
NOC to the effect that such dusteis may be

(iii) Civic amenities like water supply, street lighting, 
road, stonn water dralna, etc. are provMad In 
JJ dustere, which do not fal In catagoriaa (I) 
ar«d (H) above.

Wa«|f Board

3374. SHRi SIMRANJIT SINQH MANN: WMI the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state;

(a) whether the Union QovsmmanI propose sspareUng 
the Joint *Waqf Board of Punjab and Haryana’; and

(b) if so, the time by which It Is Hkely to be done?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) No, Sir.

(b) Does not arise.

Sirenglhenlna o» Secondary Lmal Hoepftala

3375. SHRI P.C. THOMAS:
SHRI S. AJAYA KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) wtwther tfie Union Government have 
any proposal from the Government of Kerala for gsUng 
Woitd Bank assistanee too slrengtfien secondary level 
hospitals in Kerala;

W VO| ifiV OOTHIW ulWfwOI HOfiyWHri ViV piw9Qi11
status of th« proposal; and

(c) the steps taksn by ths Union Qovammont to gst 
World Bank Assistanos for this purposa?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N T .  
SHANMUQAM) (a) Yas. Sir.

(b) and (c) Tha Qovammant of Karala has submltlad 
a Proiact Raport with an ovaraN ooat of Ra. 423.65 cfoiaa. 
Tha Qanaral objadtva of tha propoaad Prolact Is to maka 
avallabla affactiva first rafarral haalth aarvioaa through 
Qovammant haalth inatitutions to all, irraapactlva of 
indivklual affofdablUty to pay. tovvaids strangthaning haalth 
of tha population, and tha Stata's aconomy.

Tha Prplact Raport aubmlttad by Qovammant of 
Karala has baan appralsad by tha Tachnical axparta and 
tha oommawta hava baan fonrvardad to tha Qovammant 
of Karala to rsviaw tha Proiaot Raport m Nght of thaaa

rrmmMonJ

A Study Rapofft on S C a ^ r a  Studanto

3376. OR. 8U8 HIL KUMAR INOORA:
SHRI J.S. BRAR:

Will tha Ministar of SOCIAL JU S TIC E  AND 
EMPOWERMENT ba plaaaad to stata;

(a) whathar any study raport on SC/ST baing 
prsparsd by tha Man Powar Managamant Cantra of Dalhi 
UnivarsHy has baan aubmittad to tha Qovammant;

(b) If so. tha main faaturas tharaoe;

(c) whathar tha Qovammant hava formulatad any 
proapactiva plan baaad on tha raport and

(d) if so. tha dataUs tharaof?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMEf<rr (SHRIMATI 
MANEKA QANDHI): (a) and (b) Yas Sir. Manpower 
Managamant Cantre. Naw OaM has submttad a study 
raport on *Caraar ProfMa of Qraduata & Poat>Qraduala 
SC/ST aludanis ol OaM UnivMiy.*



439 Armwers DECEMBER 21. 1999 to Quettions 440

The main features of the Report are as under

1. The candidates faced following types of difficulties 
during their studies:

a. proper boolcs are not available in Library, 
especially in Hindi language.

b. Having studied in Government Schools with 
Hindi medium at 10+2 level, it is difficult to 
understand lectures in English.

2. Difficulties faced during employment/Unemployment 
were as under;

a. Majority of the candidates have stated that they 
are financially weak.

b. Parents being totally uneducated or not so well 
educated cfeates lack of guidance from them.

c. It is diffloutt to compete In education and 
empk>yment students coming from pubHc 
school background.

d. Arts subjects, low percentage of marks, 
weakness in English conversation and stiff 
competition for joba, keepa them unemployed.

e. Bank k>ane and financial aesistwice fix>m lending 
agencies are not available even if they wish to 
start a small bsuiness of their own.

f. Education in not related to the jobs i^v^able in 
the market. Insuffk:ient guklance and inadequate 
training for jobs aqd/or self-empk>yment adds 
to their vows.

3. Recommendations nriade in the study.

a. Vocational guidance and vocational training 
should be provided to unemployed to start their 
own income generating small ventures.

b. The scheme of National Scheduled Castes and 
Scheduled Trlt>es Finance and Development 
Corporation (NSFDC) shouki be popularised 
through universities and coHeges.

c. Hindi medium books shouM be made available 
to students in coHeges.

(c) and (d) The Report is being prooeissd.

[EngUah]

Study on MenM Health and Ageing

3377. SHRI MADHAVRAO SCINDIA:
SHRI SUSHIL KUMAR 6HINDE:

Will tha Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether any study has been made by the Senior 
lecturers of London Institute of Peyohiatry on mental health 
and ageing in India;

(b) If so. the outcome thereof and reaction of the 
Government thereto;

(c) whether the Government have drawn out any 
comprehensive action plan to provide necessary health 
senses to aged and destitute persons;

(d) if so, the details thereof; and

(e) the number of persons likely to be benefited under 
these plans?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) and (b) Yes, Sir. The study looked 
into the needs of elderly populatk)ns as well as persons 
with dementia in Goa. This study had found that in most 
families in Goa there, are multiple caregh^rs and the 
overall care-giving pattern for the eWerly is changing.

(c) to (e) Government has announced a National 
PoKcy on Oktor Persons in January, 1999. This polk:y 
provides a broad framewoilt for Inter-sectoral collabonrtlon 
and cooperation both within the Government as* well as 
between governmental and non-govemmental agencies. 
In partk:ular the policy has identified a number of areas 
of Inten^tten, financial security, health care and nutritton, 
shelter, education, wetfare. prolectton of life and property 
etc. for the well being of okler persons in the country. 
The Government has constituted a National Council for 
ader Persons in May 1999 to operationalise this PoUcy. 
The project on Old Age and Income Seourity (OASIS) 
has also been commissioned. The Policy has a 
specific sectkMi about health care and nutrltk>n to be 
provkled to okler persor^. The total populatkm of eentor 
citizens In India, exdudhr>g Jammu and Kaahmlr. as per 
1991 oenaua was 56,661.640, who are likely to benefit 
from the Policy.
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Loan From World Bank

3378. DR. RAMKRISHNA KUSMARIA:
CH. TEJVEER SiNQH:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether any loan has been sanctioned by foreign 
countries/World Bank for promotion of education in the 
country during the last three years till date;

(b) if so, the details thereof;

(c) the temis and conditions laid down in this regard;
and

(d) the amount of loan utilised so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPMENT (SHRI

JAYSINQRAO GAIKWAO PATIL): (a) to (c) During the 
last three years, agreements have been signed between 
the Qovamment of India and the World Bank for avaWng 
IDA Credit amounting to U8$ 800.7 miflkm (about Ra. 
3000 crorea) for the implemantatton of Canlraly Sponsored 
Scheme of District Primary Eduoatkm Programme (DPEP). 
An agreement was also signed for IDA credit towards 
Supplemental Funding of US$ 59.4 million (about Rs. 
220 croree) for the state eedor Uttar Pradesh Baak: 
Educatkm Profact-ll. The projects are for a duration of 6- 
7 years. The aforesaid loans are on standard terms and 
condkk>ns of the Woild Banik* for IDA CredH Involving 
commitment charge of 0.5% per annum, aervk:e charge 
of 0.75% per annum and repayment period of 35 yaara. 
including the grace period of 10 years. A atatement ia 
enclosed (Statenfient I)

(d) The State-wise posltk3n of the amount disbursed 
by Worid Bank against the expenditure incurred on the 
aforesaid projects is given in Statement II.

Statement I

Loan Sanctioned by World Bank During the Lasf Three Years for Promotion 
of Education in the Country

S.No. Amount of IDA 
credit

Date of Agreennent 
with the Worid 

Bank

Name of the
fTmnta nirrO|6CI

1. US $ 425.2 
million
(About Rs. 1480 crores)

15.7.1996 District Primary 
Educatk>n Programme 
(DPEP) Phase-ll.

2. US $ 152.4 
million
(Rs. 530 crores)

23.2.1998 District Primary 
Education Piosiamme 
(DPEP) Phase III (Bihar)

3. US $ 59.4 million 
(About Rs. 220 

crores)

3.3.1998 U.P. Bask: Educatk>n 
Project II

4. US $ 137.4 

milikMi
(About Rs. 570 
crores)

4.Z1999 District Primary

under Andhra Pradesh 
EducatkMi Rastmcturing Project

5. US $ 85.7 mHNon 
(About Rs. 360 

crores)

6.7.1999 District Primary 
Education Programme 
(DPEP) Phase-IV (Rajasthan)
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Stetement II

Amount UtiHsed Against the Credits Tied up during the 
last three years for District Primary Educadon 

Programme (DPEP) and U.P. Bast 
Education Project II

(Amount Rs. in croTM)

S.No. Name of 
the State

Amount utHiaed uplo 
30/10/1999

1 2 3

1. DPEP - 1

1. Assam 24.39

2. Haryana 12.17

3. Kamataica 85.66

4. Kerala 29.60

5. Maharashtra 24.30

6. Tamil Nadu 19.24

7. Himachal Pradesh 37.12

8. Orissa 35.19

9. Uttar Pradesh 134.91

10. Madhya Pradesh 121.03

Total 536.61

II.DPEP - Ill

11. Bihar 58.66

IILDPEP component of AEPR

12. Andhra Pradesh 179.64

IV. Up-Basic Eduofllion Pn^ect II

13. Uttar Pradesh 175.10

V. DPEP - IV

14. Rajasthan Reimbursenrtent claims not 
yet filed by the State

Grand Total 950.01

Slimming Clinica and Qymnaaluma

3379. SHRI NARE8H PUQLIA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government are aware of the 
mushrooming of slimming clinics and gymanasiums in the 
country;

(b) if so, whether any norms are being followed by 
these Slimming Clinics;

(c) If so, the details thereof;

(d) whether the Government have formulated any 
regulations for the operation, registration and licensing of 
slimming clinics and gymanasiums; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF TH E MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) The Ministry of HeaMh and Family 
Welfare does not maintain data in this regard.

(b) to (e) There is no proposal at present to enact 
a law for regulating slimming cMnics and gymnasiums.

Question Papers for X and XII Claaa

3380. SHRI G. PUTTA SWAMY GOWDA: WUl the 
Minister of HUMAN RESOURCE DEVELOPMENT be
—  I— ^  — — -J  -  A -  A ,pieasea lo siaie.

(a) whettier CBSE has dedded to administer only 
one set of question papers for the X and XII examinations 
being held by them in New Millennium to maintain 
objectivity in the evaluation of answer papers;

I 1
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(b) If so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The Central 
Board of Secondary Education <CBSE) wW continue with 
the system of supplying multiple sets of question papers 
for class X and XII. The use of multiple sets of question 
papers has helped in reducing the problem of mass 
copying and unfair means in examination.

Tribal Foraat Land

3381. SHRI RATTAN LAL KATARIA: WIN the Minister 
of TRIBAL AFFAIRS be pleased to state;

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N T .  
SHANMUQAM) (a) The total number of aeats available 
for TB HMlth Visttora Training Co utm  at the New Delhi 
TB Centre during each of the last three years and current 
academic year is 20.

increase the number of(b) There is no proposal to 
In the said course.

(c) Does not arise.

(d) In the year 1996-97. one scheduled caste 
candidate was admitted in the coutm . During the current 
year there are four such candidates.

(e) There Is no fixed number of seats for candidates 
to be eelected from U.P.

(a) whether unwmploynnent poverty and hunger has 
increased due to depletion of forest land in the tribal 
areas; and

(b) if so, the steps taken by the Government to a a ^ 
the tribal forest land?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) No, Sir.

(b) Question does not arise.

Seate for TB Health Vlsitore

3382. SHRI ASHOK PRADHAN: WiH the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state;

(a) the total number of seats made available for TB 
HeaHh Visitors in TB Centres during the last three years 
and cun̂ ent academic year;

(b) whether the Government have any propoeal to 
increase the seats;

(c) if so. the details thereof alongwith the criteria laid 
down in this regard;

(d) the total number of echeduied caste candidatee 
admitted in the course during 1996-97;

(e) whether there is any fix number of seats for the 
candidates belonging to Uttar Pradesh; and

(f) if so, the reasons therefor?

(f) This training is conducted by the Tuberouioels 
Association of India at New Delhi TB Centre which Is an 
NGO registered under the Societies Registration Act. The 
candidatee are eelected from aN over the country and 
there are no reeen^ations for states.

[Trwwlation]

Developmeffit Ayurvedic 8yetem

3363. YOGI ADITYA NATH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any new special proposal is under 
consideration of the Government for the promotion and 
development of Ayurvedte system of medicine In the 
country;

(b) If so, the details thereof;

the Government propoee to 
in Uttar Pradeeh; and

(c)
Ayurvedic

(d) If so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) and (b) In order to promote and 
propagate Indian systems of Medicine which include 
Ayurveda, Siddha, Unani, Yoga. Naturopathy and 
Homeopatfiy, the Government has already set up an 
independent Department of Indian Systems of Medicine 
and Homoeopathy (ISM&H) under the Ministry of Health 
& FemNy Welfare in March. 1995. The Depaitment has 
identified the thrust areas lor the development and 
promowon oi invee eyvierne AyurvwML i rm o
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are education, standardisation of drugs, enhancing 
availability of raw materials, research and development 
information, education and communication and involvement 
of the ISM&H Practitioners in National Health programmes. 
Schemes have been taken up around these thrust 
areas.

(c) and (d) Government of Uttar Pradesh have issued 
orders on 27.10.99 to establish 50 Ayurvedic hospitals 
spread over 28 districts during the financial year 
1999-2000.

[English]

Shortage of FertlUzera

3384. SHRIMATI RANEE NARAH: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state.

(a) whether there is acute shortage of feitilizers in 
the country:

(b) if so. the details thereof; State-wise;

(c) the total quantity of urea likely to be supplied 
during 1998-99 to Assam State;

(d) whether the Government of Assam requested the 
Union Government for additional quota of urea; and

(e) the steps taken to meet the shortage of fertiUzers, 
specially north-eastem State?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILISERS (SHRI RAMESH BAIS):
(a) Urea is the only fertiliser under statutory price, 
movement and distribution control of ttie Govemment of 
India. The availability of urea and other major fertilisers 
namely, Di-Ammonium Phosphate (DAP) and Muriate of 
Potash (MOP) has been satisfactory in the country.

(b) Question does not arise.

(c) Season-wise assessed requirement and the 
quantity of urea supplied to the State of Assam during 
1998-99 was as under:

(‘000 tonnes)

(d) No, Sir.

(e) Question does not arise.

Mlaue of Agricultural Land

3385. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether attentk>n of the Govemirwnt has been 
drawn to the newsitem Captioned "The Cannaught 
Gardens” appearing in the Times of India, dated 
November 18, 1999;

(b) if so. the facts reported therein;

(c) whether agricultural lands are being misused at 
large scale in Delhi partknjlariy In vHlage Satbad;

(d) If so, whether the Govemment have made any 
survey/study In this regard;

(e) if so. the details thereof and if not, the reasons 
therefor; artd

(f) the action taken/proposed to be taken under the 
Dehi Land Reforms Act 1954 for misusing the agricultural 
land?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
DATTATREYA): (a) Yes. Sir.

(b) The Govt, of NCT. Delhi has reported that as 
per the Khasra Girdawaries of the year 1999. trees, lawns, 
parks, bagicha. tubewells. quarters and Kothies are 
mentk>ned in the said land.

(c) The use of Agriculture land for non-agricultural 
purposes has been reported In villages including village 
Satbari.

(d) and (e) Regular field sun^ey is done twice a year 
by way of Khasra Girdawaries.

(f) Under Section 81 of the Delhi Land Reforms Act
1954. non-agricultural use of Agricultural land is reported

1998-99 Assessed Requirement Quantity suppUed
land in Gaon Sabha.

Khartf 50.00 61.85
Supply, of NPK

Rabi 50.00 69.54
3366. SHRI HANNAN MOLLAH: Witt ttM Minictw oi 

CHEMICALS AND FERTIUSERS be piMsad to state:



449 Written Answers AGRAHAYANA 30, 1921 (Sato) to Qumdons 4S0

(a) whether the Government have received any 
proposal from IFFCO for adequate supply of NPK feililiaer 
through the West Bengal Cooperative Marketing 
Federation Ltd. (BENFED) for next Rabi-crop cultivation;

(b) tl so, the details thereof; and

(c) the time by which the entire quantity of fertiliser 
is proposed to be supplied?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILISERS (SHRI RAMESH BAIS):
(a) No. Sir.

(b) and (c) Question does not arise.

Grant* for Rehabilitation of Phyaleally Handicaps

3387. DR. S. JAGATHRAKSHAKAN:
SHRI KRISHNAMRAJU :
SHRI C. KUPPUSAMI ;

Will the Minister of SOCIAL JU S TICE AND 
EMPOWERMENT be pleased to state;

(a) whether grants are being paid to some voluntary 
organisations, NGOs for rehabilitation of physically 
handicapped persons:

(b) if so, the number of organisations and the amount 
released against each scheme during the last three years, 
State-wise;

(c) whalher the Qovwnmeni have ensufad completion 
ceiWicMae before releasing addHonal funds; and

(d) the steps talwn by the Qovemmant to ensure 
utilisation of funds of benefit of physically handicap?

THE MINISTER OF STATE OF TOE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) Yee, Sir. The Ministry has 
scnoinoB tot prDviain  ̂ MBininoo in xnm lOfm oi grvii m 
aid to non-Qovemmental orpanitations for the waNara of 
dtaablad. The astittanca it providad undar tha 8chama 
to Promota Voluntary Action for Paraona with Diaat)illty 
and undar tha Schama of Asaiatanca to O^UbM  Paraona 
for Purchaaa/Rtting of Aida/Applianoaa.

(b) Tha datails of nunnbar of organiaattona aaaiatad 
and of tha amount ralaaaad undar tha abova achamaa 
during tha last 3 yaars atatawiaa is appandad as 
Statamant.

(c) and (d) Tha grants in aid ara ralaaaad to tha 
Non Qovammantal Organisations aftar anauring tha raoalpt 
of all tha raquisita documants as raquirad undar tha 
schema including certificate of utilisation d  tha grants 
availed in earlier years duly certified by the auditors, 
audited accounts, Inspection report and State Qovemmant 
Recommendations on the satisfactory working of the 
organisation.

Stalmnmit

Number of Non-Govemmentai Organisations assisted and Amount of Grants-in-Aid released to voluntary 
organisations under ttw Scheme to promote Voluntary Action for Persons with Disabilities

Name of the State

No. of 
NGOs

1996-97

Amount of Qranta during the yaars 
(Rs. in laca)

1997-96 1996-99

1 2 3 4 5

Andhra Pradesh 74 ' 432.00 492.54 663.31

Jnachal Pradesh 2 5.72 3.78 3.71

Assam 5 4.87 3.54 15.37

Bihar 15 84.33 83.73 66.61
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Chandigarh

Delhi

Goa

Gujarat

Maryana

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Orissa

Pondicherry

Punjab

Rajasthan

Tamil Nadu

Tripura

Uttar Pradesh 

West Bengal

2

27

1

14

12

1

2

57

56

6

51

6

3

1

14

1

9

6

63

3

70

41

1.22

139.76

5.25

23.89 

21.74

0.00

2.71

236.92

141.43

0.76

58.51

10.61

5.36

4.14

15.90 

0.00

17.15

33.56

102.39

1.93

139.89

185.90

1.01

147.06 

6.96

30.71

23.62

2.98

3.06

206.41

158.94

6.52

63.37

15.21

4.32

1.10
61.35

2.60

22.59

29.30

112.40

2.67

586.06 

161.14

1.03

588.39

9.47

36.89

36.67

37.46

1.78

261.93

833.44

10.52

192.20

29.54

14.62

6.67

93.73

0.64

46.17

55.49

153.66

1.83

501.87

233.86
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Number of implementing egendee emMed end Arnoum at QtentHn-Md reheeed to theee tgenelee under 
the Scheme of Am M m m  to Oeebhd Peieone for Puntm efm ng o! Aidi/Appaineee

(R». In IMS)

Name of the State

No. of 
NGOs

Amount of Qiint during the y e m  of

1996-07 1997-96 1996-99

1 2 3 4 5

Andhra Pradesh 13 39.61 40.38 201.63

Arunachal Pradesh 0.5 5.5

Assam 1 1.32

Bihar 8 24.61 43.29 6 6 ^

CharKligarh 1 0.04 22.19

Delhi 8 23.66 51.97 377.61

Goa 1 0.17 0.69 0.35

Gujarat 5 15.46 27 76.59

Haryana 13 85.3 122.56 136.62

Himachal Pradesh 1 12 6 10

Jammu & Kashmir 1 72 12

Karnataka 3 1.74 15 34.33

Kerala 6 12.6 39.25 65.44

Madhya Pradesh 12 44.12 54J 142.16

Maharashtra 11 15.36 16.79 5 6 ^

Manipur 5 3 3426
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1 2 3 4 5

Meghalaya

Mizoram 9.47

Orissa 11 6 10 272.05

Pondicherry

Punjab 12 91 29.53 146.69

Rajasthan 3 57.75 140 286.27

Tamil Nadu 8 15.25 34.21 46.52

Tripura 1 6 8.91 2.9

Uttar Pradesh 19 121.81 170.74 353.45

West Bengal 9 43.8 62.55 79.75

D&N Haveli 3^1

National Social Voluntaars

3388. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of CULTURE, YOUTH AFFAIRS AND SPORTS 
be pleased to state;

(a) the numt>er of National Social VoHinteefS engaged 
by the Nehru Yuva Sangathan and the stipend sanctioned 
for them per month;

(b) whether the Government are aware that National 
Social Volunteers have not been paid the monthly stipend 
for the last ten months;

(c) If so, the reasons therefor; and

(d) the action taken by the Govsmment in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) 5000 National Sen^e Volunteers 
have been engaged by the Nehru Yuva Kendra 
Sangathan during 1999-2000. Each Volunteer la 
sanctioned a Stipend of Re. 500A and a Taveiling 
Allowance of Rs. 200/- per month.

(b) to (d) The Stipend to National Service Volunteers 
(deployed In the Nehm Yuva Kendras) is paid by the 
Nehnj Yuva Kendra Sangathan. Funds for the Year. 1999- 
2000 have been released to the Sangathan for 
disbursement to the Volunteers.

Admiationa In Kendrtya VIdyalaya

3389. SHRIMATI GEETA MUKHERJEE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be, 
pfeased to state:
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(a) whether the Chairman of the Executive Cornrnmee 
of Vidyalaya Management Committee of Kendriya 
Vidyalayas have recently been empowered to grant 
admissions in their respective Kendriya Vidyalayas eaeh 
session in different classes by relaxing the admlaalon 
guidelines;

(b) if so, the details thereof; and

(c) the existing power of the Commission of KVS In 
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE DEVELOPM ENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Two children 
in any class every year except X and XII can be admitted 
over and above the class strength at the discretion of 
the Chainrian, VMC.

(c) Commissioner has the power to extend the 
for admission beyond 31st August upto half yearly exam.

Unauthorised Conttructlon

3390. SHRI DAHYABHAI VALLABHBHAI PATEL Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state:

(a) whether the Government have allowed the 
allottees of Type III and Type IV quarters in Laxmibai 
Nagar to construct additional rooms;

(b) if so. the details thereof; and

(c) if not. the action taken against such allottees in 
this regard?

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) No. Sir.

(b) Questioin does not arise.

(c) 11 allottees of Type-D quarters had made 
unauthorised construction. Notices for renfwval of the 
construction have been issued to all such allottees.

Weleome of NQO’s WorMng Amongat 
the Mentally Handicapped

3391. SHRI A. BRAHMANAIAH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMEfsIT be pleased to 
state:

(a) whether the Rehabilitation CouncH of India has 
requested the Govemment to encourage NQOs wortclng 
for the welfare of mentally retarded pemons;

(b) If so. the details thereof;

(c) whether It Is a fact that NQOs working for the 
mentally retarded persons are not getting auffident support 
from the Government; and

(d) If so. the steps proposed to be taken by the 
Govemment to encourage NQOs?

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMP0WERM6NT (SHRIMATI 
MANEKA QANDHI): (a) No. Sir. However. Rehabilltatk>n 
Council of India which is a statutofy body set up by the 
Central Govemment has a ck>se partnership with NQOs 
working In the field of disability InckJdIng mental

(b) Does not arise.

(c) and (d) No Sir. The NQOs have to apply for 
asalBtanoe under the approved schennes and nonns and 
are provided aasistance on the merit of the case.

Rehabllltirtion Meaaurea of Tribala

3392. SHRI ANANTA NAYAK: WUI the Minister of 
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government have made any 
assessment for the rehabilitation of Tribals being affected 
by the Cyclone and High Floods in Orissa;

(b) If so. the details thereof district-¥^e; and

(c) the steps taken/proposed to be taken to 
rehabilitate the tribals of the State?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) to (c) The Information Is being coAscted and 
win be laM on the Table of the Houae.

Prfmary ftclioola In TrHMto Araaa

3303. SHRI TRILOCHAN KANUNQO: WH the Minister 
of TRIBAL AFFAIRS be pleased to state:

(a) the number of Tribal Vlflage having no primary 
schools, State-wise;

(b) the number of primary schools in Tribal Area 
which do not have Pucca Bulking, State-wlee; and

(c) the steps being taken to open primary school in 
every village and to provkSe Pucca Buikllng to every 
primary school in Tribal ViMages during the Ninth Plan 
State-wise?
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THE MINISTER OF TRIBAL AFFAIRS (SHRl JUAL 
ORAM); (a) to (c) The information is being collected and 
will be laid on the Table of the House, on its receipt.

Spurious and Fake Fertillaart

3394. SHRl AJAY SINGH CHAUTALA: Will the 
Minister of CHEMICALS AND FERTIUSERS be pleased 
to state:

(a) the number of cases detected for manufacture 
of spurious fertilisers in the country during each of the 
last three years, State-wise; and

(b) the steps taken or proposed to be taken by the 
Government to check the manufacture of spurious 
fertilisers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILISERS (SHRl RAMESH BAIS):
(a) and (b) The inspection of quaUty is a continuous

process. There are 64 fertiliser quaNty control laboratoriee 
in the country to test the quality of fertilisers inckJding 
the four laboratories of the Government of India namely 
Central Fertiliser QuaUty Control and Training Institute at 
Faridabad and three regional laboratories at Bombay, 
Kalyani and Chenhai. The State Governments are the 
enforcement agencies for quality. State-wise number of 
samples analysed, samples found non-stand and and 
percentage of the non-standard samples in the last three 
years is at statement I. II and III.

The sale, manufacturing etc. of fertiUsers are regulated 
under the provisions of Fertiliser (Control) Order, (FCO) 
1985, an order under the Essential ComnrK>ditles Act,
1955. The specifications of various fertilisers have been 
lakj down In Schedule-1 of FCO, 1965. The Order prohibits 
manufacture and sale of fertilisers which are not of 
prescribed standard. As per the details of the samples 
analysed by the Central Fertiliser Quality Control and 
Training Institute (CFQC&TI) at Faridabad and its regional 
laboratories In the last three years, the State-wise number 
of spurious fertilisers samples Is as under

SI.No. State 1996-97 1997-98 1998-99

1. Madhya Pradesh 6 4 4

2. Haryana 3 — 5

3. Uttar Pradesh 1 7 7

4. Delhi — 1 —

5. Bihar 12 9 3

6. West Bengal — 2 —

Total 22 23 19

Statement 1

State-wise number of samples analysed and found non-standard during 1996-97.

• S.No. State Number of 
samples

Number of non
standard samples

%  of non
standard samples

1 2 3 4 5

1. Andhra Pradesh 14062 170 1.2

2. Karnataka 5132 351 6.6
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1 2 3 4 5

3. Kerala 3314 36 1.1

4. TamH Nadu 16649 683 4.1

5. Pondtehany 630 3 0.5

6. Guarat 7922 104 1.3

7. Madhya Pradesh 5072 662 13.1

8. Maharashtra 7910 766 9.7

9. Rajasthan 4369 120 2.7

10. Haryana 3902 234 6

11. Himachal Pradesh 561 6 0.9

12. Jammu & Kashmir 1227 6 0.7

13. Punjab 3371 69 2.6

14. Uttar Pradesh 9919 1069 10^

15. Orissa 3240 260 •

16. West Bengal 1S21 149 9 J

17. Assam 102 0 0

18. Dinar 1623 50 3.1

19. Govt of India 
Laboratories

5904 546 92

Total 96460 5304 6 ^
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SUttement I

State-wise number of Samples analysed and found non-standard during 1997-98.

S.No. State Number of 
samples 
analysed

Number of non
standard samples

%  of non
standard samplos

1 2 3 4 5

1. Andhra Pradesh 13464 133 1

2. Karnataka 4627 260 5.6

3. Kerala 3675 57 t.6

4. Tanfiil Nadu 16676 906 5.4

5. Pondicheny 661 10 1.5

6. Gujarat 7647 132 1.7

7. Madhya Pradesh 4625 443 9.6

8. Maharashtra 7637 476 6.1

9. Rajasthan 3952 64 2.1

10. Haryana 2960 160 6

11. Himachal Pradesh 776 6 1

12. JamnfHJ & Kashmir 1202 17 1.4

13. Punjab 3396 111 3.3

14. Uttar Pradesh 12419 1766 - 14.2

15. Orissa 3066 166 5.4
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1 2 3 4 5

16. West Bengal 1450 123 8 ^

17. Assam 132 0 0

10. Bihar NA NA 0

19. Govt, of India 
l^oratories

7841 789 10.1

Total 96850 5683 6.9

Note: NA-Not Available.

Stffwiwnt Mf

State-wise number of samples analysed and fouhd non-atandard during 1998-99

S.No. State Number of 
samplet 
analysed

Number d  non- 
standard samples

%  0  ̂ noo- 
standard samples

1 2 3 4 5

1. Andhra Pradesh 13695 215 1.6

2. Karnataka 5992 274 4.6

3. Kerala 3294 147 4.5

4. Tamil Nadu 17376 1032 6.9

5. Pondicheny 700 0 0

6. Gujarat 7241 142 2

7. Madhya Pradesh 5936 746 12.6
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1 2 3 4 5

6. Maharashtra 5976 517 8.7

9. Rajasthan 3516 107 3

10. Haryana 2513 262 10.4

11. Himachal Pradesh 781 10 1.3

12. Jammu & Kashmir 1427 7 0.5

13. Punjab* 3210 44 1.4

14. Uttar Pradeeh* 10200 1481 14.5

15. Orissa 3081 161 5.9

16. West Bengal 1834 145 7.9

17. Assam 149 2 1.3

18. Bihar NA NA 0

19. Gk)vt. of India 
Laboratories

5545 735 13.3

Total 92466 6046 6.5

Note: NA-Not avaHabto. 
‘ Provisional

F « r t lU m  Pro|Mt

3395. DR. RAMESH CHAND TOMAR: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleued 
to state:

(a) the details of fertUizers pro|acl8 Mt up in th^ 
private/public sector separately alongwtth their anrHjal 
prodgction capacity in Uttar Pradesh;

(b) the detato of private^Mblic eector feitittzer prô ecte 
likely to be set up in Uttar Pradesh during the next few 
years; and

(c) the of such units in vvttich foreign capital 
been made and to the extent which?

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) The detato of fertilizer p r o ^  eet up In the
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private/pubWc sector separately alongwilh their anrtual production capadty in Uttar Prmdwh is as below:

Sr.
No.

Name of the Unit Product Annual 
production 

capacity 
(in ‘000 

MT)

(1) Public Baotor:

1. Fertilizer Corporation of India Ltd., Gorakhpur Urea 265.00

(H) Coopaartlva Sacton

2. Indian Fanners FertiKaer Cooperative Ltd., Phutpur Ursa 495.0

3. Indian Fanners Fertiliser Cooperative Ltd., Phulpur-Expn Urea 726.0

4. Indian Farmers Fertiliser Cooperative Ltd.. Aonia Urea 726.0

5. Indian Fanners Fertlliaer Cooparrtva Ltd., Aonla-Expn. Urea 726.0

(Ill) Private Sector:

6. Indo-Gulf Fertilizers & Chemfcals Corpn.. Jagdishpur Urea 726.0

7, Duncans Industries Ltd.. Kanpur Urea 675.0

8. Tata Chemicals Ltd.. Babrsia Urea 742.5

9. Oswal Chemicals & Fertilizers Ltd., Shahjahanpur Urea 726.0

(b) and (c) As per ttie Industrial policy resolution 
dated 24th July. 1991, no licence is nomially required for 
setting up/expansion of fertilizer plants. Entrepreneurs are 
tree to set up fertilizer projects anyvvfiere in the country 
sut)ject to environmental clearance. However, Put)lic sector 
Undertakings/Cooperative Societies under the 
administrative control of the Department of FertiHzers have 
to ot)tain approval of the Government before undertaking 
such capital expenditure beyond their delegated powers. 
Krishak Bharati Cooperative Limited (KRIBHCO), a 
Cooperative Society under the administrative control of 
this Department has subnwtted a proposal for setting up 
new ammonia-urea plants at the existing site of Fertilizer 
CoiporalkKi of India Ltd.’s ctoeed unit at Goiafchpur in 
U p. for approval of the Government under the |

procedure. This proposal has been given *in principle’ 
approval by the Government subject to investment 
appraisal by the PuMIc Inveslmert Board (PIB). Invastmant 
appralMl of the pro|ect haa baan undertaken tsy the PIB 
In Ha nweMng haM ort 9.7.09. This propoaal does not 
envisage any foreign capital investment

Inipaet of Drug Raalalant T.B.

3396. SHRI BASU DEB ACHARIA: W « the MMster 
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether attantton of the Government has been 
drawn to the report rslsassd In New Yortc, entWed *Ttie 
Gtobal impact of drug resiitar« T.B.”;
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(b) i1 so, the reaction of the Government thereon;
and

(c) the steps proposed to be taken by the 
Govemnnent to combat T.B. in the country?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) to (c) There is concem the world over 
about the global impact of drug resistant T.B. Drug 
resistant T.B. arise because of improper treatment or 
irregular/inadequate treatment of the disease. To improve 
tuberculosis control, It is essential to improve treatment 
of patients, by ensuring that the patients 'complete the 
whole course of drug regimen, as prescribed, so that 
durg-resistant tuberculosis is not create;

Therefore, the DOTS strategy is being Implemented 
under the Revised National Tuberculosis Control 
Programme (RNTCP wherein treatment to the patient is 
given under supervision and direct observation, and 
patients are monitored till they are reliably cured of the 
disease.

RNTCP is being expanded in the country in a phased 
manner. Results of the RNTCP pilot projects have been 
excellent. Of eveiy 10 patients treated, more than have 
been cured. Starting in late 1998, the RNTCP has 
expanded rapidly. As of December, 1999, more than 130 
million people are covered by the programme and 
approximately 13,000 patients are being put on treatment 
every month. More than 2,00,000 patients have begun 
RNTCP treatment since 1993, preventing more than
35,000 deaths and preventing more than four lakh people 
from becoming infected with the tuberculosis bacteria. The 
patients treated every month represent saving of more 
than 2,000 lives and prevention of more than 25,000 
tuberculosis infections. Among the few patients who are 
not cured, the overwhelming reason is failure to ensure 
that the drugs are taken as prescribed, rather than 
effectiveness of the drugs themselves.

RNTCP is being expanded to an additional population 
of about 196 million in 1999-2000. At the same time, the 
previous programme is also being strengthened with 
improved diagnostics practices, standardized treatment 
regular drug supply and improved recording and reporting 
formats as a preparation for implementation of the 
RNTCP.

Mid Day Meals

3397. SHRI RAMSAQAR RAWAT: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state:

(a) whether att#ntion of the Government has been 
drawn to the news item captioned “Madhyan bhojan 
Yojana ke antargat karonon rupey ke anivatmitta hui” 
appearing in the 'DainIk Jagaran* dated April 14, 1999;

(b) if so, the facts reported therein;

(c) the reaction of the Govemment thereto; and

(d) the steps taken to bring beltenment in the mkl- 
day meal scheme in the country?

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESO UR CE D EV ELO PM EN T (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes. Sir.

(b) The sakj news item states that the Comptroller 
and Auditor General of India In Its report has pointed out 
that Municipal Corporation of Delhi (MCD) incurred a loss 
of Rs. 7.59 crore by making excess supply of free wheat 
to M/s. Modem Food Industries Ltd. for supply of Fruity 
Bread under Mki-Dcy Meal scheme.

(c) According to the infomiation fumished by MCD 
an Action Taken Note on the said audit para is now 
under examination by the Pubik: Accounts Committee of 
Delhi Legislative Assembly. It has been further stated 
that supply of Fruity Bread from M/s. Modern Food 
Industries Ltd. has since been discontinued.

(d) The Mid-Day Meal scheme is implemented by 
local bodies i.e. Panchayats, Nagar Nigams and 
Nagarpalikas who have flexibility to organise and decide 
the type of food to be provkied under the scheme. As 
already envisaged In the scheme, monitoring is done by 
individual States/UTs to ensure that the programme fulfils 
Its objectives.

CSIR In Bankura

3398. SHRI SUNIL KHAN: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state:

(a) the funds alk>cated to CSIR, Bankura during 1996-
97. 97-98 and 98-99;

(b) whether CSIR is empowered to direct the funds 
from one sector to other sector,

(c) if so. the details thereof; and

(d) the funds made available to Ghutgoria Housing 
Project during the same period?
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THE MINISTER OF HUMAN RESOURCE 
OEVELOPM ENT. M INISTER OF SCIENCE AND 
TEC H N O LO G Y  AND M INISTER O f  OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
funds nllocatod to Council of Scientific and Industrial 
Research (CSIR). Bankura Project during the period are 
iis under:

(Amount in R».)

1996-97 1997-98 1996^

OdI of Sponsored Pro)ects 1.75.000 7,45,000 1,00,000

Oul of CSIR IuikJs 5.80,000 9,10,000 730.000

Tolal 7,55,000 16,55,000 8.50,000

(b) and (c) The Grants-in-aid to CSIR are provided 
in the 8 Heads and not Sector-wise. Within the Heads, 
CSIR can re-appi%>priate funds from one Head to another 
with the approval of the competent authority.

(d) CSIR has not made available any funds for the
Project.

[Translation]

Misbehaviour by CPWD Engineers

3399. SHRI SURESH CHANDEL: Will the MWsler of 
URBAN DEVELOPMENT be pleased to state:

(a) the details of complaints regarding misbehaviour 
ot CPWD Engineers received from the allottees d  the 
Government accommodation located in Delhi particularly 
allottees at Devnagar, Karol Bagh during the current year;
and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM ENT (SHRI BANDARU 
OATTATREYA): (a) CPWD have reported that the 
following three complaints of misbehavknir of CPWD 
employees have been received by them Airing current 
year;

(i) Complaint by Shri Joyanta Rai. MP (Rajya 
Sabha) against the J£ (O  North Avenue.

(li) Con>plaint by Sanathan Dharam Samiti i 
SE-DOC. IX.

m) CompWnt by Sh. N.K. Rastogl alottee ot quarter 
No. 39 Dev Nagar against Sh. S.K. BaN. JE.

(b) CPWD have reported that the following actk)n 
has been taken by them in the above three casea:

(i) The complaint made by Hon'ble MP was
investigated and it was found that the inckJence 
mentioned by him was not correct. The
Executive Engineer had met the Hon'ble MP 
and apprised him of the facts. Hon'ble MP had 
agreed to drop the matter.

(II) The complaint made by Sanathan Dharam
Samltl has been investigated. It has been found 
that it was the Samiti which was Nnderlng 
oonstruction of a boundary wall by the CPWD 
and therefore concerned SE had to inform Itw 
Secretary of the Samiti that he may have to 
seek the help of poHoe. This was, unfortunately, 
taken as a threat by the Samiti. Later on, they 
have appieoiated the point and the waH has 
sinoe been constructed.

(Hi) Sh. S.K. Bali. JE Dev Nagar has apologised 
for the misbehaving with the allottee wtvMe 
executing the job requisitioned by him. The job 
has been completed, the JE has been warned 
and transferred from this section w,eJ. 
3(yi1/99.

[English]

ChNd

3400. SHRI ANNASAHEB M.K. PATIL: Wilt the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

to

(a) whether there is any proposal to review the chM 
related schentes running without showing any reeuNi 
under the Integrated ChNd Development Scheme;

(b) if eo. the

(c) whether the Government heve conducted any 
eludy to assess the living oondWons of chiUren In me 
country;

(d) if 80. the details thereof; and

(e) the steps taken to improve the living condition of 
those chiMren?



475 Written Answers DECEMBER 21. 1999 to Questions 476

TH E M INISTER OF HUMAN RESO UR CE 
D EVELO PM EN T, M INISTER OF S CIEN CE AND 
TE C H N O LO G Y  AND M INISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No.
Sir.

(b) Does not arise.

(c) to (e) Yes. Sir. As far as the ICDS Scheme Is 
concerned, there is an inbuilt system of monitoring and 
evaluation. Studies conducted by leading Institutions have 
revealed that areas which are covered by ICDS have 
better social indicators like nutritional and health status 
and school enorlment levels than those of non-ICDS 
areas.

[Transiation]

Tribal Parhlya Caata In Bihar

3401. SHRI BRAJ MOHAN RAM:
SHRI RAMDAS ATHAWALE:

Will the Minister of TRIBAL AFFAIRS be pleased to 
state:

(a) whether there is a danger of annihilation of some 
castes to Scheduled Tribes in the country particularly in 
Bihar;

(b) if so, the details thereof alongwtth the social and 
economic factors responsible for the same; and

(c) the steps taken by the Government to uplift such 
castes?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) No, Sir.

(b) Does not arise.

(c) Various socio-economic programmes under Tribal 
Sub Plan strategy are taken up for the protection and 
development of the Scheduled Tribes. The Government 
of India makes special allocation for Primitive Tribal 
Groupa (PTGs) and does not Insist even on the principle 
of supplementation. A new Central Sector scheme of 
Development of PTGs has been launched from the 
financial year 1998-99 to help the PTGs to Improve socio
economic condition.

[EngUBh]

Eiiipiuyiiiviii 9vnwniv i«#r EdueirtMl Youths

3402. SHRI RAMANAIDU DAGGUBATI: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state:

(a) the details of projects/schemes proposed for urban 
Graduates/Post Graduates professk>rtals for setting up their 
independent professional units; and

(b) the funds allocated and utlHsed during each of 
the laat three years. State-wiae?

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION (SHRI SUKH DEV SINGH 
DHINDSA): (a) This Ministry has no such scheme. The 
Ministry of Industry. Department of Small Scale Industries 
have reported that they are also not Implementing any 
such scheme exclusively for urban Graduates/Post 
Graduates/professionals. However. Prime Minister's Rozgar 
Yojana. which is cun^ntly being implemented by them, 
caters to the urban and rural unernployed youtha who 
are 6th paased and above and In the age group of 18 
to 35 years for setting up micro self employment venturse 
In Industry, sen^e and business sectors in the country.

(b) Does not arise.

[Translation]

Opening of AIIMS Branch

3403. SHRI BRAHMA NAND MANDAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state:

(a) whether the All India Institute of Medk:al Sciences 
propose to open its branches in various parts of the 
country;

(b) if so. the details thereof and the facilities likely to 
be provided in those branches; and

(c) if not, the reaaona therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM) (a) to (c) No, Sir. However, the Inatitute 
has recently taken over the Mkl-Town Rotary Eye/Dental 
Cllnk^um-Hospital situated at Trik>k Puri/Kalyan Puri from 
the Delhi Mid-Town Rotary Truat. a registered society. 
The Institute has started dental and eye clinics on 
alternate days. The Institute In due course plana to have 
Its outreach programme from the Department of 
Community Medksine and Inetitule Rotary Cancer Hospital 
for its cancer detectk>n programme.
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f E n g m j

PAPERS LAID ON THE TABLE

12.00 hr*.

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION (SHRI SUKHOEV SINGH 
DHINDSA): I beg to lay on the Table—

(1) A copy each of the following papera (Hindi and 
English versions) under sub-section (1) of sacUon 
619A of the Companies Act, 1956;—

(i) Review by the Government of the woitdng of 
the Hindustan Prefab Limited, New DelN, for 
the year 199S-99.

(ii) Annual Report of the Hindustan PnM> Umiled,
New Delhi, for the year 1998-99, aiongwHh
Audited Accounts and comments of the
ComptroVor and Auditor General theraon.

[Placed in Ubraiy, Sm  No. LT 974/99]

(2) (i) A copy of the Annual Report (Hindi and English
vereions) of the National Coopamttwe Housing 
Federation of India, New Delhi, for the year 
1998-99, alongwHh Audited Acoounis.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the National Cooperative Housing FMsration of 
India, New Delhi, for the year 1998-99.

[Placed in Libraty, Sm  No. LT 9 7 5 ^ ]

(3) (I) A copy of the Annual Report (Hindi and E n ^
versions) of the Building Matwlals & Technology 
Promotion Council, New Delhi, for the year 
1998-99, along<«lth Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the worMng of 
the Building Materials & Technology Promotion 
CouncM, New Delhi, for the year 1998-99.

[Placed in Library, See No. LT 976«0)

(4) A copy of the Memorandum of Understanding (Hind 
and English vereions) t>etween the Housing and 
Urban Development Corporation Limited, and tfie 
Ministry of Urban Employment and Poverty 
Alleviation and Ministry of Rural Development for 
the year 199»^000.

[Placed In Libraty, See No. LT 977/99)

(5) (I) A eopy of the Annual Report (Hindi and EnglM 
vsiilens) of tl«e Central Qovemment Employeas 
Welfars Housing Organiaalions, New OeM, for 
the year 199M9, alengwim Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Qovemment of ttte wortdng of 
the Central Qovemment Employem Welfare 
Housing Organisation, New DeM, for the year 
1998-99.

(Placed In Ubraiy, See No. LT 978/99]

THE MINISTER OF URBAN DEVELOPMENT (SHRI
JAQMOHAN); I beg to lay on the T iM e -

(1) A copy each e( the following Noliflcallon (Hindi and 
Engliah versions) under section 68 of the Delhi 
Development Act, 1957;—

(I) A copy of the Recniltment Regulations for the 
poet Sr. Welfare Inspector, Sr. Coordinator, Sr. 
infonnation Officer, WeWara/Peraonnal Inapeolor, 
Director (PR), Dy. Director (Pubtidty), AssiL 
tXreclor (MMstailal) and Superlnlandenl In the 
Delhi Development Authority published In 
NoWlcalien No. Q.S.R. 679(E) m Oaians of 
Indta dMsd the Otti Auguei, 1999.

(H) The Delhi Development Authority Conduct, 
Disciplinary and Appeal Regulations, 1999 
published In Notmcation No. Q.S.R. 624(E) in 
Qazen* of Indhi 8th September, 1999.

[Plaoed in Ubraiy, See No. LT 979/99]

(2) A copy of the NoMicaikMi No. Q.8.R. 662(E) (Hindi
and English versions) containing corrigendum to the 
NodficaUon No. F. 7(16)/90-PB-l dated 6th Auguet,
1999.

[Placed in Ubrary, See No. LT 060/99]

(3) A copy each of ttie following papers (Hindi and
Engli^ versions) under sub-section (1) of aeclion 
619A of the Companies Act, 1956;—

(I) Review by the Oovenvnent ct ttw wortdng of 
the Nstional BuMhgs ConettuoUon CoipoiMlon 
UmHed, New Delhi, for the year 1996-99.

(H) Annual Report of the National Buildings 
Constnjction CorporsHon Ltd., New De>ii, for 
tne yeer 1996-99, atong«vtth /Kudited /Kccounts 
and con«ments of the Comptroller and AudRor

(Placed In Ubraiy, See No. LT 96«B9]
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(4) A copy of the Annual Report (Hindi and Englieh 
versions) ot the Delhi Urban Art Commission, New 
Delhi, for the year 1998>99, under section 19 of 
the Delhi Uit)an Art Commlwlon Act, 1973.

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Urban Art Commission, New 
Delhi, for the year .1998-99, together wHh Audit 
Report thereon, under sub-section (4) of section 20 
of the Delhi Urban Art Commission Act, 1973.

[Placed in Library, See No. LT 962/99)

(6) A copy of the Annual Report of the Delhi 
Development Authority, New Delhi for the year 
1998-99 under section 26 of the DalM Development
Act. 1957.

[Placed in Ubraiy, See No. LT 983/99]

[Transition}
• >

TH E MINISTER OF HUMAN RESOURCE 
DEVELO PM EN T. M INISTER O F SCIEN CE AND 
TEC H N O LO G Y  AND M INISTER O F OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): I beg 
to lay on the Table—

(1) (i) A copy of tha Annual Repoit (Hindi and English 
versions) of tha National Institute of Ocean 
Technology, Chennai, for the year 1996-99. 
alongwith Audited Accounta.

(li) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the National Institute of Ocean Technology. 
Chennai, for the year 1998-99.

[Placed in Library. See No. LT 984/99]

[English]

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
S TA TE  IN TH E f^lNISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): On 
behalf of Shrimati Maneka Gandhi. I beg to lay on the 
Ta b le -

(1) (i) A copy of the Annual Repoit (Hindi and English 
versions) of the Rehabilitation Council of India, 
New Delhi, for the year 1997-98. alongwifh 
Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Govemn^ent of the working of 
the RehMHtatkm Council of India, New Delhi, 
for the year 1997-98.

(2) Statement (Hindi and English versions) showing
reasons for delay In laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT 96S/99]

(3) (I) A copy of the Annual Report (Hindi and English
versions) of the National Institute of 
RehabiHtatk>n Training Research, Cuttack, for the 
year 1997-98, alongwith Audited Accounts.

(II) A copy of the Review (Hindi and English 
versk>ns) by the Govemment of the working of 
the National Institute of Rehabilitatk>n Training 
and Research. Cuttack, for the year 1997-98.

(4) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (3) above.

[Placed In Library. See No. LT 988/99]

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): I beg to lay on the Table—

(1) A copy each of the following p i^ r s  (Hindi and
English versons) under sub-sectk>n (1) of section 
819A of the Companies Act. 1956:—

(a) (i) Review by the Govemment of the working
of the National Film Development 
Coiporatk>n Limited, Mumbai, for the year 
1997-96.

(ii) Annual Report of the National Film
Devetopment Corporatton Ltd., Mumbai, for 
the year 1997-96, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon.

(Placed in Library, See No. LT 967/99]

(b) (I) Review by the Govemment of the working
of the Broadcast Erigineering Consultants 
India Limited. Noida, for the year
1996-99.

(li) Annual Report of the Broadcast
Engineering Consultants India Limited. 
Noida, for the year 1998-99, alongwith 
Audited Accounts arnJ comntents of the 
Comptroller and Auditor General thereon.
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(2) Slatemant (Hindi and Engltoh v*rah>ns) showing 
masons (or delay in laying the papers manUoned 
at (a) a  item (1) atwve.

[Placed in Ubraiy. See No. LT 98M9]

(3) (i) A copy ot the Annual Report (Hindi and English
versions) of the Satyajit Ray Film and Television 
Institute, Calcutta, for the year 1997-96, 
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Qovemment of the woiWng of 
the Satyaiit Ray Film and Television Institute,. 
Calcutta, for the year 1997>9a.

(4) Statement (Hindi and Engllah venlone) showing 
reasons for delay in laying the papers mentioned 
at (3) above.

Placed in Lbraiy, See No. LT 9 8 9 ^

THE MINISTER OF STATE OF THE IldlNISTRY OF 
HEALTH AND FAMILY W ELFARE (SHRI N.T. 
SHANMUGAM): I beg to lay on the Ts b le -

(1) (i) A copy of the Annual Report (Hindi and English
versions) of the Population Research Centra, 
Bangalore, for the year 1990-99. alongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by ttw Qovemment of the wotWng of 
the Papulation Reeeerch CenUe, Bangaloie. for 
the year, 1998-99.

[Placed in Ubmiy, See No. LT 99(VBq

(2) (i) A copy of the Annual Report (Hind and English
versions) of the Populallon Reeeerch Centre,
Vadodara, for the year 1998-99, alongwith 
Audited Accounts.

(H) A copy of the Review (Hindi and English 
versions) by tf<e Qovemment of tt>e woiWng of 
the Population Research Centre, Vadodara, for 
the year. 1998-99.

[Placed in Ubrary, See No. LT 991/99)

<3) (i) A copy of the Annual Report (Hindi and E n ^
versions) of the PopolaUon Research C*tlf*.
Chandigarh, for the year 1998-99, alongwith 
Audited Accounts.

(H) A copy of the Review (Hindi and English 
versions) by the Qovemment of the woitdng of 
Vie Populallon Reeeerch Centre, Chandigarti, 
for the year, 1998-99.

[Placed m LX)rafy, See No. LT 992/99)

(4) (0 A copy of the Annual Report (Hindi and English 
versions) of the Papulation Research Centre, 
Centre lor Research in Rural and Induatrial 
Oevelopmant, Chandigaih, tor the year 1998- 
99, alongwith Audited Accounts.

(H) A copy of the Review (Hindi and English 
^wielofie) by the Qovemment of the wortdng of 
the Population Research Centra, Centre for 
Research In RursI and Industrial Development, 
Chandigarh, for the year, 1998-99.

(Placed In Ubrary, See No. LT 993/99]

(6) (i) A copy of the Annual Report (Hindi and EngHsh
versions) of the Population Reeeerch Centre,
Dharwad, for the year 1998-99, alongwith 
Audited Accounts.

(II) A copy of the Review (Hindi and English 
versions) by the Qovemment of the wortdng of 
the Population Research Centre, Dharwad, for 
the year, 1998-99.

[Placed In Ubrary. See No. LT 994/99]

(6) (i) A copy of the/y^nual Report (Hindi and English
versions) of the Population Research Centre, 
OetW, for the year 1998-89, alongwith AudMsd 
Accounts.

(N) A copy of the Review (Hindi and Englieh 
venlone) by the Qovemment of tfie woricing of 
the Populallon Researah Centre, DeM, for the 
year. 1998-99.

[Plaoad in Ubraiy, See No. LT 9 9 6 ^ ]

(7) (I) A copy of the Annual Report (Hindi and Englieh
versions) of ttw Population Reeeerch Centre, 
Quwahatl, for the year 1998-99, alongwith 
Audited Accounts.

(H) A copy of the Review (Hindi and English 
versione) by tlie Qovemment of the wortdng of 
the Po pula^ Reeeerch Centre, Quwattatl, for 
the year, 1998-99.

[Pieced in Ubraiy, See No. LT 996/99)
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(8) (i) A copy of the Annual Report (Hindi and Englisti
versions) of the Population Research Centre, 
Gandhigram. for the year 1998-99. alongwlth 
Audited Accounts.

, (ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Population Research Centre, Gandhigram, 
for the year, 1998-99.

(Placed in Library. See No. LT 997/99]

(9) (i) A copy of the Annual Report (Hindi and English
versions) of the Population Researcn Centre.
Lucknow, for the year 1998-99, alongwlth 
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Population Research Centre. Lucknow, for 
the year, 1998-99.

[Placed In Library. See No. LT 998/99]

(10) (I) A copy of the Annual Report (Hindi and English
versions) of the Population Research Centre,
Patna, for the year 1998-99. atongwlth Audited
Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Govermnsnt of the working of 
the Population Research Centre. Patna, for the 
year 1998-99.

[Placed in Library. See No. LT 999/99]

(11) (i) A copy of the Annual Report (Hindi and English
versk>ns) of the PopulsftkMi Research Centre,
Gokhale Institute of Poiltk» artd Economk», 
Pune, for the year 1998-99, akHigwlth Audited
Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Population Research Centre, Gokhale 
Institute of PoHtk» and Economics. Pune, for 
the year 1998-99.

IPIaced in Library. See No. LT 1000/99]

(12) (I) A copy of the Annual Report (Hindi and English
versions) of the Population Research Centre,
Srinagar, for the year 1998-99, alongwlth 
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Govemment of the working of 
the Population Research Centre, Srinagar, for 
the year 1998-99.

[Placed In Library, See No. LT 1001/99]

(13) (I) A copy of the Annual Report (Hindi and English
versions) of the Population Research Centre.
Thiruvananthapuram, for the year 1998-99, 
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English
versk)ns) by the Govemntent of the working of 
the Population Research Centre, 
Thimvananthapuram, for the year 1998-99.

[Placed In Library. See No. LT 1002/99]

(14) (i) A copy of the Annual Report (Hindi and English 
versk)ns) of the Population Research Centre, 
Udaipur, for the year 1998-99. ak>ngwith Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
versk)ns) by the Govemment of the working pf 
the Popiilatton Research Centre, Udaipur, for 
the year 1998-99.

[Placed in Ubrary, See No. LT 1003/99]

(1$) (i) A copy of the Annual Report (Hindi and English
verstons) of the Populatten Reeearch Centre. 
VIsakhapatnam, for the year 1996-99, ak>ngwith 
Audited Accounts.

(11) A copy of the Review (Hindi and English
versions) by the Govemment of the wortdng of 
the Popiriation Research Centrs. Visakhapalnam, 
for the year 1998-99.

[Placed in Library. See No. LT 1004/99]

(16) (I) A copy of the Annual Report (Hindi and English
vefBKMis) of the Populatk>n Research Centre,
Shimla, for the year 1998-99. ak>ngwith Audited 
Accounts.

(II) A copy of the Review (Hindi and English
versions) by the Govemment of the wortdng of 
the Populatten-Research Centre. Shimla, for the 
year. 1998-99.

[Placed in Lferary. See No. LT 1005/99]
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(17) (i) A copy of ttw Annual Raport (HM I and E n ^
varsions) o» ttw Central CouncM (or Raaeaich 
m Ayufvada and SIddha, Naw OaM, tor tha 
year 1997-98.

(ii) A copy of tha Annual Accounts (Hindi and 
English versions) of tha Central Council (or 
Research in Ayuiveda and SIddha, Naw Delhi, 
for the year 1997-98, together with Audit Report
thereon.

(iii) A copy of the Review (Hindi and Englieh 
versions) by the Government of the working of 
the Central Council for Reseaich in Ayurveda 
and Siddha. New Delhi, for the year 1997-98.

(18) Statement (Hindi and English versiona) showing
reasons for delay in laying the pupers mentioned 
at (17) above.

(Placed in Library, See No. LT 1006W]

(19) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Council of Medical
Research, New Delhi, for the year 1997-98.

(ii) A copy of the Annual Accounts (Hindi and
English versions) of the Indian Council of
Medical Research. New Delhi, for the year 1997- 
98 together with Audit Report thereon.

(W) A copy of the Review (Hindi and English
versions) by the Govemment of the working of
the Indian Council of Medk^l Research, New
Delhi, for the year 1997-98.

(20) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned 
at (19) above.

[Placed in Library, See No. LT 1007/99)

(21) (I) A copy of the Annual Report (Hindi and EngKsh
versions) of the All India Institute of Medical 
Sciences, New Delhi, for the year 1997-98.

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the All India Institule of 
Medk^l Sciences, N e w  Delhi, for the year 1997-
96. together with Audit Report thereon.

(Hi) A copy of the Review (Hindi and En^ish
versk>ns) by the Govemment of the wofWng of 
the AN India Institute of Medteal Sciences. New 
De#U, for the year 1997-98.

(22) Statement (Hindi and English versions) showing 
w i» ona for delay In laying the papers mentk>ned 
at (21) above.

(Placed in Library. See No. LT 1008/991

(23) <0 A copy of the Annual Report (Hindi and English
verskKis) of the Chlttaranlan Natfc>nal Cancer 
Institute. Cakutta, for the year 1996-97.

(N) A copy Off the Annual Accounts (Hindi and 
EngNsh versions) of the ChMtaranjan Natk>nal 
Canoer Institute. Cakxitta. for the year 1996-
97. together with AudH Report thereon.

(ill) A copy of the Review (Hindi and English 
versions) by the Government of the wortdng of 
the Chlttaranjan National Canoer Institute. 
Cafcutta, for the year 1996-97.

(24) Statement (Hindi and EngHah versk>ns) showing 
rsaacns for delay in laying the papers mentioned 
at (23) above.

(Placed in Lbrary, See No. LT 1009/99)

(25) (I) A copy of the Annual Report (Hindi and English
verskms) of the Cancer Institule. Madras, for 
the year 1997-98. alongwNh Audited Accounts.

(N) A copy of the Review (Hindi and English 
versk)ns) by the Qovemment of the wortdng 
of the Cancer Institute. Madras, for the year
1997-98.

(26) Statement (Hindi and English versk>ns) showing 
rsaaons for delay ki laying the papers nwittoned 
at (25) above.

(Placed in Library. See No. LT 10KV99]

(27) (i) A copy of the Annual Report (Hindi and ^igNah
versions) of the Regional Cancer Centre, 
TMnivananthapuram. for the year 1997-98. 
akxigwith Audited Accounts.

(N) A copy of the Review (Hindi and English 
verstons) t>y the Govemment of the wortdng of 
the Regional Cancer Centre, 
Thimvananthapuram. for the year 1997-96.

(28) Statement (Hindi and English versions) showing 
reesons for delay In laying the papem mentioned 
at (27) above.

[Placed m Ubrary, See No. LT 1011/99]
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(29) (i) A copy of the Arnmal Report (Hindi «nd fnglith
versions) of the Kamala Nehru ^Afmorial 
Hospitai, Allahabad, for the year 1997-98, 
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the vvorklng of 
the Kamala Nehai Memorial HoepHal. Allahabad 
for the year 1997-98.

(30) Statement (Hindi and English vmions) showing 
reasons for delay in laying the pepers mentioned 
at (29) above.

[Placed in Library, Sea No. LT 1012/99]

(31) (i) A copy of the Annual Report (Hindi and English
versions) of the Kldwai Memorial Institute of 
Oncology, Bangalore, for the year 1997-98.

(ii) A copy of the Annual Accounts (Hindi and
English versions) of the Kidwai Memorial 
Institute of Oncology. Bangalore, for the year
1997-98, together with Audit Report thereon.

(ill) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Kidwai Memorial Inetltute of Oncology, 
Bangalore, for the year 1997-98.

(32) Statement (Hindi and English veraions) showing 
reasons for deiay in laying the papers mentioned 
at (31) above.

[Placed in Library, See No. LT 1013/99]

(33) (i) A copy of the Annual Report (Hindi and English
versions) by the Population Reeearoh Centre. 
Bhubaneswar, for the year 1998-99, alongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Popuiatk>n Research Centre, Bhubaneswar, 
for the year 1998-99.

(34) Statement (Hindi and English versiona) showing 
reasons for delay in laying the papers mentioned 
at (33) above.

[Placed in Library. See No. LT 1014/99]

(35) (i) A copy of the Annual Report (Hindi and English
versions) of the International Inetltute for 
Population Sciences. Mumbai, for the year
1998-99. alongwith Audited Aooounts.

(ii) A copy of H ie  Review (Hindi aod Englwh 
^•leiona) by the-Qoyemmetit of 4he werking of 
the InteriMtiofiel Inetitute for Population 
Soienoes, Mumbai, for the year 1998-99.

[Placed in Library. See No. LT 1015/99]

(36) (I) A oopy of the'Annual Report (Hindi and English 
vefsions) d  lhe Naiienal inMute of Natyrapathy. 
Pune, for the ytear 1998M, atongwith Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
verelona) by the Government of the working of 
the Nirtlenat 4neiilule of Naturopathy, Pune, for

(37) (I)

(H)

[Placed in Library, See No. LT 1016/99]

A oopy of the Annual Report (Hindi and English 
verslone) of the Quiarat Caneer and Research 
Institute. Allahabad, for the year 1998-99, 
alongwith Audited Accounts.

A copy of the Review (Hindi and English 
versk)^) by the Government of worthing of the 
Gujarat Cancer and Research Institute, 
ANahabad, for the year 1998-99.

[Placed in Library, See No. LT 1017/99]

(38) (I) A oopy of the Annual Report (Hindi and English
vefstona) of Ihe Cancer 'Hospital and Reaearch 
Inatttute, Gwalior, for the year 1998-99, 
ak>ngwith Audied Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the cancer Hoapltal and Reaearch Institute, 
Gwalk>r, for the year 1996-99.

[Placed in Library, See No. LT 1018/99]

(39) A copy of the Preventk>n of Food Adulteration (First 
Amendment) Rules, 1999 (Hindi and English 
verswns) published In Notlfk:atk>n No. G.S.R. 240(E) 
in Gazette of India dated the 5th April. 1999 under 
sub-sectk)n (2) of sectk>n 23 of the Prevention of 
Food AdulterBtk>n Act. 1954 together with corrigenda 
thereto pubNehed in Nolfftoalk)n No. G.S.R. 532(E) 
aS.R . 630(E) dated the 19th July. 1999 and 10th

a r  ------------ r^L  l a l i  iI v w

IPtaoMl in Ubraiy, Sm  No. LT 1019i«9]

(40) A copy of the Oru0s and Cosmetics (First 
Amendment) Rules, 1999 (Hindi and English 
veratons) pubNehed in NoUfleallon No. Q.S.R. 215(E) 
in (Sazette of India dated the 19th Mareh, 1999 
under section 38 of the Dnjg and Coamelics Act. 
1940.

[Placed in Ubraiy, S m  No. LT 1020/00]
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(41) A copy each o» »ho following NoWioMlont (HM i 
•nd English versions) under sub-secUon (3) of 
section 32 of ttw Postgraduate Institule of Medicai 
Education and Research, Chandlgaih Act, 1966.

(i) The Postgraduate Institute of Medical Eudcatlon 
and Research, Chandigarh, (Amendment) 
Regulations, 1990 published In Notification No. 
Q.S.R. 715(E) in Gazette of India dated 2nd 
December, 1998.

<«) The Postgraduate Institute of Medical Education 
and Research, Chandigarh (Amendment) 
Regulations, 1999 published in NotificaHon No. 
G.S.R. 152(E) in Gazette of India dated the 
26th February, 1999.

[Placed in Library, See No. LT 1021/99]

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
I beg to lay on the Table—

(1) A copy each of the following papers (HIndf and 
English versions) under sub-seclion (1) of sectk>n 
619A of the Companies Act. 1956:—

(a) (i) Review by the Government of the working
of the Hindustan Antibiotics Limited. Pune, 
for the year 1997-98.

(i i )

(b) (i)

(«)

Annual Report of the Hindustan AmWotics 
Limited, Pune, for the year 1997-98, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon.

[Placed in Library, See No. LT 1022/99]

Review by the Government of the working 
of the Fertilisers and Chemteals Travanccre 
Umited. Kochi, for the year 1998-99.

Annual Report of the FertMisers and 
Chemicals Travancore Limited. Kochi, for 
the year 1998-99, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon.

(2). Statement (Hindi and English versioni) •howHng 
reasons for delay in laying the papers mentioned 
at (a) of item (1) at>ove.

[Placed in Library. See No. LT 1023W]

(3) <i) A copy of the Annual Report (Hindi and Ei ^
versions) of the Insttute of Peeltide Fem w'-*" 
Technology. Gurgaon. for the year 1 
alongwith Audited Aooounts.

(N) A copy of the Review (Hindi and Englltti 
versk>n8) by the Government of the working of 
the Institute of Pesticide Formulatton 
Technotogy, Gurgaon, for the year 1996-99.

(4) Statement (Hindi and EngNah v « « k m ) showing 
reasons for delay In laying the papers mentkxied 
at (3) above.

[Placed in LR>rary. See No. LT 1024/99]

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPM ENT (SHRI BANDARU
DATTATREYA): I beg to lay on the T a b l» -

(1) (i) A copy of the Annual Report (Hindi and English
vefBlona) of the Rajghat SamadN Commitlee, 
New Delhi, for the year 1997-96, ak>ngwlth 
Audited Accounts.

(II) A copy of the Review (Hindi and English 
verskm) by the Government of the working of 
the Riyghat Samadhi Committee. New Delhi, 
for the year 1997-96.

(2) Statement (Hindi and English versions) showing 
reaeons for delay In laying the papers mentk>ned 
at (1) above.

m Library, See No. LT 102Sm|

[Tmnsfation)

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPM ENT (SHRI 
JAYSINGRAO GAiKWAD PATIL): I beg to lay on the 
Table—

(1) (I) A copy of the Annual Report (Hindi and En^fleh
versions) of the Prknaiy Educalkm Devetopment 
Society of Kerala. Trivandrum, for the year 
1997-96, ak)ngwlth AudNed Accounts.

(N) Statement regarding Review (Hindi and Engiah 
versk>na) by the Oovemmenl of the working of 
the Primary Educatk>n DevelopnienI Sedety of 
Kerala, Trivandrum for the year 1997-96.

(2) Statement (Hindi and English vereione) showing 
reasons tor delay ki laying 6ie pi|Mrs rvienlloned 
at (1) above.

(Placed in Ubrary, See No. LT 1026^]
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(3) (i) A copy of the Annual Report (Hindi and Engllah
versions) of the Indira Gandhi National Open 
University. New Delhi, for the year 1997-98.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Indira Gandhi National Open University. New 
Delhi, for the year 1997-98.

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above.

[Placed in Library. See No. LT 1027/99)

(10) (i) A copy of the Annual Rapoit (Hindi and EngUth
versions) of the Regional EngiUerfns College, 
Rourkola. for the year 1997-98, alongwith 
Audited Accounts.

(II) A copy of the Review (Hindi and English 
versions) by the Qovenfvnent of the working of 
the Regional Engineering College, Rourkela, for 
the year 1997-98.

(11) Statement (Hindi and English versions) showing 
reasona for delay In laying the papers tnanttonsd 
at (10) above.

(5) (i) A copy Of the Annual Report (Hindi and English
versions) of the Dr. B.R. Ambedkar Regional
Engineering College, Jalandhar, for the year
1997-98, atongwfth Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of
the Dr. B.R. Ambedkar Regional Engineering 
College, Jalandhar, for the year 1997-98.

(6) Statement (Hindi and English verstons) showing 
reasons for delay in laying the papers mentioned 
at (5) above.

[Placed in Library. See No. LT 1031/99]

(12) (i) A copy of the Annual Report (Hindi and English 
verawns) of the North Eastern Regk>nal Institute 
of Sciencs and Technology, Itanagar. for the 
year 1997-98, alongwith AudKed /Accounts.

(ii) A copy of the Review (Hindi and English 
versk>ns) by the Qovemmsnt of the working of 
the North Eastern Regkmal Institute of Science 
and Technology, Itanagar, for the year 1997-
98.

[Placed in Library. See No. LT 1028/99]

(7) (I) A copy of the Annual Report (Hindi and English
versions) of the Regional Engineering College, 
Hazratbal Srinagar, for the year 1997-98, 
alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Regional Engineering College. Hazratbal, 
Srinagar, for the year 1997-98.

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above.

[Placed in Library, See No. LT 1029/99]

(9) (I) A copy of the Annual Report (Hindi and English
versions) of the Calicut Regional Engineering 
College. Calteut, for the year 1996-99, ak>ngwlth 
Audited Accounts.

(13) Statement (Hindi and English Versions) showing 
reasons for delay in laying the papers mentioned 
at (12) above.

(Placed in Library. See No. LT 1032/99]

(14) (i) A copy of the Annual Report (Hindi and English
versk>ns) of the Natk>nal Institute of Educational 
Planning and Administration, New Delhi, for the 
year 1997-98. alongwith Audited Aocounts.

(ii) A copy of the Review (Hindi and Engliah 
versk>n8) by the Govemment of the working of 
the NatkMial Institute of Educatkmal Planning 
and Administratton, New Delhi, for the year
1997-98.

(15) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentk>ned 
at (14) above.

(ii) A copy of the Review (Hindi and English 
versk>ns) by the Govemment of the wortdng of 
the Calicut Regional Engineering College. 
Calicut, for the year 1998-99.

[Placed in Library, See No. LT 1030/99)

[Placed in Library. See No. LT 1033/99]

(16) (I) A copy of the Annual Report (Hindi and English 
vefsions) of the Karnataka MahHa Samakhya 
Society. Bangalore, for the year 1996-99, 
ak>ngwith Audited Acoounta.



493 PiVM/s I M AQRAHAVANA 30. 1921 (SMte) Papmm M d

(H) Statament regwding Revi6w (Hindi and EngNth
versions) by the Govanvnsnt of the woiWng of 
the Karnataka Mahila Samakhya Society, 
Bangalore, for the year 1996-99.

[Placed in Library, See No. LT 1034/99]

(17) (i) A copy of the Annual Report (Hindi and English
versions) of the Kerala Mahila Samakhya 
Society, Thiruvanthapuram, for the year 1996-
99, alongwith Audited Accounts.

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the wotWng of 
the Kerala Mahila Samakhya Society, 
Thiruvanthapuram, for tfie year 1996-99.

[Placed in Library, See No. LT 1035/99)

(18) (i) A copy oi the Annual Report (Hindi and Englsih
versions) of the Karnataka Rajya Prathamika 
Shikshana Vikasa Yojana Samithi, Bangatore, 
for the year 1997-96, alongwith Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Karnataka Rajya Prathamika Shikshana 
Vikasa Yojana Samithi, Bangalore, for the year
1997-96.

(19) Statement (Hindi and English veratona) showing 
reasons for delay in laying the papers nnantkNMd 
at (18) above.

[Placed in Ubiaiy, See Ho. LT 1096/90]

(20) (I) A copy of the Annual Report (Hindi and English
versions) of the Gujarat Mahila Samakhya 
Society, Ahmedabad, for the year 1996-99, 
atongwith Audited Accounts.

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the Gujarat Mahila Samakhya Society. 
Ahmedabad. tor the year 1996-99.

(Placed in Library. See No. LT 1037/99)

(21) (i) A copy of the Annual Report (Hindi and English
versions) of the Rashtriya Veda VIdya 
Pratishthan, Ujjain, for the year 1998-99, 
atongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English 
veialons) by the Qovenmant of .the woiMng of 
the Rashtriya Veda VMya PraMMhan, UValn. 
for the year 1996-99.

[Placed In Ubraiy, See No. LT 1038/99]

(22) (I) A copy of the Annual Report (Hindi and English
varslons) of the Babasahab BMmrao Ambedkar 
University, Lucknow, for the year 1997-96.

(H) A copy of the Review (Hindi and English 
vwsions) by the Qovemment of the working of 
the Babasahab BMmrao Ambedkar University, 
Lucknow, for the year 1997-08.

[PlMMd in Llbraiy, See No. LT 103W99]

(23) Statement (Hindi and Englsih verslens) showing 
rsasone for delay In laying the papers mentioned 
at (22) above.

(24) (I) A copy of the Annual Report (Hindi and English
versions) of the Assam University, Sllchar, for 
the year 1997-96.

(II) A copy of the Review (Hindi and EngHah 
verslona) by the Government of the wortdng of 
the Aaeam UnlvetBlty, SHctwr, for the year 1997- 
96.

(25) Statement (Hindi and English versions) showing 
reasons for delsy In laying the papers mentk>ned 
at (24) above.

(Placed In Ubraiy. See No. LT 1040/90]

(26) (I) A copy of the Annual Report (Hindi and English
varsfons) of the Natkmal liwWule of Induatilal 
Englneeting. Mumbai, for the year 1007-06.

(I) A copy of the Review (Hindi and Engllah 
veiatone) by the Qovwnmenl of the woiWng of 
the Natkmal Instlluls of Industrial Englneeifng. 
Mumttai, for the year 1007-06.

(27) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers menUoned 
at (26) above.

[Placed in Ubrary, See No. LT 1041/00]

(26) (1) A copy of the Annual Report (Hindi and E n g ^  
verslona) of the VIshva-Bharali, ShanHnikslan. 
for the year 1007-06.

(H) A copy of the Rmitow (Hindi and EngNah 
vsislons) by tie Qovenwwent of the working 
of the Vleva^harall, Shantlnikalsn, for the yeer 
1907-06.
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(29) Statement (Hindi and English veralons) showing 
reasons for delay in laying the papers mentioned 
at (28) above.

[Placed in Library, See No. LT 1042/99]

(30) (i) A copy of the Annual Report (Hindi and English
versions) of the Jamia Millia Islamia. New Delhi, 
for the year 1997-98.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Jamia Millia Islamia, New Delhi, for the year
1997-98.

(31) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (30) above.

[Placed in Library, See No. LT 1043/99]

(32) (i) A copy of the Annual Report (Hindi and English
versions) of the National Open School, New 
Delhi, for the year 1997-98.

(ii) Statement regarding Review (Hindi and English
versions) by the Government of the working of 
the National Open School, New Delhi, for the 
year 1997-98.

(33) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned 
at (32) above.

[Placed in Library. See No. LT 1044/99]

(34) (i) A copy of the Annual Report (Hindi and English
versions) of the Bihar Shiksha Pariyojana
Parishad, Patna for the year 1997-98, alongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of 
the Bihar Shiksha Pariyojana Parishad. Patna, 
for the year 1997-98.

(35) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (34) above.

[Placed in Library. See No. LT 1045/99]

(36) (i) A copy of the Annual Report (Hindi and English
versions) of the District Primary Education 
Programme. Shlmla, for the year 1997-98, 
alongwith Audited Accounts.

(ii) Statement regarding Review (Hindi artd EngHah
versions) by the Government of the working of 
the District Primary Education Programme. 
Shimla, for the year 1997-98.

(37) Statement (Hindi and EngH^ verBiona) showing 
reasons for delay in laying the papers mentioned 
at (36) above.

[Placed in Library. See No. LT 1046/99]

(38) (i) A copy of the Annual Report (Hindi and English
versions) of the Andhra Pradesh Mahila 
Samatha Society, Hyderabad, for the year
1998-99, alongwith Audited Accounts.

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the woridng of 
the Andhra Pradesh Mahila Samatha Society, 
Hyderabad, for the year 1998-99.

[Placed in Library, See No. LT 1047/99]

(39) (i) A copy of the Annual Report (Hindi and English
versions) of the Uttar Pradesh Mahila Samakhya 
Society, Lucknow, for the year 1998-99, 
alongwith Audited Accounts.

(ii) Statement regarding Review (Hindi and Engliah 
versions) by the Govemment of the woridng of 
the Uttar Pradesh Mahila Samakhya Society. 
Lucknow, for the year 1998-99.

[Placed in Library. See No. LT 1048/99]

(40) (i) A copy of the Annual Report (Hindi and Engliah
versions) of the Pondicherry University, 
Pondicheny, for the year 1996-97.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the woridng of 
the Pondteherry University, Pondicherry, for the 
year 1996-97.

(41) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (40) above.

[Placed in Ubrary, See No. LT ^049m]

(42) (i) A copy of the Annual Report (Hindi and EngHah
versk)ns) of the Banaras Hindu University, for 
the year 1997-96.

(H) A copy of the Annual Accounts (Hindi and
English versions) of the Banaraa Hindu
University. (Vol. I & II) for the year 1997-96.
together with Audtt Report thereon.
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(iii) Statement regarding Review (Hindi and English 
versions) by the Government of the v»ottdng of 
the Banaras Hindu University, for the year 1997- 
98.

(43) Statement (Hindi and English vereions) showing 
reasons for delay in laying the papers mentioned 
at (42) above.

[Placed in Library, See No. LT 1050/99)

(44) (i) A copy of the Annual Report (Hindi and English
versions) of the Jawaharlal Nehiu University, 
New Delhi, for the year 1997-9a.

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Jawaharlal Nehru 
University, New Delhi, for the year 1997-98, 
together with Audit Report thereon.

(iii) Statement regarding Review (Hindi and English 
versions) by the Government of the woildng of 
the Jawaharlal Nehru University, New Delhi, for 
the year 1997-98.

(45) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentlofted 
at (44) above.

[Placed In Library, See No. LT 1051/99]

(46) A copy of the Annual Accounts (Hindi and English 
versions) of the Vlsva-Bt»arsiti, Santinlketan, for the 
year 1997-08, together with Audit Report thereon.

(47) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (46) above.

[Placed in Library, See No. LT 1052/99)

(<W) A copy of the Annual Accounts (Hindi and English 
versions) of the Tezpur University. Tezpur, for the 
year 1997-98, together With Audit Report Ihereon.

(40) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (47) above.

[Placed in Library, See No. LT 1053/99)

(50) A copy of the Annual Accounts (Hindi and English 
versions) of the Indira QandW National Open 
Univeraily, New OeW, for the year 1996<7 together 
with Audit Report thereon.

<51) Stalsmwtf <HMI and E n ^  VMHora) •howing 
reasona ior delay In laying the papers manttoned 
at (50) above.

[Placed In Ubrary, Sm  No. LT 1054/99]

(52) A copy of the Annual Acoounta (Hindi and Engllth 
versions) ol the National Open School, New OeM, 
for the year 1997-Oa, togellMr wNh Audtt Report
thereon.

(53) Statement (Hindi and Engliah vereione) showing 
reasons for delay in laying the papers mentioned 
at (52) above.

[Placed in Library, See No. LT 106&m]

(54) A copy of the Annual Accounts (Hindi and English 
versions) of the Aligarh MusNm University, Aligarh, 
for the year 1997-98. together with Audit Report 
thereon.

(55) Statement (Hindi and EngHah versions) showifig 
reasons lor oeiay m laying me papers mennoneo 
■t (64) above.

(Placed in Library. See No. LT 1068/99)

(58) A copy of the Annual Accounts (Hindi and English 
venlona) of the Jamla MMIa Islamla. Now DoM, 
for the year 1097-96, together with Audit Report 
thereon.

(67) Statement (Hindi and English versions) siwwlng 
reaaone for delay In laying the paper* mentioned 
at (66) above.

[maced In Library, See No. LT 1057/99)

(58) A copy ol the Annual Aooounts (Hind and English 
versions) of the National Council lor Teacher 
Education, New OeM, for the year 1997-98. together 
with Audit Report thereon.

(60) Statement (Hindi and English verslona) showing 
reaeons lor oeiay m laymg me papers menoonea 
at (58) above.

[Placed in Lfcrary, See No. LT 1058i/00)

(80) A copy of the National Council tor Teacher 
Education (Nornis and Conditions for recognition of 
M.Ed. face to face and M.Ed. through distance 
education) Regulation, 1996, pubCshad In NotWoatlen
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No. 28-2/98-99/NCTE tel Gazette of India dated the 
13th February, 1999 under section 33 of the 
National Council for Teacher Education Act, 1993.

[Placed in Library. See No. LT 1059/99]

(61) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology. 
Bombay, for the year 1997-98.

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the woidng of 
the Indian Institute of Technology, Bombay, for 
the year 1997-98.

(Hi) A copy of the Annual Accounts (Hindi and
English versions) of the Indian Institute of
Technology. Bombay, for the year 1997-98, 
together with Audit Report thereon, under sub
section (4) of section 23 of the Indian Institute 
of Technology Act, 1961.

(62) Statement (Hindi and English veraions) showing 
reasons for delay in laying the papers mentioned 
at (61) above.

[Placed in Library. See No. LT 1060/991

(63) (I) A copy of the Annual Report (Hindi and English
versions) of the National Bal Bhawan. New 
Delhi, for the year 1997-98.

(ii) A copy of the Annual Accounts (Hindi and
English versions) of the National Bal Bhawan, 
New Delhi, for the year 1997-98. together with 
Audit Report thereon.

(iii) A copy of the Review (Hindi and English
versions) by the Government of the working of
the National Bal Bhawan. New Delhi, for the 
year 1997-98.

(64) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (63) above.

[Placed In Library, See No. LT 1061/99]

(65) (i) A copy of the Annual Report (Hindi and
English versions) of the Central Tibetan
Schools Administration, New Delhi, for the year
1997-98.

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Tibetan Schools 
Administration. New Delhi, for the year 1997-
98. together with Audit Report thereon.

(iii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working of 
the Central Tibetan Schools Adminletratlon, New 
Delhi, for the year 1997-98.

(66) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (65) above.

[Placed in Library, See No. LT 1062/99]

(67) (I) A copy of the Annual Report (Hindi and English
versions) of the Aligarh Muslim University, 
Aligarh, for the year 1997-98.

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working of 
the Aligarh MusHm University. Aligarh, for the 
year 1997-98.

(68) Statement (Hindi and English verstons) showing 
reaaons for delay in laying the papers mentioned 
at (67) above.

[Placed in Library, See No. LT 1063/99]

(69) (i) A copy of the Annual Report (Hindi and English
versions) of the Pondicherry University, 
Pondk:herry, for the year 1997-98.

(ii) A copy of the Review (Hindi and English
versions) by the Govemment of the working of 
the Pondicherry Unhrerslty, Pondtohenry, for the 
year 1997-98.

(70) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentk>ned 
at (69) above.

(Placed In Ltorary, See No. LT 1064m]

(71) (i) A copy of the Annual Report (Hindi and English
versions) of the Banaras Hindu University, 
Varanasi, for the year 1996-97.

(ii) Statement regarding Review (Hindi and English
versions) by the (jk>vemment of the working of 
the Banaras Hindu Unh^rsNy. Varanaal. for the 
year 1996-97.
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(72) Statement (Hindi and Englith vwtions) ihowing 
reasons for delay in laying ttie papers mentioned 
at (71) above.

[Placed in Library, See No. LT 1065/99]

(73) (i) A copy of the Annual Report (Hindi and EngUsfi
versions) of ttw Regional Engineering College. 
Silchar, for the year 199S-99, alongwith Audited 
Accounts.

(N) Statement regarding Review (Hindi and EngWt 
versions) by the Government of ttte woiWng of 
the Regional Engineering College, Silchar, for 
the year 1998-99.

(Placed in Libraiy, See No. LT 106«991

(74) (i) A copy of the Annual Report (HM I and English
versions) of the Central Tibetan Schools 
Administration, New Delhi, for the year 1998-
99. alongwith Accounts.

(ii) Statement regarding Review (Hindi and English 
versions) by the Qovemment o« the woddng of 
the Central Tibetan Schools AdmMstraHon. New 
Delhi, for the yeer 1998-99.

[Placed in Library. See No. LT 1067/99)

(75) (i) A copy ol the Annual Report (Hindi and English
versions) of the University Grants Commission. 
New Delhi, for the year 1997-98, alongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Qovemment ol tf»e wortdng of 
the University Grants Commission. New Delhi, 
for the yeer 1997-98.

(76) Statement (Hindi and English versions) showing 
reasorw for delay in laying the papers mentlooed 
at (75) above.

(Placed in Library. See No. LT 1068/99]

(77) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian CoonoU of Sodal Sdenoe 
Research. New Delhi, for the the year 1997.98. 
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Government o» the woi«ng of 
the Indian Council of Social Science Reeeerch, 
New Delhi, for the year 1997-98.

(78) Statement (Hindi and EngNati varaiona) showing 
lessans lor dstay In laying the papers mentioned
at (77) above.

(Placed in Ubraiy. See No. LT 1089/99]

(79) (I) A copy of the Annual Report (Hindi and EngHah
veraione) of the Navodaya VIdyalaya Sm M . 
New Dethi, for the year 1997-98, aiongwllh 
AudNad Accounts.

(H) Statement regadlng Review (Hindi and Englah 
veisiona) by the Govemmefft of the woildng of 
the Navodaya VIdyalaya SamHI, New OeN, for 
ttte year 1997-98.

(80) Statement (Hindi and EngHah verelone) ahowilng 
rsaaona tor delay In laying ttw pepera mentioned
at (79) above.

(Placed In Ubraiy, See No. LT I07(y99] .

(81) A copy of the Annual Aocounla (Hindi and E n g M  
veralons) of ttie Babasaheb Bhimrao Ambedkar 
UmversHy, LudoMw, for the year 1997-98 togeOwr 
with Audtt Report thereon.

(82) Statement (Hindi and EngUsh verslona) showing 
r»-4ons for delay In laying the papers mentioned 
at (81) above.

(Placed In Ubraiy. See No. LT 1071/99]

(83) A oopy of the Annuel Accounts (Hindi end Englleh 
versions) of the National Council of Educational 
Reeeareh and Training, for the year 1997-98 
together with Audit Report thereon.

(84) Statement (Hindi and EngHah versions) showing 
ressons for dslay In laying the pepers mentioned 
at (83) above.

(Placed in Ubiary, See No. LT 1072/99]

(86) A copy of the Annual Aooounta (Hindi and EngHsh 
veialaaa) NMonal Insllluta of IndusliW Engmeeilng, 
Mumbai, tor the year 1997-98 together with AudH 
ntpon mvrvon.

(88) SMament (Hindi end Englleh versions) showing 
rsascna tor delay In laying 8ie papers mentioned 
at (85)

(Plaoed In Ubraiy. See No. LT 1073/99]
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(87) Statement (Hindi and Engliah versions) alongwith 
reasons for delay in correcting the reply given on 
the 7th DecemtTor, 1999 to Unstarred Question No. 
1405 by Shri Baju Ban Riyan, M.P. regarding 
National Literacy Mission.

[Placed in Library. See No, LT 1074/99]

, <88) Statement (Hindi and English versions) correcting 
the reply given on the 14th December, 1999 to 
Unstarred Question No. 2259 by Shrlmati Qeeta 
Mukherjee, M.P. regarding Kendriya Vidyalaya 
Sangathan and Board of Governors.

[Placed In Library. See No. LT 1075/99]

(89) (i) A copy of the Annual Report (Hindi and English 
versions) of the National CouncH of Educational 
Research and Training, New Delhi, for the year
1998-99.

(ii) Statement regarding Review (Hindi and English 
versions) by the Government of the working of 
the National Council of Euducational Research, 
New Delhi, for the year 1998-99.

[Placed in Library. See No. LT 1076/99]

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT): I beg to lay on the Table—

(1) (i) A copy of the Annual Report (Hindi and English
versions) of the International Advanced 
Research Centre for Powder Metallurgy and 
New Materials. Hyderabad, for the year
1998-99. alongwith Audited AccourHs.

(ii) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the International Advanced Research 
Centre for Powder Metallurgy and New
Materials. Hyderabad, for the year 1998-99.

(Placed in Library. See No. LT 1077/99]

(2) (I) A copy of the Annual Report (H M  and EngHsh
versions) of the Boee InetRute. Calcutta, for the 
year 1998-99. alongwith Audited Accounts.

(ii) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the Bose Institute. Calcutta, for the 
year 1998-99.

[Placed in Library. See No. LT 1078/99]

(3) (i) A copy of the Annual Report (Hindi and English
versk>ns) of the Jawahartal Nehru Centre for 
Advanced Scientific Research, Bangalore, for the 
year 1998-99, alongwith Audited Accounts.

(ii) A statement regarding Review (Hindi and
English versions) by the Govemment of the 
working of the Jawaharlal Nehru Centre for 
Advanced Scientific Reeearch, Bangak>re, for the 
year 1998-99.

(Placed in Library, See No. LT 1079/99]

(4) (i) A copy of the Annual Report (Hindi and English
versions) of the Technology Information, 
Forecasting and Assessment Council, New 
Delhi, for the year 1998-99, alongwith Audited 
Accounts.

(II) A statement regarding Review (Hindi and
English versions) by the Govemment of the 
working of the Technology Information, 
Forecasting and Assessment Council, New 
Delhi, for the year 1998-99.

(Placed in Library, See No. LT 1080W]

(5) (I) A copy of the Annual Report (Hindi and English
versions) of the Bifbal ^ahni institute of 
Palaeobotany. Lucknow, for the year 1998-99, 
atongwith Audited Accounts.

(II) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the Birbal SahnI Institute of
Palaeobotany. Lucknow, for the year 1998-99.

(Placed in Libraiy, See No. LT 1081/99]

(6) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian National Science 
Academy. New Delhi, for the year 1998-99. 
atongwKh Audited /Accounts.

(ii) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the Indian National Science 
Academy. New DetN, for the year 1998-99.

(Placed in Library. See No. LT 1082/99]

(7) (I) A copy of the Annual Report (Hindi and English
verBk>ns) by the Government of the working of 
the Indian Academy of Sdencee, Bangak>re. for 
the year 1998-99 ak)ngwith Audlled Account.

(ii) A statement regarding Review (Hindi and
English versions) by the Govemment of the 
working of the Indian Academy of Sciences, 
Bangatore. for the year 1998-99.

[Placed in Ubrary. See No. LT 1083^]
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(8) (i) A copy of the Annual Rapoit (Hind and Engllah
versions) of the Wadia InatMula of Himalayan 
Geology. Oehradun, for the year 1908-99. 
alongwith Audited Accounts.

(ii) A statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Wadia Inelttuts of Himalayan 
Geology. Oehradun, for the year 199B-90.

(Placed In Library, See No. LT 1084/90]

(9) (i) A copy of the Annual Report (Hindi and EngHih
versions) of the Raman Research Institute, 
Bangalore, for the year 1998-99, alongwith 
Audited Accounts.

(ii) A statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Raman Research Institute, 
Bangalore, for the year 1998-99.

[Placed In Ubraiy, See No. LT 108V99]

, (10) (i) A copy of the Annual Report (Hindi and EngNah 
vereions) of the Vigyan Prssar, New Delhi, for 
the year 1998-99, alongwHh Audited Accounts.

(ii) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the Vigyan Prasar, New DeIN, for 
the year 1998-99.

[Placed in Library, Sea No. LT 1088/99)

(11) (i) A copy of the Annual Report (Hindi and English
versions) of the Aghartar Reaeareh InsliMe. 
Pune, for the year 1998-99, alongwith AudMsd 
Accounts.

(ii) A statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Agha.Kar Research Institute, 
Pune, for the year 1998-99.

[Placed in Ubraiy, See No. LT 1087/99)

(12) (i) A copy of the Annual Report (Hindi and E n ^
versions) of the Indian Aasodatlon for the 
CuMvatk>n of Science, Caleulta, for the year
1998-99, atongwtth Audited Aooounls.

(ii) A statement regarding Review (Hindi ar»d 
English versions) by the Government of ^  
working of the Indian Association for the 
CulBvatten of Science, Catajna. for the year
1998-99.

(Placed in Ubiaiy, See f<o. LT 1088/99)

(19) (I) A copy of the Annual Report (Hindi and Engllah 
vetalons) of the Indian Institute of Tropical 
Meteorology, Pune, for the year 1998-99, 
alongwth Audited Accounts.

(10 A statement regarding Review (Hindi and 
Engllah versions) by the Govemment of ttie 
working of the Indian Institute of Tropical 
Meteorology, Pune, for the year 1998-99.

(Placed in Ubrary, See No. LT 1088/99)

(14) (I) A copy of the Annual Report (Hindi and Engllah
verstoiw) of the Indian Science Congreas 
Association, Catoutta, (or the year 1998-99, 
alongwith Audltod Aooounls.

(M) A statement regarding Review (Hindi and 
English versions) by ttie Government of the 
working of the Indian Science Congress 
Aseodalion, Calcu«a, for the year 1998-99.

(Phtted ki Ubraty, See No. LT 109CV99)

(15) (I) A oopy of the Annual Report (Hindi and English
veiaiens) of Hw NaMonal Academy of Sciences, 
Indtai, Alsltabad, fbrthe ye v 1998-99, ak)ngw«h 
AudHed Aooounls.

(10 A statement regarding Review (Hindi and 
English verakme) by the Govemment of the 
wortdng o< the Natk>nal Academy of Sciences, 
India, Allahabad, for the year 1998-99.

(Placed in Llm iy, See No. LT 1091/99]

(16) (0 A oopy of tfte Annual Report (Hindi and English
veralons) of tfie Indian National /Hcademy of 
Englneefing, New Delhi, for the year 1998-99, 
alongwith Audited Accounts.

(y) A ststement regarding Review (Hindi and 
English versions) by the Government of the 
working of ttte Indian National /Academy of 
Engineering, New DeN, for the year 1998-99.

(Placed m Ubraiy, See No. LT 1092«9]

(17) (0 A copy of the Annual Report (Hindi and E n ( ^
vwslons) of the Natkinal AocradtaUon Board for 
Testing and Calliraten Laboratories, New OelM, 
for the year 1998-99, alongwith Audited 
Accounts.
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(ii) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the National Accreditation Board for 
Testing and Calibration Laboratories. New Delhi, 
lor the year 1998-99.

[Placed in Library, See No. LT 1093/99]

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Geo- 
Magnetism, Mumbai, for the year 1998-99. 
alongwith Audited Accounts.

(ii) A statement regarding Review (Hindi and
English versions) by the Government of the 
working of the Indian Institute of Geo- 
Magnetism. Mumbai, for the year 1998-99.

(Placed in Library. See No. LT 1094/99]

(19) (i)

(ii)

Statement regarding Review by the Govemment 
of the working of the Bharat Inununologicals 
and Biologicals Corporation Limited, 
Bulandshahr. for the year 1998-99.

Annual Report of the Bharat lmmunok)gk»ls and 
Biologicals Corporatk)n Limited. Bulandshahar, 
for the year 1998-99. alongwith Audited 
Accounts and comments of tfie Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT 1095/99]

[English]

THE MINISTER OF STATE IN THE MINISTRY OF 
CULTURE. YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH); I beg to lay on the Table—

(1) (i) A copy of the Annual Report (Hindi and English
versions) of the Sangeet Natak Akademi. New 
Delhi, for the year 1997-98. alongwith Audited
Accounts.

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of ttm working of 
the Sangeet Natak Akademi. New Delhi, for the 
year 1997-98.

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above.

(3) (i) A copy of the Annual Repoit (Hindi and EngHah
verskMia) of the Sahitya Akadanr .̂ New Delhi, 
for the year 1997-98, alongwith Audited 
Accounts.

(ii) A copy of the Review (Hindi and English 
ver8k>ns) by the Govemnnent of the working of 
the Sahitya Akademi. New Delhi, for the year 
1997-98.

(4) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers nmtk)ned 
at (3) above.

[Placed in Library. See No. LT 1097/99]

(5) (i) A copy of the Annual Report (Hindi and English
verstons) of the Centre for CuHural Resources 
and Training. New Delhi, for the year 1997-98. 
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and Engliah 
versk>ns) by the Government of the working of 
the Centre for Cultural Resources and Training, 
New Delhi, for the year 1997-98.

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above.

[Placed in Library. See No. LT 1098/99]

(6A) (I) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Higher 
Tibetan Studies. Varanasi, for the year 1997-
98.

(ii) A copy of the Annual Accounts (Hindi and
English versions) of the Central Institute of
Higher Tibetan Studies. Varanasi, for the year
1997-98. together with Audit Report thereon.

(Hi) A copy of the Review (Hindi and English 
versk>na) by the Goverrvnent of the wortdng of 
the Central Institute of Higher Ttt)etan Studies. 
Varanasi, for the year 1997-98.

(7) Statement (Hindi and.English versions) showing 
reasons for delay in laying the papers mentk>ned 
at (6) above.

[Placed in Library. See No. LT 1096/99] [Placed in Library. See No. LT 1099/99]
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(8) (i) A copy of the Annual Report (HtnoK and English
versions) of the Nava Nalanda Mahavihara. 
Nalanda, for the year 1997-98.

(ii) A copy of the Annual Accounts (Hindi and
English versions) of the Nava Nalanda
Mahavihara, Nalanda. for the year 1997-98, 
together with Audit Report thereon.

(iii) A copy of the Review (Hindi and English
versions) by the Government of the working of
the Nava Nalanda Mahavihara, Nalanda, for the 
year 1997-98.

(9) Statement (Hindi and English versions) ahowing 
reasons for delay in laying the papers mentioned 
at (8) above.

[Placed in Library. See No. LT ItO Q ^ ]

(10) (i) A copy of the Annual Report (HM I and English
versions) of the Salar Jung Museum.
Hyderabad, for the year 1997-98. alongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the working of
the Salar Jung Mueeum, Hyderabad, for the 
year 1997-98.

(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above.

(Placed in Library, See No. LT 1101/99)

12.02 hra.

[Engtiah]

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA— LAID
SECRETAHY QENEHAU Sir. I h « #  to wport the 

lotHmlng mataagB recetvwl fwm 9eowt«y Oen*«t 
o< R % a  SabhK—

•In accordance with tt» provislona o« rul* 111 of 
the Rules of Procedure and Conduct of Bu*ea» 
In the Rajya Sabha. I am directed to 
copy of ttm Deal9» BM. 1 9 »  wNoh h «  ^  
paeaed by the R ^  Sabha at Ha •Mng held on 
the 20th CJecember, 1999*

2. Sir. I lay on the Table the Deeigna BW. 
passed by Rajya Srtha on the 20lh December, IWB.

MR. DEPUTY SPEAKER; Now, we 
‘Zero Hour*. Shri K.K. Kallppan.

510

can take up

*SHRI K.K. KALIAPPAN (Qopichettlpalayam); Hon. 
Deputy Speaker Sir, I would Nke to bring to the notice of 
this auguat Houae that our leader, the former Chief 
Minister of Tamil Nadu and the General Secretary of our 
party Dr. Puratchi ThalaM JayaMltha Impreeeed upon 
the then Govemment in 1998 that Tamil must be made 
an offloM language of the country and got it Included in 
the National Agenda for Qovemanoe. She gave a clarion 
can to uphold TamH as early as In 1998.

Fottowing her foot steps I wouM like to urge upon 
the Govemment and Civfl Aviation Ministry In particular 
to anange for making announcements In Tamil at airpoita. 
All the flights that go to Tamil Nadu muat have InfHght 
announcements made in Tamil and all other 
announoementa made at the originating airports must be 
made in Tamil. This would be a first atep towarda making 
Tamil one among the omdal languages. This woukl g m iy  
benefit the people of the regk)n and cflofts muat be made 
to have respective regional language announcements in 
various States also. DeIN being Nallorial Capital regional 
language anncouncements must be made in railway 
stations also whenever particular train leaves for a 
partteular State.

Like our great leader Anna and Puralchi Thalaivar. 
Dr. Puratchi ThalahH also organised International Tamil 
Confersnce In Thanjavur. Our great poet Bharthklaaan 
sakl:

“Even if we are to periah, Tamil we would cherish.

Even In our burnt ashes Tamil's fragrance reHsh.”

Such are our sentimenta. and I wiah the Centre 
respects our sentiments.

WNh this, I conclude, thank you.

PROF. A.K. PREMAJAM (Badagara): Sir, I thank you 
for the opportunity given to me to bring a very stralagicaly 
important poinl to the notice of this august Houae through 
you. It is rspofted in the Stateaman on Sunday that a 
Wonnen's college called Periyar Maniyama College of 
Technology for Women m Tailors Delta njn by a local 
Trust which is known for Its pro-LTTE stance is getting

* Trsnslaflon of tpMch ortginsKy dsivsred In Taml.



511 DECEMBER 21, 1999 512

(Prof. A.K Prema)am]

an unwarranted bounty from the Defence Department of 
the Government of India. This Trust is known for Its 
virulent p ro -L T T E  stance. In Setpember, 1998, Shri 
George Fernandes laid a foundation stone for a model 
house which was designed by the B.Arch. students of 
this college. ...(Interruptions) But this is not significant 
when compared to what follows.

Sir, th e  Defence Research and Developm ent 
Organisation of the Government of India has granted Rs. 
100 cro re  to this college for 12 projects. An MoU was 
signed by th e  Defence Research and Development 
Organisation in November. 1998. The most inteiesting 
part is that very sensitive and very strategic research 
p ro )e cts a re  given to this non-entity which is othenvise 
u n k n o w n  a n d  situated in the Cauvery Delta. One project 
deals with the  aftermath of very severe winter and frost 
situation in Siachen Glacier. It is of very great importance 
to the Defence Department. I want the Govemment to 
c o m e  out with the  details about this very strategically 
important issue. The Government should bring about the 
details of this clandestine contract signed between the 
DR DO  and this Institution whrch Is a non-entity and known 
for Its p ro -L TTE  stance. . (Interruptions) India’s national 
s e c u r ity  h a s  become a risk in the hands of this 
Government .. (Interruptions)

MR D E P U TY  SP EA K ER ; Hon. Members, if you want 
to speak, you please go to your seats. Now, Prof. S.P. 
Singh Baghel may please speak.

MR. D E P U T Y  SP EA K E R : Priotlty is not given In this

.(Interruptions)
(Transleitionj

SHRI D E V E N D R A  P R ASAD  YAD AV (Jhanjharpur); 
Mr Deputy Speaker. Sir, I have given a notice to 

you. (Interruptions)
MR. D E P U TY  SP EA K ER : You are not Prof. S.P. 

Singh Baghel. I will call your name.

SHRI D E V E N D R A  P R A S A D  YA D A V : Mr. Deputy 
Speaker. Sir. I had given a notice to you quite early. 
Can I not speak here? ..(Interruptions)

MR D E P U TY  SP EA K ER : I will also aMow you to 
speak Right now I have called Prof. S.P. Singh Baghel. 
Should you be given pnority?

..(Interruptions)
SHRI D E V E N D R A  P R ASAD YADAV: I gave notice

first. (Interruptions)

way.

[English]

..(Interruptions)

MR. D E P U T Y  S P E A K E R : Shri Devendra Prasad 
Yadav, I cannot give priority to you.

..(Interruptions)

[Translation]

SHRI D E V E N D R A  P R A S A D  Y A D A V : Mr. Deputy 
Speaker, Sir, I respect the Chair but you cannot rebuke 
me. I am Deputy leader of the Janata Dal (United). I am 
a member of this House for many years..(Interruptions)

MR. D E P U TY  S P EA K ER : You may be deputy leader.

..(Interruptions)

SHRI D EV EN D R A  P RA SA D  YA D A V : I respect the 
House and observe decorum but it does not mean that 
you will not allow me to speak. ..(Interruptions)

MR. D E P U TY  S P EA K ER : I have said that your name 
is there and you will be given a chance to speak on 
your turn. How can you speak out of tum?

..(Interruptions)

MR. D E P U TY  S P EA K ER : You will be allowed to 
speak on your turn. W hy are you worried about it?

..(Intermptions)
[English]

SHRI D EV EN D R A  PRASAD  YAD AV: Sir, I am the 
Deputy Leader of the Janata Dai (United) ..(Interruptions)

[Translation]

MR. D E P U TY  SP EAK ER : You are a senior Member. 
You should know that we have regulated the Zero Hour. 
Yesterday also, you behaved in the same manner. I will 
call you on your tum. How can I allow you out of tum. 
It is a policy.

PROF. S.P. SINGH  B A G H EL (Jalesar): Mr. Deputy 
Speaker, Sir, I would like to draw your attention towards 
the Women Reservation Bill proposed to be introduced.
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Sir, you iMve had a Ions partanwiilaiy oarear « id  
you are wall awar*
been made in the Constitulion of INt oounlry. It has 
t)een carried out on the basis of conaansus. It is for the 
first tmne that such a bill is being Introduced foroibly 
without evolvtng a consensus. I would like to draw your 
attention towards the fact that so long as the Inlaresis of 
women belonging to daltt and badcward communities and 
minorities are not protected or these women are not given 
proper representation, it wM not be in the interest of the 
nation to introduce or pass this bill. This bill is against 
85% population of our country. It is against the proletariat 
class. Hence my request is that Hon'ble Minister of 
Parliamentary Affairs should assure this House that a 
consensus will be evolved first and this bill wiH be laid 
on the Table of the House after a consensus Is evolved 
in this regard.

Mr. Deputy Speaker, Sir, I wouM like to draw your 
attention towards a historical fact. The first battle of 
Panipat took place and Ibrahim Lodhi was defeated by 
Babar, however it did not affect the country to a very 
great extent. The country did not face serious 
consequences even after second battle of Panipat and 
the battle of Plassey. However If this biH Is passed. Indtan 
brand of East India Company will take over the country.

[EngiishJ

MR. DEPUTY SPEAKER: Please confine to your
subject.

[Translation]

PROF. S.P. SINGH BAGHEL: Mr. Deputy Speaker. 
Sir, hence my request is that this is an issue lalated to 
the economic, social and political poaltton of 85%  daMts 
and people betonging to minority communities. 86% people 
of this country are looking towards us.

MR. DEPUTY SPEAKER: Shri Haipal Singh Salhi.

PROF. S.P. SINGH BAGHEL I request that this bHI 
not be introduced in the House, My party /.a. the 

Samajvadi Party has serious obection in this rsgaid.
J.D. is also* against it. So tong as proviskw is not 

^»«de for 85% people, the Government w i not be able 
<0 prevent handful of people from speaking against It.

MR. DEPUTY SPEAKER: Mr. Baghel, what do you 
want from the Government, you may ask that.

PROF. S.P. SINGH BAGHEL: Mr. Deploy Spestor. 
Sir. history has always been changed Aie to the stiuoB^ 

a handful of peoglm..{lnt9mplion$)

MR. DEPUTY SPEAKER: Mr. Baghal. w M  do you 
want to ask? What do you want from the Union 
Government? No remark of Shri Baghel wM go on record. 
The submission of Shri Bansal wW go on record.

..(IM0rwptlona)

[EngKahJ

SHRI PAWAN KUMAR BANSAL (Chandigafh): It Is 
the feeling of regret and dlamay...(fnt9rwplion8)

MR. DEPUTY SPEAKER: Nothing will go on msord 
except what Shri Banaal says.

..(Infanuptiona)*

[TmaaMon]

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Deputy Speaker. Sir. we have high regard for 
iQu...(lnlfrupliona)

[EngHah]

MR. DEPUTY SPEAKER: I have given the fteor to 
Shri Bansal.

SHRI PAWAN KUMAR BANSAL: Sir. It is a feeling 
of dbmay and regret that ovartakee ma..(lnlamjptiona) 
Sir. when a Member from their party spoke, we kept 
quiet ...(immjfMona) They are vk>latl^ the Private 
Members' right ...flnt9rruptiona)

SHRI SONTOSH MOHAN DEV (SNchar): Whan a 
Member from their sids spoke, they kept quiet. Now, 
when Shri Bansal is speaking, they have started shouting. 
...OnterrupOona)

MR. DEPUTY SPEAKER: I have taken serious note 
of this. I have warned them alao. U Shri Mulayam Singh 
wants me to name them. I w i not hesitate to do that I 
wW name them but not now. I have given them the lest

SHRI PAWAN KUMAR BAN8AL: Sir. It Is wKh a 
feeling of regret that I have to nhr...(Mmruptk)naJ

MR. DEPUTY SPEAKER: When I alowed a Member 
from your Party to speak, ttiey all kept quiet. When 
Members from other Parties are speaking, they start 
shouting. I rsquast you. you ate a senior leader of one
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[Mr. Deputy Speaker]

of the leading Parlies of this country, to ask your Members 
not to interrupt. You were partiaJly successful in 
withholding the Question Hour. That is not good.

SHRI PAWAN KUMAR BANSAL: Sir, it is not the 
Government Business wiSich they are Interrupting. They 
are interrupting the Private Members’ nghl..(tnterruptions) 
What are they doing? What is the item before the 
House?... (Interruptions)

Sir, it is with a feeling of regret and dismay that I 
have to refer to a matter which could ultimately take off 
the lid off to another scam. It could be a scam In the
making.

Last year, over 77,000 Haj pilgrims took up the 
pilgrimage. The planes, as they turned out to be later, 
were over 25 years old and precisely, keeping in view 
the safety of the passengers as also the need to have 
tow fares, the hon. Minister then directed that a Iresh 
tender had to be called ior...(lnterruptiona)

That was done but somehow the needed 
transparency in the matter was lacking and again we 
learn that the same operators are being given the tender 
whereas other operators had offered comparatively new 
planes...(^/nternipf/ons;...It is not my concern as to who is 
the operator but it is certainly the concern of this House 
and everybody's concem that the safety of the passengers 
who are to undertake Haj pilgrimage should be secured 
and Government must come out with a clear declaration 
that safer planes shall be used for this purpose. There 
should be U tta r transparency in awarding the contract to 
any operator. It is also imperative that the poor people 
who undertake the Haj pHgrimage are charg^ the least 
possible fare. When they have to pay heavy amount and 
when the Government also provides a subsidy, it is the 
right of this House to know from the Government as to 
what is being done.

Sir, at this moment. I do not want to raise an 
accusing ftnger agalrlst anybody but cefitalnly what comes 
out In the papers and from what little we have leamt 
about it, we feel that there is much to be desired as the 
requisite principle of transparency has been given a go
by. This is my Submfttion. through you Sir, to the 
House... (Hiterruptidna)

[Transtatton]

SHRI PEVENDRA PRASAD YADAV (Jhai>jhaipur): 
Mr. Deputy Speaker, Sir, I had submitted a .notk)e on a 
very important urgent matter. I thank you for having given 
me time to speak on it. Our society has a stratified 
structure. This structure has existed for thoueands of

years. Thera is a wide chasm between the upper castes 
and the lower castas. The framers of our Constitution 
were fully aware of It. That is Why a provision was made 
in Artk:le 14, 15(4) and 16(2) of the Constltutk>n that the 
people from the backward community and the socially 
and educationally backward people should be granted 
the right to equality under the Principle of equal 
opportunities for ell. The reservatk>n policy is covered 
under this very provision. That Is why, I wish to take up 
this issue and ^ate that the framers of Constitution had 
good intentions. However the Issue of reservation should 
not be politicised. This is ah Issue conceming the people 
belonging to communities opressed for thousands of years. 
This is an issue conceming 52% people and their rights.
I am apprehensive that this is«ue may not be politicised. 
Hence I wouki request you to provide resen/ation for 
women. The entire House is in favour of it. No section 
of the House is against reservation for women. Women 
wIN be provided the facility of reservation. I am totally in 
favour of such reservation. However the Women 
Reservation Bill should be introduced in the House after 
making changes in its present fonn and after taking the 
entire opposition, all the politk:al parties and entire House 
into confidence.

Mr. Deputy Speaker, Sir, I wish to raise this issue in 
the House as it is tme that our party is a part of N.D.A. 
Front and we are supporting N.D.A. Government, however,
I state that regret that even though this august House, 
the Lok Sabha is capable of and also is empowered to 
solve the burning problems of our country, it has always 
looked up to the judk:iary in this regard. For example, 
whether It was the Babri Masjid issue, Ram Mandir or 
the O.B.C. issue, all these matters have been refened to 
the judk:lary whk:h is a dangerous trend and I would like 
to point towards that danger. This House represents the 
aspiratkms of crores of peopla and I wouM like to warn 
you in this regard.

Mr. Deputy Speaker, Sir, if the entire House is not 
taken into confklence, it wiH lead to serious consequences. 
I would like to tell you that this most powerful House has 
been unaucceaalul in soMng the Babri Masjid, Ram 
Mandir or the O.B.C. Isso# as ail these caa^s have been 
rs«en«d fo the Supreme Court. I state with regret that 
the prM nt Issue of resenmtion for women also may not 
meet the same fate that h is refened to the judtelary. 
Hence all these points shouM be considered critk:ally 
taking Into confidence the entire House and aN the political 
parties.

Mr. Deputy Speaker. Sir, Hon'ble Member Shrimati 
OMta Mukherjee had raised this matter in Ihe B.A.C 
also. I have high regards for her but with an due respect, 
I would request you not to press for lntroductk>n and
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passage of this bill in the House. This bill should be 
introduced in the House after being fully reviewed. It will 
be inappropriate if this bill is introduced without making 
a provision for reservation for women belonging to 
backward classes. Scheduled Castes and Scheduled 
Tribes.

Shrl Devendra Prasad Yadav has also made this appeal 
though he is s member of niling party. It has become a 
very serious matter. Therefore, you shouM direct the 
Qovemment not to bring the b i  withoul having consensus 
on tt.

Mr. Deputy Speaker. Sir. you might recall that I was 
a Member of the Ninth Lok Sabha in 1990 and the 
Natk>nal Front Govemment was in power on August 7. 
1990. The then Prime Minister Hon*ble Shri V.P. Singh 
had Implemented the provision of 27% resen/ation for 
OBC as per the recommendations of the Mandal 
Commission which had led to uproar throughout the 
country. Suicides and self-immolation attempts were 
reported from all over the country. I have apprehenston 
in my mind that the fate of this bin will be the same if 
it is passed in its present form. The whole House and 
the people of our country are aware of the happenings 
that took place at that time in the House and in the 
whole country. Therefore, through you, I wouM like to 
mention again that the sentiments of all should be 
respected and a comprehensive bill should be brought In 
the House. This is all I want to say.

SHRI MULAYAM SINGH YADAV: Mr. Deputy 
Speaker, Sir. hon’ble member is speaking on behalf of 
the ruling Party. You should not have any objection now. 
Now, you may direct the Parliamentary Affairs Minister to 
rise to give assurance that the biH wHI not be presented 
until there is a consensus on \i...(ln1»mjptk>ns)

MR. DEPUTY SPEAKER: Shri Mulayam Singh. I will 
give you an opportunity to speak on this issue. Why are 
you interrupting again?

...(InterruptionB)

SHRI MULAYAM SINGH YADAV: Mr. Deputy
Speaker. Sir, the month of ‘ramzan’ is going on. We do 
not want to irritate you.

MR. DEPUTY SPEAKER: You have annoyed me. 

[English]

SHRI SUDIP BANDYOPADHYAY (Cateutta North 
West): Sir. I have given notice on the same 
subject... (Interruptions)

[Translation]

SHRI MULAYAM SINGH YADAV: Mr. Deputy
Speaker. Sir. no bill can be passed In Rajya Sabha 
without the co-operation of the Congress. ^
bHIs are being passed there. It celarly ^
BJP is getting the support of the Congress. It s ^  tlwt
there ie a nexus between the Congrsss and the BJP

Mr. Deputy Speaker. Sir. you are the custodian of 
this House. We wouM Hke the House to run emoothly. 
Where shall we go If you do not protect us? We are 
even ready to face punishment if you choose to punish 
us. BJP is having nexus with the Congnm,.(Interruptions}

SHRI LAL MUNI CHAUBEY (Buxar): Mr. Deputy 
Speaker. Sir. they call themselves ‘Samajvadi’ and 
'Lohiavadi' but they have forgotten the principles of Lohis. 
They are not following thoee prttKiphs...(lntemptk)ns) On 
what basis sre they saying that women are 
backward...(Intemjptions) He is saying that they are irwre 
backward...^/nfemjptfons;

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir. he was saying about al! 
women... (Interruptions)

SHRI LAL MUNI CHAUBEY: Ignoring the prindplee 
of Lohla. he is terming the women as 
t>aokward.,.(lntenuptlons) Women are being termed as 
most backwanS.,.(lntem4ptfons) Principles of Lohla have 
no relevanoe today.,.(lntemptions) Lohia never said that 
the backward...(lntem^pttons) the most backward wfH be 
categorised... ̂ /nferrupf/ons; Lohiaji is no
mora...(lntenuptions) Please make an announcement. 
Lohii^ had stated- in the House that when rural women 
are widowed...^/nrarrupr/o/is; They have hardly any 
arrangement for their HveHhood...(IntemptionsJ

[BnffUshJ

MR. DEPUTY SPEAKER: Shri Lai Muni Chaubey. 
there is a limit. Please take you seat

..(InterrupUone)

[Translation}

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker. Sir, Shri Chaubey has mentioned my 
rmrw...(lnterruptions)

SHRI LAL MUNI CHAUBEY: Mr. Deputy Speaker. 
Sir. you have given the liberty to 9pesk,..(lnt9rruptions) 
because of that Shri Mulayam Singh did not obey 
you...(imerrupt^)
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[English]

MR. DEPUTY SPEAKER: The matter raised is not 
listed in today's List of Business. The Members raising 
the issue are delit>erateiy hindering the proceedings of 
the House. It is not good on the part of the Members to 
waste the time of the House. I view their behaviour very 
seriously and warn them to behave property.

[Translation)

SHRI MADHAVRAO SCINDIA (Guna): Because of 
you I also got the chance to speak...(lnt»mjption8) You 
have mentioned my name...(lntenruption8)

SHRI DEVENDRA PRASAD YADAV: My name was 
mentioned... (Intenvptions)

MR. DEPUTY SPEAKER: Please sit down.

...(Intenvptions)

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker. Sir. as Shri Chaubey has mentioned my 
name...(Inten'uptions). Therefore, I would like to make it 
clear in the House...(Intenuptions) Lohia ji did not say 
about upliftment of the creamy layer among the backward 
women...^/nferrupf/ons; Shri Lohia wanted to uplWt all the 
yeomen...(Intemjptions) he had mentioned for the upliftment 
of all women. He had also stated that "Sanaopa Ne 
bandhi ganth. Pichhra Pavey Sau mein 
Sa\br...(lnfAnvptions) Shri Lai Muni Chaubey does not 
have the training of Lohia Sthool..(Intenvptions) That Is 
why, he is misinterpreting the Lohia’s principles 
.. (Interruptions)

SHRI MADAN LAL KHURANA (Delhi Sadar): Mr. 
Deputy Speaker, Sir, from 1st January,
2000... (Intenvptions)

SHRI NAVAL KISHORE RAI (Sitamarhi): Mr. Deputy 
Speaker. Sir. what Shri Lal Muni Chaubey has 
stated...(Interruptions) It would not be proper to create 
backwards among )NOTnen...(lntemjptk>na) For this he has 
quoted lof\\a\\...(Interruptions) He termed aN the wonten 
as back^ar6 ..(lnterruptions) This issue should not be 
raised in the context of resery/aWor\...(Intenvptions) Lohlaji 
had also stated this, I would like to remind you about 
that:—

''Sansopa Ne Bandhi ganth, Pichhra Pavey Sau 
mein Sath".

SHRI MADAN LAL KHURANA: Mr. Deputy 
Sir, I have given notioe regarding the uniform takm tax 
going to be implomented from lat Januaiy, 2000 which 
will aiin the trade in Delhi. State Governments have 
agreed to implement the uniform sales tax from January 
1st, 2000.

In this connection, they want to enforce the ordinance 
regarding sates Xax...(Interruptions) Delhi has been the 
centre for distributk>n. Several g o ^  from other States 
are received in Delhi out of whtoh 75% goods are aokl 
in other S\a\as...(lntenyption8) With the implementatkm 
of uniform sales tax, DelhTs trade will be mined completely 
and lakhs of people will be rendered 
\ob\eBS...(lnterruptions) 70-80% of the income of the 
Government is from sales Xax...(Interruptions) It will 
decrease the income of the Government substantially if 
uniform sales tax is implemented. Therefor^, my 
submission is that Government ehouM reconskler it and 
unifomr) sales tax shouki not be implennented. Delhi's trade 
shoukj be saved. It would be anXi-DaWii...(Interruptions)

SHRI MADHAVRAO SCINDIA (Guna): Mr. Deputy 
Speaker, Sir. very humbly I would like to remind the 
House that it is only the Congress Party which has 
voluntarily and with full commitment .tried to make 
provisions for minorities and backward claaaes in party 
organisation at national level. It reflects our commitment 
towards the weaker sections of the Society and the 
>Nomen...(lntenvptions) I would like to remind in a very 
humble manner that if any reeervatkMi haa been pravkled 
to the backward sections of the eociety, credit goes to 
the Congress Party. The other parties have indulged in 
vitiating the atmosphere of the country. The work of 
providing reservation to the backward claaaes in a 
peaceful manner was done by the Congress. I wouM like 
to say that our aim is to make women and weaker 
sectk>ns of society partners in power sharing. Women 
have not been given their full share o1 
poyNer...(lntenvptions) We want to empower the women 
for ensuring their participation in government 
...(Interruptions) We are fully prepared to support whatever 
consensus is evolved in the House. The Women 
Reservation Bill cannot be deferred. Therefore I woukj 
like to urge upon the Govememnt that the Women 
Reservatk>n Bill shouM be broguht at the terlieet and 
discussk>n should take place on It. The Congress party 
will support the consensus. Women’s participatkMi in 
Government shoukJ be ensured at the eariieet, it is our 
demand from the Goy/ammanl..(Interruptions)

[Englishl

SHRI SUDIP BANDYOPAOHYAY: Sir. Ihe f ^ A  is 
committed to introduce Women'a Resen«tk)n Bil. 8 M
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Pramod Maha«an has cateoorfcaNy announced it on the 
floor ol the House that in this cunent Session this Bill 
will be introduced.

We. Trainamooi Congress are also conmittted In our 
Election Manifesto for providing 33 per cent resen«tlon 
to women.

Sir. the hon. Prime Minister has started initiating 
dialogue with all parties in regard to Comprehensive Test 
Ban Treaty. We also urge the Prime Minister to take 
initiative in consulting with aU other political parties so far 
as the Women’s Reservation Bill is concerned. This 
Session will be concluded within three days. We humbly 
submit to the Government that as per our Election 
Manifesto, 33 per cent reservation to women is a must 
and Trinamool Congress stands by this announcement. 
We want to reiterate our confidence and affimi our 
confirmation on this Bill.

SHRI G.M. BANATWALLA (Ponnani): Sir, we have 
repeatedly told in this House that if there is any section 
of our society that needs reservation very badly, it is the 
Muslims, the minorities and the OBC. It is absolutely 
necessary that steps be taken to provide reservatk>n for 
the Muslims, reservation for the minorities and reservatkni 
tor the OBC. So. I must reiterate that if there Is any 
section In our society that needs resen/stion very badly, 
it is the Muslims, the minorities and the OBC.

Sir, I would remind this House that when our draft 
Constitution was being prepared, it had a dause of 
reservatton for Muslims. That clause was later on dropped. 
But at the time when the clause was being dropped, the 
then President of the Indian National Congress. Shri 
Pattabhi Sitaramaiah had said in this partteular House, in 
the Constituent Assembly, “We have now promised chje 
reservation to the minorities, due reservatwn to the 
Muslims and though there may not be a constitutional 
provision, yet the reservation should continus.’

I must therefore say that this paitkxilar BUI shouW 
be dropped altogether. ...(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA: Mr. Deputy 
Sir, from i January, 2000 uniform sales lax polcy 

All iWAr thA country, which wii

f E n ^ J

MR. DEPUTY SPEAKER: They have not aMowed 
even Shri Madharao Sdndia to speak. N is condemnable.

.,.(lnt9mif}tions)

SHRI Q.M. BAf^TW ALLA Mr. Deputy Speaker. Sir, 
I wouM submit that the proposed Women's Reservatk>n 
BiU which the Government wants to Introduce must be 
dropped altogether. 1 appeal to the Government to come 
forward with a BHI. whk:h is the real response to the 
prevalent sltuatk)n with rsspect to rsprssentatk>n of the 
various secSons of the sodety In the House. I must sppeal 
to the Government to come with a BHI In order to proUde 
reservation for the Muslims, in order to provkle rsservatk)n 
for the minorities, and In order to provide rseen/atton for 
the OBC. That Is the need of the hour.

[Translation]

SHRI RAMOAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, my notice about the Women 
Reservation BHI Is only...

MR. DEPUTY SPEAKER: What Is It?

come into force aU over the country, which  ̂
the income of Delhi to halH...(lntmnjptiona} I am nct belNg 
given a chance to speak on such an Importance 
subject... (Intenvptions)

SHRI RAMDAS ATHAWALE: There Is a need to 
provide reservation to them. Congress party has 
demanded that the Bharatiya Janata Party government 
shouki bring fonvard the Women Reeervatton BIN at the 
earilest

Only two days back, Pramod Mahi^af# had aaaured 
the Houee that he was going to bring tNs BIN at the 
earileet After two days, the sssslon Is going to be over, 
when are you going to bring this BiU? We do not know 
whether the Bharatiya Janata Party is willing to evolve a 
consensus over this BM or not but we are apprehensive 
in this regard. Mulayam Slnghfl has presented his point 
of view and Congrees Paity has stated that 33 percent 
reservaik)n shouM be given. We fully support It but within 
this 33 per cent rseen̂ alk>n SC. ST. OBC...(lnfrwptiona) 
KhuraniMi. you please listen wh^ 1 aay...(lnt9nvfithns)

SHRI MADAM LAL KHURANA: It Is not proper. It 
ehould not happen...(tntarruptions)

[B n g ^ ]

MR. DEPUTY SPEAKER: I have oondsmned their 
action.

[TranMion]

You should Islsn Ms views loo.
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SHRI MADAN LAL KHURANA: We are listening but 
you listen to our views \oo...(lntenvptions)

SHRI RAMDAS ATHAW ALE: Shfi Madan Lai 
Khuranaji. I have listend to your views, you should also 
listen to what I have to say. It is your Government, so 
you have to listen but you too have to listen to us. 
Because after your government falls, our government is 
going to come to power. You should not think that if 
your government is in power. It will last for 10-20 years. 
If you think so then we are not going to let that thinking 
become reality.

Mulayam Singh jl has talked about giving reservation 
to the women. But the draft of the Women Reservation 
Bill should also include the provisions of SC, ST, OBC 
and minorities in it. In this regard, the Congress Party 
has done a good job for Dalits and Adivasis. The required 
two third majority for the passage of this Bill too is not 
going to be mustered without the support of the Congress. 
Hence the responsibility for the passage of this Bill lies 
on Congress shoulders because Congress is the main 
opposition party. Therefore I woukj like to submit to the 
Congress Party that the issue of providing reservation to 
the SC, ST and OBC and mirK>rtties shouki be included 
in the draft of this Bill. You are saying that let the bill 
come, but once it happens, we have to k>ee our right to 
be member of Lok Sabha. My submission is 
XhaX...(Interruptions) Let, the issue of giving reservation to 
women be resolved first, after this only you nrwy talk 
about Bodoland. I would like to say that there is no need 
to tinker with it before the draft of the Bill is brought. 
You can bring the Bill in the next SMsk>n. WHh the 
suggestk>n of postponing the discussion on this Bill, I 
would like to tell the Govemment ^al..(lntemjptlons)

MR. DEPUTY SPEAKER: This item is not in today’s 
List of Business; why are these people doing so. tell me
this.

SHRI RAMDAS ATHAWALE: For this. I only want to 
say that the consensus over this Bill can be evolved. 
This Bill have a revolutionary provision of providing 
reservation to the women. India is foremost country in 
this regard. Baba Saheb Ambedkar had talked about 
giving reservation to the women but he did not get a 
chance to do so. Today, the occasion has come to fulfil 
the dream of Baba Saheb Ambedkar and Lohiaji. 
Bharatiya Janata Party is against it and it does not want 
this Bill to be brought early. I would like to ask them as 
to whom are they opposing?...(Interruptions) My 
Submission is only this...(Interruptions)

SHRI RAMDAS ATHAWALE: I have not made my 
point yet This is not goir>g to be acoompHshed soon. 
Where there is an urgency I complete my speech earty 
but if there is no urgency there is no use of making 
haste. I wouM like to teH the CongrMsmen that Shri 
Rajiv Gandhi proposed 33% reseivation and it is a very 
good thing that they are supporting them in order to fulfil 
the dreams of Shri Rajiv Gandhi but I do not agree that 
Congress has joined hands with the BJP. These people 
are adopting all those poHoies which were formulaled by 
the Congress. Therefore you are bound to support them. 
Any party whk:h comes to power has to adopt this polkry 
...(Interruptions) But if our party comes to power then we 
will not accept this polny.

Finally. I would Uke to say only thie that this Bill 
should be brought as earty as possible but It ^ u k J  be 
brought only in the next sessk>n. Our demand is that this 
Bill should be brought only after incorporating the 
provisions for SC, ST and minorities.

[English]

MR. DEPUTY SPEAKER: Dr. V. Saioja. Let us hear 
a mahila ...(Intenvptions)

DR. V. SAROJA (Rasipuram): Hon. Deputy Speaker. 
Sir. I want to draw the attention of this august House to 
the merited increase in drug traffte on the Tamil Nadu- 
Lanka coast.

The dmg traffic across the Tamil Nadu coast to Sri 
Lanka has gone up by over fifty per cent in the past one 
year ...(Interruptions). The Narcotic Control Bureau and 
the Dnjg Enforcement Authority of India attribute this sharp 
Increase in traffte to the Liberatton Tigers of Tamil Eelam. 
(LTTE) ...(Interruptions)

MR. DEPUTY SPEAKER: I have given the floor to 
Dr. Saroja. Nothing except what Dr. Saroja says win go 
on record.

...(Interruptions^

DR. V. SAROJA: According to the information 
received, the Indian intelligence agencies suggest thst 
the Increase in dmg trade is a direct result of the LTTE 
purchasing anra ...(Interruptions). According to a aenk>r 
offk:er of the Drug Enforcement Authority of India, the 
contraband is switched in the high seaa for its fmsl 
deetkuMon— Europe and Anwrica ...(Int^nvpUone)

MR. DEPUTY SPEAKER: You conclude quksWy. *fsk)t recorded.
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[Translation]

MR. DEPUTY SPEAKER: I have glvw the floor to a 
women memt>er and you are interrupting her aleo.

[English]

DR. V. SAROJA: J would like to drmv the attention 
of this august House to this sensitive and inportant issue. 
If it is allowed to continue, it will have a serious inpact 
on the entire Indian ocean ...(Interruptions)

I urge upon the Government to have a constant vigil 
and also provide more manpower and modem equipments 
in the entire Indian ocean, more so in Tamil Nadu. Thank
you, Sir ...(Intenvptions)

[Translation]

SHRI SHRIPRAKASH JAISWAL (Kanpur): Sir. I have 
said this thing clearly that our Deputy Leader Shri 
Madhavraoji has clarified that the Congress party has 
always supported the facility of reservation for OBC, 
minorities and SCs/STs and even today the Congress 
has no objection If minorities, OBC and SCs/STs are 
given reservation in Women Reservation Bill. The 
Congress is unanimously ready to give reservation to all 
these classes but this Bill ahoukJ be introduced in Lok 
Sabha without any delay and after its introduction the 
Congress will cooperate with this House in evolvirtg 
consensus and in giving reservation to all these classes.

SHRI ZORA SINGH MANN (Ferozepur): Mr. Deputy 
Speaker Sir, few days back the Minister of Home Affaks 
had made this announcement in the other House that 
the Government with the consensus of all politk:al parties 
was ready to constitute another commission to probe 1964 
riots. The need to evolve consensus has been strsssed 
because Government do not want that it may be accused 
of causing harassment to its politk̂ al opponents. In this 
regard, I would like to say that right from the beginning 
the thinking of our party is that those who are involved 
in these riots shouW get punishment. Today, after a lapse 
of 15 years the need to set up another commissten has 
arisen because those who are involved in these riots are 
roaming freely. A few days back Congress member Shri 
Brar had also made a demand for this commisston. I 
also support this. I do not think that after this any poUHcal 
party will oppose this. Along with this I wouM like to say 
one more thing. Hon'ble Deputy Speaker. Sir, 15 years 
have passed since that riot took place and in these 15 
years the Congress Government was in power for 12 
years. Those who wore Involved In these riots heW 
Ministerial berths and poets In poWkjal parties also. Hence 
guilty were not punished. Therefore. I request the

Government that this commission should be set up earty 
and it tihoM be asked to submit Its report In a definite 
tkne frame eo that thoee who are guilly are punished 
and the sIkhs get justk̂ e.

l e n ^ ]

SHRI S.D.N.R. WADIYAR (Mysore): Sir. I rise to 
submit the foltowing facts about the sufferinge of tobtooo 
growers of the country in general and of Karnataka In 
partioular due to the adhodam and high atflude of tobacco 
buyers and the Tobecoo Board. Fintly, the minimum 
eupport price for one kilogram of beet grade of tobaooo 
is Re. 26 whereas the oeet of production Is over Re. 45 
per kMogrant Secondly, from the last year the Tobeoco 
Board elaited levying five njpees as penslly and charging 
two per cent commisskm from unauthorised tobaoco 
growers wnereas me aumoneea ouyers pay one per oeni 
as comnteton to the board. Thirdly, the Tobacco Board 
imposed a ceiling in the productton of tobacco per acre 
as 1.400 kik>gram per bam and 400 ktk>grams per acre.

I would like to submit that tfiat the jctk)n of
tobacco per annum varies from 400 kHograms to 600 
kilograms per acre and the tobacco that Is cured In bam 
varies from 1.400 kilograms to 2.000 kllogranw per bam.

Sir. I demarKi an immediate irtcrease in the nrtinimum 
support price of any grade of tobacco from Rs. 45 
onwards on pro-rata baais and demand the immediate 
reductkHi of levying of penalty from fWe mpeee to one 
rupee per kilogram and the commission charge be 
reduced duly from two per cent to one per cent, i further 
demand the Immediate dlstributk>n of identity cards for 
tobacco growers and abolition of the celling in the 
production.

I further demand that the Tobaoco Board Raith 
Bhavan be provided with basic amenities such as 
adequate toNet. drinking water fadHttee and aleo adequate 
drinking water faciUtiea for cattle and Nveetook at all 
tobaoco auctkKi plaMorma.

I suggeet the appointment of a Special Committee to 
review the functk>ning of the Board and also review of 
the minimum support price for aV grades of tobaoco.

Thank you for the oppoitunlly given ...(IntorwpHom)

8HRI SURE8H RAMRAO JADHAV (PaithanO: Sir. I 
rise to mentkm in this eugust Houee ebout Paibhanl, 
Maharashtra. ParbhanI Is the moet backward district of 
Maharaehtra. The beet quaMy cotton la produced in this 
arse and ttie mNk productkm le aleo on a very high skle 
m tfMS dtatrlct. But there Is no big Industry m this arsa.
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[Shri Suresh RaiTirao Jadhav]

In order to give employment to the people of this area 
and for speedy development of this dMrict, I through this 
august House urge upon the Qovemment to declare 
Parthani district as an industrially backward district and 
take immediate necessary steps for the speedy Industrial 
developnfwnt of this district.

[Translation]

SHRI RASHID ALVI (Amroha); Mr. Deputy Speaker, 
Sir, I would like to draw the attention of the Government 
and the House towards a very important iseue. Since 
Government wants to bring amendment in Advocate Act, 
today all the lawyers of Delhi, whether they bekmg to 
Distrtot court or to the High court, are on strike. After 
this amendment, foreign advocates will be aHowed to 
practk:e as a lawyer in India. It is propoeed for the Indian 
advocates that after five years every advocate has to 
qualify an examination and after that it will be deckied 
that ...(Intemjptions)

[English]

MR. DEPUTY SPEAKER: What do you want the 
Govemment to do?

[Translation]

SHRI RASHID ALVI ; Will their registration renewed 
or not? In my opinion if this amendment is made, it will 
be a mockery ...(Intenvptions)

MR. DEPUTY SPEAKER: What do you want to say?

SHRI RASHID ALVI: I am concluding my point. Many 
retired judges of High Court do practk̂ e in Supreme Court. 
It is agonising that they have to qualify an examination.
I request the Govemment that renewal can be done after 
five years but Advocate of foreign nationals shoukj not 
be allowed to practk:e in India because Indian Advocates 
are also not pemnitted to practise anywhere else. If the 
Govemnient conducts any examinatto then it will be 
opposed throughout the country.

[English]

SHRI K.P. SINGH DEO (Dhenkanal): Mr. Deputy 
Speaker, Sir, a grave injustice is sought to be done by 
the Sambalpur Division of the South Eastern Railway. In 
1989, the South Eastern Railway, the Railway Board and 
the Ministry of Railways have passed an order saying 
that all those people who are tosing their land because 
of a railway line passing through that land woukj be 
considered for Group C and Group D posts. With regard 
to Raigarh and Koraput, there is a Special Order dated

10.11.1989 for the appointment of members of those 
families, who were displaced as a result of acquisition of 
land for eatabHshment of a pro|ect, in Group C and Group 
D posts in the Raltways. In 1992, this was also extended 
to Tak:her and Sambalpur raH links. In 1995, Shri Jaffer 
Sharief, the then Railway Minister, wrote to me saying, 
‘‘You will be happy to know that the South Eastern 
Railway authorities have been kistructed that the facilities 
for empteyroent of land loaers, in terms of to  the extenT 
inatructkm, be extended to Tateher-Sambalpur 
Angul District oomes under the Sambalpur DMskm. A 
fraud is being perpetrated by the Sambalpur Division by 
not having called anybody from the Angul District; they 
are denying the facility of recruitment to people of Angul 
District.

My demand is, as in the past, the Railways must 
keep a percentage out of maricet open recruitment for 
the land oustees. Only viva voce is left. I am asking the 
Railways to keep a peroentage out of the market open 
recruitment so that these land oustees can be considered. 
Othenfvise, it wNI be a fraud on Pariiament, It wlH be a 
fraud on the Govemment because the Minister had 
already assured H.

PROF. UMMAREDDY VENKATESWARLU (Tenali): 
Mr. Deputy-Speaker, Sir. through you, 1 wish to draw the 
attentk>n of the Govemment to a very Important Issue 
pertaining to the palm oil growers in the State of Andhra 
Pradesh. The fanmers In Andhra Pradesh were subekiised 
by the Government of India for growing palm oil 
plantations in their land. Now, the growers are left in a 
very bad state because the oil price which were about 
Rs. 3,000/- per tonne last year has been now reduced 
to Rs. 2,300/- per tonne.

13.00 hra.

Sir, the famwrs who have got 28,000 hectares of 
palm oil plantation have threatened to sit on a dhama on 
the 27th of December, 1999 protesting against the dtotress 
that they have been sut^ected to. Last year, the farmers 
were offered around Rs. 3000/- per tonne but now they 
are bakng offered only Rs. 2,300/- per tonne. This situation 
has arisen due to the import ooncesakm that have been 
given to palm oil imports. The duty on paJm oil impofts 
have been reduced from 65 per cent to 15 per cent On 
account of this, a highly competitive maricet, between the 
Imported oil and the oil that is grown in the States, has 
been created by the Govemment.

Sir. I would like to urge upon the Govemment to 
offer Rs. 3,00(V- to the famwrs which they have been 
demanding. The gap between Rs. 3,000/- and Rs. 2,300/-
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could be bridged by the State Gk>vemment of Andhra 
Pradesh with the help of the Qovemment of India through 
market intervention schemes. I would like to uige upon 
the Government to rise to the occasion and see that Rs.
3.D00A is paid to palm oil growers in Andhra Pradesh 
and help avert the proposed dhama on 27lh December,
1999. Othenvise. the fanmers have threatened to the 
extent of even uprooting the entire 28,000 hectares of 
palm oil plantations since it is not going to be 
remunerative and helpful to them.

The Government should help indigenous growing of 
palm oil plantations instead of depending on total imports 
of palm oil in future.

MR. DEPUTY SPEAKER: The House now stands 
adjourned to meet again at 2 P.M.

13.02 hrs.

The Lok Sabha then adjourned for Lunch tUt 
Fourteen of the Clock.

SHRI RAJESH PILOT (Dauaa): Mr. Chwmtn. Sir. If 
sowing Is not done then there wtt be no wheat and Ihen 
you win have to Import wheat from other oountrles. 
This Is veiy Impoftant laeue that aowing of whMl haa 
not yet taken place. I would like to raise thia 

..(Intemjptnna)

MR. CHAIRMAN: Before this there Is a Calttng 
Attention motion also. Let It be taken up first. 
...Ontemjpthna)

[EngUah]

SHRI RUPCHAND PAL (Hoogly)! Sir. I call the 
attentk>n of the Minister of Textiles to the folk>wing matler 
of urgent public importance and requeet that he may 
make a statement thereon:

The sHuatk>n 
and NJMC and 
regard thereto.”

out of crisis in Juls Industry 
taken by the Government In

14.05 hra.

The Lok Sabha re-aasembhd after Lunch at Fwe 
minutes past Fourteen of the Clock.

(S hri B as u  D eb  A charia in tf)e Cfmii)

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

situation arising out of criala In Jule 
Industry and NJMC

{English}

MR. CHAIRMAN: Now, the House shall take up Hem 
No. 14 of the List of Business-Calling Attentwn.

Shri Rup Chand Pal.

...(intenvptions)

('Translation]

SHRI BALRAM SINGH YADAV (Mainpuri): Mr. 
Chairman, Sir, unless hon*ble Minister gives an assurarm 
*0 the House that Women Resenmtton B «  w »  not be 
bought until there is a consensus, we w « not altow the 
House to continue its proceedingii...(lntanuptiona)

14.07 hrt.

At this stage Kunwar AkhUaah Singh and aome other 
hon. hSemberw came and stood near the table.

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): Mr. Chairman, Sir, while the production of Juto 
this year has been lower compared to last year, hsniws 
of sufficient carry over stock of last year, there has been 
no shortage of raw )ute in the market. The fanfners have 
been getting prtoes above the Minkmim Support Prtoe for 
most perkxte of this year even though the Mbiimum 
Support Price for jute waa Increased this year by Rs. 
100 per quintal, as compared to laat year and fixed at 
Rs. 750 per quintal for TD5 for the jute year 1990*2000.

[Tranalalion]

MR. CHAIRMAN: This is a very important caMnf 
attention motion. Let it first be concluded.

..(Intemjpthns)

[English}

SHRI KASHIRAM RANA: Sir. X I  
support operstion in a few pookela for very 
of time during the cumnt year ainoe fwm 
wefs moafly pcevaWng over the MSP.

undertook price
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[Shri Kashiram Rana]

The Jute Mills in the country have been geared up 
to meet the packaging requirements of the foodgratns 
and sugar sectors fuHy and the fertHizer sector to the 
required extent.

[Translation]

MR. CHAIRMAN: You people go back to your seats. 
This calling attention motion has been admitted. You 
people will be beared after it is concluded.

...(Interruptions)

MR. CHAIRMAN: Go back to your 

...(Intenuptions)

SHRI MULAYAM SINGH YADAV: You are talking of
politicians... (Interruptions)

SHRI RAJESH PILOT: The wheat has not been 
sown... (Interruptions)

SHRI MULAYAM SINGH YADAV: You are sitting 
comfortably over here. You do not visit
villages... (Intenuptions)

[English]

SHRI KASHIRAM RANA: Sir, there is adequate 
installed capacity and production capability to meet these 
requirements.

In the mill sector, out of the 73 Jute mWs in the 
country, two jute mills lying closed for over 12 years. Out 
of the balance. 34 mills are sick and stand refen'ed to 
BIFR, and four mills are incorporated outside this country. 
The Mills other than the closed ones are operatk>nal and 
have produced jute goods during the current y^ar.

The National Jute Manufacturers Corporatk>n Limited 
has, under it. six jute mills namely, (i) Natk>nal. (11) 
Alexandra, (iil) Khardah, (iv) Kinnision, (v) RBHM. and 
(vi) Unk)n.

[Translation]

MR. CHAIRMAN: Shri Mulayam Singh ji. right now 
the dicussion on calling attention motk>n is being held. 
Let it be concluded.

...(InteiTuptlona)

SHRI RAJESH PILOT: What Is the need to talk about 
it. when the wheat has not been wom\,..(lnterruptionB)

SHRI MULAYAM SINQH YADAV: Sowing operattons 
of wheat have been untMakmr\...(lnterwption8) You left 
the village long ago. Do you go to the 
yn\\aQB...(lnterruptions)

MR. CHAIRMAN: Right now. the discusston on very 
important ‘Calling Attention Motton' is being hehj.

...(Intarruptions)

SHRI MULAYAM SINGH YADAV: Mr. Chairman. Sir. 
give me thirty seconds or\ly...(lnterTuplk)na)

MR. CHAIRMAN: All right.

SHRI MULAYAM SINGH YADAV: The hon’We Prime 
Minister had said in and outside the House that until a 
consensus Is reached, the bill would not be presented. 
The Minister of PaHiamentary Affairs shouM have clarified 
it. That was the point. We do not critteize the Chair. It 
has never happened in the Lok Sabha of 
\ndi^a...(lntenyption8) You should have taken the opinfon 
of all the leaders. You should not forcibly run the House 
on the strength of majority. It Is not the question of 
majority, but of constitutk>nal amendment. This amendment 
is being canied out for 100-200 years. The constitutional 
amendment is always made after taking all parties Into 
confidence. You might be having majority in the House, 
but In the country as a whole, the opinkm of common 
people is mors important. Therefore. 1 want that you 
shouki clarify your position in this regard. If the Prime 
Minister is not In a positton to fulfil his commitment then 
tell us.

MR. CHAIRMAN: You have completed your thirty 
seconds.

SHRI PRAMOD MAHAJAN: In this lunch hour. I have 
discussed the issues raised by Shri Mulayam Singh ji 
with the hon’ble Prime Minister. It is tme that we are 
committed to make 33% reservation for women. We want 
to bring this bill in the cunrent sessk>n of Parilament. As 
it is an important step. H win be better if more consensus 
is evolved on It. The consensus cannot be unanimous, 
there is a fine difference between consensus and 
unanimity. But we would definitely like that this biN shouM 
be fully supported by the House and all the classes. 
Some leaders of opp<^k>n want to express their opinton 
in this regard. Therefore, the Prime Minister has deckted 
to call a meeting of the opposition leaders tomorrow 
morning, so that consensus on this issue could be 
evolved. Therefore, tomonow morning, he will be making 
a fresh bkJ in this dIrectkM. All opposltkm leaders including 
leaders of big and sn̂ all polltk:al groups will be Invited in 
this meeting, and an effort will be made to reach a 
consensus. 1 understand that now Shri Mulayam Singh ji 
wil extend his cooperatk>n in njnning the House.
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MR. CHAIRMAN: You may speak alter it is
concluded.

...(Interruptions)

14.13 hrs.

At this stage, Kunwar Akhllesh Singh and some other 
hon. Members went back to their seats.

MR. CHAIRMAN: You may give notice In regard to 
Calling Attention Motion.

...(Interruptions)

[Engtish]

SHRI PRAMOD MAHAJAN: It it a very emioua 
matter. I will bring it to the notice of the AgricuMure 
Minister.

SHRI KASHIRAM RANA: These mils were mostly 
sick mills taken over under the Industries (Development 
and Regulation) Act. 1951 and sul>8equentty nationalised. 
NJMC has t>een declared sick under the Sick Industrial 
Companies (Special Provisions) Act, 1905 by the BIFR. 
BIFR has appointed Industrial Investment Bank of Indta 
as the Operating Agency to prepare a revised tum around 
plan.

Govemnwit have been giving financial support to 
NJMC to meet the shortfall in salary/wages since take 
over. In addition, funds for Voluntary Retirement Scheme 
have Mso been provided. During the year 1999-2000. a 
sum of Rs. 50 crore have already been reteaaed. NJMC 
produces, on an average. 00.000 tonnes of jute goods 
every year whk:h is about five par cent to sU per cent 
0̂  the total jute goods produced in the country. It is a 
âct that NJMC mills had to temporarily stop manufacturing 

activities due to shortage of working capital and raw jute 
•n their stock. Efforts are being made to restart production 
•n these mills immediately by tying up necessary working 
capital/buy back arrangements with organizations like the 
State Trading Corporation.

14.16 hours

(Dr. Raqhuvansh Prasao Sinoh in the Chalf)

The Qovemment have been taking measures aimed 
at improving the productivity and quality of raw |ute, 
encouraging modernization of jute mills, as also 
^•vetopment of value added diversified jute products 
'^tading in the decentralized sector to promote new and 
diversified uses of the fibre.

SHRI RUPCHAND PAL (Hoogly): Mr. ChaimMn. Sir, 
in the statentent, the hon. Minister, at the erKl has made 
some tan promises about the steps the Qovemment 
propose to take for the revival of a very traditional 
industry.

Although It is concentrated moetty in me eastern part 
of India, particularly Weet Bengel. the problem is currently 
being faced by different areas of raw jute production. 
The problem is of assuring a mlninmjm support price for 
the cuWvakXB who are moetty small and marginal farmers.

A large number of jute mlMs have already been 
referred to the BIFR. One of them is the NJMC group, 
whteh has six mMs whk:h have been referred to the BIFR. 
It has a potential not only to cater to the domestk: needs 
but also to ghw a fillip to our export acttvttles. It is under 
reference to the BIFR.' A large chunk of bedW workers 
who are working there for seven years now are deprived 
of their livelihood. It Is stiH said that the Qovemment Is 
taking steps like encouraging modernization of jute mills 
and so on. I shall cohm to the varkxjs parts of the 
statement later on. My colleagues will alao aak several 
questk>ns.

What is the role of the Jute Coiporatton of India 
whch is supposed to protect the intereet of the cuftivators? 
Has it had the required funds for the purchase of jute 
from different centres to eneure a minimum support prioe? 
No. The Qovemment owee to the JCI. as on the 30th 
March, 1990. more than Rs. 70 crore. WHh regard to 
JCMC, after the fibre value and interest thereon, the 
Govemnnent owee Rs. 222 crore. The current dues of 
the Government to NJMC for the Buppty of raw jute is 
about Rs. 00.50 crore. With such a backlog of dues from 
the Government, which had set 14} these bodies to ensure 
a minimum support price to the cultivatore. how can they 
operate?

There is no fund avaHaMe. The k}w capMal baee of 
JCI was Rs. 5 crore only. The TD5 baee at that time 
was 102.50 per quintal and now it Is about 750 per 
quintal. The capital baee ehould be reieed. Nothing has 
been sakJ i^bout raising the capital baee of JCI. It Is saM 
in the statewient of the Minleler that;

"X I undertook price support operation in a few 
pockets for very short perkxis of time.”

I wouM Nke the Mlnieter to tefl the House as to how 
many pockets and for what period the JCI had been 
oper̂ rting. Is It not tme that they had been emptying 
the private operatore to purchaee raw jute from the 
cuMvatom and the cuttvalors who had come had been 
making distrees sales? They were never proteded by the
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[Shri Rupchand Pal]

JCt. although the JCI never had that intention to do 80. 
But there was lack of funds and there was no 
infrastructure; over the years several centres had been 
closed down also. The private operators were encouraged 
to do the job who are virtually looting the culttvators 
instead of protecting their interests. This is not covered 
in the statement. The Minister owes an explanation to 
this House. This is first one.

Secondly, let us take the mandatory packaging 
provisions which are covered by 1987 Act Over the years, 
it seems that it has turned into a faroe. It is more fkMJted 
than confH>liod with. Earlier, they had done it in respect 
of cement. Then, it was in re s p ^  of fertilizer. It is being 
said that they want to do it now in the case of fertilizer 
sector to the required extent. What is the required extent? 
The mandatory jute packaging provisions are never 
complied with. In a big way, they are evading the order 
rather than obeying the order.

Thirdly, let us take the case of sugar. The powerful 
sugar lobby is exerting pressure and they are saying that 
20 per cent concesswn from the mandatory proviston 
should be given. In the meanwhile, some bureaucrats 
who are hand in glove with them are operating to take 
away sugar from the mandatory packaging provisions.

These days, the world there is a new perception to 
go in for eco-friendly packaging materials. One of tt>e 
best materials for such eco-friendly packaging is jute fibre. 
Over the years we had a good market abroad and we 
had a good donrwstic martlet also. Now, we find that 
Bangladesh is outstripping us in the matter of price, in 
the matter of several diversified products; Indian jute 
products are receding from the global mari(et. on the 
other hand, the mandatory jute packaging provisk>ns are 
being diluted over the years, even by the Government 
and they are encouraging this lobby. The powerful 
synthetic fibre lot>bies and others want to kill this industry. 
It is not a sunset industry; this could rather be called as 
a sunrise industry in this new age of environmental 
concept that is going on in the worid over.

It has a great potential, but the whole potential is 
being disturbed and destroyed in a planned way. by a 
handful of people and this Gk>vemment ie supporting them 
instead of supporting this industry.

There is one very good organisation called IJIRA. 
They are responsible for R&D activities. Firstly, the 
result of their researches are never made available to 
the people who needed. Secondly, the bureaucracy at 
the higher level is controlling the whole thing; instead 
of honouring the people involved In the whole scheme 
of things, they humiliate them. They are being thrown 
out of jobs, they are being threatened. There is an 
autocratic management.

Now, it seems that they are out to privatise this 
organisation. Several indcatkxis are available to the effect 
that there are people who are out to privatise it. Eariier. 
when it was part of the CSIR. scientists were woricing 
well. Ultimately, when it was delinked from the CSIR, 
gradually, during the Congress regime as well as during 
this Qovemnrtenf s regime, the research and devek)pment 
activities of this excellent organiaatkm have been diluted. 
In the last para of the statenrMnt an assurance has been 
given that the Government is engaged In reviving this 
industry. It is not so. The hon. Minister owes an 
explanation why they are not taking adequate steps for 
improving the R&D unit which is called IJIRA for reviving 
this organisation. The Govemment of West Bengal had 
come out with a Memorandum. An All Party delegatton 
has come today to meet the hon. Minister. I think the 
hon. Minister is going to meet that delegation. That 
delegatk>n has five things to say. The first point Is 
regarding availability of funds to the JCI. They say that 
the Govemnrwnt shoukJ nrwke available enough funds for 
the JCI so that they can ensure nrunlmum support price 
to the culttvators. The second point Is regarding the 
woridng capital. They have suggested that it could be 
raised to Rs. 100 crore. The third pblnt is regarding dues 
payable to JCI. The Unk>n Govemment shoukj immediately 
pay back all the dues to JCI. The JCI shoukj be entmsted 
to supply the entire raw jute requirement of NJMC and 
other industries. The privatisation of Purchasing Centre 
of JCI by engaging private operators shoukl be stopped 
forthwith.

I, ak>ng with several other coUeaguee, met the Prime 
Minister several tinDes on this issue. Due to behind the 
soene pressures of synthetic fibre lobby, this induetiy 
which has huge potential to grow, is not alkswed to grow 
and flourish. Instead. It is being limited and confined. It 
is because of the negative steps taken by the Govemment 
this industry is declining In every State. Why the jute
cultivation is going down over the years? It is becuase
it is not remunerative. P ^ \ e  know that if they involve 
thenoselves in cultivating this cash crop, they wouM be 
losing money. So, they are switching over to other crops.

So. my plea to the Govemment and my request to 
the hon. Minister is that they shoukl come out with a 
comprehensive plan of actkHi. I understand that some 
business bodies have come out with some actk>n plan 
mentioning the potenfiala of this industry. They had 
foouseed their atterHlon on the areas which need to be 
taken cars of, like martceUng and divewifteation. Several
A *  ■ I fi ■ I • . ■ ■ - » _ m ^  - ------------------------ ------------------------------------*naw  conw. i unaerMwa uwi me uuveiiaimii
has to ragulato the intamaUonri |uta bodies bf the yaar
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2000. Every care should be taken to se e  that we are not 
isotated. It is t>ecause several competltore are coming. 
Thailand, Vietnam and China are coming in a big way. 
Many of us have seen how Bangladesh is flourishing in 
this industry. Of course. UNDP is there for us. But we 
are not able to use it properly for diversification.

I would Wke to mention one or two more points. One 
is about the Lagan jute machineries.

They do have good market not only in our country 
but abroad also. 1 thinic Dr. Sengupta knows it pretty 
well. It is a good market, but because of lack of proper 
coordination, cooperation and help from the Central 
Government they cannot go fomvard or even operste. In 
the given circumstances, they are being put into great 
disadvantage. My plea is that the research organisation 
by the name IJIRA. which is already there, shouki be 
properly patronised. It should be seen that the Scientists 
do not feel humiliated. The autocratic step that has been 
taken should be withdrawn. They have tried to meet the 
hon. Minister a number of times. I can take some of 
them with me and they can meet the hon. Minister so 
that he can listen to them. The Qovemment shouki assure 
the House about JCI and NJMC. The Qovemment shoukj 
not only assure the House about the workers who are 
deprived of their salaries but also about packaging. They 
are demandmg 20 per cent concession on sugar. 
Alongwith a number of trade union leaders, we have 
already met the Prime Minister. Lastly, for the overall 
development of this sector of industry having great 
potentials, the Government should come out with a 
comprehensive policy.

[Translation!

SHRI BASU DEB ACHARIA (Bankura): Mr. Chairmaa 
Sir, the crisis in Jute industry is not new, it is continuing 
for the last many years. After country’s independence 
and as a result of partition of Bengal, the East Pakistan 
was created. The jute growing areas of Bengal went to 
Bangladesh and West Berigal got jute industry only. At 
that time, the first Prime Minister of our country, Pandit 
Jawahar Lai Nehm had assured the fanners of West 
Bengal, among whkjh 80-90% were jute fanners, that if 
they would produce jute, they would get good 
remunerative price for it. The farmers began its cultivatton 
and we became self reliant in this fiekl. But the promise 
made at that time was not fulfilled. This crisis is continuing 
for many years. The basic reason behind it is the policy 
of Qovemment of India in this regard. A leglslatton was 
enacted in regard to Mandatory Jute packaging. Everybody 
supported it but this law is being vk>lated.

[English]

The Act ia observed more in breach than in

fTnnstathnJ

It is being violated. Mandatory Juto Packaging 
legislatkMi is being vkXated. Jute Packaging Is not being 
used for sugar, fertlizers etc.. then how wW K have a 
market ft is graAiatiy k>elno Me domeetk; market,* and 
the jute products of Bangtadash are fkming into our 
country's market. The baaic reason behind it is that the 
Jute products of Bangladeeh are available at cheaper 
rates in our marketa. Why Is it cheaper? No subaMy is 
being provided to our Jute industry, and gradually 
budgetary support Is also deoreaalng. On the other hand, 
Bangladeeh Qovemment Is gving eubekiy on J t ^  due to 
whk:h their cost of production is lees and they export it 
at k>w price not only to our country but to other countries 
also. The Jute MiNe of our country are closing one after 
the other. The production of Jute is decraaalng gradually. 
In 1995-90 the production waa 1430.4 tonne 
...(9n9mwptions) which haa now deoreasad to 1219.2 tonne 
only. In 1990-91 It wee 1367.5 tonne whk:h too was on 
the lower skle. West Bengal has been recently renamed 
as ‘Bung* by us.

SHRI PRIYA RANJAN DASMUN8I (Ralganj); It has 
not yet happened.

SHRI BASU DEB ACHARIA: It will happen. But we 
are practising its pronunciatk)n.

SHRI PRIYA RANJAN DASMUNSI: The debale is 
going on on this issue.

SHRI BASU DEB ACHARIA: Yes, debate is going 
on on It. You have also supported the lesue of chenging 
the name. We are lagging behind and want to make 
progress in this fiekl. Earlier the fanners of Bengal ueed 
to produce large quantity of jute. Now this production 
has gradually declined because they are not paid 
remunerath^e prices for it. As the hon*ble Minister has 
also stated that during the current year. Jute Corporation 
of !ndla had launched a campaign for a very limited time 
and that too In some specific areas to procure |ute at 
support price because In most of the areas raw jute was 
being sokJ at higher price than the support price Why 
then production of jute is declining gradually'  ̂ On the 
on^ hand jute industries are being ck)eed down and as 
there is no production but on the c:her hend nr̂ rke* is 
not available for jute produced by the tanners. They are 
not getting even the productkxi coet and thus production 
cost of jute is decfining. This problem wM become more
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grave if due attention is not paid towards It. Therefore, 
the Government should take appropriate measures In this 
regard. This issue has been discussed in the House time 
and again but nothing was done in this regard. Several 
assurances have been given about it in this House but 
so tar no action has been taken thereon.

Mr. Chaimian. Sir. there ore certain reasons for which 
this crisis has been created. Jute Industry Is an Important 
industry especially in West Bengal. Mr. Chairman, Sir, 
you shoukl think about this issue as 70 per cent labourers 
engaged in this industry belong to Bihar...//ntemjpr/ons^

SHRI RAJO SINGH (Beguaarai); You have not 
mentioned Pumea and Katihar regions of Bihar. Jute is 
grown there also and jute industry is also there
. . (Interruptions)

SHRI BASU DEB ACHARIA: Rajo Singhji, I had gone 
there. I visited that place. We have given some 
recommendations about the NJMC unit when I was 
Chairman of COPU but the Qovemment has not taken 
any measures in this regtird...(Interruptions)

MR. CHAIRMAN: All right, please come to your point

SHRI BASU DEB ACHARIA: Mr. Chainnan. Sir. in 
the end. I would like to make a submission that in this 
statement the hon’ble Minister has stated that —

'‘The Government have been taking measures aimed 
at improving the productivity and quality of raw jute, 
encouraging modernization of jute mills, as also 
development of value added diversified jute products 
including in the decentralized sector to promote new 
and diversified uses of the fibre.*

Hon’ble Minister should tell the House as to what 
measures are being taken by the Government. He has 
just stated in general term that measures are being taken 
but he told nothing as to how much allocation has been 
made for modemisation of jute industry. How much fund 
IS available for it? Regarding all the old mills, especially 
NJMC, I would like to tell about the Baran Jute mill 
which was separated in 1995-96 and was lying closed 
has heen revived. Production of this mill is quiie good 
but the machinery brought for it has not started operating 
yet. In this connection we requested the Government and 
also met the hon. Minister, but the machinery was not 
put to use. Modernisation is essential for this industry 
and sufficient fund is required for it and now fund is not 
being proyictsd for it. Budgetary support for it is declining 
continuously. Earlier the budgetary support was 32 per 
rent which has been reduced to 13 percent now. The

Govemment claims that measures are being taken for 
development of jute industry. 1 would like to know about 
details of these measures. This industry can sun/ive only 
when funds are provkied for Its revival. Funds shoukl be 
allocated for modemisation and diversification for smooth 
functioning of these mills. There are six mills under NJMC. 
An agreement was signed for it in 1994 when Shri 
Jalappa was the Incharge of Textile Ministry. In 1996 
again an agreement was reached for it after dlscussk>n. 
A revival package was offered for it and aH the unions 
agreed with this decision. Under the package It was 
provided that number of labourers engag^ In these mills 
wouM be reduced and new plant and machinery would 
be brought for its modemisation but so far no concrete 
steps have been taken In this regard. My question is 
that what measures are being taken and by when 
iTKXieiTnMiion wni De oone.

What is the proposal of the Govemment for the 
revival of the jute Induetiy including NJMC whki) is an 
important industry of Bengal. What steps are being taken 
by the Government? JCl provktos raw jute to NJMC. Will 
NJMC get money for It? Huge arrears of JCl are 
outstanding against It. What step are being taken by the 
Govemment to strengthen JCl so that famners could get 
remunerative price for their produce. What action Is being 
taken on our proposal of 1996-97 r^ rd in g  revival of 
NJMC? It will be all right if a new package is given for 
it. Action shoukJ be taken on it and funds should be 
given for revival and modemisation otherwise this industry 
will have to face a natural death. Do the Govemment 
want it to happen? As in Public Sector, the Govemment 
has taken a decision to sell out or to close down the 
undertaking running under PSUs, I would like to know 
what is the opinion of the Govemment about this industry. 
You should tell the House as to what concrete steps will 
be taken for its revival. Nothing can be done by merely 
discussing this issue. You shouM also teH In the House 
as to what action will be taken against those who are 
flouting the mandatoiy • jute packaging law.

MR. CHAIRMAN: You have raised so many 
questions, now please oonckide.

SHRI BASU DEB ACHARIA: I have to ask one or 
two questions more. Jute industry is in Bihar also. Just 
now Rajo Singhji stated that I have not raised question 
regarding jute industry of Bihar. Our area is just adjacent 
to Bihar. We were a part of Bihar sometimes ago. Pumlia 
(i\s\ncl..(lntenyptions) Maanmu district was part of Bihar. 
This was separated from Bihar and included in Bengal 
later on. Can we forget Bihar? We go to Bihar every 
now and Xher\...(lntenuptlons) Pumlia will remain in Bengal 
and vtnll not be included In Bihar. I had gone to Katihar 
myself. The Chaimian of COPU had stated that that 1
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have not visited it. Then I went to Katihar and i________
some suggestion about it. A study was also conducted 
at that time and COPU had given a report for its 
revival.

MR. CHAIRMAN: You have asked your question, 
please conclude now.

SHRI BASU DEB ACHARIA: Jute industiy is located 
in Orissa also but 80 per cent jute industry is localsd in 
Bengal, thus I have raised the issue regarding Berigal. I 
have also made a mention of BlUar...(IntenuptionB) What 
IS being done to provide remunerative price to Jute 
growers? What steps wHI be taken for strengthening X I?
I would like to make a suggestion that like cotton 
corporation, the total productk>n of jute should be procured 
through JCI and efforts should be made to strengthen 
JCI. What IS the opinion of the Government in this regard. 
Please also tell about the steps the Government is 
contemplating to take for survival and revival of jute 
industry in West Bengal including NJMC.

[Engiiah]

SHRI HANMAN MOLLAH (Uluberia): Mr. Chairman, 
Sir. I would like to draw your attention to this oldest 
industry of this country. The jute industry is the mother 
of all the industries in this country. After getting funds 
from this industry, the criminal jute mlll-owners have 
siphoned off funds from the Eastern Regwn and shifted 
to other parts of the country.

We had 103 jute mills in 1947, now the Minister 
says there are only 73 mills, and out of those, 34 are 
closed and only 34 are working. This is the credibility of 
the Govemnf)ent, whether of those sitting on that side or 
of those sitting on this skle. There wers 3,50,000 wortws, 
now there are only 1,50,000 workeis. This is the situatkx)!
It is a criminal negligence of tfie eastern rsgk)n by those 
who are mling in Delhi. Their attitude is to discriminate 
with and destroy the agriculturists and the jute mills 
woriters of the eastern part of the country. Gradually and 
in a planned manner, they have killed the economy of 
the eastem region, and jute industry is one of the vtetlms 
of the last fifty years’ conspiracy and they are continuing 
with that. That is my first charge.

Secondly, the reply given by the Minister is 
unsatisfactory. Nothing is there except some sops. This 
is unfortunate. This is a very old and big industry on 
which lakhs of people are depending and this is the 
altitude of the Government! For the last one hundred 
years this industry has been earning foreign exchange 
f*nd that money has been utilised for ttie developrrwit of 
t̂ MS country. But this industiy has never been modernised.

During the late Rajiv GandN*s Qovemment some plan 
was there that a Jute Development Fund wW be created, 
b u t M  n^oney also has not been uHlsed and hM bmo 
siphoned away. We do not w «it this roundi^out tdk, «we 
want a concrete planning. We want to know what they 
want to do for the jute growers, what is their concrete 
planning for the JCI, what Is their concrete plan tor the 
jute industry, what Is their concrete plan for the prtvate 
jute industry, what is their concrete plan for the 
diverslfk:atk>n and what Is their concrete plan for the 
rsUMC wm . We want olarifk:atk)ns to al these.

In my constituency, there are five )ute mills and out 
of those, two are ctoeed. All these Jute w m  ars auffering 
and one mW, caHed the Kanorta Jute mM. le doeed and 
that jute miHs is with the BIFR. They are lamenting there. 
BIFR is a nrtachinery for UBIng the Industrv*: It Is not for 
helping the industry. So. in that aHuatlon. I want the 
Minister to categorically ten us how the Qovemment le 
going to help and develop the exittlng prhrate |ule mMs 
wnion an sunenng lor warv lo raw maienai, maonmeiy 
and other things.

The Minister ehoukl aleo calegortoaNy tel ue when 
he Is going to rsnMve the delay In the Implementallon of 
the plan and the sohemee for the nnodemisatton of NJMC 
mills; when he Is going to do away with the uneconomic 
production wise In the NJMC mHls; and how he Is going 
to supply working capital to the NJMC mMs. Non-supply 
of raw jute is another conaplracy to kW the NJMC mMs. 
The Chairman of the JCI and the Chairman of the NJMC 
is the same person. JCI Is for purehaaing jule and for 
supplying It to the mMs. Though they are purehaaing jule 
but they are not supplying. That way, in a calculaled 
manner, they are kMing the induatry. They are hand in 
glove with the synthetic Industry. So. I would Hke the 
hon. Minister to teN us when he le going to Implement 
and strictly implement the Compulsofy Jute Packaging 
Act and whether the environment-frien^ jute baga wM 
be utHleed for auger, uree and fertMeers. We want to 
know whether there is any concrete plan for that.

As regards the JCI. they are doelng the JCI ehops.
In my district also, some JCI purehaaing oentrss are there 
but they are doelng them.

The Chairman of the JCI, in a note, has saki that 
JCI wouki be relieved of the burden of taking godowns 
on rent; JCI can operate vlably with a much larger 
turnover with a handful of people only; computerieetk>n 
can furttier help the project; large manpower at the 
dispoaal of JCI can be euitably depk>yed to take up other 
activities or JCI may raUonaUee the workforce at the 
appropriete time
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Sir, they are going to wind up the JCI centres. I 
oppose that. I request the hon. Minister not to close the 
JCI and that it should be provided with adequate funds 
and it should be strerigthened.

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir, I 
have been struggling for the last one month to get this 
matter to be discussed in this House. I am glad tfiat this 
has now come up in the form of a Calling Attention.

Sir. through you, I would like to place a few issues 
before the hon. Minister. The synthetic lobby all over the 
country has made a deliberate attempt and rather 
conspiracy to destroy the entire jute and jute-related 
industry. The poorest of the poor of the Eastem U.P. 
and Bihar have been living on the jute ecorK>my of Bengal 
since the days of our national struggle. When I was 
representing the Howrah constituency I made a survey 
and I found that it is the backwards of Bihar and Eastem 
U.P. and the Scheduled Castes and the Scheduled Tribes 
and the poorest of the poor Muslims are in the jute 
industry from the days of our national struggle. The 
villagers wait for the money orders to come and then the 
children would get the bread. That is the linkage between 
Bihar. Eastern U.P. and Bengal since the days of our 
national struggle. ...(interruptions) I am sorry that I forgot 
abfout Orissa.

I would like to address this issue here. Incidentally 
the best quality of jute in the whole India is produced in 
North Bengal. The classified one, Raiganj Bottom comes 
from my constituency. The TD-5 quality is mostly from 
North Oinajpur.

The hon. f >ter has said about this in his statement.
I am shocked to read it. I also dealt with that Ministry for 
quite a long time. Who are providing you with this 
information? Do they go to the field? They said that the 
minimum support price operation - in spite of the increase 
of Rs. 100 per quintal - is fixed at Rs. 750 per quintal 
for TD-5. I am really astounded with this statement. Only 
last week I was in my constituency. It is difficult for the 
people to get even Rs. 700 per quintal. I dennand that 
you take action against the officers who supplied this 
informal- jn to you. You send your own team to inspect 
Samsi, Tulsihata, Durgapur. Dhankol, Coochbihar, 
Moinagu-i. Aurangabad. Pumea, Kishanganj and Shantipur. 
In all these centres, wherefrom the jute-growers come, 
the villagers are crying to get Rs. 700 per quintal. You 
forget the other amount.

I remember that in the days of Shnmati Indira Gandhi, 
the highest price that was offered was Rs. 1,400 per
quintal In that regime.

[Translation]

Mr. Chainnan, Sir. prices of all the commodltlee are 
increasing. It may be an issue of cotton or any other 
thing. We don't want to harm any region or State.

[English]

I am not going to hurt the feelings of the people of 
Maharashtra and Andhra Pradesh, they have their right 
to get the best price for their farmers. But there Is a 
deliberate negligence by the Government of India when 
it comes to the eastem front of the country. Why is this 
so? Why should Orissa, Bihar and Bengal suffer like 
this? Jute Is the main crop. If jute is withdrawn from the 
country, I will tell you that the country wHI collapse.

The Wortd Health Organlsatkm gave you the direction 
that the food Items shouW not be packed in the synthette 
bags. Hence, jute should be in demand. Yet we are in 
the conspiracy of the synthetic lobby.

I, therefore, request the hon. Minister to look Into 
this. I am thankful to him for his concem for N.J.M.C. 
The workers have telephoned me this morning from 
Howrah. They sakj thait your itmognt of Rs. five crore 
will be to look after some of their wages at the moment.

I fully join with what Shri Rupchand Pal and Shri 
Basu Deb Acharia have said. We are talking of human 
rights.

[Translation]

There are several such persons in villages of Bihar 
and U.P., who are 60 or 70 years old and they are 
woridng in these jute mills on adhoc basis since their 
childhood. Is the Government not responsible to regularise 
them and to think for their welfare.

15.00 hre.

[English]

It is a very serious issue and I wish to cooperate 
with the Minister because the bureaucracy is letting the 
Minister down by not giving the true pKture. As submitted 
by an all-party delegation very recently, will the Minister 
increase the working capital of the JCI to the tune of Rs. 
100 crore, ensure that JCI goes to every Gunja and 
Haat whteh I mentioned, operate on their own support 
scheme, to buy raw jute to protect the farmers and to 
keep their supply to NJMC? My second question to the 
hon. Minister is. are you prepared to appoint a high-level 
inquiry committee, if not by the CBI, against all the offk:ials
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of the NJMC, who had been in the office in the peat to 
find out how they have looted the empire in connivanoe 
with private operatori of the market? All the ex-ixseses 
of the NJMC have houaee or propertiee eveiywhefa. They 
looted this public sector oofporatlon and, in some cases, 
they deprived the workers by not paying their provident 
fund. In connivance with others, they want to make It 
more sick so as to sell the land and other properties to 
private butkierB. This is going on in NJMC for quite some 
time now.

Who said that NJMC is sick? NJMC can strengthen 
the economy by supplying jute, wherever required, in 
India. You have already abandoned the caipet-bag unit, 
and now only the sack unit is going on. I do not know 
whether the Minister is aware of B-TwH bags. When I 
was in the Ministry, I protected the B-TwM unit by giving 
an additional prk:e. I do not remember, but I think, we 
spent around Rs. 50 crore or Rs. 100 crore, and the 
entire jute industry of Bengal was supported by therm. 
Now, I am told, that policy is going to be changed.

WHI the Minister call an urgent meeting of the experts, 
members of the Agricultural Price Commlsak)n and the 
MPs concerned to determine what shouW be the actual 
support price that should t>e given to the growers. The 
support price that is offered now is too meagre. When it 
was Rs. 1,400 during Indiraji’s time, Rs. 1200 during 
Rajivji’s time, why is the price of jute going down, that 
too when the prices of other commodities have gone up? 
What is the reason for it? That inquiry shouM be done 
immediately to protect the jute farmers. RnaHy, will you 
assure on the floor of the House today that none of the 
NJMC units wouW suffer?

I do not wish to make any comment on BIFR. It will 
be better. If the Govemment winds It up. They sit on a 
Bench as a quasi-judk̂ ial body, and with an ulterior motive 
they wart to see as to wtK> wlH t)uy the mWs. BIFR 
should be declared stek and K shouW be ctosed. In 
respect of NJMC, I know that two packages were put 
forward, but you did not support them because of which 
these mills have become stek.

15.04 hrs.

(S mrimati M a r q ar et A lva in ttw Chaii)

Lastly, I will subnfilt only one point to the hon. 
that he should take the West Bengal Government and all 
the trade unions into confkJence and give an 
in regard to fibre jute, whwh we used to call goWen 
<*bre, that the Government wiU come out with ®
Polrcy to revive the jute economy of Eastern I n ^  
»ncHjding Assam. Orissa. Bengal and part of B#»ar. TTie

Government shouM alao inquiri into the matter to find 
out how NJMC had been looted. Several audit reports 
have pointed It out but you dM not take any acHon.

SHRI BA8U DEB ACHARIA: A Parliamentary 
Commrnee ahouM be appointed.

SHRI PRIYA RANJAN DASMUNSI: It ia also a veiy 
good thing, and I support Shri Baau Deb Acharia, if he 
agrees for that. The tlnrte has come now when you have 
to give a measagj to the Jute growers.

Do you know one thing? The jute growers in my 
area told me, ‘During the daye of national struggle, at 
the can of the natk>nal lea^ra. the growers had cut their 
fingers to stop the cultrvatk>n of naat in the paddy fiekto. 
If our suffering is not reduced, then we would rxrt aHow 
any transport movement on the natk>nal highway; we 
would not allow the trains to move because we cannot 
suddenly change our cultivatkm from paddy to some other 
irop”.

So. the Government should adopt a new approach 
to protect the jute growem; the jute woricers and the jute 
industry as a whole. I etrongly feel that the Government 
should not listen to those who are lobbying for the 
synthetc yam. They could do business anywhere. I do 
not mind about that. But if you try to pamper the synthetic 
lobby at the cost of |ute mMs. then the days are not far 
off when the jute growers wouM bum everything down 
and the sHuatton, paiticularty In the Eaatem India, wouM 
be uncontrollable.

Madam, wMh theee few words I wouki like to urge 
upon the Government to protect the NJMC; to revive the 
JCI; offer more support price to jute growers; open more 
new centrer, and have an enquiry conducted into the 
mismanagement of the NJMC.

[Tranaiatton]

SHRI TARIT BARAN TOPDAR (Barrackpore); Mad«n, 
on the basis of my 36 years experience in this industry.
I would Hke to raise eome points on this issue. I have 
spent 36 years with labourers and my experience is 
different in this fiekl. The issues of modemisatk>n and 
divefsificatk>ns are being raiaed here which is a long 
term programme. When it will be viable for economy, 
when it will be done and utilised is a long term 
programme but in broad manner I would Mke to say that 
90 per cent jute is utilised in packaging materials from 
hanMags to bigger bags. Today there is a denriand in 
the whole world for banning synthetic material for 
packaging but in our country the Govemmont has 
deliberately diuted the mandatory jule packaging order
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which is a </ery limited order. We have given 
representations on it, discussed it and raised it in this 
House time and again. A lot of hue and cry was raised 
on this issue and it was also discussed with the Secretary 
and others but no one has done anything in this regard. 
These persons can deliver long speeches in any function 
organised on environment. When the persons from 
synthetic lobby deliver speeches on environnr>ent it seems 
that they consider all the countrymen stupid.

Today my question is that whether the Government 
ts contemplating to ban synthetic material in packaging 
immediately. My question is addressed to the Minister of 
Textiles, Minister of Environment and the hon'ble Pnrne 
Minister.

Everyone talks about the issue of environment
...(Intemjptions)

MR. CHAIRMAN: Please ask the question.

SHRI TARIT BARAN TOPDAR; I have raised a basic 
question. Is this point under consideration.

lEnglishj

I am not begging for this industry. Nobody can kill 
this product. This will only be pushed this way or that 
way but nobody can kill this product. It will come up la 
a very big way. But this organised shape of the Induatry 
and other things will go down and. for the time being, 
the synthetic lobby will take care of the entlfs mailcet 
and amass amazing amounts of money from the market. 
This is the conspiracy behind it.

fTianslation]

I would like to know why the Mandatory |ute 
packaging order, which was upheld by High Court and 
the Supreme Court, was diluted here? Are you going to 
consider thts matter today or in near future? A tiipartfte 
r.oinmittO€ of NJMC was constituted in 1992. I was a 
•r,ember of this committee. An inquiry was conductad Into 
it jiRd ^^s 1200 crore wore proposed to be given but so 
tar the.^ funds h«ve not been given. Such a huge amount 
\Vbuld Mot have been required if the industry was run 
pfoperiy.

f English]

you on producing and then you wHI be paid. But 
• ' ntic»l*»».g the production, you require wotVing capHal. 

V. cl wofking capital is not being supplied. t

U m n M h n ]  

It ie that wofl«#rs ara aurplus. 1 have 
worMa are hot in excaas. The fact ib

rrmrmtaHon]

MR. CHAIRMAN: You aak your question. This is 
Calling Attention. A Call attentk>n is not a dabata.

SHFU TARIT BARAN TOPDAR: Doaa the Minister 
know, parhapa he has not oolleolad It yet as to how 
many spinning looms have been shut down only in 
NJMC? Thetelors, woftma wHI be in exdees anyway. 
When the maohlnea aie shut down, the woilcers are going 
to be in excess.

[Tranalation]

The Issue of VRS is raised repeatedly during the 
discusskMf) on revival of the industry* How many workers 
wiU be forced to opt for VRS. Woifms wlH not be required 
to seek VRS If the Government starU looms.

[Engiiah]

Workers will be In shoftage. You shall have to take 
workers from outskle.

UmnsMonl

About the working capital it haa been stated that 
deHberation Is going on in this regard. What are you 
thinking about keeping the machines opemtive? Wofkers 
do not want V.R.S. 1 want to know from the Hon'ble 
Minister as to why the three tier management is rsqulred? 
A discussion waa hsM on it. Some principles were lakl 
down. I am of the opinkm that there shouki be single tier 
system.

[Engiiah)

Now It Is thrse tier management What is the function 
of the technk:al Director of NJMC?

[Tmnalation]

What is the k>gk;*behthd it? Why the technk»l Diieclor 
is needed?

There is no tactinique in it The artisans operate the 
machines. What is the need of a technkail Director for It. 
)WRI you conduct an enquky in this regard? The main
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point is that the jute industry which is having a status of 
suorising industry all over the world is still being deemed 
a sunsetting industry by the Government

MR. CHAIRMAN: Shri Topdarji you please conclude. 
Huw many questions have been asked̂  during the calling 
attention motion.

SHRI TARIT BARAN TOPDAR: You are still regardhg 
the sunrise industries as the sunset industries. At the 
end I would like to ask one more questk>n that the 
worthless industriaNsts who are trying to get entry in our 
country and in the international market and who are 
running the jute industry are doing nothing in regard to 
give a revolutionary right to packaging material in view of 
(he emerged situation in the national and intemational 
maricet. Will the Government of India participate in it?

[BngHsh)

On this aspect, they shouW give directtens to the 
industries and entrepreneurs. I had suggested about it 
eariier also.

[Translation]

You shouki takeover the entire Jute industry, it shouM 
not be nationalised and Jute should be handed over to 
the responsible people who fulfil the condlttons.

[English}

DR. NmSH SENGUPTA (Contai): Why doni you give 
it to the woriiers* cooperatives?

SHRI TA R IT  BARAN TOPDAR: Workers’
Cooperatives will not t>e successful.

MR. CHAIRMAN: Please conckjde now.

SHRI TARIT BARAN TOPDAR: Yes, Madam, I am 
concluding.

Lastly, are they going to accept the suggeelions to 
take over the jute industry and hand It over, unH-wi», to 
some capable entrepreneurs so that they can tuWI the 
commitment and aspirations of the country and cope up 
with the situation of the national and inlemalwnai market?

S H R I A N IL  B A S U  (A ram ba gh): I want some

claritk»tioins.

MR. CHAIRMAN: Let him reply. If you are satisfied 
with his reply, then perhaps you may not need any 
clarification. Otherwise, in the end. you may seek 
darifKations.

[TranaMonJ

SHRI KASH1RAM RANA: Madam, I had staled the 
posltkMi earlier about the Jute industry. Thereafter several 
important questk>ns have been raised here about It. The 
Hon’ble member Shri Rupchand Pisljl has raised a 
questk>n here that

[Engllah]

What is the role of JCI7

[Tran$tatk>n]

In this regard I wouM Nke to say only one thing that 
our Jute growers whether they belong to West Bengal. 
Bihar or Orissa or from any other State.

[EngUsh]

About the protection of the interests of Jute growers, 
our Govemnfwnt is serious.

[Translation]

SHRI ANIL BASU: Two purchasing centres have been 
ckee6 in my constituency.

[B n s ^ I

MR. CHAIRMAN: Let him reply.

...flntenypihns)

MR. CHAIRMAN: You even do not like him to reply.

...(Intem^tions)

MR. CHAIRMAN: You cannot stop him to reply. 
Please hear him.

..(IntemjpUons)

[Tmnslatlon]

MR. CHAIRMAN: A number of questions have been 
raleed and the Minister is replying to thoee questk>ns. 
You can ask your queation after his reply to those 
questions is over.



551 Calling Attention to Matter DECEMBER 21. 1999 of Urgent Public importance 552

SHRI KASHIRAM RANA: I will come to the question 
related to purchasing centres. First you listen to me.

MR. CHAIRMAN; First you listen the reply.

[English]

There are 171 purchase centres in the country of 
which 100 are in West Bengal.

SHRI KASHIRAM RANA: J.C.I. was set up to protect 
the interests of the Jute growers and the Government of 
India fixes the minimum support price so that justice could 
be done to them.

Mr. Chairman, Sir, as was stated last year and our 
hon’ble members of the Parliament are aware of it that 
the price of jute was increased by rupees one hundred 
and was made Rs. 750 by N.J.M.C. When the price of 
Jute in the market goes down than the minimum support 
price (MSP) all the purchasing centres of J.C.I. purchase 
all the Jute brought in the market and if necessary, more 
purchasing centres are opened to purchase all the jute 
brought in the market.

SHRI ANIL BASU: Madam Chairperson, the fact is 
that purchasing centres are being closed and the hon’ble 
Minister is saying that the Jute is being purchased by 
opening new purchasing centres. It is not 
correct... (Intermptions)

SHRI TARIT BARAN TOPDAR: Madam Chairperson, 
the hon'ble Minister is reading out here what has been 
given to him by the concemed officers. This information 
is not correct...(Intemjptions)

SHRI KASHIRAM RANA: Madam Chairperson. I am 
not saying this on the basis of the information fumished 
by the offksers to me but I am saying all this on the 
basis of my own information. The minimum support prk:e 
has been fixed Rs. 750 and whatever quantity of Jute 
will be brought at the purchasing centres, J.C.I. will not 
hesitate in purchasing It. We will arrange funds to 
purchase Jute from the market.

MR. CHAIRMAN: Mr. Hon’ble Minister, the hon’ble 
member is asking as to how many purchasing centres 
are there?

SHRI KASHIRAM RANA: Madam Chairperson, I wilt 
.ito-v tali the numt>er thereof.

Madam, the hon’ble member Shri Priya Ranjan 
Dasmunsi has said that Jute is being sold there at Rs. 
700 per quintal I will make an early enquiry into the 
matter and if Jute is sold at below the minimum 
support price we will purchase that by opening the 
purchasing centres of J.C.I The number of purchasing 
centre is 171

[Translation]

SHRI HANNAN MOLLAH: Earlier the number of 
purchasing centres was 219. You are saying that we are 
opening more purchasing centres. As per your information 
the numt>er of purchasing centres is reducing.

SHRI KASHfRAM RANA: Eerfier the number was 208 
and at present their number is 171. Rest of the purchasing 
centres were closed due to less arrival of Jute in the 
market.

SHRI ANIL BASU: Madam Chairperson, I would like 
to tell the hon'ble Minister that there was no funds wfth 
the J.C.I. to purchase Jute. The Govemment have no 
funds to purchase jute and the hon’ble Minister is saying 
that the centres are closed due to inadequate anival of 
Jute at those purchasing centres. Whereas the fact is 
that the J.CJ. has no funds.

SHRI KASHIRAM RANA: Madam Chairperson. J.C.I. 
has never closed the purchasing centres for want of funds.

SHRI TARIT BARAN TOPDAR: Madam, the hon’ble 
Minister is misleading the House.

SHRI BASU DEB ACHARIA: Madam Chairperson, 
we have been raising the issue of inadequate allocation 
of funds to the JCI in the House. The Hon’ble Minister 
is not replying properly. He Is misleading the House.

[English]

MR. CHAIRMAN. This cannot go on. If you do not 
want him to reply, then he will sit down. It will not be 
possible for the hon. Minister to reply. Let the hon. 
Minister answer. Please listen to him. After his reply, if 
you are not satisfied, you can raise some questions. But 
if you do not aHow him to speak, how is it possible for 
him to speak? You must also allow the other hon. 
Members to llsteii at

[Translation]

SHRI KASHIRAM RANA: Madam Chairperson, as I 
have said that we ck)se the purchasing centres due to 
less arrival of Jute at these centres and when anival at 
these centres increases, we reopen these centres.
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Madam, hon’ble mambera, Shrl Prtya Ranjan 
Dasmunsi. Shri Baau Deb Acharia. Shri Tarit Bamn 
Topdar and Shri Hannan MoMah have manlionMl about 
the mandatory package. I would like to make H dear that 
it is hundred percent in grain and sugar and il ia not 
correct to say that we have diluted it due to pressure 
from the synthetk: bbby, the Government akfwyt take 
care that there will be full utilisation of all the available 
jute material.

It was stated today that the sugar lobby is also 
pressurising the Government, however the Government 
has not succumbed to the pressure of sugar k)bby. You 
might be aware that as per the amendment, 100% of 
grain and sugar and 20% of urea la to be packed In Jute 
bags and that too has been done following the proper 
procedure. Though you believe otherwise but the 
Govemnrtent has never bowed to the preaaura of any 
lobby. The Govemnrtent has maintained the same stand 
in this regard. It was enquired with regard to N.J M.C. as 
to why these mills are closing down? In this regard, I 
would like to say that budgetary support is provided for 
the six N.J.M.C. mills. The Government woukj like to 
protect the workers serving the N.J.M.C. mlHs for many 
years in the same way as it protects the jute growers. 
The Government has paid the salaries to the emptoyeee 
of N.J.M.C. for the month of November. Not only that, I 
would also like to quote figures regarding the bu<te«tary 
support provided to further prove my point that the 
Government is paying attention towards N.J.M.C. I wouM 
have liked to quote figures right from the year 1993-94, 
but it will take a tot of time. In 1996-97, the budgetary 
support was to the tune of Rs. 00 crore. The Government 
changed around that time and the new Government 
provided a budgetary support of Rs. 104.11 crore in 1996- 
99 after coming to power. In 1999-2000, Rs. 50 crore 
have already been released and an additional aupport of 
Rs. 50 crore Is to be provkied which mearw that a budget 
of Rs. 100 crore Is proposed for N.J.M.C. mHls.

As regards the issue of minimum wages, I woukJ 
like to bring to your notice that the Unton Govemnf>ent 
wants the State Government to help It In devetopmeot of 
Jute industry. The Union Government has waived off the 
excise duty imposed on jute. The Union Government 
wants the State Govemn>ent to help It. There n 2% sales 
tax. 4% purchase tax and 1% agncultufe market cesa. 
Earlier the sales tax was 4% but after the Unton 
Govemmont took up the matter with the Government of 
West Bengal, it was reduced to 2%. Just as the excise 
duty has been waived off by the Central Govemmenl, 
various taxes or cess imposed on Jute toAjstry by the 
State Government ShouW also be waived off to devetop 
this industry.

I would like to submM that the salary la being paM 
on the baaia or minimum wages praacrlbed even thwgh 

productivity la tow. You might be aware that the 
Government is paying full aalary even though the 
productivity is one-half. The minkmim wage for a ptaatlc 
industry worker is Rs. 1752 whereas it is Ra. 3583 for a 
worker of jute industry. Thus, N.J.M.C. workers are getting 
double the aalary confipared to the plaatk: induatry workers 
even though their productivity is one half. The Government 
does not want the N.J.M.C. mill workers to get tow salary 
or no salary at all.

SHRI TARIT BARAN TOPDAR: You have compared 
theee workers with the plaatto Induatiy workers. What is 

thereof?

SHRI KASHIRAM RANA: The baaia is that the 
Government haa to njn the N.J.M.C. mNla. Also It haa 

J^fien enquirad aa to why ahould It be tun? My aubmiaaton 
is that just aa a atap haa been taken by the Unton 
dtovemment. the State Government ahould alao lend ita 
co-operatton. The MPs have made two or three pointa 
regarding the N.J.M.C. workers. In this regard, I wouto 
like to say that the Government is trying to revive the 
mHls w t ^  have ctoeed down.

I have a feeling thal we wiN auccMd In our efforta. 
We are in touch with Stale Trading Coiporatton. A poaM^ 
decision will be taken in thia regard shortly. The 
Government wanta the NJ.M.C. mW to be revived.

One more issue has been ralaed \m&...Ont0rrupHon9) 
For the devetopment of jute industry...^/nfemjpffens;

[Engliah]

SHRI ANIL BASU; What la he going to do about the 
expanston of woiMng eapitirf baae?

SHRI KASHIRAM RANA: We are going to do It.

[TnnaMon]

MR. CHAIRMAN: You ahouki not take tip the quaaMon 
being put by the Members one by one. You may ooMinua 

your raply.

SHRI ANIL BASU: This Is a baato iaaue. It is very 
impoftant to incraaae the working capital of J.C.I.

[E n s ^ ]

MR. CHAIRMAN: Excuae me. Pleaae Haten to me. 
The hon. Members who have raiaed thia Calling Attentk̂ n 
have put aome questiona and he is anawertng them. Let 
him anawer ihoee quealtona ftrtt

[TrmwlaUonl

If you continue to
put new queation every minute.
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lEnglishJ

SHRI BASU DEB ACHARIA: Okay, we will seek
clarifications after that.

MR. CHAIRMAN; Yes.

[Translafion]

SMRI KASHIRAM RANA: The Government has 
formulated a turn around plan for the revival pf NJ.M.C. 
A final decision will t>e taken shortly regarding the turn 
around plan costing Rs. 2000 crores. Similarly the 
Government is going to set up Jute Technology Mission 
for the encouragement of Jute grovters...(lntenvptions)

SHRI PRIYA RANJAN DASMUN8I: Whether an early 
decision wilt be taken with regard to the turn around 
plan involving Rs. 2000 crore by putting it up before the
Cabinet.

SHRI KASHIRAM RANA: It will be taken into 
consideration by the Cabinet.

[English]

Without the consent or the approval of the Cabinet, 
how can we implement it?

[Translation]

SHRI PRIYA RANJAN DASMUNSl: Every time, it is 
stated that a plan is being fomiulated.

[English]

SHRI KASHIRAM RANA: As far possible, we will 
defiriit«ly put up our proposal before the
CMM..Mnternjptions)

MR. CHAIRMAN: The Finance Minister is nodding 
his head; he is prepared to accept itl

[Translation]

It will be taken up soon.

SHRI KASHIRAM RANA: As you have stated that 
steps are being taken under C.C.I. for cotton growers. 
Just as the Government is taking decision about the 
Cotton Technology Mission, it is also thinking of setting
I in .liitA TArhnnlnnv MififiiAn to Ansura more nroduction

of jute, better prices to jute growers and good marketini 
of jute. I feel that we will certainly be successful in solvini 
the issues that have arisen regarding NJ.M.C. and J.C.I

[English]

SHRI PRIYA RANJAN DASMUNSl: Madam. I woul( 
like to ask the hon. Minister to answer as to whether h( 
is in a position to have a meeting with the Statei 
concerned and the Agricultural Price Commission t( 
decide how they can give more suMK>rt price to the jut( 
growers. May I also know whether he is going to appoir 
an inquiry committee to find out how the funds of th< 
NJMC have been plundered and looted by the eariie 
management? He did not reply to that. ...(Interruptions

SHRI KASHIRAM RANA: So far as this questkm i 
concerned, the Government will definitely look into It.

[Translation]

MR. CHAIRMAN: That is enough.

SHRI BASU DEB ACHARIA: How is that? Man 
points remain unanswered.

MR. CHAIRMAN: The questions raised have beei 
answered.

SHRI ANIL BASU: Nothing has been sakJ about tt> 
working capital of J.C.I.

[English]

SHRI TARIT BARAN TOPDAR: The informatk>n give 
by the Minister whk:h is again supplied by the offk̂ ers i 
wrong... (Interruptions)

MR. CHAIRMAN: Why does the Minister not have 
meeting with the MPs concerned?

[Translation]

SHRI PRIYA RANJAN DASMUNSl: We have n 
differences In this regard. Trinamool Congress and C.P.^ 
are of the same view. Jute shouki be saved and jut 
mills should be (Interruptions)

SHRI BASU DEB ACHARIA: Hon'ble Minister ha
nnl nk/An Anw B M iirn n rA  /Infmirtintinniel



557 Calling Attention to Matter AGRAHAYANA 30. 1921 {Saka) of Urgent Pubhc Irnpofmce 558

SHRI PRIYA RANJAN DASMUNSHI: No untrue 
Vatemont should be made in this regard.

SHRI BASU DEB ACHARIA: Hon*ble Minister has 
not given any assurance for the revival of N.J.M.C. He 
has talked about the package of 2000 crore rupees. When 
was this plan formulated and when will it be put up 
before the Cabinet? Hon'ble Minister of Finance is seated 
closely ... (Interruptions)

MR. CHAIRMAN: As he is asking the question, hence 
you may kindly sit down.

lEnglish]

SHRI TARIT BARAN TOPDAR: It has only Rs. 60 
crore as wortcing capital. How will he revWe it? They are 
talking of a package of Rs. 1200 crore or Rs. 2000 
crore.

MR. CHAIRMAN: Shri Basu Deb Acharia and Shn 
Tarit Baran Topdar, please decide whtoh of you is going 
to ask the question.

...(Interruptions)

SHRI BASU DEB ACHARIA: Both of us are going to 
ask the questton. ...(Intenvpthns)

MR. CHAIRMAN: Both of you cannot speak at the
same time.

...(Interruptions)

SHRI BASU DEB ACHARIA: What steps is the 
Government taking to strengthen the capital bate of
JCI7...^/nfemypf/ons;

MR. CHAIRMAN: It has been already answered.

...(Interruptions)

MR. CHAIRMAN: I wouW suggest to the hon. Ministor 
to have a discussion with the hon. Members from West 
Bengal and other States.

...(Interruptions)

SHRI BASU DEB ACHARIA: Madam, the hon. 
Minister has not given any reply to my questk>ns. What 
is the Govemnfient's actwn plan to revive NJMC? He has 
only stated that a package of Rs. 2,000 crore haa been 
drawn up. We woukJ like to know whether it has been 
finalised and sent to the Cabinet. If it has not been sent 
to the Cabinet, when would it be referred to the Cabinet 
for approval?.,.^/n/em^pfwns;

MR. CHAIRMAN: The hon. Minister has already 
stated that he would take it to the Cabinet for approval.

SHRI BASU DEB ACHARIA: What Generate eteps is 
the Government contemplating to revive and rejuvenate 
HM01...(lnterruptionB)

MR. CHAIRMAN: Shri Sudip Bandyopadhyay. your 
name is not in the Calling Attention notice. You cannot 
make it an open-ended debate.

...(Interruptions)

SHRI TARIT BARAN TOPDAR: Madam, we would 
like to have the break up for Rs. 2,000 crore. Let us 
study that.

[TranslationJ

SHRI PRIYA RANJAN DASMUNSI: All the politk:al 
parties in Bengal have collective!)' demanded to start JCI 
If JCI do not remain, what wMI tt>e people do?

[Engiiah]

SHRI KASHIRAM RANA: Madam. I have already 
replied to all these questions. ...(Interruptions)

SHRI BA8U DEB ACHARIA: He has net repHed to 
all the queations. He has not stated what Is the ooncrele 
plan of the Qovenriment to revive NJMC. What eteps 1̂ 
the Qovemment going to take to strengthen fsUMC atid 
strengthen the capital baae of JCi7...(Intemjptkmsl

MR. CHAIRMAN: He has gĥ en all the information.

/ iM ilA a w ---- Aj—-------- I

SHRI SUDIP BANDYOPADHYAY: Madam, I would 
like to ask one queelion. I would Hko to know whether 
the Govemnnent is going to appoint a hill time Chairman- 
cum-Managing Director for NJMC? The JCI is looking 
after NJMC now. The Qovemment has not appoimed a 
fun tlnfie Chaimnan. So. there la a defect here.

I wouU like to loww whether there is any pvopoaal 
for developing NJMC in collaboration with S TC . 
...(Interruptlona)

MR. CHAIRMAN: In Calling Attention, everybody 
cannot get up and aek questions.

...(Interwptiona)

SHRI KASHIRAM RANA: I wouM Hke to infomi the 
House that a full time Chairman would bo appointed as 
early as possible, wHhIn a short time. ...(Interruptlona)

MR. CHAIflMAN: They want a profeeekMial man and 
not a rehabmtated person.

..(Intenyptiona) ..{intemjptons)
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SHRI BASU DEB ACHARIA: Madam he has not 
replied to two of my questions regarding JCI and NJMC. 
These are two vital issues concerning the State of West 
Bengal affecting nearly three lakhs of workers.

(Translation]

SHRI TARIT BARAN TOPDAR: The Jute packaging 
order whrch has been diluted in view of the environmental 
condition, should be strengthened.

[EnglishJ

MR. CHAIRMAN: The hon. Minister has noted down 
your suggestions.

...(Intenvptione)

SHRI BASU DEB ACHARIA: He has not stated 
anything in regard to JCI and NJMC.

15.40 hrs.

(M h . S peaker  in ttie Chaif)

SHRI BASU DEB ACHARIA: The Minister has failed 
to reply to our questions. I had put two questions whk:h 
remained un-answered. The Minister has given an evasive 
reply. It is a very Important industry In the State of West 
Bengal and the Minister has not given any concrete 
assurance on the floor of the House. The Government is 
going to destroy the jute industry of West Bengal. We 
are walking out on protest.

15.41 hrs.

At this stage, Shri Basu Deb Acharia and some ottwr 
hon: Members left the House.

[Translation]

DR. RAGHUVANSH PRASAD SINGH (Vaishali): The 
Government have failed to resolve the problems of jute 
growers. Expressing our discontent over the policies and 
the attitude of the government we walk out from the 
House.

15.41 hrs.

(Dr. Raghuvansh Prasad Singh and some other hon. 
Members then left the House.)

(English]

MR. SPEAKER: 1 think the House agrees that all the 
377 notices listed for the day, are deemed to be laid on 
the Table of the House.

15.41 hrt.

MATTERS UNDER RULE 377— LAID*

(I) Need for early completion of railway over
bridges In Mumbai, Maharashtra.

[English]

SHRI KIRIT SOMAIYA (Mumbai North East) Sir. the 
construction of the railway over-bridge and widening of it 
at Ghatkopar has been delayed for two years. This raHway 
over-bridge was scheduled to be completed in December. 
1999. The delay in completion thereof is causing problem 
to traffk:. Action should be taken to complete it within 
time. The railway over-bridge at Vikhroli Is also delayed. 
All these railway over-bridges are being constructed by 
the Mumbai Division of the Central Railway. The 
Govemment must ask the Mumbai Suburban Division to 
expedite and complete the railway over-bridges at the 
eariiest.

(II) Need to Provide more Facllltlea at FartdatMd 
Railway Station.

[Translation]

SHRI RAM CHANDER BAINDA (Faridabad): Sir. 
lakhs of rail passengers travel through the Faridabad 
railway station everyday but the malntalnance and 
sanitation at the station is in poor state. Facilities Hke 
lightening at night, drinking water and santtatk>n are almost 
negligible there. The condition of N.I.T. station there is 
absolutely bad.

There is no proper arrangement of sitting for the 
waiting passengers. There is no proper provision for 
drinking water also. The resen/ation centre situated in 
the west of railway statk>n also lacks bask: facilities and 
it always remains overcrowded.

The construction of flyover or underbridge at the oM 
Faridabad railway croeaing is a k>ng pending demand 
and I had raised It a few years back but so far no action 
has been taken in ti)is regard.

I hope that the Govemment will soon resolve all 
theee problems.

*TrMt»d as Lakj on the Table of Houea.
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(ill) NMd to Decim  Jaipur Airport at IntMratlonal 
Airport.

SHRI GIRDHARI LAL BHARQAVA (Jaipur): Sir. crom 
of rupees have been spent over modernisation of Jaipur 
airport. A lot of extension of ttie airport has taken place 
and a mnway has also been constructed in it. Every 
Minister of Civil Aviation had announced to nruil<e Jaipur 
airport an international airport because landing of 
aeroplanes beconrtes a tedious job in Delhi during the 
foggy weather and the tourists coming to Rajasthan too 
have to face a lot of inconvenience. Hence it is necessary 
to declare Jaipur airport as an international airport.

It is my demand to the Central Govemment to declare 
Jaipur airport as an international airport.

(Iv) Need to Early Revival of Sugar Mill at 
Nawabgan), Gonda (U.P.)>

SHRI BBIJ BHUSHAN SHARAN SINGH (Gonda): Sir. 
the Nawabganj mill in my constituency Gonda is lying 
closed for last many years. The case to either make It 
functional once again or to sell It is pending before 
B.I.F.R. The conditk)n of sugarcane growers have become 
pathetic due to the closure of the mill because all the 
farmers depend on the sugarcane cultivation for their 
livlihood and earn their daily bread through selling the 
sugarcane to the mill.

I demand from Union Government to make early 
decision through B.I.F.R. in regard to the selling of sugar 
mill to the private companies and ensure a specific 
provision in the direction of making them functional once 
again.

(v) Need to deploy ad^iuate para-mllltary forces In 
Gujarat to enaura peaceful celebration of 
Christmas In the State.

[ErtglishJ

SHRI PRAVIN RASHTRAPAL (Patan): Sir. the State 
of Gujarat was one of the worst affected States in the 
year on account of communal riots. However, the 
communal riots were in the major cities like Ahmedabad 
and Baroda. The tribal belt of Gujarat was peaceful as 
usuai. In the history of Gujarat, the tribal belt in the 
South Gujarat was always peaceful as far as the 
communal disturbances are concerned. In the recent 
past, some orgariisations have selected tribal belt of 
Gujarat for their communal activities and. as a result, 
tension prevails among the other community of this 
partk:ular area.

This year, on the eve of Christmas, the Qovammant 
of Gujarat has very rightly issued a notification that on 
religious festivals of a particular community, other 
communities should not organise rallies and other 
functions which may create law and order problem. A 
few organlsatk>ns have announced that Shiianyas of Ram 
Temple at Dang district will take place on 2Mh of 
December. They have also announced that there will be 
a conference of Hindus on the eve of Sankat Chouth on 
25th December.

I. therefore, request that the Central Government 
shouki intervene and depute senior officials and adequate 
force to see that Christmas Festival is celebrated with 

ar^ amity.

(vl) Naad for early clearance of all pending property 
converalon oaeea from leaae-hdd to frae-hold 
In Chandlgafh.

SHRI PAWAN KUI^AR BANSAL (Chandigarh): The 
scheme for conversion of lease-hoM tenure Into free-hold 
tenure for residential property in Chandigarh was 
promulgated over three years back, but because of an 
untenable Interpretation thereof wtilch Is contrary to 
express provlekm contained therein, very few people 
have been able to apply for the conversion of their 
tenures. The scheme provMes for hokJers of Power of 
Attomey in respect of a plot to pay extra one-third of the 
conversion and get the tenure converted to free-hold 
without having to pay what is called ‘unearned profit’ for 
the subsequent reglstratkHi purposes. Repudiation of these 
provisk>ns by the Adminlstratk)n as also failure to transfer 
rights In land under flats constnxled by the Chandigarh 
Housing Board has only led to the scheme remaining a 
non-starter. I urge the Govemment to take immediate 
remedial action and instnjct the Chandigarh Administratk>n 
to clear all cases of conversion.

(vll) Need to ensure that Potato Growers In U.P., 
Particularly In Farrukhabad District get 
Remunerative price for their produce.

[Translation]

SHRI CHANDRA BHUSHAN SINGH (Fairukhabad): 
Sir. District Farrukhabad atone account for 1/3rd of the 
total potato produce of Uttar Pradesh and only 35 percent 
of it can be kept in cold storages. Fertilizers, electricity, 
water are becoming constlier but during the last 3 years, 
the fanners are not getting even the half returns of his 
total investments. The present Govemment had imposed 
a ban on the export of potato to Nepal and East Pakistan 
in 1997-98. The fanners have not been able to get the 
proper renHmerative pnce for their produce this year too
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owing to the lack of export opportunities. The rail wagons 
are not available at Farrukhabad despite the fact that it 
has both i.e. metre and broad gauge rail lines. Hence it 
poses a problem in sending the potato produced in the 
District to the other parts of the country.

It is my submission to the Qovemmont that the next 
potato crop is expected to be a bumper one, hence its 
export should be ensured in order to provide proper 
remunerative price to the farmers and provision should 
also be made for making separate railway wagons 
available for the District Farrukhabad. The state level 
concession for constructing new cold storages Instead of 
ongoing NABARD concession shouM be made avaitnble.

(vlll) Need to Accord Sanction to the>ropoaal of ttie 
Qovemment of Bihar for Ettat>llohment of an 
Industrial Development Centre In District 
Monghyr.

SHRI BRAHMA N A f^  MANDAL (Monghyr): the 
Monghyr disthct of Bihar comes under my parliamentary 
constituency. For establishment of Industrial devek)pment 
Centre in disthct Monghyr the State Qovemment of Bihar 
had in 1992-93 sent a proposal to Department of Industry 
of Union Government but even alter a lapse of six years 
the Union Government has not accorded sanction even 
today.

Monghyr is among one of the ancient cities. After 
independence Monghyr has become industrially backward 
day by day. The condition is that all cottage industries 
hove been ruined. Despite availability of skilled labourers 
and resources for industries, industries are in dilapidated 
condition. If the Govemment of India accord sanctton for 
setting up an Industrial Development Centre, the 
unemployed youth can get training and cottage industries 
could be devek>ped there.

Therefore. I urge the Minister of Industry that sanctkm 
may be accorded for establishment of Industrial 
Development Centre so that devek)pment pace of this
district could be accelerated.

(ix) Need for early conversion of Poona-Akola- 
Khandawa Metergauge Rail Line Into 
Broadgauge.

KUMARI BHAVANA PUNDLIKRAO GAWALI 
(Washim): Sir. it is my submission before you that 
Bhumipoojan ceremony of converting Poona-Akola- 
Khandawa metergauge rail line into broadgauge was 
performed by our former Minister of State in the Ministry 
of Railway in 1994. At that occasion the hon'ble Minister 
had said that the survey regarding gauge conversion of

the railway line has been completod. This metergauge 
wiH be converted into broadgauge very soon. Five years 
have passed but even now the process of gauge 
conversion has not yet atarted. This conversion is 
necessary in view of public intereat. As my constituency 
Waehim wNch has become a district in 1998 also falls 
on this Railway track. Thia conversion will lead to 
agricultural and industrial development of this newly 
fonned district. New industries wHI be established here. 
The industries will grow resulting in the development of 
agriculture also. Consequently the youth here will get 
employment and the self-employment will too get a boost 
from it Therefore it is my submission to this Govemment 
that Poona-Akola-Khandawa metergauge rail line shoukl 
be immediately converted intc broadgauge for the 
devetopment of this area and the country too.

(X) Need to provide Rnanclal Aaalatance to State 
Qovemment of U.P. to solve acuta drinking 
water problem In Banda and Chltrakut DIatrlcta.

SHRI RAM SAJIVAN (Banda): Sir. the Banda and 
Chltrakut districts of U.P. fail under Bundelkhand region. 
In both these districts of Bundelkhand there is acute 
shortage of drinking water. These areas are uneven, rocky 
and sunx>unded with hills. Due to rocks, digging wells is 
a very difficult task there and it is also a very costly 
affair. So, India Maric-2 handpumps are .mainly used to 
overconf>e the problem of drinking water. The rainy rivulets 
and ponds have dried up because the farmers have used 
the water to irrigate their fields. Tubewells capable for 
fetching more water have not been successful in those 
areas. Therefore, the supply of drinking water through 
tubewells is also not possible.

The people of the area denwnd for handpumps and 
village Group potable water achemea for aupply of water. 
But due to paucity of funds, the work of InstallatkHi of 
handpump and village Group potable water schemes are 
held up. During summer seaeon thie problem wiH beconoe 
more acute. Therefore, the Union Government is 
requeeted to make immediate anrangenrients to provkie 
funds directly to the sakJ districts for supply of drinking 
water or provkle funds to the State Govemment for this 
purpose so that the problem coukJ be solved.

(xl) Need to provide financial aaalatance to State 
Govemment of TamH Nadu to re|uvenate Central- 
State Seed Farm In Mel CtMfigam vIHage In 
Thlruvannamalal dietrlot.

{English]

SHRI D. VENUGOPAL (Tiruppattur): I urge upon the 
Union Agriculture Ministry to take up with the State to
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rejuvenate the Central-State Seed Farm In Mel Chengam 
village in Chengam Taluk of Thinjvannamalai district In 
my constitMency. The Seed fanm which is there for the 
past 30 years is in the area of ten thousand acres 
benefiting about thousand families.

Most of the agriculture lat>ourer6 are now above 40 
years and if the fami is closed they will find It difficult to 
fend for themelsves. In our agro-economy, seed Is an 
essential input. So, considering *the socio-economic 
compulsion, the Govemnrtent must help this farm to oin 
without losses.

The constraint now is indequate Inlgation facilitiee. 
Already there is a scheme to construct Kuppanatham 
Dam. I urge upon both the Union Ministries of Agrtoulture 
and Water Resources to take up this with the State 
Administration to help them, and If need be, to provide 
irrigation facilities to this seed farni. this Qovemment 
farm which is the lifeline to a thousand families in a 
backward area has been functk>nlng from 1971 and they 
should step into the new millennium with a rejuvenated 
vigour.

(xll) Need to set up another Commlaalon to probe 
1984 Antl-SIkh Riots

[Translation]

SHRI ZORA SiNGH MANN <Ferozepur): The Minister 
► of Home Affairs had made this announcement In the 

other House that the Govemment with the consensus of 
all political parties is ready to constitute another 
commission to probe 1984 riots. The need to form 
consensus has been so expressed because perhaps the 
Govemment does not want that such allegations may be 
levelled against it that it is harassing its political 
opponents. In this regard, I wouW like to say that right 
from the beginning Weology of our party is that those 
who are involved in this riot should get punishment. 
Today, after the lapse of 15 years the need to form 
another commission has arisen because those who are 
responsible for murder of thousands of innocent people 
are roaming freely

I urge the Ur>ion Government that this commission 
should be set up eariy and it should be asked to subnnit 
its report in a definite Wme so that those who are guilty 
rr>ay be punished.

30, 1921 {Saka) Statutory Resolution Re: Approval 566 
of Notification for Enhancing Rate 

of Customs Duty 

(Kill) NMd to take steps to Improve the condition of 
Tamil Nodu.

[English]

SHRI P.H. PANDHYAN (Tirunelveli): I want to draw 
the attention of the Govemment of India towards the
financial conditk>n in the State of Tamil Nadu.

(i) In Tamil Nadu, over 60 per cent of the 12,000
Panchayats have been enervated. People in
rural areas are without street lights, potable
water and such other bask: amenities and have 
been foroed to spend their days in darkness;

(ii) The schemes being implemented In Tamil Nadu 
by the TWAD Board have only been half- 
completed as approximately Rs. 100 crore, the 
balance amount due to the contractors, has 
remained unpaid for the last so many months. 
The contractors have stopped all further work;

(iii) Twelve per cent funding is given as subsidy as 
recommended by the Tenth Finance 
Commission apart from the subskly amount for 
registration which is offered to the Panchayats 
by the Govemment;

(iv) It is leamt that the registration subsidies and 
12 per cent subsidy as recommended by the 
Tenth Finance Commissk)n has not been given 
to Panchayats. Many Panchayat leaders say that 
the **nfuitching granf as subskly for House Tax 
collections has not been provided to the 
Panchayat.

I, therefore, request the Union Govemment to take 
stock of the financial situatkxi of the Govemment of TamN 
Nadu and take rennedial measures under the Constitutk>n.

15.43 hra.

STATUTORY RESOLUTION RE: APPROVAL 
OF NOTIRCATION FOR ENHANCING 

RATE OF CUSTOMS DUTY

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): Sir, I beg to move:

That in pursuance of sub-section (2) of section 8A 
of the Customs Tariff Act, 1975, read with sub
section (3) of section 7 of the said Act, this House
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hereby approves of Notification No. 127/99-Cu8tom8 
dated 1.12.1999 (G.S.R 793(E) dated 1.12.1999) 
which seeks to amend the First Schedule to the 
Customs Tariff Act, 1975 so as to enhance the 
rate of customs duty applicable to goods falling 
under sub-heading Nos. 1001.10 and 1001 20 of 
the said ScRedule from ‘Iree” to *50%*.

MR. SPEAKER: Motion moved:

‘‘That in pursuance of sub-section (2) of section 8A 
of the Customs Tariff Act, 1975, read with sub
section (3) of section 7 of the said Act, this House 
hereby approves of Notification No. 127/99-Customs 
dated 1.12.1999 (G.S.R. 793(E) dated 1.12.1999) 
which seeks to amend the First Schedule to the 
Customs Tariff Act, 1975 so as to enhance the 
rate of customs duty applicable to goods falling 
under sub-heading Nos. 1001.10 and 1001.20 of 
the said Schedule from Iree” to *50%”.

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir. I 
beg to move;

That at the beginning of the resolution, the following 
be added, namely,—

“Considering the adverse impact on the fanmers for 
Zero duty of import of wheat on OGL which had 
created an uncertainty m the farming community 
and" (1)

The entire nation is aware that this issue is related 
precisely to the large-scale wheat import in this country. 
At a time when the farn>ers are crying for their prk:es, 
are making their views clear before the Government, large 
scale wheat had been imported on the demand of both 
the rolling mills as well as a few trading communities. i 
am quite aware of the conditions imposed under the Exim 
policy. I was in the Ministry. I know how the Exim policy 
operates. I also know what is its obligation to WTO.

It 16 true that once we signed the WTO agreement, 
certain commodities have to be phase-by-phase brought 
from the restricted list to OGL. A few commodities have 
already been brought into the OGL. Wheat Is one of the 
commodities which was in OGL and whk:h is still in OGL. 
As per the WTO Agreement, it cannot go back to the 
restricted iist. What I would like to say Is, it is not a 
small issue. The item is now In OGL and the Government 
has no mechanism to control It and thus protect the 
farmers.

I do not know whether that practice is still alive or 
not but eariier the practice was, whenever an urgency is 
felt for Import of any item, especially an agricultural 
commodity, two things will happen. One, a Cabinet 
Appraisal Note will come from the nodal Ministry. Second, 
the Appraisal Note is diecusaed in the Cabinet and the 
Government decide on the action; either to bring the 
material into the country or do not encourage its import. 
As I understand. In case of agricultural commodities, the 
Ministry of Agriculture every quarteriy used to apprise the 
Govemment about the prospects of the crop keeping in 
view the climatic conditions like drought, heavy monsoon, 
moderate monsoon etc.

Secondly, the nodal agency - in this case, the Food 
MkiMry. has to appraise the positk3n of the buffer stock 
before the crop is available, expected posltk>n of the 
buffer stock after the crop is available and then, they 
recommend or they apprise or they alert or they make 
an alamr) to the Govemment about the need to make 
further an^ngements. Now-a-days, of course, to prevent 
inflatton and to make more wheat available in the country 
and to keep the price level under check, sometimes the 
Govemment do adopt some nnechanlsm.

MR. SPEAKER: Shri Dasmunshi, please be brief.

SHRI PRIYA RANJAN DASMUNSI: Sir, this is not 
merely an amendment. This is a matter of concern for 
the country. This is the reason why I took it up. On the 
other day when the hon. Finance Minister made this 
declaration, he assured that it would be taken up and 
discussed and Shri Pramod Mahajan had also assured' 
in the House that it would be discussed. That is why I 
have moved this amendment and my amendment is not 
bad.

Sir, why did the Govemment deckJe to impose 50 
per cent import duty at this stage? 1 have positive 
information tha: the Commerce Ministry has nothing to 
do with it, except to respond and respect the list of Exim 
Poficy. They can do nothing more than that. But the 
principal monitoring agency which is the Food Ministry In 
this case, after consulting the Finance Ministry and 
Agriculture Ministry, do come to the Govemment and 
apprise the Govemment as to whether famneri will face 
adverse situation if import of wheat on zero duty under 
OGL is allowed to continue. But the wheat Import had 
continued right from the day of the dissolution of the 
12th Lok Sabha and during the period of election 
campaign - I am not saying the period of election, but 
the election process had started eariier-and several 
complaints from the farming community and others luiii 
appeared In the media asking the Govemment not to 
encourage it. I am not saying that the Govemment couW
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have prevented the import. It could not have done that 
because It is under OGL, but what the Government could 
have done is. it could have put a restriction, by imposing 
th^ Import duty in time.

Why did the Government - the question is very 
important— allow the import of wheat all these day^7 At 
the fag end, the Govemment came out with a statement 
that the buffer stock position is such that it cannot cope 
up with the situation. It had stated that there is no room 
even to keep wheat and it had also stated during the 
election campaign that the agricultural prospect in the 
country is very bright.

[Translation]

The production of wheat is so high, that never before 
this much wheat had been produced by the country. They 
had used this statement to seek votes, but even after 
such high production, the wheat was imported 
...(interruptions)

[Engiish]

MR, SPEAKER: Shri Dasmunshi. please conclude. 
We had passed such Resolutions earlier even without 
any discussion in the House.

SHRI PRIYA RANJAN DASMUNSI: Sir, the 
amendment is very much related to the issue. I need 
your protection in this matter. The issue was raised not 
only inside the House, but also outside the House and 
there are only two speakers on this amendment, including 
me and Shri Varkala Radhakrishnan.

Sir, why was this amendment brought? I must justify 
the moving of my amendment. The Govemment owes an 
answer to the entire nation as to why the Govemment 
imposed the import duty only now. The Govemment had 
stated that they had taken this step by considering the 
adverse impact on the farmers of zero duty import of 
wheat under OGL which had created uncertainty In the 
fanning community. So, what is wrong In accepting my 
amendment? Does the Govemment not agree that tt has 
an adverse impact on the farmers of our country? Have 
the Government come to the conclusion that there is no 
adverse impact on the farmers? The buffer stock was 
good. So, either the Govemment Ingnored the appraisal 
of the Agriculture Ministry in the Cabinet or the 
Government was kept in the dark about the requirements 
of the Food Ministry or about the appraisal of the Food 
Ministry or despite knowing that there is abundant wtwat 
available in the country, the Govemment kept quiet without 
imposing the import duty in time. So, if the hon. Minister 
accepts my amendment and incorporates the whole

substance of It, I think, the famwrs will be happy that 
the Govemment has, at least, accepted their concern. It 
is not an amendment critk̂ ising the Qovemmont; it is an 
amendment making the Govemment more Invoh/ed with 
the concern of the farmers. I think, the hon. Minister 
would accept my amendment.

SHRI VARKALA RADHAKRISHr4AN (ChimylnWI): Sir,
I beg to move:

That in the resolution,—

for “50%*'

Sut)stitute -100%- (2)

The import poltey folk)wed by the Government of Indtai 
is quite deterimental to the Interests of the farmers. It 
can be illustrated by the sufferings of the coconut-growm 
in Kerala due to an excessh/e Import pdk^. Copra and 
coconut-oil have been Imported without any restrlctkm. 
With the result, the home productk>n has been adversely 
affected and the coconut-growers are put to starvatkMi In 
my State, Kerala.

Kerala is also the major producer of rubber. The 
import polk^ has adversely affected the import of rubber 
also. Twenty-two lakhs of coconut-growers and rubber- 
growers are put to starvation because of the wrong import 
policy of the Central Govemment. It is very strange. I do 
not understand the logk: behind It. As the Import duty on 
caprolactam has been reduced, the Fertilizers and 
Chemk:als industry in Kerala is fadng closure. The manure 
produced in FACT Is not being sold; it Is being kept 
there without being sold because you have unnoessarlly 
reduced the import duty on caprolactam. The product of 
FACT could not be sold In the market. An Industrial 
concern, whtoh was started long before, even during the 
British period, and having a k>ng history behind It, Is now 
facing ck>sure because of your wrong Import policy.

Now, you have realised that you have aUowed free 
Import of wheat, which has adversely aNected the farmers 
throughout India and now you are compelled to Impoee 
50 per cent duty on Import of wheat. I say that It must 
be increased to one hundred per cent because I am 
opposed to all kinds of Import whk;h adversely affect the 
home products. So, I request the hon. Minister to accept 
my anoendment and raiee It to 100 per cent. Your knport 
policy, which is detrimental to the interests of the people 
and detrimental to the Interests of the farmers, will turn 
against you one day or the other and put you in 
difficulties.

With these words, I appeal to the hon. Minister to 
accept my amendment.
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[Translation]

THE MINISTER OF CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR): Mr. 
Sf̂ 'oaker, Sir, the main objection in regard to the imposition 
of import duty is that why was it not imposed on time, 
and why did the Govemment continue to allow the import 
of wheat all these days? I am quoting the figures of last 
3-4 months. In May, 1999 only 53 thousand tonnes; in 
June 1999, 89 thousand tonnes; In July 1.62 lakh tonnes, 
in August 3.03 lakh tonnes; in Septemt>er 3.64 lakh tonnes 
and in October 4.02 lakh tonnes wheat was imported. 
The wheat production in this country is 720 lakh tonnes, 
and we procure 126 lakh tonnes. In proportion to our 
total wheat production, the import of 3-4 lakh tonnes of 
wheat is meagre. But inspite of it. as soon as August- 
September approached, it was felt that import figures had 
risen from 3 to 3.5 lakh tonnes and 3.5 lakh tonnes to 
4 lakh tonnes the measures were taken to discourage 
import. Therefore, it is not appropriate to say that it was 
delayed. It has not been delayed at all.

SHRI PRIYA RANJAN DASMUNSI: You just said, 
that you came to know about it in August.

[English]

Why did you not do it in August? Sir. he is admitting 
that during August he failed and it was wrong. Why did 
he not impose duty at that \\me7...(Interruptions)

[Translation]

SHRI SHANTA KUMAR: Mr. Speaker. Sir. the report 
in regard to innport of three lakh tonnes of wheat reached 
the Govemment at the end of August. Similariy, the report 
about import in September also reached us at the end of 
September. You can sunmise from this fact, that today I 
am quoting the figures of whMt Imported in August, but 
that report reached the Qovsmment after one month, 
immediately after that this programme was 
prepared... (Internjptions)

[English]

SHRI PRIYA RANJAN DASMUNSI: Sir, I need your 
protection. The Minister cannot mislead In this manner. 
He has admitted that they had failed in August and 
September. Why did they not impose the duty at that
time?

MR SPEAKER: Shri Dasmunsi. let the Minister 
complete first.

[Translation]

SHRI SHANTA KUMAR: Mr. Speaker. Sir. the wheat 
production of the country Is 720 lakh tonnes. The import 
of wheat has not begun now. It is continuing for many 
years. It has not begun just now, the import is continuing 
since your tenure. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: If you hokJ full 
debate on this, we will tell you in detail how it was 
imported.

SHRI SHANTA KUMAR: We took the decision by 
antrclpating the bss which could have been incurred by 
the country due to its import. I would like to draw the 
attention of the House towards the fact that on 1st 
October, 80 lakh tonnes of wheat was in buffer stock, 
and It wouM have been more than 106 lakh tonnes on 
April 1 and the buffer stock nonn on April 1 is 40 lakh 
tonne. Had we not tried to dispose of the wheat, we 
would have been having 106 lakh tonnes of wheat in 
buffer stock on April 1, 2000. Then there would have 
been'^two options with ue-^lrst is that we should not 
have procured wheat, because we would have enough 
wheat In buffer stock. We had invested Rs. 7000 crore 
in It. Had we not imported wheat, it could have adversely 
affected farmers, and had we imported, it could have 
adversely affected the Govemment. Therefore, no other 
decision could have been better than this. The decision 
taken by the Govemment is abosolutely right and timely 
also. The decision of imposing import duty has 

' discouraged imports, and due to this we have been able 
to save foreign exchange. On April 1. we will be having 
no buffer stock of wheat. And we will prepare for the 
procurement. Mr. Speaker. Sir, the expenditure to preserve 
buffer stock is Rs. 4 crore daily. And the day I took this 
decision. I thought the opposition will congratulate us and 
thank us. In today’s circumstances, no other decision 
coukj have been better than this. But the opposition has 
formed the habit of opposing everything, just for the sake 
of oppoaing. Therefore, you are opposing us. No other 
decision could have been better than this. It has benefited 
the farmer, Food Corporation of India, our country and 
the consumer. I wouki like to state that no other decision 
could have been better than this in regard to wheat.

SHRI PRIYA RAf^AN DASMUNSI: If you are so 
much concemed about the welfare of the farmers, then 
you should have no objection to this amendment, because 
you have taken this decision In view of the welfare of 
the farmers and we too are doing this In view of welfare 
of the farmers. Why do not you agree to It. what objection 
do you have?
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[English]

MR. SPEAKER: Shri Priya Rar\jan Dasmunsi. are you 
withdrawing your amendment?

SHRI PRIYA RANJAN DASMUNSI: No, Sir, I am not 
withdrawing.

MR. SPEAKER: The question is:

That at the beginning of the resolution, the following 
be added,—

“Considering the adverse impact on the farmers for 
Zero duty of import of wheat on OQL which had 
croated an uncertainty In the farming community 
and” (1)

The motion was negatived.

[Translation]

SHRI PRIYA RANJAN DASMUNSI: The Minister of 
Finance has said \yBS...(lntBrruption8)

[English]

MR. SPEAKER: Shri Varkala Radhakrishnan, are you 
withdrawing your amendment?

SHRI VARKALA RADHAKRISHNAN: No, I am not 
withdrawing, Sir.

MR. SPEAKER: The question is:

“That in the resolution,—

for -50%"

substitute *100%" (2)

The motion was negatived.

MR. SPEAKER: The question Is:

“In pursuanje of sub-section (2) of section 8A of 
the Customs Tariff Act, 1975, read with sul>section 
(3) of section 7 of the said Act. this House hereby 
approves of Notification No. 127/99-Customs dated
1.12.1999 (G.S.R. 793(E) dated 1.12.1999) which 
seeks to amend the first Schedule to the Customs 
Tariff Act, 1975 so as to enhance the rate of 
customs duty applicable to goods falling under sub
heading Nos. 1001.10 and 1001.20 of the said 
Schedule from “free* to “50%".

SHRI PRIYA RANJAN DASMUNSI: Sir, since the 
Govemment has betrayed the interests of the farmers In 
a dandeetine manner, and since they dkd not take action 
in time, we are walking out in protest of that.

15.59 hrs.

At this stage, Shri Priya Ranjan Dasmunsi and some 
other hon. Members left the House.

[TranalaHon]

DR. RAGHUVANSH PRASAD SINGH (Vaishali): In 
the protest, we are making walk out.

15.59 hrs.

Dr. Raghuvansh Prasad Singh and some other hon. 
Members then left the House

16.00 hrs.

[English]

RESOLUTION RE: APPOINTMENT OF 
RAILWAY CONVENTION COMMITTEE

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): Sir, on behalf of 
Kumari Mamata Banerjee I beg to move:

That this House to resolve that a Parliamentary 
Committee consisting of twelve Members of this 
House, to be nominated by the Speaker, be 
appointed to review the Rate of Dividend which is 
at present payable by the Indian Railways to the 
General Revenues as well as other andllaiy matters 
ki connectkm with RaHway Fkiance vis-a-vis General 
Fkiance and to make recommendatkm thereon.”

MR. SPEAKER: The question is:

*That this House do resolve that a Parliamentary 
Committee consisting of twelve Members of this 
House, to be nominated by the Speaker, be 
appoined to review the Rate of DMdend which is 
at present payable by the Indian Railways to 
the General Revenues as well as other ancillary 
matters In connection with Railway Finance vis-a- 
vis General Finance and to male recommendatk>ns 
thereon."

The motion was adopted.

The motion was adopted.
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RESOLUTION RE: RECOMMENDATION TO 
RAJYA SABHA AGREEING TO ASSOCIATE 

THEIR MEMBERS WITH THE RAILWAY 
CONVENTION COMMITTEE

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): Sir, on behaH of 
Kumari Mamata Banerjee I beg to move:

That this House do recommend to the Ri4y> Sabha 
to agree to associate six Members from the Rajya 
Sabha with the Parliamentary Committee to review 
the Rate of Dividend which is at present pav*able 
by the Indian Railways to the General Revenues 
as well as other ancillary matters in connection with 
Railway Finance vis-a-vis the General Finance and 
to make recommendations thereon and to 
communicate the names of the Members so 
appointed to this House."

MR. SPEAKER: The question is:

“That this House do recommend to the Rajya Sabha 
to agree to associate six Members from the Ra|ya 
Sabha with the Parliamentary Committee to review 
the Rate of Dividend which is at present payable 
by the Indian Railways to the General Revenues 
as well as other ancillary matters in connection with 
Railway Finance vis-a-vis the General Finance and 
to make recommendations thereon and to 
communicate the names of the Members so 
appointed to this House."

The motion was adopted.

MOTION RE: REFERENCE OF PROTECTION 
OF PLANT VARIETIES AND FARMERS’ 
RIGHTS BILL TO THE JOINT COMMITTEE

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): Sir, I beg to move:

That the Bill to provide for the es^lishment of an 
Authority to give an effective system for protection 
of the rights of plant breeders and fanmeiB, and to 
encourage the development of new varieties of 
plants, and to give effect to sub-paragraph (b) of 
paragraph 3 of aiticle 27 of Part II of the Agreement 
on Trade Related Aspects of Intellectual Property 
Rights, be referred to a Joint Committee of the 
Houses consisting of 30 members, 20 from this 
House, namely:—

1. Dr. Baliram

2. Shri Ajay Chakraborty
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3. Shrimati Kailatho Devi

4. Shri G. Putta Swamy Gowda

5. Shri Suresh Ramrao Jadhav

6. Shri Raghuveer Singh Kaushal

7. Dr. Ramkrishna Kusnuiria

6. Shri Jagannath Malltok

9. Shri Kamal Nath

10. Dr. Rar l̂t Kumar Panja

11. Shri Anna Saheb M.K. Patll

12. Shri Sharad Pawar

13. Shri Nawal Klshore Rai

14. Shri Chandra Bhushan SIrtgh 

16. Shri Ram Praaad Singh

16. Shri Shankar SInh Vaghela

17. Shri Ummareddy Venkateswariu

16. Shri Sahib Singh Vemia

19. Shri Mahboob ZahedI

20. Shri NItish Kumar

and 10 from Rajya Sabha;

that in order to constitute a sitting of the Joint 
Committee the quorum shall be one-third of the 
total number of members of the Joint Committee;

that the Committee shall make a report to this 
House by the last day of the first week of the next 
Ssssion;

that In other respects the Rules of Procedure of 
this House relating to Parilamentary Committees 
Shan apply with such variations and modlfk^tions 
as the Speaker may make; and

that this House do recommend to Rajya Sabha 
that Rajya Sabha do join the said Joint Committee 
and communteate to this House the names of 10 
nrambers to be appointed by Rajya Sabha to the 
Joint Committee.*
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MR. SPEAKER: The question is:

•That the Bill to provide for the eetabiiihment of an 
Authority to give an effective system for protection 
of the rights of plant breeders and farmers, and to 
encourage the development of new varieties of 
plants, and to give effect to sub-paragraph (b) of 
paragraph 3 of article 27 of Part II of the Agreement 
on Trade Related Aspects of Intellectual Property 
Rights, be referred to a Joint Committee of the 
Houses consisting of 30 members. 20 from this 
House, namely:—

1. Dr. Baliram

2. Shri Ajay Chalcraborty

3. Shrimati Kailasho Devi

4. Shri G. Putta Swamy Gowda

5. Shri Suresh Ramrao Jadhav

6. Shri Raghuveer Singh Kaushal

7. Dr. Ramkrishna Kusmaria

8. Shri Jagannath Mallick

9. Shri Kamal Nath

10. Dr. Ranjit Kumar Panja

11. Shri Anna Saheb M.K. PatM

12. Shri Sharad Pawar

13. Shri Nawal Kishore Rai

14. Shri Chandra Bhushan Singh

15. Shri Ram Prasad Singh

16. Shri Shanker Sinh Vaghela

17. Shri Ummareddy Venkateswartu

18. Shri Sahib Singh Venna

19. Shri Mahboob Zahedi

20. Shri Nitish Kumar

anti in frnm Rmva Sabha:
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that in order to constitute a sitting of the Joint 
Committee the quorum shall be one-third of the 
total number of members of the Joint C^pmittee;

that the Committee shall make a report to this 
House by the last day of the first week of the next 
Sesskm;

that in other respects the Rules of Procedure of 
this House relating to Parliamentary Committees 
shall apply with such variations and modifications 
as the Speaker may make; and

that this House do recommend to Rajya Sabha 
that Rajya Sabha do join the said Joint Committee 
and communicate to this House the names of 10 
members to be appointed by Rajya Sabha to the 
Joint Committee.”

The rrwtion was adopted.

MOTION RE: REFERENCE OF CENTRAL 
VIGILANCE COMMISSION BILL TO 

JOINT COMMITTEE

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES, AGRO AND RURAL 
INDUSTRIES. M INISTER OF S TA TE  IN TH E 
DEPARTM ENT OF PERSONNEL AND TRAINING, 
DEPARTM ENT OF PENSIONS AND PENSIONERS 
WELFARE OF THE MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRIMATI VASUNDHARA RAJE): Sir. I 
beg to move:

That the Bill to provide for the constitution of a 
Central Vigilance Commission to inquire or cause 
inquiries to be conducted Into offences alleged to 
have t>een committed under the Prevention of 
Corruptk>n Act, 1988 by certain categories of pubik; 
sen^ants of the Central Govemment. corporations 
established by or under any Central Act, 
Government companies, societies and local 
authorities owned or controlled by the Central 
Govemment and for matters connected therewith 
or incidental thereto, be referred to a Joint 
Committee of the Houses consisting of 30 members, 
20 from this House, namely:—

1. Shri Raashid Alvi

2. Shri Pawan Kumar Bansal

3. Shri R.L Bhatia

4. Shri Samar Chowdhurv
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[Shrimati Vasundhara Raje)

5. Shrimati Bhavnaben Chikhalia

6. Shri Priya Ranjan Dasmunsi

7. Shri Ananth Mahadeoppa Gudhe

8. Maj. Gen. (Retd.) Bhuwan Chandra Khanduri

9. Shri C. Kuppuswamy

10. Shri Bhartruhari Mahatab

11. Shri M.V.V.S. Murlhy

12. Shri P.H. Pandiyan

13. Shri Sharad Pawar

14. Shri Anadi Charan Sahu

15. Dr. Nitish Sengupta

16. Shri Maheshwar Singh

17. Dr. Raghuvansh Prasad Singh

18. Shri Balaram Singh Yadav

19. Shri Devendra Prasad Yadav

20. Shrimati Vasundhara Raje

and 10 from Rajya Sabha;

that in order to constitute a sitting of the Joint 
Committee the quorum shall be one-third of the 
total number of members of the Joint Committee:

that the Committee shall make a report to this 
House by the last day of the first week of the next 
Session;

that in other respects the Rules of Procedure of 
this House relating to Parliamentary Committees 
shall apply with such variations and modifications 
as the Speaker may make; and

that this House do recommend to Rajya Sabha 
that Rajya Sabha do join the said Joint Committee 
and communicate to this House the names of 10 
members to be appointed by Rajya Sabha to the 
Joint Committee."

MR. SPEAKER; The qu^tioh Is:

"that the Bill to prbvfde for the condition of a 
dehtral Vij^lance Comnii^ron to Inquire or cause 
Inquiries to be conducted Into offences alleged to 
have been committed under the Prevention of 
Corruptibn Act, 1988 by certiln caidQorllBS of publte 
Mrvants of the Central Government, coirj^ratlons 
established by or under any Central Act, 
Government companies, societies and local 
aiJthorities owned or controfled by the Central 
Government and for mailers connected therewith 
or incidental thereto, be referred to a Joint 
Committee of tfie Houses conslMng of 30 members. 
20 from this House, nanoely:—

1. Shri Raashid AIvi

2. Shri Pawan Kumar Bansal

3. Shri R.L. Bhatia

4. Shri Samar Chowdhury

5. Shrimati Bhavnaben Chikhalia

6. Shri Priya Ranjan Dasmunsi

7. Shri Ananth Mahadeoppa Gudhe

a. Maj. Gen. (Retd.) Bhuwan Chandra Khanduri

9. Shri C. Kuppuswamy

10. Shri Bhartruhari Mahatab

11. Shri M.V.V.S. Murthy

12. Shri P.H. Pandiyan

13. Shri Sharad Pawar

14. Shri Anadi Charan Sahu

15. Dr. Nitish Sengupta

16. Shri Maheshwar Singh

17. Dr. Raghuvansh Prasad Singh

18. Shri Balaram Singh Yadav

19. Shri Devendra Prasad Yadav

20. Shrimati Vasundhara Raje
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and 10 from Rajya Sabha;

that in order to constitute a sitting of the Joint 
Committee the quorum shall be one-third of the 
total number of members of the Joint Committee:

that the Committee shall make a report to this 
House by the last day of the first week of the next
Session;

that in other respects the Rules of Procedure of 
this House relating to Parliamentary Committees 
shall apply with such variations and modificattons 
as the Speaker may make; and

that this House do recommend to Rajya Sabha 
that Rajya Sabha do join the said Joint Committee 
and communicate to this House the names of 10 
members to be appointed by Rajya Sabha to the
Joint Committee."

The motion was adopted.

16.05 hrs.

DISCUSSION UNDER RULE 193 

Re: Functioning of Prasar Bharatl

[English]

f^R. SPEAKER: Now. we wiU taka up the discussion 
under Rule 193. I appeal to the hon. Members that we 
have to complete this discussion today Itself.

SHRI S. JAIPAL REDDY (Miryalguda): Today, once 
again, I rise to speak on Prasar Bharatl, whwh has been 
paralysed in its functioning, more In sorrow than In anger 
because the functioning of Prasar Bharatl has been 
subverted deliberately and malignantly and consistently. 
The BJP-led Qovemment has given three l&B Ministers 
in less than two years, and they spoke in different vowes. 
But may I also hasten to add that there was a cynwal 
common pattem to all their actions in regard to Prasar 
Bharati.

When my good friend. Pramod Mahtyanji. was the 
Minister of Information. I used to be quite comfortable 
with him because of his disarming political candour. He 
thought, that the Government must have its own channel 
now that there are private channels. I am not as 
comfortable with Shri Jaitley because he talks very sweetly 
about liberalism; I am afraW. he is no less a slippery 
customer.

Before I deal with the various bk>ws that were so 
mercilessly dealt to Prasar Bharatl by the BJP-led 
Government, may I go into the history of this Board? 
May I also deal with the first principles of democracy? 
The Charter of Canadian Corporation starts with the 
famous words, Th e  air belongs to all of us". It was 
Jawaharlal Nehru, way back in 1948, speaking In the 
Constituent Asseiribly, who desired that the All India Radio 
shouW, in due course, approximate to the BBC. At that 
time, we did not have Ooordarshan.

There was a Committee headed by Chanda in 1960s, 
whk;h recommended an autonomous corporation for All 
India Radio. After 1977, there was Verghese Committee 
Report, which also recommended an autonomous 
corporation for both All India Radio and Doordarshan. 
When the Congress came back in 1980. the Congress 
Government also appointed two Committees. One was 
Joshi Committee, the other was Parthasarathy Committee. 
One thing that is common to all these Committee reports 
was, each one of them recommended formation of an 
autonomous corporation. It was because of the consensus 
that had been evolved in the country over years and 
decades through so many expert committee reports that 
Parliament of India couM pass the present Act, the Prasar 
Bharati Act, 1990 unaninrK>usly in both Houses.

Sir, the hon. Minister, who is a noted lawyer, is well 
aware of the historic judgement delivered by the Supreme 
Court in 1995. The Supreme Court, anwngst other things, 
said:

“In the interest of ensuring plurality of opinions, the 
broadcasting media cannot be allowed to be under 
a nK)nopoly of anyone— be it the monopoly of 
Government or of an individual body or 
organisation. Government control, in effect. Is not 
conducive to the free expression of contending 
viewpoints”.

After this Supreme Court judgement, I do not think, 
anybody has an optk>n but to confer optimal statutory 
autonomy on both Akashvani and Doordanhan.

Sir, I happened to become a Minister. I was there 
only for a few months. When I became a Minister, the 
first statement I made was that my job would be to 
render rriyself jobless. I do not think that our democracy 
is so backward to need the Ministry of Information and 
Broadcasting. In fact, in no advanced country In the world 
do we have any Ministry called the Information and 
Broadcasting. I am really happy that my good friend. 
Shri Arun Jaitley. has been given another portfolio, 
namely, the Disinvestment If he was unemployed, he 
would have kept meddling in All India Radio and
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Ooordarshar. I hope, because ol the additional portfolio, 
he would not be tempted to do that. Being an optimist. 
Mr. Speaker. Sir, I should not be faulted for hoping 
against hope.

Sir. one charge that has been levelled against me is 
that I got the Prasar Bharati Board constituted towards 
the end of my tenure as a Minister. I would like to set 
the records straight. I made this point repeatedly but 
some people are unwilling to leam, therefore, I am obliged 
to repeat.

Sir, I became a Minister on May 1. and made all 
these statements. I notified the 1990 Act on 22nd July. 
1997 and said that the Prasar Bharati Act would become 
operational from 15th of September. 1997. So, it was not 
a step taken overnight but it was a step taken after a 
due process. Then, an Ordinance was promulgated on 
30th October. 1997. At that time, at least nobody in the 
world knew that the Jain Commission Roport would be 
leaked and our Govemment would come under a cloud. 
The Ordinance was promulgated on 30th October, 1997. 
The Government wrote to the Chaimi^an of the Selectton 
Committee, namely the Vice-Presklent, to go about the 
business of selecting persons. The hon. Minister knows 
full well that the selections made by the Selection 
Committee are final and binding on the Govemment. The 
Government has no role to play in the matter at all.

Sir. be that as it may. Then, the BJP led Government 
came to power at the Centre. What did it do? It wanted 
to get rid of Shri Gill. I am neither attached to Shri Gill 
nor do I contend that he was the only competent man. 
There may be other equally competent persons.

I cannot help but refer to the manner in whksh Shri 
Gill was removed. Before the Parliament was adjourned, 
for the first time in the history of free India, 124 Members 
of Rajya Sabha wrote a letter to the Prime Minister of 
India, with a copy to the President of India, that they 
would oppose this amendment. The Bill was not 
deliberately taken to Rajya Sabha. After Parliament was 
adjourned, they promulgated an ordinarwe.

There is a tendency to equate this ordinance with 
the ordinance I promulgated. When I promulgated the 
ordinance, because of the support lent by the Congress 
Party we had the support in both the Houses. I consulted 
the Congress Party's leader. Secondly, there is nothing 
wrong in promulgating an ordinance. But they dkj not 
produce it before the House. They may turn around and 
ask, ‘Did you produce?' I did not because I could not. I 
was not around to produce the ordinance before

Parliament. But they were around. They promulgated the 
ordinance and threw out, the Chief Executive Officer. But, 
the l&B Minister never turned in Parliament with the 
ordinance. This is a biggest fraud played on the 
Constitutk>n, having regard to the manner in which Rajya 
Sabha was deliberately bypassed.

Okay, Shri Gill is not indispensable, but somebody 
else could hae been appointed. Nobody has been 
appointed. Two years were completed. Two members of 
the Board had to be retired. I was told on April 1. 1999; 
subject to confirmation by the Minister, I am not supposed 
to know what is transpiring in his Ministry that there was 
a notifk:atlon to the effect that two of the six members of 
Prasar Bharati Board would be retired through a neutral 
process of drawing of lots. One, of course, was elevated 
as Governor. I do not know what happened to this 
notification. On one fine morning, two people were 
handpicked —  Prof. Romilla Thapar and Shri Rajendra 
Yadav.

To call Prof. Romilla Thapar no more than a Leftist 
is to indulge in intellectual violence, analytical vulgarity 
and academic obscenity. Prof. Romilla Thapar, ironically, 
ten days before she was removed, was honoured with 
the Felk)wship of the British Royal Academy, the highest 
honour the Great Britain can confer in the area of social 
sciences. The first Indian to receive this honour was Prof. 
Radhakrishnan. The other Indians who received this 
honour include such people like M.N. Srinivas. the founder 
the Indian sociology, who passed away recently and Prof. 
K.N. Raj. the doyen of Indian economists Prof. Romilla 
Thapar Is an HiteniationaHy aoclaimad historian. They heap 
humiliation on a person of this stature! They see red In 
every bush. They are practising McCarthylsm. Shri 
Rajendra Yadav is nothing more than a Leftist for them. 
Okay, they are. of course, benighted leftists who need to 
be consigned to the dustbin of history because the 
blessed BJP is in power. What else can be done?

What else can be done? But what did they do with 
the other people? Prof. U.R. Rao has been found fit for 
only four-year term. Do we have a more eminent Space 
Scientist who had hands on experience with 
communk^ons? Who had nwre to do with the INSAT 
than Prof. U.R. Rao? May I enlighten the Minister that 
Prof. U.R. Rao received the prestigious International Award 
from the Association of International Aeronautk» for his 
magnum opt/s? He wr;ote on the social Applteations of 
Space Technology. He was only given a four-year termi

Shri Abid Hussain who distinguished himself as a 
bureaucrat, as a diplomat who is now serving as a 
rapporteur on the UN Human Rights Commission has 
been consklered fit for only four-year term. Does It behove
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any Government Inflict this kind of mortification on men 
of our eminence? They were, at least, kind enough to 
Shri Verghese. They gave him a six-year temi but they 
kept one six-year vacancy unfilled delik>erately. For whom.
Sir?

Now, Mr. Speaker. Sir. we have a Prasar Bharati 
Board. What a phantom Board we have! We have an 
acting Director-General, Doordarshan, we have an acting 
Director-General of All India Radio, we have an acting 
Chief Executive Officer. Nothing against the present Chief 
Executive Offk:er. He is an excellent offk:er. But he is an 
Additional Secretary to the Government of India. That is 
my complaint. There is no Chairman. Shri Nikhil 
Chakraborty was also condemned as a Leftist though he 
was the doyen of Indian joumalists be that as It may. he 
passed away. Sir. they did not deem it fit to fill the 
vacancy of Chairman. They have not framed the mles so 
far under the Prasar Bharati Act. This is an act of 
deliberate omission. They are guilty of masterly lnactk>n.

Mr. Speaker, Sir, this Government is not only willing 
to wound but willing to kill. But they are unable to do so 
because they do not have majority in the Rajya Sabha. 
If it could, it wouki have rolled back the Prasar Bharati 
into the Bay of Bengal. What are they instead? It Is 
stifling. The Infant is being stifled. If the infant is stifled 
in this manner, the growth of this institution would remain 
retarded.

Therefore. I said. Mr. Speaker, Sir, I am speaking 
more with agony because there is no point in losing 
temper on people who cannot be credited with sensitivity. 
Now, our Minister came out with a new proposition that 
‘there must be persons only drawn from the Media.’ It 
was said in the past, The war is much too important to 
be le« to the Generals. The Prasar Bharati is much loo 
important to be left to the Media experts.’ There must be 
experts drawn from different disciplines to facilitate, what 
should I say, cross-fertilization of Ideas. They must have 
people from different disciplines. It is never too late. Why 
I am saying so, why I am wasting my breath, because 
It is not too late to resurrect this body. And now, an 
orchestrated campaign has been unleashed to say that 
the Prasar Bharati Board has failed. You never alk>wed 
it to function. It was never fully constituted. You have 
been trying to sabotage It from the word go and from 
the day one.

Shri Amn Jaitley. being a professwnal lawyer, is fond 
of his own professionalism. None is opposed to 
professionalism. But professtonalism at what level? It may 
be there at the level of functioning but not at the level 
of the members of Prasar Bharati. I am happy to find Dr. 
Nitish Sengupta here who sensed a committee. He is

also one of those who headed one Conwnittee. I should 
say in fairness to him that he made many useful 
recommendations. I drew upon some, of the 
recommendations. I am refening to those things when I 
promulgated an Ordinance. I hope our hon. Minister will
rove my fears to be liars. In the name of
professinalisation. he may try to indulge in saffronisation. 
That is my solid fear. I want to enquire with our non-BJP 
partners of NDA as to why none of them has been given 
HRD portfolio. Home Ministry or IB. Dear fhends, please 
wake up and realise that none of you are considered fit 
for these portfolios. You cannot be tnjsted to carry on 
the Agenda.

SHRI KHARABELA SWAIN (Balasore); Do you want 
us to leam just to cross over to Congress just as you 
have leamt to cross over to Congress? Are you asking 
everyt>ody to go there or what? Do you want us to do
just as what you have done?

SHRI S. JAIPAL REDDY: Some interventions are 
treated with benign neglect. Our hon. Minister may say 
Prasar Bharati is on trial. Through you I would like to tell 
him that it is not Prasar Bharati which is on trial. It is the 
Minister who is on trial. It is you who are in the dock.
I hope at least now he will rise to the collective call of 
the country and liberate the electronic media from the 
Government’s stranglehold.

I can give exanrtples galore when the Government 
intervened, not during his Ministry, but at the time of his 
predecessor. But I do not want to waste the time of the 
House. I am dealing with the principle. Therefore. I want 
the hon. Minister to rise to the occasion and see that 
this infant is allowed to gon̂  ̂ at Its natural pace and our 
hon. Minister should also realise that we have the largest 
network In the worid. tf you think the Government must 
have Its own Channel, then you must have your own 
newspaper. You can start your own nev^aper, but you 
will not find newspaper readers. Therefore, please recover 
from your ancient background because you are living in 
BC wNIe we are nrraving into the third millennium. I hope 
through intemet, you will be able to travel into third
millennium abng with all of us.

DR. NITISH SENGUPTA (Contai): Mr. Chairman, Sir. 
thank you very much for giving me this opportunity.

Since Shri S. Jaipal Reddy referred to the Committee 
which I headed on Prasar Bharati, which happened to be 
the last of the many Committees on the subject, I wouM 
like to give a brief background. That Committee was set 
up whan Shri P.A. Sangnria was the Minister of Infonmatkm 
and Broadcasting. I still remember the day when he called
me to head that Committee. I said, *Look, I am not a
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mediaperson. Why are you troubling me', to which he 
said, ‘No, I want someone like you, a management expert, 
an administration expert to tell us where the Act has
gone wrong.’

Let me come to the background of 1990, till which 
time Doordarshan had a monopoly. That was why the 
question of autonomy became ten̂ ibly important. The 
Verghese Committee and all the other Committees felt 
that since the Government had the uncontrolled power 
over news and current affairs; the politk:al party in power 
could always take an unfair advantage of the complete 
control over Doordarshan and All India Radio. Therefore, 
autonomy was desirable. But by one of those paradoxes 
in history, Doordarshan k)st that monopoly power almost 
before the ink was dried on the Prasar Bharati Act.

You will recall that the role that CNN played when 
the Kuwait-Iraq conflict erupted. The tremendous power 
wielded by satellite communication and the dish antenna 
was dicovered for the first time. Then, all the other 
channels followed, both Indian and foreign.

16.31 hrs.

(Shhi Basu Deb Acharia in the Chait)
Mr. Chairman, today, the Indian viewer is no longer 

tied down to the monopoly of Doordarshan at all. He has 
a tremendous amount of choice: BBC, CNN and many 
other Indian channels. In fact, one of my 
recommenndations in that Committee was that it was 
pointless to stick to a position that we woukl not give 
permission for uplinking to these satellite channels. That 
was a short-term Committee and no Committee has 
produced so much in a report as that Committee did 
with such a low cost to the Government. Neither the 
Chairman nor the members took any honorarium or 
anything. They took only the travelling expenses.

After Shri P.A. Sangma came Shrimati Sushma 
Swarai. She told me to galvanize the Committee again 
and submit a Report quickly. I was going to submit an 
Interim Report and then the Final Report. I was asked to 
submit the Final Report quickly. Later on, Shri C.M. 
Ibrahim became the Minister. He had very strong views 
on satellite channels. He said, ‘Only over my dead body 
will the Indian Government pemiit uplinking facility to 
foreign channels.’ I said, 'You can take a view there but 
can you prevent the Internet from coming In? What is 
the point in allowing the satellite channels to go on like 
free floating sovereign agencies without any control? It is 
much better to give them lk»nce which will rK>t only give 
the Govemment the power to put conditions for approval 
and for licence but also bring in a k>t of foreign exchange

to the coffers of the Government of India.' It was done 
but anyway today the autonomy is gone. Today, the Indian 
viewer is no longer tied down to the monopoly of 
Doordarshan. Therefore, the question of autonomy 
becomes less and less important. That is the background 
which 1 would like hon. Members to appreciate.

A k)t of reference has been made to the BBC. The 
BBC also had the first channel only for the Govemment, 
to disseminate the Govemmenfs views. The BBC Charter 
also has a provision for the BBC to be given directives 
by the Govemnnent although after the Second World War 
that power has been exercised only once. During the 
Falkland Islands dispute, when the BBC was giving a lot 
of pubik% to the sinking of an Argentinian cruiser by a 
British aubmarine, there was a lot of human angle tp it 
and it showed how the British submarines were cmel to 
the Argentinians who were going down under the sea. At 
that time, the only directive whrch has been issued in 
half-a-century by the Govemment to the BBC was, 'Please 
do not show it too much.’ But this was not done.

It is not so much whether there is a law but much 
depends on the traditions that we build. The various 
practk:es and the kind of healthy traditions that we build 
gradually are really what are going to govern. After that 
confirct in the Gulf, there has been a lot of political 
changes. Maybe, it may take s6me time for the 
Government to appreciate the reality. I hope, they will try 
to recast the Prasar Bharati Act taking into account the 
vastly changed and fast-changing situation.

I had referred to two processes of change. When 
my Committee was deliberating, there was nothing called 
DTH but basrcally it was only about dish antenna and all 
that. But shortly after the Report was submitted, DTH 
came into the picture and again complicated the matter.

Even now, the Govemment is not able to take a 
decision on how to treat some of these technologrcal 
problems which are appearing.

Mr. Chairman, my good friend, Mr. Jaipal Reddy has 
mentk>ned about he being made into an accused and of 
art>itrarines8 and all that. Is that completely correct? It is 
tme that when he announced that the Prasar Bharati Act 
would be brought into operatk>n, there was the support 
of the Congress. But on the 17th or 18th of November 
1997, if 1 am not mistaken, the Congress announced the 
withdrawal of support. On 19th, the meeting of the 
Selection Committee took place. This could have taken 
place eariier also. On 19th, the meeting of the Selection 
Committee took place and on the 20th at midnight when 
the Congress had withdrawn support this announcement 
of the new Committee was made.
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Constitutional propriety demands that such a major 
decision should be left to the successor Minister or 
the sucfeessof Government. Even If the decision has 
t>een taken, it should have t>een said that since they 
have lost the majority and since this Government is 
going out, let this matter be put up to the successor 
Government which will be coming in. So, I think that 
it is not correct to accuse the Government of fraud. I 
would not use strong words. He is my good friend. 
Perhaps, it was slightly improper to have hastened 
that notification at that time.

SHRI S. JAIPAL REDDY: Since you have referred 
to me, may I give a clarification, if you yield?

DR. NITISH SENGUPTA: Yes, absolutely.

SHRI S. JAIPAL REDDY: Firstly, it is not factually 
correct to say that the Congress party withdrew support 
on 17th November. The Congress Party, on 17th
November said that if the DMK Ministers were not 
dropped, it might be constrained to withdraw support. 
Mr. Sengupta is a veteran bureaucrat; he is still a 
babe in the political woods. Therefore, let him to try 
to tread on a strange terrain.

DR. NITISH SENGUPTA: The other point is about 
the Government hastening it with the notification. By 
20th. it was quite clear that the Congress was
withdrawing support.

SHRI S. JAIPAL REDDY: No. No. It was not clear. 
Sir, this point needs to be clarified. I am happy that 
a person with a background of Mr. NItish Sengupta 
had raised it, because it permits me to go on record 
with my clarification. You may please refer to any
dates. I said that the Vice-President of India was
requested to make selections on 30th October. After 
that, the Government had no role to play. Secondly, 
the Board was constituted through a notification on 
23rd November, by which time, the Government had 
not fallen formally. The Congress had not written to 
the President of India at all. This is the point I would 
like to clarify.

DR. NITISH SENGUPTA: The questton is whether 
it was proper to issue that notification because the 
power to issue that notification rests with the 
Government. The Government at that stage should 
have announced that it Is an important decision.
... (In terruptions)

SHRI SONTOSH MOHAN DEV (Silchar): During 
the last six months, before the elections, how many 
decisions were taken by this GoverrMnent? Now, you 
are referring to one decision taken at that time.

DR. NITISH SEN G UPTA: Let us confine our 
discussion to the present subject matter.

A question was raised about the removal - or I do 
not know whether we can call It removal - or just simply 
vacating the poeltion under the law. I have tdd that there 
were many defects in the entire Act. It made the main 
author or the architect of that, Mr. Upendra issue a 
statement once In a Press briefing saying that this Act 
has become practically unwori(able. Tt>at Is why, there 
was a long delay In Implementing the Act between 1990 
and 1997. Successive Governments came, but nobody 
bothered about that Act at all, although it has been 
passed unanimously.

Well, certainly, Mr. Jaipal Reddy deserves a tot ot 
credit for implementing this Act, for the first time. When 
the persons from the Media asked him as to what 
happened to the recommendations of the NHish Sengupta 
Committee some of which are very appropriate, he did 
announce that he shall give effect to them through 
legislation later on, but just then he was in a hurry to 
introduce that law because for eight years they had been 
sitting on tt.

Eight years of delay took place between the passing 
of the Act and its implementatkxi. Theee eight years were 
very very crudal. Now. there is a aea change in the 
technologk:al soenario and the electronic media eoenark). 
Things are no kmger what they were in the seventies 
and eighties. The Act Itself says that the tenn of the 
Members woukl be for six years and one-third of them 
will retire every two years. The Qovemnrient win retire 
two of them after every two years. The Qovemn>ent has 
the power to do it and the Qovemment went about H. 
Acconing to whatever iinfiited facts that I have been able 
to gather, the Goven^ment decided to really oonoentrate 
on those who ars in the media and who had direct 
professkmal relatkmhip with the media field and decided 
to retain them. The Government chose to retire those 
who M  not have that direct profeeeional experience or 
attachment to the media fiekJ. That is why the queetk>n 
of retiring one lady and one gentleman came up. But, 
bear in mind, not a single BJP person has been picked 
up and replaced in tfwir place. I wouM have understood
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it If Ihe Government is set on saffronlsing the whole 
thing and removing the known Leftists. But that is not 
borne out by the facts because not a single saffron person 
has been put in their place. Still the vacancies exist and 
we have to see what the Government is going to do. I 
think it is unfair to accuse the Govemment at this stage 
of being particularly biased against the Leftists or people 
of Left protestations. The Government has decided to 
retain those eminent people like space scientist Shri U.R. 
Rao and Shri Abid Hussain. Shri Nikhil Chakroborty who 
is my mentor has passed away. So, it is not correct to 
see or read anything and everything, when nothing is 
there. Therefore, I think, it would be unfair to blame the 
Minister and the Government that in a high handed 
manner they replaced two of the members and retained 
others. It is neither red nor saffron.

The Government had the power to replace two of 
them and it only followed the provisions of law. One of 
two members even went to the High Court and that 
petition, I understand, had been dismissed. So, the High 
Court have read the law correctly and they have decided 
on the basis of their understanding of what the law says. 
It has t>een said that three Ministers of the BJP have 
spoken in three different voices. That only shows that 
there is some internal democracy in BJP. That only shows 
that they are not controlled by the Sangh parivar or some 
other organisations. Shrimati Sushma Swaraj took very 
keen interest in Prasar Bharati. She wanted to recommerKJ 
some of the recommendations that my Committee had 
recommended. Then, Shri Pramod Mahajan made a 
statement as to what is the point in providing autonomy 
when the Government is so much concemed and when 
the Government spends so much money. A litle while 
ago I mentioned that the entire qeustion of autonomy 
has become somewhat irrelevant because of the changes 
that have taken place in several fields.

I feel that Government should come out with a 
resurrected Prasar Bharati Act taking into account the 
great changes which have taken place in the political 
scenario.in the technological scenario etc., which brooks 
of no legal diffk:ulty. So, I do hope that the changes 
which have taken place from 1990 onwards would be 
taken into account. Shri Jeevan Reddy, Supreme Court 
Justice has said that nobody has the right to control the 
air. But then the Doordarshan would be part of the 
Government media. Therefore, the Committee to which a 
reference was made, of which I happened to be the 
Chairman, made a recommendation that like BBC,

Channel-1 should be devoted to only expretslng the 
Government’s point of view, news or the cun'ent affalra 

and Chennals 11. <11 and IV should be devoted to things 
like, agriculture, health and population. Of couree, ttiey 
shouki also be pennitted to raise a part of the resources 
through advertisements. Mr. Chaimrmn, Sir, the bask: point 
is, today, how do you niake Doordarshan compete with 
the number of private channels that are there. 
Doordarshan is the national property but it must acquire 
competitive edge. There I think it is professionalisatk^n or 
professionalism more than anything else which holds good.

Another recommendation of mine in regard to 
Doordarshan and All India Radio was this. Historlcalty, 
Doordarshan was on off-shoot of the All India Radio 
system but there Is no reason why they should be kept 
together. They should be separated because thechnok)gies 
are different, styles are different and even the prograrnmes 
are also becoming quite different. If you see a discussk>n 
or something on Doordarshan, it will appear as if the 
whole thing is planned on the style of All India Radio. 
But. normally If you see the television programmes 
elsewhere, you will see an altogether different technok>gy.
I am sorry, I am going into some of these details.

The other point is regarding the Doordarshan and 
the All India Radio being kept together. Doordarshan is 
a glamour boy. Everybody from the AIR wants to go to 
Doordarshan. I would say that those who are in 
Doordarshan should be in Doordarshan only. Just to get 
the promotion they go to AIR, revert and again get back 
to Doordarshan as quickly as they can. This. Mr. 
Chairman, is all on the present situation.

As I have recommended, instead of statutory 
corporation, the Doordarshan and the AIR should be 
turned into two separate joint sector companies. I had a 
long discussksn with Shri Jaipai Reddy and he asked me 
as to how 1 get across the figure of Rs. 50,000 crore 
whtoh the Govemment is supposed to have given as the 
value of the property. I told him that it is entirely by the 
ftgures whteh the department gave to me. 1 had suggested 
that shares should be issued to Govemment or others 
and they should be turned into the joint sector companies 
or separate companies. Who says, radio has become 
obsolete? Today, one of the wonders in the Western 
worid has been the revivid of radio and its competing 
with T.V. just as ground stations are competing with the 
satellites.
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I have taken a lot of time. I am sorry for that. But 
rt Is not̂  oorrebt to say that the Gk>vemment has commmed 
fraud or have deliberately made use of or manipulated 
the law. On the other hand they have proceeded 
according to the law, as laid down in the Act which was 
passed unanimously in 1990.

16.46 hrs.

fEnglishJ

MESSAGES FROM RAJYA SABHA

SECRETARY GENERAL: Sir. I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha:—

"(i) ‘*1 am directed to inform the Lok Sabha that the
Rajya Sabha at its sitting held on Thursday, the 
9th December, 1999 adopted the following motion 
in regard to the Committee on Public Accounts:—

“That this House concurs in the recommendation 
of the Lok Sabha that the Rajya Sabha do agree 
to nominate seven Members from Rajya Sabha to 
associate with the Committee on Public Accounts 
of the Lok Sabha for the term ending on the 30th 
April, 2000 and do proceed to elect in such manner 
as the Chairman may direct, seven Members from 
among the Members of the House to sen/e on the 
said Committee.”

2. I am further to inform the Lok Sabha that in 
pursuance of the above motion, the following 
members of the Rajya Sabha have been duly 
elected to the said Committee:—

1. Shri Vayalar Ravi

2. Shri K. Rahman Khan

3. Shri K.R. Malkani

4. Shri Satishchandra Sitaram Pradhan

5. Shri Md. Salim

6. Shri J. Chitharanjan

7. Shri Jayant Kumar Malhoutra’

(ii) *1 am directed to inform the Lok Sabha (hat the 
Rfl^a Sabha at Its sitting hekj on Thursday, the 
9th December. 1999 adopted the foHowIng motion 
in regard to the Committee on Public 
Undertakings:—

‘That this House concurs in the recommendatk>n 
of the Lok Sabha that the Rajya Sabha do agree 
to nominate seven Members from Rajya Sabha to 
associate with the Committee on Public Undertklngs 
of the Lok Sabha for the tenn ending on the 30th 
April, 2000 and do proceed to elect in such manner 
as the Chairman may direct, seven Members from 
among the Members of the House to serve on the 
said Committee.”

2. I am further to inform the Lok Sabha that In 
pursuance of the above motion, the following 
members of the Rajya Sabha have been duly 
elected to the said Committee:—

1. Shri H. Hanumanthappa

2. Shri Suresh Kalamadi

3. Dr. Gopalrao Vlthalrao Patil

4. Shri Gopalsinh G. SolankI

5. Shri Jibon Roy

6. Shri Ranjan Prasad Yadav

7. Shri K. Kalavenkata Rao

(III) 1 am directed to Infonn the Lok Sabha that the 
Rajya Sabha at Its sitting held on Thursday, the 
9th December, 1999 adopted the following motion 
In regard to the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes:—

That this House resoles that the Rajya Sabha do 
join the Committee on both the Houses on the 
Welfare of Scheduled Castes and Scheduled Tribes 
for the term ending on the 30th April, 2000 and do 
proceed to elect in accordance with the system of 
proportional representation by means of the single 
transferable vote, ten Members from among the 
Members of the House to serve on the said 
Committee.”
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2. I am further to inform the LoK Sabha that in pursuance 
of the above motion, the following memberB of the 
Rajya Sabha have been duly elected to the said
Committee:—

1. Shh Rajubhal A. Parmar

2. Shri Jhumuk Lai Bhendia

3. Shrlmati Jayaprada Nahata

4. Shri C.P. Thirunavukkarasu

5. Shri Sukhdev Singh Libra

6. Shri Gandhi Azad

7. Shri Sanatan Bisi

0. Shri Mohd. Azam Khan

9. Shri Ram Nath Kovind

10. Shri Govindram Miri’

[English]

DISCUSSION UNDER RULE 193

Re: Functioning of Prasar Bharati —  Contd.

SHRI RUPCHAND PAL (Hoogly): Sir, the BJP in 
power and the BJP out of power, are two different faces. 
This I say when I compare what Shri Pramod Maha)an 
had said and what today Shri Arun Jattley has to say in 
regard to the autonomy or rather the undersirability of 
autonomy, particularly in respect of the Doordarshan and 
Akashvani the two electronic media. If we compare what 
the Government say today with what has been said 
earlier, my saying two faces of the BJP - out of power 
and in power • will be confirmed. I am referring to a 
larger figure in the saffron camp. His name is, Shri L.K. 
Advani. Immediately after the Janata Government had 
come under the leadership of Shri Morarji Desai, Shri 
Advani was the Minister for l&B. You may see what he 
had to say at that point of time. Of course, the Minister 
may now say that two decades have passed and a lot

of changes have takan place. The Miniatar aeema to be 
more conadoua about the tachnologk»l changes. He ia 
trying to emphasize accountabiUty. He la trying to give 
focus to the credibility aapect of Doordarahan and 
Aakaahvani. But things have not changed much about 
the concept of autonomy. As has been rightly pointed 
out by my esteemed colleague Shri Jaipal Reddy, since 
the 1960s. so many committees, so many individuala, 
experts. Parliamentarians and Miniaters have been 
empahalzing that the only alternative was autonomy. 
Autonomy can be of different varieties. There should be 
pubik: autonomy, so that people can have acceaa to 
information. People have a right to information to 
communk^ate their feelings. emotk>na, messages and also 
have access to it.

Rightly in 1995 the historic judgment by the Supreme 
Court said that ainways was a pubik: property. There can 
be no govemmental control or for that matter there can 
be no private control either. It is just like oxygen or river 
water. Airways Is a public property.

I had been refemng to the two faces of BJP. Now 
I shaH refer to their two voices. They are apeaking of the 
second generation refonna. They do not even know as 
to what happened to the first generation reforms. In their 
own manifesto they have written that since 1991, for six 
years, Congress Party had wasted the reforms process 
and they landed the country In distress and sorrow. Out 
of the eight years of reforms process, they refer to the 

" first six years Kke this. In the last two-three years they 
have suddenly woken up to the second geneiation 
reforms. They say, they are selling this and that; they 
are opening it on a platten they are making presentation 
of Navratnas; they are apeaking so much of mariiet 
economy and decontrol. Looking at the pace at which 
they are proceeding, even the Worid Bank is aaking as 
to what we are doing

[TrmnslMtion]

It is foolishness, what sort of direction and method 
is this?

[English]

Mr. Paul Kmgman and many other great advocates 
of reforms are critk:ising this and they themselvea are 
taking a U-tum. Now they are apeaking about reforms. 
That Is a different story. But here is an area where they 
want to get back the control on the media.
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SHRI BIKRAM KESHARI DEO (Kalahandi): I am on 
a Point of Order, Sir.

MR. CHAIRMAN: Under what mle?

SHRI BIKRAM KESHARI DEO; Under Rule 376, Sir. 
My Point of Order is that when the hon. Member was 
referring to disinvestment and all that, he used the word 
"pagat. I would request you, as this word is 
unparliamentary, to kindly expunge it from the proceedings.

SHRI RUPCHAND PAL: That can be done by you. 
Sir. Whether the word 'pagal' is unparliamentary or not 
can be checked up and a direction can be given from 
the Chair The Chair can check it up. Sir.

MR. CHAIRMAN: Okay. Please continue.

SHRI BIKRAM KESHARI DEO: Sir, this is a serious 
matter.

MR. CHAIRMAN: It is not unparliamentary. Please 
take your seat.

SHRI SONTOSH MOHAN DEV: Pertiaps you have 
not seen the Zero Hour. That is why you are questioning 
it. During that time, many of us are in that categoryl

SHRI S. JAIPAL REDDY: I must thank him because 
I did not hear the word. He has got it broadcast now.

[Translation]

SHRI RUPCHAND PAL: What is happening should 
be revealed In words as well as in action.

[English]

What I have been telling is that they are speaking in
two voices.

Now I refer not to the divergent voices of BJP, but 
to the individual voice of the hon. Minister, an eminent 
lawyer, Shri Arun Jaitley. He said that autonomy was 
needed when their party first came to power as the official 
media had been misused earlier by the Congress Party. 
Now they are misusing it.

I am just reading a part of what has been stated by 
the eminent Hindi literator who has been unceremoniously 
removed from the Prasar Bharati Board. There was a 
Pubik; Interest Litigation also against his removal on whk:h 
the Delhi High Court had already given its judgement.

AN HON. MEMBER: But he lost the case.

SHRI RUPCHAND PAL: He lost the case; It Is aN 
right. But morally it is indignant; morally no cIviHsed 
Govemment shouki do it. He saki that, since the electoral 
process was set under way. he had assumed the authority 
on behalf of the Prasar Bharati Board to nrionitor the 
pubik: grievances about the quality of polttk:al coverage 
in the electronic media. He, in this capacity, received no 
fewer than 1,500 complaints from the viewers about 
Doordarshan's unseemly bias towards the BJP. He argues:

T o r every indivkiual who writes, there must be. at 
least, a thousand who share the sanw peroeption.”

Sir. they say that the Congress Party was misusing 
it and that is why. they had demanded autonomy, at that 
time. But now. the Prasar Bharati Board member himself 
is publicly saying that he had intervened against the 
misuse by the BJP during the election process. Then, 
the Chief Election Commissioner and the Election 
Commission had also intervened. They wanted to 
introduce a 24 hours News Channel to give publicity for 
the image building of their leader, to have an edge in 
the election. But the Electk)n Commission had inteivened 
in the matter. They coukJ not forget and forgive the people 
who had been upholding the concept of autonomy and 
guarding the autonomous institutk>n.

Sir. the Government had unceremoniously removed 
the members of the Prasar Bharati Board. Is this the 
way to remove them that the people shouW know that 
they have been removed only through newspapers? What 
does it show? This shows to the people that the BJP 
has come to power and they will renK>ve everybody, 
whatever may be their status or however high the 
reputatk)n and recognition they may be having throughout 
the worid, be it in the Indian Council of Historical 
R e ^rch , be it in the NCERT, etc. Can they not show 
the sinnple courtesy of infomiing those people like Romila 
Thapar and Rajendra Yadav. on telephone about their 
removal? Is this a civilised Govemment? They do not 
even have the courtesy of informing those people, who 
have been honoured internationally and who have 
contributed to the Prasar Bharati Board in their capacity 
as members, by making a single telephone call. Can 
they justify it? No; they cannot justify it. So. they will 
have to keep slient. It never happens in any cMlised 
country.

The member of the Prasar Bharati Board, who had 
been removed now. says:

“My ultimate objective is to ensure credibility of the 
medium..."

Because of this only autonomy was 
recommended.**
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Sir, Doordarshan was once called 'Indira Darshan’ 
and the most eloquent speakers from that side, at that 
time, were Shri L.K. Advani and people who had k>een in 
the Opposition then, including our hon. Prime Minister. 
But now they are speaking in different voices among 
themselves also. Shri Arun Jaitley is speaking about 
accountability. He is also speaking about the autonomy 
required these days because, he says, this was misused 
by them. He is also speaking about credibility. But I shall 
give due credit to Shri Pramod Mahajan. He does not 
care for the hidden agenda. He does not have anything 
to hide. He says:

not interfere in its functtonlng. Somehow, the Minister. 
Shri Sangma, tried to retract and backed out from the 
stand he had taken in public.

Mr. Chairman, Sir, there is another Member on behalf 
of ,m)( Party who will speak. So, I am trying to be brief.

Sir, he has talked about professionalism. What is 
pF0toaek>naHam7 Let us define it. Yes. it is to put people 
like Shri Sonu Sen, Qnanamurthy, and others. Okay, 
they M  professionals. But what about the presentatk>n 
of pluralism of views, which Is a verdict of the Supreme 
Court?

“Prasar Bharati has lost all relevance. It was wrong 
to constitute Prasar Bharati."

Sir. in 1990, I was here, many of us were here and 
Shri P. Upendra discussed it for several hours wtth us.
I have been associated with the Consultative Committee 
of the Ministry of Information and Broadcasting for several 
years, since 19B0.

17.00 hrs.

Some of us were consulted at various levels and 
ultimately, a consensus was reached. BJP was a party 
to that. Their leaders were a party to that

What is he saying? He says; “Ensuring autonomy to 
the Government, autonomy to the Government channel, 
it is a meaningless exercise. We are spending one 
thousand crores of rupees. How can we just allow this 
body to work without any Govemmental control?" This is 
what Shri Pramod Mahajan says. He says further: “No 
Government would like to spend about Rs. 1.000 crore 
on DD and AIR and have no control over them in day 
to day activities, specially at the functioning of the Prasar 
Bharati."

I just remind them that once our hon. Shri P.A. 
Sangma, when he was the Infomnation and Broadcaatlng 
Minister, somewhere in the North-East had come out with 
a statement that Prasar Bharati was only an extended 
wing of the Government and it was meant for propagation 
of Government views only. This is what Shri Sangma 
had said. He was the Minister of Information and 
Broadcasting for a brief period. At that tin.d. the entire 
Opposition including the leaders of the BJP joined in the 
protest and said that after the Prasar Bharati had been 
set up as a pubik: autonomous body, the Ministers should

After six months, mtero soft and some other things 
are going to come in Intemet. In these days, a debate 
is going on. in this age of information technology, digital 
revolution, how more and more people will have access 
to global scenario, access to global infom^ation. You are 
trying to have a control over It. I do r>ot know whether 
this is outside the Parilamentary pariance or not. They 
are living in the fools' paradise. You shall be punished 
by history, you shall be punished by the technology, and 
you shall be punished by the people next time when you 
face the people.

Firstly, he has taken one stand, that is 
professionalism. Immediately, when he saw that It would 
not stand the test of criticism, which was coming on, 
then he took a legal stand. He said that he removed 
them because he had got the authority and power and 
also said that they could go to the court. Why had this 
Prasar Bharati been set up? Why did you agree to K? 
Why are you still speak about autonomy? Why are you 
still speak about accountability?

Communications, broadcasting and telecommunication 
will ultimately converge. We have the Ministry of 
Infomfwtion and Technology. Yesterday 1 was asking the 
hon. Minister for Comnujnlcatk>ntf a questkm. The Telecom 
Regulatory Authority of India has been set up by an Act 
of Parliament. They are defying the C&AG when the 
C&AG wanted to know from them as to what was the 
basis for the fixation of the tariff stnx:ture. which goes 
very much against the DoT and the Government 
companies.

Instead of giving them that lnformatk>n. they are going 
to the court and challenging the authority of the 
Comptroller and Auditor General and spending
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Government money. And you m  saying that they are 
autonomous! T«rms like ‘autonomy’ and ‘independence* 
are t>eing used by them only to confuse othefs. Even 
the regulator is accountable to someone end Prasar 
Bharati. of course, is accountable. But that does not mean 
that it is accountable to an indtvidual Minister. There was 
a very big rally at Delhi. The Minister himself had on the 
floor of the House, said that when the news had gone 
for broadcasting it, some higher-ups had intervened to 
say that no such news should go because it was a rally 
of the Third Front secular parties at Delhi. I had said 
that on the floor of the House also and no one had the 
guts to reply that day. They are behaving in a manner 
which will lead to their own graves. These people are 
behaving In a manner where they will lose their credibility. 
And if they want to control the electronic media, the 
electronic media also will lose its credibility. We have got 
excellent people. We have the best professloinals in our 
structure in Doordarshan and also in Akashwani. Our 
people have been honoured. I can give you umpteen 
number of such cases. Our own Secretary was taken by 
Star TV our own people in Doordarshan were taken by
Zee TV and others. They are running their channels
because of our own trained people and still they say we
do not have professionals, and just to bring in
professionalism, two eminent people had to be removed. 
No one will buy their argument. No one will buy their 
logic.

They are talking about so many Irrelevant and 
meaningless things about technology and about digital 
technology age. I have been associated with a Select 
Committee under the leadership of Shri Sharad Pawar. I 
had the occasion to listen to many viewpoints. I have 
also been associated with the National Media Policy 
Group led by Shri Ram Vilas Paswan. When Shri K.P. 
Singh Deo was the Minister, he had set up that body 
and I was the privileged person to be associated with 
that body. I had the occasion to listen to so many things. 
The Congressmen had their own choice, their own 
preferences, their own authoritarian style of functtoning 
and the BJP has l>een claiming that they are different, 
they are den>ocratic. But now we see that there is no 
difference between them in the matter of misuse of the 
electronic media and also it is lopsided on informatk>n, 
education, entertainment. Now they say that on 26th 
January, we will have one Education Channel, we will 
have this, we will have that, but their preference is 
commercialisation, commerce and profit, not sen/ice. I 
shall only remind them that when Doordarshan had come 
first in the nineties, during the late Shrimati Indira Gandhi’s 
time, it was said that it wUl be the most meaningful

instmment of social changes, with emphasis on educatk>n. 
infonnation and, of course, healthy entertainment, which 
they are thamsehm destroying, and 1 think they will 
destroy themselves by trying to deetroy theee Institulione 
whteh are built up by the people of this country. Thank 
you, Mr. Chairman.

[Tmnslation]

SHRI RAJIV PRATAP RUDY (Chhapra); Mr. 
Chairman, Sir, Prasar Bharati has been taken up for 
discussion in the House today. Shri Jalpal Reddy has 
tried to cover the facts in his speech made in impressive 
English. The mention of media and Prasar Bharati has 
been made In the House today only because two of the 
members of Prasar Bharati have been removed. Televisk>n 
media cannot be ignored in any part of the worid. In 
view of the way the technology is developing, the 
attraction for the media is Increasing among people, and 
the competition is on the rise throughout the worid. It 
has come up as such a media which connects people 
from all over the worid. When we talk about Doordarshan 
and All India Radio in the context of India, It has always 
been felt after independence that the Government has 
too much control over All India Radio and Doordarshan, 
hence these shouki be made autonomous. This has been 
a debatable issue from the very beginning. The 
Government also made efforts in this direction and 
realised its importance.

The Prasar Bharati bill was passed by nrtajority vote 
by both the Houses in 1990. Government changed many 
times In the next six years but no Government tried to 
notify It. In 1996. when Shri Jalpal assumed the charge 
of Ministry of lnfonfnatk>n and Broadcasting, he notified It. 
Prasar Bharati was embroiled in controversies right from 
the beglnnkig. I was listening to the speech of Shri Reddy 
veiy attentively. He made all the points in his inimitable 
style but at one stage he tried to hide facts also. This 
is an important matter. When Hon'ble Members raised 
this matter, he tried to gĥ e a reply.

An ordinance was issued in 1997 even when 
summons had already been issued to convene a sesk>n 
of the Pariiament. Shri Jaipal Is present here. When he 
was In the opposition, he used to oppose such a move.
It seems that he also had a hidden agenda. So he came 
out with an ordinance immediately in order to implement 
his agenda.

There were 6 important points in Prasar Bharati bill.
It was provided therein that the Hon’ble Members of Lok 
Sabha and Rajya Sabha shoukl be represented in Prasar 
Bharati. However, he omitted this point. At that tin>e. the 
maximum age limit for the C.E.O. was pegged at
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62 years. H he omitted that point also and removed
the age limit. As per his definition, the C.E.O. can be 70. 
80. 90 or even 100 years old. A capital investment of 
rupees fifty five thousand crore is involved in this sector. 
There was a provision for a full time Director whip 
however that post was abolished. When a provision of 
Rs. 55 thousand crore was made for Prasar Bharati, it 
was not realised at that time that this person was to be 
nominated in an organisation which had ^6000 employees. 
They were to be transferred to Prasar Bharati. They were 
supposed to work under him. The post of Director, 
Personnel was also abolished. Shri Gujral was the Prime 
Minister and Shri Jaipal Reddy was the Minister of 
Information and Broadcasting in the United Front 
Government. An announcement had t>een made to the 
effect that support would be withdrawn over the Issue of 
D.M.K. At present he is denying it whereas everybody 
was aware of it. He was kept infomfied through the media 
as he was the Minister in charge of the Department in 
control of that modia. He did not know that the 
Govemment was likely to fall. He brought this ordinance 
in the House on October 29. An ultimatum was issued 
by Sitaram Kesari ji on 17th of the next nfwnth that 
support would be withdrawn If the D.M.K. Govemment 
was not dismissed. A note was put up to the Government 
regarding the Constitution of Prasar Bharati the very next 
day i.e. 10.11.1997.

Mr. Chairman, Sir, kindly listen to what happened 
next. The Constitution of board had been left pending till 
the time the very existence of Government was 
threatened, but within a single day i.e. on 19.11.97. a 
select committee was constituted under the chairmanship 
of Vice President. The persons nominated by Hon’ble 
President and the Chainman of the Press Council were 
nominated as nriembers. A capital investment of Rs. 56 
thousand crores was involved and such a major decisk>n 
was to be taken, still the process of nomination of six 
members .was completed within a single day. The 
Govemment had no role in H. The seven names appeared 
out of the blue.

[English)

SHRI S. JAIPAL REDDY: Will you yield for a minute?

SHRI RAJIV PRATAP RUDY: I will not yield now; I 
will complete my speech, and then I will yield.

[Translation]

Mr. Chairman, Sir, six names were finalised in an 
evening. A meeting of the select comnruttee was held on 
19th and the names of the members were proposed 
therein. Hon’ble Sitraram Kesari issued the final ultimatum

on 20.11.97 that the Congress Party would withdraw the 
support If D.M.K. was not dropped. All the MPs are 
present here. Officials and other people might also be 
listening to this debate. The Government of India might 
have moved with such efficiency for the first time. A note 
was moved on the 20th for making the appointment. A 
senior official of the level of Joint Secretary maintained 
that the person whose name had been proposed for the 
post of Chief Executive Offtoer.

[English]

He cannot be nominated as CEO because he has 
interests in Doordarshan and All India Radio.

[Translation]

As Shri Gill and his wife were producing TV serials 
at that time. This file was moved at 11 in the night as 
the Secretary signed this file and put the time as 11 
p.m. The Additional Secretary commented at 11.30 p.m. 
that It was Impossible and the board could not be 
constituted as this would be against the rules. An affidavit 
was procured the same night from the person who was 
proposed to be appointed as C.E.O. that he had no 
interests therein and the name of that person was sought 
to be cleared after procuring that affidavit. The matter 
did not end there. The Prasar Bharati was constituted 
and the C.E.O. and the members were appointed in the 
span of a single day i.e. from 20th to 21st. There might 
not be any such precedent in the Govemment of India 
that a file was moved at 24 levels in a single night. This 
file was moved from the level of the Section Offteer to 
the Secretary to the Govemment of India and was put 
up before Shri Jaipal Reddy after 24 hours. He gave his 
final decision and appointed the C.E.O. It takes nine 
months to deal with an ordinary matter under Rule 377 
in the Govemment of India but such a big unit was 
constituted within 48 hours and the relevant file was 
moved day and night. I would like to praise Shri Jaipal 
Reddy for having worthed not only In the daytime but 
also during night and he also made his Department wortc 
overnight. Shri Reddy was instmmental in getting him 
appointed on deputatk>n but he is likely to be in trouble 
due to that very fellow. Shri Gill Is a literary man. He 
used to write novels and books. He haa penned a book 
titled The Dynasty’ in whk:h he has discussed the Nehru 
family and I cannot bring myself to mentkKi the descriptk>n 
given in the book. Even Shri Rajiv Gandhi who has left 
for his heavenly abode has not been spared. I feel sony 
for the sort of comnrwntary made in that book. Hon’ble 
Jaipal Reddy is in such a >ositton today, however there 
is no speclfte Intention behind mentioning an these points. 
I only v̂ rtsh to underiine the paradox Inherent In politics. 
I feel sorry when I raise such a matter In the House.
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However all the leaders will have to introspect each time 
a matter is taken up in the House and ponder over the 
circumstances under which such a major decision was 
taken. Prasar Bharati is t>eing discussed today and people 
feel perturbed when the provisions made therein are 
discussed... (Intenvptions)

[EngfiahJ

MR. CHAIRMAN; He is not yielding; so. I will alk>w 
you alter him.

SHRI S. JAIPAL REDDY: Sir, I have a right.

SHRI RAJIV PRATAP RUDDY: I have a right to cany
on.

SHRI S. JAIPAL REDDY: I have a right to offer a 
personal clarification.

SHRI RAJIV PRATAP RUDY: I know that these 
various things which I am just telling you are hurting 
you. But then, in the interest of this country. I am 
compelled to speak out these things.

MR. CHAIRMAN: Shri Reddy, h - is not yieWlng.

...(Intenuptions)

MR. CHAIRMAN: You can speak after he completes
his submission.

...(Intemiptions)

SHRI S. JAIPAL REDDY: Sir. I have every right to 
offer a personal clarification...̂ /nfemijpfions^

[Translation]

DR. RAQHUVANSH PRASAD SINGH (Vaishall): Mr. 
Chainrian, Sir, if a Member seated here is named and 
allegations are levelled against him. doesnl he have the 
right to offer a clarification. ...(Intem/ptions)

[English]

SHRI RUPCHAND PAL: Sir, he has the right to offer 
a clarification...f//7femip#tons;

SHRI S. JAIPAL REDDY: Sir, I wouW rise only to 
offer my personal c\aimcs\ion...(tntsrnjplions)

MR. CHAIRMAN: But he is not yielding. You can 
speak after he finished his submission.

...(Interwptions)

SHRI S. JAIPAL REDDY: Sir. there is no question 
of \hat..,(lntenuptions)

MR. CHAIRMAN: I will give you a chance then.

...(Intsnvptions)

MR. CHAIRMAN: Under what mie do you want to 
intervene?

...(tntsnvptions)

[TrsnsisUon]

DR. RAQHUVANSH PRASAD SINGH: Mr. Chaimfian. 
Sir, 1 am sitting here and if some hon'ble Member levels 
allegations against me or names me, shoukJ I not react? 
It is there In the rule book that the Member can give 
peraonal explanatk)n.

[English]

SHRI S. JAIPAL REDDY: Sir, you ooukj consult 
everybody. I have the inalienable right to offer my personal 
c\srtticsKliot\,.,(lnt0rruptions) I have the right to offer 
personal clarification...^/nfemiplms;

MR. CHAIRMAN: All right. You have the right to 
clarify your point. But I will give you a chance after he 
finishes his submissiori.

...(Interruptions)

SHRI S. JAIPAL REDDY: Sir. the only problem is 
that he is making some points now and later 
or\.,.(lntennptlons) if I clarity the p6^tB...(lntemjptions)

[Translstton]

SHRI RAJIV PRATAP RUDY: Mr. Chairman. Sir. I 
am not levelling allegations against anyone. I am telling 
the tnith.

[English]

MR. CHAIRMAN: You speak after he completes.

SHRI S. JAIPAL REDDY: Sir. my clarifksation at that 
stage may be slightly out of place. Therefore, I need to 
clarify now so that the hon. Member can also be 
enlightened... (Interruptions)

MR. CHAIRMAN: You can speak after he completes.

Shri Rudy, you may continue.
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[Translation]

SHRI RAJIV PRATAP RUDY: Mr. Chairman. Sir, the 
entire House is perturt>ed because I am raising this issue 
in the House. This issue has become the centre of 
discussion because Shrimati Promila Thaper and Shri 
Rajendra Yadav have been dropped. This is the reason 
for their discomfort. Our leftist friends also are of the 
view that there is some hanky panky in this matter.

Mr. Chairman, Sir, the Govemment have to bear an 
expenditure of Rs. 1400 to 1500 crores every year over 
since the constitution of Prasar Bharati and it is occuring 
an income of only Rs. 550 crores. I would also like to 
draw the attention of the government that there has been 
76 per cent increase in the advertisement sector all over 
the country from 1996 to 1999 and during the same 
period despite Prasar Bharati being in existance there 
has been a fall of seven per cent in the advertisement 
of the Doordarshan. Had our offk:ial been so effk:ient 
and their names would have been there in the panel, the 
autonomy and merit which we are talking about and the 
objectives which we have been trying to achieve through 
the Prasar Bharati for the last four years would have 
been achieved long back. Why then these ob|ectivee have 
not been achieved? I agree that there is nothing wrong 
with the quality of programmes of Prasar Bharati but the 
people who were selected as the m en^rs of the Prasar 
Bharati were not made accountable. There were some 
persons who were not efficient and were not in a position 
to deliver the goods. The present Govemment tried to 
drop such persons and these persons were to be dropped 
under that rule but It did not happen that way. The 
intention of the Govemment was good. It has been stated 
here time and again that the Bharatiya Janata Party has 
a hidden agenda. I would like to tell you that .the Bharatiya 
Janata Party has only one agenda and that is national 
interest. Apart from this there is no other agenda.

[English]

Sir. Shri Jaipal Reddy has said that the air betongs 
to all of us. He quoted Pandit Nehru forgetting what Shri 
Gill had written in his book. *The Dynasty*. He has quoted 
the judgement of the Supreme Court while forgetting the 
activities which took place right under his nose in his 
Ministry then. He had said that his job as a Minister was 
to become jobless in the Ministry to make the Prasar 
Bharati strong. The Govemment knows very well as to 
how did they perform then.

[Translation]

Hon'ble Chaimian, Sir, as far as the tenure of the 
other member is concerned, Shri VIjay Veerghese is

associated with the media ar̂ d he Is well known the 
worid over. Shri AbkJ Hussain Is a diplomat and has 
been associated with the Rajiv Gandhi Foundation. Had 
the intention of the Govemment not been good he would 
have not been there. Prof. U.R. Rao Is the space 
technology expert. But the Prime Minister has today set 
up a three member committee. It has not been set up 
with some other intention. The objective of the 
appointment of these persons is to achieve the prinfwy 
objective of Prasar Bharati. Shri Narayan Murlhy who Is 
well known all over the worid is an infom^ation technology 
wizard and Shri Sullu Sen is well known all over the 
worid for maricet consultancy. Both of them have been 
appointed to that committee.

Kiran Kamik is associated with the Discovery channel 
which has a wide viewershlp. Committee of such people 
has been constituted in order to obtain infomnation about 
the Prasar Bharati by conducting a review of its 
functk>ning. Today It Is not good to have such discusston 
in the House on dropping of sonr>e persons from the 
Prasar Bharati Board. I would like to tell the House only 
one thing that the circumstances under which the Prasar 
Bharati Board was constituted eariier and the intention of 
our Goyen\mef\X.^(lnterruptions)

[English]

Sir, I was the second speaker from the BJP. 
Somehow my name has gone down very low in the list 
as it has happened with Prasar Bharati.

MR. CHAIRMAN: You have already spoken for 25 
minutes.

SHRI RAJIV PRATAP RUDY: But. Sir. there are 
many Important points left with me. I wHI try to conclude 
earty.

[Translation]

Mr. Chairman. Sir, I agree with your viewpoint. I have 
discussed several issues like constitution of the Prasar 
Bharati Board etc. The intention of our Govemment is 
clear and our govemment believe that the competition in 
the field of media and television has resulted in

[English]

bombardment of television channels inside our 
houses.
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[Translationj

The atomosphere in which all this is going on there 
18 a need for competition. Today there is need to give 
such autonomy to Doordarshan also. In coming days the 
quality of Doordarshan programmes should match the 
programmes aired by BBC and other channels the world 
over. There is a degradation in values the world over 
and there is thinking that they should revert to ancient 
Indian' traditions. People are of the view that the 
programmes of Doordarshan should be viewed all over 
the world which may enhance the prestige of India. The 
entire House will be unanimous on the point that the 
autonomy and seH reliance which we ate talking can be 
realised under the BJP Qovemment ably headed by Shri 
Atal Bihari Vajpayee. Our dynamk: Minister of Informatton 
and Broadcasting has the courage to take the decisk)n 
and our Government are full committed to implement all 
the laws relating to Prasar Bharati and to give autonomy 
to Doordarshan.

[English]

SHRI S. JAIPAL REDDY: Mr. Chainnan, Sir, Shri 
Rudy made specific references to some of the steps I 
took. Therefore. I am entitled to offer personal clarlfk:ation.

BJP, perhaps like the Nazis, believe in repeating a 
big lie ten times so that it can pass for tmth. I stated 
here, in the course of my presentation, that I notified the 
Act as early as the 22nd July, 1997. The Act canr»e into 
irreversible operation as early as the 15th September. I 
wrote to the Vice-Presklent of India on the 30th October. 
It should not be confused with 17th November.

The process of selection was initiated from the 30th 
October with the Vice-President as the Chairperson. 
Selections were made available to the Government on 
the 19th of November. The Govemment had no role to 
play in it. The Minister is a noted lawyer. As per 
Subsection (4), Section 4 of the Act, selections made by 
the Selectwns Committee are final and binding. Therefore. 
Shri Rudy is only a party to the process of spreading 
this Goebbelsesian lie.

SHRI RAJIV PRATAP RUDY: This requires 
explanation.

MR. CHAIRMAN: Giving explanatk)ns and counter
explanations is not allowed. Shri Rudy, please take your 
seat.

SHRI RAJIV PRATAP RUDY: Sir. this matter is the 
property of the House now. These are facts. There are 
documents substantiating what I have sakl. In spite of

that when such statements are made in the House, they 
shouM be withdrawn.

Sir. he has sakj that I am Just trying to be a part of 
the bigger lie game. I do not agree with this. Sir, I think, 
he shoukj withdraw these words.

Yes. it is an accepted fact that we are here in the 
Ruling party. We appreciate the mistakes committed by 
him ana that can be condoned. We will find ways to 
solve it. But then, he should accept it.

MR. CHAIRMAN: Now, please take your seat. 

[Translation]

DR. GIRIJA VYAS (Udaipur): Mr. Chairman, Sir, 
today, when the discussk>n is held on Prasar Bharati, we 
all who have seen the worldng of l&B Ministry during the 
reginrte of Congress Govemment, must be recollecting 
the incidents that took place at that time. I remember 
that earlier the members who are at present in the ruling 
side and are raising doubts against Prasar Bharati were 
very much in favour of it. At that time they were blaming 
the then Govemnrient for not giving autonomy to Prasar 
Bharati. They were levelling charges that the Congress 
Govemment wanted to have its hoki over electronic ntedia 
and that’s why it was not in favour of provkiing autonomy 
to it whrch was the prime requirement at that time. Today,
I am surprised to hear a different definitk>n of autonomy 
from them. However, there Is a person who is fimn in his 
opink>n to provide autonomy to it and now by initiating 
this debate at an appropriate time, he has given us an 
opportunity for introspection. I am pointing to Dr. Reddy.
I wouW like to mentk>n the time during 1990-91 when 
opposition used to aim us on the issue of autonomy and 
we used to say 3 or 4 points which were true. Many 
technok>gy based new confipanies were on the threshold 
of entering India at that time. However, they were 
apprehensive about the treatment they will be getting H 
the present set up of Prasar Bharati will remain 
unchanged, what gukielines wHI be binding on them and 
to what extent our televisk>n will be able to compete with 
those companies.

The second most important point was about 
accountability with regard to wliich the them hon'ble 
Minister had also mentioned. He had said that he was in 
favour of autonomy but it should be attached with the 
accountability. At that time Congress was also in favour 
of presenting the bill with accountability as a part of it. 
But the introduction of the bill cannot be accomplished 
until discuesion is heM with aH the sectk>ns of the society, 
all politk:al parties and the people associated with media.
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The third point was regarding the placement/ 
absorfotion of employees. Though we are in favour of 
giving autonomy, we would not like to bring this bill 
incomplete. This bill and autonomy is the brain child of 
Shri Reddy. Therefore, when he became the Minister, his 
top priority was to bring Prasar Bharati Bill. I remember 
that at that time he had said that commitment is also 
necessary alongwith professionalism. You have also stated 
that alongwith autonomy, accountability is also necessary.
I do not know how much time you would have taken, but 
the Government was toppled but you had stated that a 
bill should be brought to include the members of 
Parliament to fix accountability. Bhartiya Janata Party had 
three different ministers in it and the opinion of all of 
them were divided. Difference of opinion is not new for 
l&B Ministry. I used to call it self service Cafeteria as 
technology and concepts keep on changing, we can not 
stick to one point, but we have to keep on changing 
ourselves accordingly.

Not saying much, I would like to ask a few questions 
to the Government. But before that I would like to clarify 
that Congress was never against providing autonomy and 
history shows that it has never misused the media. 
However, as Congress was continuously in power for 
sometime, therefore, such allegations that Congress was 
interfering in the telecast of news, current affairs and 
other matters were levelled against it.

First of all, I would like to know from the Govemnfient 
the shape of news today. Whether any changes have 
taken place in it during the last 10-12 years and whether 
Government intend to bring about some changes in it? 
What is the form of current affairs? So far as autonomy 
Is concerned, it is tme that the present Government has 
tried to give it a saffron colour. They are trying to project 
their leaders through the news for 24 hours. Secondly, 
an attempt is being made to saffronize the regional 
Doordarshan kendras through their state governments and 
to strike the cultural aspect through the black order of 
Prasar Bharati. Whether it is Bihar or Ra|a8than. With 
the hope to remain linked with our culture, we have given 
time to regional centres during cur tenure, however, I do 
not know why their time is being reduced through Prasar 
Bharati.

In 1992, Gandhiji had mentioned in *Harijan’ that the 
coming time will be an open time and we shall not be 
able to have control on anybody. I do not know whether 
you have discussed that there wouki be any foreign equity 
in print media and if it is there, then how much. I would 
like to know that by when the Government are going to 
present the bill regarding private channels so that 
autonomy, commitment and accountability could remain 
there. Government shoukj ensure the t im ^  presentation 
of the bill. Whether only ‘Doordarshan* will be included in

this bill? The bill was delayed during our regime because 
foreign channels were entering India and we would not 
like the biH to be confined to ‘Doordarihan’ and ‘AIR’ 
only. What is the opinion of the Qovemment with regard 
to the vulgar adverttsamenta being shown on private 
channels. Government have to explain the manner in 
whKh Prasar Bharai win be acoounlable to the Pariianrtent. 
It seems to me that the efforts are being made to wind 
up ‘Doordarshan.* For that purpose programnws of a k)w 
standard are being accepted from the private channels 
and there is a reduction in regional programmes and 
disorder in commissioned programmes. Our colleagues 
have rightly stated that if such inagularities continue even 
after Prasar Bharati. Then it puts a questkm marie If the 
Govemment intend to bring this biN eariy, whether it will 
talk to all the polltk^ parties and media persons as the 
sanrte was done by the then Minister eariier while bringing 
the Prasar Bharati bill.

I would like to mention one more thing. Many a (ime 
eminent media personalities are appointed as its members 
and chairman. Dr. Reddy is in our party. It is regretful 
that Shri Gill has been removed from there. When I was 
the Minister, he used to make films for Doordarshan. 
That's why he >vas appointed as Chairman. 1 am not 
aware whether he was engaged in film making at that 
time also but the present Govemment shouki not appoint 
such persons in Prasar Bharati Board who are engaged 
in film making. We are still in favour of provkiing atuonomy 
to it. We want that there should be a coordination between 
Parilament and Prasar Bharati to lay guidelines for the 
India of 21st century. We cannot deviate from the 
educative, infomiative and the entertainment programmes 
whk:h are the main stream of our electronic media. We 
hope that the Govemnwnt wHl bmsh up the dream of Dr. 
Reddy to make It a realistic one and will not overtook it.

DR. SUSHIL KUMAR INDORA (Sirsa): Mr. Chainnan, 
Sir, I thank you for giving me an opportunity to speak in 
the discussion of the functioning of Prasar Bharati. After 
the independence, the issue of enacting Prasar Bharati 
Act was raised in this House, but 10-15 years ago, it 
was feK that such an Act shouki be enacted whk:h could 
give autonomy to radk> and television. After independence, 
it worthed with the aim of disseminating Informatkm to the 
common people of the country about Govemment's 
poHtk:al, economk: and eodal programmes whether through 
radio or Akashvani. it was felt that Govemment hides 
some facts or people of the country do not come to 
know about the true condition or true facts. At that time, 
the need of enactment of such an Act was felt through 
whk:h autonomy should be given to it and people should 
get their right of informatk>n. Keeping this aim in view, 
the Prasar Bharati Act was enacted in 1990, and Prasar 
Bharati is committed to fulfH its responsibilities in this 
direction.
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Sir, I would like to tell the importance of Akashvani 
and Radio in present scenario before the House. Today, 
every villa9e is having TV, due to whteh Importance of 
radio has reduced and TV has become a househoW Item. 
Today even the poor have TV and they watch every 
programme. Approximately 40 channels are operating in 
the country. The common man tries to get tme picture of 
political and economic condition of the country by watching 
these channels. Alongwith it, he wants to analyse social 
unity. The citizens of the country also want to imbibe the 
feeling of nationalism and patriotism. I remember, when 
I was very young, people In villages used to cany radio 
sets to their fields and listened to every programme. At 
the time of election, they used to listen to news bulletins 
after every five minutes. But gradually its standad has 
deteriorated. Today, they like to watch disco on TV, but 
do not wish to listen to news, similariy, the standard of 
Doordarshan's programmes has also deteriorated. In the 
name of glamour such programmes were telecast which 
are unfit for family viewing and we have not been able 
to control the foreign channels.

Mr. Chairman, Sir, today, the need of the hour is to 
inriprove the quality of programmes of Aakashwani and 
Doordarshan because today It is the largest publteity 
media. Today, Akashvani and Doordarshan have become 
more credible than print-media. I remember in villages 
people used to switch over to BBC to get aoqainted with 
true facts behind the news. People used to trust it. The 
Prasar Bharati Act of the Qovemment is a bokl step in 
the direction of gtvtng autonomy to media. But ak>ngwith 
it Government should also pay attention towards its 
economk; aspect and its quality. Government spends Rs. 
1600 crore every year on it and recovers only Rs. 395 
crore in the fonn of revenue. It depkrts how much k>ss 
is incurred every year. It is not appropriate to waste the 
money paid by the taxpayers. It should be property 
utilised.

17.47 hr*.

(S hri P.H. P anoiyan  in the Chaii)

I would only say that this is a good step, but 
alongwith it, I would like to keep a few suggastk)n8 before 
you. Today, the quality of both these mediums has 
deteriorated, and we have not been able to imbibe the 
feeling of nationalism among the people property. It does 
not have as much credibility among the people, as it 
should have. A Broadcasting Regulatory Authority should 
be set up to control it and to enhance Its importance 
and quality. The Government shoukJ also keep its control, 
so that it should not become unrestrained, and It should 
have social concem also. It shouM wortc as Broadcasting 
Authority. Sometimes controversy arises over the age limit

as eariier no time limit was fixed for it or it has been 
stated that no person from outside should be appointed. 
Therefofe a regulatory authority is essential in this regard. 
If we want to have knowledge of science and technology, 
we do not get it from Doordarshan and for that we have 
to switch over to foreign channels. Therefore, this type of 
programmes or geographical programmes shouki also be 
telecast. The indecent glamorous programmes whk:h are 
being telecast in the name of community relations should 
be checked, so that common people should get a 
message and be able to tnist their electrons media. We 
can know truth and take lessons from it, can express our 
views, can promote unity and integrity of the country and 
can lead our people on the path of progress. Therefore, 
the Qovemment shouki pay attention in this regard. With 
these words. I conclude my speech.

DR. RAGHUVANSH PRASAD SINGH (VaishaH): Mr. 
Chairman, Sir, recently Shri Jaipal Reddy got the 
outstanding Partiamentarian Award. This debate has been 
initiated by him. The journalism and media has been 
recognised as fourth estate in the democracy. The 
democracy of the country cannot be strong till the media 
is free and impartial. Therefore, tt was feH that radio and 
television under the Government should be made 
autonomous and Impartial. People in villages are also of 
the view that k>cal radk) and television do not give 
authentk: news, but the news broadcast by BBC is more 
credible. I remember the emergency period. At that time, 
the news was censored on radio. People in villages used 
to rely on BBC news for authentk; informatk>n. People 
used to trust it. The concept was initiated from that time 
and then Prasar Bharati bHl was introduced.

Shri Reddy has nanated the incktonts from beginning 
to till now. It is saki that Mr. Gill was very strict, he 
never pleaded for anyone, and he never used to listen 
to anybody. The law was amended to remove him. This 
was also discussed here.

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARJUN JAITLEY): First the law was changed to 
appoint him.

DR. RAGHUVANSH PRASAD SINGH: ft was done 
because it did’t suit you. Since BJP took over, Shri Arun 
Jaitley Is the third Minister of this Ministry in this 
Government. Firrt, Shrimati Sushma Swaraj «nd then Shri 
Pramod Mahajan were removed from this Ministry. Now 
you are also doing the same thing. You are daily seen 
on the television. When hon’ble Prime Minister was in 
opposition, he used to say that daily Shrimati Indira 
Gandhi is shown on Doordarshan and he woukj term it
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as ‘Devi-Darshan’. Perhaps, you do not remember 
i\...(Interruptions) You should raise your mental faculty. 
You have forgotton Interruptions) Vaishali is the 
father of democratic system. The democracy prevailed 
there, when no other country in the world was having 
democratic system. Three thousand years ago. there 
was ‘Lichhavi’ democracy. We are proud of it. We have 
not taken the lesson of democracy from Shri Abraham 
Lincoln. In 1898, bicameral system was there in Kerala. 
When Bihar and Orissa were united, the-council was 
set up in Bihar in 1912.

They were misled into opposing it. Three persons 
made objectionable remarks. When Shri Jaipalji said that 
according to Goebal. if false statement is repeated ten 
times, it appears to be true. Now we people say that 
Goebel and Machiavelli used to tell lies. These people 
are also fascist, and we do not trust them.

Mr. Chairman, Sir, a legislation was enacted to 
remove Mr. Gill. Mr. Gill was removed, but no other 
suitable person has been appointed in his place till now. 
Why it has not been done, if you have any reply, give 
us. Shri Pramod Mahajan had replied during the last Lok 
Sabha that they are not dealing with this matter. According 
to my information, Mr. Tiwari or Mr. Triveni tooks after 
the news broadcast. He first reads the news, and when 
nod is given by him, then only the news bulletin is 
broadcast. There was a poet by nanoe of Bhikhari Thakur 
in Bihar. In his poem he said;

Hukumat ke Hathi ke daant Hai Do
Khane ke do Asar, Dikhay do Asar.’

As Shri Rupchand Pal has said that Prasar Bharati 
has got double face. Though it is being stated that 
autonomy has been given, but these people are dictating 
the news telecast according to their will. We allege that 
they are following double standards. There is a difference 
in their saying and doing. They have given autonomy to 
it which means that it should work independently and 
impartially, but it was stated in Parliament that they are 
unable to take any action. The Minister has got no right. 
Such irregularities are also found in the selection of 
serials. The scam of course of rupees has taken place 
place in this regard. The serials whk:h were to be rejected, 
were approved and which were to be approved, were 
rejected, if a probe is conducted in this regard, nobody 
shall be spared. Therefore, they will give arbitrary reply 
in the name ot giving autonomy to the Prasar Bharati. 
Then why have you appointed Additional Secretary over 
there. How is it autonomous? Therefore, the credibility of 
Prasar Bharati is in danger. People are also suspecting 
it. When Prasar Bharati was constituted, it was sakJ at

that time that like BBC. it will become reputed, 
independent and Impartial and people will get authentk: 
inforniation from it. but with the passage of time. It has 
k)st its credfeHity. We are observing changes, but in reality, 
in'egularities are taking place. Therefore, when we were 
in power, we had a dream that autonomy will be the aim 
of the Prasar Bharati, it will be credible and there will be 
no interference from Government's side, but today 
Government is interfering in It. Mr. Chainnan. Sir, today 
if you watch or listen to the news bulletins of Doordarshan 
and Radio respectively you will come to know that 
Ministers are using it for their own propaganda. The 
maximum coverage is given to the Prime Minister, and 
the rest of coverage is given to the other Ministers. At 
the time of electtons, TV and radio has worked like 
sycophants (Bhat). In Bihar, those people were appointed 
as Bhat (sycophants) who used to eulogize the king. 
Similarly, they used it for their party's campaign. The 
BJP Govemment has hatched a conspiracy, therefore, 
we have lost faith in them. The people have also lost 
their faith in them. When people will lose their faith in 
media and the Govemment will say, watch star TV and 
Zee news, it means these people have enmity with them. 
These people do not woi1( property. Sometimes it appears 
they are right. But this is very dangerous. Due to this 
reason, we say that neither the House nor the 
Govemment should have arv control over it. If the 
Government takes arbitrary decision, there will be 
resentment among Members as well as common people. 
Therefore, we would like Prasar Bharati to have same 
reputation whk:h BBC enjoys, but we do not trust them. 
We do not expect anything from them.

' 18.00 hrs.

How can we. After changing the legislation, they have 
not done anything so far. Since then two years have 
passed the Ministers have changed, and offk:ial wort( has 
come to standstill. Therefore, I would Uke that hon'ble 
Minister should reply the questions raised by Shri Jaipal 
Reddy. He is a wise Minister and lawyer by professk>n. 
He is expert in manipulating and he will definitely 
manipulate the things. But common people have this 
feeting that media should be free and Impartial. In my 
view, the democracy will be strengthened. If the fourth 
estate Is strong. With these words, I conclude my speech.

[English]

MR. CHAIRMAN: Next speaker is Dr. Beatrix 
D*Souza.

SHRI HANNAN MOLLAH (Uluberia): The Ume of the 
sitting has to be extended. Sir.
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MR. CHAIRMAN; The time allotted for this discussion 
was two hours. It is already over. With the consent of 
the House, we extend the time. How much time is 
required to complete this discussion? The hon. Speaker 
has said that today we have complete it.

[Translation]

SHRl PRABHUNATH SINGH (Maharajgan). Bihar): Mr. 
Chairnian, Sir, this issue may t>e continued for tomorrow.

[English]

MR. CHAIRMAN: The hon. Speaker has said that 
today itself we should complete the discussion on this 
subject. It was agreed also that this discussion would be 
completed today. It is fro the House to deckle how much 
time it wants. I think one hour Is sufficient.

[Translation]

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr. 
Chairnian, Sir, please adjourn the house today and this 
issue may be continued tomorrow.

SHRl PRABHUNATH SINGH: This issue may be 
continued for tomorrow because today there is an 
important meeting of Irrigation Department at 6.30 p.m. 
We have to attend that meeting.

[English]

MR. CHAIRMAN: WouW the Minister be able to 
complete his reply by 6.30 p.m.?

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATIOIN AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRl ARUN JAITLEY): If I get about fifteen to twenty 
minutes, I will complete my re^....(tnterruption8)

MR. CHAIRMAN: There are only to more speakers. 
These names have been given by the hon. Speaker. If 
new names are to be included, it will become difficult. 
...(Interruptions)

SHRl SONTOSH MOHAN DEV (Sitehar): Who are 
the two speakers? From our skie, Shri K.P. Singh Deo 
will have to speak.

MR. CHAIRMAN: Shri Rashid AIvi and Shri K.P. 
Singh Deo are to speak. But this discusswn will have to 
be completed today itself. In the Business Advisory 
Committee meeting also a decision was taken that this 
discussion wouki be completed today because tonwrrow 
we h^Ve to pass three-four Bills.

[Translation]

SHRI PRABHUNATH SINGH: If all the members fit>m 
Bihar, Bengal and Uttar Pradesh leave the House then 
how we will be able to run the House. We all have to 
attend meeting. This meeting is scheduled for 6.30 p.m. 
today.

[English]

MR. CHAIRMAN: Shall we finish H by 6.30 p.m.? I 
have called upon Dr. Beatrix D‘Souza to speak. She is 
on her tegs. From each party at least one Member has 
spoken, I think.

SHRI RUPCHAND PAL (Hoogly): I have even 
mentk)ned in my speech that there is a second speaker 
from our Party and therefore I am taking less time.

There Is another speaker Shri Suresh Kurup. He has 
to speak from our side. You cannot deny this opportunity 
to us...(lntBrruptlons)

MR. CHAIRMAN: You have already consumed much 
time. I do not think time is transferable Uke that.

...(Interruptions)

DR. (SHRIMATI) BEATRIX D'SOUZA (Nominated): 
Sir, you have called my name...(lntenyptions)

MR. CHAIRMAN: I think It Is agreed that we extend 
the time up to 6.30 p.m. Now Dr. (Shrimatl) Beatrix 
D*Souza to speak.

DR. (SHRIMATI) BEATRIX D’SOUZA: Mr. Chainnan, 
Sir, at the outsat. I would Uke to state that Shri Jaipal 
Reddy has made a powerful plea for autonomy. I believe 
that autonomy is desirable when there* Is a possibility of 
any Govemmefit misusing the Governmental nftachlnery. 
But I would Hke to make one thing very clear. The 
Government did not muzzle the media during the 
Emergency. Also, autonomy leads to credibility.

I also agree with Shri Jalpal Reddy when he says 
that eminent people of various disciplines should be 
appokited to the Expert Committee and not media persons 
because of professionalism. We do need technical
----------------- - I —,.-.— »  * - -** - ^  ——^1 — —I----l i i  - - - - - «-i nUtl11 ■■ Iexpertise aione. Meaia peopie aiso nave tneif own poiiucai 
toyalties. But I am not going to talk on that sut^ect.

The enormous potential of the Doordarshan and the 
Alt India Radio as vehk:les of social change has not 
been suffk:lently eitpMXed...(Interruptions) Neariy, every 
home has a television. Transistors are very che^. But I
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am talking particularly about women. Women have been 
entertained. But they have not been infomied about things 
that t>enefit them personally. Even educated women are 
woefully ignorant of their legal rights. I believe that the 
All India Radio and the Doordarshan could become a 
channel for the spread of legal literacy among women. 
For example, a woman does not know that she cannot 
be arrested after 6 p.m.; that she cannot stay in the 
police station after that time. Women do not know where 
to report a rape and where to go for reporting sexual 
harassment. They also do not know where to go and 
report about harassment regarding divorce; how to get 
consumer protection and sen/ices available on the hot
line provided by the NGOs. These should also be 
publicised.

I was on the Science and Technology Committee 
last year. During the scare about adulterated mustard oil. 
we were shown a very simple device in which the purity 
of the mustard oil could be tested. But, unfortunately, the 
general public were not aware of this very simple method 
and mustard oil was not sold out. My suggestion to the 
hon. Minister is to have a one-liner flash news so that 
people are informed about various Important matters. For 
example, pensioners need to know when pensk>n is being 
revised. People need to know about when to get ration 
cards and when to have vaccination etc. Perhaps, the 
hon. Minister could enlist the services of film-stars and 
cricketers. I believe that he himself is a cricket fan.

Nowdays, on Doordarshan, sale of washing machines 
and refrigerators is promoted. After selling washing 
machines and refrigerators, they could also tell us 
something about issues of social importance. In fact, I 
would suggest to the hon. Minister that all advertisements 
accepted by Doordarshan and All-India Radio should 
compulsorily contain a one-liner giving us infomnatlon. After 
all, all the consumer advertisements are aimed at women 
consumers. Let us get something which is socially relevant 
after they take our money. There is also a need for 
children’s programmes. In Britain, they have a very 
educative programmed called the “Sesame Streef where 
chiMren are educated while they have been entertained.

We should have some indigenous programme on 
those lines, so that Doordarshan enters into the 
classroom, especially the rural classroom. Then, we also 
need programmes for senior citizens. We need 
programmes to inform senior citizens about health care 
etc. and we need programmes for people who stay at 
home.

Sir, the hon. Minister became a T.V. personality 
during the elections and, I am sure, he knows the power 
of the visual media. I am very sure that he would take 
all my suggestions into consideration.

SHRI K.P. SINGH DEO (Dhenkanal): Mr. Chairman. 
Sir, I wouki like to compliment the Minister for presiding 
over a Ministry whk:h. In my three decades of experience 
in Pariiament, I thought. I had the privilege to be in
charge of and whteh is one of the best Ministries, that Is. 
the Ministry of Informatton and Broadcasting. The people 
woridng in Doordarshan and Akashvani as well as in the 
Field Publk t̂y Units, the Song and Drama Division, the 
Indian Institute of Mass Communk»tk>n, the Rims Divismn 
and the Photo Division hav« been doing excellent woric. 
Doordarshan and Akashvani have been the leaders in 
many fiekls where advanced countries like America and 
Japan were no comparison. The Innovative skills of 
Doordarshan and An India Radio can be borne out by 
the fact that many of them who have had their grounding 
in Akashvani and Doordarshan are today occupying very 
high places in the competitors of Doordarshan, that is, 
Star T.V., Zee T.V. and many other satellite tel6vi8k>n 
channels.

Sir, I compliment Shri Jaipal Reddy because he has 
the courage of convrction and he has been consistent 
throughout, whether he has been on this side of the 
House or on that skto of the House, belying the words 
of Sir Winston ChurcNII who had sakJ:'

“Consistency in polltrcs is the asset of an ass."

But in spite of that, he has the courage of convk t̂ion 
and the Congress Party, in Its Electk>n Manifesto in 1991, 
had committed itself to the functk)ning of Doordarshan 
and All India Radio as autonomous bodies and in 
competition with other professtonal channels.

Sir. the reach of Akashvani and Doordarshan is 
unparalleled In the worid and it is all due to the fact that 
the staff, the engineers and the people who have been 
manning these two organlsatk>ns have brought them to 
that level. Today. 90 per cent of our country is covered 
by Doordarshan and 98 per cent of the country is reached 
by All India Radk>. Today. All India Radk) is even thinking 
of sky radk). satellite radk> and they are still the pk>neer6 
in many fields. Today, Doordarshan is the pioneer even 
before America in digital compression video technique 
where Doordarshan had 17 channels and they had the 
capacity of 85 channels. At one time, as an experinrtent, 
we were beaming five different channels to Jammu and 
Kashmir and Punjab wtien militancy was at its peak. This 
couki happen only because there was a lot of autonomy
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amonsst the technical staff. They could oon^tfe and they 
could get the funds required. But it we. 750 MemlMiB of 
Parliatnent, feel that we are the repoeltory of all wisdom 
and that we can also be ahead of technology and 
technological innovations, we will tw committing a sad 
mistake.

Sir, when Shri Jaipal Reddy was there in the Rajya 
Sabha. he used to be very active and some of my 
colleagues, who are sitting on the other side now, like 
Shri Pramod Mahajan and Shrimati Sushma Swaraj used 
to raise the question of autonomy. At that time, there 
was an order, a direction from the Chair of Dr. Nigma 
HeptuKa that Doordarehan and Akashvani should be freed 
from the controls of the Govemment because technology 
had made irrelevant any law or any control or any 
regulation.

In 1990, there was a combined wisdom of this 
Parliament. It was unanimously decided at that time that 
we must have a Prasar Bharati Board which should be 
free from Governmental and bureaucratic control. But what 
it requires is also functional autonomy by the people who 
are running It.

Today, probably 136 satellite channels are t>eaming 
into India, if Doordarshan, Akashvani and Prasar Bharati 
have to be relevant in Indian conditions and face the 
competition as a result of liberalisation, then they should 
have professionals. Along with autonomy and 
professionalism, it requires accountability and responsibility 
to Parliament. There are no two opinions about it.

I recall that Dr. Manmohan Singh, as the Finance 
Minister, threatened that he would not give a single paise 
to Information and Broadcasting Ministry, and that 
Doordarshan and Akashvani must generate Its own 
revenue. Therefore, Doordarshan and Akashvani were 
innovative and they were about to get Rs. 1,000 crore. 
Their operating expenses at that time was Rs. 624 crore.
I am talking about five years back. At that time, their 
income was Rs. 500 crore. But when this move was 
made and today when they were about to be self- 
suffk:ient, then we found the upheavals of the Prasar 
Bharati Board running into trouble with the Govemnfient 
and with various other things. So, I would like to pose a 
question to hon. Minister. I feel that he has an open 
mind. The Prasar Bharati Board should be strengthened 
rather than be weakened. It shouW be strengthened by 
the professional people. In fact, we have been following 
a pattern here that some one who is an expert in health, 
does not become the Health Minister; some one who is 
an expert in defence, does not become the Defence 
Minister so that objectivity comes and not subiedMty, In 
lact, we had one of the finest engineers here wtw became

a Minister of his Depaitment but unfortunately, the Ministry 
did not function as well because subjectivity went in and 
objectivity was sacrificed at the alter. Therefore, 
professionalism and autonomy along with accountability 
and responsibOlty to Parliament are important because 
ours is a Parliamentary democracy.

Sir. without accountability, we will be facing critkHsms. 
Critk îsms are nothing new. When people sit on this skie, 
they have a different point of view. When they go to the 
other skle, they have a different point of view. We have 
been at the receiving end sometimes when we sit there 
and when we come to this side, we hear different votees 
from that skie. Therefore, there will be a criticism about 
the credibility of Doordarshan and Akashvani as compared 
to BBC. In fact, thers are any nunr)ber of certifcates by 
international agencies, where they have praised 
Doordarshan and Akashvani in the highest of terms, 
whether it was sports, whether it was the burning of 
Charar-e-Sharief. whether it was the Asian OamM or 
whether it was the live telecast ot any other event. 
Therefore, such a fine organiaatkm requires the support 
of the Parliament. Then only, it can funqtkm in today's 
technologk^ai revolutM>n.

We have missed the Industrial Revolution. Let us 
not miss out the lnformatk>n Revolutton. For that, we 
have to give them full autonomy, free from the control of 
Parliament, both the Government and bureaucracy but 
they must be accountable. After all. ours is a 
Parliamentary democracy. We are aN accountable to the 
people. So. this organiaation. where the natk>nal nseource 
of about Rs. 60,000 crore has been pumped in over the 
last fifty years, must be accountable to Parliament, must > 
be responsible to Parliament but they must have full 
functional autonomy without any hindrance or without any 
interference from any poMlcian or any bureaucrat because 
we are not experts.

[Trans/athn]

SHRI RASHID ALVI (Amroha): Mr. Chainnan, Sir. I 
am thankful that you have given me an opportunity to 
speak on the functk>ning of Prasar Bharati. History is a 
witness to the fact that aR the dkrtators in the world have 
tried to centralise the power of media in their hands they 
want to keep TV and radio in their hands. Even today in 
several parts of the worM dKtatorship has been prevailing 
in one fomn or the other. In those countries where this 
kind of system is prevailing. Television or Radio, is under 
the control of Govemment i.e. dk:tator. Whatever the 
delator want only that is broadcast and telecast.

I am sorry to say that a party is in the
Opposition it talks about granting autonqmy to
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Doordarshan and All India Radio but when it comes to 
power It changes its stand thinking that granting autonomy 
to Doordarshan and All India Radio will create troubles 
for them. It is not a new thing. This country has been 
ruled by a single family for 36-40 years. It was so 
because they were well aware as to how to use the 
media. There cannot be a greater truth than this.

SHRI SHRIPRAKASH JAISWAL (Kanpur): This is 
wrong.

SHRI RASHID ALVI: Then you deny that a family 
has not ruled for 38 years.

SHRI SHRIPRAKASH JAISWAL: This allegation 
should not be hurled that they were responsible for rt.

SHRI RASHID ALVI: Since there Is paucity of time,
I do not want to take much time but during that era it 
looked as if Doordarshan and Radio does not belong to 
the country but to that family only. When Shri Narslmha 
Rao was the Prime Minister at that time also the 
Government advertisements seemed to be that of 
Congress. When that Government was in power it give 
the impression as if all the powers are vested in the 
Prime Minister. I did not want to say this but since you 
were defending them therefore I am saying this. My 
expehence is that whichever party is in opposition, wants 
that autonomy should be given to T.V. and Radio but 
when it comes to power it says that autonomy should 
not be granted.

“Yeh Zanabe Shekh ka falsapha hai ajeeb Saare 
Zahan Se,

jo yahan piyu to haraam hai, jo wahan piyu to 
halaal hai.”

The areas of their concern changes wHh their position 
in the House. Shri Arun Jaitley is my old friend. He 
started practising law before me because when I joined 
he was practising law. I respect him but through you I 
would like to tell him that these days people have no 
faith in Doordarshan, which they shouki have. It is being 
said that it should not be compared with B.B.C. Just now 
one of my friend has said that Doordarshan has received 
many intemational certificates, it is possible that K might 
have received. I do not want to go into it but this must 
be kept in mind as to what people think about 
Doordarshan and BBC. Today common man has more 
faith in BBC than in Doordarshan. I may be excused but 
it is a fact that only those things are announced by 
Doordarshan and All India Radio which Govemment 
wants. I never heard this In news and In Doordarshan 
that BabrI Masjkj has been denwflshed, I always heard

that a structure has been demolished. This is a pre
planned conspiracy. Today Doordarshan and All India 
Radk) are working under this only. I would like to say 
that a Comprehensive BUI should be brought In this 
connectk>n so that not only the Prasar Bharati Works 
independently but the dvilizatk)n and culture of this country 
also remain intact. Today vark>us channels are functk>ning 
in this country and the kind of programmes which are 
being telecast are against the culture and civilisatton of 
this country. I am unable to understand as to why two 
sets of parametres are applied in regard to the telecast 
of Hindi movies and English movies when the viewers 
are same Indians. Therefore, I wouki like to say that a 
comprehensive Bill shoukj be brought whk:h may ensure 
the preservatk)n of our culture and civilization.

[Engiish]

MR. CHAIRMAN: Kindly conclude now. You were 
allotted three minutes, I have given you five minutes.

[Translation]

SHRI RASHID ALVI: While not taking much time. I 
would like to say one more thing. I do not want to go 
into the contradictory statements given by all the Fomier 
Broadcasting Ministers but I would like to say one thing. 
In 'Geeta’ Lord Krishna has said - there is two type of 
politics, one for the king and the other for the country. 
Lord Krishna had said that when politk:s is for protecting 
the interests of the king, the devotion looses its meaning 
and when so happens, truth also kx>ses its value and in 
such a scenario none other but the untruth prevails. 
Therefore. I would like to ask Shri Jaitley that he should 
do politics for the country and not for an individual. 
Therefore I would like that a comprehensive Bill should 
be brought so that Prasar Bharati works Independently 
and the entire country also comes to know that it is 
Indeed working independently. It shoukl also take care of 
civilizatk>n and culture.

{English]

SHRI T.T.V . DHINAKARAN (Perlyakulam): Hon. 
Deputy Speaker, Sir, thank you for giving me an 
opportunity to participate in this debate.

Advertisenr^ents is the basic resource on whk:h the 
televisk>n channels sun/ive. But certain televisk>n channels 
have monopolised on the advertisements over the years 
to the disadvantage of other channels. Therefore. 1 request 
the hon. Minister to ^ e  necessary steps to bring a 
legislation on the lines of Monopolies and Restrictive 
Trade Practices Act. 1969 for the prevalence of the 
healthy trend in televisnn industry. Thank you. Sir.
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[Transtation]

SHRI DHARM RAJ SINGH PATEL (Phulpur): Mr. 
Chairman, Sir, I have been elected to the Lok Sabha for 
the first time and I would like to put my views before the 
House regarding the functioning of Prasar Bharati.

Sir, during the period of emergency, we had been 
listening through the discussions held in the House or 
reading through the newspapers that there was a control 
of the Congress Party over Aakashwani and Doordamhan. 
Thus when we the United Front Government came to 
power Bhartiya Janta Party and all other parties fought 
for the autonomy of Doordarshan and Aakashwani. 
Somehow emergency was withdrawn and regime of 
Congress ended and the United Front Government came 
to power. In those days, Doordarshan certainly worited 
independently and people had a tmst over it. Now the 
Bhartiya Janta Party is in power, for the last two years 
and since then we have been constantly observing that 
the experts whosoever come on and express their views 
on various subjects are the supporters of Bhartiya Janta 
Party. Discussions were held by calling only those 
supporters. We observe that on T.V. and radio, only those 
scientists are called who are supporters either of Bhartiya 
Janta Party or Congress Party. But the supporters of the 
third force are never called.

Therefore, it is my opinion that the intention of 
Bhartiya Janta Party is not good. This was quite evident 
during the elections when Bhartiya Janta Party was in 
power. A propoganda was constantly being made on radio 
and television that Samajwadi Party in this country was 
no more and would not win more than one or two seats. 
The Muslim Community of this country has left Sameywadi 
Party. I also read interview of Arun Shourie about Prasar 
Bharati. I doubt whether Doordarshan and Aakashwani 
will worit impartially during his ministership. Bhartiya Janta 
party is trying its utmost to decimate the third force and 
it will do so in future also. Therefore, I wouW like to 
request the hon'ble Minister through you that an Expert 
Committee may be constituted consisting of Members of 
all parties as was suggested by Shri Jaipal Reddy. With 
these words I conclude.

[Engtish}

MR. CHAIRMAN: Hon. Member Shri Suresh Kurup 
to speak. Shri Kurup, your Party was allotted seven 
minutes. Shri Rup Chand Pal has consumed more time. 
You have been given a bonus minute.

SHRI SURESH KURUP (Kottayam): Sir, it is the 
discretion of the Chair.

Respected Chairman. Sir, it has been a k>ng and 
painful endeavour to all the right-thinking persons in this 
country that we shouM utittse AIR and Doordarshan for 
stabilising our democrats setup and also for bettering 
the milftons of illiterate poor people of our country. We 
are on the threshold of the next millennium and the worid 
has already sunk to a gk)bal village. Our electrons media 
is facing Its biggest challenge. Our skies are already 
open and various TV channels are competing with each 
other.

Now what are the rules of the game here? Credible 
and reliable information and also wide variety of 
entertainment are the new rules of the broadcasting 
regime. Here profit-driven and performance-oriented 
companies are competing with each other for Influencing 
the mind and heart of the people.

In this environment, what should be the role of our 
electronic media apart from entertainment in wh»h, of 
course, they have to compete succeesfuHy with other TV 
channels? They have a great responsibility on their 
shoukiers. This Is the only medium whk:h can rise to the 
millions of illiterate masses of our country because 
illiteracy is not a bar for hearing the radio and viewing 
television.

The duty of AIR and Doordarshan is to inform, 
educate and entertain. My humble submission Is that 
competition with other TV channels should not be at the 
cost of pubik: service broadcasting. Already the time 
earmarked for public service broadcasting is being 
reduced. In a country like India, public service 
broadcasting should not be sacrificed at the altar of 
commercialisation. The public sercice broadcasting cannot 
be led by the maricet because, as I pointed out eariier, 
half of our population is out of the maricet. beyond the 
market.

So. whatever material that you want to reach the 
poor fanners to improve the quality of their IHe can only 
be through pubIk: sen^k;e broadcasting. Here lies the main 
difference between Doordarshan and other TV channels.
It shouki communicate to each and every citizen of our 
country. In this scenario, in what way shouki AIR and 
Doordarshan function? It is already pointed out that it 
was the dream of Jawaharial Nehru that AIR shouki 
modelled like BBC, with only broad Government control 
and wide autonomy. All these years, we have seen the 
negation of this Idea. It was during emergency, we 
witnessed the naked assault on the independence of AIR 
and Doordarshan in this country. So. after emergency, 
the new niling dispensatk>n could not back out from the 
commitment given to the people regarding conferring of 
autonomy to AIR and Doordarshan. It was in this 
atmosphere that B.G. Verghese Committee was appointed.
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20 years have lapsed since that Committee presented its 
Report, and everyone knows that none of its 
recommendations were implemented. It was a difficult path 
for AIR and Doordarshan to tread to reach the gates of
autonomy.

It was a genuine attempt to confer autonomy to AIR 
and Doordarshan that the Prasar Bharati Act of 1990 
was passed. But again, the country had to wait for another 
non-Congress Government for confening the autonomy 
to the electronic media. It goes to the credit of my 
esteemed colleague. Shri Jaipal Re6d^...(lntenvptions)

SHRI K.P. SINGH DEO (Dhenkanal): Then he was a 
former Congressman, and now he is a Congressman.

SHRI SURESH KURUP: He is always a
Congressman at heart. He was the only Broadcasting 
Minister in this country who showed the political will and 
conviction to confer genuine autonomy to AIR and 
Doordarshan by constituting the Prasar Bharati Board and 
making it autonomous. In any case, it is a pleasure and 
pious obligation to salute him.

As everyone knows, the breath of fresh air that Shri 
Jaipal Reddy could infuse into the organisation could not 
last long. Again, it has degraded into the level of any 
ordinary Gov^'rnment department. T\ : Government’s 
policy towards this organisation, and the treatment that is 
in store for AIR and Doordarshan beame evident when 
the Government made Romila Thapar and Rajendra 
Yadav to retire. Each and every speaker has refen̂ ed 
about it. But what were the criteria used for this 
retirement? The only criteria used was that they were 
voices of dissent, as far as the Govemment is concemed. 
The Govemment do not want any independent-minded 
intellectual in this Board. They want to.fill this institution 
with loyal saffronities. If we take the Govemment’s attitude 
at its face value that as per the Act. after every two 
years two members have to retire, even then there was 
one vacancy already existing. That was created because 
Shri A. Padamanabhaiah had become the Govemor. So, 
the need, if at all there was any need, was only for one 
member to retire. This itself shows that the Government's 
argument is spurious. This is part of a systematic 
organised attempt by BJP to saffronise all the key areas 
in the country. Already, textbooks are being rewritten, 
history books are trampled with, so also Prasar Bharati.

A new argument is being floated by the Govemment 
that the question of autonomy does not arise now, since 
Doordarshan is not the only network functioning In the 
country. I am surprised to see that a person like Shri 
Nitish Sengupta has also mentioned about that argument. 
This is a very deceiving argument. Since many other TV

channels are already In the country it is most important 
that Doordarshan and AIR should be autononiK>u8.

It should be well-managed. Doordarshan may be 
owned by the Government but H should not be controlled 
by the Govemment on a day to day basis.

Sir, the offices of the Doordarshan and All India Radio 
should not be subordinate to the Shaatri Bhawan only. 
They should be independent entitie8.There are different 
broadcasting systems in every part of the world which 
are owned and controlled by the Govemnnent, but those 
Governments broadly direct the organisations. It is only 
through this type of an autonomy that the Doordarshan 
can effectively compete with other channels in the country 
and reach the people.

[Translation]

SHRI SURESH RAf^RAO JADHAV (Parbhani): Mr. 
Charman Sir, under rule 193 a discussion in the House 
is going on regarding the working of Prasar Bharati. Our 
Minister is capable and we are hopeful that he will take 
concrete and effective steps to change the set up of 
Doordarshan and Aakashwani. As the private channels 
are now functioning in India, we have to make also the 
present set up of Prasar Bharti effective. It is also to be 
seen as to what share of publicity work is being done by 
Doordarshan and Aakashwani under Prasar Bharti. I would 
like to know from the hon’ble Minister as to how our 
Govemment will change the set up of Doordarshan and 
Aakashwani in future. A Committee consisting of three 
persons has been constituted to re-organlse the Prasar 
Bharati. What will be Its tenure and by when this 
Committee will submit Its report. I hope that the hon’ble 
Minister will inform the House in this regard while giving 
his reply after this discussion is over.

Mr. Chairman, Sir, the main issue relates to the 
autonomy at Doordarshan and Aakashwani. I think if 
Prasar Bharati is implemented in an effective way then 
definitely the quality of media will Improve. It is also an 
important point as to how the credlblltty of Prasar Bhaitl 
will Improve and what steps will be taken by the 
Govemment to extent the coverage of Doordarshan and 
Aakashwani In future. Under Prasar Bharati it is very 
essential to cover the mral India over Doordarshan and 
radio. Whether it Is health or education our country Is a 
country of diversity. In this country there are many 
languages along with the local languages and it is also 
necessary for Doordarshan and Aakashwani to give more 
time sk>t to k)cal languages. Doordarshan and Aakashwani 
should try to increase the time slot specially for 
programmes in Marathi, with these words 1 conclude my 
speech.
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SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Ohairman. I thank you for giving me an opportunity 
to speak. After ten days from today we will walk In the 
year 2000. It has no significance when 50 percent of our 
people are illiterate. Even^^here people are dying due to 
malnutrition. In certain sectors the income of two persons 
is only 38 paise. Such is the condition of our country. A 
large number of fanners are committing suk:ide because 
they are unable 'to repay the loan. It is true that 70 
percent of the population of our country are famr)ers but 
no programme relating to them is telecast. Only the faces 
of some V.I.Ps are shown on the television and are told 
about them as to what they do and what they talk, no 
true picture of the country is telecast. At many places 
there are no roads; what to talk about train. There are 
no facilities available. Forest law was enacted in 1960 in 
Tribal Development department. Due to that law, 
developnr)ent work has been paralysed. Have Doordarshan 
people or employees ever gone there and saw the 
condition there. Sir, regarding Doordarshan I will say only 
this much that those who have pond, will drink more 
water. But is this pond not meant for others. Government 
is meant for all and Government should think about this. 
Through you, I would like to say that Babasaheb 
Ambedkar drafted the Constitution ,..(lntem4)tions)

[English]

MR. CHAIRMAN: Kindly speak on the subject under 
discussion. You can talk about Dr. Ambedkar when you 
speak on the Constitution.

[Translation]

SHRI HARIBHAU SHANKAR MAHALE: When V.P. 
Singh Government was in power, he tried to get prepared 
oil painting of Babasaheb. The statue of Babasaheb was 
not shown on T.V. in Lok Sabha news for four days. 
Employees of Doordarshan do not work properly. Though 
the V.P. Singh Government was there, It was not shown 
for four days. Under rule 377, I gave a notk:e that the 
statue of Babasaheb should be shown on television but 
the employees of Doordarshan did not show that. Now 
my point is whether Doordarshan is not for common 
people. Doordarshan is for all and should be cooperative 
with the people. I am not accussing anyone. However, 
who keeps pond, takes more water and It shouW be 
used by ail. With these words I conclude.

[English]

SHRI PAWAN KUMAR BANSAL (Chandigarh): I 
submit that you kindly take the discussion to tomorrow 
rather than aHowing only two minutes to each Mem^r.

MR. CHAIRMAN: The tinfte alk)tted or this diacusakxi 
does not pemiit more time to Members. This is the time 
allotted by the Business Advisory Committee.

SHRI PAWAN KUMAR BANSAL: Members are 
nrwiking valkl suggestions. Some time should be given to 
them to speak.

MR. CHAIRMAN: The time is altottad by the Busineaa 
Advisory Committee.

SHRI PAWAN KUMAR BANSAL We do i 
in the Business Advisory Committee that way but always 
more time is given to the Members to speak.

MR. CHAIRMAN: Okay, let them consume mors time.

SHRI KHARABELA SWAIN (Balasore): Sir. I wouM 
like to express my displeasure at the way the BJP 
Members are being treated. It is most unfortunate that a 
party with 182 Membeni has got only one MenHMr to 
speak on Its behalf.

MR. CHAIRMAN: You have your Minister sitting hers.

SHRI KHARABELA SWAIN: Does It mean that we 
do not need to come to the House at a\\"f...(Interruptions) 
They might be very magnanimous...f/nferrupr/ons;...Does 
it apply for only the Ministers? If so. then there is no 
need of us coming to this House at all. We have not 
come here just to raise our hands.

MR. CHAIRMAN: The time allotted for your party 
has already been exhausted by your Member

SHRI KHARABELA SWAIN: Sir, speaking in this 
House is in itself an incentive. We go to the Ubraiy and 
prepare the subject for hours together, and after ttiat 
when we come here to speak, you say that there is no 
time for the Ruling party Memben...(lnterruptiona)

MR. CHAIRMAN: The hon. Minister of Partlamentaiy 
Affairs, Shrl Pramod Mahajan has given It in writing that 
‘if only the tin>e permits, you aflow more Members to 
speak'.

SHRI KHARABELA SWAIN: Sir, you are controlling 
the House here. The Chair is controlling this House. That 
IS the point, I just want to make.

MR. CHAIRMAN: In the moming at 10 o*c\ock, you 
have different views.

SHRI KHARABELA SWAIN: Because we belong to 
the Ruling party, you cannot be so partial to us. Three
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‘ Members from the Congress party have already spoken 
on this subject. You tell us. Just to speak In this House, 
we will have to become Ministers, then only, you will 
allow us to speak! I express my deepest displeasure.

MR. CHAIRMAN: I could give you any time you want 
because I do not have any other work here on the Chair. 
But a decision had been taken In the BAC.

SHRI KHARABELA SWAIN: It wouM have been better 
just to have been elected as a Member of a single- 
Member party so that on every sufĉ ect, I couki have 
spoken. 182-Members party will get the same time as 
one>Member party or two-Member party gets! What is 
this, Sir?

MR. CHAIRMAN: Please allow Shri Kanungo to 
speak.

SHRI TRILOCHAN KANUNGO (Jagatsinghpur): Mr. 
Chairman, Sir. I had thought that perhaps I wouM be the 
last speaker. But I am not the last speaker, and my 
words are also not the last words.

This way. the crediblHty part, the aocountabHity pait will 
get scrutlniMd becauea they wouM bo under scrutiny 
every nK>ment, not only by this House alone but also by 
hundred of crores of people of our country.

Therefore, my point is that in the changing scenario, 
when there are so mumy free channels, let it be compared 
accountability-wise, quality-wise and character-wise. 
Thereby, the character, credibility and accountability of 
the Government will be s u t ^  to scnitiny every moment 
not only here but also outside.

I want to express my opinion that it should be left in 
the harxUs of the Government so that the Govemment's 
character, quality, calibre, credibility and accountability 
woukj be subject to scrutiny at every moment not only 
by this House, but by the whole of India, instead of 
granting fun autonomy to audk>-vlsual media, i.e. AIR and 
Doordarvhan.

MR. CHAIRMAN: Now Shri Kharabela Swain will 
speak.

...(Intenvptlons)

Sir, I have been keeping in high esteem, hon. Shri 
Jaipal Reddy, even when I was not here in the House. 
My respect for him has also not gone down. I have 
heard him here and outside also with rapt attention. I 
have also heard different voices. I thought to express 
myself to give my free voice, to give my opinion of 
conscience because I do not want to put on a different 
face.

Sir, the electronic media of today and that of five to 
ten years before are altogether different. They have gone 
a sea change. During 1974-75, TV was not known all 
over the country, the radio was only known, the All India 
Radio was known as ‘All India Radio*. At that time. I was 
a Member of the Orissa Legislative Assembly from the 
Congress party. During that time, even people in the 
rural places were telling that ‘it is All India Radk>' what 
happened after the 1977 Elections? everybody knows. 
My point is very simple. There was monopoly of the 
electronic media, and therefore, everybody was telling 
that it should be given autonomy.

Sir. I put. before this august House. I appeal to the 
conscience of the hon. Jaipal Reddy. Is he really 
interested in the credibility of Doordarshan and electronic 
media? Is he really interested to have perfect 
accountability of the electronic media, the Prasar Bharati 
Board or Doordarshan. whatever the case may be? If he 
wants it. then my humble submission is that, when free 
channels and private channels are availak)le why doni 
we leave it under the control of the Government totally?

SHRI KHARABELA SWAIN: Are you. giving me two 
minutes? In that case. I do not want to speak.

MR. CHAIRMAN: Prof. Rasa Singh Rawat will now 
speak.

[Trasnslation]

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, as per your instructk>ns. I would only like to say that 
I can understand the agony of Shri Reddy Sahib. We 
can understand his feelinge with which he brought the 
Prasar BhartI at the fag end of the Gujral Government, 
all these things are now coming up and we can 
understand his agony. But It la totally baseless to accuse 
us that we are saffomislng the Prasar BhartI I remember 
a few linas of a Urdu poet:—

Hum Aah BhI Bharte Hain To Ho Jate Hain
Badnam.
Woh Katal BhI Kareln To Oharcha Nahl Hota.

Hence I would like to conglttlulate bon*ble Jaltley  ̂
SaNb that he —

Leek-Leek gadi chale, leek hi chale kapoot.
Leek chhandl tno chaldn, shayar singh sapoot.

So you should realize our NDA feelings, as we also 
want to provkie autonomy to Prasar BhartI but autocracy
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should not be introduced in the name of autonomy. 
Accountability must also be there alongwith autonomy. I 
think that you will surely keep these suggestions in view.

There are so many issues relating to TV and AIR. 
These issues are > Change in the system of nfwrketing 
and management, bringing professk)nalism in these bodies 
and the upgradation of technology. Besides, there is a 
great need to improve the quality of programmes and its 
credibility. Keeping in view all these things, I think that 
the Court, by rejecting the petltton challenging the removal 
of two offk̂ ers of Prasar Bharti, has given a befitting 
reply to the so called leftists and Pseudo-Secularists who 
have made a hue and cry over the removal of these 
persons and took the matter to the High Court. It has 
proved that these persons were wrong and their removal 
was justified. If the leftists are appointed, it is allright but, 
if the followers of Any other ideology are appointed, it is 
alleged that saffomisation is taking place. I think that we 
choukl try to avokj this tendency. I wouki like to submit 
to Shri Jaitley Sahib and NDA Government that while 
granting autonomy to Akashwani and Doordarshan. the 
issue of accountability and quality atong with national 
interest should be kept in mind. With these words, I wish 
that you may continue to follow the path you have earned 
out for you. We will also have to keep in mind that we 
have to progress professionally as well as to complete 
with various channels:

Kadam-kadam Badhye jaa,
Khusee ke geet gaye ja.

[EngfishJ

MR. CHAIRMAN: Now the hon. Minister wHI reply.

SHRI S. JAIPAL REDDY: The hon. Ministor can reply 
tomonrow because the House is not full.

MR. CHAIRMAN: The hon. Minister has to finish tt 
today. That is the deciston taken.

SHRI ARUN JAITLEY: I wW go by the deciston of 
the Chair.

19.00 hrs.

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY); Mr. Chaintian. Sir, this discussion 
under rule 193 is with regard to the (unctionInQ ot Prasar 
Bharati.

Centainly, with regard to the functioning of the Prasar 
Bharati and the conceptualizatton of its future that we 
have, tNs House and its hon. Members wouM have a tot 
to say because Prasar Bharati. Doordarshan and All India 
Radto are stW struggling to define their ideritity in an 
environnrient where there are a large number of private 
channels. Some Mertibers dkJ refer and I must compUment 
Shri Suresh Kuryp for having referred to the concept in 
whtoh Prasar Bharati oouto be developed. But I deeply 
regret to say that a discusston on Prasar Bharati need 
not have been confined primarily to two indhdduals or to 
the attitudes of indivtouals who head the Ministry of 
Infomiation and Broadcasting.

I must confess that I have the deepest personal 
regard for Shri Jaipal Reddy, who Initiated the discusston. 
He was also fair enough to say that during the last few 
weeks that I have been associated with the Department 
he had no instance to cite any intervention by me. 
However, he made two crucial points. One was with 
regard to the retirement of two members and the other 
was that he thought that I, holding the current charge of 
this Ministry, am a bit too slippery.

I, today, realized why he has been awarded the 
honour of the ‘Outstanding Pariiamentarian'. He anttoipated 
what could have been sato about the manner in which 
things have taken place In the past. I may remind hkn 
through you. Sir, that both of us were together in oppoeing 
the Emergency, both of us used to speaK in the sama 
voice on the Bofors case. I remain where I am and he 
slipped into the Congress; and today It was not merely 
slijspery but I could see the point of distinction between 
what Shri K.P. Singhdeo sato, what Dr. Qir1|a Vyas said 
and what, betonging to the same Party. Shri Jaipal Reddy 
had to say. They were making suggssttons with regard 
to the functioning of the Prasar Bharati but Shri Jaipal 
Reddy stU wanted to defend what happened in November. 
1997.

I do not what to go into spedfto datee as to what 
happened when. The mindset was Janata Dal; the 
defence was of the then members deariy toentified with 
poUttoal toeotogies coming into the Board; and then, the 
argument being made now, Government was on Its 
last leg.’ I do not want to quibbel on the dates. The Jain 
Commission Report had been submitted to the 
Government. As a Minister of the Cabinet, the Government 
was aware of what the Jain Commission had said. The 
Congress Party was making the United Front Government 
shaky. There was a race whether the Ministry of 
Information and Broadcasting appoints the Board first or 
whether Shn Sitaram Kesari succeeds in withdrawing the 
support first. ...(IntemjpUQna) The Ministry fadlitates the 
appointment of the Board.
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My friend, Shri Rudy gave sorne dates. I do not 
want to get into those dates once again. But every 
statement with regard to withdrawal of support from the 
then Government by Shri Kesari, his first waming and 
his second ultimatum were timed with the appointment of 
the Board and what Board did they appoint?

I must confess that I have personally nothing against 
the members including the members who have retired. 
They may be very eminent in their own fields. But when 
you speak of plurality, did you consider that there was 
any other political opinion in this country other than the 
political opinion with which those persons were identified? 
The Chairman was a person, ostensibly a very honourable 
man, who had very strong left leanings. The CEO was 
very critical of the BJP; he was more critical of the 
Congress. He was close to the so-called Third Front’.

The two members who have retired may be people 
of excellence in their own fields, but who can deny that 
they have leanings to a political ideology. I have always 
asked myself this question: If you speak of political 
plurality, it must be reflected in the programmes, in the 
current affairs programmes. Did it not ever strike you 
that people who could have inclinations to some other 
ideology should also come on the Board? Please do not 
have double standards on the issue of autonomy; there 
is no principle in Indian politics, that only the people with 
Left ideology will represent autonomy and everything else 
is destructive of autonomy. That is the principle of double 
standards whrch you have been moving with.

SHRI S. JAIPAL REDDY: Will you yield for a minute 
please?

First of all, the appointments cannot be made by the 
l&B Ministry and were not made by the l&B Ministry. 
Selections are made by the Selection Committee. For 
example, the Chairman of the Press Council is appointed 
by an independent Selection Committee. Why are you 
giving credit to me which I do not deserve?

SHRI ARUN JAITLEY: I am glad that Mr. Jaipal 
Reddy is saying this. Therefore, It was obligatory on the 
then Ministry - on the midnight of 20th November when 
he realised that the Chief Executive Offk^er-designate had 
passed the commercial interests with Doordarshan - to 
have disqualified him from being appointed because he 
could have been disqualified from continuing and also to 
have informed the Selection Committee once again that 
they have erroneously appointed a man who is disqualified 
from being appointed in the first instance. But he had 
already anticipated that appointment and amended the 
law by an Ordinance and the amendment which he 
brought about was this.

SHRI S. JAIPAL REDDY: When dkj I amend the
law?

SHRI ARUN JAITLEY: Well, you must have had the 
person in mind, when you amended the law. 
...(Intenuptions) I will give clarifications when you seek 
them later.

I know that some facts are very uncomfortable 
because there is  no presumptk>n.

SHRI S. JAIPAL REDDY: Some facts can be twisted 
by clever lawyersi

SHRI ARUN JAITLEY: Well, you have said about 
slippery today, but today it was not an act of being 
slippery, today it was an acrobatic act by which, sitting 
in the Congress benches, he is defending what the 
Congress had outrightly condemned. Let me just read 
out to him what the Congress had to say about what he 
did in November 1997. A Mennber of this House belonging 
to the Congress Party. Mr. Mani Shankar Alyar had to 
say this in November 1997 about what the then United 
Front Government did and about what he did. He refers 
to this and I wMI read out only one sentence because 
some of the other sentences perhaps are* little more 
aggressive. He says:

“The selection represents cronyism at its worst.*

This is what a Member of his present party had to 
say about what he did in November 1997. He wanted to 

*give autonomy to the Board. I am, per se not against 
the concept of autonomy. But please do not re-positk>n 
me in order to defend something that he did, which is 
indefensible. He wanted to give autonomy to a person 
who was politically so committed as the Chief Executive 
Offk:er. Is it desirable? He aakj that I am going to 
saffroniae. Well. I have not made any single appointment. 
The appointments even today will be made by the same 
Commlltee. Why is he anticipating that the same 
Committee will make the appointments to the persons of 
saffron colour? Going by his own yardstick, if *red* can 
be autonomy, why is ‘saffron’ a threat to autonomy?

Please do not have double standards. What you did 
in November 1997 had done a great harm to the concept 
of autonomy and the Prasar Bharati. The entire asset 
worth Rs. 55.000 crore was placed in the hands of an 
individual, and how was that individual appointed? Mr. 
Reddy makes a strong grievance of the fact that Mrs. 
Sushma Swaraj, as the l&B Minister brought forward an 
Ordinance to get rid of Mr. Gill. But Mr. Reddy brought 
an Ordinance to appoint Gill. Has that Ordinance ever 
became an Act?
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The Ordinance was passed to repeal certain 
provisions of the Act. The Prasar Bharati Act had been 
passed by l>oth the Houses of Parliament and an 
Ordinance was passed when the Congress was on the 
verge of withdrawing support and the Government was 
shaky. The Govemment knew that there was no possibility 
of this Ordinance ever becoming an Act.

SHRI S. JAIPAL REDDY: The Ordinance was passed 
on the 29th October.

SHRI ARUN JAITLEY: Yes. The Jain Commission 
report had been submitted before that date.

SHRI S. JAIPAL REDDY: No. You are wrong. Mr. 
Jaitley, I will table a privilege motion. The Jain 
Commissioin report was not even leaked, let alone being 
submitted.

SHRI ARUN JAITLEY: Well, I am sonry, you are 
referring to the ‘leak’, but I am refening to the 'availability’ 
of the report with the Govemment.

SHRI S. JAIPAL REDDY: No. It was not available.

SHRI ARUN JA ITLE Y : As a member of the 
Govemnnent. you certainly were privy to the knowledge 
which is much more than a leak. What kind of a person 
was appointed? The Selection Committee was not told 
that a person with commercial interest in Doordarshan is 
being appointed as CEO.

SHRI S. JAIPAL REDDY: He did not have any 
cemmercial interest. I did not want to defend an indfvkjual.

SHRI ARUN JAITLEY: Forget that he was critkjal of 
BJP. He was person who was a strong campaigner of a 
partkxilar political view. The entire Rs. 55,000 crore asset, 
an independent electronk: media as you* want to define 
it, was handed over to this person. May I just read his 
views? He writes about your present party. He was writing 
about a person who was no more. Some courtesy couW 
have been shown to him. He writes, “Rajiv lacked her 
adroitness and clout; whereas during Indira’s time, 
dissidents were controlled through a well directed activity, 
Rajiv ended it giving out of coniro\.\..(interruptions) Please 
allow me to complete. Perhaps in your present seat, it 
may embarrass you. “But Indiraji was never rude, not 
even to her worst opponents and refused to indulge in 
personal invectives, Rajiv had no such qualms. One can 
take an indulgant view of Rajiv trying to amuse him by 
his juvenile witticism, but for the fact that every word that 
Prime Minister utters carries weight or shouW cany weight, 
in such a high office it is better to be dull but discreet 
than smart and flippanf. ...(intemjptions) Please aHow 
me to complete.

SHRI S. JAIPAL REDDY: Since you have referred to 
the criticism that he vok:ed, I wouki like to make one 
rema!k....(interruption6)

SHRI ARUN JAITLEY: Why was a political person 
appointed as CEO? This is an explanation that you owe 
to the country.

SHRI S. JAIPAL REDDY: He voiced this critkiism in 
a book as an author of that book. These were brought 
to the notice of the Congress Party and the Congress 
Party defended Shri S.S. Gill in the Twelfth Lok Sabha 
in spite of this. You kindly note this down.

SHRI ARUN JAITLEY: Well, a senior Member of the 
Congress Party had said that it represents politksal 
cronyism at Its worst.

SHRI S. JAIPAL REDDY: In the Twelfth Lok Sabha. 
when I was not the member of the Congress Party, the 
Congress Party defended the appointment of Shri S.S. 
Gill and opposed your Ordinance.

SHRI ARUN JAITLEY: I am glad that you have 
pointed out this to me. Then you use the adjective 
'slippery' for them and not for me.

He further says, “Rajiv had scant regard for 
established Parliamentary conventions”. You have 
appointed a person who is out and out political. You 
have appointed him as CEO who will run the electronic 
media of this country for the next six years. Therefore. I 
wish to merely submit that the problem with the Prasar 
Bharati is far more than a problem relating to one 
individual being appointed or two individuals being 
removed. A question was raised as to why two members 
were removed. That is the nrtandate of the law. Section 
6(v) of the Prasar Bharati Act is very clear. It says that 
each member will have a tern) of six years, but it would 
be a rotational men^rship like In Rajya Sabha where 
one-third of members will retire every two years. The 
Govemment will have the power to retire two members 
after every two years and two members after four years 
and the rest may continue for the full temn. It is not the 
discretion of the Govemment. Therefore, from the next 
round onwards, the rotational system will come into play. 
The Govemment had no discretion in the matter but to 
retire two members. How do the Government exercise 
this discretkm? There is a serious difference of opink>n. 
One view was that you can do it by draw of lots. That 
is a view whk:h Shri Jaipal Reddy publk:ly supported. 
With a minor legal background, I feel, that it is unteruible 
in law because virhen you put people in governance of 
Prasar Bharati, those with a larger ability to contribute 
can continue nfK>re. then there has to be a criteria for
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the continuation. The basic for thelt cofltinuatton cannot 
be that one who is lucky will get a longer term. It is not 
that he will continue though tiiere are others who may 
be better qualified than him. Courts have atWays frowned 
upon draw of lots, chance or lUck as an hietn)menta1ity 
of administrative decision making. We. therefore, went to 
the Atton^ey General and said that this was the eirculat. 
Should it be by draw of lots? The Attomey General was 
kind enough to record his opinion that is the procedure 
wh«h has been trowned by the courtii allf 6ver the worW. 
There has to be some criteria and this ^rfle M r criteria 
shoukJ be followed. We have not. Sifter foBdwfng that 
criteria, appointed anybody. It is the sa m  honourable 
selection panel whk^h will appoint the people. There is 
no question of people of one ideok>gy or the other being 
appointed. It is the same s y ^ m  whk:h WiH be fbNowed. 
The legality of our action has also been tested In courts. 
The consequences are known and, therefore, to say that 
it is ultra virus, unconstitutional or we have done it for 
political reasons, is not n>eant to be a stigma in any way 
about those who have retired. We have appltod the crfteria 
and unfortunately the two had to go and, therefore, two 
went. Therefore, whatever criteria we would have appNed. 
instead of Shri > adav, Shri Vergheese would have rettred 
first. Shri Jaipal Reddy would have then said that Shri 
Vergheese is a man behind the idea of Prasar Bharati. 
He is associated with this idea since 1977. He should 
have been given the longest term. Why has the 
Government retired him first? Any argument coukJ have 
been raised in relation to these retirements.

But. as I said earlier. Sir, today the issue is what Is 
the functioning of Prasar Bharati going to be. Shri Pal 
was kind enough to say that I speak in two voices. 
Different people speak in different voices. It is very easy 
to make these allegations. But it is difficult wtwt the 
same allegations are made back. Could 1 then say, that 
people in his Party also speak In the sartM voices? Is 
there no institution in West Bengal where the 
appointments have been made where people of a pditk^l 
colour go in? Sir, they want autonomy for electronfc media 
in Delhi.

SHRI RUPCHAND PAL: That means the fOllnlster Is 
agreeing that he speaks in two vok:es.

SHRI ARUN JAITLEY: Well, that ia your presumptkm. 
the t is a hope and I would not oblige you with that.

SHRi RuPCHAND PAL. You are taking the other 
example to corroborate your position.

SHRI ARUN JArrLEY: Well. I will explain the posIHon, 
Sir. The West Bengal Government want to run a 
State-1 Channel So. in West Bengal there must be a

Stqte-njn Channel and In DilhI there niUst be autonomy 
for electronte rrtedla. I do not know, Sir, who speaks In 
two voices.

SHRI RUPCWkND PAL: Sir, the probtem is that the 
Centt^l iis coWTiismg it >Mth the State
Government.

S^Rl ATHJN JAItLEY: IT there is to be an autonomy 
then aiifonohry will not recognise the $tafte boundaries 
within this coiBitry. ft fe an argument which has to prevail 
all Ihf0«rgh.

PAL: The State Gk>vornment 
wenled a Berigtfl Charmel aind not a Stale C^ennel.

SHRI ARUN JAFTLEY: Sir. Shri Pal has been kind 
e n o i^  to state that. The Prasar Bharati I am given to 
ondftMnd. md t̂ Afi am a sugpeetten wtilch was made 
by some of the hon. Memtiers, Is today effectively 
contemptatong and pdRing into action channels in at least 
five regional ItflngCli^^s in the n M  months whk:h will 
be availflbla In ^  dfffe^t States. T if M  wm be SateNlte 
Channels running 24 hours. I am given to understand 
that one of Iheir comemplatk)ns Is also for a Bengali 
Channel. That p^fttaps nruiy ttren satisfy the need of the 
^ t e  QdvemWient also.

TT>e redi Issue before Prasar Bhaf^tl, Sir. is, with the 
air becomlr>g pubik:, avaHat)le to private parties, it has 
been mentioned that there has been competition. 
Obviously, when there Is a freedom of chotee. the viewers 
jvW switch over from one channel to another. The figures 
today are, there are 69 nrillHon TV honr>es in this country. 
Of 69 mHKon TV honres in this country, 29.4 mHHon homes 
hiBive a frlMKk>m of chok» because t h ^  ilso have a 
caDie ano aaieniTe cruinnei. in oiaies wnere uie powenui 
pitifite rsglolnal channels have come up and are very 
poptitor, the dip In both the revenue snd the viewership 
of Prasar BharSti Is more signifteant. What, therefore, 
has to be done to refuvenate this orgarrts&tten? What is 
the role of this organisation going to be? I agree with 
the hon. Member from CPI (M) who spoke towards the 
did and aUked and sis^ral 6ther hon. Meml)ers also 
sUld - can you take IBBC as a mod^l? In the first 
hsfiinces. It can be viwy difficult to do. But the Act Itself 
says that this Is an Act ^ k :h  Is contemplating to give 
IPriliar Bhiniti - Dboilttrtrshan ^  All India Radio - a 
M tus of a public serVfce broadcaster. Now if it is to 
develop as a public service broadcaster - the hon. 
Member was ri^ t wfien he scM that it has tenwtrial 
monopoly and large reach • people will have to be 
entertained. But besides entertaliiment. it is also 
infonrmtion and educatk)n which have to be given. The 
private channels may only go for entert^ment because
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it feally brings revmitte bM  that nw iM  H mUMnable. 
But even today, ttwre is already a grtdual ahlft taWng 
places as far as projecting Doordarehati as a pubAc 
service broadcaster is concerned.

It is very easy to say that It only projects the 
Government in power. I have seen the News and Current 
Aftalre Channel. There are a series of diacusaions which 
take place. There is hardly a dicussion which takes place 
having a representative from one party. PkiraHty of opinwn 
must be encouraged and it is always there. Today If I 
give the figures of the one month Kaalf. on education 
and cultural activities, the Prime Channel —  DD-1 is to 
be developed as a pubic servce brMdcaater ^  has 22 
per cent of its programmes on eduoatkNi, and culture 
and on information, it has 36 per cent programmes. 
Therefore, even today 58 per cent of DO-1 is moving in 
the direction of publn servkse broadcaster. Dr. D'Souza 
was very right when she said that ahe is given to 
understand that they are already oenlanmilailag whether 
messages with a social purpose in regard to people who 
cannot read and write can be available en aiiBh a channel. 
The entertainment content on this channel has already 
come down to 42 per cent. But some enlertalnmant wW 
have to be there because entertainment cannot be the 
prerogative of those who have oaMe and aaMMe ohaiMs 
availabte to them. It is becauee atm ttiere are 60 per 
cent of the television homes in this country which do not 
have a cable connection. Therefore, eome entertainment 
have to i>e provWed as far as they are oonoemed. 
Therefore, my respectful subnrMon wouM be, wMh regard 
to the functioning of Prasar Bharatl as of today, there Is 
an enactment. The enactment is the law. By Ordinances, 
efforts have been made to repeal aome parts of fw  Act. 
But those Ordinances never had the approval of this 
House. People have pointed out several shortcomings In 
the Act. But then, it is for this House, as and the 
opportunity arises, to bHng changes as far as the Act is 
concerned.

Today, our prterltles with regard to Prasar 
are very clear. We are concerned In defrteplng It as a 
p m c  service broadcaster. We want Ihe qMMty of Rs 
programming to Improve. We ¥wnt It to be a tofum which 
has credibility because there are a large number ef 
entertainment programmes and some revenue gananion 
will have to come. The rest is eoitilng as Budgetary 
support from the Government. Its revenue generatton has 
to improve. It is easy to construe prttfW»k»i6 toln as 
meaning RSS and professionalism as maatling m ffm i I 
do not know how such a poWieal eoniWDllen Is oven 
imaglhable. But today a refenwice t^as iviide to the 
election telecast. On an electton programme eaah day in 
the News BuHWin. If party 'A' was Shown, liadar of party 
‘B’ was also shown. In the current affairs pregramme.

there was a plurality of opinton. But the dVfteulty was 
that the poat election telecast, Praaar Bharatl tolaoast had 
the latgaat vtowetahlp in ihe ooomry. It Is savaml times 
over and above private channels. But the revenue 
generation was only a snruMI percentage of what the 
private channels dM. Therefore, tf you are nmning an 
elactR>nic media channel, you have current affairs 
pfognawmes, and you have entertainment programmes. 
There is not a single system In the country in the Prasar 
Bharatl even radio or television whk5h has the ability to 
martcat progmmmea so as to toe aMe to generate revenue. 
As a fsault of whtoh it Is the money whk:h is
oaad to give budgetary aupport to Praaar Bharatl.

Thereforo. in the face of compatHion shouM vartous 
protessional departmente in Praaar Bharati be eet up in 
relation to wtiat is the quality of entertainment and how 
the cunent alfairi progiammee are to be packaged and 
marketed? Most of all. the Qovemment is committed that 
In onter to devatop eradlbitly. the programmes of Prasar 
Bharati, particularly the news and current affairs 
programmes moat be on a non-partlaan baais. It cannot 
be uaad to propagpite only one view beoauae that wouM
00 oentrary to fie apMt of a Nbaial damoowicy or that 
would go oontrary to even poMical phiraliam which Is a 
part of oar ayalam. Ttioreforo. in order to conalder how 
Ihe alnichirse of Praaar BharaM ean be profesetonaHsad, 
It need not ‘ ^ny Mend was right operate only as a 
oomroarclal organisation.

In puDMc eervicv Dioeaoming. covnrnefwe wouio wne 
a back seat. But in entertainment and aome ottwr 

, commercial rssiiaMtin wM have to be thero;^ *■---------  1— t- ------1------------1 fti ̂ HrwiiviiiiMj n IS mo mipsiyof wno n  uuiuviieu. r'UDnc 
ssrvtoe braartMMInf dam not «M t Mm « (
yWdtng mowtary rakma, but wMi th» Mm ct cduoaling 
m t  Monnino, w  tw taa rigMly wwnllotwd. Ham is itw
■WMOlw <1 *m  B U B H liK lB n  >0 b> p w i w i l D i l l i i < T  to t w
•nUf* tMotMM M n g  M y  uNHMd or not? W* (mm, 
th«r*for«, Ib rM  ef the b « « l  available

I to go Mo

A 9m »e n  w m  ratad as to how long H wM take. 
We liave, In the tbst MManee, gKren lt«om a peiiod of 
obout ttNoe nenlhs to oBWplsti IM r  aludy. I am given 
to-uMoMiatMMM they aie stoaady wotWwg on dte lemis 
of «aloi*noe.«Moh Iw w  boon oaajgnod to dwm. It Is our 
ondasvour to inobB awe 1 M  Piosar BtanH eMists net 
iMHdly as a MmfMMor or^as a eleno of pitwsts eftannel. 
but-as a MMo-ooMtse-btoadi 
of «s  Wm.

r «Hh a <Mlnct Mendty

1̂ WUPCHANO PAL: I 
. MMMor fiaa

want to ask s small
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SHRi S. JAIPAL REDDY: We are not satisfied with 
the answer given by the Minister in regard to retirenfient 
of memt)ers and in regard to non-filling of vacancies. 
We, therefore, stage a wallt out.

19.27 hrs.

At this stage, Shri S. Jaipal Reddy and some other 
hon. Members left the House.

SHRI RUPCHAND PAL: The Minister has admitted 
that they were renrK>ved because ideologically they were 
opposed to them. The Minister has not replied to our 
valid quehes about the removal.

19.26% hrs.

BUSINESS ADVISORY COMMITTEE 

Fourth Report

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
S TA TE  IN TH E MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR CSANGWAR): Sir, I 
beg to present the Fourth Report of the Business Advisory 
Committee.

19.27 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have to report the 
following message, received from the Secretary-General 
of Rajya Sabha:—

(i) I am directed to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on the 21st 
December, 1999, has passed the enclosed 
motion referring the Patents (Second 
Anfwndment) Bill. 1999, to a Joint Comrnmee 
of the Houses and to request that the 
concurrence of the Lok Sabha in the said 
motion and the names of the Members of the 
Lok Sabha to be appointed to the sakl Joint 
Committee may be communicated to this House.

MOTION

Houses consisting of 30 Members; 10 from this 
House, nanwly:—

1. Shri T.N. Chaturvedi

2. Dr. L.M. Singhvi

3. Shri Suresh Keswani

4. Dr. M.N. Das

5. Dr. Biplab Dasgupta

6. Shri C.P. Thirunavukkarasu

7. Shri J. Chitharanjan

8. Shri K. Kalavenkata Rao

9. Shri Satishchandra Sitaram Pradhan

10. Shri Jayant Kumar MaJhotra

and 20 Members from the Lok Sabha:

that in order to constitute a sitting of the Joint 
Committee the quorum shall be one-thicd of the total 
number of members of the Joint Committee;

that in other respects, the Rules of Procedure of this 
House relating to Select Ck>mmittees shall apply with such 
variattons and modifications as the Chaimian may make;

that the Committee shall make a report to this House 
by the firet day of the next Session of the Rajya Sabha; 
and

that this House reoonrmiends to the Lok Sabha that 
Lok Sabha do join the said Joint Committee and 
communteate to this House the names of Members to be 
appointed by Lok Sabha to the Joint Commrttee.”

The above motion was passed by the Rajya Sabha 
at its sitting hekJ on Tuesday, the 21st December. 1999.

MR. CHAIRMAN: The House stands a<«oumed to 
meet on Wednesday, 22nd December. 1999 at 11. a.m.

19.28 hrt.

The Lok Sabha then adjourned till Eleven of the 
aock on Wednesday. December 22, 1999/ 

Pausa 1, f921 (Saka).
‘That the Bill further to amend the Patents Act. 
1970, be refen^ed to a Joint Committee of the
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MINISTY

Statement-I

(SHRI BACHI SINGH 
RAWAT )

Shri Sahib Singh 
Verma

Shrimati Bhavnaben 
Chikhalia

(SHRI ARJUN JAITLEY)
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MINISTRY

Statement-II

(SHRI BACHI SINGH 
RAWAT 'BACHDA’)

Shri Sahib Singh

Shrimati Bhavnaben 
Devrajbhai Chikhalia

(SHRI ARUN 
JAITLEY)
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